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 2  The  Lok  Sabha  met  at  Eleven  of  the

 (Ma  Speaxen  in  the  Chair]
 (ORAL  ANSWERS  TO  QUESTIONS

 atadt  wer  fib  लोगों  को  निःशुल्क
 कालू मि  सहायता  तथा  परामर्श

 +

 +544,  अं;  झील  बिहारी  वाजपेयी  :
 खली  जगन्नाथ  ह ९)  कोसी  :

 क्या  विधि,  स्थिर  श्र  करती  कार्य
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (के)  क्‍या  मंत्रालय  द्वारा  नियुक्त  एक
 विशेष  विशेषज्ञ  र्म्ति  ने  यह  सिफारिश
 को  है  कि  अभिक ों  तथा  निर्धन  लोगों  को

 निःशुल्क  कानूनी  सहायता  तथा  वरामर्थ
 देने  के  बारे  में  सांविधिक  उपबन्ध  होना
 चाहिये  ;

 ख)  सरकार  को  यह  प्रतिवेदन  किस
 स्वा  को  प्राप्त  हुआ  तथा  उन  स्थानों
 के  साम  क्या  हैं  जहां  ऐसा  उपलब्ध  इस  बीच

 किया  पा  चुका  है

 i  (ग)  इस  सम्बन्ध  में  श्रम  मंत्रालय  से

 आप्त  नोट  का  ब्यौरा  क्या  है  ;  कौर

 .  [ब)  इस  सम्बन्ध  में  विभिन्न  राज्य

 रश कारों को  इस्म-समय  प्रतिक्रिया  क्या  है?

 fhe  27th  &e |

 )Pweiday,  April  6,  975|Chaitra  18,  697

 to  consider  various  issues  relating  to
 the  subject  and  to  work  out  details.
 The  Committee  is  being  constituted  by
 the  Ministry  of  Labour  and  would  start
 functioning  as  s0on  aS  State  Govern-
 ments  etc.  nominate  their  representa-
 tives  thereon.

 श्री  झील  बिहारी  बाजपेयी  :  झब् यक्ष

 महोदय,  गरीबों  को,  विशेषकर  मजदूरों  को.

 कानूनी  सहायता  देने  का  प्रश्न  कई  सालों
 से  सरकार  के  विचाराधीन  है।  यह  विशेषज्ञ
 समिति  1973  में  नियुक्त  हुई  थी।  जब
 फिर  एक  कमेटी  नियुक्त  करने  का  सरकार

 इरादा  कर  रही  है।  जया  मामला
 कमेटियों  पर  टालने  का  विचार  है,
 पा  सरकार  सचमुच  में  गरीबों  को  कानूनी
 सहायता  देगे  के  बारे  में  कोई  निर्णय  सेने
 जा  रही  है  ?

 डा०  सरोजिनी  महिला  :  कमेटियों  पर
 टालने  का  विचार  नहीं  है.  सचिव  में
 गरीबों  को  मदद  करने  का  सरकार  का  विचार

 है।  झर  माननीय  सदस्य  ने  जो  कहा
 कि  1973  में  कमेटी  नियुक्त  हो  गई  थी,

 यह  सूचना  गलत  है।  कमेटी  I972  में

 नियुक्त  हुई  थी,  i973  %  उन्होंने  रिपोर्ट
 दे  दी  और  उसके  बाद  एक  साल  में  वह

 रिपोर्ट  सेन्ट  हुई  7  दूसरी  भी  एक  भा फि शियल
 कमेटी  नियुक्त  हो  गई  थी  उसने  भी  रिपोर्ट
 दे  दो।

 शी  झील  बिहारी  TSS  weer  जी,
 MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  LAW,  JUSTICE  AND
 ‘OMPANY  AFFAIRS  (DR.  SAROJINI

 PEABISHD),  (a)  Yes,  Sir

 by  £ /,; ह  May,  ‘1978.  ‘The  recom
 trendations  of  the  Committee  are  still

 मंत्री  महोदया  ने  उत्तर  देकर  सरकार  की

 स्थिति  पौर  खराब  कर  दी  है।  मैंने  कहा
 था  कमेटी  बनी  1973  में  उन्होंने  कहा
 कि  i972  में  बसी,  उसकी  सिफारिश
 :973 में  करायी  कौर  बह  i974  में  छपी।

 दाज  i975%t  एक  बौर  कमेटी  बन  रही

 है।  यह  कमेटी  जल्दी  से  जल्दी  बने

 इसके  आरे  में  विचार  करने  के  लिये  कमेटी

 कब  बनने  बाली  है  ?  ne  Se.
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 to  सरोजिनी  महिषी  :  मैंने  कहां  कि
 भांजनी  सदस्य  के  पास  जो  सूचना  थी  वह
 गलत  थी  इसलिये  उनकी  सूचना  को  ठीक
 किया  |  यह  तो  वास्तविक  स्थिति  है  कि
 972  %  कमेटी  बनी  थी,  973  में  उसने
 रिपोर्ट  दी  ौर  i974  तक  उसकी  प्रिंटिंग

 हुई  थी  भौर  इसके  बीच  में  एक  भाफिशियल
 कमेटी  नियुक्त  हो  गई  थी  उन्होने भी  रिपोर्ट
 दे  दी।  यह  है  ला  मिनिस्ट्री  के  अन्तर्गत
 लेकिन  ब  जो  विचार  है  वह  लेबर  मिनिस्ट्री
 के  अन्तर्गत  है  ।  उनका  विचार  लेबर
 ओरियेन्टेड  है,  इनका  लीगल  औओरिएन्टेड  है।
 इधर  भी  सोच  रहे  है  इसके  बारे  में,  भर
 स्टेंट  गवर्नमेंट  से  जब  रिप्रेजेन्टेटिब्ड  मोदी-
 नेट  हो  जायेगे  तब  उसके  बारे  में  विचार
 विमर्श  शुरू  हो  जायेगा  |

 की  अगस् माथ  शराब  जोशी  :  भ्रध्यक्ष

 महोदय,  पह  जो  नमूने  का  जबाब  पाया  यह
 काई  पहली  बार  नहीं  है।  जब  वितरण  का
 ठीक  प्रबन्ध  करने  के  लिये  मारिया  कमेटी

 की  रिपोर्ट  के  लिये  मेरा  सवाल  था  तो  उसका
 भी  जवाब  पाया  था  कि  विचाराधीन  हैं।
 फिर  सुखमय  चक्रवर्ती  कमेटी  के  बारे  में  जब

 सवाल  भागा  तो  उसका  भी  जवाब  आया

 कि  विचाराधीन  है,  शौर  फिर  गरीबों  को

 कानूनी  सहायता  देने  के  बारे  &  i973  में

 सिफारिश  जाने  के  बाद  आज  i975  है  t

 इतने  विलम्ब  के  लिये  सरकार  को  कुछ  तो

 दुःख  होना  चाहिये।  जब  आपने  गरीबों

 को  कानूनी  सहायता  देने  के  बारे  में  इस

 विद्धान्  को  स्वीकार  किया  है  तो  ऐसी
 स्थिति  में  मैं  जानना  चाहता  हूं  कि  कोई

 एक  निश्चित  सीमा  विधि  मंत्रालय  और

 श्रम  मंत्रालय  ने  मिलकर  बधी  हैं?  यदि

 हां,  तो  बहू  सीमा  क्‍या  है  ?

 सरकार  को  दुःख  होगा  चाहिये,

 होता  है।  लेकिन  देरी  को  काटने

 कोशिश  भी  की  जा  रही  हैं  इसके  साथ-साथ

 ४  यह
 माननीय  सदस्य  में  कहा  कि  देश  के

 तो
 के

 F
 Aten  Te

 हक
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 लेबर  मिनिस्ट्री  में  कमेटी  बन  रही  है  भ्र ौर
 सरकार  इस  बारे  भें  चुप  नहीं  बैठी  है  t
 लेकिन  स्टेट  गवर्नमेंट  को  भेजा  था  जवाब  के
 लिये  7  उनकी  तरफ  से  प्रभी  प्रतिक्रिया
 नही  पायी  है  केवल  उन्होंने  कहा  है  कि
 आमला  प्रकार  ऐग्जामिनेगन  है  1  एक
 स्टेट  के  सिवाय  किसी  दूसरी  स्टेट  मे  इस
 जबाब  के  सिवाय  दूसरा  जवाब  नहीं  दिया  t
 हिमाचल  प्रदेश  सरकार  ने  ती  कहा  था  कि
 इसकी  जरूरत  शायद  नहीं  मालूम  होती  है
 हम  उनके  जवाब  की  प्रतीक्षा  कर  रहे  हैं  भौर
 उसके  बाद  किस्से  बुलायी  जायेगी  फिर
 कार्यान्वित  रने  के  लिये  कदम  उठाये
 जायेंगे  ।

 की  अगगगाथय  ह %. &  जोशी  ;  कोई  सीमा
 आधी  है  समय  की  दोनों  इन  मंत्रालयों  ने
 मिल  कर  ?  तभी  काम  होगा,  वरना  नहीं
 होगा  ।

 डा०  सरो जिनों  महिनो  :  सीमा  साधना

 बहुत  मुश्किल  है  क्‍योंकि  स्टेट  ग्वनेमट्स
 की  प्रतिक्रिया  शानी  चाहिये  ।  इसीलिये  जब
 स्टेट  गवर्नमेंट  से  देर  हो  जाती  है.  सब
 इधर  भी  देर  हो  जाती  है।  फिर  भी  ट्री-
 नम्बर  2,  20,  23,  24,  26  कान करेंट
 लिस्ट  की  धौर  77,  78  यूनियन  लिस्ट
 के  प्रतिशत  यह  कान ृत  बन  सकते  हैं  -  प्यार
 जवाब  नही  जायेगा  तो  कुछ  न  कुछ  उस  दिशा
 भें  कदम  उठाये  जायेंगे  ।

 SHRI  प्त  K.L.  BHAGAT:  The  matter
 is  very  important  snd  I  must  say  that
 the  reply  ia  highly  unsatisfactory.  I
 should  like  to  know  from  the  hon.
 Minister  how  long  will  it  take  to  get
 the  reaction?  Why  cannot  the  Central
 Ministry  of  Law  cal]  a  meeting  of  the
 State  Ministers  and  the  Central  Labour
 Ministry  and  teke  a  decision  instead  of
 leaving  the  matter  to  correspandence
 for  such  8  long  time?  This  is  the  fec]-
 ing  in  the  country.  I  should  not  be
 taken  up  lightly,  I  sHould  like  fo
 khow  wWhethe;  the  Central  Law  Minis-
 try  will  uke  steps  to  ‘hold  such  «  con-
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 ference  and  if  so  when  such  a  confe-
 rence  will  take  place?

 डा०  सरो जिनों  गहिरी  :  प्रभी  पिछले
 जवाब  में  मैंने  कहा  है  कि  ऐडमिनिस्ट्रेशन  श्राफ
 जस्टिस  स्टेट  सबजेक्ट  है  उन्ही  के  द्वारा  हमको
 करना  पढ़ता  है  शौर  उसके  साथ-साथ  स्टेट

 शवमैमेंट्स  के  जवाब  के  लिये  भी  प्रतीक्षा
 करनी  पढ़ती  है  t

 की  एच०  के०  एल०  भगत  उसका
 बला  कर  कानफरेस  कीजिये  !

 ato  सरोजिनी  महिला
 *  मैंने  कहा  कि

 उसको  बुलाकर  कोशिश  की  जाती  है  f
 aire  यह  जो  सीमा  we  है  हमला  न

 सचमुच  यह  है  कि
 *

 हु  is  one  of  the  somal  secumty
 measures,  social  service  olented
 programme

 और  देशों  में  भी  इसी  ढ़ग  का  है  शोर

 हमारे  देश  में  भी  इसी  हग  से  विचार  क्या
 जाता  है।  सोशल  सर्विस  के  साथ-साथ

 गोल्ड  एज  पेंशन  वा  प्रश्न  है,  फेमिली

 प्लान  है,  डग  एडिक्शन  को  कंट्रोल  वरना

 है  ।  इसी  ग  का  प्रोग्राम  इसके  साथ
 सोचा  जाता  है।  इसलिये  यह  सोशल

 प्रोरिएस्टेड  प्रोग्राम  है  प्रौढ़  सब  स्टेट
 को  साथ  लेकर  आगे  चलना  पढता  है

 SHRI  ह: द  K.L  BHAGAT  My  ques-
 tion  has  not  been  answered,  they
 should  cal)  for  a  conference  and  dis-
 cuss  it

 DR  SAROJINI  MAHISHI  I  have
 answered  it  in  so  many  words,  I  sa.d
 it  is  going  to  be  done  shortly  I  have
 Said  80.

 शी  |...  प्रसाद  वर्मा  :  प्रत्यक्ष  महोदय
 भागे  दिन  विश्वस्त  अमिका  कौर  आदिवासी
 हरिजनों  के  ऊपर  बड़े  जबरदस्त  तरीके  से

 भाषण  होते  रहते  हैं  कौर  यह  चीज  सरकार
 को  जानकारी  में  हैं।  सौर  उन  पर  ज्यादा
 भाषण  इस समि ते  होता  है  कि  मे  बेचारे
 गरीब  हैं,  बहु  व्यायामों  में  जाकर  धन

 | । उ  करके  कुछ  न्याय  नही  पा  सकते  हैं  t
 इस  बात  को  ध्यान  मे  रख  करके  कि  सरकार
 लम्बे  हमें  से  राज्य  सरकार,  श्रम  मंत्रालय
 कौर  विधि  मंत्रालय  के  जमकर  में  पड  कर
 के  इसमे  विलम्ब  कर  रही  है,  मैं  सरकार  से
 जानना  चाहता  हु  कि  बर्तन  परिस्थितियों
 को  देखते  हुये  शौर  इस  बात  को  देखते  हुये
 कि  इसकी  वरीयता,  इसकी  आवश्यकता
 को  बाप  भी  महसूस  करती  हैं,  कितने  दिनों
 के  इन्दर  इसको  कार्यान्वित  करने  का  झप  का
 विचार  है  ?

 डा०  सरोजिनी  महानदी:  निर्दिष्ट  समय
 बताना  तो  इस  समय  मुश्किल  है  क्योकि
 यह  सोशल  सर्विस  श्रोश्यिन्टेड  प्रोग्राम  है,
 लेनी  टसके  बारे  मे  यह  जरूर  कह  सकते  हैं
 कि  आदिम  जातियो  और  हस्तियों  के  लिए

 सहूलियत  भ्र भी  भी  है  कौर  हरेक  स्टेंट  गवर्नमेंट
 ने  इनके  लिये  अलग  से  पैसा  रखा  है.

 न  सुखदेव  प्रसाद  वर्मा  “उनको  लीगल
 द ६-  समय  पर  नहीं  मिलती  हैं  और  सरबर
 को  यह  पता  लगाना  चाहिए  कि  समय  पर  उनको
 लीगल  एड  क्यों  नहीं  मिलती  है  क्योंकि  इस
 तरह  के  नेव  मामले  है  ।

 ‘Blo  सरोजिनी  महिला  इसमे  दो  बाते
 ने।

 को  सूरज  पाडेय  :  इसमे  मैरा  व्यवस्था
 का  प्रश्न  है  ।

 झपध्यका  महोदय  इस  समय  व्यवस्था  का

 प्रश्न  नहीं  उठता  t

 को  सरअपांडे  :  मती  जी  ने  सफेद  झूठ
 बोला  है  ।  (व्यवधान।  ०

 wo  सरोजिनी  महिषी  इस  में  दो  बाते

 है  ।  लीगल  एड  के  लिए  कुछ  रकम  रखी  गई

 है,  मह  एक  बात  है  कौर  अगर  रखी  गई  है  तो

 यह  किस  लग  से  खर्च  हुई  है,  कितने  बेनिफिशल-

 गैराज  को  फायदा  पहुचा  है  कौर  इसमे  प्रचार

 काफी  हुआ  है  या  नहीं,  ये  दूसरी  बात  हैं  ।
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 इस  सम्बन्ध  में  मह  बताता  चाहती  हूं  कि
 स्टे  ह (5  ने  लीग  एड  के  लिए

 कुछ  पैसा  रखा  था  लेकिन  प्रचार  पारीक

 से  होने  के  कारण  वह  पूरा  खर्च  नहों  हुआ  t

 चतुर्थ  पंचवर्षीय योजना  में  बहुत कम  रकम  रखी

 गई  थी  लेकिन  उस  का  भी  लग  से  इस्तेमाल

 नहीं  हुआ  ।  माननीय  सदस्य ने  जो  यह  कहा

 कि  समय  पर  मदद  नहीं  मिलती है,  मैं  काल
 करती  हूं  कि  समय  पर  मदद  ह. 3  मिली हो  लेकिन
 इसके  साथ  ही  यह  भी  बात  है  कि  हालांकि

 बहुत  कम  प्रमाउत्ट  इसके  लिए  था  लेकिन

 वह  भी  खच  नहीं  हुआ  ।  भाप  को  मैं  पह
 इन् फा मेंशन  देना  चाहती  ह्  कि  राजस्थान
 में 11  लोगो  को  मदद  मिलो  है  पूरी  बताये
 पंचवर्षीय  योजना  में  दौर  पड़ाव में  22:  लोगों

 को  मदद  मिली,  उड़ीक  में  924  लोगों  को
 और  हरियाणा में  487  लोगो  को  मदद  मिलो

 है।  इससे  मातम  होता  है  कि  इसका  प्रचार

 नहीं हुआ  है  t

 थी  सर बू  पांडे  ;  उत्तर  प्रदेश,  बंगाल,

 बिहार  में  क्या  परिजन  है  ?

 थो  हुकम  चंद  कल बाप  :  मध्य  प्रदेश  में

 कितनों  को  मिली  है  ?

 अ्रभ्यक्ष  महोदय  :  जोर  था  उसका

 तो  उत्तर  दें  दिया  t

 भी  सिख  चाहि:  प्रत्यक्ष  जो,  यह  बहुत

 सहुत्वपृर्ण  प्रश्न  है.  t

 अ्भ्यक्ष  महोदय  :  जो  प्रश  का  उत्तर  है,

 उसमें  जो  जश्न  को  कवर  करने  वाली  चीश थो,

 बह  तो  हो  गई  | अ  झाप इममें  पढ़े  गये  कि

 राजस्थान  में  कितना  हुजरा,  मध्य  प्रदेश  में

 कितना  हम्ना  अर  दूसरों  जगह  कितना  हुमा,
 इसका  इस  प्रश्न  से  सम्बन्ध  नहीं  है  ।

 थी  राम  ह  भाई:  श्रीमत्‌,  श्रमिकों  का

 यह  तक  सवाल  है,  विजय  इन्हस्ट्रिवल  एक्ट
 ह. 3  जी  अध्यादेश  इसस्ट्रिव्स एक्ट  मेम अदूर ों

 को  कनून  सहायता  देने  का  प्रावधान है
 ।
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 क्या  हस्डस्ट्रिएस  डिस्प्यूटूस  एक्ट  में  यह  सुविधा
 प्रोवाइड  की  जा  सकतीं  है  ?

 शा०  सरोजिनी  नट्तियी  :  जस्टिस

 कृष्णाय्पर  कमेटी  जो  बसी  भी,  उस  ने  इन् हर् ट्रियल
 बरक्स  को  मदद  देने  के  लिए  चेप्टर  8  में  इस
 के  बारे  में  रिकमेंडेशल्स  दी  हैं।  उन  सुझावों
 को  देखता  है  कि  हम  किस  तरह  मे  उनको
 कार्यान्वित  कर  सकते  है  ।  इस  के  वा  में
 भी  सोच-विवार  चल  रहा  है  कौर  ग़मों
 उस  के  विजय  में  बताना  सम्भव  नही  है  कि
 किस-किस  लोगों  को  यह  सुविधा  मिलनों

 चाहिए  धौर  किस  हे  से  मिलना  चाहिए।
 चेप्टर  8  में  कमेटी  ने  जो  अपने  सुझाव  दिये  हे
 उन नवे  लिटिगेशन  फड़,  चैनल  श्राफ  लाया

 नियुक्त  करने  कौर  इरेंस्पेक्टिव  अाफ  बैगेज

 मजदूरों  को  सुविधा  मिलनी  चाहिए  प्राणी
 उनकी  रिकरमेंद्ेशल्स  हैं  ।  लेबर  मिनिस्टर
 उनके  सुझावों  की  जाच  कर  रहो  है  मौर  स्रोत

 कहा  है  खि  इसको  रिपोर्ट  है... |  ही  प्र

 जाएगी  ।

 श्री  मु  लिये:  मजदूरों  को  कानूनी
 सहायता  दी  प्रकार  से  दी  जा  बकती  है  |

 एक  तो  यह  हैं  कि  उनको  बकौल  इरादी  को

 सुविधा  दी  जाए  और  दूसरा  पह  हूँ  कि  दिना

 मतलब  जो  पोल  बगैर  में  सरकार  मत

 के  जातो  है  जैसे  कि  देखके  के,  मामल।  था

 बहू  न  ले  जाए।  तो  मैं  यह  जनेगा  चाहता  है
 कि  क्या  कानून  मता लय  सरकार  के  विमान

 विभागों  को  यह  सलाह  देगा  कि  जीत  ममता  से

 मजदूरी  का  सम्पा है,  ऐसे  मामलों  का  बिना

 मतलब  लिटिगेशन  ने  ले  जाकर  ह. & 3  लोगों  का

 ने  फरमाया  जाए।  मैं  समझता  हैं  कि  मन  सर

 बही  कानूनों  सहायता  होगी  ।

 डॉ  सरोजिनी  अहिंदी  :  बाधित

 इृण्णाब्यर मे  अपनी  रिपोर्ट  के  झाठदें  चैप्टर  न

 ay  gare दिए  हैं,  उत  मे  इस  के
 हरे

 व
 भो

 जीने  बताया  है  कि  पब्लिक  सेक्टर  इन्द्र:

 में  बर्नर्स  के  पक्ष  में  प्यार  कोर्ट  का  हिणे है।
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 जाता  हूँ,  तो  उसके  खिलाफ़  सरकार  को
 भ्र पील  में  नहीं  जामो  चाहिए  ।

 की  रामावतार  शास्त्री  रोज  जा  रहा

 &  रेलवे  मंत्रालय  मजदूरों  के  खिलाफ  ।

 wre  रो जिनों  भहिद्ी  :  मैने  यह  77

 कही हूँ  कि  यह  विचाराधीन  है।  इस  के'  चारे

 में  भाभी  पूरा  निर्भर  नहीं  लिया  गया  है

 (व्यवधान)

 श्री  मुहम्मद  जमी लु रहान  मोहतरम
 स्पीकर  साहब,  ड्राप  के  जरिये  मैं  मोहतरमा

 बिल्लौर  साही।  से  एक  बात  जानना

 ष्याहूगा कि कि  कानून  की  सूरत  मे  क्रिमिनल

 केसे  के  लिए  हर  हिस्ट्री  म  ण्न्पी  पोज

 बहाल  है  प्रौरसिबिल  सूट  बे  लिए  जी  ०  पी०

 बहाल  है  और  उसको  केसेज  करने  के  लिए
 सरकार  की  तरफ़  में  रेम्युनरेशन  दिया

 जाताहै  धौर  क्रिमिनल  केसेज  भू  तो  फिल्मी

 रेम्यूमरेशन  होता  लेकिन  सिविल  सुगम

 सूद  के  बेल् यूशन  पर  उन  को  रेस् यू नरेशन  दिया

 जाता  है।  तो  मैं  यह  जानना  चाहता  है  कि

 क्या  ग़रीबों  के  लिए  मजदूरों  के  लिए,

 हरिजनों  के  लिए  और  प्रा दि वासियों  के  लए

 ऐसी  हाइटेंशन  आपकी  मिनिस्ट्री  की  तरफ  से

 दी  जा  सकती  है  कि  वे  लोग  इन  गरीबों  वे

 केज  को  फाइट  करें  ?

 हान  सरोजिनी  महिला  क्रिमिनल

 प्रोसीजर  कोड  से  इसके  लिए  सुविधा  है  श्र

 मेरी  साफ़  दि  केस  में  जाकर  कोर्ट  प्रखर

 समझती  है  कि  सहायता  दी  जानी  चाहिए,
 तो  देते  हैं  लेकिन  सिविल  सूट्स  में  इस  तरह
 की  सहायता  देने  का  कभी  कोई  प्रावधान

 नही ंहै  ।  प्रभी  जो  सिविल  प्रोसीजर कोड
 को  एम  करने  के  लिए  ज्याइम्ट  सेलेक्ट
 कमेटी  बंदी  हुई है,  बहु  इसके  अरे  में  भी

 एविडेंस कलेक्ट  कर  रही  है  शौर  सीगल एड
 देने  के  बारे  में  विहार-विमर्श  चल  रहा  है  ।

 दूसरी  तरफ  एडबोक्रेट्स  एक्ट  में  सेक्शन
 ्  कौर  7  के  तहत इस  शरह का  हड  बता  कर
 सीगल  ण्ष्बे  सकते  हैं।  इंस  तरह  से  लीगल

 Oral  Amavers  I

 एड  का  प्रोविजन  है  लेकिन  कहां  तक  यह
 किया  जा  रहा  है,  हम  इस  समय  नहीं  बता
 सकते  ।  क्रिमिनल  प्रोसीजर  किस  के  अ्रनूसार
 किया  जा  रहा  है  और  सिविल  प्रोसीजर  कोड
 के  बारे  में  इसके  लिए  एविडेंस  इकट्ठी  की  जा

 रही  है  ।  माननीय  सदस्य  ने  जो  बनकर

 सेक्शन  के  लिए  लीगल  ण  देने  की  बात  कड़ी  है,
 महू  तो  एक  बहुत  कम्प्री हैं सिद  चीज  है  भोर

 इसके  बारे  में  विचार  कर  रहं  हैं  t

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  You  know  that  thousands  of
 share-croppers  have  been  evicted  from
 their  lands  in  the  different  States  and
 they  are  not  getting  any  legal  us.s-
 tance  from  the  State  Governmerts.
 I  would  hke  to  know  what  steps
 Government  5  going  to  take  {o  protect
 them.

 Tro  सरोजिनी  महिषी  :  इसके  लिए

 कानून  जो  है  उसी  के  शनिवार  पर  स्टेट  मदन मेट

 एक्शन  ले  रही  है।  जो  लीगल  एड  की  बत  है,
 बह  एक  कम् प्री हँ सिद  स्कीम  हं  भोर  कृष्णाय्यर
 कमेटी  ने  249  रिकमेडेशन्स  की  हैं,  जिनके
 तीन  भाग  किये  योग्य  हैं।  उनको  देख  रहे  हैं  कि
 क्रिस  तरह  से  कितनी  रिकमेडेशन्स  को  हम् पली-
 मेट  कर  सकते  हैं  कौर  कया  एग जिस् टिंग  ला  मे

 एमेडमेट  करके  उनको  इम्पलीमेट  कर  सकते

 हैं।  तीसरा  भाग  हूं  कम्प्रहैमिव  ल ेजिसलेशन
 फार  लीगल  एंड ।  उस  पर  रिकमेडेशन
 तो  हो  गई  हूँ  लेकि  कभी  वह  शुरू  नही  हुआ
 है।  दूसरे  देशों  में  भी  हम  देखते  हैं  कि  ऐसा
 ही  हुमा  है  ।  इग्लैंड  &  i9s9  में  हुई  थी

 लेकिन बहा  भी  i959  मे  जाकर  यह
 चीज़  मुम्किन  हुई  ।  यहा  भी  यह  हो  जाएगा।

 हरी  टी०  सोहनलाल  सरकार  न  कुछ
 गरीब  लोगों  को  कमीने  दी  हैं  ।  उन  ज़मीनों

 के  ऊपर  नाजायज  तौर  पर  पटवारियों  से

 मिल  कर  कुछ  लोगों  ने  दावे  कर  दिए  हैं
 कौर  इसलिए  किये  है  कि  इन  गरीब  लोगों  के

 पास  कोर्ट  में  जाने  के  लिए  पैसा  चूकि  नहीं  है

 इसलिए  ये  इनकी  पैर दी  नहीं  कर  पाएंगे



 qr  Oral  Answers  APRIL  a  2975  1*...  Anawerg  qt,

 att  इस  तरह  से  थे  केस  उसके  हक  में  चले  ऐसी  हैं  जो  इम्प्लीमेंट "e  होती  हैं.  ।

 जाएंगे।  मैं  जानना  चाहता  हूं  कि  क्या  सरकार  जानना  चाहता  हूं  कि  भूस्वामी  तौर  पर  सरक मैं
 ऐसे  लोगों  को  कानूनी  मदद  देने  की  सोच  रही  काई  कदम  उठा  रही  है  ताकि  गरीबों  को  स्वाय
 है?

 झिझक  महोदय  :  कहां  से  कहा  प्राय
 चले  गम  हैं।

 थी  eto  सोहनलाल  :  गांवों  में  लोग  रहते

 है,  लेबर  करने  हैं  ।  उनको  सरकार  खुद
 जमीन  देती  है।  मैं  प्रतीकों  केसिस  बता  सकता

 हैं  कि  उन  जमीनो  पर  जबर्दस्ती  कब्जा
 कर  के  दावे  कर  दिए  जाते  है  और  कह  दिया
 जाता  है  ि  प्र्  जोन  हरिजन  जो  नहीं  है  ।
 ये  लाग  झालता  मे  जा  नहीं  सकते  हैं  क्योकि

 उनके  पास  पैसा  नहीं  है  1  क्‍या  यह  सरकार

 की  क्यूटो  नहीं  है  कि  उन  को  मदद  दे,  उनकी

 कानूनी  सहायता  करें

 डा०  सरो जि गो  महिला  :  मैंने  इसका

 कम्प्रहेंसिव बचाव  दे  दिया  हैं।  फालो  भाष
 एकशन  ai  है  वह  स्टेट  सव र्म मेंट  को  लेगा

 चाहिए  |  जमीन  उनको  यह  दें  देती  है  तो  ये

 लोग  उसमें  खेती कर  सकें,  उसका  कब्ज

 उनकी मिल  सके,  यह  देखना  स्टेट  बवनप्ेट

 का  काम  है|  प्रभो  लगा  एड  वाली  बात

 कार्यान्वित नहीं  हुई  हैं  ।  जो  सुविधा है  वह
 सी  धार पी  सी,  सी  पी  सी  शौर  एडवोकेट्स

 एक्ट के  नीचे  हैं।  जो  कम्पिहुँसिय लीगल  एड
 स्कीम  है  वह  दाने  वाली  हैं  ।

 इष्य  महोदय :  श्राप  जो  उत्तर  देती  | अ
 क्षमता  घोड़ा  उससे  दस  और  मेम्बर  बड़े  हो

 जाते  हैं।  जिस  बीज  का  जवाब  पूछा  जाए
 उसी  का  दिया  करें।  श्राप  तीन  भार

 कौर  बातें  बता  देती  हैं।  उससे  दस  मेम्बर कौर
 बड़े  हो  जाते  है  1

 ६, ह  सर  पाडे  :  पूरा  हाउस  इस  सवाल

 प्र  एजिटेटिश  है।  देश  के  गरीब  लोगो  से

 सम्बन्धित  यह  प्रश्न  है  ।  जो  जवाब  इसका

 क्या  ग्या  है  उससे  किसी  को  सन्तोष  नहीं

 हुआ  हूं,  मुझे  भी  नहीं  हुआ  है  n  बहुत  सी  बातें

 मिल  सके  ?  अस्थायी  तौर  पर  दाप  कोई
 करवाई  करने  जा  रहें  हैं  ?

 डा०  सरोजिनी  महीनों  :  गरीबों  को
 स्थान  मिल  सके  इसके  लिए  सरकार  हर  तरह
 से  कोशिश  कर  रही  है।  जो  सहूलियत  अभी  हैं
 उनको  प्रभावी  तौर  पर  इम्प्लीमेंट  करना  है  ।
 नया  कानून  जो  बनने  वाला  है  वहू  जब  बन

 जाएगा  तब  उसको  कार्यान्वित  करने  से  लोगों
 को  लाभ  होगा  |

 भरी  भूल  हद  डागा  :  चैरिटी  विविध एट
 होम  ।  भाप  राज्य  सरकारों  को  बहाना
 बना  देती  हैं।  मैं  जानना  चाहता  हूं  कि  यूनियन
 टैरिटरीज़  में  छापने  क्या  किया  है  ?  भाप
 राज्यों की  बात न  करें।  श्राप  यही  बता  दें  कि
 दिल्ली  जो  कि  यूनियन  टैरिंटरी  है  उस  मे
 छापते  क्या  किया  है  ?

 भ्रध्यक्ष  महोदय  :  कमेटी  बनाई  है।  उस
 में  गौर  हो  रहा  है।  कौर  क्‍या  करे।

 This  innocent  question  has  taken  to
 much  time.

 Hindustan  Antibiotics  Limited

 °545.  हप्ता  ANANTRAO  PATEI.
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  Hindustan  Antibio-
 ties  Limited,  Pimpri  is  running  37
 heavy  loss  due  to  the  fall  in  produc-
 tion;

 tb)  if  80,  who  is  responsible  for  the
 fall  in  production,  bad  management
 labour  trouble  or  inadequate  supply
 of  raw  materials;  and

 (९)  whet  has  happened  to  the  pto-
 duction  of  vitamin  श  tablets  and
 what  is  the  future  of  proposed  expan-
 ston’?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K  R.  GANESH).
 da)  to  (c)  A  gtatemeng  is  laid  on  the
 Table  of  the  House.

 STATEMENT

 (a)  and  (9)  There  has  been  g  fall  in
 production  and  profitability  of  Hindus-
 tan  Antibiotics  Limited  over  the  years.
 The  company’s  sales,  profits  during  the
 last  five  years  were  as  follows.—
 Ronni

 Sates  Protat
 turnover  alter

 tanes
 es

 TRS  Take

 1969-70  Ry  50  4  ey

 79777!  ७3५  93  {2  47

 अवार्ड  728  OF  ४7  75

 6972-73  j  759  39  333

 3973-74  गई  30  ह ७  25
 ee
 The  production  of  two  of  the  main
 itemg  of  Hindustan  Anfibiotics  Limit-
 ed.  namely,  Penicillin  and  Streptom;
 cin  has  also  ghown  a  downward  trend
 Production  of  Penietlun  which  was
 83.87  mmu  dunng  1972-73  declined  to
 75.42  mmu  in  1973-74  and  6302  mmu
 in  ‘1974-75,  Samalarly,  production  of
 Streptomycin  fell  frum  72  tonnes  in
 ‘1872-73  to  64  tommes  in  1973-74  and  to
 63  tonnes  in  £974-75

 Taking  note  of  the  declining,  trend  ot
 production  and  profitability  the  Board
 of  Directors  of  the  company  app  untea
 a  Committee  with  the  following  terms
 of  reference: —

 “Po  investigate  into  the  working
 of  the  production  enginerring  and
 material  management  depatiments,
 with  particular  reference  to  the  pet-
 formance  of  the  personnel  and  fx
 reaponsibihties  for  shortfaii,  The
 Committee  shal}  meet  as  oun  a3
 Pomtible  and  finalise  its  report  with-
 in  about  80  days  ang  the  Managing
 Director  ghall  place  it  before  the
 Board,  if  necemary  by  convening
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 an  emergency  meeting  at  New
 Delhi.’

 The  findings  of  the  Commitee,
 inter  alia,  include  the  following  .—

 qd)  Whereas  the  production  and
 Engineering  Services  Chiefs
 ate  found  wanting  in  ghoulde-
 ring  and  discharging  their  res-
 ponsibilities  the  Committee  is
 also  aware  that  the  failureg  of
 these  officers  alone  cannot  ac~-
 count  for  the  madequate  per-
 formance  of  the  Company's
 technical  operations.

 (2  —  Discipline  needs  to  be  streng-
 thened  at  all  levels  and  guilty
 and  shirking  officerg  and  ope.
 ratorg  and  other  workers  need
 to  be  punished  promptly,

 (3)  A  Technological  Cel)  needs  to
 be  established  immediately  for
 establishing  (a)  protocols  for
 optimum  capacity  utilisation,
 {b)  monitoring  performance.
 (c)  goals  of  efficiency  achiev-
 able  and  targetted,  (d)  flow
 eheets,  data  gheets  for  mate-
 ria]  balances  and  batch  opera.
 tions,  equipment  specifications
 and  their  duties,  (९)  Recom-
 mendations  fur  remedial  ar-
 tron

 — (4)  The  Task  Force  which  went
 into  the  Penicillin  operations
 has  demonstrated  that  opti-
 mum  targets  of  efficiency  are
 indeed  achievable  in  the  plant
 even  under  existing  conditions
 by  rigid  adherence  to  produc-
 tion  process  parameters  as  laid
 down  in  the  protocols.  How-
 ever,  since  production  depart-
 ment  has  not  been  able  to
 maintain  these  optimal  targets
 of  ethciencies,  the  commuttee
 attributes  responsibility  for
 such  failures  to  the  production
 persornel  and  particularly  to
 Superintendent  Production
 who  is  in  overall  charge  of  the
 department

 The  Committee  appointed  by  the
 Board  of  Directors,  therefore,  attribut-
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 fed  the  fall  in  production  and  profite-
 bility  to  several  factors  including  bad
 management,  lack  of  discipline,  and
 problems  connected  with  efficient
 operation  of  the  plant.

 On  tire  basis  of  the  recommendations
 of  the  Committee,  which  were  retified
 by  the  Board  of  Directors,  services  of
 two  official,  were  dispensed  with.
 Other  recommendations  of  the  Com-
 mittee  are  under  implementation.  It
 has  also  been  decided  to  replace  the
 present  Managing  Director  and  neces-
 tary  action  thereof  has  been  jnitiated

 The  Government  have  decided  to  set
 wp  a  Task  Force  consisting  of  repre-~
 sentatives  of  DGTD,  Planning  Com-
 mission,  Department  of  Science  sand
 Technology  and  Haffkine  Institute  to
 go  into  the  various  problems  of  HAL
 With  regard  to  their  manufacture  of
 Vitamia  C.  The  Task  Force  wil}  have
 the  following  terms  of  reference:

 (i)  To  examine  the  production
 capacity  of  Vitamin  C  Plan;  of
 ‘Hindustan  Antibiotics  Limt-
 ed,

 Gi)  To  enquire  into  the  working
 of  the  Plant  and  to  identify
 the  problems  connected  with
 gommencement  and  stablisa-
 tion  of  its  commercial  produc-
 tion,

 (it)  To  examine  adequacy  of  sueps
 taken  so  far  by  the  manage-

 a
 w  rectify  the  defects,

 tiv)  To  recommend  suitable  reme.
 dis]  mesures.

 te)  Vitemin  C  Plant  of  Hindustan
 Antibiotics  Limited  was  completed  in
 March,  1873.  However,  the  production
 ef  Vitamin  C  hay  just  commenced,
 though  it  ig  still  to  stabilise  for  com-
 miercial  production.  The  Company
 have  recently  starteg  marketing  of
 VYitemin  C  tablets.  The  problems  con-
 eerning  manufacture  of  bulk  Vitamin

 witt  be  looked  into  by  the  Task
 Force  referred  to  in  parts  (a)  &  (by
 ef  the  reply.  During  the  Fifth  Five
 Yeas  Plan  period,  ILAL.  propose  to

 1५
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 increasg  their  capacity  for  menufec-
 turing  Vitamin  C  (bulk)  to  280  tonnes

 SHRI  ANATRAQ  PATEL:  In  the
 statement  the  Minister  has  agreed  that
 there  has  been  a  fall  in  production  and
 profitability  of  Hindustan  Antibiotics
 Limited  over  the  years.  In  ‘1869-70  the
 profit  of  the  Company  was  Rs.  44
 lakhs  but  in  1978-76  there  was  a  loss
 of  ह,  4822  lakhs.  So,  during  the  lest
 five  years,  there  is  a  considerable  and
 consistent  downward  trend  in  the  pro.
 duction  as  well  as  in  the  profitability.
 The  Minster  said,  a  committee  was
 appointed  to  find  out  the  reasons,  He
 8998,  it  8  due  to  bad  management,  lack
 of  dicip'ine  and  problems  connected
 with  efficient  operation  of  the  plant
 Sir,  HAL  was  one  of  the  best  public
 sector  undertakings  and  an  example  to
 others  tull  a  few  years  ago.  But  dur-
 ing  the  last  4  or  5  years,  there  is  con-
 sistent  deterioration  and  Member;  of
 Parliament  from  that  area  as  well  as
 the  Labour  Union  have  been  represent.
 ing  to  the  Government  that  there
 should  be  improvement  in  the  manage.
 ment.  Some  of  the  reasons  given  3)
 the  statement  are  the  cost  of  produc-
 tion  of  penicillin  and  streptomycin  in
 the  private  sector  vis-a-vis  HAL  and
 alan  availainiity  of  raw  materigis  The
 Minister  bas  suid  he  is  going  to  have
 another  Managing  Director.  May  9
 know  when  that  will  take  place?

 SHRI  EK.  R  GANESH:  It  is  a  fact
 that  profitability  of  HAL  has  declined
 over  the  years  Apart  from  the  prob-
 शाह  of  managerial  incompetence,  the
 head,  of  certain  departments  like  pro-
 duction  and  not  paying
 suficint  attention  to  the  parameters
 laid  down,  etc.  there  is  one  basic  eco-
 nomic  reason  for  the  fall  in  profitab:-
 lity.  The  price  of  penielilin  and
 streptomycin  wag  fixed  in  1989,  Though
 recently,  an  inteTim  increase  has  been
 given,  the  price  has  been  pegged  ‘0
 that  wheress  there  has  been  an  iu-
 crease  in  the  cost  of  every  input,  per-
 tieularly  from  the  middle  of  Septem-
 ber  3078  when  petroleum  prices  inc-
 reased,  There  hag  been  a  tremendous
 sctlation  in  the  cost  of  many  of  the
 industrial  raw  materitis  that  go  into
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 it.  This  ia  one  of  the  major  reasons.
 The  sales  turnover  has  shown  an  in-
 crease,  but  profitability  declined  due
 to  the  varioug  reasons  ]  have  indicat-
 ed.  4  nave  also  indicated  some  action
 tha¢  has  been  taken  after  the  report  of
 the  Enquiry  Committee  was  received.
 The  Board  of  Directois  themselves
 have  taken  action  against  two  execu-
 tives,  A  new  Managing  Director
 is  going  to  be  appuinted  Various
 other  technical  problems  identnfied
 by  the  committee  are  being  louk-
 ed  it  Capacity  utihsation  i  as
 Ingh  as  85  to  90  per  cent  even
 now  With  the  better  strains  of
 penicillin  and  streptomycin  which
 HAL  hag  got  fiom  aifferent  sources,
 it  is  now  envisaged  that  there  wall  be
 greater  yseld  in  4976  and  1977,  when
 HAL  will  turn  the  corner  and  make  a
 profit.

 SHRI  ANANTRAO  PATIL  About
 part  (c)  relating  1  production  of
 Vitamin  C,  this  plent  was  completed
 in  March  3973  but  production  has
 commenced  just  a  few  months  back
 For  )  years  it  was  not  in  product  or
 The  workers  are  very  cooperative  and
 }  wm  proud  there  has  been  no  japour
 trouble  in  thig  plant  for  0  years  be-
 cause  of  the  union  The  Minister  has
 said  that  the  manufactumng  of  Vitarmn
 C  has  just  commenced.  }  would  hke
 to  know  whether  because  of  the  bad
 management,  they  are  going  to  put  uff
 the  proposed  expansion  of  this  factory
 which  ig  very  essential  oz  whether
 they  are  going  to  put  st  into  §  action
 It  is  going  to  five  employment  to
 5000  workers.

 SHRI  K.  R  GANESH  There  are  tWo
 Parts  of  the  question  which  the  ॥ क
 Member  hag  asked.  About  vitamin  C,
 I  have  alresdy  explained  थ  the  state-
 ment  iteelf  that  there  were  quite  8
 lot  of  technological  problems  and  va-
 Nous  other  problems  connected  with  >t
 and,  therefore,  it  has  taken  ime  to
 stablise  production.  So  far,  Hindustan
 Antibiotics  Ltd.  have  produced  about
 One  tonne  of  Vitamin  C  Thev  have.
 however,  been  producing  Sorbitol,  an
 intermediate  product,  since  4973-74.
 Production  during  1978-74  and  1974
 3  of  this  product  was  67  and  25
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 tonnes  reapectively.  During  the  5th
 Plan  period.  H  A.L.  propose  to  increase
 their  capacity  for  manufacturing  Vita-
 min  C  to  250  tonnes.

 The  expansion  of  Hindustan  Antibio-
 tics  Ltd.  for  providing  more  employ-
 ment  opportunities  has  already  been
 approved  by  the  Planning  Comission
 Rs  30  crores  have  been  provided  for
 expansion  of  penicillin  plant  frum  84  to
 360  MMU  per  annum,  streptomycin
 Piant  from  85  tonnes  to  60  tonnes  per
 annum,  semi-synthelic  pemeitin  plant
 from  5  tonnes  to  35  tonnes  per  annum
 and  Vitamin  C  from  25  tonnes  tu  250
 tonnes  per  annum  Most  of  these  have
 already  been  provided  for  gnd  what-
 ever  management  deficiencis  might  be
 there,  for  which  other  steps  are  bemg
 taken,  expansion  will  take  place.

 SHRI  RAGHUNANDAN  LAL  BHA-
 TIA  The  Minister  has  admitteg  that
 there  has  been  fall  in  production  and
 fa‘)  in  the  profitability  May  ]  know
 from  the  hon  Minister  that  im  certain
 areas  wnere  we  have  the  necessary
 technical  knowhow  ad  capacity  for
 Manufucturing  certain  medicines,  why
 the  Government  of  India  have  been
 allowing  foreign  drug  companies  to
 come  in?  The  foreign  companies  are
 competing  with  our  public  sector  com-
 panies  Will  fhe  Mimster  look  into
 the  matter  and  see  that  in  those  ह 0.
 where  we  have  technical  ,nowhow  and
 capacities,  the  foreign  drug  companies
 ‘will  not  be  allowed  to  function  in  thase
 areas?

 SHRI  K  R  GANESH  The  hes
 Member  has  gsked  a  very  genefal
 question  about  technica]  Knowhow  and
 capecities  available  in  the  Indian  sec-
 tor  and  pubhe  gecto?  ~The  Hath:  Com-
 mattee  report  has  been  given  only  two
 days  ago  and  the  Government  will
 take  an  integrated  view  of  the  whole
 matte:  It  is  a  policy  of  the  Gov-
 ernment  to  encourage  the  public  3ec-
 tor  as  well  as  the  Indian  secter  and
 this  policy  is  being  implemented

 SHRI  ह द  K  P  SALVE  Is  the  Mims-
 ter  aware  that  $0  far  as  Vitamm  C
 produced  by  Hindustan  Antibiotics
 Ltd  ag  concerned,  one  of  the  monopoly



 £9  Oral  Answers

 housey  wag  gtanding  in  the  way  of  fixa-
 tion  of  fair  price  of  Vitamin  Cc?  Diffe.
 rential  prices  have  now  been  fixed  {or
 Vitamin  C.  May  I  know  from  the
 Minister,  whether  Government  has
 taken  into  consideration  the  real  cost
 of  production  including  interest,
 depreciation  ete.  while  fxing  the
 Price  of  Vitamin  C  for  the  Hindustan
 Antibiotics  Ltd.?  If  it  has  not  been
 done,  and  the  realistic  prices  have
 not  been  fixed.  Would  the  Govern-
 ment  be  subsidsing  the  losses  of
 Hindustan  Antibiotics  Ltd.?

 SHRI  K.  R.  GANESH:  As  far  as
 Hindustan  Antibiotics  Lid.  are  cor-
 cerned,  I  have  already  indicated  that
 they  have  just  started  production  and
 just  gone  on  stream,  and  some  quan-
 tity  has  been  marketed.  The  hon,
 Member  himself  hag  mentioned  that
 differentia}  prices  have  been  fixed.  And
 this  has  been  done  for  all  the  units
 that  have  gone  into  production  from
 973  onwards  and  that  would  also
 apply  to  HAL  The  other  point  was
 about  depreciation  ete.  At  the  moment
 the  prices  have  been  fixed  by  B.I.C.P.
 on  empirical  basis.  As  the  unit  goes
 into  production,  all  these  factors  will
 be  taken  into  consideration

 SHRI  8.  M.  BANERJEE:  May  3
 ‘know  whether  his  attention  has  been
 drawn  to  a  series  of  articles  in  the
 Blitz  about  the  working  of  the  HAL
 ang  its  loss  to  the  tune  of  Rs.  3  crores?
 I  would  like  to  know  whether  some
 persons  with  responsibility,  the
 Managing  Director,  Chairman  or  any-
 body  high-up,  hag  been  taken  to  task
 for  criminal  negligence  because  of
 which  HAL  has  suffered  a  loss?

 SHRI  K.  R.  GANESH:  jn  my  origi-
 nal  reply  I  have  already  indicated  that
 two  officers  have  been  removed.  They
 were  in  charge  of  production  and  engi-
 neering.  Government  has  taken  ह  deci-
 sion  to  appoint  a  new  Managing  Direc-
 tot  for  which  the  Public  Enterprises
 Selection  Board  has  been  approached.

 की  शर्रासह  नारायण  पांडे:  बया  माननीय

 मंत्रों  यह  बतायेंगे  कि  इस  एंटीबायोटिक  कार.

 खाते  में  85  परसेंट  ते  90  परसैंट  की  |
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 कैपेसिटी  भालू होने  के  बाद  भी  इसके  प्रोडक्ट्स
 की  प्राइसेस  दुसरे  कारख़ानों  के  मुकाबले  में

 बहुत  ज्यादा  हैं,  जैसे  कि  पैं से लीन  का  भर
 स्ट्रेंपपोमाइसीन  का  माननीय  मंत्री  जी  से  कहा,
 क्या  यह  भी  एक  कारण  है  जिससे  घाटा  हो
 रहा  हूँ  ?  क्या  इस  कारण  को  दूर  करने  के
 लिए  कोई  प्राइसिंग  पालिसी  बाप  श्रस्त्यार
 करने  जा  रहे  हैं  जिससे  एसे शियल  दवायें  सबसे
 भाव  पर  दी  जा  सके  ?

 SHRI  K,  R.  GANESH:  As  I  indicateg
 earher,  apart  from  the  managerial  pro.
 blem,  deficiencies  and  various  other
 factors,  one  of  the  basic  economic  rea-
 30078  hag  been  that  the  price  of  antibio
 tics  in  HAL  has  been  fixed  on  the  basis
 of  the  959  costing.  That  ig  why  there
 has  been  q  logs  in  gpite  of  the  capacity
 utilisation  being  80  to  90  per  cent.  An
 interim  price  increase  has  been  given
 and  the  whole  price  complex  is  being
 looked  after  by  the  BICP.  The  Hath
 Committee  Report,  which  38  now  avi!
 able,  has  gone  into  the  question  of
 pricing.  Government  will  have  to  con-
 sider  at  what  price  the  antibiotics
 should  be  sold  and  then  take  an  integ-
 rated  view,

 Survey  for  Oil  in  Part  of  Arabian  Sea
 touching  India

 9546,  SHR}  P.  के,  SHENOY:  Wil
 che  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  some  parte  of  —  the
 Arabian  Seg  touching  the  country  are
 not  yet  surveyed  to  ste  whethe
 petroleum  is  available  in  these  parts,

 (b)  if  so,  the  parts  which  have  not
 yet  been  surveyed;  and

 h
 {c)  the  reasons  for  not  conducting

 the  survey?

 THE  MINISTER  OF  PETROLEUM
 f,

 tate  CHEMICALS  (SHRI  K.  D.



 we  ३९  ce  mew
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 MALAVIYA):  (a)  and  (b).  Except
 for  certain  regional  seismic  profiles,
 the  continental  shelf  areas  off  the  coast
 of  Saurashtra,  South  Maharashtra,
 Karnataka,  Kerala  as  well  as
 Lakshadeep  Islands  have  not  been
 surveyed  in  deni].

 (c)  ONGC’s  own  geismic  survey
 vessel  ig  expected  to  arrive  in  Indian
 waters  in  the  next  two  or  three  months
 and  this  would  help  expedite  ihe  con-
 duct  of  seismic  survey  operation,  in
 all  offshore  areas,  Seismic  surveys  of
 the  areas  mentioned  above  would  also
 be  undertaken  in  the  coming  years  ac-
 cording  to  the  priority  assigned  to  the
 different  basins,  on  geological  conside-
 rations.

 SHRI  क्  R.  SHENOY:  There  is  every
 possibility  of  getting  oil,  not  only  at
 Bombay  High  and  one  or  two  other
 isolated  places,  but  in  the  entire  Conti-
 mental  Shelf  of  the  Arabian  Sea,  In
 view  of  this,  I  would  like  to  know
 when  the  O&NGC  surve  vessel  would
 be  ready  to  conduct  the  necessary  sur.
 vey  and  whether  any  plan  hag  been
 prepared  and  priorities  fixed  to  con-
 duct  the  survey  in  various  places  men-
 Sioned  in  the  reply?

 SHRI  |  9  MALAVIYA:  Yes,  Sir.
 I  ghare  the  optimistic  view  of  the  hon
 Member,  A  detailed  programme  for
 the  geismic  survey  has  been  prepared
 and  it  is  before  us  I  suppose  within
 the  next  two  months  our  new  seismic
 survey  ship  known  ag  Anvweshak
 would  be  arriving  here,  when  we  shall
 start  scigrnic  sutvey  of  the  areas  which
 have  been  suggested  by  the  hon
 Member.

 SHRI  P,  R.  SHENOY:  I  would  jike
 to  know  whether  any  preliminary
 action  has  been  taken  ३0  conduct  the
 survey  vapecially  in  port  towns  like
 Cochin,  Mangalore,  Goa  and  other
 minor  port  towns?

 SHRI  x,  D,  MALAVIYA:  I  cannot
 specifically  give  any  assessment  shout
 the  possibility  in  the  area  mentioned
 by  my  hon.  friend.  But  I  am  taking
 entire  western  coast  of  our  country  in
 view,  and  I  pave  mentioned  that  cur
 Selgmic  ship,  as  soon  as  it  arrives,  will
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 start  @  detailed  survey  of  the  area
 which  hag  been  indicateg  by  our  Geo-
 logists.

 SHRI  INDRAJIT  GUPTA:  Fustly,
 I  would  like  to  know  from  where  this
 seismic  vessel  of  the  ONGC  ig  being
 acquired?  Have  yuu  given  g  contract
 for  constructing  it  ubroad  or  ig  it  a
 ready-made  yessel  being  purchased  by
 us?  What  ig  the  expenditure  involved
 in  it?  Secondly,  how  does  the  Govern-
 ment  propose  to  coordinate  the  survey
 work  to  be  done  by  this  sexsmic  vessel
 with  the  work  which  has  already  been
 contracted  out  for  the  western  coast
 to  an  Americal  Co.,  which  is  being
 given  g  contract  for  25  years,  ६0  come
 and  do  survey  work?  What  is  going
 to  be  the  relation  between  the  work  of
 that  American  Co.  and  the  work  pro-
 posed  to  be  done  by  ONGC’,  seismic
 vessels?  Are  you  trying  to  bring  tem~
 porarily  some  vessels  which  are  at
 presen;  being  used  by  Sri  Lanka.  ४६  is
 reported  in  the  Press?  There  are  some
 seismic  vesselg  which  apparently  our
 Government  4  trying  to  get  for  tempo-
 rary  use.

 SHRI  K.  D  MALAVIYA:  Firstly,
 there  is  no  American  seismic  vessel
 investigating  our  shores  on  the  western

 eri
 ang  there  is  no  programme  like

 t

 SHRI  INDRAJIT  GUPTA:  Has  the
 House  been  misinformed  about  this?
 Two  contracts  have  been  given—one
 one  the  eastern  coast  and  the  other
 on  the  western  coast

 SHRI  K.  D.  MALAVIYA:  That  is  a
 contractual  Work  on  the  Kutch  area.
 As  far  ag  the  eastern  coast  is  concern-
 ed,  it  has  nothing  to  do  with  the  re-
 Yevance  of  this  question  which  is  be-
 fore  this  House  The  seismic  work  is
 being  conducted  Thuse  two  contracts
 which  have  been  given  in  the  Kutch
 area  and  the  West  Bengal  area  are
 on  contractual  basis  not  only  for
 siesmic  ynvestigation  but  for  the  entire
 dritiing  operations,  If  scismie  result:
 give  any  positive  indication.  So
 those  are  from  the  entire  programme
 of  seismic  investigations  by  Anveshak
 This  is  our  own  ship  which  we  have
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 Purchased  from  the  American  sources.
 and  which  is  now  being  equipped  by
 our  own  equipments  and  apparanatly
 by  the  equipments  purchased  from
 abroad.

 SHRI  INDRAJIT  GUPTA:  Is  it  a
 second.hang  ship?

 SHRI  K,  0.  MALAVIYVA:  This  js
 entirely  a  new  ship,  and  this  ship  wil}
 be  our  property.  As  s00n  ag  it  arrives
 within  the  next  two  monthe-—it  was
 expected  to  arirve  earlier,  but  there
 had  been  some  unavoidable  delay  we
 will  start  our  seismic  survey  right
 from  Lakshadweep  up  to  Saurashstra
 coast  excluding  Kutch

 SHRI  INDRAJIT  GUPTA:  What  is
 the  cost  of  this  ship?  |  want  to  know
 whether  they  are  going  to  get  another
 ship  temporarily  which  is  being  used,
 at  present,  by  Sri  Lanka.

 SHRI  K  D  MALAVIYA:  On  the
 first  question,  I  require  a  notice,  on
 the  second  question,  I  have  got  no  in-
 formation,

 DR.  RENKY  AUSTIN:  While  thank-
 ing  the  Minister  for  the  satisfying  ans-~
 wer  taht  scientific  survey  with  seismic
 tik  will  be  carried  on  the  continental
 shelf  on  the  Arabian  coast  within  the
 mext  three  months,  may  I  draw  his
 attention  to  the  fact  that  two  sur-
 ऋतु-नजारा  under  Soviet  auspices  and
 another  under  some  American  Co.—
 have  already  been  carried  on  along
 the  Kerala  coast.  है| 3  appeara  that  these
 surveys  have  given  sufficfint  indica-
 tion  oF  the  existence  of  hydro  carbon
 which  fteelf  is  a  proof  positive  of  the
 existence  of  petroleum  oil,  Besides,
 some  other  scientific  expert,  have
 drawn  the  attention  to  the  existence  of
 a  shrim  belt  off  Mangalore  Town  to
 "Pumi!  Nedu  const  and  the  existence  of
 ceramic  from  Trivandrum  to  Manga-
 lore  also  as  dase  for  the  existence  of
 petroleum  oil  on  the  Kerala  coast.

 Against  thig  batkground,  will  the
 hon.  Minister  take  immediate  steps  for

 of  oi]  on  the  western
 coast  of  Kerala,  particularly  of  Vyp-
 pen  in  the  Ernakulam  District?
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 SHRI  K.  D,  MALAVIVA:  I  wish  I

 had  been  as  hopeful  of  the  work  done
 fo  far,  I¢  in  a  fact  that  some  long

 असम  had  been
 undertaken  sometime  back  by  the
 Soviet  ship  which  visited  this  ares.
 We  have  to.  carry  out  detailed  sur-
 veys  by  thie  Anweshak  ship  which  ia
 coming  [0  us.  A  detailed  gurvey  is
 absolutely  necessary  to  find  out  the
 possibilities  of  oi]  prospects  in  that
 area.  That  has  not  been  done.  Ag
 s00n  as  that  is  done,  I  will  report  to
 the  House  with  regard  to  the  results.

 SHRI  ्  VENKATASUBBAIAH:
 May  I  know  whether  the  attention
 of  the  hon,  Minister  has  been  drawn
 to  the  fact  that  some  international
 cartels  have  manipulated  to  take  on
 lease  from  Bangladesh  Government
 such  of  those  oil  bearing  areas  which
 rightfully  belong  to  our  country  and,
 if  so,  what  is  the  reaction  of  the
 Government  thereto?

 SHRI  K.  D  MALAVIYA:  This  sup-
 plementary  is  not  relevant  to  the
 main  Question

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  I  would  like  to  know
 from  the  hon,  Ministery  whether  it  18
 a  fact  thay  seteliites  have  already
 photographed  oil  bearing  areag  all
 over  the  world  and,  if  e0,  whether

 steps  have  been  taken  by  our
 Government  to  get  those  photographs
 from  either  of  the  Powers  or  from
 both  who  haye  photographed  oil
 bearing  areas  from  setellites  which
 would  save  much  of  our  cost  of  ex-
 ploration.  We  can  purchase  those
 photographs

 SHRI  K.  9  MALAVIYA:  Setellites
 which  are  moving  around  the  earth
 do  help  us  in  locating  mineral  sones
 But  we  have  not  got  adequate  infor-
 mation  about  ॥  nor  am  I  just  in  a
 position  to  say  whether  any  informa-
 tion  has  been  sought,

 SHRI  P.M.  MEATA;  I  would  lke
 to  know  from  the  hon.  Minister  whe-
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 Aliabet  and  a  platform  wag  also  cons-
 tructed  after  ३  proper  survey,  I  want
 to  know  whether  any  other  site  has
 been  selected  for  the  survey  or  whe-
 ther  survey  has  been  undertaken  on
 the  coast  of  Saurashtra  for  off-shore
 drilling  and,  if  80,  the  name  of  the
 site.

 SHRI  K.  D.  MALAVIYA:  So  far  as
 drilling  is  concerned,  for  off-shore
 drilling,  no  specific  mte  has  yet  been
 selected  except  Allabet  where  we
 Gritled  and  failed  to  find  0०  any  oil

 Assets  of  Private  Non-Banking
 Corporate  Sector

 *457  SHRi  VAYALAR  RAVI

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  9७९
 pleased  to  state

 (a)  the  aggregate  assets  of  the  pri-
 vate  non-banking  corporate  sector  at
 the  end  of  I974  and  how  does  हद  com-
 pore  with  the  Rgures  of  the  previous
 three  years;  and
 women  mca  enter
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 (9)  the  ehare  of  the  monopoly

 houses  in  it,  year-wise?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  There  were
 37735  non-Government  non-Banking
 Companies  at  work  in  the  country  as
 on  3759  March,  1974.  The  aggregate
 assets  of  these  companies  for  the
 year  ‘1973-74  gnd  for  the  previous
 three  years  have  not  been  calculated
 by  the  Department  of  Company  Af-
 fairg  since  it  would  have  involved
 data  relating  to  over  37000  companies
 and  consequently  a  considerable
 amount  of  time  and  labour,  The  Re-
 serve  Bank  of  India  has.  however,
 published  two  Sample  Studies  on  non-
 financial,  non-Government  compa-
 nies—One  relating  to  7360  medium
 and  large  public  limited  companies
 and  the  other  ¢o  00]  medium  and
 large  private  limited  companies  (Re-
 serve  Bank  of  India  Bulletin,  October
 i974  and  April  974)  The  value  of
 assets  of  the  sample  companies  cove-
 red  under  these  two  studies  as  avail-
 able  to-date  afe  as  under.—

 Valuc  of  Assets  ‘Rs  Crores}

 ty  "r  इपफान्ार  उपटनाउ

 3)  Madiam  avd  large  paplic  limited  co  apanies  16505

 73)  Mediam  and  large  private  limited  companies  (1001),  935  5  333  0

 VaR  ~~  मम  cbrepeaiatinalin  nt  smile  thw

 695९  ५  7508  2  7969  4

 Study  not
 vet  pub-
 tushed

 The  first  study  accounts  for  95  5
 Per  cent  of  the  total  paid-up  capital
 of  all  non-Government  non-financial
 public  timited  companies  and  the  se-
 cond  study  accounts  for  402  per  cent
 of  all  non-Government  non-financial
 private  Hmited  companies.

 ey  The  monopoly  houses  are  taken
 to  refer  to  large  industrial  nouses  in
 the  ight  of  the  revised  Industrial
 Licensing  Polley  announced  by  Gov-
 ernment  in  February,  1973,  namely

 undertakings  registered  under  Section
 98  of  the  MRTP  Act,  1969,  which
 have  total  assets  of  Rs  20  crores  or
 more

 A,  on  dist  Octaber,  1974,  89  groups
 of  interconnected  undertakings  and
 ३  single  large  undertakings  covering
 in  all  @3@  companies  were  registered
 under  Section  26  of  the  MRTP  Act,
 i969  Of  these  739  companies,  bal-
 ance-sheets  for  all  the  three  years,
 wiz  ,  1971,  972  and  973  are  available
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 for  622  companies,  These  companies
 relate  10  62  groups  and  8  single  large
 undertakings  and  their  assets  in  197,
 i972  and  978  were  as  under:—

 वही  erence  mem,

 Agregate  assets  of
 Year  the  Monopoly

 Houses

 (Re  crores)

 3977  4337  33

 3972  .  4535  99

 3975  4990  ००
 cannons

 SHRI  VAYALAR  RAVI  The  state-
 ment  shows  that  30  monopoly  houses
 had  total  gssets  of  about  4990  crores
 in  3973  whereas  650  companies  of  the
 smaller  group  had  only  7969  crores
 You  can  see  the  difference  Even
 that  is  due  to  the  contribution  from
 Government  financial  agenctes  like
 TOPL  LIC,  FCT  ete  This  is  all  be-~
 cause  of  the  contribution  to  the
 growth  of  monopoly  houses  So  I
 would  hke  to  know  from  the  Hon  hie
 Minster  what  steps  ale  being  taken
 for  the  Improvement  end  growth  of
 the  meditun  and  small  group  and
 what  steps  are  being  taken  to  prevent
 the  huge  growth  of  the  monopoly
 houtes

 SHRI  BEDABRATA  BARUA  Soa
 far  as  the  small  industries  ire  con-~
 cerned,  they  are  bound  fo  be  a  very
 large  number  because  90  per  cen;  of
 the  companies  are  very  small]  in  size.
 and  thew  assets  are  bound  to  be
 amell  Jt  dg  8  historical  fect  and  it
 continues

 Regarding  the  steps  taken  to  help
 the  small  scale  sector,  st  is  being  done
 in  various  ways.

 So  fay  as  the  checking  of  the  mono-
 poly  houses  ig  concerned,  the  MRTP
 Act  looks  after  thet  and  the  even
 tinder  the  Industrial  Policy,  the
 है................  houses  are  confined  to
 selected  industries  ond  they  are  not
 ailowed  to  go  into  sectors  outside  the
 aactéry  aflctted  to  them.  If  they  go
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 into  them,  they  will  have  to  export
 60-70  per  cent  of  their  products.

 A  number  of  other  steps  to  prevent
 the  growth  of  monopoly  houses  in-
 cludes  the  bringing  down  of  their
 shareholding  Everytime  a  licence  3s
 given,  they  are  asked  to  bring  down
 their  shareholding,  Similar  other
 measures  have  been  taken.  «

 SHRI  VAYALAR  RAVI,  The  Minis-
 ter  says  a  number  of  measures  have
 been  taken  and  he  hag  mentioned
 that  the  MRTP  Act  jocks  after  the
 checking  of  monopoly  houses,  as  also-
 the  hcensing  poli¢y  of  the  Govern-
 ment  He  hag  suid  that  before  they
 are  alloweq  to  expand,  an  export
 obligation  of  75  pe:  cent  i9  tmposed
 on  them  But  last  week  I  eame  ac-
 (Toss  a  newspaper  item  thet  Philips
 are  now  producing  3  to  3§  lakhs
 without  permission  and  they  are  not
 fulfilling  their  export  obligation  also
 Sa  I  would  like  to  know  whether  you
 are  getting  periodical  reports  every
 three  months  regarding  ther  produc
 tion  १०७  haye  allowed  =  expansion
 from  200  १७  3  Jakhe  without  Heence
 So,  T  would  hke  to  know  from  the
 Hon'ble  Minister  what  steps  are  beinc
 taken  to  prevent  capansion  without
 permission  and  what  are  the  mee-
 sures  taken  to  see  that  the  exyort
 obligation  is  fulfilled

 SHRI  BEDABRATA  BARUA  §  है:
 gurding  the  matter  of  expansion
 without  permission  the  Miroster  of
 Industrial  Development  jocks  after
 this  aspect  And  regarding  the  news-
 paper  item  which  the  Hon'ble  Mem-
 ber  hag  referred  to  about  Phillips
 even  in  alich  casey  an  export  obligation
 of  60  per  cent  to  73  per  cent  has  becv
 imposed  and  the  Industries  Minis'iy
 seen  tO  उ  that  the  obligation  is  chser-
 ved

 MR  SPEAKER:  Mr  Ravi,  whv  are
 you  so  different  when  you  ak  १०९४८
 tions  from  Mr.  George?

 SHRI  S$  R  DAMANT:  I  em  only  as-
 king  aboue  inter-connected  compt-
 nies,  In  the  reply  the  sumber  hay
 been  given  and  the  smount  of  ther
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 assets  has  also  been  shown.  May  I

 know  from  the  hon.  Minister  whe-

 ther  the  increase  in  the  amount  of

 the  assets  is  due  to  new  companies  or

 expansion  or  modernisation.

 Secondly,  I  want  to  know  whether
 the  Ministry  has  received  represen-
 tations  from  various  quarters  that  the
 clause  in  respect  of  inter-connected
 companies  is  very  ambiguous  and

 brings  in  many  companies  which  are

 not  really  inter-connected  and  makes
 them  inter-connected  only  because  of
 technical  reasons.  Will  the  Minister:

 clarify  the  position  so  that  we  can

 get  a  clear  picture  of  these  compa-
 nies?

 SHRI  BEDABRATA  BARUA:  The
 Government’s  position  has  been  ex-

 plained  many  time,  and  this  matter
 was  taken  up  in  the  Joint  Select  Com-
 mittee  where  the  hon.  Member  was

 also  a  member.  After  that,  this  de-
 cision  was  taken.  It  is  not  as  if  in  a

 whimsical  manner  companies  are  in-
 cluded.  In  fact,  even  the  companies
 listed  in  the  ILPIC  report  have  not

 been  registered  because  of  the  various
 conditions  under.  which  only  the

 companies  will  be  registered  as  mono-

 poly  houses.
 Regarding  the  other  question  whe-

 ther  it  is  due  to  expansion,  the  figures
 that  I  have  given  relate  to  expansion
 of  the  assets  of  the  existing  compa-
 nies  which  have  been  registered.  So

 far  88  promotion  of  new  enterprises
 are  concerned,  once  licences  are  given

 they  get  registered  and  they  start

 functioning,  and  these  companies,
 when  they  become  inter-connected
 with  ६  monopoly  house,  are  also  in-

 cluded.

 Robberies  in  Trains

 #548.  SHRI  SUKHDEO  PRASAD
 VERMA:

 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  in  spite  of  the  stern

 steps  taken  by  Government,  rob-
 beries  in  trains  in  all  the  Railway
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 Zones  have  considerably  increased:
 during  the  year  1974-75  as  compared.
 to  the  previous  year;

 (b)  whether  in  view  of  this,  Gov-
 ernment  propose  to  set  up  a  fact  find-
 ing  committee  to  review  the  whole:

 situation;  and

 (c)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  STATE  IN,
 THE  MINISTRY  OF  RAILWAYS,
 (SHRI  MOHD.  SHAFI  QURESHI):.
 (a)  There  has  been  some  increase  in
 the  incidence  of  robberies  on  the
 Eastern,  North  Eastern,  Northern  and
 Central  Railways  during  1974-75  as:
 compared  to  the  previous  year.

 (b)  and  (०).  No,  Sir.  There  is  no

 proposal  to  set  up  8  fact  finding  com-
 mittee  as  such,  but  the  intention  is  to-

 appoint  a  senior  and  experienced.
 Railway  Officer  to  discuss  the  matter
 with  the  State  Governments  and  to-
 advise  the  Government  on  the  steps-
 that  should  be  taken  by  the  State
 Governments  and  the  Central  Gov--
 ernment  to  combat  the  problem.

 श्री  सुखदेव  प्रसाद  वर्मा  :  अ्रध्यक्ष  महोदय,

 बड़ी  मुश्किल  से  सरकार ने  प्रश्न  के  खण्ड  |  में

 इस  बात  को  स्वीकार  किया  है  कि  लूटपाट
 शौर  डकैतियों  की  कुछ  वृद्धि  हुई  है  लेकिन

 परिस्थिति  दूसरी  है।  बहुत  बड़े  पैमाने  पर

 गाड़ियों  में  डकैतियां  और  चोरियां  हो  रही

 हैं  ।  सरकार  ने  दूसरे  अंश  में  यह  कहा  है  कि

 एक  वरिष्ठ  अधिकारी  की  नियुक्ति  करके  राज्य

 सरकारों  से  सलाह  मशविरा  किया  जायेगा.

 लेकिन  समिति  का  गठन  नहीं  किया  जायेगा  ।

 मैं  यह  जानना  चाहता  हूं  कि  क्या  आप  इस

 भय  से  समिति  का  गठन  नहीं  करता  चाहते

 हैं  कि  इन  चोरियों  और  डकैतियों  में  जो

 मालगाड़ियों  और  पैसेंजर  गाड़ियों  में  होतो

 हैं,  आपके  आर०  पी०  एफ०  और  रेलवे:

 कर्मचारियों  का  हाथ  है  और  यह  सारी  बातें

 सामने  आ  जायेंगी  इसलिये  आप  इस  समिति

 का  गठन  करना  नहीं  चाहते  हैं  ?  दूसरी
 बात--अरब  तक  राज्य  सरकारें  भी  थीं  और
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 waive  विभाग  के  प्राधिकारी  भी  ये,  दोनों

 मौज द  थे,  तो  भरत  तकरार  किसि  के  सलाह-
 मशविरे  से  इत  तथ्यों  का  पता  लगा  गहे  प
 जो  भ्रम  पता  लगाने  के  लिये  एक  वरिष्ठ
 अधिकारी  नियुक्त  करने  जा  रहे  हैं  ?  प्री
 तक  किस  से  पता  लगा  रह  थे

 थी  मुहम्मद  डफी  कुरेशी  ये  बातें
 स्टेट  मवमंजेंद  से  मालूम  की  जाती  हैं,  इसमे
 रेलवे  का  साथ  रहता  है।  यह  सही  बात  है
 कि  कूछ  जगहों  पर  मलबे  मुलजिम  भी  शामिल

 हैं,  इसीलिये  कमेटी  बनाई  गई  थी  ।

 WRITTEN  ANSWERS  TO  QUESTION

 Proposal  te  set  up  Drug  Authority  of
 a

 549  SHRI  MOHINDER  SINGH
 GILL:  Wil!  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  इ e

 (a)  whether  it  is  proposed  to  set  up
 a  Drug  Authority  of  India,

 (b)  if  so,  when  a  final  decision  is
 likely  to  be  taken  in  this  regard;  and

 (c)  what  will  be  :ts  contribution  in
 the  development  of  the  indigenous
 drug  industry  as  well  as  avalability
 of  essential  drugs  and  medicines  to
 the  common  man?

 TRE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K  R.
 GANESH):  (a)  to  (0).  The  report  of
 the  Committee  on  Drugs  and  Phar-
 mateutical  Industry  has  just  been
 received  by  the  Government.  Ques-
 thong  Mke  setting  up  a  Drug  Authori-
 ty  of  India  will  also  be  considered  by
 the  Government  along  with  other
 “recommendations.
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 Delay  in  Construction  of  Okha-Viram-
 ह:  Broad  Gange  Line

 *65i.  SHRI  D,  ्  JADEJA:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  work  on  the  cons-
 truction  of  broag  gauge  line  on
 Okha-Viramgam  ig  being  held  up;

 (b)  if  80,  the  reasone  therefor;  and

 (c)  what  was  the  target  time  by
 which  this  work  should  be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b)  The
 work  on  the  project  is  progressing
 at  a  restricted  pace  on  accoune  of  the
 limited  availability  of  funds

 (0)  The  original  target  date  fixed
 for  completion  of  the  projyecy  was
 December,  1977  The  revised  target
 date  of  completion  of  the  project
 will  however  depeng  upon  the  avaii-
 ability  of  funds  for  the  project  from
 year  to  year

 Non-availability  of  Foreign  Assis-
 tance  for  Coal-Baseg  Fertilizer  Plants

 "$62  SHRI  PRABODH  CHANDRA
 SHR]  R.  S.  PANDEY

 Will  the  Minster  of  PETROLEUM
 AND  CHEMICALS  be  pleased  ४0
 state.

 (a)  whether  Government's  atten-
 tion  hag  been  drawn  to  the  reports
 about  the  coal-based  fertilizer  plants
 being  starved  due  to  the  n%u-
 availability  of  foreign  assistance;  and

 (b)  ४  80,  the  remedial  measures
 taken?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  PETROLEUM
 AND  CBEMICALS  (SHRI  K

 Rg
 GANESH):  (a)  Government  hav

 seen  some  réports  te  this  effect
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 (b)  The  fertilizer  industry  being

 in  the  ‘core’  sector  receives  adequate:
 priority  in  the  allocation  of  necessary,
 foreign  exchange.  The  foreign  ex-
 change  requirements  of  the  coal-
 based  plants  have  also  been  tied  up.
 The  Ramagundam  and  Talcher  pro-'
 jects  are  in  advance  stages  of  cons-
 truction,  while  the  Korba  project  is
 being  rephased  in  view  of  the
 rupee  constraint.

 गत  दो  वर्षों  में  रामधाम  रोड  और
 जो०  डी०  रोड़  के  रेलवे  किसानों

 पर  दुर्घटनायें

 $559.  श्री  चन्द्र  जिलानी  क्‍या  ६ अ
 मंत्री  यह  बताने  की  कृपा  करेगा  कि  :

 (क)  प्रलीगढ़  में  रामघाट  रोड  ब
 जी०  टी०  रोड  रेलवे  क्रास गों  (उतरते
 रेलवे)  पर  पिछले  दो  वर्षों  म ेकितनी  दुर्घटनायें  |

 हुईं  है  कौर  उसमे  कितने  लोगों  की  मत्य  हुई
 है  नथा  कितने  ब्यक्ति  जरूरी  हुये  हैं

 (ख)  उपरोक्त  दोनों  क्रॉसिगों  के  फाटकों
 के  बन्द  रहने  का  प्रति  दिन  का  घ्रौसत  समय

 कितना  है  ,  अर

 (ग)  क्या  दुषघटनाओों  को  रोकने  के

 लिये  सरकार  का  विचार  वहां  उपरि पुल
 बनवाने  का  हैं  कौर  यदि  हा,  तो  कब  तक  ?

 हम  मंत्रालय  में  उपबंध।  (श्र  बहा
 सह)  (क)  झेल,  1972  से  फरवरी,

 l978  तक  अ्रनधिकृत  रूप  से  लाइन
 पार  करने  के  कारण  र/मघाट  रोड  समपार  पर

 दो  दुर्घटनायें  हुईं  कौर  जी०  टी०  रोड  सम पार
 पर  एक  दुर्घटना  हुई  ।  इन  दुर्घटनाओं  मे
 दो  व्यक्ति  भारे  गये  कौर  एक  घायल  हुमा

 (a)  wor  प्रति  दिन  24  घंटे  में

 रामघाट  रोड  का  सरकार  630  मिनट
 पौर  जी०  दील  रोड  पर  5i0  मिनट  बन्द

 रहता  है  ।

 (ग)  मामले  पर  विचार  किया  जा
 रहा  है

 29  LS.2.

 Allocation  of  Funds  for  Underground
 Railways

 #554.  SHRI  SHANKER  RAO
 SAVANT:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  allocation  of  funds
 for  underground  railways  78  made  by
 the  Planning  Commission  and  not  by
 the  Rallwyy  Ministry;

 (b)  if  §0,  the  allocation  made  for
 the  purpose  in  the  Fifth  Plan;  and

 (c)  whether  the  entire  proposal  of
 underground  railways  is  proposed  to
 be  suspended  for  the  present  in  view
 ot  the  economic  stringency  and  the
 money  thus  saved  utilised  for  normal
 expansion  of  rail  links?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  Yes,
 Sir

 ‘b)  A  provisinn  of  Rs.  200  crores
 for  Metropolitan  Transport  Projects
 meiuding  their  investigation  appears
 in  the  draft  Fifth  Plan  document.

 (०)  The  M.  T  Froajects  do  not  full
 within  the  Railway  plan  in  whidn
 the  rail  expanvien  scnemes  to  be
 taken  up  in  the  Fifth  Plan  period
 have  been  indentified

 Due  howevei,  to  economic  strin-
 Rency  the  annual  allocations  for  MT.
 Project.  are  bemg  snade  on  consi-
 deration  of  the  availability  of  re-
 sources  and  inter-se  priorities  of
 different  programmes  and  projects
 mecluding  those  appearmg  in  the
 Rulway  Plan

 Ax  such  the  question  of  diversion
 to  the  Ruilway  plan  of  resources  as
 coulg  be  annually  earmarked  for  M  T
 Projects,  dneg  not  arise

 Railway  Board's  Failure  ६0  Place
 Orders  for  Wagon

 *555  SHRI  RAJDEO  SINGH:
 SHRI  BIRENDER  SINGH

 RAO

 Wohl  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  wagon  industry,
 mainly  concentrated  in  West  Bengal,
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 is  faced  with  a  difficult  situation  be-
 cause  of  the  Railway  Board's  failure
 to  Place  orders  for  ‘1974-75,  before
 close  of  the  year;

 (b)  whether  ag  a  result  wagon  in-
 dustry'g  entire  manufacturing  pro-
 gramme  would  be  disrupted  for  want
 of  further  orders  and  off-take  res-
 tricted  against  existing  orders;  and  हि

 (९)  if  so,  what  is  being  done  to  find
 the  way  out?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD  SHAFI  QURESHI):
 (a)  Ag  on  1-8-75  the  toad  on  the
 wagon  industry  will  total  to  about
 24,000  m  terms  of  four  wheeler  units
 which  compared  to  their  current
 productio,  of  about  10,000
 per  year  represent  more  than
 two  years  load  which  may  be  consi-
 dered  u,  adequate  load  for  this  in-
 dustry.  However,  tenders  for  procure-
 ment  of  about  4000  wagons  (interms
 of  four  wheelers)  agamat  1974-75,
 Rolling  Stock  Programme  are  under
 consideration  Placement  of  addi-
 tional  orders  will  depend  upon  the
 availability  of  funds

 (b)  There  has  been  a  drastic  cut
 in  the  allocation  of  funds  for  1975~
 78  for  procuremen,  of  wangons  The
 allocated  funds  will  be  adequate  to
 procure  on}y  about  5.000  wagons  from
 the  industry  which  would  mean  re-
 gulation  at  50  per  cent  of  their  cur-
 rent  production  This  drastic  cut  in
 production  ig  like'y  to  disrupt  the
 manufacturing  progromme  of  some
 of  the  unit;  who  mav  not  be  able  to
 diversifyjexporg  their  production

 Name  of  theline
 errant nt  ih  emaaenamagiet

 Ci)  Ctnning  to  Golehar:

 {a}  Lakehosikantapur  to  Kakdwip  ea  Kulp:  30  Kms.

 {tid)  Hisnebad  0
 aa ;

 ityanagar  flat  ga-
 है... क  ots  Biind

 flv)  Stating-Hatgachha  Pratapdityanagar

 (9)  Sogerpur  to  Dhamkhali  :

 Se eneneammeneamamenaall ~  Lueed
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 (c)  Efforts  are  being  made  to  ob-
 tain  additional  allocation  of  tunds
 with  a  view  to  enable  the  industry  to
 maintain  atleast  the  cutrent  level  of
 production.  If  funds  become  avail-
 able  additional  orders  against  the
 tender  under  consideration  cay  also
 be  placed  to  the  extent  funds  permit.

 Raltway  Lines  in  Sundarban  Area  of
 Weat  Bengal

 558  SHRI  M.  S.  PURTY:  Will
 the  —  Minister  of  RAIWAYS
 be  pleased  to  state:

 (a)  the  salient  features  of  the  ac-
 tion  tuken  upto  date  in  regard  to  ex-
 pansion  of  ;ailway  lines  in  Sundar
 ban  Area  of  West  Bengal,

 (by  number  of  times  the  economic
 und  technical  survey  for  Railway  line,
 was  made  and  the  salient  features  of
 the  report  of  each  survey,  datew:-«
 and

 tc)  the  broad  onthnes  of  the  tech
 nical  aurveyr  being  conducted  now"

 THE  MINITER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAF!  QURESHI)  (al  to
 tet  A  statement  है  laid  an  the  tible
 of  the  Sabha

 Statement

 A  traffic  survey  for  the  followiny
 new  fail  hnks  in  the  Sundarban  जुन,
 ion  of  West  Bengat  has  heen  can-
 pleted  ang  the  report  thereaf  pe
 been  received  recently  and  a  decision
 would  be  taken  after  the  report  1५
 examined  from  al]  angles.

 Length  है  imated  Cost

 20  Kms  Rs  294° 89  lakhs
 (with  Electric  troction
 Rs  376  67  Lakhs
 (with  electrictrac  ion

 29  Kms.  Rs.  75  lekha
 (with  steam  traction  )

 30  Kins,  Re,  a1 bs  fikhi.
 (with  steam  traction:

 go  Kms.  Re.  273'46  lekhs
 with  steam  tractian
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 A  Traffic  survey  is  also  in  progress
 for  a  new  3.0.  line  from  Budget
 Budge  to  Namkhana  via  Diamond
 Harbour,  Kulpi  ang  Kakdwip  (86
 Gms).

 No  other  survey  for  any  rail  link
 in  the  Sundarban  region  hag  been
 conducted  in  the  recent  past.

 The  proposals  will  be  considered
 further  after  the  survey  reports  are
 examined  and  results  known.

 Over-crowding  in  trains  between
 Ahmedabad  and  Bombay

 *559.  SHRI  P.  6.  MAVALANKAR:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  mail  and  express  trains
 running  between  Ahmedabad  and
 Bombay  are  over-crowded;

 (b)  whether  Government  propose
 to  run  more  trains  and/or  add  extra
 carriages  to  the  existing  trains  with  a
 view  to  relieving  the  pressure  on
 passenger  traffic;  and

 (c)  if  so,  salient  features  therevf?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  Yes,  Sir
 However,  the  extent  of  over-crowd-
 ing  is  not  such  as  to  justify  introduc-
 tion  of  an  additional  train  between
 Ahmedabad  and  Bombay  which  is  at
 present  operationally  also  not  feasi-
 ble  due  to  lack  of  capacity  on  sections
 enroute.  However,  loads  of  some  of
 the  existing  trains  have  been  aug-
 ‘mented  to  relieve  over-crowding.

 (९)  Particu'ars  of  coaches  added  are:

 (i)  Dni2  Up  Gujarat  Mails-one
 First  class  and  one  second  class
 3-tier  sleeper  coaches  between
 Bombay  and  Ahmedabad.

 (ii)  9  Dn'20  Up  Dehra  Dun  Ex-
 press  one  first  class  and  one  3.
 tier  sleeper  between  Bombay  and

 Vadodara.

 (iii)  9  Dn]l0  Up  Gujarat  Queen—
 two  ordinary  second  class  coaches
 between  Valsad  and  Ahmedabad.

 0.  &  NG.C.  Team’s  visit  to  Libya

 *560.  SHRI  HARI  SINGH:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  an  Oil  and  Natural  Gas
 Commission  team  recently  visited
 Libya;  and

 (b)  if  so,  the  conclusions  of  their
 visit?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS’  (SHRI  K.  D.
 MALAVIYA).  (a)  Yes,  Sir.

 (b)  The  team  has  submitted  its
 report  to  the  ONGC  only  recently
 and  the  report  is  being  examined  by
 the  Commission.

 Coaching  Vehicles  and  Goods  Wagons
 in  the  Country

 *56l.SHRI  G.  Y.  KRISHNAN:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  the  number  of
 coaching  vehicles  and  goods  wagons  at
 present  in  service  in  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  As  on  3lst  March,
 974  the  coaching  vehicles  and
 wagons  owned  by  the  Railways  was
 36,426  and  3,88,026  respectively.  [In
 addition  80  coaching  vehicles  ang  924
 wagons  were  owned  by  non-Govern-
 ment  Railways.

 Growth  Rate  of  Monopoly  Houses

 *562.  SHRI  P.  M.  MEHTA:  Will
 the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  |  be
 pleased  to  state:

 (a)  whether  several  monopoly
 houses  have  registered  25  per  cent
 growth  rate  during  972  and  30  per
 cent  in  973  and  1974;

 (b)  whether  this  increasing  trend  is
 also  expected  again  in  1975;
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 (c)  whether  the  M.R.T.P.  Com-
 mission  is  aware  of  this  fact  and  if
 so,  what  action  the  Commission  is
 likely  to  take  to  check  this  monopoly
 growth;

 which
 growth

 (d)  the  monopoly  houses
 have  registered  the  above
 rate;  and

 (e)  whether  Government  are  consi-
 dering  drastic  measures  to  reduce  this

 growth  rate?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  प्र.  R.  GOKHALE  (a),  b)

 and  (d).  The  ‘Monopoly  houses  men-
 tioned  in  the  question  are  taken
 to  refer  to  large  indus-
 trial  houses  in  the  light  of
 the  revised  industrial  licensing
 policy  announced  by  Government  in

 February  1973,  namely  undertakings
 and  groups  of  inter-connected  under-
 takings  registered  under  Section  26
 of  the  MRTp  Act,  1969,  which  have
 total  assets  of  Rs.  20  croreg  or  more.
 A  comparison  of  the  value  of  assets
 for  the  years  97l,  972  and  973  to
 the  extent  available  shows  that  only
 a  few  groups  of  inter-connected  un-

 dertakings  had  registered  ‘increases
 of  25  per  cent  or  more  from  i97l  to
 972  ang  some  others  from  972  to

 i973,  while  several  groups  had  at  the
 same  time  recordeg  only  nominal
 increases  and  in  a  number  of  cases
 even  decreases  in  assets.  Taking  to-

 gether  all  under-takings  for  which
 data  could  be  studied,  the  average
 annual  increase  was  noticed  to  be

 only  about  9  to  l0  per  cent.

 (c)  The  question  of  the  MRTP
 Commission  taking  note  of  the  in-

 creases  in  assets  of  large  industrial
 houses  or  its  taking  action  to  check
 the  growth  is  not  contemplated  un-
 der  the  provisiong  of  Chapter  IIT  of
 the  MRTP,  Act,  as  the  Commission
 ig  only  required  to  report  to  the
 Government  its  opinion  on  individual

 applications  under  Section  21,  22  and
 23  of  the  Act  which  are  referred  to
 it.

 (d)  The  objective  of  the  MRTP.
 Act  is  not  to  prevent  the  growth  of
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 undertakings  as  such,  but  js  limited
 to  ensuring  that  concentration  of
 economic  power  to  the  common  de-
 triment  ig  avoided.  It  will  be  seen
 from  the  Reportg  on  the  working  of
 the  M.R.T.P.  Act  which  have  already
 been  placed  on  the  table  of  the  House
 that  circumstances  have  warranted
 the  approval]  by  Government  of  a
 number  of  proposals  of  large  indus-
 trial  houses  for  substantial  expan-
 sion  as  well  as  for  setting  up  new
 undertakings.  Such  approvals  may
 normally  be  expected  to  result  in
 growth  of  assets.

 Effort,  made  to  Reduce  Coal
 Consumption

 *563,  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  particular  efforts  made  by
 Railways  to  reduce  coal  consumption
 and  the  extent  to  which  these  efforts
 have  achieved  results;

 (b)  the  number  of  steam  locomctives
 replaced  with  diesel  locomotives
 during  1974-75  upto  Ist  April.  975  to
 ensure  running  of  trains  and  to  save
 commuters  from  unnecessary  incon-
 venience;  and

 (c)  the  present  coal  stock  position
 with  the  Railways  and  the  extent  to
 which  the  railway  trains  cancelled  for
 want  of  coal  have  been  resumed  upto
 3ist  March,  975  and  the  future  plan
 in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  Coal  consumption  on  Railways
 which  was  of  the  order  of  17.4  million

 tonnes  in  1962-63  has  been  gradually
 declining  ag  a  result  of  progressive
 increase  in  the  dieselisation  and  the
 electrification  of  Railways.  At  present,
 the  coal  requirements  for  running
 full  services  are  about  i4.4  million

 tonnes  per  annum.  Economy  in  coal
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 eonsumption  receives  close  ang  con-
 tinuous  attention  on  the  Railways

 (b)  During  the  periog  Js¢  April,
 387६  to  «28th  «=  February,  1975,  161
 steam  lovog  were  replaced  with  diw-
 set  locomotives.

 (९)  Coa)  stocks  have  now  built  up
 to  over  4)  days  consumption.  97
 pairs  of  passenger  trams  have  al-
 ready  been  yestored  since  1-2-1975
 upto  (81-3-1975,  The  remaming  can
 celled  passenger  trains  required  will
 be  progressively  restored  ag  early  as
 possible  subject  to  continued  avail-
 ability  of  adequate  coal

 Suggestions  from  IMA  to  modify  Drug
 Policy

 “584,  SHRI  ARJUN  SETHE  wil
 the  Ministe;  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  late

 (ay  whether  a  request  hai  been
 received  by  Government  =  fiom  the
 Indian  Medical  Association  for  mudih-
 caution  of  the  present  drug  policy,  and

 (b)  if  so.  the  broad  vutlines  uf  the
 suggestiong  made  and  Government's
 attilude  thereon?

 THE  MINISTER  OF
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R
 GANESH):  (a)  ang  (bd);

 STATE  ह

 In  roply  to  questionnaire  submitted
 to  the  Committee  on  Drugs  aint
 Pharmaceuticals  Industry,  Indzan
 Medical  Association  have  made  stg-
 festiong  regarding  fuller  utilization
 of  installed  capacity,  need  for  res-
 tricting  drug  combinations  and  for-
 mulations,  mass  production  of  certain
 drugs,  measures  for  increasing  pro-
 duction  during  the  Fifth  Plan  pericd,
 quality  control  measures,  use  of
 Renerie  names  in  place  of  brand
 hames  for  commonly  used  drugs  etc
 Those  suggestions  were  considered  by
 the  said  Committee  and  the  report  of

 the  Committee  whcih  has  just  been
 received,  is  under  consideration  of
 Government  Committee’s  reports  on
 “measures  for  providing  essential
 drugs  and  common  househuld  reme-
 dies  ty  the  general  pubhe,  especially
 In  rural  areas”  which  alsg  covers  the
 aspect  of  abolition  af  brand  names
 and  on  “quality  control  of  drugs  and
 related  matters’  were  received  ear-
 lier  ang  had  already  been  laid  on  the
 Table  uf  the  House  un  the  4th  March,
 975  and  25th  March,  1975.  Teapec-
 tively  These  are  also  under  consi-
 deratiun  of  Government

 In  the  meantime,  however,  discus-
 gions  have  been  imtiated  with  the
 Indian  Medical  Association,  the  Indian
 sector  of  the  drug  industry  and  the
 pubhe  sector  undertakings  on  various
 aspects  of  drug  industry  These  dis-
 CUSIONS  are  continuing

 In  a  letter  addressed  to  the  Minis-
 ter  (Petruloum  and  Chemicals)  on
 1-3-1975,  Indian  Medical  Association
 had  inturated  that  they  have  been
 Very  much  concerned  with  the  cast,
 quality,  standaid,  producto,  —  and
 avatlatalty  of  ethical  drugs  ang  Phat
 maceutttaly  and  that  they  are  orga-
 nising  a  National  seminar  on  “Drugs.
 Pharmaceuticals,  Medio  —  Surgical
 Equipment  and  Apphanceg  and  the
 Medieval  Profesaon  ’  on  April,  22-23,
 WTA  at  New  Delhi  The  Association
 have  slso  submitteg  a  programme  of
 the  seminar,

 Import  of  Drilling  Rigs

 *565  SHRI  VARKEY  GEORGE
 Will  the  Minister  uf  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 State’

 (a)  the  number  of  drilling  rigs  im-
 ported  for  on-shore  programme  during
 1974675,  and  the  names  of  countries
 with  whom  new  orders  for  the  current
 year  have  been  placed;

 (७)  how  much  foreign  exchange
 was  spent  on  import  of  mgs  last  year
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 and  haw  much  ts  hkely  to  be  spent
 this  year,  and

 (0)  what  steps  are  being  taken  to
 tnanufacture  the  rigs  indigenously?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K  D
 MALAVIA)  (a)  Two  rigs  were  im-
 ported  fiom  USSR  during  1974-75
 Orders  have  already  been  placed  to
 इता 011.  9  rigs  during  the  current
 year  from  USSR  Romania  an?
 USA

 (b)  Dunng  1974-95  =  the  total
 fareagn  exchange  spent  on  the  im-
 port  of  rigs  by  the  ONGC  wag  of  the
 order  of  Rs  5  09  crores  During
 1975-76  ONGC  has  planned  tu  spend
 about  Rs  22  3  crores  for  importing
 addi‘ronal  mgs  In  addition,  00  Indi
 Limited  is  hkely  {u  incur  an  expend-
 ture  of  the  ader  of  ubout  Re  2  09
 trores  for  the  impoit  of  a  rig  from
 the  USA

 (6)  Bhar  Heavy  Electricals
 Limited  (BHEL)  have  entered  into
 collaburation  with  a  foreign  firm  for
 the  Indigenous  manufacture  of  rigs

 The  Commuisston  has  already  issued  9
 Letter  of  Intent  to  BHEL  for  the
 supply  of  seven  rigs  The  first  rig  ts
 expected  ft»  be  delivered  towards  the
 end  of  पा

 Passenger  Service  of  New  Kaini-
 Morena  Line

 5277  SHRI  RANABAHADUR
 SINGH  Will  the  Minster  of  RAIL
 WAYS  be  pleased  to  state

 (a)  whether  .eavy  coal  rakes  have
 been  plymg  on  the  New  Katni-Morena
 line  of  Central  Ratlways  foy  more  than
 a  year,

 {b)  whether  no  passenger  service  is
 being  provided  on  that  line  on  the
 ground  of  the  track  instatulity,  and

 (९)  what  is  the  real  reason  for  not
 providing  passenger  service  on  that
 Mone?

 APRIL  8  976  Writter  Answers  Pe)

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  Yes  The  Hon-
 ble  Member  presumably  refere  to
 the  Katni.Morwa  (Singrauh)  See-
 tion

 (b)  and  (c)  In  the  present  work-
 ing  conditions  of  Katni-Singraul:
 section,  running  of  a  passenger  train
 is  not  desirable  Some  of  the  ata-
 tions  are  I8  to  34  kilometres  apart
 and  provision  of  control  communica-
 tions  is  essential  with  &  view  to  ensure
 safety  of  pass  ngers  Introduction
 of  8  passenger  train  will  be  cons-
 dered  when  necessary  facilities  be
 come  available

 Demand  for  Nationalisatlon  of
 Digboi  Refinery

 5278  SARDAR  SWARAN  SINGII
 SORH]  Wall  the  Minster  of  PE}
 ROIEUM  ANp  CHEMICALS  }
 pie  sed  to  state

 (a)  whether  छह  members  of  Par  :
 ment  fram  Assam  have  urged  the  Cron
 tre  ty  nationalise  Digho:  refinery  wit
 immediate  cflect,  in  view  af  the  «|
 fica}  ont  ९0१४४  ह)  the  country

 (b)  whether  they  have  also  urged
 imncicare  the  price  of  crude  onl  fror
 Ty  5  to  Rs  78  pe:  tonne  and

 (c}  111  80  the  reaction  of  Gutern
 ment  thereto’

 THE  DEPUTY  MINISTER  IN  THT
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C  15  MAJHI
 (8)  to  (cr)  हद  memorandum  signed

 by  9  Members  of  Parhament  hi
 been  received  wherein  if  has  bee!
 inter  alia  suggested  that  the  Digbor
 refinery  should  be  taken  over  umm
 dintely  ang  that  the  royalty  —  fot
 Assam  crude  should  be  increased  t
 Rs  76,-  per  tonne  The  suggestio?
 for  nationalisation  of  the  Digbo.  +
 finery  hag  been  noted,  and  in  [in
 with  the  declared  policy  of  acquiline
 effective  control  over  the  petroium
 refineries  and  marketing  compan
 the  Dighoi  refinery  will  also  Bc
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 brought  into  the  Public  Sector  at  the
 appropriale  ume  Regarding  the  pro-
 posal  for  increasing  the  royalty,  no
 final  decision  has  yet  been  taken

 रेलें  बुझा,  भुसावल  का  विस्तार

 5279  शी  गिब्स  बक्षी।
 क्या  शल  मंत्री  यह  बताने  की  कृपा  करेंगे

 ि

 (8)  क्या  सरकार  ने  भग सावल  रेलवे

 अंक  शाप  को  विस्तार  बरतने  को  निर्णय  क्या

 है,

 (@)  यदि  हा,  तो  विस्तार  योजना
 की  मुख्य  बाते  कया  है.  और

 (ग ।  इस  बिराजना  को  शोध  ही  जिला-

 स्विनि  करन  के  लिये  क्या  कार्यवाही  की  जा

 रही है ह

 रेड  मजा सय  में  उ  मंत्री  (@  ब्रा

 दिह)  (क)  जी  नहीं

 (wr)  और  (ग)  प्रश्न  नहीं  उठता

 Recruitment  te  posts  advertised  by
 Raliway  Service  Commission,

 Musaffarpur  (North
 Eastern  Railway)

 4280  SHR]  BHOGENDRA  JHA
 Will  the  Minster  of  RAILWAYS
 he  pleased  to  state

 (a)  whether  Railway  Service  Com-
 mission,  Muzaffarpur  (North  Eastern
 Railway)  had  advertised  for  about  600
 posts  for  which  about  70,000  applica
 tions  were  filed  in  time,

 (b)  whether  even  afte:  the  lapse  of
 about  l)  years  neither  written  test

 pad
 interviews  have  been  called  for,

 an

 (९)  if  a0,  the  reasons  therefor  and
 the  exact  time  schedule  for  test,  mter-
 Views,  selection  and  appointment  :f
 the  applicants?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  7७  fill  up  93
 posts  for  25  categories,  65,680  apphi-
 cations  were  received  by  the  Rail-
 way  Service  Commissian,  Muzaffar-
 pur

 (b)  and  (c)}  The  information  tg  be-
 ing  collected  and  will  be  laid  on
 the  table  of  the  House

 Estimate  for  alternate  alignment  on
 Kangra  Yaliey  Bailway

 28h  PROF  NARAIN  CHAND
 PARASHAR  Will  the  Minister  of
 RAILWAYS  be  pleaseg  to  elate-

 {a)  the  total  estamate  for  the  cons-
 truction  of  alternate  alignment  of
 Kangig  Valle.  Radway  and  the  de-
 mand  made  on  the  Beas  Dam  authori
 tie,  befuse  the  construction  work  on
 the  aignment  wat  taken  up,

 ४7)  whether  there  has  been  any  re-
 sision  of  these  estimates  since  then
 and  the  number  of  times  the  estimates
 have  been  revised  for  this  project  and
 the  figures  for  each  revision,

 fc)  the  target  aate  for  completion
 of  the  alignment  first  decided  upon
 hy  the  Railway  Administration  the
 number:  of  times  it  has  been  revised
 alongwith  each  revised  date  and  the
 reasons  for  which  the  tevss'on  was
 made,  and

 id)  whether  the  State  Government
 hay  also  been  consulted  at  ihe  time  of
 taking  a  decision  to  dismantle  the  line
 and  the  revision  of  target  date  and  if
 so  the  reaction  of  the  State  Govern-
 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BULA  SINGH)  ta)  The  origina  esti-
 ma‘eg  cost  of  the  work  am  4969°  was
 Rs  3  G2  crore,  which  wags  the  amount
 intrmated  to  the  Beas  Dam
 Authorities  A  quarter'y  advance
 was  agreed  to  by  the  FA  &
 CAQ/Beas  Dam  Project  during
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 his  meeting  with  FA  &  CAQ/  The  revised  estimate  amounts  to
 Northern  Railway  on  89  July,  969  Rs  654  crores

 (b)  Yes,  the  estrmate  has  been  re-  (९)  Orginal  target  date  wag  30th
 June  973
 low.—

 Semester
 Reasons  for  Change

 nar  eet

 vised  once  only  which  i8  under  accep-
 tance  by  the  Beag  Dam  Authorities

 It  Wag  revised  88  hbe-

 Revised  Target  Datcs
 ed

 (3)  30  6  roTy
 pet

 Due  to  delayin  handing  over  of  land  by  the  Bess  Dam
 uthorines

 \u)  Dev,  I974  Delayin  handing  over  of  land  by  Beas  Dam  Authorities
 duc  to  which  4  zone  contractors  out  of  4  zones  had
 baked  ont

 Due  to  terminauion  of  contrat  of  Zone  2,  «ve  to
 failure  of  the  contractor  to  00  the  work  at  the  earlier

 rates  due  to  the  increase  in  cost  materials  and  Jabour
 in  the  meantime  consequent  on  the  delay  in  handmp
 over  of  the  land

 (iv)  30-6,  7975  Abandoning  of  work  bt  contractor  of  Zone  b  due  tt
 rise  in  cost  of  materials  and  labour  in  the  meantinc
 consequent  on  the  delay  in  handing  over  af  the  land

 (४)  3I-32-I975  }  Due  to  insufficient  funds  allotted  by  the  Beas  Dam  Au
 eer  tnnencenenecnnn  }  —  thonnes  tor  this  work,  frequent  failure  in  the  power
 (for  Goods)

 |
 supply  received  from  State  Guvernment,  and  non
 avadability  of  matching  steel  sections  for  girdcrs

 3t-3-3976
 |

 of  mayor  bridges
 (for  passanger)
 (४)  30-6-3976

 (a)  Though  the  State  Government
 was  conusiteg  before  dismantling  the
 old  hne,  consultation  for  revising  the
 targe;  dates  wag  not  considered  neces-
 sery  with  State  Government  as  the
 dates  had  to  be  revised  due  to  the
 citcumstances  which  were  beyond  the
 contro]  of  Railway  Administzation

 Settlement  of  Accounts  of  Employees
 retireg  from  Mysore  Workshops  and
 Mysore  Division  (Southern  Railway)

 5282  SHRI  Y  ESWARA  REDDY

 Willi  the  Mimister  of  RAILWAYS
 be  pleased  to  state

 (a)  the  number  of  retired  employ
 ९९४  in  the  Mysore  Workshops  and
 Mysore  Division  of  the  Southern  Rail-
 way  whose  settlement  of  accounts  has
 been  delayed  for  more  than  three
 months,  and

 (b)  the  reagong  for  the  delay  and
 when  their  settlement  of  accounts  will
 be  analised?

 HE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)

 (a)  {t)  Pension  cases

 (u)  State  Railway
 Providem@t  Fund
 cases

 (b)  Ag  earlier  stated  the  settlement
 of  these  cases  i,  being  delayed  mainly
 due  to  reagons,  such  as,  late  receip!
 of  pension  papers,  filing  of  wut  pet)
 tion  chalienging  date  of  birth  =  an
 employee  leaving  behind  two  wi\(
 after  death  and  difficulty  in  determin-
 ing  qualifying  service  in  the  sbvence
 ज  leave  particulars  Some  =  care
 were  delayed  due  to  the  break  .n  Stle
 vice  which  has  ginte  been  condoned
 The  Southern  Railway  i  taking  ure.
 steps  to  finalise  all  cases  expediuious
 ly,  the  lates  information  iy  being
 collected.  The  same  will  be  given  ०8

 soon  ag  received
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 सरकारी  कार्य  के  हिन्दी  भाषा  में  होते  का

 सुनिश्चित  करण  के  लिये  ध्रधिकारियों

 हाथ  निरोक्षम

 $283  @  सुभाष'  बाइ  क्या  शेल
 मंत्री  यह  बताने  की  छुपा  करेगे  fe.

 (क)  क्या  उनके  मंत्रालय  के  प्राधिकारी
 अपने  प्रधान  कार्यालयों  का  निरीक्षण  करते
 समय  यह  भी  देखते  हैं  कि  क्या  सरकार  की
 नीति  के  अनुसार  इन  कार्यालयों  मे सारा  काम

 हिन्दी  में  किया  जा  रहा  है  ,

 (@)  गत  एक  वर्ष  के  दौरान  कितने
 प्राधिकारियों  ने  ऐसे  निरीक्षण  किये

 तथा  कितने  कार्यालयों  का  निरीक्षण  किया
 गया

 (ग)  इन  निरीक्षण  प्रतिवेदनों  से  विदित

 हुई  स्थिति  सामान्यत  क्‍या  है  ,  कौर

 (च)  जिन  कार्यालयों  में  है  भी

 हिन्दी  का  प्रयोग  नहीं  किया  जा  रहा  है  वहा
 स्थिति  से  सुधार  करने  के  लिये  क्या  कार्यवाही
 की  गई  है  *

 रेल  मंत्रालय  में  उपमंत्री  (धो  बूटा

 हिदू)  (क)  जी  हा

 (खि)  (i)  उन  अधिकारियों  की  सख्या

 जिन्होंने  पिछल  वर्ष  के  दौरान  इस  प्रकार  के

 निरीक्षण  किये--72

 (ii)  उन  कार्यालयों  की  सख्या  जिनका

 निरीक्षण  किया  गया--358

 (ग)  स्थिति  झाम  तौर  पर  सन्तोष-
 जनक  पायी  गयी  है  1

 (च)  प्रश्न  नही  उठता  !

 Import  of  Giybenciamids

 ‘5264,  SHRI  SOMCHAND
 SOLANKI;

 ‘Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 Written  Answers  50

 (a)  what  was  the  quantity  of  Gly-
 benclamide  imported  by  the  organis-
 ed  sector  during  1972,  3973  and  1974,
 separately:

 (b)  what  is  the  present  stock  in-
 ventory  with  each  firm  of  this  bulk
 drug;

 (c)  whether  a  letter  of  intent  for
 this  drug  has  been  issued  recently,  if
 so,  the  name  of  the  firm,  stage  and
 intermediate  form  which  the  drug
 shall  be  manufactured,  annual  capa-
 city  and  foreign  exchange  involved  in
 manufacture  of  each  Kg.  of  drug;

 (d)  whether  a  small  scale  unit  in
 the  country  is  producing  sufficient
 Glybenclamide  for  the  country’s  needs
 and  it  has  more  capacity  available
 with  it;  and

 (९)  ४  so,  whether  Government  pro
 pose  to  review  the  latter  of  intent  re-
 ferred  in  (a)  and  revoke  it  to  save
 precious  foreign  exchange?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K  R  GANESH):
 (a)  ang  (b}  Information  tg  being
 collected  and  will  be  laid  on  the  Table
 of  the  House

 (c)  A  statement  indicating  the  name
 of  the  parties  granteg  letter  of  intent
 for  the  manufacture  of  Glybencla-
 made,  capacity  granted,  stage  of  manu-
 facture,  Foreign  exchange  involved
 etc  ig  attached

 (0)  One  small  scale  unit  iz  Ms
 Cadila  Chemicals  Private  Limiteg  are
 reported  to  have  commenced  the  pro-
 duction  of  this  drug  It  has  stated
 that  ॥  38  capable  of  manufacturing
 600  Kgs.  per  annum  of  this  bulk
 drug.

 ह  This  matter  ic  under  considera-
 tion.
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 ‘Wagon  shortage  on  Central  Raliway

 §285  SHRI  VASANT  SATHE  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state

 fa)  whether  Government  are  awaie
 of  acute  vagon  shortage  on  Central
 Railway  particulaTly—Bhusawa  -Nag-
 pur  rack  affecting  seriously  move-
 ment  of  cotton  and  cotton  seeds

 (b)  af  BO,  what  steps  are  taken  to
 mect  the  wagon  demand  for  transpor-
 tation  of  cotton  cotton  seedg  and
 other  agriultural  commodities/pro-
 ducta  and

 (e)  the  action  taken  by  the  Rai
 was  authorities  at  Bhusawal  i,  the
 matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  to  (५)  There  i*
 no  shortage  of  wagons  However
 supply  of  wagons  for  movement,  of
 thfferent  commodities  %  made  accord-
 ing  to  priority  and  semority  of  de-
 mands  placed  During  the  period  frum
 Ist  December  974  to  20th  March
 I975  3574  wagons  were  loaded  with
 different  agticultural  commoditie:
 from  stations  in  Bhusawal  ang  Nagpw
 Division  including  992  wagons  of  full
 pressed  cotton  und  cotton  seeds
 Every  effort  .S  being  made  to  step  up
 loading  of  these  commodities  further

 Irregularities  committed  by  Fertili-
 sets  and  Chemicals  Travancore

 Limited

 5288  SHRI  SAT  KAPUR
 Witt  the  Mmuster  of  PETROLEUM

 AND  COMPANY  AFFAIRS  be  plea-
 sed  to  state

 {a)  the  number  and  nature  of  vari-
 ous  itregularities  committed  during

 Chargemen

 Chargeman  A  Rs  5590-750
 Chargeman  B  Rs.  435-—~700,

 (b)  Dots  not  arise.

 the  last  three  years  by  M/s  Fertilizers
 end  Chemicals  Travancore  Limited

 {b)  the  action  taken  by  Government
 against  them,  and

 (c)  whether  it  25  proposed  to  set  up
 ah  enquiry  committee  to  go  into  va-
 rious  mregulanties  and  2f  so,  when?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K  R
 GANESH)  (a)  and  (bt  The  infor-
 mation  1"  bemg  collected  and  will  be
 laid  On  the  Table  of  the  House

 {c)  There  »,  no  such  proposa)  pre-
 s.nth,  before  Government

 Identical  Scaies  of  Pay  for  Train  Exa-
 miners  and  Chargemen  of  Workshops

 and  Loco  Sheds

 5287  SHRIMATI  PARVATHI
 KRISHNAN  Will  the  Minster  of
 RAILWAYS  be  leased  to  state

 (a)  whether:  «hile  the  starting  pay
 stales  of  Train  Examinets  ang  Charge-

 nen  of  Workshops  and  Loco  Sheds  are
 identwal  at  higher  stages,  the  Tram
 Eaammers  are  not  given  identical
 Scales  but  lowe:  ones,  and

 4४)  af  so  whether  in  view  of  the
 technically  high  and  volumincu.
 responsibs  ities  of  the  Chief  Train
 Examiners  at  ‘tations  hike  Howrah,
 Mughalsarai  Asansol  Santragach.,
 Dethi  Bombay  VT  Madras  Vuyjaye-
 wada  Government  proposes  ta
 reconsider  the  pay  scales  of  Train
 Faamintis?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  No  The
 Revised  Scales  of  pay  of  Train
 Exanimers  and  Chargemen  are  given
 below

 fran  Examiner

 Chief  Tram  Examiner  Rs  700-——900
 Head  Train  Exarmner  Rs  $<0—740
 Tran  Examiner  Rs  25-700
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 Supply  of  Text  of  ali  Bille  in  Hindi
 and  English  versions

 ‘S288,  SHRI  VIRBHADRA  SINGH:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  CHEMICALS  be  pleased  to

 (a)  by  what  time  Government  will
 be  able  to  supply  Hindi  Text  of  all
 the  Bills  introduced  in  the  Parlia-
 ment  simultaneously  with  their
 English  versions;

 (9)  whether  the  work  in  this  re-
 g8ra  is  in  progress  according  ६0  sche-
 dule;  and

 (e)  if  not,  the  reasong  for  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  SARO.
 JINT  MAHIGHI):  (a)  to  (c}  Under
 article  348  of  the  Constitution,  until
 Parliament  by  law  otherwise  provides,
 the  authoritative  texts  of  all  Bills  to
 be  introduced  in  Parliament  or
 amendments  thereto  to  be  moved  in
 either  House  of  Parliament  shal}  be
 in  the  English  language.  No  such
 law  under  article  348  has  been  passed
 by  Parliament.  However,  Hindi
 translations  of  all  Bilis  introduced  in
 either  House  of  Parliament  are  made
 available  to  Members  of  Parliament
 even  at  the  stage  of  introduction  of
 the  Bills  since  the  year  1970,  pending
 enforcement  of  section  5(2)  of  the
 Official  Languages  Act,  ‘1963.

 Companies  formed  in  the  last  one  year

 5289,  SHRI  BHAGATRAM  RAJA-
 RAM  MANHAR:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state  the  new  companies
 formed,  State-wise  during  the  last  one
 year  and  the  authorised  capital  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):

 During  the  year,  1078-74,  3776  com-
 panies  limited  by  shares  and  one
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 unlimited  company  with  a  total
 authorised  capital  of  Ry,  ‘1031.  82
 crores  were  registed  in  the  country
 under  the  Companies  ‘Act,  ‘1086.
 The  state-wise  break-up  of  these
 companies  is  given  in  the  Statement
 annexed,  |

 STATEMENT

 Statement  showing  state-wise
 number  and  authorised  capital
 of  companies  limited  by  shares

 registered  under  the  companies
 Act,  1956,  during  ‘1978-74,

 No,  of  Authorised

 a

 Name  of  State  companies  capital

 (Rs,  in
 lakhs)

 Andhra  Pradesh  tg  ‘$354
 Assam  66  567%
 Bihar  ;  420  490l
 Guyarar  246  7766
 Harvana  34  i8I0
 Himachal  Pradesh  8]  7०4
 Jammu  &  Kashmir  wt  हूँ
 Karnataka  202  3677
 Kerala  99  T342
 Madhya  Pradesh  92  गा  44
 Maharashtra  874  74658
 Manipur  .  1  20
 Maghalaya  .  30  |
 Orissa  24  3245

 Punjab  ‘  35  r066

 Rajasthan  ‘  70  632
 Tamil  Nadu  .  वि  247  $268
 Uttar  Pradesh  785  3348
 West  Bengal  ‘st  37008
 Chandigeh  .  as  7436
 *Dihi  ,  595  6r98
 Goa  Daman  &  Diu  a4  260
 Pondicherry  .  :  4  30

 Tripura  2  Tor
 Andaman  &  Nicobar.  I

 Total  3777  30an82
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 Railway  lines  in  Meghalaya

 5200.  SHRI  8.  N.  SINGH  DEO:
 SHRI  TUNA  ORAON;:
 SHRI  N.  E,  HORO:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  stute:

 (a)  whether  the  scheme  of  laying
 Railway  lines  in  Meghalaya  has  been
 finalised:  and

 (b)  if  80,  when  the  work  will  be
 started?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b)  Sur-
 veys  for  the  following  proposals  are
 in  progress  for  laying  new  lines
 falling  partly  in  the  State  of
 Meghalaya  :

 (i)  B.  6.  line  from  Jogighopa
 toa  Darangtri  via  Dudhna:  with  a
 bridge  over  Brahmaputra.

 (ii)  New  Ine  from  Gauhati  to
 Burnihat.

 Further  consideration  to  these  pro-
 posalg  would  be  given  after  surveys
 are  completed.

 Import  of  Crude  from  iraq

 620i.  SHRI  SHYAM  SUNDER
 MOHAPATRA:

 Will)  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 State  what  is  the  import  quantity
 of  crude  from  Iraq  by  India
 and  whetber  import  of  crude  from
 Iran  ig  more  than  thet  from  Iraq?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  2.  P.  MAJHI):
 About  6.8  million  tonnes  of  crude  oil
 Were  imported  from  Iran  against
 about  9.6  mitiion  tonnes  from  Iraq
 during  i974.

 Initial  Equity  Participation  by  Princi-
 pals  of  M/s,  Anglo-French  ang  other

 Drug  Firms

 5292.  SHRI  BHALJIBHAI
 PARMAR:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 State:

 (a)  what  are  the  initial  equity  parti-
 cipution  in  M/s.  Anglo-French  Drug
 Company,  Abbott  Laboratories,  Alkali
 Chemicals  Corporation  and  M/s,  Bayer
 India  Limited  by  their  principals;

 (b)  the  main  features  of  the  agree-
 ments  entered  into  between  the  princi-
 pals  with  these  firms,  separately;

 (c)  what  were  the  items  of  manu-
 facture  envisaged  initially  by  these
 firm,  and  what  changes  made  after-
 wards;  and

 (d)  whether  the  agreements  were
 approved  by  the  Foreign  Investment
 Board,  and  if  not,  the  reasuns  there-
 for?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R
 GANESH):  (a)  Details  in  respect
 of  each  Company  are  _  indicated
 below:

 Padup
 Captal
 at  the

 ध  Name  of  the  Company  time  of
 No  first

 available
 Banlance

 sheet

 _  Rs  lakhs*

 3.  Mes.  Anglo-French  Drug  Co.
 iEastern’  Ltd  o  wm

 he  Ms  Abbett  Laboratories
 {India’  Limited  ro

 3  Ms.  Alkah  and  Chemical
 Corporation  of  Indie

 (उ
 35°34

 equity)

 4.  Mjs.  Baver  (India)  Limited  ao
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 (9)  to  (d)  Information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 Clarification  on  the  scope  of  Section
 18IC  of  the  Companies  Act

 SHRI  RAM  HEDAOO.

 Wul  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whethe:  the  Bombay  Sherehol-
 ders’  Association  have  urged  the
 Company  Law  Board  to  issue  a  clam
 fication  that  the  declarations  under  the
 newly  mmtroduced  section  I87C  of  the
 Companies  Act  are  required  to  be
 made  in  cases  ol  benam:  holdings  of
 shares  and  none  else  as  the  matter
 is  causing  a  lot  of  misunderstanding
 among  shareholders  about  46  exact
 scope,  and

 (b)  af  so,  the  reaction  of  Govern.
 ment  thereto®

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  REDA-
 BRATA  BARUA?  (a)  Yes,  Su

 (b)  The  Government  have  issued
 clarifications  in  the  matte

 Closed  Days  in  Namrup  Fertilizer  Fac.
 tery  and  other  Organisations

 52984  SHRI  ROBIN  KAKOTI

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  te
 state:

 (a)  the  total  number  of  हग  Nam
 rup  Fertilizer  Factory,  Numati  Re-
 finery,  Digboi  Refinery,  O  &  NGC
 administrative  office  at  Navira,  Oil
 India  administrative  office  ्  Dulia-
 jan  and  O  &  NGC,  workshop  at  Sib
 sagar.  were  closed  on  account  af  hoh-
 days  in  the  Tast  three  years  respec-
 tively  and  alen  for  strikes  separate!
 during  the  above  period;  and

 कि)  total  number  of  day  Barauni
 Refinery,  Refinery  at  Gujara!  and  such
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 Other  refinerlas  in  the  sountry,  a
 NGC,  establighment  and  fertilizer:
 und  other  chemical  factories  under
 the  Ministry  of  Petrolewm  and
 Chemicals,  were  closed  on  ancount  of
 bohdayg  and  also  for  atrikes,  sepa-
 utely  during  the  last  three  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C  P  MAJHI)
 (a)  and  (b)  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  Sebha

 Benefit  of  Extension  in  Service  beyond
 58  years  in  Railway  Board's  Office

 5295  SHRI  ONKAR  LAL  BERWA:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  whether  the  benefit  of  exten-
 ston  mm  service  and/or  se-cmpiayment
 beyond  the  age  of  58  years  had  beer
 extended  to  some  class  Tl  Section
 Officers  in  ‘he  Ratiway  Board  office
 ance  }974  and  demed  to  some  others,

 tb)  Hf  oso,  the  reasons  for  the
 differentia!  treatment:

 aa  whether  this  t  a  छ  ७  fact  that
 government  imtend  ta  extend  =  Uh
 benefit  to  some  of  the  cuss  की  8  «an
 Officers  for  vet  another  term  dur  11
 975  and

 (d)  whether  this  vill  net  further
 adversely  affect  the  promotional  p:  os-
 pect,  of  stall  stagnating  in  Jowet
 gradcs  cate,orics  for  long’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH).  (a)  ang  (b)  The
 benefit  of  extensior,  of  cervicc
 though  one  of  the  benefita  whih
 acerue  to  siaff  who  stuck  to  the
 posts  during  the  May  974  .trike
 way  granted  sparingly  in  Rulway
 Borrd’s  office  only  in  public  imterest
 tm  such  ag  deserved  it  most  by  virtue
 of  their  devotion,  nature  of  duties
 and  where  continuity  of  work  wae
 essential.  Extension  is  not  granted
 aq  a  matter  of  course
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 @)  No  such  proposal  us  under
 aondideration  at  present.

 (d}  Does  not  arise.

 Ele-trifieation  of  Arkonam-  Erode  and
 Salaryettal.Bangaiore  Sections

 $296,  SHRI  K  MALLANNA-

 Will  the  Mimater  of  RAILWAYS
 be  pleased  to  state:

 fa)  whether  there  are  proposals
 under  the  consileration  of  Govern-
 meng  for  electrification  of  the  Arko-
 nam-Erode  ang  Jalarpettai.Banga.ore
 sectiong  (464  running  kms),  and

 (bp)  af  so,  the  main  features  thereof’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  fa)  No

 ५४)  Does  not  arse

 Foreign  Collaboration  for  a  New  Con-
 cern  of  Gujarat  Fertilizer  Corps-

 patty

 5297  SHRI  CHANDRA  SHEKHAR
 SINGH

 SHRI  ISHAQUE
 3AMBHALI

 Wilt  the  Minister:  of  PETROLEUM
 AND  CHEMICALS
 be  pleased  to  state

 (a)  whether  the  Gujarat  Srite  bur
 tibzer  Corporation  hag  invited  foreign
 colaboratiog  for  a  new  concern  floated
 by  at}

 {ob}  whether  this  behitgy  au
 available  indigenously,  aud

 for  af  the  answer  ty  (a)  and  tb)  be
 in  affirmative  the  broad  outlines  and

 ६  ong  therefor;

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  के  ्
 GANESH):  (a)  to  (c)  The  Gujeat
 State  Fertilizer  Company  has  invited
 bids  from  foreign  process  tk  ensor-
 and  contvadters  for  process  know-
 how,  devign,  engineering,  ete.  in

 respect  of  the  ammoma  and  urea
 plants.  collaboration  with
 foreign  parties  will,  as  usual,  be
 restricted  to  areas  where  the  requisite
 know-how,  supphes,  services,  etc..
 are  not  available  indigenously

 Fertilizer  Plant  Operated  with  Atomic
 Energy  at  Midnapore

 5288  SHRI  R  ्  EARVAN

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 State

 (a)  whether  Gov  inment  have
 finalised  a  plant  operated  with  atomic
 energy  for  the  production  of  Fertilizer
 at  Midnapore;

 (b)  af  so,  the  progres,  mude  so  far
 in  this  respect,  and

 (c)  when  wall  tho  clan  start  fune-
 uoning?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K  ्
 GANESH)  (a)  No,  Sur

 (b)  and  (e)  Do  not  arise

 हल्दिया  देख  बोधक  कारखाने  को  स्थापना
 के  सिये  ठेका

 हा दोएक  पह  जोर

 वयन  मचा  यह  बताने
 5299.  थे

 क्या  बंड्रॉलिदप  कौर

 की  कृपा  करेंगे  कि  :

 (क)  क्या  कलकत्ता  में  हल्दिया  तेल

 शोध  कारखाने  की  स्थापना  के  लिये  ठेका

 किसी  विदेशी  कम्पनी  को  दिया  गया  है  .

 और

 पख)  क्या  इसका  कार्य  धीमी  गति  से

 चल  रहा  है  ,  गौर  यदि  हा  तो  इस  गति  को

 तेज  करने  के  लिये  सरकार  द्वारा  क्या  कार्यवाही

 की  जा  रही  है  ?

 पेट्रोलियम  शौर  रस्सी  संकलन  में

 उसको  प्  सो०  पो०  माशी)  :  (क)
 भारतीय  तेल  निगम  खास  के  मैससे  है  नील
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 रस्सा एवं  रोमानिया  मैसर्स  इच्डस्टरयल
 *

 एक्सपोर्ट  तथा  मैसर्स  इंजीनियर्स  इंडिया
 लि०  के  साथ  मिलकर  पश्चिम  बंगाल
 के  भवानीपुर  जिले  में  हल्दिया  शोधनशाला
 की  स्थापना  कर  रहा  है  ।

 (@)  हल्दिया  शोधनशाला  का  इंधन
 सैक्टर  मे  30  अगस्त,  974  को  परीक्षण
 उत्पादन  किया  गया  था  तथा  इनसे  जनवरी,
 975  में  वाणिज्यिक  उत्पान  प्रारम्भ  किया।

 बिस्थेकर  यूनिट  के  मई,  जून,  1975,  में

 पूर्ण  हो  जाने  की  आशा  है  ल्यूक  सैक्टर
 का  975  के  प्रीत  तक  पूर्ण  हो  जाने  को
 झाला  है।  विदेशी  सप्लायरों  से  उपकरणों
 की  प्राप्ति  में  विलम्ब  होने  तथा  विनिर्माण
 सामग्री  इरादी  की  कमी  के  कारण  इन  यूनिटों
 के  बालू  होने  मे  विलम्ब  हुआ  975
 के  ग्रस्त  तक  प्रयोजन  के  पूर्ण  रूप  में  चालू
 होने  को  सुनिश्चित  करने  के  लिये  भारतीय
 तेल  निगम  द्वारा  समस्त  कदम  उठाये  गये

 है  t

 Unclaimed  Foodgraing  lying  in
 Railway  Wagons

 5300.  SHRI  8,  चली  MISRA;
 SHRI  MUKHTIAR  SINGH

 MALIK:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  food  grains  worth
 crores  of  rupees  have  been  found  lying
 unclaimed  in  the  Railway  Wagons  at
 various  Railway  Stations  in  the  coun-
 try  during  the  period  141-76  to  31-3
 15;

 (b)  if  go,  the  amount  of  such  food-
 qraing  seized;

 {e)  the  names  of  such  Railway
 Stations  where  these  wagons  were
 found  unclaimed;  and

 (a)  whether  Government  have
 made  any  enquiry  into  the  matter
 and  if  so,  the  findings  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 ज्ालाडि घर  OF  RAILWAYS  (SHRI
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 BUTA  SINGH):  (४)  ६...
 ®.

 +
 information  is  being  colt  pb will  be  laid  on  the  table  of  the  Sabha.

 Compay  Secretaryship  Course
 890i,  SHRI  8,  ey  DESHMUKH,
 Will  the  Minister  of  LAW,  FUSTICE

 AND  COMPANY  AFFAIRS  be
 Pleased  to  state:

 (a)  the  names  of  the  Institutiong  of
 the  Central/State  Governments  and
 Statutory  Bodies  running  the  Company
 Secretaryship  course  in  India;

 (b)  whether  courses  of  the  above
 institutions  are  recognised  by  the
 Government  of  India  for  the  purposes
 of  appointments  gs  Company  Secretary
 in  Govermnent  Departments/Fublic
 Sector  Undertakings;  and

 (c)  if  not,
 therefor?

 THE  DEPUTY  MINISTER  ॥  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  to  {c).  The
 institution  sponsored  by  the  Central
 Government  for  conducting  =  the
 Company  Secretaries  Examination  in
 India  is  the  Ingtitute  of  Company
 Secretaries  of  India,  New  Delhi  =  The
 Indian  Law  Institute  is  conducting:  8
 diploma  course  in  Company  Law,
 which  includes  Company  Secreterial
 practice  These  course  have  becn
 recognised  under  the  Notification
 issued  under  the  Companies  Act
 958  Whether  there  are  any  other
 Institutions  of  the  State  Government
 and  Statutory  bodies,  is  being
 enquired  into  and  the  information
 will  be  laid  on  the  table  of  the  House

 Sarvey  for  0४  Exploration  in
 Moghalaya

 $302,  SHRI  RANEN  SEN:

 Wil]  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  0
 state:

 (a)  whether  @  survey  is  being  con-
 ducted  to  find  oll  in  Meghalaya  with

 the  help  of  Soviet  ofl  experts;

 the  specific  reasons
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 th)  whether  Seviet  oi]  experts  are
 of  the  opinion  Mexghalays  has  the
 potentiality  becoming  Siberian  oil
 field  in  India;  and

 (e)  tf  ४०,  whether  Government  have
 taken  steps  to  explore  «il  in  Meghals.
 ya?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND

 aa
 (SHRI  C.  ह  MAJHT)

 o,

 (9)  As  far  as  Government  are
 aware  no  Soviet  oil  expert  has
 expressed  such  an  opinion.

 (ed  Geological  survey  has  been
 conducted  over  a  large  area  of
 interest  in  Meghalaya.  One  well  has
 elready  been  drilled  near  Baghmara
 and  sbandoned  as  a  dry  well.  A
 second  well  is  expected  to  be  drilled
 at  Gopinath  Killa  shortly.

 Wiring  of  Semi-Submersibie  ship  by
 oO.  &  NGS.

 $803,  SHRI  K  LAKKAPPA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 {a)  whether  ‘on  and  Natural  Gas
 Commission  has  signed  8  contract  in
 the  first  week  df  March  this  year  with
 a  Norwegian  firm  for  the  hire  of  semi-
 submersible  ‘Haakon  Magnus’  type
 rig  now  under  construction  m  a  Nor-
 wegian  shipyard;

 (b)  when  this  second  drilling  rig
 wil]  go  info  operation  on  Bombay  High
 offshore  structure,  and  how  does  it
 differ  from  Sager  Samrat

 (९)  the  mein  features  of  the  शट्टरश्टैन
 ment:  and

 (a)  the  saain  veasons  for  hiring  the
 tig  insteed  of  purchasing  it  outright
 with  adventages

 THE  DEPUTY  MMUSTER  IN  THE
 MINWIRY.  OF  PETROLEUM  AND
 CHEMICALS  (BRI  C.  ह.  MASH):
 (a)  Yon,  te,  '
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 (tb)  The  ‘Haakon  Magnus’  is
 expected  to  reach  the  area  of
 operation  in  Bombay  High  by  about
 September  1975.  This  is  a  semi-

 it  at  the  end  of  8  months.

 (a)  Hiring  of  the  drilling  unit
 inter-alia  will  provide  the  ONGC  an
 opportunity  to  evaluate  the  perfor-
 T™ance  of  the  vessel  during  the  1976
 monsoon  before  opting  to  buy  it.
 Further,  out-right  purchase  alongwith
 service  contract  to  operate  the  semi-
 submersible  rig  would  have  involved
 larger  expenditure  and  foreign
 exchange  out-go.

 Import  of  Salphur

 5304.  SHRI  PRIYA  RANJAN  DAS
 MUNS!]:  Will  the  Minister  of  PETRO.
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  quantity  of  sulphur  with  value
 thereof  imported  in  this  country  and
 the  names  of  those  countfies  from
 where  it  was  imported  indicating  its
 CLF.  price,  during  the  last  three
 years;  and

 b)  what  quantity  of  sulphur,  State-
 wise  has  been  distributed  to  different
 States  through  DG.T.D.  and  D.G.SSI,
 during  the  last  three  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R.
 GANESH):  (2)  and  {b)  The  infor-
 mation  is  being  collected  and  will  be
 fald  on  the  Table  of  the  House.
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 Meuts  Sharpedge  Limited

 5305,  SHRI  8,  M.  BANERJEE:
 Will  the  Minister  of  LAW,  JUST

 AND  COMPANY  AFFAIRS  be
 pleased  to  state  who  are  the  Directors
 On  the  Board  of  Management  of
 Mesas  Sharpedge  Limited  and  what
 is  the  equity  holding  of  each  Director?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  As  per  the
 Annual  Return  filed  by  the  Company
 with  the  Registrar  of  Companies,
 Delhi  made  upto  ‘14-68-1974,  the  names
 of  Directors  of  M/s.  Sharpedge
 Limited  and  the  number  of  equity
 shares  held  by  each  of  them  are  as
 under  —

 Equi
 shaves  of

 (Rs.  ‘T00/-
 each

 x.  Shri  Harparshad  Nenda  (in
 addition  Shri  Harpershad
 Nanda  holds  jointly  with  Mrs.
 Raj  Nanda  849

 equity
 shares

 of  Rs.  r00/-  ¢:

 2.  Shri  Gopal  Shanker  Hatti-

 $  Shri  Jegdish  Chander  Chopra  I

 4  Shri  Shamdas  Hassomal

 $  ShriRejan  Nanda  :  32

 6,  Shri  Chand  Kishan  Hezari  7

 7.  Shri  Sawaranjit  Singh  22

 है,  Shri  Chug  Yoginder  Pal.  I

 As  per  form  No.  32  dated  the  27th
 January,  975  filed  by  the  company,
 one  director  viz,  Shri  Chand  Kishan
 Hazari  bas  ceased  to  be  Director  of
 the  company  w.e.f.  30th  December,
 1974.  Shri  Parmeshwar  Sahai  has
 deen

 ae  geese
 pointed  as  Director  in  place

 of  Hazari  from  the  said  date.
 Tiformation  about  the  number  of
 stisres  held  by  Shri  GSehsi  in  the
 company  is  not  yet  available.

 Written  Ansulera”  oe

 Reaumption  of  ह ५... क  Cahotiied  gor
 want  of  Oval

 5306.  SHRI  SHASHI  BHUSHAN:
 SHRI  8,  R.  DAMANI;

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  present  coal  position  with
 the  Railways;

 (b)  the  extent  to  which  the  cancel-
 led  traing  for  want  of  coal  have  since
 been  resumed  upto  the  Ist  April,  975
 in  various  zonal  Railways;

 (०)  the  time  by  which  the  remaining
 cancelled  trains  on  various  Railways
 are  likely  to  be  resumed;  and

 (d)  the  particular  effortg  made  to
 ensure  that  there  is  sufficient  stock  of
 coal  with  the  Railways  so  that  such
 situation  is  not  repeated?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Coal  stocks
 have  now  built  up  to  over  4)  days’
 consumption.

 (b)  97  pairs  of  passenger  trains
 have  already  been  restored  on  various
 zonal  Railways  since  ist  February
 3978  upto  ist  April,  1975.

 (९)  The  remaining  cancelled
 passenger  trains  requires  ह  he
 progressively  restored  as  eatiy  a
 possible  subject  to  continued  a‘  ail-
 ability  of  adequate  coal.

 (6)  A  close  lialson  is  being:  main-
 tained  with  the  Deptt.  of  Coal  and
 the  coal  producing  companies  te
 ensure  adequate  availability  of  coal
 for  Railways.

 Programme  to  Man  Rafiway  Crossings
 during  the  Fifth  Plan

 3307,  DR.  H.  P.  SHARMA:  Will
 the  Minister  of  RATLWAYS  be
 pleased  to  state:

 (a)  the  number  of  persons  killed  and
 injured  in  gectdents  at  unmanned  rail-
 way  crossings  and  the  number  of  such
 accidents  during  each  quarter  of  974
 and  the  first  quarter  of  I975;  and
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 (b)  the  broad  outlines  of  any  com-
 prehensive  programmes  for  manning
 and  mechanising  railway  crossings
 during  the  Fifth  Plan?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  information
 is  given  in  the  following  table;

 Jenuary  74  April  74
 0

 July  74  Cetcter  Jenuary
 to  5  ti

 March  74  June  74  Sept.  74  Decerrber  March  75
 74

 No.  of  Accidents  25  25  34  26  29

 No.  of  persons  killed  32  5  0  I9  7

 No.  of  persons  injured  36  55  45  72  44

 (b)  The  level  crossings,  where
 beth  road  and  rail  traffic  is  heavy
 or  visibility  is  restricted,  are  being
 converteg  on  a  programmed  basis,  in-
 to  manned  level  crossing  on  the
 basis  of  periodical  traffic  census  or
 on  receipt  of  request  from  State  Go-
 vernment/Road  Authority.  During
 ‘1978-74,  5l  unmanned  level  crossings
 were  manned.

 Manning  of  unmanned  level  cros-
 sings  is  not  the  only  remedy  to  muini-
 mise  accidents  at  level  crossings.
 However,  in  order  to  reduce  accidents
 at  level  crossings  the  following  pre-
 ventive  measures  have  been  taken:—

 (9)  Stop  Boards  have  been  rromi-
 nently  displayed  at  the  approaches
 io  all  unmanneg  level  crossings  with-
 an  railway  boundary  on  both  sides  of
 the  track,  to  warn  the  road  userg  to
 cross  the  railway  track  cautiously;

 dn  Whistle  Boards  have  been  fixed
 enjoining  upon  the  driver  of  the
 “approaching  trains  to  whistle  as  the
 train  approaches  the  unmanned  level
 crossings  giving  warning  to  the  road
 users  about  a  train  approching  the
 level  crossing

 (il)  The  Ministry  of  Shipping  and
 sport/State  Governments  have

 ;
 en  requested  to  ensure  thet  road

 hate
 on  approsches  to  all  unmanned

 ‘vel  crossings  are  provided;

 (iv)  The  State  Governments  have
 also  framed  rules  under  the  Motor
 Vehicles  Act  requiring  the  drivers  of
 all  Vehicles  to  stop  short  of  the
 unmanned  level  crossings  and  then
 cross  the  railway  line  after  ascertain-
 ing  that  the  track  is  clear  on  both
 sides;

 ए)  Educative  campaign  to  spread
 safety  consciousness  amongst  the
 road  userg  is  also  being  carried  out  by
 way  of  appeals  to  automobile  associa-
 tions,  issue  of  leaflets  in  regional
 language  through  the  police  autho-
 mties  to  owners/drivers  of  fast
 moving  vehicles,  publicity  through
 the  medium  of  Al!  India  Radio,
 cmema  slides  etc.

 अनुसूचित  जाति  के  व्यक्तियों  को  पेट्रोल
 पम्पों  का  आवंटन

 5308.  भी  मल  बन्द  डागा  :  :  क्‍या

 पेट्रोलियम  बौर  र्सादम  उत्तरी  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  देश  के  विभिन्न  राज्यों  में  पेट्रोल
 पम्पों  की  स्थापना  किन  नियमों  के  प्नन्सगेंत
 की  जाती  हैं  तथा  उसके  लिये  क्‍या  मुख्य  शर्ते

 हैं  ,  भौर

 (ख)  क्या  सरकार  ने  यह  निर्णय  किया

 था  कि  पेट्रोल  पम्पों  की  स्थापना  के  लिये
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 wafer  देने  के  मामले  में  श्रतुतूचित  जातियों  4.4  निद  के  तेख  के  पापों  के  लिये  नियुक्त
 झनृसूचित  जनजातियों के  व्यक्तियों को  त  भी  जारी  किये  गये  हैं  !

 विशेष  प्राथमिकता  दी  जायेगी,  भौर  दि  हां,
 तो  बहू  घोषणा  किस  तिथि  को  की  गई  भी
 सा  इसके  पश्चात्‌  प्रनुसुचित  जातियों  शौर

 अनुसूचित  जनजातियों  के  कितने  व्यक्तियों
 को  पेट्रोल  पम्प  खोलने  की  अनुमति  दी  गई
 तथा  किन  स्थानों  के  लिये  ध्रुमिर  दी  गई
 तथा  किन-किन  व्यक्तियों  को  प्रयुक्ति  दी

 गई  ?

 बढ़ो लियम  शौर  रसायन  मंत्रालय  में
 उपमंत्री  (भी  ही०  ite  मांझी)  :  (क)  नये

 फुटकर  पम्प,  तेल  कम्पनियों  के  बाशिस्पक

 वित्त  रडार  एं  जैसे  विकास  संभावना  क्षेत्र  मे
 तेल  कम्पनियों  का  प्रतिनिधित्व,  उपयुक्त  स्थल
 और  उत्पाद  की  उपलब्धता,  वित्तीय  प्रामीत्य
 आदि  के  झाधघार  पर  स्थापित  किये  जाते  हैं  ।

 (ख)  सरकार  ने  निर्णय  किया  है  कि
 I-I~974  से  भारतीय  तेल  निगम  की
 25  प्रतिशत  डोलरशिप[एजेंसियों  प्रसूति
 जाति|प्रनुसूचित  जनजाति  के  व्यक्तियों  के
 लिये  आरक्षित  होगी  ।

 उपर्युक्त  नीति  के  प्नन्तर्गत  स्थान  और
 अ्यक्तितयों  के  नाम  जिन्हें  174  से  फर-

 बरी,  975  के  अन्त  तक  भारतीय  तेल  निगम
 द्वारा  फुटकर  पम्पों  के  नियुक्ति  पत्र  जारी
 किये  गये  हैं  वे  नीचे  दिये  गये  हैं  —

 स्थान  नाम

 lL.  दुर्गापुर  श्री  जे०  Ko  सरकार

 2.  जामनगर  श्री  करार  कार  मेघ जी

 भाई
 3.  सलेम  श्री  एम०  मुथू स्वामी
 &  नई  झाधादी  मार्च  श्री  एम०  सम्मान
 s  जेवरों  बागे  शी  हीन  te  सहा
 ra  द  गांव  श्री  fo  to  कदम

 इसके  लावा  फरवरी,  975  के  प्रीत

 ae  5  एल०  दी  Ho  एजेंसियों  प्रौर

 varerery  हारा  इच्छित  किये  आने  से

 पूर्ण  रेल  कर्मचारियों  को  ह... ड
 दया  लाना

 ‘5309,  श्री  Trarene  झिरमी  :  क्या
 शेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गतु  वर्ष

 भई  महीने  की  रेल  हड़ताल  में  भाग  लेने  वाले
 l083  कर्मचारियों  पर  विभिन्न  राज्यों  में

 हिसा,  तोड़फोड़  शौर  धमकाने  के  आरोपों
 पर  मुकदमें  चल  रहे  हैं  ;

 (ख)  यदि  हां,  तो  क्‍या  ऐसे  सभी

 कर्मचारियों  को  या  तो  सेवा  से  बर्खास्त  कर
 दिया  गया  है  या  सेवा  से  लग  कर  दिया
 जया  है  ;

 (ग)  यदि  हां,  तो  क्‍या  न्यायालय

 द्वारा  सजा  दिये  जाने  से  पूर्व  उन्हें  इस  प्रकार  से
 दण्डित  करना  उचित  है  ,  भौर

 (घ)  यदि  नहीं,  तो  सरकार  का  प्रयोग

 गलती  सुधारते  के  लिये  क्‍या  कार्यवाही  करने

 का  विचार  है  ?

 रेख  संजा लय  में  उपयंत्री  ी  बटा

 हु)  :  (क)  ऐसे  क्मेंचारियों  की  साया

 लगभग  440  है।  जिनके  विर्द  दस  समय

 विभिन्न  राज्यों  में  हिंसा,  तोड़फोड़  भौर  हराने

 चमकाने  के  आरोपों  के  मुकदमे  स्मायालयों

 में  जन  रह  हैं  t

 (a)  उपर्युक्त  मद  (क)  में  उत् विजित

 मामले  जो  न्यायालयों  में  विचाराधीन  है,

 पूलिस  हारा  लगाये  गये  दण्डनीय  प्र परा धो

 से  सम्बन्धित  है  1  इसने  से  कुछ  कर्मचारियों

 को  विभिन्न  आरोपों पर  अनुशासन  कौर  ध्वनित

 मिसरों  के  अधीर  wate  बी  धौर  नोकरी से
 हटा में  जान  के  सिश  & . 4  गये  हैं  t
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 (4)  और  (घ),  यद्यपि  भारतीय
 द्ण्ड

 संहिता  या  शिष्य  समुचित  भ्रांतियों  के

 धीन  दोषी  व्यक्तियों  के  विरोध

 चीनी  प्रवर्तन  प्राधिकारियों  द्वारा  कार्रवाई
 की  जा  रही  है  तथापि  झ्रापराधी  कर्मचारियों

 के  विरुद्ध  प्रशासन  कौर  प्रतीत  नियमों  के

 अधीन  विभागीय  कार्रवाई  करना  अनुपयुक्त
 नहीं  है  ।

 Publication  of  Advertisements  by
 Companie,  in  Souvenirs  by  राणा-

 tical  Parties

 53I0.  SHRI  MADHU  LIMAYE:
 Will  the  Minister  of  LAW,  JUSTICE,
 AND  COMPANY  AFFAIRS  be  plea-
 aed  to  state:

 (a)  whether  a  communication  has
 been  received  from  a  Member  of
 Parliament  dated  i2th  March,  974
 regarding  publication  of  advertise-
 ments  by  companies  in  souvenirs
 issued  by  political  parties;  ~

 (b)  whether  an  inquiry  was  held
 into  the  allegations  made  in  the  letter;

 {e)  if  so,  what  are  the  findings  of
 Government  in  the  matter;  and

 {d)  how  much  amount  the  Congress
 Party  collected  by  way  of  acdvertise-
 ments  in  their  souvenirs  during  the
 financial  years,  ‘1970-71,  ‘1971-72,
 1072-73.  and  1978-74?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  to  to)  A
 comunumication  dated  12-1-1074  and

 required  to  be
 shown  seperately  in  the  balance
 sheeta  and  profit  and  loss  accounts
 filed  with  the  Registrar  of  Companies,
 it  has  not  been  possible  to  collect  any
 data  in  the  matter.  Section  303A  of

 the  eeapenias
 Act  places  a  ban  on

 i
 t
 pope

 |

 74

 for  any  political  purpose.  Action  for
 contravention  of  this  section  can  be
 initiated  in  a  Court  of  Law  only  if
 there  ig  evidence  to  prove  beyond
 reasonable  doubt  that  2  company
 has  contributed  its  funds  to  a
 political  party  or  for  any  political
 purpose.  The  Department  of  Com-
 pany  Affairs  is  exercising  due
 vigilance  in  the  matter  and  will
 examine  any  specific  instances  of  the
 contravention  of  Section  298A  of  the
 Act  that  may  be  brought  to  its  notice,

 (व)  Ag  the  Congress  Party  ig  not  a
 Company  registered  under  the  Com-
 panies  Act,  ‘1956,  or  an  existing
 company  as  defined  in  that  Act,  the
 Department  of  Company  Affairs  has
 no  power  to  enquire  into  the  matter
 or  obtain  the  particulars  sought  for.

 Facilities  In  Parcel  Office,  Ghaziabad
 Station  (Northern  Railway)

 53l],  SHRI  LALJI  BHAI;

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  some  instructions  have
 been  issued  by  the  administration  in
 April,  974  to  provide  some  facilities
 in  the  Parce]  Office,  Ghaziabad  station,
 Northern  Railway  to  avoid  unneces-
 sary  difficulty  to  the  staff  and  public
 vide  Divisional  Superintendent,  Nor-
 thern  Railway,  New  Delhi’s  case  No,
 No.  Ci  D-I§-CC-ML74,

 (b)  if  so,  whether  the  same  have
 deen  arranged;  and

 {e)  if  not,  reasons  for  the  delay?

 THE  DEPUTY  MINISTRY  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH);  (a)  Yes.

 (9)  Yea  except  the  decision  to  in-~
 crease  the  stacking  capacity  of  inward
 parcels.

 °
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 ‘Tirhelven  Kanyakdmairi  Batt  Link

 $3i2.  SHRI  ‘RB  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  RATL-
 ‘WAYS  ‘he  ‘pleased  to  state:

 (a)  whether  the  construction  work
 on  the  proposed  Tirunelveli-Kanya-
 kumari  rail  nk  has  beén  started;

 (b)  if  so,  the  present  stage  of  the
 work;

 (c)  whether  it  is  hkely  to  be  com-

 pleted  by  976  as  per  schedule;  and

 (a)  if  not,  the  reason  for  delay  and
 when  it  ig  expected  to  be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  Overall  progress  achieved  upto
 the  end  of  January,  498  38  27
 per  cent.

 (c)  and  (d):  There  has  been  some
 reduction  in  the  allotment  of  funds
 @ve  to  curtailment  in  the  Plan  outlay
 fer  the  Railways  due  to  which  the
 allocation  for  this  project  was  also
 reduced.  The  work  is  now  anticipated
 to  be  completed  by  March,  1978,

 Foreign  Drug  Manafacturing  Compa-
 nies  having  Know-how  for  New

 Drugs

 §3i3.  SHRI  N.  E  HORO:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)’  whether  a  large
 pombe  of foreign  acthiring

 who  hind  reremam  Axriow-how  for

 number  of  new  drugs,  are  prepared
 to  give  this  know-how  to  Indian
 drug  manufacturing  companies  in  con-

 acres
 of  gmall  lumpsum  or  royal-

 ty
 Ghheitior  Gdverinent  ptepong  to

 Pia  free  hand  to  public  sector/néw

 undertakings  to  have  access  to  the  re-
 search  and  development  for  the  know- how  of  new  drugs  on  payment  of
 lumpsum  or  royalty  in  order  to  break
 monopoly  of  the  few  foreign  drug
 manufacturing  companies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLIUM
 AND  CHEMICALS  (SHRI  हे,  R.
 GANESH):  (a)  and  (b):  The  pur-
 chase  and  induction  of  know-how  in
 reapect  of  the  new  drugs  are  allowed
 by  the  Government  to  drug  manu-
 feturing  units  on  merits  of  each  case.
 The  necessity  for  import  of  technology
 is  screened  by  various  technical
 experts,  including  those  from  DGTD,
 CSIR,  DC,  SSI,  Ministry  of  Finance
 and  others  before  a  project  for  for-
 eign  collaboration  for  transfer  of
 technology  is  approved  by  the  Gov-
 ernment.  The  payments  for  purchase
 of  know-how  may  involve  a  ium-
 sum  payment,  minority  equity  parts-
 cipation,  or/and  a  payment  of  royalty
 upto  5  per  cent  depending  upon  the
 need  and  priority  to  be  assigneg  for
 technology  involved

 The  Committee  on  Drugs  and
 Pharmaceuticalg  headed  by  Shu
 Jaisukhlal  Hathi  have  also  examined
 the  present  arrangements  for  the
 flow  of  new  technology  into  the  2n-
 dustry.  The  Report  of  this  Commit-
 tee  has  been  received  on  6th  Apri,
 3975  and  is  unde:  consideration  ef
 the  Government.

 Tube  Rallway  Project  ter  Bembay

 534  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  Piadsing  Commis-
 "sion  «has  §  aceprded  sanction  to
 Bombay's  Tube  Railway  Project  while
 finalising  Bombay's  Five  Yeor  Pian;

 (६१  ४  riot,“  whether  400  kitometer
 Fifth  Roticig!

 ai,
 has

 ‘heart  elacell  for  “Puig!  und
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 (c)  if  both  these  projects  have
 been  scuttled  what  other  plan  has
 been,  scuttled,  what  other  plan  has

 st
 problem  snd  decongesting  Bom-

 ay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  Fifth  Five
 Yea:  Plan  period  development  con-~
 eerning  the  Metropolitan  city  of
 Bombay  is  now  under  consideration
 of  ४  Committee  appointed  under  the
 Ministry  of  Works  and  Housing.  The
 “tube  railway  project”  or  the  Corri-
 dor  7  scheme  is  not  under  considera-
 tion  in  this  plan  period.

 १४७)  In  view  of  the  above,  the  ques-
 tion  of  the  Konkan  Railway  construc-
 tion  which  is  net  an  approved  project
 and  js  also  not  mtended  for  facul:tat-
 ing  metropehitan  transport,  replacing
 the  tube  railway  project,  does  not
 arise

 (c}  In  the  Fifth  Plan  period,  a  part
 of  the  Fort  Market  line  from  Gore-
 gaon  to  Fort  Market  i.e.  Corridor  6
 scheme  of  the  Metropolitan  transport
 project  along  with  the  first  phase
 optimisation  schemes  of  the  Subur-
 ban  railways  8  under  consideration.
 Further  more,  the  strengthening  of
 the  road  transport  system  of  Bom-
 bay  38  to  be  carried  out  during  this
 period

 Railway  Lines  under  Construction  in
 Orissa  State

 §3i§.  SHRI  GAJADHAR  MAJHI:
 Will  the  Minister  of  RAILWAYS
 ‘be  pleased  to  state:

 (a)  the  number  of  Railway  lines
 under  construction  in  the  State  of
 Orissa  at  present;  and

 (b)  the  salient  features  of  the  new
 Tailway  lines  proposed  to  be  construc-
 ted  under  the  Fifth  Year  Plan  period
 in  the  State?

 THE  है  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  construc-
 tion  of  Cuttack-Paradeep  rail  link  is
 हद

 program  fbough  mostly  comple-
 ted  ?

 (b)  Proposals  for  the  construction
 of  new  railway  lines  in  the  5th  Five
 Year  Plan  have  not  yet  been  finalised.
 However,  Final  Location  Engg.  Sur-
 vey  for  construction  of  a  railway
 line  from  Banspani  to  Jakhapura_  is
 already  in  progress.  Provision  has
 also  been  made  in  the  Budget  for
 ‘1974-95  for  construction  of  this  line,
 subject  to  the  State  Government
 sharing  50  per  cent  of  the  cost  of  this
 project.  A  survey  has  also  been  car-
 ried  out  for  the  construction  of  195.65.
 kms  jong  Talcher-Bimlagarh  8.65.
 railway  line  in  Orissa  State  at  an
 estimated  cost  of  Rs.  6.79  crores.
 No  decision  has,  however,  been  taken
 80  far  regarding  the  construction  of
 this  line

 va  तीन  वर्षों  में  सबसे  कम  चोरियों  को
 घटनाझशों  बाल  रेले  के  डिवीजन

 53i6.  श्री  शंकर  दयाल  सिंह  क्‍या
 रख  मी  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  भारतीय  रेलवे  में  ऐसे  कौन  से  दस
 डिवीजन  हैं  जिनमे  गत  तीन  वर्षों  मे  चोरियों
 की  सर्वाधिक  घटनायें  हुई  शर  तत्सम्बन्धी
 ब्यौरा  क्या  है  ;

 (ख)  क्‍या  दहन  मौर्यो  में  चोरो  के  माथ
 रेल  कर्मचारियों  अथवा  रेलवे  सुरक्षा  बल
 के  कर्मचारियों  का  भी  हाथ  पाया  गया  था  ;
 यदि  हा,  नोधा  तक  कितने  रेल  कर्मचारियों
 अथवा  व्यक्तियों  के  विरुद्ध  कौन  सी  कार्यवाही
 की  गई  है  ;  कौर

 (ग)  क्‍या  सरकार  द्वारा  इन  चोरियों
 को  रोकने  के  लिये  कोई  कार्यवाही  की  जा

 रही  हैँ  और  और  हा,  तो  तत्सम्बन्धी  ब्योरा

 बया है

 रेल  संजाल  में  उपबंध:  (भी  बडा

 सिह)  :  (क)  कौर  (खू).  एक  विवरण

 सभा  पटल  पर  रख  दिया  गया  है  [ग्रन्थ-
 लय  में  रखा  गया  ।  देखी  संदीप  एस०  टीक

 9366/75]
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 (ग)  प्रेक्षणों  के  गुम  हो  जाते  की

 चोरी,  उठाई मिरी  तथा  क्षति  की  रोकथाम
 के  उद्देश्य  से  रेलों  द्वारा  किये  गये  उपायों  में  से

 कुछ  इस  प्रकार  हैं  “—

 (1)  [  खण्डो  में  लोहा  तथा  इस्पात,
 खाद्यान्न,  चीनी,  तिलहन  भारी
 के  लिए  रेलवे  सुरक्षा  दल  के
 समस्त  कर्मचारियों  द्वारा  माल
 यात्रियो  का  सास  रक्षण  a

 (2)  पेश  तथा  बड़े  यादों  में  रेलवे

 सुरक्षा  दल  के  सशस्त्र  कर्म भा-
 रियो  द्वारा  गश्त  1

 (3)  प्राविधियों  तथा  चोरी  के  माल
 का  लेत-देन  करने  वालो  फो  पता

 लगाने  के  उद्देश्य  से  रेनो
 के  प्रारब्ध  झा सूचना  विभाग
 द्वारा  तथा  रेलवे  बोई  के  केन्द्रीय
 अपराघ  ब्यूरो  के  कर्मचारियों

 हारा  प्रपराध  प्रा यू वना  एकत्र
 करता  शौर  अचानक  छापे
 मारना  ;

 (4)  सरकारी  रेलवे  पुलिस,  रेलवे

 सुरक्षा  दल  शौर  खेलने  कर्म-
 अरियो  के  बीच  निकट  समन्वय
 रखना  ,

 (5)  चीनी,  नाजो,  दालों  तिलहनों
 शादी  माल  डिब्बा  भार  पारेषण ों
 के  मामले  में  पलने  वाले  दरवाजा

 द  मैं  सुरक्षा  हेतु  निभार  के  उपबन्धों
 च्  बस;

 (6)  पारेषण ों  को  इधर  उधर  भटक
 जाने  से  अचाने  के  लिये  समुचित
 मार्का  लगाता,  ठीक  ठीक  पता

 लिखता  शौर  लेबिल  लगाता

 प्लि  ऑहुम्र्त  सामान  से  शदे  माल
 1: . ह  में  रिपीट  सकने  के  लिये

 ह...  बौर  बाँहों  का  उपयोग  |

 (8)  भाल  डिब्बों का  समुचित  धातु-
 रक्षण  ताकि  भाल  डिब्बों  के
 खराब  होने  कि  शाखाएं  जिसके
 कारण  वे  रुके  रहते  हैं  कौर
 पाठान्तर  में  बिलम्ब  होता  है,
 कम  से  कम  हो  कौर  भीन  जाने से
 क्षति  कौर  दरवाजा  तथा  सूराखों
 से  होने  बाली  उठाई बीरी  को
 कम  किया  जा  सके  ।

 (9)  खराब  माल  डिब्बों  का  चलन
 कम  करते  के  उद्देश्य  से  मरम्मत
 लाइनों  यां  ौर  माल  गोदामों
 में  पैनल  कटे  माल  डिब्बों  में
 पैवन्द  लगाना  ।

 (10)  चढ़ाने  और  उतारने  के  समय
 पैकेजों  का  समुचित  पर्यवेक्षण
 तथा  सावधानी  पूर्वक  उनका

 मिलान  करना  t

 (11)  आमान  यानाल्तरण  स्थान  तथा

 पुन  पैकिंग  स्थानों  का  मान

 पर्यवेक्षण,  शौर

 (12)  कर्मचारियों  का  दायित्व  शीघ्र
 निर्धारित  करता  |

 Goods  करडइण  grounded  for  repairs  in
 Railway  Workshops

 837  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  8,  ्  MISRA:

 Will  the  Minister  ef  RAILWAYS
 be  pleased  to  state:

 (a)  whether  it  has  come  to  the
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 grounded  on  ‘this  account  for  more
 then  three  months  at  a  time,  and

 {e)  whether  Government  have  taken
 any  action  for  their  expeditious  repairs
 and  proper  maintenance?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  There  were  no
 ‘wagons  grounded  for  Isck  of  prompt
 repairs  and  maintenance  in  the  work-
 shops  during  974  except  42  Broad
 Gauge  wagons  on  South-Eastern
 Railway

 (b)  Only  42  Broad  Gauge  goods
 ‘wagons  remained  grounded  on
 South-Eastern  Railway  during  974
 for  more  than  three  months

 (6)  Workshop  capacity  for  repairs
 and  maintenance  of  wagons  stock  is
 being  expanded  <A  new  workshop  is
 also  being  set  up  at  Viyayawada  on
 South-Central  Railway

 ga  tad  में  स्टेशनों  पर  स्टाल

 $3\8  श्री  हुकम  बाद  कछवाय
 क्या  चेल  मत्ती  यह  बताने  को  कृपा  करेगे
 किः

 (क)  इस  समय  पूर्व  रेलवे  में  विभिन्न
 स्टेशनों  पर  कितने-कितने  स्टाल  हैं  कौर

 प्रत्येक  स्टेशन  के  लिये  ये  स्टाल  किं:-किस
 तिथि  को  झावटित  किये  ण्य  ;

 प्)  क्या  कुछ  ऐसे  भी  स्टाल  हैं  जो

 एक  ही  परिवार  के  कई  सदस्यों  के नामों  पर

 झॉषटित  हैं  ;  कौर

 1९१  यदि  हां,  तो  किस-किस  स्टेशन
 पर  ऐसे  स्टाल

 चल
 रहे

 हैं?

 रेस  छह  में  उपमंत्री  (श्री  चढा
 fet)  :  (क)  से  (रू):  सूचना  डक्ट्ठौ

 भ्
 सी

 हैं  और
 सभा पस  त्वचा

 |

 Compiaints  sbout  rigging  and  corrupt
 Practices  in  Barpeta  Bye-clection

 5319.  SHRI  SAMAR  GUHA

 Will  the  Minster  of  LAW,  JUSTICF’
 AND  COMPANY  AFFAIRS
 be  pleased  to  state,

 (a)  whether  a  memorandum  has
 been  sent  to  the  Election  Commussioner
 of  India  signed  by  representatives  of
 the  oppowution  parties  im  the  Parlia-
 ment  asking  for  holding  an  indepen-
 dent  inquiry  into  complaints  of  rigging
 and  corrupt  practices  in  regard  to
 Barpeta  Parliamentary  by-election

 (b)  if  so,  facts  about  the  complaints
 made  in  the  memorandum,

 (c)  other  facts  about  various  com-
 plaints  made  to  the  Election  Commis-
 sioner  by  Shr  Biswa  Goswami  and
 others  and  comments  made  on  the  bye-
 election  by  leading  dailies  and  week-
 hes  of  Assam  m  regard  to  the  nature
 and  malpractices  during  the  election
 and  counting  of  votes,

 (d)  whether  any  enquiry  has  been
 made  by  the  Election  Commussion  in
 this  regard,

 (ft)  if  so  findings  of  the  inquiry,  and

 (f)  af  not,  the  reasons  thereabcut?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (DR.
 SAROJINI  MAHISHI):  (a)  Yes,  Sir.

 (b}  The  complaints  mentioned  in
 the  representation  are  as  follows.—

 (l)  That  spurious  ballot  papers
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 arrested  at  Borjahar  Air-
 port  for  carrying  a  bundle  of
 38  ballot  papers;

 (4)  innumerable  cases  have  been
 reported  where  serious  diver-
 gence  of  numbers  of  actual
 votes  polled  and  ballot  pap-
 ers  counted  were  foung  88
 wholly  unaccountable;

 45)  that  in  most  of  the  Char
 areas,  large  number  of  voters
 had  left  theic  homes  during
 the  last  flood  but  99  per  cent
 votes  were  cast  in  the  poll-
 ing  stations  of  these  areas;

 {6)  that  some  of  the  polling
 centres  were  shifted  at  the
 last  moment  to  houses  or
 premises  controlled  by
 Congress  men;

 ६7)  that  after  the  polling  on
 20/3/75,  many  ballot  boxes
 were  kept  in  Block  Develop-
 ment  Offices  which  had  no
 strong  room  for  safe  custody;

 (8)  that  signature,  of  presiding
 officers  or  polling  agents
 were  found  to  be  absent  in
 a  large  number  of  ballot
 boxes;

 ६9)  that  virulent  communal  pro-
 pagandg  was  conducted  by
 the  Congress  in  the  Muslim
 majority  constituency;  and

 40)  that  the  demand  by  Shri
 Biswa  Goswami  for  recount-

 g  the  votes  of  5  Assembly
 constituencies  and  for  hold-
 ing  fresh  poll  in  centres
 where  ballot  papers  were
 suspected  to  have  been  tam-
 pered  with,  wag  rejected.

 te)  The  Election  Commission  has
 received  a  complaint  from  Shri
 Gopel  :‘Berbota,  Chairman  ,  Socialist

 Bn tune boner ey ee  ey  the  Chat  areas om  the

 was
 am  ae

 loadeg  with
 ‘

 ta  whee ceeit  papers,  w!
 as  2  4
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 many  char  areas  were  mubmerged  af-
 ter  last  floods  and  most  of  the  up-
 rooted  people.had  left  Char  areas.
 Ag  regards  the  comments  made  on
 the  bye-election  by  leading  dailies  and
 weeklies  of  Assam  in  regard  to  the
 nature  and  malpractices  during  the
 election  and  counting  of  votes,  the
 information  is  not  available.

 (d)  to  (ff).  The  Chief  Election
 Commissioner  has  sent  a  reply  to  the
 Tepresentationist  that  the  allegations
 in  regard  to  this  bye-election  were
 made  only  after  the  declaration  of
 the  result.  Under  article  329(b)  of
 the  Constitution  and  section  80  of  the
 Representation  of  the  People  Act,
 ‘1951,  a  remedy  would  have  to  be
 sought  through  an  election  petition.
 Under  rule  93(i)  of  the  Conduct  of
 Elections  Rules,  ‘1961,  the  packets  con-
 taining  the  documents  specified  in
 the  representation  may  net  be
 opened  and  their  contents  inspected,
 except  under  the  order  of  a  compe-
 tent  court  It  was  not,  therefore,
 Possible  to  verify  information  given  in
 the  representation  in  regarq  to  any
 of  those  documents.  In  regard,  how-
 ever,  to  other  matters  referred  to  in
 the  representation,  the  Commission
 hag  ordered  an  enquiry  with  a  view
 to  preventing  a  repetition  of  failures
 and  improprieties,  if  any,  and  the
 vitiation  of  free  and  fair  electiors  for
 the  future

 Demand  for  publication  of  a  Journal

 5320,  SHRI  DINEN  BHATTA-
 CHARYA:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS
 be  pleased  to  refer  to  the  Unstarred
 Question  No.  38922  on  10-12-1974
 regarding  demand  for  publicaticn  of
 a  Journal  and  state:

 (a)  how  long  will  the  Election  Com-
 mission  of  India  take.in  atriving  at  a
 decision  about  the  demand  of  the
 Wiection  Commission  of  Indie  Em-
 playses’  Union  regarding  publication
 of  ॥  Journal,  the  proposal  for,  which
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 has  been  sent  as  early  as  2i-9-973;
 end

 (b)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (DR.
 SAROJINI  MAHISHI):  (a)  and  (b):
 The  Election  Commission  of  India  has
 granted  permission  to  the  Election
 Commission  of  India  Employees
 Union  to  publish  a  magzine.

 Setting  up  of  a  Fertilizer  Plant  in
 Palamau  Mstrict

 ‘B321,  KUMARI  KAMLA  KUMARI:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS
 ‘be  pleased  to  state  whether  Govern-
 ment  are  proposing  to  establish  a  coal.
 based  fertilizer  plant  or  any  fertilizer
 plant  in  Palamau  District  of  Bihar  in
 view  of  its  backwardness?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R
 GANESH):  No  such  proposal  for
 establishing  a  fertilizer  plant  in  the
 Palamau  district  of  Bihar—with  coal
 or  any  other  feedstock—is  under  con-
 sideration  Feasibility  studies  by  the
 Fertilizer  Corporation  of  India  Ltd.
 are  under  way  in  regard  to  possible
 locations  where  coal~based  fertilizer
 plants  could  be  set  up;  these  studies
 include  locations  in  Bihar.

 Request  for  suburban-area  facilities  in
 Burdwan-Asansol  section  and  fast

 train  from  Howrah  to  Asansol

 5822,  SHRI  SAROJ  MUKHERJEE:

 Will  the  Minuter  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  his  Ministry  has  been

 and  introduction  of  one  fast  train  from
 Howrah  to  Asansol;  and

 (b)  if  so,  what  steps  the  authorities
 are  taking  to  meet  this  persistent  de-
 mands  from  the  inhabitants  of  the  said
 locality?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  The  suggestiong  for  treatig  the
 Burdwan-Asansol-Section  as  sub-
 urban  areas  has  the  implication  of
 extending  the  lower  season  tickets
 fares,  ag  in  force  in  Calcutta  area,  to
 this  section  also.  The  lower  scales
 of  suburban  season  ticket  fares  in
 Bombay,  Calcutta  and  Madras  are
 being  continued  only  for  historical
 reasons  and  as  a  policy  these  are  not
 being  extended  to  other  areas  due  to
 the  financial  implications  involved.
 However,  even  the  non-suburban
 season  tickets  fare,  which  apply  to
 the  Burdwan-Asansol  section  also,
 are  heavily  concessional.

 Introduction  of  additional  train
 between  Howrah  and  Asansol  is  ope-
 rationally  not  feasible  at  present  due
 to  lack  of  resources  including  limi-
 tations  of  terminal  facilities  at
 Howrah  and  Asansol.  This  section  is
 already  served  by  49  pairs  of  daily
 trains,  two  pairs  of  bi-weekly,  two
 Pairs  of  tri-weekly  ang  one  pair  of
 weekly  trains,  which  are  considerd
 adequate  for  the  present  level  of
 traffic.

 Rallway  wagon  order  pending  with
 West  Bengal  firms

 5323.  SHRI  SAKTI  KUMAR
 SARKAR:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  details  of  the  Railway  wagon
 order  pending  with  the  West.  Bengal
 firms  during  the  last  three  yeas,  year-
 wise,  firm-wise;

 (b)  number  of  wagon  order  given
 to  each  firm  during  the  lest  three  years
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 and  supply  made  by  each  during  thet
 period;  and

 (९)  agtion  taken  for  getting  early
 delivery  of  the  wagons  from  these
 firms?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  fb)  A  state-
 ment  ig  laid  on  the  Table  of  the
 House.  (Placed  in  Library.  See  No.
 LT  9367/75)

 (c)  Adequate  supplies  of  free  sup-
 ply  components  like  wheelsats,  roller
 bearing  axle-boxeg  and  couplerg  are
 being  arranged  to  match  the  targetted
 production.  The  wagon  builders’  re-
 quirement  of  stee]  from  indigenous
 steel  plants  are  sponsored  and,  _  if
 ncceasary  supplemented  by  Railway
 Board’s  imports  to  match  targetted
 production.

 Reserved  posta  in  Select  List  of
 Under  Secretaries

 5324,  SHRI  P.M.  SAYEED:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  a  select  list  of  Under
 Secretaries,  comprising  30  officers  in-
 cluding  3  belonging  to  Scheduled
 Castes  and  one  to  Scheduled  Tribes,
 wag  published  by  Railway  Boarg  in
 the  first  week  of  February,  1975;

 (b)  whether  out  of  that  list  most  of
 general  category  officers  have  already
 been  promoted  as  Under  Secretaries
 but  none  of  the  Scheduled  Castes|Tribe
 officers  have  been  provided  so  far;  and

 (ec)  whether  a  few  generai  category
 candidates,  not  included  in  the  Select
 List,  are  still  officiating  as  Under
 Secretaries  and  if  80,  why  they  are  not
 being  reverted  to

 rating  thos  fa maining  inclu  ie
 2  ta.  luled  Castes  and  Sche-
 Tribes?

 DEPUTY  MINISTER  IN  THE

 iim  QF  RAILWAYS  (SHRI
 BOTA  SRAGH):  (a)  Yeo.

 APRIL  8,  1078  +लिमिवंदिडक  Answers  es

 (b)  Aly  the  officers  included  in  the
 Select  List  including  those  belonging
 to  Scheduled  Caste|Tribe  have  since
 been  promoted.

 (¢)  Does  not  arise,

 Robbery  on  Rourkeig  Express  near
 Baliohak  station

 5325.  SHRI  DHAMANKAR:

 Will  the  Mimster  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  a  train  robbery  took
 Place  on  6th  March,  975  in  second
 class  compartment  of  Rourkela  Express
 near  Balichak  station  involving  mur-
 der  of  Shri  Swapan  Saha  in  the  pre-
 sence  of  RPF  personnel  in  the  com-
 partment;

 (b)  whether  the  matter  has  been
 investigated  and  if  so,  the  findings
 thereof;  and

 (c)  what  steps  have  been  taken  to
 check  the  recurrence  of  train  rob-
 beries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,  on  the  night
 of  8/6th  March  4975  while  train
 No.  323  Up  Rourkela  Express  was
 running  between  Panskura  ang  Mad-
 pur,  a  dacoity  occurred  in  a  second
 Clagg  compartment  of  the  train  und
 as  a  result  two  passengers  including
 Shri  Swapan  Saha  were  killed,  The
 train  was  escorted  by  4  armed  State
 Government  Police  constables,  There
 was  no  RPF  personnel  in  the  com-
 partment.

 (b)  The  State  Government  Railway
 Police[Kharagpur  has  registered  this
 case  for  investigations.  So  far  2
 persong  have  been  arrested  and  ६  por
 tion  of  stolen  property  has  been
 recovered,

 (c)  ‘Police  including  Railway  Police’
 being  a  State  @ubject,  the  Govern-
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 suspects  by  armed  policemen  in  plain
 clothes,  posting  of  regular  beat  patrols
 at  station  platforms  ang  waiting  balls,
 keeping  surveillance  over  criminals
 and  known  bad  characters,  prosecut-
 ing  criminals  for  specific  offences  and
 under  the  preventive  laws.  A  CID
 Cell,  financed  by  the  Railways,  has
 also  been  created  in  the  West  Bengal
 Police  to  deal  with  such  crime  on  the
 Railway,  in  West  Bengal.

 Plan  of  FOIL,  te  Produce  less  expen-
 sive  fertilizers

 5326.  SHRI  RAM  PRAKASH:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  Fertilizer  Corpora-
 tion  of  India  has  launched  a  compre-
 hensive  project  to  produce  less  expen.
 sive  nitrogen  fertilizer:  and

 tb)  if  so,  the  broad  features  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R.
 GANESH):  (a)  ang  (b)  While  no
 Such  project  has  been  launched  by
 the  Fertilizer  Corporation  of  India,
 action  is  being  taken  by  tne  Corpo-
 ration,  on  8  continuing  basis,  to  im-
 prove  the  operational  efficiency  of  the
 various  units  and  thereby  reduce  the
 production  costs.  Plants  of  larger
 capacity  are  also  being  set  up  to
 obtain  economics  of  scale.

 Under-prodaction  by  Drug  Firms

 5327,  SHRI  8,  श  NAIK:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  what  are  the  names  of  drug  and
 Pharmaceutical  manufacturers  who
 are  under-producing  in  order  to  pro-
 fiteer;  and

 (b)  what  action  has  been  taken
 against  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  हक,
 GANESH):  (a)  and  (b)  A  large
 number  of  drugs  are  produced  in  the
 country  by  over  2300  units,  The  level
 of  production  by  each  one  of  the
 units  concerned  depends  upon  various
 factora  such  as  demang  for  the  for-
 mulation  concerned,  availability  6६
 raw  materials,  electricity  and  various
 other  inputs  labour  situation  and
 other  similar  factors,  The  prices  of
 drugs  are  controlled  under  the  Drugs
 (Prices  and  Control)  Order  which,
 inter  alia,  provides  that  no  retailer
 shall  sell  any  formulation  to  a  custo-
 mer  at  a  price  exceeding  retail  price
 of  that  formulation  as  approved  by
 the  Govermment.  Caseg  of  cutback
 in  production  and  closure  of  units  ard
 also  of  unutilised  capacities  have
 come  to  the  notice  of  the  Government.
 The  prices  of  ther  productg  are  also
 regulated  under  the  Drugs  (Prices
 and  Control)  Order.  Government
 however  continues  to  keep  a  careful
 watch  on  availability  of  essential  iife
 saving  drug;  with  a  view  to  ensure
 that  these  are  made  available  to  the
 consumers  at  controlleg  prices  and  in
 adequate  quantities.

 The  Report  of  the  Committee  con-
 stituted  under  the  Chairmanshio  of
 Shri  Jaisukhla]  Hathi,  has  been  re-
 ceived  on  6th  April,  1975,  The  under-
 production  or  essential  drug;  and
 their  adequate  availability  to  the
 masses  at  reasonable  prices  is  being
 considered  in  the  context  of  the  above
 Report.  The  Drugs  (Prices  and
 Control)  Order  will  also  be  reviewed
 to  plug  loopholes,  if  any.

 Expenditure  incurred  on  Mathera
 Refinery

 5328,  SHRI  HARI  KISHORE
 SINGH:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 .

 (a)  the  total  cost  upto  3lst  March,
 3975  involved  in  the  setting  up  of  the
 गा  refinery  at  Mathura;
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 (b)  what  is  the  estimated  cost  of
 laying  the  pipeline  from  West  Coast
 to  Mathura  refinery;

 (९)  what  would  be  the  increase  in
 the  cost  per  tonne  for  bringing  oil
 from  West  Coast  to  Mathura;  and

 (d)  what  percentage  of  equipment
 of  the  refinery  would  be  fabricated  in
 India?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  ए  P.  MAJHI):
 (a)  The  total  expenditure  incurred
 on  Mathura  Refinery  upto  3lst
 March,  975  is  approximately  Rs.
 6.25  crores.

 (b)  The  estimated  cost  of  the  pipe-
 line  from  West  Coast  to  Mathura,
 including  off-shore  ang  =  on-shore
 facilities  and  a  branch  line  from
 Viramgam  to  Koyal:  as  per  the
 feasibility  report  prepared  by  IOC
 in  ‘1972,  is  about  Rs  i20  crores  This
 estimate  is  likely  to  increase  substan-
 tially  due  to  increase  in  prices  of
 equipment,  materials  etc,

 (c)  The  cost  of  trasportation  of
 crude  oil  by  pipeline  when  the  feasi-
 bility  report  was  prepared  was  esti-
 mated  at  Rs.  36.87  per  tonne.  Now  due
 to  world  wide  increase  in  the  cost
 of  materials  etc.  it  is  likely  to  be
 Rs  6404  per  tonne,  which  would
 mean  an  estimated  increase  of
 Rs.  27.37  per  tonne,

 (d)  It  ig  proposeg  to  utilise  to  the
 maximum  extent  possible  indigenous
 equipment  and  materials  in  the  con-
 struction  of  the  refinery.  However,  the
 exact  extent  of  the  indigenous  content
 would  be  determined  only  after  the
 detaileg  specifications  are  known,  The
 Detailed  Project  Report  for  the  nor-
 tion  of  the  Refinery  being  designed  by
 the  Soviet  Collaborations  which  in-
 cludes  detailed  specifications  has  just
 been  received  and  ig  being  scrutini-
 sd  For  the  portion  of  the  refinery
 which  jg  being  designeq  in  India,  spe-
 clficationg  for  all  major  equipment
 are  expected  to  be  ready  by  the
 gecond  quarter  of  975  by  which  time
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 it  would  be  possible  to  determine  the
 extent  of  indigenous  availability.

 Companies  in  whone  cases  injunctions
 has  been  granted

 5829.  ह-1:1:46  JYOTIRMOY  BOST:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas~
 eq  to  state:

 (a)  names  of  companies  in  whose
 cases  books  of  accounts  were  seized  or
 proceeding  initiated  by  the  Department
 at  Calcutta,  Bombay,  Delhi  and
 Madras,  but  could  not  be  prorseded
 with  owing  to  injunction  in  different
 High  Courts;  and

 (b)  the  dates  of  such  injunction  and
 steps  taken  with  dates?

 THE  DEPUTY  MINISTER  'N  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  EEDA-
 BRATA  BARUA);  (a)  and  (b)  In-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House

 Remodelling  of  Seaidah  Station

 5330.  SHRI  TUNA  ORAON:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 for  remodelling  Sealdah  station,

 (b)  if  so,  the  salient  features  there-
 of;  and

 (c)  the  action  taken  upto  date  in
 this  regard?

 THr  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  RALWAYS  (SHRI
 BUTA  SINGH):  (a)  The  work  of

 remodelling  Sealdah  Station  was
 taken  up  in  1960-61  in  three  phases
 of  which  two  phases  have  been  com-
 pleted  and  the  3rd  phase  ig  in  pro-
 gress.

 (०)  The  salient  features  include
 remodelling  of  the  yard,  provision
 of  route  relay  inter-locking  cabix,
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 provision  of  additional  platforms,
 construction  of  RMS  Pay  and  Cash
 Office,

 raising  2
 and  paving  of  platforms

 with  ex  of  platform  sneds,
 construction  of  new  station  building
 in  place  of  the  old  one  in  front  of
 Main  and  North  Stationg  etc.

 (c)  Of  these,  almost  all  works  have
 been  completed  ang  brought  into
 use  except  completion  of  the  new
 station  building.  Substantial  progress
 has  been  made  in  remodelling  of  the
 station  building  as  well,  and  it  is
 expected  to  be  completed  by  June,
 1976.

 Places  of  off-shore  drilting

 533l.  SHRIMAT]  ROZA  DESH-
 PANDE:

 SHR]  BHOGENDRA  JHA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  at  how  many  places  off-shore
 drilling  and  oi]  drilling  are  taking
 place  in  the  country  since  1972-73.  to
 1974-75;

 (b)  which  are  the  foreign  countries
 who  have  been  helping  Indian  Gov-
 ernment  in  finding  oil  in  India;

 (c}  how  far  the  survey  had  proved
 correct  in  the  case  of  foreign  coun-
 tries  who  ere  helping  in  drilling  «il;

 (d)  whether  Socialist  countries  are
 collaborating  in  many  ways  to  make
 India  self-sufficient  in  petroleum  pro-
 duets;  and

 (९)  if  so,  the  broad  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  0.  P.  MAJHI):
 (8)  During  1072-78  to  1974-75.  off  shore
 drilling  hag  been  done  at  the  Tatapur
 structure  and  at  the  Bombay  High
 structure  in  the  Arabian  sea.

 (b)  and  (e)  Contracts  have  been
 tigned  with  Carlsberg  India  Group
 of  USA  for  the  continental  shelf  areas
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 off  the  coasts  of  West  Bengal  and
 certain  portions  of  Orissa  and  with
 the  Reading  and  Bates  Group,  also
 of  USA,  for  the  Kutch  basin.  The  re~
 connaissance  seismic  surveys  in  the
 Bengal  and  Kutch  offshore  areas  have
 been  completed.  These  surveys  have
 indicated  structural  possibilities.
 After  the  data  of  all  these  sur-
 veys  are  processed  and  interpreted,  a
 decision  coulg  be  taken  about  drilling
 wells  in  these  offshare  areas.

 (6)  and  fe).  The  Soviet  Union’s
 cooperation  in  on  shore  oil  exploration
 by  way  of  supply  of  equipment,  trai-
 ning  facilities  ang  experts  has  been
 on  a  continuous  basis.  Rumania  has
 agreed  to  extend  technica]  coopera-
 tion  in  the  manufacture  of  oil  field
 equipment  in  India  and  also  to  supply
 certain  other  oil  field  equipment  and
 rigs  required  by  ONGC  as  well  ag
 training  in  certain  secondary  recovery
 techniques,  Oi]  field  equipment  and
 tubulars  which  are  not  indigenously
 available  are  importeq  from  other
 countries  like  Czechoslovakia

 Dizlogue  with  opposition  parties  en
 Electoral  Reforms

 5332.  SHRI  NOORUL  HUDA.  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  vleased  to
 state:

 ta)  the  time  schedule  for  holding
 a  dialogue  with  the  opposition  parties
 regarding  electoral  reforms  and  allied
 matters;

 (9)  in  view  of  Shri  J.  P.  Narayan’s
 known  stand  on  the  issue  of  electoral
 reforms,  whether  Government  propose
 to  associate  Shri  Narayan  and  other
 prominent  individuals  in  such  a  dia-
 logue?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (DR.
 SAROJINI  MAHISHI):  (a)  and  (b)
 22nd  April  hag  been  fixed  as  the  date
 for  holding  discussions  with  the
 leaders  of  the  political  parties.
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 Barvey  on  impert  licences  given  to
 drug  firms

 5333,  SHRI  ्,  K.  SANGHI;
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to
 State:

 (a)  whether  the  Central  Govern-
 ment  have  conducted  any  State-wise
 survey  to  tind  out  how  many  of  the
 firms  who  are  given  import  licences,
 ‘are  genuine,  have  necessary  equip.
 ments  and  know-how  to  make  use  of
 the  imports  and  how  much  of  the  im-
 ported  drugs  are  being  sold  in  the
 black  market;

 (b)  if  so,  the  findings  of  the  survey
 conducted  for  any  State  during  the
 last  three  years;  and

 (c)  whether  steps  have  peen  initiat-
 ed  to  combat  misuse  of  such  import
 licences  by  the  drug  firms?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K  R.
 GANESH):  (a)  to  (ec),  A  census  of
 small  scale  units  in  the  coutniry  has
 been  ‘made.  According  to  the  data
 available  so  far,  0  per  cent  of  total
 number  of  registereq  units  covered
 in  the  census  were  found  to  be  not
 traceable.  It  ig  not  known  at  this

 4  9862  whether  all  these  units  had
 received  imported  raw  materials,

 Reservation  Rules  for  promotion  to
 gtade  of  Section  Officers

 5384.  SHR}  8.  M.

 Win  the  Minister  of
 be  pleased  to  state;

 (a)  whether  the  All  India  Schedul-
 ed  Castes  and  Scheduled  Tribes  Gov-
 ernment  Employees  Coordination
 ‘Council  submitted  a  representation  in
 November,  978  to  the  then  Railway
 Minister,  regarding  the  non-observ-
 ‘anee  of  reservation  rules  in  the  pre-
 aration  of  Select  List  for  promotion
 to  the  grade  af  Section  Officers  pub-
 Yshed  by  the  Railway  Board  on  Ist
 September,  1978;

 SIDDAYYA:
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 (b)  ‘whether  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tribes  and  some  of  the  Members  of
 Parliament  also  took  up  this  matter
 with  the  Railway  Minister;  ang

 (c)  if  80,  what  are  the  points  made
 out  in  that  representation  and  what
 action  has  ‘been  taken  on  each  of
 those  points?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH);  (a)  ang  (b).  Yes.

 (c)  In  the  representations,  it  was
 brought  out  that  in  preparing  the
 Select  List  for  the  Section  Officers’
 Grade  issued  on  lst  September,  1973,
 due  reservation  had  not  been  provid-
 ed  for  officers  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes,  The
 matter  has  been  examineq  in  detail
 and  it  hag  been  decided  that  the
 shortfall  to  the  extent  due  should  be
 made  good  shortly.

 Passenger  train  between  Vishakha-
 Patnam  ang  Jagadalpur  via  Baiiadila

 5835,  SHRI  ८,  K.  CHANDRAPPAN:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  there  is  no  passenger
 train  running  in  the  railway  line
 between  Vishakhapatnam  and  Jaga-
 dalpur  vie  Bailadila;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  Government  had  de-
 cided  to  open  this  line  for  passenger
 traffic  last  year  and  all  arrangements
 were  made  in  this  regard;

 (d)  if  so,  reasons  for  not  imple-
 menting  that  decision;

 (e)  when  js  this  line  likely  to  be
 Opened  for  passenger  traffic;  and

 (f)  if  it  takes  time,  whether  Gov-
 ernment  would  consider  a  proposal  to
 attach  a  few  passenger  bogies  with
 the  good,  train  running  on  that  line?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  No
 passenger  train  is  running  on  this
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 railway  line  which  wag  primarily
 constructed  for  transport  of  ron
 ore  from  Batladila  area  to  Visha-
 Whapatnam  for  export  and  dceg  not
 have  any  spare  capacity  for  running
 @  passenger  train.

 {c)  to  (९)  The  proposal  to  run  a
 Passenger'mixed  train  has  been  under
 consideration  but  cannot  be  imple-
 mented  due  to  lack  of  sectional  capa-
 city  and  resources

 (f)  It  ३8  operationally  not  feasible
 to  attach  passenger  bogies  with  gonds
 tram  carrying  export  ore  traffic  as
 these  traing  are  dealt  with  at  Waitair
 in  ore  exchange  yard  where  handl-
 ing  of  passengers  is  extremely  hazar-
 dous

 Locations  earmarked  for  railway  lines
 9  Rajasthan  Canal  area

 5336  DR  KARN]  SINGH  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state

 (a)  whether  any  locations  have  been
 earmarked  for  railway  lines  m  the
 Rajasthan  canal  area,  80

 {b)  if  so,  the  broad  details  thereof
 and  if  not.  whether  there  is  any  pro-
 posal  to  make  a  survey  in  (nis  regard;

 (c)  af  so,  when  and

 (वी  whethe;  there  are  any  proro-
 gals  to  connect  Bidasar  and  Ta.anagar
 by  :ailway  lines  in  the  Churu  Distnet
 of  Rajasthan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  No

 (b)  There  no  proposal  to  make
 Stuvey  at  present

 (९)  Does  not  arise,

 (६)  No

 Oldest  Labeer  Case  in  Supreme  Court

 8837.  SHRI  9  B  CHANDRA
 GOWDA:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS

 339  LS—4.
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 be  pleased  to  state  the  oldest  labour
 case  pending  in  the  Supreme  Court  and
 the  year  to  whicp,  it  relates?

 THE  MINISTER  OF  LAW  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H  प्  GOKHALE)  Civil  Appeal
 No  i42  enitled

 “Ruston  and  Hotns  by  (India)
 Ltd  Vs  T.  B  Kadam”  relating  to
 the  year  969

 Conversion  of  M/s.  Bird  and  Company
 Calcutta  inte  Public  Limited  Comp  ny

 5338  SHRI  INDRAJIT  GUPTA.

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state.

 (a)  whether  Ms  Bird  ang  Com-
 pany,  Calcutta  38  bemg  converted
 from  a  private  into  a  public  lumited
 company,

 (b)  af  so,  whether  there  is  any  pro-
 posal  to  reorganise  the  Board  of
 Dnectors;  and

 (९)  whether  Government  «iil  ensure
 that  any  reconstituted  Boatg  doeg  not
 amiclude  (॥)  any  person  against  whom
 CBI  and  Income-tax  investigations  are
 pendmg  ang  (a)  any  person  who  7
 a  full-trme  officer  or  Dnector  of  any
 other  rompany  which  used  to  be  under
 the  previous  managing  agency  of  Bird
 and  Company?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFIARS  (SHRI  BEDA-
 BRATA  BARUA)  (a)  The  Govern-
 ment  hag  no  information  that  Mjs
 Bird  ang  Company  Privae  Limited,
 Calcutta  is  bemg  converted  into  a
 public  limited  company  by  amending
 its  Articles  of  Association.  But  it  may
 become  a  public  company  by  virtue
 of  the  provisions  of  Section  43A(IA)
 of  the  Companies  Act  956  as  amend-
 े  by  the  Companies  (Amendment)
 Act,  974
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 (b)  and  (c)  The  Government  has
 no  information  whether  the  company
 proposes  to  reorganise  it¢  Board  of
 Directors

 Discontinuation  of  Jantg  Train  from
 Rajkot  to  Viramgam

 ‘5839  SHRI  VEKARIA
 SHRI  ARVIND  M  PATEL

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  State.

 (a)  whether  the  Janta  trai,  from
 Rajkot  to  Viramgam  has  been  discon
 tinued

 (b)  #  so  the  reasons  therefo:,  aad

 (c)  when  it  is  lakely  to  be  restarted?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  Yes

 (b)  and  i.)  33  Up34  Du  Janta
 Expresses  have  been  cancelleg  due  to
 shortage  of  coal  und  water  These
 trains  will  be  restored  ag  und  when
 water  position  :mproves

 Irregularities:  committed  by  English
 Electric  Co  of  India  Lid

 534)  SHRI  H  K  L  BHAGAT:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (8)  whether  a  number  of  irregularl-
 thes  under  the  Companies  Act  hove
 been  committed  by  the  English  Electric
 Company  of  India  Limited,

 tb)  i¢  #0,  the  nature  of  the  irregu-
 larities  committed,  and

 (९)  whether  Government  propose  to
 Set  up  an  enquiry  body?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA);  (a)  Ag  per  the  re-
 cords  of  the  Registrer  of  Companies,
 the  Company  does  not  appear  038४०
 cormmaitted  any  irregularities  in  com-
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 plying  with  the  provisions  of  th  '
 panies  Act,  i986,

 Of  the  Cony

 (b)  Does  riot  arise

 (ey  No,  Sir

 Avenues  of  promotion  of  Sub-heads
 on  Railways

 5342  SHRI  PANNA  LAL  BARU- PAL  Will  the  Minister  of  RAILWAYS be  pleased  to  state,

 (a)  whether  some  representa
 fiom  the  Sub-heads  of  the  Railway, Accountants  Department  have  heen  re.
 Céived  by  the  Ministt,  of  Rulways  and
 Head»  of  Departments  of  the  !  Spt  c~
 tive  Railways  in  the  sear  974.75  ree
 garding  thei  avenue  of  promotions,
 higher  percentage  of  stagnation  better
 sealeg  of  pay  and  change  of  their
 designation

 (b)  whether  the  Thirg  Pay  Com-
 missiun  recommended  them  higner
 Btade  than  the  Stock  Verifiers  in  vicw
 ef  their  hard  duty  and  higher  retp:  च-
 sibilities  and

 (ce)  if  g0,  what  action  has  ben
 taken  by  the  Ministry  of  Railways  to
 meet  their  genunme  demands  and  tne
 target  date  by  which  finat  orders  vl!
 be  issued?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHI
 BUTA  SINGH)  (४)  Yes

 (b)  Yes  However  subsequently,  the
 Boarg  of  Arbitration  set  up  under
 the  JOM  Scheme  gave  an  award
 allotting  a  higher  pre-revised  stae  to
 Stock  Verifiers  in  the  light  of  this
 award,  Government  decided  to  allot
 the  revised  scale  of  Re  425—70u  to
 Subheads  as  well  as  to  Stock  Versiets

 (6)  Action  has  been  initiated  for
 re-structuring  of  non-gazetted  cadres
 (including  thay  of  Subheads)  with
 the  object  of  easing  promotional
 battlenecks.
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 Crude  Oll  Produced  from  Field,  in
 Assam

 5343.  SHRI  BISWANARAYAN
 SHASTRI:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  the  total  quantity  of  crude  that
 {a  available  annually  from  the  07  fields
 of  Assarn  as  at  present;

 (b)  what  is  the  estimated  ond  prov-
 ed  quantity  of  crude  fign  0६  oll
 fields  in  noar  future  gay  in  1979-20,

 (९)  whether  Tirupathar  in  the  dis-
 trict  of  Sibsagar,  Assirg  bor  sisn
 started  producing  crude,  and

 (d)  if  not,  whey  oi}  will  be  re-
 explored  from  this  field”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  6  P  MAJHD
 (a)  and  (b)  At  present  crude  ot

 from  Assmn  «ij  field,  is  bemg  pro-
 duced  at  the  rate  of  abouts  375  million
 ‘onnes  per  annum  and  production
 frum  these  fields  from  ‘1977-78  or
 1978-79  is  expected  to  he  of  the  order
 of  about  530  million  tonnes  per
 annum.

 fe)  and  (d).  According  to  informa-
 fion  available  with  the  Government,
 there  does  not  appear  to  be  ६  place
 named  Tripathar  in  the  district  of
 Sibsagar  in  Assam

 Condonation  of  Break  in  Service  of
 Employees  who  took  part  in  agitation
 in  Ajmer  Division  (Western  Railway)

 5344.  SHRT  CHANDRIKA  PRASAD:

 Wilt  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  hag  cone
 doned  the  break  in  service  of  al!  the
 employees  who  took  part  in  any  agita-
 on  prior  to  May,  974  or  sfter;

 (b)  if  90,  how  many  employees  sre
 Still  ete  for  eondonation  of  break;

 (c)  whether  the  break  in  service  was
 imposed  0०७5  the  ten  employees  of  Ajmer
 Division  for  taking  part  in  hunger  fast
 during  August,  974  and  if  so,  the
 reascng  fo,  imposing  the  break  in  ser-
 vice  and  rule  under  which  it  has  been
 done  and  also  for  not  condoning  me
 same:  ang

 (d)  what  action  Govermrnent  pro-
 pose  to  take  in  regularising  the  break
 in  service  of  these  te,  emplcyees  and
 how  much  time  will  it  take?

 THE  DEPUTY  MINISTER  IN  छाए
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  Infor-
 mation  38  bemg  collected  and  wall  be
 laid  on  the  Table  of  the  Sabha.

 77+  and  td)  Yes  #  group  of
 wotkers  resorted  to  hunger  =  strike
 andj  acted  in  a  manner  that  resulted
 mn  cessation  of  work,  Ag  strikeg  are
 banned  on  Railways  th's  wag  an
 ulegal  strike  and  break  in  service  pf
 the  staff  in  que  tion  was  automatia
 The  question  of  condonation  of  break
 in  sersice  of  the  staff  ha,  not  been
 corpsdered  80  far

 Railway  Catering  Contracts  for  Ladies

 5345  SHRI  NITIRAJ  SINGH
 CHAUDHRY:

 Will  the  Minister  6  RATLWAYS
 be  pleased  to  state:

 {ay  whether  catering  contract  /leases
 fr.  open  to  ladies  also;

 कि  if  so,  how  many  ra\'way  cater-
 ing  cnntracts/leases  are  held  by  Jades
 at  present;  and

 ac)  whether  steps  are  propesed  to
 be  taken  tu  increase  the  percentage  of
 ladies  oy  reserving  a  fixed  perceniage
 of  them  im  the  Railway  watering  ccn-
 tracts?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  208  catering  and  vending  cons
 tracts  are  at  present  held  by  the  ladies

 on  the  Railways.  7.
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 (e)  It  ig  proposed  to  encourage
 award  of  cateringjvending  contracts
 to  ladies,  However,  there  is  no  propo-
 sal  to  fix  a  percentage  or  quota  for
 them  as  they  are  now  eligible  to  apply
 for  all  the  catering  and  vending  con-
 tracts  falling  vacant.  In  addition,  as
 per  extent  policy.  Mahilla  Samitis  are
 given  prefacence  along  with  Coopera-
 tive  Societies  in  the  award  of  these
 contracts  if  they  apply  for  the  same.

 apreme  Court's  Ruling  on  Publication
 of  Election  Posters

 5346.  SHRI  BIREN  DUTTA:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  the  Supreme  Court  has
 ruled  that  publication  of  election  pos-
 ters  carrying  photographs  of  the  Prime
 Manister,  some  of  Central  Ministers  and
 three  Service  Chiefs  is  an  act  of  fm-
 propriety;  and

 (b)  if  so,  what  are  the  preventive
 steps  Government  propose  to  check
 this  impropriety?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR
 SAROJINI  MAHISHI):  (a)  The
 Supreme  Court  hag  observed  that  the
 publication  of  posters

 beating
 the  pho.

 tographs  of  the  Prime  ster,  De-
 fence  Minister  Foreign  Minister  and
 three  Service  Chiefs  was  an  act
 of  impropriety  but  not  a  corrupt  prac-
 tice  falling  within  the  mischief  of  sec-
 thon,  728  of  the  Representation  of  the
 People  Act,  951,

 (9)  No  legal  preventive  step  is  con-
 sidered  necessary.

 Aliccation  of  Kerosene  to  Kerala
 State

 6947.  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister  of
 PETROLEUM  AND  CALS
 de  pleased  to  state:
 *  a>  hat  wis  the  aithton  of  ह...
 serie  to  the  State  of  Mitilh  tn  Géto-
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 Ber,  Néverriber  atid  Dedenthér,  i974
 and  January,  Febiiiry  1975,  respec
 tively;

 (b)  whether  this  quota  wag  'ifted
 tully;  and

 (c)  what  petceritage  of  this  is  given
 to  the  citleg  and  what  percentage  to
 the  rural  areas?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRIC.  P,  MAJHD:

 (a)  Kerosene  allocation  to  Kerala
 tate  during  the  period  from  October

 974  to  February  1975,  was  under:

 Metric  Tonnes

 OCTOBER,  974  7,750
 NOVEMBER,  3974  8,883

 DECEMBER,  3974  ‘8,863

 JAN  “ARY,  0975  8,880
 PRBRUARY,  3975  RNS

 (b)  No,  Sir,  Unliftment  of  the  quote
 was  marginally  less  than  the  allocation
 during  the  above  period,

 (९)  Distribution  of  kerosene  oi]  with-
 in  the  State  ls  done  by  the  State  Gov-
 ernments.  No  such  figures  are  therefore
 available  in  the  Mniistry,  However  on
 the  basis  of  a  general  assessment  of  the
 oil  companies,  about  30  per  cent  of  the
 product  is  distributed  in  the  urban
 aieas  and  about  70  per  cent  in  the
 rural  areas.

 Dismissal  of  Rallwaymen  of  Sholapur
 Division

 5348,  SHRI  Ss.  R.  DAMANI;  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 State:

 (a)  whether  some  railwaymen  of
 Sholapur  Division  were  dismisseq  from
 Sérvicé  dnd  have  not  been  taken  back
 although  they  had  tot  participated  is
 the  May,  074  strike;

 (b)  the  names  of  such  employees  and
 Vietishised  fo

 participition  in  the  etter  affftation
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 tor  Sholapur  Pivision’s  merger  with
 the  Central  Railway;  and

 (c)  if  not,  the  grounds  of  their  ¢is-
 mises}?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  All  have  been
 taken  back  to  service,

 (b)  and  (c)  Do  not  arse

 Requirement  and  Availability  of
 Wagons

 349,  SHRI  BHAGIRATH
 BHANWAR:

 Will  the  Minister  of  RAILWAYS
 fe  pleaseg  to  state:

 (a)  what  is  the  total  avmlability  cf
 wagons  with  the  Railway:

 (b)  what  is  the  total  requirement  of
 wagons  by  the  Ruilways,  and

 (er  whethe,  there  ig  «ny  gap
 between  availabihts  and  requicrient
 of  wagons,  2f  ४०,  salient  featutes  there-
 oi  and  how  Railways  propose  to  fil)
 this  gap?

 THE  DEPUTY  MINISTER  IN  TIE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH!  (a!  The  total  hold'ne
 UE  wagong  28  on  3332974  36  ‘614215
 wagons  (in  terms  of  four-wheelers).

 (b)  The  total  requirement  of  wagons
 have  been  assessed  gS  about  5,280,090,
 (in  terms  of  four-wheclers)  to  hande
 the  freight  traffic  tragetted  tor  the
 Railways  in  the  last  year  of  the  Plan

 (९)  The  gap  between  the  avaulalulity
 and  requirements  of  wagons  38  pro-
 Posed  to  be  filled  up  by  procuring
 requisite  additional  wagons  during  the
 Plan  period  depending  upon  the  avai-
 lability  gf  funds.

 Dacoijy  in  the  House  of  Head  Clerk,
 Bylandshghay  (Northeyn  Railway)

 5350  SHRI  BHARAT  SINGH
 CHOWHAN:

 Will  the  Minister  of  RAILWAYS
 be  p'eased  to  state:

 (a!  whether  the  huuse  of  Head  Clerk
 of  PWI,  Bulandshahar,  Northern  Raul-
 way  was  raided  by  ‘ome  davots  im
 the  right  of  0/2]lth  March,  1975;

 (b)  whether  the  Head  Clerk  aug  ms
 famiujy  were  badly  Leaten  up  and  some
 Bold  and  cash  was  taker:  away  by  the
 daco  is,

 (ey  of  50,  the  facts  of  the  incident
 and  whether  the  da  ontyy  has  been  in-
 vestigz  sted,  and

 {dy  the  steps  taken  by  ure  Ravway
 administration  and  the  U,  9,  State
 Police  to  prevent  recurrence  of  such

 Cases?

 THE  DEPUTY  MINISTER  IN  “HE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH).  (a)  Yes.

 (b)  Yes
 {et}  On  the  night  ef  0/i[-3-75  at

 03  00  his.  about  6  7  dacoit:  raided  the
 hou_e  (Railway  uarte?)  of  Snm  Manesh
 Chandra  Shuma,  Hea@  Clerk,  PWI,
 Dulandshahar  The  dacoitg  bat  ike
 Tarh’s  mempe  .  and  jouted  =  tue
 heomings  which  imelvied  jold
 wd  4s  Or  omaments,  wrist
 Watches  and  cash,  umounting  to  Res,
 Ja0U’-  Shri  Sharma's  son  was  als3
 stabbed  on  hia,  right  hand  with  a  .nite
 जल  dutosts  escaped  with  the  booty  On
 Yeotmg  the  ulurm  unumed  RPE
 Qukshok  Bishan  Singh  va  govds-shed
 witch  duty  conveyed  the  information
 to  the  ASM  on  duts,  who  further
 inturmed  Civ  Pohce  Bulandsnahar.
 द  casson  Come  No  303  under  Section
 395  387  IPC  dated  Vi-8-95-  was  regis-
 fered  at  Pouce  Station,  Kotwal,  Distt.
 Rulaudshahar  and  3६  undet  imves':ga-
 fion  On  21-3-75  three  persons  suspec-
 ted  tc  be  involved  in  this  dacoity  were
 arrescted  by  the  Pohce  and  have  Leen
 remanded  to  judicial  custody.
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 (a)  Civil  Police,  Bulandthshar  have
 intensifieg  the  patrolling  of  the  affec-
 ted  area,

 कोटा  रेल  पुल  के  निकट  रेलगाड़ी  का

 पटरी  से  उतर  जाना

 $351.  श्री  औंकार  लाल  बैरवा  :

 ब्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  क्या  दिसम्बर,  974  में  कोटा

 रेलवे  पुल  के  निकट  एक  मालगाड़ी  पटरी  से

 उतर  जाने  के  दाद  जमीन  में  धंस  गई  थी,
 जिसके  परिणामस्वरूप  कई  व्यक्ति  मारे

 गये  थे  ;

 (ख)  यदि  हां,  तो  उसके  थ्या  कारण

 थे;  धौर

 (ग)  उससे  रेलवे  को  कितनी  हानि

 हुई  ?

 रेल  मंत्रालय  में  उप  मंत्री  (भी  बहा

 सिह)  :  (क)  सम्भवतः  25-12-1974
 को  कोटा  स्टेशन  के  “सी  के  बिन  के  (निकट

 माल  भारी  के  पटरी  से  उत्तर  जाने  की  घटना

 से  है।  इस  दुर्घटना  मे  एक  रेल  कर्मचारी

 की  महत्व  हो  गयी  शौर  दूसरे  को  गम्भीर

 चोटें  भारी  ।

 ख)  दुर्घटना  सिगनल  पर  ध्यान  ने

 देने  के  कारण  हुई  थी  ।

 (ग)  रेल  सम्पत्ति को लगभग  2,08,200
 रुपये  की  क्षति  पहुचने  का  अनुमान  है  ।

 Over-charging  by  Drug  Retailers  in
 Delhi

 §352,  SHRI  SUKHDEO  PRASAD
 VERMA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS
 be  pleased  to  state:

 (a)  whether  Government  have  any
 machinery  to  check  that  retailers  do

 not  charge  excess  price  than  the  price
 Printed  on  the  labey  of  the  drug;  and

 (b)  if  so,  the  number  nf  such  cases
 reported  in  Delhi  during  the  last  three
 months  and  the  necessary  action  taken
 against  the  retailers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  हर,
 GANESH):  (a)  Under  the  provisions
 of  the  Drugs  (Prices  Control)  Order,
 1970,  the  price  list,  as  approved  by  the
 Government  ang  made  aveilable  by
 the  manufacturer  or  the  importer  of  a
 drug  ig  the  dealer’s  authority  for
 charging  the  correct  price  from  the
 consumer,  However,  by  a  Notification
 dated  the  7th  March,  ‘1975.  the  relevant
 provision  of  the  D.P.C.O,,  970  has
 been  amended  to  provide  that  no  re-
 tailer  shall  sell  any  formulation  to  a
 customer  ata  price  exceeding  the
 retail  price  of  that  formulation  indica.
 ted  in  the  price  list  approved  by  the
 Central  Government  or  the  price  dis-
 played  on  the  lable  of  the  container
 of  the  formulation,  whichever  is  less,
 This  amendment  will  come  into  force
 from  the  let  May,  1975,

 (b)  Does  not  arise.

 Delay  in  fraplementation  of  Panel  for
 Promotion  to  Grade  I

 $353,  SHRI  D.  D.  DESAI:

 Will  the  Minister  of  RAILWAYS
 be  pleaseg  to  state:

 (a)  whether  the  panel  for  promotion
 te  Grade  I  of  the  Railway  Boards
 Secretariat  Service  (Assistant  Direc-
 tors/Under  Secretaries)  nag  been  not!-
 fled  on  6th  February,  1975;

 (b)  whether  implementation  of  te
 fuid  punel  is  heing  delayed  to  ufford  ,
 undue  favour  to  officers  who  have  rot
 been  placed  on  the  panel  at  the  cost  Or
 those  duly  selected;

 (e)  if  the  reasong  for  continuing
 adhoc  atrangements,  and
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 (a)  when  the  said  pane]  will  be  put
 into  effect?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b)  to  (d)  All  the  30  officers  inciu-
 deg  in  the  panel  have  already  been
 promoted  to  Grade  I  of  the  Railway
 Board  Secretariat  Service.

 मध्य  प्रदेश  में  रसायन  उद्योगों  के  लिये
 श्रीचंदन-पत्र

 5354  श्री  गगाचरण  दीक्षित  :
 क्या  पेट्रोलियम  धौर  रसायन  मती  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  मध्य  प्रदश  में  रसायन  उद्योगों
 की  स्थापना  के  लिए  प्रौद्योगिक  लाइसेंसों
 के  लिए  केन्द्र  सरकार  को  विसम्बर,  974
 तक  बुल  कितने  आवेदन-पत्र  प्राप्त  हुए,
 शौर

 (@)  उनमे  से  कितने  भ्रावेदन-पत्रों  पर
 निर्णय  किया  जा  चुका  है  ?

 पेट्रोलियम  और  रसायन  मंत्रालय  में

 राज्य  मंत्री  (भो  Bo  झर०  गणेश)  :

 (क)  जौर  (ख)  सूचना  एकत्र  की  जा  रही
 है  तथा  सभा  पटल  पर  प्रस्तुत  कर  दी  जाएगी  ?

 बम्बई-लखनऊ  जनता  एक्सप्रेस  को  प्रति-

 दिन  खजाने  का  प्रस्ताव

 $355.  श्री  गंगा चरण  दीक्षित
 क्या  ह. क  मनी  यह  बताने  की  कृपा  करेगे  कि

 (क)  सप्ताह  में  दा  बार  चलने  वालो

 बम्बई-लखनऊ  जनता  ए  सप्रेस  में  माता
 करते  वाले  लोगो  की  बढती  हुई  संख्या  को

 देखते  हुए  क्या  सरकार  का  विचार  इस  गाड़ी
 को  सप्ताह  में  दो  दिल  की  बजाय  प्रतिदिन

 चलाने  का  है  ;

 (ख)  इस  समय  इस  गाडी  से  प्रतिदित
 औसतन  कितने  लोग  यात्रा  करते  हैं,  और

 (ग)  क्या  २.ई-लखनऊ  जनता  एक्स-
 प्रेस  को  प्रतिदिन  चलाने  से  इस  में  यात्रा
 करने  वालो  की  सख्या  ढ  जायेगी  ?

 रेल  मंत्रालय  से  उपमंत्री  (घी  बटा
 सिंह)  :  (क)  जी  नहीं  ।

 (ख)  लगभग  300  |

 (ग)  यात्रियों  की  सख्या  में  कुछ  सीमा

 तक  वृद्धि  हो  सक्‍ती  है  लेकिन  इससे  इसे
 दैनिक  गाडी  के  रूप  में  चलाने  का  औचित्य

 नहीं  "न  सकता  t

 मध्य  प्रदेश  मे  डोजल  तथा  मिट॒टी  के  तेल

 के  वितरण  के  लिये  प्रबन्ध

 5356.  श्री  गंगा चरण  दीक्षित  *

 क्या  पेट्रोलियम  शौर  रसायन  मंत्री  यह  बताने
 की  कृपा  करेगे  कि

 (क)  क्या  मध्य  प्रदेश  सरकार  ने
 केन्द्र  सरकार  से  राज्य  के  ग्र  मीर  पोत्रो  में
 डीजल  ते व  तथा  मिट्टी  के  तेल  के  वितरण  के
 लिये  डिपुओं  को  स्थापना  हेतु  प्रबंध  करने
 का  अनुरोध  किया  है  ,

 (ख)  यदि  हा,  तो  तत्सबधी  मुख्य  बात

 क्या हैं,  कौर

 (ग)  इस  पर  सरकार  की  क्या  प्रति-
 किया  है  ?

 पेट्रोलियम  जौर  रसायन  मंत्रालय  से  उपमंत्री

 (श्री  सो०  वी०  माशी  )  (क)  से

 (ग।  1  मध्य  प्रदेश  सरकार  से  काई  विशिष्ट

 ग्रनराध  प्राप्त  नहीं  हुआ  हैं  तथापि

 भारतीय  तल  निगम  की  वर्तमान  नीति  में  एग्रो
 सवा  केद्रीय  या  राज्य  ण्य  उद्योग  निगमों

 फो  एजेंसिया  देने  की  व्यवस्था  है  शर्ते  कि

 या  तो  ये  विभागीय  रूप  सचालित  है  या  भारतीय

 तेल  निगम  की  बेरोजगार  स्नातक  योजना  के
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 अन्तर्गत  नियुक्त  विजेताओं  द्वारी  है  ।

 इसके  अलावा,  भारतीय  तेल  गम  वाणिज्यिक
 लिया  धारियों  के  व  र  पर  अपने  प्राय

 फुटकर  पम्प  और  मिट्टी  के  तेल  की  एजेंसियां
 भी  स्थापित  करती  है  ।  तथापि,  राज्यों  में

 मिट्टी के  तेल  की  फुटकर  क्रि  राज्य  सरकारों
 का  उत्तरदायित्व  है  और  ग्राम  ण  क्षेत्रों  मे

 मिट्टी  के  तेल  की  सप्लाई  की  विमान  पद्धति
 के  सुदृढ़  करता  भी  उनका  कार्य  है  ।

 चौथी  पंब्रबर्धोषय  योजना  के  दोरान  प्रध्य
 प्रदेश  में  रेलवे  लाइनों  के  निर्माण

 का  लक्ष्य  पूरा  किया  जाना

 $357.  न  गंगा वरण  दीक्षित  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  चौथी  पंचवर्षीय  योजना  के
 दौरान  मध्य  प्रदेश  मे  नई  रेलवे  लाइनों  के
 निर्माण  का  लक्ष्य  पूरा  हो  गया  है  मार

 खि  यदि  नहीं,  तो  उसके  के
 कारण  हैं  तथा  लक्ष्य  प्राप्त  करने  में  कितनी
 कमी  रहो  है  ?

 रेस  मंत्रालय  में  उपयंत्री  (थी  बडा
 गुहा)  (क)  और  ख  रेल  लाइनों  के
 निर्माण  के  लिए  लक्ष्य  राज्य-7र  निर्धारित
 नहीं  किये  जाते  ।  लेकिन,  चौथी  योजना  के
 दौरान  मध्य  प्रदेश  में  जिन  परियोजना मों
 की  शुरू  किया  गया  है  अलावा  जो  परियोजना
 विचाराधीन  हैं  उनके  साम  ह...  में  रि थिति  नीचे
 बतायी  गयी  है  a

 क्रम  लाइन  का  नाम
 स०

 1:पूरना-मक्सी  इस  लाइन  का  निर्माण
 लाइन  (i90  हो  रहा  है  और  चाल

 किल्मी०  rd  विशय  वर्ष  म॑  इसके
 (लागत  io.si  पूरा  हो  जाते  की  सभा-

 करोड़  परे।  बना  हैं  ।

 बांसा  स्थिति
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 2.  खल्ली-राजपुरा-  भ्रन्तिम  स्थान  निर्माण

 जगदलपुर  बड़ी  सर्वेक्षण  पूरा  हो  सका
 लाइन  (253  है  भीर  स्पिनरों  की
 किमी  )  जाँच  की  जा  रहीं  है  1

 (  लागत
 27.  60  करोड़
 रुपये ,  t

 3.  हिरदागठु-..  इस  निर्माण-कार्य  का

 हमारा  बड़ी,  भ्रनुमोदन  हो  चुका  है
 लाइन  बौर  i975-76  के

 (14.3  बजट  मे  इसे  शामिल
 किमी  )  कर  लिया  गया  है

 (लागत  2,  5
 करोड  हुये  )

 4.  महोबा-खजुराहों  मर्वे-कार्य  हो  रहा
 बड़ी  लाइन  *  है।

 (75  कि०

 मी०  ॥|

 राची जोर बया  सर्वेक्षण-कार्य  हो  रहा
 बड़ी  लाइन  है  |

 (10  कि
 मी०  )

 ु

 ७  रतलाम-  गस  सर्वेक्षण  कार्य  हो  रहा
 वाश  ही लाइन  है  1

 (80  शिमी  )

 Demand  for  Level  Crossing  in  Quilon-
 Trivandrum  Section

 5358  SHRI  VAYALAR  RAVI:  Wu)
 the  Minister  of  RAILWAYS  be  pleas-
 ed  10  state:

 (a)  whether  Government  are  aware
 that  the  demand  for  g  level  crossiné
 for  the  Rond  crossing  at  KM.  780/l!-
 42  jn  the  Quilon-Trivandrym  section
 of  Southern  Raitway  ty  a  tong  stand-
 ing  demand  of  the  people  of  that

 area;  and
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 (b)  if  so,  what  steps  have  been
 taken  to  meet  this  demand?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,  the  Presi-
 dent  Cherunniyoor  Panchayat  has
 requested  for  provision  of  a  level  cros.
 sing  in  August,  973  at  KM.  780/0-ll
 between  Paravur  and  Varkala  stations
 in  lieu  of  the  existing  cattle  crossing
 at  this  location,

 (b)  The  level  crossing  asked  for  by
 the  President,  Cherunniyoor  Pancha-
 yat,  at  KM.  780/0-l  between  Paravur
 and  Varkala  stations  on  Quilon-Tri-
 vandrum  section  will  be  an  additional
 facility.  As  per  extant  rules,  the  cost
 ie,  jnitial  ag  well  as  annual  recurring
 maintenance  charges  etc.  of  such  works
 will  have  to  be  borne  by  the  State
 Government/Civil  Authority  concern-
 ed.  The  Panchayat  President  was  ad-
 vised  of  the  position  accordingly  by
 the  Southern  Railway  in  September,
 1973,  The  Railway  has  not  received
 any  firm  proposal  so  far  from  the
 authority  concerned.

 Setting  up  of  Additional  Crossing
 Stations  in  Trivandrum-Quilon

 Section

 5359,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  RAILWAYS  be  pleas-~
 ed  to  state:

 (a)  what  progress  has  been  made  in
 setting  up  additional  crossing  stations
 in  the  traffic  congested  Trivandrum-
 Quilon  section  of  Southern  Railway
 to  avoid  detention  of  trains;  and

 (b)  the  number  of  additional  cross-
 ing  stations  Government  propose  to
 set  up  and  the  particulars  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b)  For  the
 present  level  of  traffic,  it  is  not  opera-
 tionally  necessary  to  open  any  addi-
 tional  crossing  station.  However,  pro-
 vision  of  g  new  crossing  station  at  km.
 817/10  between  Kazhakuttam  and  Veli

 halt  stations  on  deposit  terms  for  the
 Thumba  Equatorial  Rocket  Launch-
 ing  station  has  been  approved.  The
 work  will  be  taken  up  along  with  con-
 version  on  the  party  depositing  the
 entire  amount  and  executing  necessary
 agreement.

 Money  spent  on  Advertisement  by
 Railways

 5360.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  total  amount  of  money  spent
 by  the  Zonal  Railways,  Railway  Board
 and  other  estab:ishments  on  publicity
 including  advertisement  during  the
 last  three  years;  and

 (b)  the  break-up  for  each  Zonal
 Railway,  Railway  Board  and  other
 establishments  for  English  and  each
 one  of  the  other  recognised  Yndian
 language  advertisements?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b)  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  table  of  the  House.

 Overtime  Allowance  paid  to  Employees
 by  Railways

 5361.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  amount  of  Overtime  Allow-
 ance  paid  to  the  Railway  employees
 in  each  one  of  the  Zonal  Railways,
 Railway  Board  and  other  establish-
 mentg  during  the  past  three  years;  and

 (b)  the  ratio  of  this  amount  to  total
 wage  bill  for  each  one  of  the  catego-
 ries  enumerated  above  for  the  last
 three  years,  separately?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b):  A  state-
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 ment  is  laid  on  the  Table  of  the  House.
 (Placed  in  Library,  See  No.  LT  9268/
 75).

 *“पष्थियन  रेले  चिपका  का  ज़िन्दों  में

 जारी  किया  जाना

 5362.  प्रो0  नारायण  नद  पाराशर  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंग

 1:  3

 (क)  बपा  “इंडियन  रेलवे"  द्िमासिक
 पत्रिका  को  हिन्दी दमे  प्रकाशित  करते  का

 सुझाव  प्राप्त  हुभा है  ;

 (ख)  यदि  हा,  तो  सरकार  ने  इस

 सुझाव  पर  क्या  निर्णय  लिया  है  ,

 (ग)  यदि  कोई  निर्णय  नहीं  लिया  गया

 हो  इस  सम्बन्ध  में  विलम्ब  के  कया  कारण  है;

 कौर

 चि)  यदि  सुझाव  स्वीकार  कर  लिय

 सपा  है  तो  किस  तिथि  से  इस  पत्रिका  का

 हिन्दी  संस्करण  प्रकाशित  होगा  ?

 रेख  मंत्रालय  में  उपमंत्री  (भी  बूटा  सिह

 (क)  भारतीय  रेलों  द्वारा  भारतीय  रेल

 मौत  एक  मासिक  हिन्दी  पत्रिका  अगस्त,

 1960  से  प्रकाशित  की  जा  रही  है  कौर

 अपने  प्रकाशन  कुवें  वर्ष  में  है

 (ख)  में  ष)  प्रश्न  नहीं  उठता  t

 Expenditure  incurred  of  Magazines/
 publishea  by  Railways

 $363,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  gtate:

 (a)  the  names  of  Magazines/News-
 Letterg  published  by  the  Railway
 Board  and  the  Zonal  Rallwaya  along~
 with  the  languages  in  which  they  are
 published  as  also  their  circulation;

 (०)  whether  they  give  a  round  up
 of  all  important  developments  in  theit
 respective  aréag;

 (ए)  the  emount  of  expenditure  in-
 volved  in  the  publication  of  these
 Magazines/News-Lettera  and  the  num-

 ber  of  gubscribers  in  each  case;  and
 whether  an  attempt  is  made  to  make
 them  popular  and  self-supporting;  and

 (d)  if  so,  whether  they  also  contaln
 the  view  point  of  class  Ill  and  class  IV
 employees  and  refer  to  their  problems;
 and  if  not,  the  reasong  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (d),  The  infor.
 mation  is  being  collected  and  will  be
 laid  on  the  table  of  the  House.

 कार्यालयों  को  हिन्दी  टाइपराइटरों  को
 सप्लाई

 5364.  श्री  सुधार  पड़े  :  क्‍या
 रेलमंत्री  यह  बताने  को  कृपा  करेंगे  कि  जिन
 कार्यालयों  में  इस  सयम  प्रंग्रेजी  के  टाइप-
 राइटर  हैं  उसको  हिन्दी  पाइप-राइटर  देने
 के  सम्बन्ध  में  ह 21  कार्यवाही  वी  जाने  वाली
 है  ?

 न  मंत्रालय  में  उपमंत्री  फ्भ् नी  बट
 सिंह)  :  सभी  रेल  कार्यालयों  में,  जहा  झा वाश,-
 कसा  होती  है.  नदी  के  टाइपराइटरों  वी
 व्यवस्था  की  जाती  हैं  1

 Irregularities  committed  by  M/s.
 Bombay  Dyeing  Co,  Lid

 ‘8365,  SHRI  SAT  PAL  KAPUR:  Wu!
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  ‘¢
 state:

 (a)  the  number  and  nature  of
 various  irregularities  conrmitted  du.  is
 the  leat  three  years  by  Mis.  Bombay

 Dyeing  Company  Limited;  and
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 (b)  the  action  taken  by  Government
 against  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):;  (a)  As  per  the
 records  of  the  Registrar  of  Companies,
 Maharashtra  the  company  does  not
 appear  to  have  committed  any  irre-
 gularity  in  complying  with  the  pro-
 visions  of  Companies  Act,  956  during
 last  three  years.

 (b)  Does  not  arise.

 Irregularities  committed  by  M/s.
 Glaxo  Laboratories;  (India)  Ltd.

 ‘5966.  SHRI  SAT  PAL  KAPUR-
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  the  number  and  nature  of
 various  irregularities  committed  dur-
 ing  the  last  three  years  by  M/s.  Glaxo
 Laboratories  (India)  Limited;

 (b)  the  action  taken  by  Government
 against  them,  and

 (९)  whether  it  is  proposed  to  set  up
 @n  enquiry  committee  to  go  into
 various  uTegularities  and  if  so,  when”

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R.
 GANESH):  (a)  to  (c):  M/s.  Glaxo
 Laboratories  (India)  Lid.  are  engaged
 in  the  manufacture  of  drugs  and  fine
 chemicals  in  so  far  ag  Ministry  of
 Petroleum  and  Chemicals  are  concern-
 ed,  In  the  case  of  manufacture  of  a
 few  bulk  drugs,  instances  of  excess
 production  beyond  licensed  capacity
 during  the  last  three  years  have  been
 noticed.  As  regards  manufacture  of
 drug  formulations,  the  capacities  of
 each  formulation  cannot  be  determined
 because  the  same  are  covered  by  re-
 Gistration  certificate  and  permission{no
 objection  letters  issued  to  the  company

 from  time  to  time  without  specifying
 capacities  of  each  formulation,  It
 cannot  therefore,  be  said  whether  they
 have  exceeded  the  capacity  in  respect
 of  drug  formulations  also.  As  regards
 fine  Chemicals,  no  excesg  production
 has  been  done  by  the  company.

 The  report  of  the  Committee  on
 Drugs  and  Pharmaceuticals  Industry
 set  up  in  February,  974  under  the
 Chairmanship  of  Shri  Jaisukhlal  Hath;
 has  been  just  received.

 The  decision  on  the  matter  of  excess
 production  of  drugs  by  various  com-
 pams  including  M/s,  Glaxo  Labora-
 tories  will  be  taken  after  considering
 the  report  of  the  Committee.

 Irregularities  committed  by  M/s,
 Century  Rayons  Limited

 5367  SHRI  SAT  PAL  KAPUR:
 Will  the  Minister  of  LAW.  JUSTICE
 AND  COMPANY  AFFARS  be  pleased
 to  state

 (a)  the  number  and  nature  of
 various  irregularities  commutted
 during  the  last  three  years  by  M/s.
 Century  Rayons  Limited;

 tb)  the  action  taken  by  Government
 against  them,  and

 (९)  whether  it  is  proposed  to  set  up
 an  enquiry  committee  to  go  into
 various  irregularities  and  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  (a)  ang  (b)  There
 is  no  company  by  the  name  of  M/s
 Century  Rayons  Limited  The  reference
 by  the  Hon'b’e  Member  38  presumably
 to  the  Century  Rayon’  division  of  Cen-
 tury  Spinning  &  Manufacturing  Com-
 pany  Limited,  Bombay.  An  inspection
 of  the  books  of  accounts  of  the  com-

 pany  under  section  209(4)  of  the  Com-
 pameg  Act,  956  has  been  ordered  and
 the  inspection  report  33  awaited

 (c)  Doeg  not  atise  at  present,
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 ‘p368,  SHRIMATI  PARVATH]  KnI-
 SHNAN;:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  Chief  Mechanical
 Engineers  of  the  Indian  Railways  have
 recommended  to  the  Railway  Board
 that  the  Foreman  of  Carriage  and
 Wagon  Depots  should  be  provided  with
 identical  pay  scales  ७५  those  fixed  for
 Foremen  af  Loco  Sheus  and  Foremen
 of  Carriage  and  Wagon  Shops,  and

 b)  tf  go,  the  reason  why  the  recom-
 mendations  have  not  yet  been  accepted
 and  implemented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH:  (a)  No

 (9)  Does  not  arise.

 Drilling  In  Kutch

 5368  DR  H  P  SHARMA  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  te  state

 {a)  whether  offshore  drilling  in
 Kutch  hag  commenced,  if  s0,  when;
 and

 (b)  if  not,  the  time  by  which  the
 work  of  drilling  is  likely  to  commence
 ang  the  broad  features  of  the  prepara.
 ion.  made  for  the  projected  drilling?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRIC  P  MAJHD.
 (a)  No,  Sir.

 {b)  Geophysical  surveys  offshore
 Kutch  have  been  completed  and  the
 data  obtained  is  under  processing/
 interpretation  It  ig  only  afier  this
 work  is  completed  that  a  decision
 could  be  taken  gbout  drilling  wells

 Entaly  Trade  Practices  by  Public
 Geotar  Commercial  Corporations

 537],  SHRI  ATAL  BIHARI
 VAIPAYEE:

 SHH  JAGANNATHRAG
 JOSHI:

 SHRI  ISHWAR  CHAUDHRY:
 SHRI  HEMENDRA  SINGH

 BANERA;

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS
 be  pleased  to  state.

 (a)  whether  Government's  atten-
 uon  hag  been  drawn  to  the  report  that
 the  Chairman  of  the  Monopolies  and
 Restrictive  Trade  Practices  Commis-
 sl0u  lide  expressed  the  views  that
 Pub'ic  Secto:  Commercial  Corpora-
 tiong  were  resarling  to  unfar  trade
 practices  without  any  hindrance  and
 that  the  Monopolies  and  Restrictive
 Trade  Practices  Conmission  could  do
 nothing  i  this  regnid,  and

 (b)  what  arc  the  full  facts  in  thi
 regaid  and  Government's  reaction:
 thi  r¢to”  ‘

 THE  DEPUTY  MINISTER  IN  THE
 MINJoTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BED.\-
 BRATA  BARUA)  (a)  and  (b)  Tn
 Ministry  of  Fimance  (Bureau  of  Publ.
 Enterprises)  had  drawn  the  atter,tivn  OL
 the  Dvpartment  of  Company  ‘ffan-
 to  certain  Press  reports  abouy  the
 views  expressed  by  the  Chanman  at
 the  MRTP  Commission  at  the  Con-
 vention  of  Company  Secretunes  a:
 Calcutta  on  the  2ist  September,  2074
 and  wanted  to  know  the  specific
 facts  that  the  Commussion  had  on  th:
 basis  of  which,  Shri  J,  L,  Naim  hai
 made  the  observations  about  the  con-
 duct  of  the  public  sector  undertak-
 ings  The  cevieant  extract  of  th
 speech  delivered  by  Shri  Nain  is  lass
 on  the  Table  of  the  Howse  Placed
 in  Library.  See  No.  LT  9369/75
 When  the  Commission  was  requested
 to  indicate  the  reasons  for  which  an  \

 the  basis  on  which  Shri  Nain
 had made  the  observations  in  his  spec?

 about  the  public  sector  undertakings,
 the  Secretary  of  the  Commission  re-



 ce  etter:  aster  biting  from  shri
 that<.

 Gh  We  was  invited  to  the  Con-
 vention  in  hig  personal  capa-
 city  ahd  the  expenses  in  con-
 nection  with  the  visit  to  Cal-
 cutta  were  not  met  by  the
 Commission;  and

 (ii)  the  views  expressed  by  Shri
 Nain  were  only  his  personal
 views  and  no  study  regard-
 ing  the  working  of  any  pub-
 lic  sector  undertakings  had
 been  undertaken  by  the
 Commission  or  its  officers  as
 public  sector  undertakings  do
 not  corhe  within  the  purview
 of  the  Commission,

 With  regard  to  the  gpecific  request
 mide  at  the  instance  of  the  Bureau
 for  furnishing  specific  data  on  the
 basis  of  which  Shri  Nain  had  come  to
 the  opinion  he  had  expressed  at  the
 Convention,  Shri  Nain  has  indicated
 that  since  the  opinion  expressed  by
 him  wag  his  personal  opinion,  he  does
 not  consider  it  proper  to  introduce
 personal  information  on  which  _  his
 personal  views  were  based  in  official
 correspondence.

 Ministry  of  Finance  (Bureau  of
 Publle  Enterprises)  has,  however,  in-
 timated  that  the  Bureau  had  on  its
 own,  looked  into  these  allegations
 and  it  had  not  come  8९088  any  com-
 plaints  regarding  unfair  practices
 being  indulged  in  by  Government
 undértakings,  and  that  the  Bureau
 has-no  reason  to  believe  that  such  un-
 fair  trade  practices  are  being  in-
 dulged  in  by  public  sector  under-
 takings.

 Dasgaan-Manga’ore  Railway  Line

 372,  SHRI  P.  ्  SHENOY:
 Will’  the  Minister  of  RAILWAYS

 be  Whesgdd  40  state:

 (a)  the  wtage  of  the  final  survey  of

 piopased  tallway  line  between
 Dasgaon  @nd  Mengelore;  and
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 (b)  the  approximate  tine  requirea.
 to  complete  the  final  survey?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  Fimal  Loca-
 tion  Engineering  Survey  from  Das-
 gaon  to  Ratnagiri  with  spot  checks
 between  Ratnagiri  and  Mangalore  is.
 in  progress,  Progress  achieved  in  the
 field  work  so  fat  ig  about  2  per  cent.

 (b)  The  survey  is  likely  to  be  com-
 pleted  by  March,  1976,

 Introduction  of  Special  Trains  during.
 the  Summer  Vacation

 5373,  SHRI  SUKHDEO  PRASAD
 VERMA:

 SHRI  K.  LAKKAPPA:
 SHRI  ARVIND  M,  PATEL:
 SHRI  VASANT  SATHE:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 fay  whether  Government  propose
 mtroduce  special  traing  for  the

 “learance  of  summer  rush  during  the.
 months  of  April  to  July  this  year;  and

 (b)  if  so,  the  particulars  of  new  or
 additional  services  ‘Ckely  to  be  ,intro-
 duced  during  the  summer  vacation
 this  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  Yes
 Subject  to  traffic  offering  and  availa-_
 bility  of  resources.  it  is  proposed  to
 run  about  470  special  trains  for
 clearance  of  extra  rush  of  traffic
 during  the  summer  of  795  on  the
 various  routes,  The  routes  are  indi-
 cated  in  the  statement  attached.

 Statement

 Routes  on  which  special  trains
 during  sumtner  975  are  proposed  to
 be  run,

 roby  New  Delhi—Madras.
 (2)  Bombay  Central—Jammu.

 Tawi.
 (3)  Bombay  Central—New  Delhi.

 (4)  Bombay  V.T.—Ernakulam,
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 (5)  Bombay  V.T.—~Madras.  Increase  in  derailment  og  Trains  and
 (6)  Bombay  V.T.—Varanaai  Engines  since  last  Strike

 (7)  Bombay  V.T.—June.
 UKHD  ASAD (8)  Bombay  V.T.—Vasco-da.

 ous:
 ie  erry

 RO  PR

 Gama,
 (8)  Bombay  V.T.—Bangalore,

 (oy  Howrah—Madras,
 (i)  Howrah—Bombay  V.T,
 (12)  Howrah—Ahmedabad,
 (13)  Howrah—Lucnow.
 aa)  Howrah—Muzaffarpur,
 (15)  Sealdah—New  Jalpaiguri.
 (i6)  Bombay  V,  T.—Gandhi

 dham,
 (I7)  Bumbay  Central—Viramgam.
 (18)  Ahmedabad—Ajmer.
 (19)  Viramgam—Jamnagar,
 (20)  Howrah—Mughalsarai.

 Train  derailment  between  Barhaj
 Bazar  and  Satraon  Stations

 5374,  SHRI  SUKHDEO  PRASAD
 VERMA:

 SHRI  HARI  SINGH:
 SHRI  RAMSAHAI  PANDEY:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  have
 enquired  into  the  causeg  of  the  train
 derailment  that  occutred  between
 Barhaj  Bazar  and  Satraon  stations  of
 North  Eastern  Ratlway  on  the  ard
 March,  ‘1975;  and

 (०)  if  so,  the  outcome  of  the  enquiry
 and  the  actions  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b).  The
 Additional  Commissioner  of  Railway
 Safety,  North  Eastern  Circle,  Gorakh-
 pur  has  held  his  statutory  inquiry
 into  this  accident.

 According  to  his  provisional  find-
 ings,  the  accident  was  due  to  failure
 of  railway  staff.  Suitable  action  will
 be  taken  on  receipt  of  the  final

 "port,  5

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  derailment  of  trains  and  engines
 have  increased  since  the  last  gtrike
 by  the  Railway  Employees;  and

 (b)  whether  Guvernment  have
 inquired  into  the  causes  thereof  and
 if  so,  what  are  the  findings  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b)  Yes.  Dur.
 ing  the  period  Ist  June,  974  tu  20879
 February,  975  there  were  550  cases
 of  derailments  of  trains  and  light  en-
 gines  against  457  such  accidents  dur-
 ing  the  corresponding  period  of  the
 previous  year,

 The  causes  of  derailments  of  trains
 and  light  engines  during  the  period
 Ist  June  1974  tn  28th  February,  3975
 ate  given  below:—

 Causes  No,  of
 accidents

 (i)  Human  failure  ‘341

 (ii)  Failure  of  Equipment  08

 (iii)  Accidental  44

 (iv)  Sabotage  4

 (v)  Causes  could  not  be
 established  8

 (vi)  Causeg  not  yet  finalised  48

 Cooperative  Book-Stalls  on
 Stations

 5376.  SARDAR  MOHINDER  SINGH
 GILL:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  gtate:

 (a)  whether  in  spite  of  the  declared
 and  agreed  policies,  his  Ministry  has
 been  slow  in  encouraging  the  move  for

 opening  of  co-operative  book-stalls  on
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 the  stations  ail  over  the  country  and
 the  monopoly  held  remain  almost  88
 it  was  before;  and

 (b)  if  so,  the  reasons  for  the  same
 and  fresh  efforts  being  made  to  give
 the  contracts  to  unemployed  graduates
 and  other  deserving  people?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.  On  the  con-
 trary  the  Ministry  has  been  making
 all  efforts  to  popularise  the  scheme
 and  had  even  relaxed  the  conditions
 of  allotment.  Originally,  the  book-
 stalls  could  be  allotted  only  to  Co-
 operatives  of  unemployed  graduates
 but  the  condition  has  now  been  re-
 laxed  so  that  bookstalls  could  now  he
 allotted  to  partnerships/associations
 of  unemployed  graduates  as  well  as
 individual  unemployed  graduates,  The
 number  of  stations  where  bookstalis
 were  offered  has  also  been  increased
 from  460  to  248.

 (b)  Does  not  arise.

 Crude  Oil  Imports  during  1978-76

 §377,  SHRI  MOHINDER  SINGH
 GILL:

 SHRI  8,  R.  DAMANT:
 Will  the  Minster  of  PETROLEUM

 AND  CHEMICALS
 be  pleased  to  state:

 (a)  what  is  the  estimated  total  quan-
 tity  of  crude  oil  imports  on  Govern-
 ment  to  Government  basis  and  other-
 wise  during  1978-76;

 (b)  what  is  the  difference  of  rates  in
 the  two  types  of  imports  and  the  mode
 of  payment  in  both  the  cages;  and

 (९)  whether  the  import  of  crude  has
 been  doubleg  this  year  88  compared  to
 the  last  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  2¢  is  estimated  that  during  ‘1978=
 78  about  34  million  tonnes  of  crude
 oll  will  be  imported.  For  the  calen-
 der  year  2985  import  of  7.7  million

 tonnes  of  crude  oil  has  so  fer  beery
 firmed  up  by  Government  on  a  bila-
 teral  basis,

 (b)  The  present  FOB  prices  of
 crude  oi!  in  respect  of  Burmah-Shell,
 HPCL  and  Caltex  are  as  under:

 Name  of  the  FOB  Prices

 Company  (Dollar  per
 barrel)

 (1)  Burmah-Shell  0.67
 (Light  Iranian)

 (2)  Caltex  10.46
 (Light  Arabian)

 (3)  HPCL  0.42
 (Arabian  Mix)

 In  the  case  of  Burmah-Shell,  Cal-
 tex  and  HPCL,  the  payments  are
 made  through  letter  of  credit.  It  is
 not  desirable  to  disclose  the  detailed
 terms  in  respect  of  crude  imports  ar-
 ranged  bilaterally  by  Government.

 (c)  No,  Sir.

 रतलाम  डिवीजन  (पश्चिम  रेलवे)
 में  बेगनों  को  कमी

 5379  Be  लक्ष्मी  ना  भ  पड़ी  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 1  के)  कं.  रतलाम  डिवीजन  (प्राचीन

 रेलवे)  में  बैग नो  की  उपलब्धता  में  भारी
 कमी  2  ;

 (@)  क्या  इसी  कर्ण  नीमच.  मंद-

 सौर,  पिलाया  जावरा  तथा  इन्दौर  जैसे  प्रमाण
 मही  केन्द्रों  के  स्टेशनों  परम।ल  सका  पड़ा  है,
 शौर

 (7)  यदि  हा  तो  इस  कठिनाई  को

 दूर  बनने  के  लिए  प्राधिकारियों  द्वारा  क्या

 कार्यवाही  की  गयी  है  ?

 रेल  मंत्रालय  में  उपमंत्री  धी  बढ़ा
 सिंह)  :  (क)  जी  नही  ।

 (ख)  अगौर  (ग)  प्रश्न  नहीं  उठता  |
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 फीयर-दिल्ली  साइम  पर  अग्रणी  एल  तथा
 |... अ  पुल

 5380.  & !  शबजोमारणण  पांडेय  :

 चनो  हस०  ete  दालानों  :

 क्यो  रेत  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  बैतरणा  पूछ  का  निर्माण  कब
 किया  मना  भा  कौर  चहु  कब  से  जिसे-शीर्ण
 स्थिति  में  है  ;  प्रौढ़

 (थे)  बम्बई-दिल्ली  रेलवे  लाइन  पर
 कितने  ऐसे  पुल  है  जो  निर्धारित  भ्रातृ  से
 ज्यादा  समय  होने  पर  भी  उपयोग  में  लाये
 जा  रे  हैं?

 रेल  अंत्रालिंच  में  उपमंत्री  (भी  बटा
 स्तर:  (क)  बताया  पुल  वर्ष  i864  में
 बनाया  गवा  था  यह  पुल  जिले-शौर्य  भचस्था
 में  नही  है  |

 (@)  पुलों  का  जीवन  काल  आयु  के
 प्रति रिक्त  कई  नव  बालों  प्र  निर्भर  करता
 है  जैस,  पुलों  पर  से  गुजरने  वाले  रेल  इंजनों
 शौर  माल  डिब्बों  के  घूरा  भार  और  उनका

 झनुदय्यं  बल.  रफ्तार,  गाड़ियों  के  भार  तथा
 यातायात  का  घनत्व  इरादी  t  पुलों  पा

 पुर्ननिर्माण  ।  बदलाव  उनकी  अवस्था  एवं
 प्रावश्यकता  के  आधार  पर  किये  जाता  है  t

 पह  नहीं  कहा  जा  सकता  कि  कोई  पुल  उसका
 जीवन-काल  समाप्त  होने  पर  भी  उपयोग  में

 लाया  जा  रहा  है  क्योंकि  हमेशा  यह  सुनिश्चित
 कर  लिया  जाता  है  कि  जिन  पुलो  फा  पुन-
 निर्माण  बदलाव  प्रावग्यफ  है,  उनकी  ावशय-

 कतारनुमा  तुरन्त  मजबूत  पुनर्निमाण  फर  दिया

 जाये  t

 साम्य रैंक  एसिड  हेयर  करते  के  1... |

 सल्फर  का  झा धात

 5381.  tro  wat  writes  tea  :

 क्या  पेट्रोलियम  और  रसायन  मंत्री  यह  बताते

 की  ge  करेंगे  कि  :

 (कं)  क्या

 ग्  ग
 'करने

 के  |...  1. ह  में  4  करोड  हॉल रं  मलय
 के  सल्फर  का  भ्राचात  किया  जा  रहा  है  ;

 (सर)  ह... द  सलाबतपुरा  (राजस्थान
 के  सीकर  जिले)  में  पायराइट  के  बहुत  बिक
 मात्रा  में  निक्षेप  उपलब्ध  है;

 (मं)  क्या  सल्फ्यूरिक  एसिड  पाइ राइट
 से  तैयार  की  जाती  है  ;

 (ध)  क्या  सरकार  नें  सना दी पुरा  खनन
 परियोजना  का  पूर्ण  अझंवियपन  किया  है  धौर
 उसे  उपयोगी  पाया  है  ,

 (डि)  याद  हों,  तो  परियोजना  कीं
 स्वीकृति  देने  मे  विलम्ब  के  क्या  कारण  हैं;
 बीर

 चि)  क्‍या  हस  परियोजना  को  चीज

 स्वीकृति  देने  से  सल्फर  के  झा चाव  में  बहुत
 कमी  हो  जायेगी  और  विदेशी  सारा  की  बचत

 होगी  ?

 पेह्रोलिसन  और  eer  मंत्रालय  में

 राज्यमंत्री  (शव  केप्झार०  गनेश )  (क)
 I97]-72  से  1973-74  के  प्रत्येक  5वर्ष

 में  लगभग  72  से  i6  करोड़  रुपये  के  मूल्य
 का  लगभग  5.2  से  5  6  सलाखें  मीटरी
 टन  गधा  प्रा  आदत  किया  गया  |  आयातित

 गधा  के  लगभग  80  प्रतिशत  औसतन
 भांग  को  सल्फ्यूरिक  एसिड  के  उत्पादन  के

 लिए  प्रयोग  किया  जाता  है  1

 (खो  से  (व)  पाइराइट्रंस  फास्फेट
 एण्ड  बौमिफ॑ल्स  ि  की  संभाव्यता  रिपोर्ट
 के  अनुसरा  सलादीपुर  में  उपलब्ध  पाइ राइट्स
 इदारों  पर  ब्रा धारित  6  लाख  मीटरी  टन

 प्रतिवर्ष  की  क्षमता  के  एक  सल्फ्यूरिक  एसिड
 प्लॉट  की  स्थापना की  जा  सकती  है  |

 संनपयूरिफ  एसिड  क॑  उत्पादन  में  प्रयोग  किये

 जाने  वाले  पोइरोइट्स  की  भागा  की  सीमा

 तक,  गंधक  का  निर्यात  भामा  जा  सकता  है

 जिससे  विदेशी मुक्त  में  ह्य  होगी t  तथापि ु
 प्रो योर जनों  राजस्थान  में  उपसेना  पोइटरी  इस
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 शौर  शक  फास्फेट  के  आधार  पर  उस  राज्य
 में  एक  उकेरा  काम्प्लेक्स  की  स्थापना  करने
 सै  संबंध  पाती  है  ।  क्यों  कि  इनमे  प्रत्य-
 ठीक  पूंजी  लगती  है  |  इसलिए  परजीवी
 योजना  दस्तावे  मे  पररकल्वत  उर्वरक
 कार्यक्रम  में  इनको  सम्मिलित  नहीं  किया

 चाहे  |

 Starting  of  more  traing  from  Delhi  or
 New  Delhi  during  1915-76

 8383,  SHRI  D.  P.  JADEJA;  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  are  consi-
 dering  to  start  some  more  trains  from
 Delhi  or  New  Delhi  to  other  stations
 during  the  year  ‘1975-76;  and

 (b)  if  so,  the  particulars  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes.

 (b}  At  present  only  one  proposal
 for  the  introduction  of  a  weekly
 Janata  Express  train  between  New
 Delhi  and  Hyderabad  in  May  975  is
 under  consideration.

 Acoummulation  of  Steel  in  Bokaro
 Stee]  Plant

 5384  SHRI  D  P.  JADEJA:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Miniter  of  RAILWAYS
 be  pleased  ty  state:

 (a)  whether  due  to  shortage  of
 wagons,  thousand  tonnes  of  steel  is
 lying  jn  the  yards  of  Bokaro  Steel
 Plant;  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  to  release  more  wagons  for  the
 clearance  of  material?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH);  (a)  and  (b)  Out  of
 a  total  production  of  603,000  tonnes
 of  pig  iron  in  Bokafo  Steel  Plant

 during  the  financial  year  ‘1974-75,  a
 total  of  598,000  tonnes  of  pig  iron  was
 cleared  during  this  period,  despite
 1...  to  movemerits  caused  in

 339  LS—4.

 the  earlier  part  of  the  year  by  the

 Bailwaymen's
 strikes  and  its  after-

 math.

 Racket  in  stealing  petroleam  products
 in  U.P.

 5385.  SHRI  PRABODH  CHANDRA:
 Wul  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  a  racket  in  stealing
 petroleum  products  in  transit  and  adul-
 terating  them  with  turpentine  has

 recently  been  unearthed  in  U.P.;  and

 (b)  if  so,  the  names  of  companies
 and  persong  involved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  ह  MAJHI):
 (a)  and  (b)  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Short  supply  of  coal!  to  industries

 §386.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  RAILWAYS

 be  pleaseg  to  state:

 (a)  whether  non-availability  of
 ‘wagons  has  resulted  in  2hort  supply
 of  609]  to  industries;  and

 (b)  if  so,  the  remedial  measures
 taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.

 (b)  Does  not  arise.

 औषधियों  के  बांड  सास  समाप्त  करने

 के  बारे  में  हाथी  समिति  को  सिफारिशों

 5387.  भी  चन्द्र  तोलानी:  क्या  फेरी-
 लियम  शौर  रसायन  मन्त्री  यह  बताने  की  कृपा

 करेगा  कि  :

 (क)  भाषा  एवं  भेषज  उद्योग  के  विभिन्न

 पतलूनों  पर  विचार  कर  रही  हाथी  समिति
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 के  पैन  ने  यहां  सुझाव  &....  है  कि  विदेशी

 औषधियों  के  बोद  ताम  समाप्त  कर  दिये  जायें;

 चि)  उन  औषधियों  कौर  निर्माताभों

 के  नाम  क्या  हैं;

 (4)  इस  पर  सरकार  की  क्या  प्रति-

 किया  है;  कौर

 चि)  हाथी  समिति  की  अन्तिम  रिपोर्ट

 कब  तक  जाने  की  सम्भावना  है?

 जौर  रसायन  मंत्रालय  में

 शाल्व  मंत्री  थो  Bo  arte  wen)  :  (क)
 झौषध  एवं  भेष॑ज  समिति  ने  उत  3  ग्रौषधों

 के  सम्बन्ध  3,  जिनका  उनके  द्वारा  पतला

 लगाया  गया  था,  जाती  नामों  में  परिवर्तन

 का  सुझाव  दिया  है।  इसके  परिणामस्वरूप
 हार्ड  नामों  के  प्रशन  पर  चरणबद्ध  रूप  में

 विचार  करता  होगा।

 (@)  13  प्रपात  भाषणों  के  नाम  तथा
 उनके  उत्पादक  वा  नाम  सभा  पटल  पर  रखे

 गए  परिशिष्ट  में  दिया  गया  है।  विधालय
 में  रखा  गया  देखिये  साया  एलटी  9370/75]

 (ग)  सामान्य  नामों  द्वारा  श्रौषधो  के

 काण्ड  नाभी  के  प्रतिस्थापन  के  पहलू  से  यूएन
 एक  झातरिक  रिपोर्ट  लोकसभा  के  पटल  पर

 #31975  को  रख  दी  गई  थी  d  इस
 समय  यह  सरकार  के  विचाराधीन  हैं।

 ि  समिति  की  प्रतिमा  रिपोर्ट

 6  अप्रैल,  975  को  प्राप्त  हो  गई  है  ।

 रेल  परियोजना भों  के  लिये  भारत  हारा
 हाफगानिस्तान  को  सेवायें  मैने

 को  पेशकश

 3388.  शबी  ख  गिलानी  :  क्‍या  रेल

 भन्ती  ी  बताते  की  कृपा  करेंगे  कि

 (क)  क्या  प्रफवानिह्तात  को  प्रथम

 गश्त  परियोजना  के  लिये  भारत  ने  कुछ  सेवायें

 बं  उपकरण  देने  का  प्रस्ताव  किया  है,
 कर  यदि  हो,  तो  कितनी  मात्रा  में;

 | |  कसा  इस  परियोजना  के  है ७ ड  हो

 जाते  पर  भारत  का  प्रकपानिज्तान  ते  सिंधी
 रेल  संपर्क  हो  जावेगा;

 [ग)  इस  परियोजना  से  भारत  को
 किस  प्रकार  का  शौर  कितत।  लाभ  होगा  ;  शौर

 चि)  भारत  की  तरफ  से  उक्त  परियोजना
 को  जो  सहायता  दी  जायेगी  उस  पर  प्रमुखता
 किला  रुपया  खर्च  होगा  ?

 रेल  मंत्रालय  में  उपमंत्री  फ्भ्
 बूटा  सिह)  (क)  भारत  ने  ध्रफ़गानिस्तान
 में  लगभग  200  किलोमीटर  दूरी  में  रेल
 परियोजना भों  के  कार्य  निष्पादन  के  विभिन्न
 चरणों  के  लिए  पराग  सेवा  प्रदान  करने  का
 प्रस्ताव  रखा  है।

 खि)  परियोजनाञझो  के  पूरा  होने  पर
 भारत  को  पाकिस्तान  मे  होकर  अफगानिस्तान
 तक  एक  सीधा  रेल  सम्पर्क  मिल  सकता  है  ।

 (ग)  यदि  भारत  को  परामर्श  सेवा  का
 गर  मिलता  है  तो  इससे  प्रफगानस्तिन
 रेस  प्रणाली  के  साथ  सम्पर्क  बनाने  में  मदद
 मिलेगी  और  हम  अपने  फिशेषज्ञीप  ज्ञान,
 जानकारी  रेल  उपस्कर  शोर  चल  स्टाक
 प्राणी  की  बिक्री  कर  सकेंगे  शौर  उससे

 मूल्यवान  विदशी  मुद्रा  अजित  कर  सकेंगे ।

 (घ)  अ्रफगानस्तिन  सरकार  ईरान
 से  ऋण  लकर  इस  परियोजना  की  योजना  बना

 रही  है।

 इम्फाल  में  तेल  की  खुदाई

 5389.  भी  जता  हझंलानी :  क्या
 पेट्रोलियम  कौर  रखा बन  मस्ती  यह  बताने  की
 कृपा  करेगे  कि  :

 (क)  क्यों  सरकार  को  इम्फाल  में
 तेल  मिलने  की  सम्भावना  का  पता  चला  है;

 (@)  क्या  इस  सम्बन्ध  में  मणिपुर
 की  सरकार  ते  उनके  मंत्रालय  को  तेल  की

 खुदाई  ते  स़्थित एक  प्रस्ताव  दिया  है;  बौर

 छह
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 (a)  यदि  हां,  तो  उसकी  मुख्य  बातें

 बया हैं?

 पेट्रोलियम  श्र  रसायन  मंत्रालय  में

 उपमंत्री  भी  सी०  पी०  मानकी):  (क)  उस

 क्षेत्र  में  पहले  तेल  और  गैस  कराना  देखा

 गया  था।  तथापि  की  गई  बची  से  पर्याप्त

 मज़ा  में  हाइड्रोकाबंत  की  विजश्वयमानता  की

 पुष्टि  नहीं  हुई  1

 (खि)  जी  नहीं  1

 (ग)  प्रश्न  नही  उठता।

 Summit  meeting  of  O.P.E.C.  at  Algiers

 (5390.  SHRI  RAJDEO  SINGH.  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  summit  deliberations  at  Algers
 of  the  O.P.E.C.;

 (b)  whether  the  main  agenda  of  the
 summit  ig  to  take  precautiong  and
 action,  for  not  letting  the  prices  cf  oil
 sink  too  low;

 (९)  whether  ou:  Government  will
 also  reduce  the  petroleum  priceg  in
 propurtion  ty  the  sinking  of  cil  prices
 in  the  का  producing  and  exporting
 countries;  and

 (a)  the  comparative  cost  of  crude
 production  in  India  and  Arab  countries
 per  barrel?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  rom  P.  MAJHI):
 (a)  Yes,  Sur.

 (b)  During  their  summit  delbera-
 tlens,  the  Sovereigns  and  Heads  of
 the  State  of  the  Member  Countries  of
 the  Organisation  of  the  Petroleum
 Exporting  Countries  reviewed  the
 present  world  economic  crisis,  ex-
 changed  views  on  the  causes  of  the
 erisin  which  has  persisted  for  several
 Years,  and  considered  the  measures
 ‘hay  would  take  to  safeguard  the
 Yegttimate  rights  and  interests  of

 their  peoples  in  the  contest  of  inter-
 national  solidarity  and  cooperation,

 (c)  There  is  no  such  proposal  at
 present,

 Ch)  The  actual  cost  of  production
 of  crude  oil  in  differet  countries  for
 the  current  year  is  not  known.

 Construction  of  waiting  hall  at
 Pindara  Reag  Halt

 ‘5391,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state.

 (a)  whether  Pindara  Road  is  a  halt
 station  between  Varanasi  and  Jaun-
 pur  stations  on  Faizabad  section  in
 Northern  Railway;

 (b)  if  so,  whether  some  months  back,
 before  the  last  Railway  strike,  a
 waiting  hall  was  sanctioned  {or  that
 Halt  Station;  and

 (c)  when  that  waiting  hall  will  be
 constructed  and  reasons  for  the  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTERY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Pindara  Road  is
 a  halt  station  situated  between  Vara-
 Ns;  and  Jaunpur  stations  of  Northern
 Railway.

 (by  No,

 {cj  Does  not  arise.

 Electric  Locomotives  to  haul  up
 goods  ang  trains  on  Kanpar-

 Tundia  line

 5392.  8प्तप्ता  RAJDEO  SINGH:  Will
 the  Minister  of  RATLWAYS  be  pleas-
 ed  to  state:

 fa)  whether  electrification  of  railway
 track  betueen  Kanpur  and  Tundis  has
 been  completed;

 (b)  if  so,  whether  electric  locomo-
 tives  have  begun  to  haul  up  the  goods
 and  fast  mail  and  express  trains  of
 this  track;  and

 (ce)  if  not,  the  reasons  for  .  and  by
 when  this  line  will  begin  to  operate?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS®  (SHRI
 BUTA  'डाप्रछेस):  (a)  Yes.

 (9)  Yes.

 ic)  Does  not  arise,

 Precarious  coaj  position  on  ‘Nortbera
 Baliway

 ‘5393.  SHRI  SHRIKISHAN  MODI:
 SHRI  D.  9,  DESAI;
 SHRI  P.  GANGADEB:
 SHRI  RAGHUNANDAN  LAL

 BHATIA:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  coal  position  with
 Northern  Railway  is  precarious;  ang

 (b)  if  80,  whether  some  of  the  traing
 ere  being  suspended  on  this  account?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.  Northern
 Railway  have  coal  stocks  for  4  4  days’
 consumption  as  on  1-4-1975,

 (b)  34  pairs  of  suspended  passen-
 ger  trains  have  already  been  re-intro-
 duced  since  |  2.1975.  and  the  balance  2
 pairs  will  be  started  shortly.

 Eacrease  in  expenditure  of  oO.  &  N.G.O.

 8394.  SHR]  SHRIKISHAN  MODI:
 SHRI  D  9  DESAI:
 SHRI  P.  GANGADEB:
 SHRI  RAGHUNANDAN  LAL

 BHATIA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  plesed  to  state:

 (a)  whether  the  Oil  and  Natural
 Gas  Commission  proposeg  to  increase
 its  expenditure  on  acquisition  of  capl-
 tal  assets  exploration  and  production
 activities  next  year;

 (b)  tf  a0,  by  how  much;

 @  whether  the  0  &  N.G.C,  has
 drawn  up  its  plans  to  बीड कु  up  =  ite

 4
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 activities  both  within  the  country  and
 abroad;

 (d)  whether  “any  measures  bave
 heen  initiated  tn  thig  direction;  and

 (e)  if  so,  the  broad  features  there-
 of?

 THE  DEPUTY
 ANGLER

 IN  THE
 MINISTRY  OF  P.  LEUOM  AND
 CHEMICALS  (SHRI  C.  P,  MAJHY):
 (a)  and  (b)  Against  an  estimated
 expenditure  of  Rs.  84.88  crores  for
 1974-75,  the  ONGC  plans  to  spend
 Rs.  255  86  crores  in  1975-76  for  its  _
 exploration,  development  and  produc-

 tion  activities  for  hydrocrabons.  This
 takes  into  account  the  Commission’s
 one-shore  ofishore  operations  includ-
 ing  16  overseus  operalions

 (९)  Yew  Sir

 (1)  Yeo  ह

 (e)  During  1974-5,  the  Commission's
 on  expioration  work  .ocluded:

 (>  Zeolngie  {and  geophysical  sur.
 veys  in  almost  all  the  States
 of  India:

 ny  exploratory  driling  work  in
 Gujarat,  Assam,  Tripura,  Raj.
 asthan  and  Tamul  Nadu;

 (an)  production  of  of  and  =  gas
 trom  its  Gujarat  and  Assam
 fields;

 Qqv)  drilling  work  in
 offshore  etc.

 Bombay

 All  the  above  items  of  work  are
 planneg  to  be  continued  during  1974

 76,  Additionally  during  1973-76  the
 Commission  has  planned:

 (i)  exploratory  drilling  work  in
 West  Bengal,  Jammu  and
 Kashmir  and  in  Iraq;

 (ii)  development  drilling  at  &  86"
 quel  to  exploratory  drill
 wherever  necessary;

 (ii)  geophysical  surveys  in  off-
 shore;
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 (iv)  Work  towards  first  stage  pro-
 duction  from  Bombay  High.

 The  Commission  plans  to  produce
 36  million  tonnes  of  crude  oil  during

 5-76  against  the  estimated  figure  of
 .5  million  tonnes  for  ‘1874-75.

 Supply  of  crude  by  U.A.E.  to  India

 (5395.  SHRI  SHRIKISHAN  MODI:
 SHRI  D.  D.  DESAI:
 SHRI  PURUSHOTTAM

 KAKODKAR:
 SHRI  ANADI  CHARAN  DAS:
 SHRI  RAGHUNANDAN  LAL

 BHATIA:
 Will  the  Minister  of  PETROLEUM

 {ND  CHEMICALS  be  pleased  to  state
 “whether  U.A.E.  had  agreed  to  supply

 crude  to  India  on  soft  terms?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 Yes,  Sir.

 Revision  of  price,  of  petro}eum
 Products

 5396.  SHRI  SHRIKISHAN  MODI:
 SHRI  PURUSHOTTAM

 KAKODKAR:;:
 SHRI  RAGHUNANDAN  LAL

 BHATIA:
 SHRI  ANADI  CHARAN  DAS:

 ॥
 Will  the  Minister  of  PETROLEUM

 ,»AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  his  Ministry  hag  carried
 cut  any  exerciseg  recently  to  revise  the
 prices  of  petroleum  products,

 (b)  if  so,  particulars  thereof;  and

 (c)  whether  his  Ministry  is  also
 contemplating  of  making  certain  chan-
 8638  in  its  oil  import  policy  on  the
 basis  of  the  exercises  carried  out?

 THE  DEPUTY  MINISTER  IN  THE
 *  MINISTRY  OF  PETROLEUM  AND

 CHEMICALS  (SHRIC.  P.  MAJHI):
 (a)  to  (c).  An  Oil  Prices  Committee

 was  set  up  by  Govt.  in  March  974  to

 go,inter  alia,  into  the  pricing  of  pet-
 roleum  products.  The  Committee  has

 submitted  an  interim  report  on  3rd
 February,  1975.  The  interim  report
 is  under  consideration  of  Govt.

 Persons  arrested  for  having  com-
 mitted  theft  in  Seaidah  Division  dur-

 ing  the  last  three  years

 5397.  SHRI  M.  S.  PURTY:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  the  names  of  the  persons  arrest-
 ed  by  the  Railway  police  on  charges
 of  theft  in  Sealdah  Division  during
 the  last  three  years;

 (b)  the  amount  of  Railway  property
 lost  during  the  last  three  years;  and

 (c)  the  action  taken  in  this  regard
 in  this  Division?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  A  statement  is

 laid  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-937|75]

 (b)  Value  of  property  .(booked  con~
 signments)  lost  during  1972,  1973,  and

 974  was  Rs,  17,00,534|-,  Rs.  16,91,506[-
 and  Rs.  34,86,066|.  respectively.

 (c)  The  following  preventive  measu-
 res  have  been  taken  to  curb  incidents
 of  thefts  in  Sealdash  Division: —

 rb)  All  Goods  trains  carrying  valu-
 able  commodities  in  Block
 loads  like  iron,  cement,  sugar,
 foodgrains,  tea  elc.  are  escor-
 ted  by  armed  Railway  Protec-
 tion  Force.

 (2)  Supervision  by  RPF
 has  ben  tightened  up.

 officers

 (3)  Close  liaison  is  maintained  by
 divisional  RPF  offcers  with
 Railway  C.I.D.  Cell  of  West
 Bengal  Police  for  rounding  up
 railway  criminals.

 (4)  Armed  pickets  are  posted  at
 plague  spots  besides  introducing
 track  patrolling.
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 (8)  Plain  clothed  R.P.F.IC.I.D.
 staff  are  detailed  at  vulner-
 able  sectors  to  shedow  geng
 members  responsible.

 {6)  C.R.P,  men  are  escorting  im-
 portant  passenger  traing  to
 prevent  crimes  in  trains.

 Conilition  of  Coaches  on  Sealdah
 Bangaen  Line

 5898.  SHRI  M.  S.  PURTY:
 SHRI  S.  N.  SINGH  DEO;

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  most  of  the  coaches  in
 Sealdah  Bangaon  line  are  without  any
 light  and  fans;  and

 (b)  whether  any  enquiry  has  been
 made  in  thig  regard  and  if  80,  the
 findings  thereof?

 THE  DY.  MINISTER  IN  THE  MINI-
 STRY  OF  RAIWAYS  (SHRI  BUTA

 SINGH):  (a)  and  (b)'  No  However
 there  38  a  deficiency  of  about  65  per
 cent  of  fons  Constant  watch  is  kept

 on  these  deficlencies  and  gradual  re-
 ylacementa  are  undertaken.  Frequent
 thefts  and  miscreent  activities  also  can-
 tribute  to  these  deficiencies.

 5399,  SHRI  8.  s.  PURTY:
 होता  N,  £  HORO:

 Wil  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  some  tralns  were  can-
 celled  as  a  result  of  mast-movement
 in  Bihar  during  the  las:  ten  months;

 (b)  whether  Government  have
 made  any  eteessment  regarding  the
 logs  puffered  as  a  result  wereof;  and

 (०)  the  additional  gmount  thet  Gov-

 THE  DEPUTY  है ':.. (2: "ब  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 BUTA  SNGH);  (a)  Yes,  a  total  of
 9948  pairs  of  passenger  trains  and  779

 goods  trains  were  cancelled  as  a  result
 of  agitations  in  Bihar,  area  during  May,
 974  to  February,  i875.

 (b)  Yes,  Rs,  87.80  lakhs
 mately.

 (c)  Nil.

 Accidents  छा  Sealfah  Division  during
 ion  and  2075

 5400,  SHRI  M.  s.  PURTY:  Wil
 the  Minister  of  RAILWAYS  be  plea-
 sed  to  state:

 (a}  the  particulary  o?  the  accidents
 in  Sealdah  Division  during  972  and
 1973;  and

 (b)  action  taken  in  each  caee,  year-
 Wise  and  the  result  achieved?

 approxi.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  During  the  calen-

 dar  year  1972,  threre  were  u“  train  82०
 cidets  :  ¢  2  collisions,  0  derailments
 and  2  cases  of  fires  on  Sealdah  Division
 of  Eastern  Railway  There  were  only

 ¥  traing  derailments  during  the  calen
 dar  ‘eur  L073.

 (3)  Thorough  enquiries  ware  held  into
 al}  these  accidents  and  appropriate  re.
 medial  measures  were  taken  to  prevent
 recurrence  of  similar  accidents.  In
 nddition,  checks  and  drives  were  con-
 ducted  for  Inculeating  «afety  conatious-

 ness  amongst  the  railway  staf.  Con
 sequently.  the  number  of  frain  acci-
 dents  came  down  to  @  in  {973  against  }4

 during  1972,  The  improvement  was
 sustained  during  974  also,

 Genlor  Personnel  of  0.  &  N  G.C.  ta
 Grdarat

 8401  SHRI  P.  G,  MAVALANKAR:
 Wil  the  Minister  of  PETROLEUM

 CHEMICALS  be  pleased  to  state:
 i

 (a)  the  number  of  sunlor  people  of
 different  categories  working  in
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 and  Natural  Gas  Commission  units  in
 Gujarat;

 (b)  their  salaries,  skills  and  expe-
 rience;

 (द)  how  many  of  these  personnel
 are  recruited  from  Gujarat  and  how;
 and

 (d)  broad  details  regarding  (०)?

 TRE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI):
 (a)  and  (b):  The  requisite  information

 ig  given  in  the  Statement  laid  in  the
 Table  of  the  House  [Placed  in  Library.
 See  No,  UT-9372/75],

 dey  and  (d):  Recruitmet  to  the  posts
 done  centrally  at  the  headquarters  of

 he  Commission  का  an  all  India  besis,—
 there  being  no  separate  quota  for  re-
 cruitment  on  State-wide  basis.

 Slew  Speed  of  Trains  mm  Saurashtra
 Region

 $402.  SHR}  P  G  MAVALANKAR:
 Wil)  the  Minister  of  RALLWAYS
 be  pleased  to  state:

 (a)  whether  the  Somnath  Mail,
 Kirti  Express,  Bhavnagar  Mail  and
 other  mai]  traina  in  Saurashtra  region
 are  run  with  slow  speed;

 (b)  whether  the  said  trains  have
 diesel  engines:

 (ए)  whether  Government  are  tak-
 ing  steps  to  improve  the  speed  and
 efficiency  of  these  trains,  and

 (ते)  if  so,  salient  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (घात

 BUTA  SINGH),  (a)  No.  These
 trains  are  booked  at  the  maximum

 wpeed  permissible  under  the  existing
 eondition  of  track  and  traction  and
 compare  favourebly  with  similar  trains

 en  other  railways.

 (b)  No.

 (९)  and  (6)  Do  not  arise.

 Coniplaints  about  Foor  and  Sub-
 Standard  Catering  in  Western  Railway

 5403.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 fa)  whether  complaints  regarding
 poor  and  even  sub-standard  catering
 are  received  by  Government  from  the
 passengers  travelling  Jong  distance  on
 the  Western  Railway  sector;

 (b)  whether  any  remedial  measures
 have  been  taken  to  improve  the  situ-
 ation;  and

 (c)  if  80,  the
 thereof?

 salient  features

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,  a  few
 complaints  have  been  received.

 (>)  Yes.

 (९)  The  following  are  more  impor-
 tant  measures  taken:

 (i)  Preparation  of  food  in  conven.
 tional  dining  cars  has  been  replaced
 through  a  system  of  pickig  up  *

 ready-
 to-serve”  food  prepared  in  modernised
 kitchens  set  up  at  convenient  points
 en-route  enabling  better  quality  of
 food  to  be  prepared  in  hygenic  condi-
 tions.

 (ii)  Adoption  of  modern  culinary
 techniques  and  appliances  such  as  pro.
 visions  of  hot  cases,  insulated  trolleys,
 refrigerators,  sterlizers,  washing
 machines,  thermos  flasks  to  keep  beve.
 rages  hot,  etc.

 (ii)  Purchase  and  supply  of  raw
 materials  of  good  quality,

 (iv)  Frequent  inspections  are  car.
 ried  out  to  ensure  that  quality  as
 well  as  service  is  maintained  at  satis-
 factory  level.

 (v)  More  emphasis  is  given  on
 training  of  staff  employed  for  the
 catering  establishments.

 (vi)  Thorough  investigation  &
 made  into  all  complaints  followed  by
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 pena
 and  preventive  punitive

 action.
 Demand  for  Take-over  of  Oi)  India

 Limited

 3405,  SHRI  P.M.  MEHTA:
 SHRI  ¥.  ESWARA  REDDY:
 SARDAR  SWARAN  SINGH

 SOKHI:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  37  Members  of  Parlia-
 ment  have  wged  the  Union  Govern-
 ment  to  take-over  the  O:)  India
 Limited;

 (b)  whether  Government  have  exa-
 mineg  their  demand;  and

 {c)  if  60,  the  final  decision  taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  com  P.  MAJHI):

 (a)  A  memorandum  signed  by  5
 Members  of  Parliament  containing
 inter  alia  this  suggestion  also  has
 been  received.

 (b)  and  (c).  The  matter  is  under
 consideration.

 Semi-Judicial  Tribunal  for  Reserved
 Jobs  ang  Promotions

 §406.  SHRI  ह  M.  MEHTA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 tate:

 (a)  whether  the  All  India  Schedul-
 ed  Castes  and  Scheduled  Tribes  Rail-
 ‘way  Employees  Association  had  de-
 manded  a  statutory  scheme  providing
 for  the  appointenent  of  a  semi-judi-
 clal  tribunal  to  decide  al]  disputes
 arising  out  of  reservation  of  jobs  and
 promotions  in  Railway  service:

 (b)  whether  Government  have  80०
 Cepted  the  demand;  and

 (e)  if  है  the  salient  features  of  the
 same?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SNGH):  (a)  No  such  demand
 has  been  received,

 (b)  and  (e)  Do  not  arise.

 Improvement  Programme  in  Oriess

 5407  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  what  are  the  specific  improve-
 ments  suggested  and  amount-budget-
 ed  for  the  Railway  users’  amenities  in
 the  Khurda  Road  Division  of  South
 Eastern  Railway,  station-wise  and

 alan
 in  the  financial  year  1978~

 (b)  whether  there  are  any  gtationa
 in  Orissa,  selected  for  the  intensive
 improvement  programme;  and

 (९)  if  so,  the  names  of  such  sta-
 tions  and  improvement  suggested
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  following
 improvement  works  on  the  stations
 on  Khurda  Road  Division  have  been
 included  in  the  financial  year  i978-
 98:

 Description  of  wurk  Fund  pro
 vided  in
 3979-76

 Rs.

 ३2६  Bhadrak-Provision  of  200’  plat-
 form  cover.  *  *

 2.  Khurda  Road  Provision  of
 200’  long  platform  cover  *

 ,  Gattack  Provision  of  400’ a
 long  platform  cover  *

 +  Behram:  Provision  of  450°
 long  eM  Cover  *  *

 —  g00BO°D

 se  ह 4  Provision  of  400"  long
 platform  cover.  .

 १900  0

 72099  फै

 34000  *%90

 «  ५ 900  6
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 No  train  wise,  spesific  improve-
 ments  are  proposed  in  1975-76,

 (b)  No.

 (६७)  Does  not  arise.

 Electrification  of  Kendapada  Railway
 Station

 8468,  SHRI  ARJUN  SETHI,  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  proposed  electrifi-
 cation  of  Kenduagada  Railway  Station
 of  South  Eostern  Rajiwoy  his  been
 completed;  and

 {b)  af  not,  the  specific  time  for  its
 completion?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes

 (b)  Does  not  arise

 Arrangement,  for  Mike  Announce-
 ments  at  Bhadrak  Station

 5409,  SHRI  ARJUN  SETHI:  Wull  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  what  are  the  basic  qualities
 which  justify  for  the  arrangements
 for  mike  announcements  in  s  Reail-
 ‘way  Station  for  the  convenience  of  the
 pamengers;

 @)  whether  the  Bhadrak  Railway
 Station  of  South  Eastern  Railway  is
 fit  for  such  an  arrangement;  and

 (ce)  if  not,  what  are  the  specific  de-
 ficiencles  in  this  regard?

 TRE  DEPUTY  MINISTER  IN
 MINISTRY  OF  RAILWAYS  (
 BOTA  SINGH):  (a)  Public  address
 system  is  installed  at  important
 statlona  for  the  convenience  of  pas-
 aengers  mainly  taking  into  considera-

 the  frequency  of  train  services
 the  number  of  passengers  using
 station.

 tb)  Ho  e

 झ
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 (९)  The  extent  of  passenger  tra-
 ffic  at  Bhadrak  station  does  not  jus-
 tify  provision  of  public  address
 syttem  at  thi,  station.  The  number
 of  passenger  trains  passing  this  gta-
 ‘ton  is  ten  Up  and  ten  Down  per
 day  und  the  nimber  of  passengers
 ookvd  per  train  worke  out  to  an
 average  of  foity  only.

 Road-cum-Overbridge  at  Cuttak
 Railway  Station

 540  SHRI  ARJUN  SETHI:  Wil  the
 Mutaster  of  RAILWAYS  he  pleased
 ty  fate:

 ०)  what  are  the  specsfe  difficul-
 tic,  the  State  Goverrment  hag  ex
 pressed  for  the  ear's  construction  of
 ty  road-cum-overbridge  at  Cuttack
 Ruilway  Station,  and

 th)  what  specific  sters  Central  Gov-
 er..ment  have  taken  to  solve  the  prob~
 lem  so  as  to  provide  the  much  need-
 ed  oveiliidge  for  the  benefit  of  the
 people?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  ang  (b)  Selection
 of  sites  for  the  road-overbridge  at
 Cuttak  Railway  station  is  under  cor-
 respondence  with  the  State  Govern-
 ment.  Decision  is  awaite@  from  Gov-
 ernment  of  Orissa  about  the  final  se-
 lection  of  the  gite,  out  of  three  altar-
 native  proposals

 Trains  cancelled  on
 Trivandrum  and  Shorasur-Olavaket

 Lines

 54ll.  SHRI  VARKEY  GEORGES:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 fa)  whether  fifty  per  cent  of  the
 trains  cancelled  due  to  coal  shortage
 on  Ernakulam-Trivandrum  ana  Sho-
 ranpur-Olavakot  lines  in  Kerala  have
 not  been  restored;

 (8)  if  so,  the  reasons  therefor;  and

 (९)  what  steps  are  being  token  to
 restore  the  cancelled  trains?
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 THR  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (
 BUTA  SINGH):  (४)  At  presevi  only
 8  trains  out  of  the  26  scheduled  trains
 On  the  Ernakulam-Quilon/Trivandrum
 Section  and  4  out  of  the  20  scheduled
 traing  on  the  Olavakot-Shoranpur

 remain  cancelled  due  to  short.
 age  of  coal.

 (b)  and  (c):  The  required  cancelled
 passenger  trains  are  being  progressive-
 ly  re-introduced  with  improvement  in
 doco  coal  availability.

 Expansion  of  Coastal  Refineries  at
 Bombay

 $4I2.  SHRI  P.  GANGADEB:
 SHRI  ANADI  CHARAN  DAS:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 {a)  whether  any  pressure  has  been
 brought  on  the  Centre  for  allowing
 expansion  of  coastal  refineries  at  Bom-
 bay  or  set  Up  a  new  grass-root  re-
 finery:

 (b)  whether  any  decision  has  been
 taken  by  the  Centre;  and

 (c)  #  go,  broad  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  0.  ए.  MAJHT):

 (a)  No,  Sir.

 (b)  and  (ed:  Do  not  arise.

 Import  of  जा  from  Abu  Dhabi

 B4i8.  SHRI  P.  GANGADEB:
 SHRI  K.  LAKKAPPA;
 SHRI  PURUSHOTTAM

 KAKODKAR:
 DR,  .: a  P.  SHARMA:

 SHRI  SWARAN  SINGH
 SOXKHI:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  India  is  to  buy  oil
 1 ग  Abu  Dhabi  in  i978;
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 opi)
 it  -,  the  totat  amaniley  there

 (c)  whether  any  agreement  has
 been  signed  in  this  regard;  and

 (d)  if  80,  broad  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  P.  MAJHI);

 (a)  to  (a):  An  agreement  has  bean
 reached  with  the  United  Arab  Empir-
 ates  for  the  import  of  one  million  ton-
 neg  of  crude  oli  during  196,  It  is  not
 in  the  public  interest  to  disclose  the
 other  details.

 Proposal  to  Nationalign  Digbol
 Refinery

 ‘5414,  SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  atate:

 (a)  whether  Government  have  a
 proposal  under  consideration  to  na-
 tionalize  the  Digbol  Refinery;

 (b)  if  so,  the  broad  features  there-
 of  and  the  steps  being  teken  in  this
 regard;  and

 (९०)  what  is  the  capital  employed  at
 present?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C,  छ  MAJHD:
 (a)  and  (b):  In  line  with  the  declared
 plicy  of  acquirmg  effective  control
 over  the  petroleum  refineries  and
 marketing  companies,  the  Dighol  Re-
 finery  will  also  be  brought  mto  the
 Public  Sector  at  the  appropriate  tme.

 (ce)  Ag  on  9i-22-74,  the  capital  em-  '

 “ployed  in  the  Assam  00  Company
 was  Re.  888.25  lakhs,
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 (a)  whether  a  meeting  of  the  senior
 officials  of  four  public  sector  under-
 takings  manufacturing  drugs  and

 Ren  reotcels
 was  convened  by

 (b)  if  so,  the  broad  features  of
 subjects  discussed  thereat;  and

 (९)  the  results  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K  R.  GANESH):
 (a)  to  (c)  Appropriating  the  need  for
 giving  a  role  of  leadership  to  the  pub-
 Ue  sector  during  the  Fifth  Plan,  jink-
 ing  it  organically  with  research  orga-
 nisations  ang  universities  all  over  the
 country  for  furtherance  of  applied  re-
 search  and  development  of  new  pro-
 cesses  and  drugs,  for  making  available
 cheap  essentia)  drugs  for  the  millions
 ang  for  establishing  standaids  which
 may  nced  emulation  by  others,  a  con-
 ference  of  the  public  sector  undertak-
 ings  concerned  with  production  of
 drugs  and  chemicals,  wag  convened  on
 the  12th  and  33th  March,  1975,

 The  delibuathons  covered  wide
 areas  involving  matteis  of  policy  and
 details  theicol  cuncerning  the  overall
 national  priottheg  withm  whieh  the
 pubhe  sector  would  be  required  to
 cooperate  iy,  tne  ensuring  yeas,  The
 links  to  be  forged  between  the  public
 gactor  afd  the  national  reseaich  orga-
 misations,  the  pricing  structure.  the
 relationship  of  the  public  sector  to  the
 drug  industry  as  a  whole  and  the
 apecifie  problems  of  raw-materials,
 finances,  licensing  constraints  which
 may  be  whibiling  the  growth  of  the
 public  sector  were  also  discused.

 The  conference  agreed  that  the  pub.
 he  sector  undertakings  should,  besides
 Manufacturing  bulk  drugs  also  under-
 take  production  of  intermediates  and
 formulations  The  public  sector,  it  was
 further  suggested,  could  also  increase
 and  accelerate  production  of  those

 in  respect  of  whom  technology
 already  available  within  the

 |...

 fe  thie  context  the  conference  re-
 eognioed  the  need  for  @  strong  research

 and  development  base  and  decided
 that  a  certain  portion  of  the  value  of
 turnover  of  the  public  sector  organi-
 sations  shoulg  be  utilised  for  R&D
 activity,  a  part  of  which  may  be
 utised  by  the  concerned  company  it-
 self  and  the  balance  assigned  to  re-
 search  organisations.

 A  recommendation  was  made  by  the
 conference  that  a  corporate  policy
 group  consisting  of  chief  executives  of
 the  public  sector  organisations  may
 be  set  up  to  co-ordinate  their  activi-
 ties.  It  shoulg  act  as  a  ‘brain  trust’  to
 enable  them  to  take  a  balanced  inte-
 grated  approach  towards  perspective
 planning  over  the  years.

 Offshore  Drilling  in  Bombay  High  by
 Ol,  Producing  Countries

 54i6.  SHRr  VASANT  SATHE:
 SHRI  DHAMANKAR:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  atate:

 (a)  whether  a  number  of  oj}  pro-
 ducing  countries  have  shown  interest
 in  offshore  drilling  in  Bombay  High;
 and

 (b)  if  so,  the  main  features  of  the
 proposals  under  ccnsideration  and  of
 those  finalised?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  6  P  MAJHI):
 (a)  No,  Sir.

 (०)  Does  not  arise.

 Technical  Know-how  for  preduction
 af  Gentamycin

 ‘S417.  SHRI  VASANT  SATHE:
 Will  the  Miniser  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  technical  know~
 how  for  production  of  gentamycin
 con  be  had  from  the  rupee  currency
 country,  like  Hungary  for  producti¢n
 of  Gentamycin  by  public  sector
 undertaking:  and है
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 9)  if  80,  what  steps  have  been
 taken  in  this  direction  and  result
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R&R.
 GANESH):  (a)  and  (b):  In  the  discus.
 sion  held  during  the  last  quarter  of
 3974  with  the  Hungarian  experts  who
 visited  India  in  connection  with  the
 meeting  of  the  Indo-Hungarian  Joint
 Commismon,  the  Hungarian  side  led
 by  the  president  of  the  Hungazan
 Pharmaceutical  Industry  agreed  30
 offer  tecinological  aysistance  for  the
 manufacture  of  Gentamycin  Sulphate
 by  the  public  sector  in  India.

 Hindustan  Antibiotics  Limited,  a
 Public  Sectoy  Undertaking,  who  pro-
 posed  to  take  up  the  manufacture  of
 the  said  drug  during  the  Fifth  Plan
 period,  have  been  asked  to  pursue  the
 matter  with  the  Hungarian  Pharma-
 ceuticalg  Industry.  Hindustan  Anti-
 bioties  Ltd.  are  yet  to  submit  their
 proposal  for  the  manufacture  of  this
 antibiotic.

 Foreign  Collaborations  in  Drug
 Industry

 §498.  SHRI  RANEN  SEN:
 SHRI  H.  N.  MUKHERJEE:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS
 be  pleased  to  state:

 (a)  how  many  foreign  firms  are
 coliaborating  in  drug  industry  m
 public  sector  and  private  sector  and
 their  assets  in  each  sector;

 (b)  what  is  their  production  in
 public  and  private  sector;  and

 {c)  how  much  money  these  firms
 repatriated  from  India  annually  dur-
 ing  the  last  three  years?

 HE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R.
 GANESH):  {a)  There  are  62  com-
 panies  in  private  sector  having  a
 foreign  equity  of  26  per  cent  or  more
 with  an  estimated  capital  employed
 diring  2973-74  of  about  Rs.  30
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 crores.  The  two  public  sector  un-
 dertakings  producing  त्पह्ब--नागा,
 and  H.A.L.—do  not  have  any  for~
 eign  equity  participation.  The  total
 capital  employed  by  them  quring
 the  said  period  was  Rs.  70.79  crores.
 IDPL  was  set  up  with  financial  and
 technical  collaboration  from  USSR.
 HAL  have  obtained  technology  for
 manufacture  of  Benzathine  Pencilline
 frou.  M/a.  Axoetscan  Home  Producta
 Lid..  from  Glaxu  for  manufacture  of
 Streptomycin  Sulphate  for  which  the
 collaborator  have  given  their  strain
 free  of  choige.  know-hew  far  manu.
 facture  of  Semisynihetic  Penicillin
 has  been  obtained  from  M/s.  Ameri-
 can  Home  Products  Corporation  Ltd.
 of  USA.

 Tn  addition,  there  are  Indian  come
 panies  some  ot  them  |...ing  foreign
 equity,  of  25  per  cenit  and  others
 Without  any  foreitn  «tity,  who  have
 obtained  approvals  to  terms  of  cole
 laboration  for  manufacture  of  spew
 cific  items.

 (b)  Annual  production  of  drugs  in
 the  different  sr.tors  of  crganised
 units  as  reported  by  the  companieg  in
 ‘1973/1973-74.  was  ag  fullows'—

 Sector  Turnover
 Ry.  crores)

 Public  है  27°93
 Initan  Companies  meluding

 companies  have  forciga
 equity  upto  50  ५  r8r  00

 Firms  with  foreign  equity  of
 more  than  50%  166+33

 (e)  Details  of  remittances  made
 by  the  companies  with  forelgn  equity
 exceeding  25  per  cent  during  the
 years  97l,  972  and  073  have  already
 been  furnished  in  reply  to  Lok
 Sebha  Unstarred  Questions  No.

 om, and  4833  answered  on  26-11-
 and  B~3-1975,  and  unstarred  Question
 No,  3846  and  3797  answered  on  26th
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 March,  1975,  Remittances  of  royal-
 ty  made  by  HAL  to  M/s.  Wyeth
 International  Ltd.  (Agents  of  M/s.

 American  Home  Products  Ltd.)  and
 to  M/s.  Merck  Sharp  and  Dohme,
 are  given  below:—

 Name  of  the  Company  Remittances  (Net  Royalty)

 Mis.  Wyeth  International  Ltd.  Tully,  r9g70—March,  7977  2525°  83
 April,  I97I—March,  7972  +3284"  03
 April,  I972—Oét.,  7972  3351"  47

 Mis.  Merck  Sharp  &  Bohme  I97I-72  1,94,246
 1972-73  1,995,  387
 1973-74,  NIL

 Allocation  of  Imported  Sulphur  for
 Manufacturing  Fertilizers

 5419,  SHRI  FRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  what  percentage  of  total  im-
 ported  sulphur  is  allocated  for  the
 manufacture  of  fertilizers  and  other
 captive  requirements;

 (b)  what  are  the  names  of  D.G.T.D.
 and  S.S.I.  units  in  each  State  with
 quantity  received  during  the  last
 three  years:  and

 (९)  what  percentage  of  the  total
 imports  of  suiphur  are  allocated  tu
 the  D.C.S.S.|.?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R.
 GANESH):  (a)  to  (c):  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Oil  Deposits  in  Bombay  High

 5420.  SHRI  MADHU  LIMAYE:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleaseg  to
 state:

 (a)  whether  any  estimate  hag  been
 made  of  the  total  oil  deposits  in  the
 Bembay  High  area;

 :b)  whether  any  estimate  naz  been
 made  of  the  annual  crude  output  in
 the  next  5  years;  and

 (c)  if  so,  when  will  the  actual  pro-
 ducticn  begin  and  when  will  it  reach
 the  peak?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHENICALS  (SHRI  C.  P.  MAJHI):
 (a)  to  (c):  In  the  three  wells  drilled
 so  fey  in  the  Bombay  High  area,  oii
 bearing  horizons  have  been  encoun-
 tered  and  the  production  tests  have
 shown  good  flow  of  oil.  A  fourth  weli
 is  presently  being  drilled  in  this
 area.  It  ig  necessary  to  drill  a  few
 more  wellg  before  making  an  assess-
 ment  of  production  potential  of  this
 Structure.  Meanwhile  ONGC  is
 taking  action  to  set  up  an  intermedi-
 ate  stage  of  production  during  1976-77
 so  as  to  be  able  to  produce  oil  from
 Bombay  High  at  the  rate  of  about  one
 millicn  tonnes  per  annum.

 Estimate  of  Adidtional  requirements
 of  Railway  Wagons

 2421.  DR.  4H.  P,  SHARMA:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  the  estimated
 requirements  of  additional  railway
 wagons  of  different  types  of  the
 Indian  Railways  for  the  ensuing  year
 and  by  what  time  proper  orders  would
 be  placed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  Requirement  of  wa-
 gons  is  calculated  for  a  Plan  period  as
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 a  whole  and  not  for  a  single  year.
 For  the  freight  traffic  targeted  for
 the  Fitth  Plan,  procurement  of
 1,00,000  wagons  (in  terms  of  four-
 wheelers)  is  envisaged  against  which
 orders  for  about  38,000  wagons  have
 already  been  placed.  More  orders
 will  be  placeg  progressively  as
 necessary  and  subject  to  availability
 of  funds.  हा

 Review  of  Working  of  Institute  of
 Constitutional  ang  Parliamentary

 Studies
 $422,  SHRI  M.  C.  DAGA:  Will

 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  he  pleased  to
 state:

 (a)  whether  a  Committee  had  been
 set  up  in  972  to  review  the  working
 of  the  Institute  of  Constitutional  and
 Parlismentary  Studies;

 (b)  whether  it  has  submited  its
 report;

 (९)  if  so,  what  are  its  recommenda-
 tions;  and

 (d)  what  is  the  reaction  of  Govern-
 ment  thereto?

 TH  MINISTER  OF  LAW,  JUST-
 ICE  AND  COMPANY  AFFAIRS
 (SHRI  प्र,  R.  GOKHALE.:  (a)  and
 (b)  Yes,  Sir.

 (c)  Briefly  and  in  outline  the  re-
 commendations  of  the  Committee  are
 as  under:—

 (i)  The  Instiute  shovld  confine
 its  activities  to  the  field  of
 Constitutional  and  FParlia-
 mentary  Studies  ang  aban-
 don  those  activities  which
 are  not  directly  relatable  to
 its  objectives.  It  should  not
 dissipate  its  resourcég  over
 fields  not  germane  to  the
 cote  of  its  activities.

 (ii)  Institutional  arrangemen‘s
 should  be  made  to  prevent
 the  Institute  from  deviating
 from  it,  priorities  and  objec-
 tives  through  ad  hoe  foreign
 grants.

 Gil)  The  Institute  should  not  ae-
 कब्  without  pricy  approval

 of  the  Government  any
 grent/Gonation  from,  any
 foreign  or  indigenous  source;
 or  engage  any  foreign  con«
 sultant  to  advise  it  in  its
 working.  The  funds/depo-
 sity  im  foreign  banks  should
 be  tranaferred  to  India.

 (iv)  The  Institute  should  amend
 its  Memorandum  of  Associa-
 tion  and  Rules  for  effecting
 structural  changes  and  im-
 provements  in  itg  manage-
 ment  ang  day-to-day  activi-
 ties.

 (९)  The  Institute  should  frame
 comprehensive  rules  govern-
 Ing  inter  ala  recruitment,
 conditions  of  service,  allo-
 cation  of  responsibility,  etc.

 in  respect  of  its  employees.
 (vi)  The  Institute  should  be  al-

 lowed  an  annual  recurring
 grant-in-aid  amounting  to
 Rs.  4  lakhs  to  begin  with,
 provideg  that  the  Inetitute
 undertakes  to  implement  the
 recommendations  of  the  Com-
 mittee.

 (8)  The  recommendaiong  are  un-
 der  consideration  of  the  Government,

 रेलवे  बंगलों  का  निर्माण  करने  वाले
 उद्योग  को  प्रतिष्ठापित  क्षमता

 5423.  1  मूलखग्द  लगा।  क्या
 रेल  मनवरी  यह  बताने  की  कृपा  करेगे  कि  :

 (के)  क्या  रेल  वैगनों  का  निर्माण
 करने  वाले  उद्योग  की  भ्रधिप्ठापित  क्षमता
 प्रति  ब्  35,000  वैगन  है;

 खि)  प्रतिष्ठापित  क्षमता  की  तुलना
 में  ब्र  1971,  972  जौर  1973  के

 दौरान,  वर्ष-वार,  किसने  जंगलों  का  निर्माण
 किया  गया  तथा  इसके  कम  उत्पादन  के  क्या

 कारण  हैं;  भौर

 (ग)  इस  समय  कितने  बंधनों  की  मांग

 है  सवा  इस  मांग  को  कद  तक  पूरा  कर  लिया

 जायेगा  ?
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 ty  ame  मे  उप  स्त्री  (लो
 टूटा  सिह:  (क)  भौर  ख)  इस
 उद्योग  #3  माल  डीएम  निर्माण  कारखानों
 की  विधिक  संस्थापित  क्षमता,  जो  इस  समय
 माल  हिज़ाबों  के  उत्पादन  में  लगे  हुए  हैं,
 चौपहिये के  हिसाब  से  90625  माल  डिब्बों
 की  है।  1971-72,  1972-73  कौर
 1973-74  में  चौ पहियों  के  हिसाव  से

 वास्तविक  उत्पादन  शोर  संस्थापित  क्षमता  का
 sf  श  मी  दिया गया  है  _

 कूल
 संस्थापित

 ब्र  उत्पादन  क्षमता
 बा  प्राप्त

 97I-72  =  6,543.  5  21%

 1972-73  8,987  29%

 973~—74  10,279  33  3°,

 Oa  ipa  inneanaepnaneingusemmgstee

 (ग)  AS73974,  के  चल  स्टाक  कार्यक्रम

 पुरकुसूर  चौ पहियों  क ेहिसाव  से  6,422  माल
 डिब्बा  का  आकर  मान  डिब्बा  निर्माण  उद्योग

 को  दिया  गया।  कनकी  पुपु्दंग  3i-3-2976
 तक  पूरी  की  जानी  है।  i-4-975  को
 माल  डिग्बी  निर्माताओं  द्वारा  चपातियों  के

 हिसाब  से  24,000  डिब्बे  बनाने  बाकी  थे
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 जो  उनकी  चालू  उत्पादन  क्षमता  के  आधार
 घर  लग्र भंग  दो,  वर्ष  के  श्री सत  कार्य-भार  का
 झोतक  है।  फिर  भी,  974-75  के  चलन
 स्टाक  कार्यक्रम  के  अनुसार  चौपहिया  के
 हिसाब  से  लगभग  14,000  माल  डिब्बों
 की  खरीद  के  लिए  टैण्डरो  पर  विचार  किया
 जा  रहा  है।

 अवरोधित  तेल  तथा  पेट्रोलियम  उत्पादों
 के  शायरी  पर  किया  गया  व्यय

 5424.  भी  मूल  खुद  डाया  :  क्या

 पेट्रोलियम  और  साधन  ६...  यह  बताने  की

 कृपा  करेंग  कि

 (क)  i97:-72  की  तुलना  में

 1973-74  भौर  974—-75  में  वर्ष-वार

 कच्चे  तेल  पेट्रोल  तथा  पेट्रोलियम  उत्पादों

 के  आयात  पर  कितना  दया  किया  गया,  और

 (ख)  कच्चे  तेल  पेट्रोल  और  पैट्रोलियम
 उत्पादों  के  मूल्यों  में  विधि  क ेकारण  971-72

 में  किये  गये  यात  की  तुलना  में  इनके  आयात

 में  कितनी  कमी  हुई  है  ?

 पेट्रोलियम  और  रसायन  समन्त्र.लघ  में

 उप मन्त्रों  (श्रोस०पी०  साझा)  (क)
 और  (ख)  प्रेरित  सूचना  निम्नलिखित

 सारणी  में  दी  गई  है

 मात्रा  मिलियन  मी०  रन

 मूल्य  सी०  कराई  एफ०  मूल्य  है 2  करोड़ो  में

 सीधी  आयात

 कच्चा  तेल  पेट्रोलियम  उत्पाद

 मात्रा  मूल्य  मात्रा  मूल्य

 i97i-72—.  i3.0  247.02  2.4  46  88

 ‘1979-74  ,  .  3.9  46  39  3.6  42.  56

 97E-75—  द  i3.9  907.  00  2.7  223.00

 (भावी)
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 शल  कर्मचारियों  को  दिये  पये  पासों  कौर

 पजिविलेज  टिकट  झालरों  का  मूल्य

 $25.  ह ) औ  मुसतरद  डागा :  क्‍या  चेल
 मम्मी  यह  बताने  की  कृपा  करेंग  कि  :

 (क)  रेलवे  कर्मचारियों  को  i972-
 73  और  i973-74  में  दिये  गये  पासों
 और  प्रिविलेज  टिकट  प्राकारों  वा  पृथक्‌-
 पृथक  मूल्य  क्या  है;  और

 (ख)  इस  समय  किस-किस  श्रेणी  के
 कितने  रेल  कर्मचारियों  को  फी  पास  तथा
 प्रज्वलित  टिकट  आमेर  दिये  जाते  है  धौर  इसके
 क्या  आधार  है  ?

 रल  मन्त्र लय  में  उपलब्धि  (श्री  वटी
 सिह):  (*)  1972-73  आर
 L973=74H  रत  मंच  क्यों  का  दिये  गये
 पास  और  सुविधा  टिकट  आदेशों!
 का  मूल्य  क्रश  48,  35  करोड  रु०  कौर
 56.  29  पर  8  +७  है  1

 कि)  3.  मार्च,  :974  को  कर्म-
 अरियो  की  कदी-वार  कुल  संख्या  नीचे  दी
 गयी  है  —

 श्रेणी.  भ्रूण  श्रेणी  कुल
 बौर  वा  IV  (हजार  मे)
 8.8  621.7  804.0  43]  5

 पास  ौर  सुविधा  टिकट  आदेशों  त्र

 बिमान  परिणाम  इस  प्रकार  है  —

 APRIL  8  1075

 प्रति  वर्ष  सेटों  की
 संख्या

 पास  सुविधा
 टिकट

 आदेश

 (।)  श्रेणी  r  शेरपा  6

 (y  श्रेणी  It  और  ty
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 (क)  पांच.  वर्ष
 तक  की  सेवा के
 लिए  t  6

 (a)  पांच  बर्ष

 से  अधिक की  ह... |

 के  लिए  3  8

 संगठन  झोर  व्यवसायों  को  निःशुल्क  ह
 पास

 8426.  श्री  रामावतार  शार्क5;  :
 क्या

 रेल  भन्ती  यह  बताने  को  कृपा  करेंगे  कि।

 (क)  कया  रेल  प्रशासन  द्वारा  कुछ
 संगठनों  कौर  व्यक्तियों  को  रेलों  में  निशुल्क
 यात्रा  करने  के  लिए  पास  दिये  गये  हैं;

 (ख)  यदि  हां,  तो  उनके  नाम  क्या  है
 शौर  उन्हे  किस  श्रेणी  के  पास  दिये  गये  है,

 (ग)  उन्हें  निशुल्क  पास  देने  के  कारण
 तथा  प्रामीत्य  कया  है;

 ()  क्या  1. ड  पासों  को  रह  करने  का
 सरकार  का  विचार  है;  भर

 (2)  यदि  नही,  तो  इसके  क्या  कारण  हैं  |

 रेल  मंत्रालय  में  खप मन्त्री  (श्री

 बडा  सिह)  :  (क)  जीता।

 (ख)  एक  विवरण  सभापटल  पर  रख

 दिया  गया  है।  [ग्रंथालय  में  रखा  गया।
 देखिये  संख्या  एल०  डी०  9273/75]

 (ग)  इस  प्रकार  के  पास  उत  व्यक्तियों/
 संगठनों  को  दिये  जाते  हैं  जो  दलों  के  लिए
 झँवा  देश  के  लिए  ऐसा  काम  करते  हैं  कि

 पास  के  हकदार
 '

 हो  जाते  हैं।

 (4)  जी  नहीं।

 (3)  & ल  नहीं  कहता  |
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 Higher  Grades  for  Train  Examiners
 fim  Careiage  and  Wagon  Department

 8427.  SHRI  RAMAVATAR  SHAS.
 TRI;  ‘Will  the  Minister  of  RAIL.
 WAYS  be  pleased  to  state:

 (a)  whether  the  distribution  of
 posta  in  the  higher  grades  in  the  case
 of  technical  supervisors  in  the  Work-
 shops  is  63  per  cent  while  in  the
 Cerriage  and  Wagon  Branch  (Open
 Line),  it  ig  only  8  per  cent;  and

 (b)  if  so,  whether  in  view  7  high
 responsibilities  of  the  Train  Exa-
 miners  which  are  growing  as  the
 speeq  and  load  of  train  increases
 Government  will  take  steps  to  in-
 crease  the  percentage  of  higher  grades
 in  the  Carriage  and  Wagon  Depart-
 ment  also?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No.  A  statement
 is  attached.

 (b)  The  gradewise  distribution  of
 posts  in  all  Class  III  cadres  includ-
 ing  that  of  Train  Examiners  is  cur-
 rently  under  review  with  the  object
 of  easing  promotional  bottlenecks.
 The  relevant  restructuring  proposals
 have  not  yet  been  finalised.

 Statement

 Only  the  posts  of  Chargemen
 among  the  technical  supervisors  in
 the  workshops  are  distributed  on
 percentage  basis  ag  under:—

 Designation  Revised  Scale  Percentage

 Rs.

 ‘$50-—-750°  38

 42§-~700  72

 Gwargtman  ‘A’

 Chatgoman  ‘B’

 %  The  distribution  of  the  posts  of
 Train  Examiners  who  are  the  tech-
 nital  supervisors  in  the  Carriage  and
 Wagon  Department  (open  line),  ob-

 829  LS--8.

 ‘

 taining  presently
 basis  is  as  under:—

 on  all  Railways

 Designation  Revised  Scale  Percentage

 Re.

 Chiet  Train  Braminer  JO0—400  |  2°7
 Head  TrainExaminer  550—~750  |

 Train  Examiner  435700  88-3

 दीवाली  को  शु सरो पुर  ६... उ  स्टेशन  पर

 एक  व्यक्ति  का  कुचला  जाना

 5428.  भरी  रामावतार  झा स्त्री  :  क्या

 रेल  तन्वी  यह  बताने  की  कृपा  करेंगें

 किः

 (क)  या  ह.  रेलवे  के  खुसरोपुर
 स्टेशन  के  समीप  बैठक पुर  गांव  में  प्रति

 वर्ष  शिवरात्रि  का  मेला  लगता  है,  जिसमें

 हजारों  लोग  भाग  लेते  हैं;

 (ख)  यदि  हा,  तो  क्या  उक्त  अवसर  पर

 वहां  बहुत  अधिक  भीड़  होती  है;

 (ग)  क्या  1 मार्च,  975  (शिव-
 रत्ती  के  दिन)  को  वहां  मेले  में  जाने  वाले

 लोगों  की  383  भ्रम  गाड़ी  में  बहुत  भीड़
 थी  और  इस  दिन  भी  अरन्य  दिनों  को  तरह
 गाड़ी  को  वहां  भ्रधिक  देर  तक  ठहराये  विना

 तुरन्त  स्टेशन  छोड़ने  की  अनुमति  दे  दी  गई  थी

 जिसके  परिणामस्वरूप  वहां  एक  ब्यक्ति  की

 गाड़ी  से  कुचल  जाने  पर  मृत्यु  हो  गई  थी;  शौर

 (घ)  यदि  हां,  तो  इसक  लिये  दोषी

 व्यक्ति  को  क्या  दण्ड  दिया  गया  और  मृत
 व्यक्ति  के  परिवार  को  सरकार  ने  क्या

 सहायता  दी  है  ?

 रेल  मंत्रालय  में  उप मंत्रो  (शी  ६...

 सिंह:  (क)  जी  हां,  लेकिन  यह  कोई

 महत्वपूर्ण  मेला  नहीं  है।

 (ख)  जी  नहीं

 (7)  383  झप  मोकामा-दानापुर
 सवारी  गाड़ी  खुसरो पुर  स्टेशन  पर  एक  मिनट

 के  सिए  ठहरती  हैं  कौर  11-1975  को
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 '  भी  पह  गाड़ी  मंगुसूची ' के  श्रेनुंसार  ठहरी

 थी  उस  दिन  एक  बिना  टिकट  यात्री  चलती

 काफ़ी  &  उतरते  समय  भारी  के  नीचे  aT  भया
 था।

 (घ)  दस  दुर्घटना  के  लिये  किसी  को
 जिम्मेवार  नहीं  ठहराया  गया  प्रौढ़  कोई

 भु भाव जा  नहीं  दिया  गया  क्योकि  वह  व्यक्ति
 बिना  टिकट  यात्रा  कर  रहा  था  I

 ड्रोनों  तेल  बोधक  कारखाने  में  लाठी
 चार

 5429.  शी  रामावतार  शास्त्री  क्या

 पेट्रोलियम  शौर  रसायन  मन्त्री  यह  बताने  को

 कृपा  करेगे  कि

 (क)  क्या  गत  25  फरवरी  को  बरौनी
 तेलशोधक  कारखाने  के  ग्रेट  पर  केन्द्रीय
 झौद्योगिक  सुरक्षा  दल  के  सिपाहियों  ने  अपने

 इंस्पेक्टर  सरदार  लखमीर  सिह  के  आदेश
 पर  बर्बर  लाठी  चार्ज  कया  था  जिसके
 फलस्वरूप  अनेको  मजदूर  घायल  हुए

 (ख)  यदि  हा,  तो  लाठी  बाजे  के
 क्या  कारण  थे,  झोर

 चि)  सार  ने  दाप  व्वग्तिय  के

 विरुद्ध  कया  क  सलाह  के  हैं
 *

 पेट्रोलियम  और  रसायन  मंत्रालय  में  उप-
 मंत्री  श्री  सी,  पी०  माधी )  (क)  से  (ग)
 बरौनी  शोधनशाला  के  कुछ  कलाकार,  जो  दिन
 के  भोजन  ह  विश्राम  के  दौरान  शोधनशाला
 के  परिसर  से  बाहर  चले  गये  थे,  दिन  के  भोजन
 के  विश्वास  भ्र वधि  से  प्रतीक  समय  ह...  बार
 रहे  तथा  दूसरे  पारों  के  कर्मचारी  के  साथ
 शोधनशाला  परिसर  में  बल  पूर्वक  प्रवेश
 करने  का  प्रयत्न  करने  लगे  v  केन्द्रीय  औद्योगिक

 सुरक्षा  दल  के  सिपाहियो  ने  उन  कर्मचारी  के,
 जो  झपने  दिन  के  भोजन  के  विश्राम  अ्रवधि  से
 प्रतीक  ध्रवाध  तक  बाहर  रहे,  प्रवेश  करने  पर
 विरोध  किया  तथा  कर्मकारों  ने  केन्द्रीय  भ्ौद्यो-

 मिक  सुरक्षा  दल  के  कार्रवाई  का  विरोध  किया  1

 इस  झगड़े  में  कर्मकारों  द्वारा  केंद्रीय  भौगोलिक

 सुरक्षा  en  के  ड्यूटी  पर  ताकत  सिपाही

 “पर  पद राव,  किये  डब  वग्गा  साध  दराकपाई
 की  ।  केन्द्रीय  औद्योगिक  सुरक्षा  दल  ने  ्य

 कर्मकारों  की  चग  भीड़  को  तितर  वीगर  करते
 है  लिए  लाठी  बाज  किया।  धरना  के  दौरान
 i2  कर्मकार  तथा  6  से  7  सुरक्षा  सिपाह:

 घायल  हुए।  3  कलाकारों  एवं  2  सुरक्षा
 सिपाहियो को  अस्पताल  भेजा  बय,  भा  दोनों
 पक्षी  ने  स्थानीय  पुलिस  के  पास  शिकायत
 दर्ज  करायी  तथा  सिविल  ध्रक्निकारी  जांच
 कार्य  कर  रहे  है

 Ex-Gratia  Payment  to  Railway  Em-
 ployees  Retireg  before  Ist  April  956

 5430  SHRI  MADHU  LIMAYE:  Will
 the  Mimster  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  Railway  employees
 who  retired  from  service  before  lst
 April,  956  are  being  given  an  ex-
 gratia  payment,  if  so,  at  what  rate
 and  on  what  grounds;

 (b)  whtther  this  ex-gratia  payment
 is  over  and  above  the  contributory
 micyidint  fund  and  other  retirement
 benefit,  which  were  paid  to  these
 employees  under  the  then  prevalent
 rules,

 (c)  what  is  the  number  of  employees
 who  retired  after  ist  April,  4958  but
 who  opted  for  the  contributory  provi-
 dent  fund,  and

 (d)  whether  this  category  of  emplo-
 yees  retiring  after  Ist  April,  956  are

 not  being  paid  the  ex-gratia  payment
 referred  to  at  part  (a)  above  and  if
 so,  why?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Railway  em-
 ployees  who  retired  prior  to  Ist
 April,  987  (not  ist  April,  956)  from
 Indian  (Government)  Reilways  were
 granted  ex-gratia  pension  w.e.f.
 .2  967  provided  they  had  cemple-
 ted  20  years  continuous  service  before
 retirement.  The  present  rates  of  ex~
 gratia  pension  range  between  Re,  8l~
 to  Rs.  80.80  per  month.  The

 , gratia  pension  sanctioned  on
 consideration  that  Rallwey
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 eraployees  retired  under  the  Contri-
 butory  Provident  Fund  Scheme  with-
 out  any  opportunity  to  opt  for  tke
 Pension  Scheme,  which  was  intro-
 duced  on  the  Railways  in  1987.

 (b)  This  ex-gratia  pension  is  in
 addition  to  the  retirement  benefits
 which  were  paid  under  the  Contribu-
 tory  Provident  Fund  Ruleg  then  in
 existence.

 (c)  The  information  ig  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Lok  Sabha

 *
 (d)  Railway  employees  who  retired

 on  or  after  Ist  April,  957  (not  Ist
 April,  956)  have  been  given  several
 opportunities  to  elect  the  Pension
 Scheme  Accordingly,  the  question
 of  granting  any  ex-gratia  pension  in
 their  cases  did  not  arise,  88  employees
 who  retired  on  or  affer  Ist  April,
 957  under  the  Contributory  Provi-
 dent  Fund  Scheme  did  so  on  their
 own  volition

 Maruti  Heavy  Vehicles  Pvt  Ltd.

 §43  SHRI  MADHU  LIMAYE:
 Will  the  Minister  of  LAW,  JUS.

 TICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state.

 (a)  who  are  the  directors  and
 other  office  bearers  of  Maruti  Heavy
 Vehicles  Private  Limited;

 (b)  what  were  the  total  emolu.
 ments  of  each  of  these  office  bearers;
 and

 (९)  what  were  the  total  sale  of  the
 Company  im  1973-74  and  in  the  first
 0  months  of  the  financial  year
 ‘1974-757

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  As  per  the
 latest.  available  information,  the
 Board  of  Directors  of  Mis  Maruti
 Heavy  Vehicles  Pvt  Ltd  is  com-
 priseg  of  the  followng  four  drectors:

 (t)  Mrs.  Sonia  Gandhi.

 @  Shri  Sanjay  Gandhi.

 (3)  Shri  Kishan  Lal  Jalan.

 (4)  Shri  Om  Prakash  Modi.
 Ag  on  date  the  company  has  not  ap-
 pointed  any  Secretary.

 (b)  and  (c).  The  company  was
 registered  on  (22-2-1974.  Its  first
 annual  accounts  are,  therefore,  not
 yet  due  and  have  not  been  filed  with
 the  Registrar  of  Compames.  In  the
 absence  of  these  accounts,  the  re-
 guireq  information  is  not  available.

 Allocation  ef  kerosene.  diesel  and
 petrol  to  States

 5432  SHRI  MADHU  LIMAYE:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Petroleum  Ministry  is  responsible  for
 the  allocation  of  kerosene,  diesel  and
 petrol]  to  the  various  States  ang  Umon
 Territories,

 (b)  if  so,  the  allocations  made  for
 the  months  of  September,  October,
 November  and  December,  974  and
 January  and  February,  975  to  the
 various  States  and  Union  terntories;

 (c)  whether  any  complaint  has  been
 received  about  the  acute  shortage  of
 petrol  in  the  Banka  Subdivision  of
 Bhagalpur  District,  Bahar

 (d)  whether  a  complaint  has  _  also
 been  recesved  that  most  of  the  dealers
 and  distributors  are  selling  diesel  and
 kerosene  at  a  price  much  above  the
 offiaial  price;  and

 (९)  if  so,  the  action  taken  to  remove
 these  complaints?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  ०  P.  MAJHI):
 (a)  Except  for  Kerosene,  no  quotas
 for  petroleum  products  are  allocated
 on  Statewise  basis.

 (b)  A  statement  showing  Kerosene
 allocations  for  the  period  is  laid  on
 the  Table  of  the  House  (Placed  in
 Library.  See  No.  LT  9874/75).
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 suitable  instructions  to  oil  companies
 to  ensure  that  all  dealers  licenced  to
 sell  Motor  Spirit  maintain  avalilabi-
 lity  of  product  at  all  times,  the  mat-
 ter  is  being  investigateg  to  pin-point
 responsibilty  for  lapses  if  any  to
 avoid  recurrence  in  future.

 (d)  and  (e):  Some  complaints  have
 been  received  about  levy  of  service
 charge  on  diese!  जी  and  petrol  by  the
 dealers.  Instructions  have  been  issued
 to  ofl  companies  to  ensure  that  the
 dealers  do  not  levy  the  service  char-
 ge  on  HSD  end  petrio.  This  how-
 ever  is  linked  to  the  question  of  fix-
 ation  of  reasonable  margin  to  the
 dealers  on  sale  of  HSD  and  petrol.
 The  question  of  dealers  commission
 has  been  referred  to  the  Oil  Prices
 Committee.  The  final  report  of  the
 Committee  is  expected  to  be  submit-
 ted  by  September  1975,  Complaints
 about  retail  prices  of  kerosene  are
 looked  into  by  the  State  Govern-
 ments  who  are  competent  to  take
 attion  under  provisions  of  the  Easen-
 tial  Commodities  Act.

 Smuggling  of  rice  to  Bombay  by
 parcel  staff  working  at  New  Delhi

 3433.  SHRI  LALJI  BHAI:  Will
 the  Minister  of  RAILWAYS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  4794  on  the
 A7th  December,  974  regarding  smug~-
 gling  of  rice  to  Bombay  by  Parcel
 Steff  working  at  New  Delhi  Station
 and  to  state:

 fa)  whether  the  parcel  clerk  con-
 cerned  hag  absented  himeelt  from
 duty;  wad
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 (b)
 relgers

 ipropased
 pay  i

 peal
 aes

 for  the  wnauthorised

 THE  DEPUTY  MINISTER
 MINISTRY  OF  RAILWAYS
 BUTA  SINGH);  (a)  Yea

 (b)  Action  under  Discipling  and
 ruleg  ig  being  processed.

 उदयपुर  सीटें:  बह,  जबलपुर  के  बेचने

 ote  की  गलत  डिठोहरी

 $434.  श्री  भावजों  भाई  :  कया

 रेल  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 IN  THE
 (SHRI

 (क)  क्या  उदयपुर  सीमेंट  बक्से,  उदय-

 पुर  (राजस्थान)  के  कोयले  की  रैक  को

 इस  कम्पनी  के।  ने  देकर  किसी  अन्य  कम्पनी

 को  भेज  दिया  गया  ,

 (६ 1  यदि  हा,  तो  इस  कदाचार  के

 लिए  द  थी  रेल  कर्मचारियों  को  क्या  दण्ड

 दिया  गया  प्रो  भविष्य  में  ऐसी  घटता प्र ों  को

 रोकने  के  लिए  क्या  निरोधक  पर  उठाये  गए

 हैं;  कौर

 पग)  प्रभावित  हुई  कम्पनी  को  क्या

 मुआवजा  दिया  गया  है  ?

 1...  मंत्रालय  में  उपयंत्री  (श्री  कूदा

 ह)  !  (क)  जी  हा

 द्  कोई  भी  व्यक्ति  उत्तरदायी  नहीं

 है  क्योंकि  परिचारिका  का  णो  से  मार्ग

 परिवर्तन  किया  गया  था  |  गप रिहा यें

 परिस्थितियों  में  करती  कभी इस  प्रकार  के

 मार  बरिवतेन  करने  पढ़ते  हैं  ।

 (ग)  उदयपुर  सीमेंट  कसें,  उदयपुर,
 हे  केवल  9-3-1075  को  क्षतिपूर्ति  का

 दादा  प्राप्त  हूभा हैं ईं  श्र  इसके  निपटारे  के

 लिए  कार्रवाई की जा रही हैं की  जा  रही  है  !
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 .  Wette  dug  in  Hombey  High

 Lod
 SHRI  SHANKER  RAO  5A.

 Vv.  :  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  how  many  wells  have  been  dug
 in  the  Bombay  High  so  far  and  how
 many  are  proposed  to  be  dug  in  3975
 and  i976;  and

 (b)  have  orders  for  equipment

 for  what  equipment  and  at  what  esti.
 mated  cost?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  2  p.  MAJHI):
 (a)  Three  wells  have  already  been
 drilled  in  the  Bombay  High  area  and
 a  fourth  is  peing  drilled)  ONGC
 plans  to  dril  about  8  more  wells  in
 this  area  during  the  next  2-24  years

 4b)  Not  yet  but  steps  in  this  regard
 fre  in  hand  with  a  view  to  producing
 abou,  !  million  tonnes  of  oi]  from
 Bombay  High  during  ‘1976-77.

 Criteria  for  deciding  particular  region
 a  backward  area

 5486  SHRI  SHANKER  RAO  SA-
 VANT-  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state.

 {a)  the  criteria  for  deciding  that  a
 particular  region  is  backward  for  pur-
 poses  of  Railways,

 (b)  which  regions  are  thus  consider.
 ea  to  be  backward  for  railways;

 (ce)  how  fs  the  coastal  region  in
 Moeharashtra  known  as  known  classi-
 fied;  and

 (a)  why  is  Konkan  Railway  not
 taken  up  in  the  list  of  Railways  in
 backward  areas?

 THe  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  SHRI
 BUTA  SINGH);  (a)  and  (b).  The

 Ministry  of  Railways  are  guided  pri-

 gard.  No  such  list  of  the  regions
 considered  as  backward  for  railways
 ig  maintained  by  this  Ministry,  as
 proposal  for  the  development  of
 backward  87888  ate  considered  as  and
 when  recommended  by  the  State  Gov-
 ernments.  The  projects  are  taken  up
 for  the  development  of  backward
 areas  if  it  is  found  that  the  area  is
 not  well  served  by  the  railways  and
 the  provision  of  a  railway  line  will
 lead  to  the  economic  upliftment  of
 the  backward  areas.

 (c)  and  (d).  The  construction  of  a
 railway  line  from  Apta  to  Mangalore
 which  falls  in  the  backward  region
 of  Konkan  has  been  included  in  the
 list  of  lines  to  be  taken  up  for  the
 development  of  backward  areas  of  the
 country  A  final  Location  Survey  bet-

 ween  Apta  and  Dasgaon  has  been  com.
 pleted  The  Final  Location  Survey  for
 Dasgaon  to  Ratnagin  including  spot
 checks  between  Ratnagiri  and  Manga-
 lore  ३5  in  progress  The  proposal  will
 be  considereg  further  after  the  sur-
 vey  38  completed  and  reports  exa-
 mined,  subyect  to  availability  of  ade-
 quate  funds  for  the  putpose.

 Appointment  of  representatives  of
 Government  on  the  Board  of  Directors

 during  the  last  Three  Years

 5487  .SHRI  SHANKER  RAO
 SAVANT  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  the  particulars  of  compames  in
 which  Government  representatives
 were  appointed  on  the  Board  of  Direc.
 tors  during  the  last  three  years;  and

 (b)  how  far  have  Government
 nominees  helped  these  companies  in
 getting  out  of  red?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  In  exercise  of
 the  powers  conferred  by  section  408
 (1)  of  the  Comanies  Act,  1986,  the
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 a  Tridian  Express  News  Papers
 (Bombay)  Private  Limited.
 Bombay.

 $.  Sti  Chandgeo  Suger  Mills
 Limited,  Bombay.

 4  Nasik  Deolali  Electric  Supply
 Co,  Ltd.  Bombay,

 5.  Belapur  Sugar  and  Allied  In-
 dustries  Ltd.  Bombay.

 6.  Poung  Electrical  and  Indus-
 trial  Co,  Lid,  Bombay,

 7.  Great  Eastern  Hotel  Limited,
 Calcutta.

 8,  W.  H.  Brady  and  Co.  Ltd,

 ®.  Sadarshan  Trading  Co.  Ltd.
 Calcutta,

 10.  Shaw  Wallace  and  Co,  Ltd,
 Calcutta,

 il,  [National  Rayon  Corporation
 Limited,  Bombay.

 te  Indian  National  Press  (Bom-
 bay)  Private  Limited  Bom-
 bey.

 (b)  For  appointment  of  Directors
 under  section  408(l)  of  the  Compa-
 nies  Act,  056  it  is  not  necessary  that
 the  company  should  be  in  the  red.
 Sueh  appointments  are  made  in  order
 te  prevent  the  affairs  of  the  com-
 pany  being  conducted  either  in  a
 manner  which  ts  oppressive  to  any
 memberg  of  the  company  or  in  a
 manner  which  is  prejudicial  to  the
 interests  of  the  company  or  to  public
 interest.  Yven  sd,  due  to  the  check
 exercised  by  the  Government  niomi-
 sees,  the  working  of  the  company
 improves.  Where  the  Government
 digectors  could  be  effective,  improve-

 ment  hes  been  ह...  ी  हम  the  case
 of  Mis.  Belapur  Sugar
 Guistrios

 5438,  SHRI  SHANKER  RAO
 SAVANT:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFF=

 AIRS  be  pleased  to  state:

 (a)  the  particulars  of  companies
 which  have  gone  into  liquidation  dur-
 ing  1972-73,  ‘1978-74  and  1974-78;

 (b)  companies  iy  respect  of  whose
 of  Directors  action  wag  taken

 for  mismanagement  during  these
 years;  and

 (c)  what  is  the  nature  of  action
 taken  in  each  case  and  the  result
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  to  (c).  The
 required  information  is  being  collec-
 ted  and  the  same  will  be  laid  on  the
 table  of  the  Houte.

 Provision  of  diesel  and  kerosene
 @istribation  points  in  Orissa

 5439.  SHRI  GAJADHAR  MAJHI:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Government  of
 Oriasa  has  urged  the  Central  Govern.
 ment  to  provide  a  net  work  of  diesel
 oil  ang  kerosene  oil  distribution  points
 in  the  State’s  country-side;  and

 (b)  if  so,  what  are  the  broad  fea-
 tures  of  the  policy  of  Central  Govern-
 ment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  0.  ्,  MASH):

 (a)  the  Government  of  Orissa  had
 made  a  proposal  to  the  Central  Gov-
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 dities  through  Composte  Bloek  Level
 distribution  agencies.  The  Orissa
 Government  has  also  requested  tor
 early  setting  up  of  farmers  fuel  dis-
 tribution  centres  to  supply  HSD  and
 other  farm  requirements.

 (b)  IOC’s  present  policy  provides
 for  award  of  ugencies  to  the  Agro
 Service  Centres  or  State  Agro-Indus-
 tries’  ‘Corporation  provided  these  are
 operated  either  departmentally  or  by
 dealers  appointed  under  IOC's  un-
 employed  graduates’  Scheme,  Apart
 from  this,  70U  aiso  sets  up  retail
 outlets  and  kerusene  agencies  oy  its
 own  based  on  commercial  considera-
 tions  r0C  has  planned  a  number  of
 new  Kerosene  U:!  agencies  in  Orissa
 These  have  however  been  awarded  to
 the  disabled  defence  personnel,  ex-
 servicemen  etc  on  the  recommenda-
 tions  of  the  Director  General  of  Re-
 settlement,  Ministry  of  Defence.

 Distribution  of  Kerosene  Ol  with-
 in  the  States  is  the  responsibility  of
 the  State  Governments  and  it  35  for
 the  State  Government  to  strengthen
 the  existing  retail  sales  organisation
 for  Kerosene  Oi]  supplies  in  the  rural
 areas,

 fet  की  प्रत्य  गॉस्यों के  गा जवानियों  से

 जोड़ने  के  उपाय

 $440.  अं  दीका  बवाल  सिह
 हम  पेल  मंत्री  यह  बताने  की  कृपा  करेगे

 कि

 (=)  देश  की  किन-किन  प्रान्तीय

 राजधानियों  मे  सीधी  रेल  सेवायें  है  और  ऐसी

 कितनी  राजधानियाँ  है  जहा  रेलवे  सेवा  नहीं

 है;

 (@)  क्या  सरकार  का  दिल्ली  तथा

 भ्रष्ट  प्रान्तीय  राजधानियों  को  सीधी  रेलवे

 सेवा  से  जोहन  के  लिए  कोई  कारगर  कदम

 उठाने  का  है  ,  कौर

 (ग)  यदि  हां,  तो  तत्सम्बन्धी  मुख्य
 बाते  क्‍या है

 ?

 ह  मंत्रालय में  उपनंत्रो  (लो  gn  चह)  :

 (क)  एक  विवरण  सलग्न  है  जिसमे  दिल्ली/
 नयी  दिल्ली  कौर  राज्यों  की  राजधानियों
 के  बीच  उपलब्ध  सीधी  यात्रा  की  सुविधा
 का  ब्यौरा  दिया  गया  है  1

 (ख)  शौर  (ग).  जहा  कही  सीधी
 रेल  सम्पर्क  उपलब्ध  हैं  वहा  विभिन्न  राज्यों
 की  राजधानियों  शौर  दिल्ली  के  बीच  (बंगलूर
 के  मामले  को  छोड़कर)  था  गाड़ियों  को
 या  सुविधाजनक  स्टेशनों  पर  एक  रामान  की
 गाड़ी  को  बदलकर  दुसरे  रामान  की  गाह ़ी
 पकड़ने  की  व्यवस्था  पहले  से  ही  है

 «  बंगलूर  और  नयी  दिल्ली  के  बीच  सीधी  गाड़ी
 की  व्यवस्था  करना  फिलहाल  परि चाल निक

 दृष्टि  से  व्यावहारिक  नही  है  क्योकि  मार्गवर्तो
 खड़ी  पर  ग्रतिरिक्त  लाइन  क्षमता  का  अभाव

 है  ?  जब  अतिरिक्त  संसाधन  उपलब्ध

 होगे  या  तो  ऐसी  गाड़ी  की  व्यवस्था  को
 ध्यान  में  रखा  जायगा।

 विवरण

 राज्य  का  नाम  है  नो

 (क)  सनो  गाड़ियां

 आधा  प्रदेश  हैदराबाद

 बिहार  पटना

 गुजरात  गाधीनगर

 (भ्रहमदाबाद  )

 हरियाणा  चण्डीगढ़

 जम्मू  ओर  काश्मीर  जम्मू  (शीतकालीन
 राजधानी  )

 मध्य  प्रदेश  भोपाल

 महाराष्ट्र  बम्बई

 उड़ीसा  भुवनेश्वर

 पंजाब  चण्डीगढ़

 राजस्थान  जयपुर
 तमिल  नाडू  मद्रास

 उत्तर  प्रदेश  लखनऊ

 पश्चिम  बाल  कल कला
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 (a)  झामाना्तरण  के  संबंधित  वरज़ीयों

 प्रभ  दिसपुर  (बु बाहा टी)
 हिमाचल  प्रदेश  शिमला

 केरल  तिरवनंतपुरम

 (ग)  था,  सभा रो  डिब्बे

 कर्णाटक  बेंगलूर

 (थ)  रेल  एवं  संबंधित  सड़क  ले वारेल रेल  पषेन्त

 जम्मू  कौर  काश्मीर  नगर  (ग्रीष्म-
 कालीन  जम्मू  तब
 राजधानी  )

 मधा लय  शिलांग  गुवाहाटी

 मणिपुर  इम्फाल  दीमापुर

 नागालैंड  कोहिमा  दीमापुर

 त्रिपुरा  अगरतला  पधर्मनमर

 रेले  कर्मचारियों  का  सॉडयाठ  से  घन वाद
 'डिवोर्स  के  स्टेशनों  धरें  चोरों  को  घटना में

 544i  wt  awe  ene  fy:  क्या

 रेल  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  पूर्वी  रेलवे  के  धनबाद  डिवी जन
 के  विभिन्न  स्टेशनों  विशेषकर  गया  भर  गोमो
 स्टेशनों  के  बीच  पड़ने  वाले  स्टेशनों  पर  रेलवे
 कर्मचारियों  की  सांठगांठ  से  बड़ी  संख्या  में
 चोरी  की  घटनायें  होती  हैं  ;

 (ख)  क्या  सरकार  ने  हाल  मे  चोरों
 के  एक  बड़े  गिरोह  का  पता  लगाया  है  कौर  लाखो
 पये  के  मूल्य  का  सामान  भी  बरामद  किया

 है;  फ्लोर

 (ग)  इसे  बटना  था  ब्यौरा  क्‍या  है,
 इससे  सम्बद्ध  किसने  संदिग्ध  व्यक्ति  पकड़  गये  हैं;
 उनमें  कितने  लवे  कर्मचारी।  श्र  फ़ितने  बाहरी
 व्यक्ति  हैं  कौर  इसबार  में  सरकर  ने  क्‍या
 उपचात्त्मक  कार्यवाही  की  हूं?

 रेल  महत्व  में  उपसंत्रो  (बूदो बूढे  सिह)  :

 (क)  पूर्व  खेलने  के  धनबाद  मंडल  में
 भव्य-भोमा  दंड  पर  रेस  कर्मचारियों  की  मिली-

 मगर  से  होने  बाली  कुछ  चोरियों  का  पता  सभा

 sora  4  ‘
 (a)  जी  हां।  8e275  ere

 में  क्रियाशील  एक  ऐसे  गिरोह  का  पता  चला  है
 कौर  लगभग  1,085,000  सुक  मूल्य  कौ  शंकित:
 रेलवे  से  चुरायी  गयी  सम्पत्ति  और  सकती
 बरामद  को  गयी  हैं

 (ग)  28-2-75  को  एक  दल  ते  जिसमें
 गोले  बोर्ड  के  केन्द्रीय  प्रपराध  ब्यूरो  भर

 बिहार  गुदा चार  विभाग  के  भ्रमणकारी  कौर
 अन्य  राज्य  पुलिस  प्राधिकारी  शामिल  थे,

 बिहार  स्थित  शृूमरीतलैया  शहर  और  कोडरमा
 रेलवे  स्टेशन  के  रेलवे  क्या टेर ों  की  तलाशी
 ली  थी  t  इन  तलाशियों  के  परिणामस्वरूप

 कुछ  सम्पत्ति  जो  कि  रेल  से  चुरायी  गयी
 समझी  जाती  है  कौर  तक दी  बरामद  हुई  कौर
 रेलवे  सुरक्षा  दल  के  3  रक्षक  तथा  एक  प्रिय
 रेल  कर्मचारी  पकड़  गये  |  इस  मामले  में  एक
 कौर  रेल  कर्मचारी  की  तलाश  है  जो  कि
 फरार  है।

 थाड,  माल गोदामों  की  निगराती,  कीमती
 परेषणों  को  ढोने  वाली  गाड़ियों  मे  झुर्री
 तैनात  करना  जैसे  परम्परागत  सुरक्षा  उपायों
 के  अलावा,  भासूचना  इकट्ठी  करने  का  काम
 तेज  कर  दिया  गया  है।  जो  रेलवे  अधिकारी
 शौर  कर्मचारी  अपने  काम  में  तथा  पर्यवेक्षण
 में  ढीले  पाये  गये  है,  उन्हें  धनबाद  मंडल  के  बाहर
 स्थानान्तरित  करने  के  आदेश  दे  दिये  गये  हैं
 इस  मामले  की  छानबीन  करने  बाने  राज्य

 पुलिस  प्राधिकारियों  के  साथ  घनिष्ठ  सम्पर्क
 भी  रखा  जा  रहा  है

 Introduction  of  fast  running  clectric
 trains  between  Delhi  and  other  Cities

 in  Uttar  Pradesh,  Haryana
 and  Rajasthan

 $442,  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  8,  N.  MISRA:
 Will  the  Minister  of  RAILWAYS

 he  pleased  to  state:

 (a)  whether  Government  propose  to
 introduce  fast  running  electric  trains
 between  Delhi  und  various  tithes  In
 ‘Viter  Pradesh,  Haryans  and  Rajasthan
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 in  order
 = an  the

 (b)  if  80,  broad  outlines  of  the  pro-
 posal;  and

 {e)  the  time  to  be  taken  to  start
 such  trains?

 HE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH);  (a)  No  proposal  in
 this  regard  hag  been  formulated  as
 yet,

 (b)  ang  (c).  Do  not  arise.

 बा सोर  रैले  स्टेशन  पर  रेल  के  एक
 डब्बे  में  प्राण  लगना

 population  pressure

 544 3.  भरी  ह्क्म  चन्द  कायथ  कया

 रेल  मती  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  7  मार्च,  975  को  ग्वालियर
 से  ii  मील  दूर  बानमोर  रेलवे  स्टेशन  पर  रेल
 के  एक  डिब्ब ेमे  भाग लग  गई  थी  ,

 (ख)  यदि  हा,  तो  इस  भाग  लगने  के

 क्या  कारण  थे  ,  और

 (ग)  इसके  परिणामस्वरूप  अनुमानत
 कितनी  राशि  की  क्षति  हुई

 ?

 रेल  मंत्रालय  उपाधि  (ली  बूटा
 सिह)  :(क)  7-3-1975  को  545  डाउन

 यास  गाडी  के  एक  माल  डिब्बे  मे  बनमोर

 स्टेशन  पर  आग  लग  गयी  थी  ।

 (ख)  दुर्घटना  के  कारण  की  जाच  पड़ताल
 की  जा  रही  है  !

 (3)  इस  दुर्घटना  के  परिणामस्वरूप
 जो  हानि  हुई  उसका  प्रदूषित  लगाया  जा  रहा

 है।

 शै ससे  Bo  ato  मंसाराम  एण्ड  कम् पतो

 प्राइवेट  लिमिटेड

 rTrt  भी  हुआ त्व  कछवाय  :  क्‍या

 विधि  स्थान  और  करो  कार्य  मत्ती  मै ससे

 te  dro  संधा राम  एंड  कंपनी,  मैस  जीवन,

 ह...  बनाई  की  हैदराबाद  फैक्टरी,  द्वारा

 निर्यात  की  गई  वस्तुप्रों  के  बारे  में  2!  फरवरी,
 i975  के  अतुराती  प्रश्न  संख्या  662  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि.

 (क)  क्या  जे०  de  मधारास  एड  कम्पनी
 प्राइवेट  लिमिटेड  के  निदेशक  ने  श्रपने  ह ..]
 को  पट्टाधारी  बना  कर  आपस  में  कोई
 करार  विया  है  शौर  यदि  हा,  तो  बया  उसकी
 शर्तें,  अरन्य  बातो  के  साथ  साथ  निम्न  प्रकार  है

 (एक)  6  लाख  तक  की  कुंभ  बिक्री  पर
 3  प्रतिशत  पद्टाराशि  ,

 (दो)  पट्टाधारी,  पट्टाकर्सा  को  so
 लाख  रु०  तक  की  व्याज-मुक्तपट्टाराशि
 अदा  करेगा  ,

 (तीन)  पद्ठाघारी  पट्टा कर्ता  को  सभी

 हुण्डी  देयताभ्रो  पर  प्रतिवर्ष  i2  5  लाख
 रु०  की  सीमा  तक  ब्याज  अदा  करेगा  ,

 (चार)  पट टा कर्ता  के  सभी  मुकदमा
 व्यय  पट्टाधारी  वहन  करेगा  ,  कौर

 ख)  क्या  ये  शर्तें  कम्पनी  अधिनियम
 के  अन्तर्गत  जाती  हैं  कौर  यदि  नही,  तो  इन
 पट्टाधारियों  के  विरुद्ध  सरकार  द्वारा  क्या

 कार्यवाही  करने  का  विचार  है  ?

 विधि  न्याय  एवं  कम्पनी  काय  संजा लय
 में  उपमंत्री  (थी  बेरब्त  बच्चा)  :

 (क)  यह  सूचित  हुआ है  कि  मै०  जे७
 बी०  मधाराम  एड  कम्पनी,  ग्वालियर  के
 अधि स्वामी  श्री  बाल चन्द  मेघराज  पा मनानी

 (लाइसेंस  दाता)  ने  मै०  ज०  बी०  मघाराम

 एड  कम्पनी  प्राइवेट  लिमिटेड,  नई  दिल्‍ली

 (लाइसेंस  धारी)  को  बिस्कुट,  मिष्ठान्न  भारी
 के  निर्माण  का  व्यापार,  जो  पहले  लाइसेंसदाता
 स्वर  किया  करता  था  करने  के  लिए  लाहौर

 व  झहनुमांत  प्रदान  कर  दी  है

 (@)  इस  प्रकार  के  भुवनों  को  कम्पनी
 द्वारा  कम्पनी  रजिस्ट्रार  के  पास  प्रस्तुत  करता
 ग्रपेक्षित  नही  है  कम्पनी  की  लेखा-बहियां
 के  कम्पनी  अधिनियम,  i956  की  धारा
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 209  क  के  अमत्त  निरीक्षण  के  आदेश  द

 दिये  गये  हैं  पुच  इसकी  रिपोर्ट  की  प्रतीक्षा  की
 जा  रही  है  1

 हर  from  MM  P.  Government  for ’
 getting  up  at  Coal  Based  Fertiliser!

 Plante

 5445,  SHRI  HUKAM  CHAND
 KACHWAI:  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  be  pleas-
 ed  to  state:

 (a)  whether  the  MP.  Government
 has  sent  some  proposals  to  the  Fertili-
 zer  Corporation  of  India  and  the
 Central  Government  for  setting  up
 three  coal-baseq  fertilizer  projects  in
 the  States;

 (b)  has  the  Central  Government
 taken  a  decision  in  this  matter,  and

 (ey  if  not,  when  is  this  matter  likely
 to  be  decided?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  RK.
 GANESH):  (a)  to  (c)  The  Govern-
 ment  of  Madhya  Pradesh  have  suggest-
 ed  possible  sites  in  the  State  for  locat-
 ing  coal-based  fertilizer  plants.  The
 Fertilizer  Corporation  of  India  nes
 been  asked  to  make  techno-economic
 feasibility  studies  in  respect  of  these
 locations,

 पूर्व  रेलवे  में  खानपान  संस्वन्थी  तथा  we

 eater  समितियों  को  आवंटित  करना

 5446.  भरी  है  कम  पद  कलुवा  :  क्‍या

 रेल  मंत्री  यह  बताने  की  क्या  करेंगे  कि

 (क)  क्या  यह  सिर्फ़  किया  गया  है  कि
 स्टेशनों  पर  खान-पान  तथा  अन्य  डान  नए
 सिरे  से  समितियों  को  दिए  जाये  ।

 (ख)  यदि  हां,  तो  पूर्व  रेलवे  में  वर्ष

 (974~—75  में  ब  सके  कितनी  समितियों  को

 खान-पान  तथा  धन्य  टाल  प्लावित  किए  गए
 हैं,  भर

 (ग)  जिन  समितियों  को  स्टाल  ध्ाबंदित

 किए  गए  हैं  उनके  नाम  क्या  हैं  कौर  उनके  सदस्य

 कितने  हैं  एवं  sen  fier  शर्तों  पर  eufor  किए
 गए  हैं?

 हैं

 देख  मंत्रालय  में  उपमंत्री  (भी  |...  सिह)
 (क)  समस्त,  पह  प्रश्न  सहकारी  समितियों

 को  दुकानें  प्रभावित  करने  के संबंध  में  है।
 इस  संबंध  में  कोई  विन/चय  बद्दी  किया  सपा

 है  कि  स्टेशनों  परवान-प्लान  तका  चम्पा  चुकाने
 समितियों  की  नये  सिरे  है  आवंटित  की  जानें  |
 फिर  भी  जब  पुरानी  समितियों  को  नये  ठे  के  दिये
 जाते  है  या  उन्हे  बदला  जाता  है  तब  यह  नीति
 अपना यों  जाती  है  कि  खान  पाते  और  खोमचे
 के  ठेके  आवंटित  करने  के  सम्बन्ध  में

 सहकारी  समितियों  को  प्राय  लोगों  की
 भ्रपेक्षा  तरजीह  दी  जाये  ।  हमी  प्रकार  किताब
 की  दुकानों  के  ठेके  प्रभावित  करने  के  सम्बन्ध  मे

 सहकारी  समितियों,  भागोंदारों/बेरोजगार
 स्नातकों  के  संघों  कौर  अलग-अलग  बेकार
 स्नातकों  को  भी  अन्य  लोगों  की  प्रेक्षा  तरजीह
 दी  जाती  है  1

 (ख)  और  (ग).  प्रश्न  नहीं  उठता  ।

 Wagon  breaking,  Pilferage  and
 missing  of  Food  Wagons

 5447  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state

 (a)  whether  Government  have  re-
 ceived  reports  of  a)  Wagon  breaking
 (ii)  pilferage  and  (iii)  missing  of  food
 Wwagong  during  the  years  1972-78,
 ‘1978-74  ang  1974-78;

 (b)  if  go,  facts  thereabout  and  the
 amount  of  loss  incurred  by  Govern-
 ment;

 (c)  whether  complaints  of  involve-
 ments  in  such  activities  of  Railway
 Officials  and  employees,  Railway
 police,  political  elements  and  other

 influencial  elements  have  been  receiv-
 ed  by  the  Government  during  the
 above  period:

 (d)  whether  Government  pro
 pose  to  set  up  a  high  power  committee
 consisting  of  retired  fudges,  CBI
 chiefs,  and  other  high  officials  of  intel-

 Higence  departments  to  inquire  into
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 such  activities  and  to  suggest  reme-
 dial  measures  therefor;  and

 (a)  if  not,  alternative  measures  to
 deal  with  such  problem  facing  the
 Ratiways?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH).  (a)  Yes.

 (b)  The  amount  of  compensation
 paid  by  the  Ratlways  on  account  of
 Yous,  thefts  and  pilferage  of  grains  and
 pulses  during  1972-78,  ‘1978-74  ond
 1974-75.  (upto  September,  974)  was  as
 under:  —

 Year¥  Amount  of  compansa-
 tion  paid  on  account
 of  loss,  theft  and  pil-
 ferage  of  gram  and
 pulses.

 (Rs.  m  lakhs.)

 7973-73  *  7379  37

 1973-74  207  38

 बढरवनाई  99  78

 upto  Sep.  7974

 (९)  Yes,  gome  such  cases  of  involve.
 ment  of  railway  employees  have  come
 to  light  Im  one  recent  case,  a  politi-
 cian  was  found  having  contacts  with
 railway  employees  involved  in  crime.

 (d)  No.

 (e)  The  following  are  some  of  the
 measures  taken  by  the  Railways,  with
 a  view  to  preventing  loss,  thefts,  pil-
 ferages  and  damage  to  consignments:—

 (i)  Escorting  of  goodg  trains  by
 Railway  Protection  Force  arm-
 ed  personnel  in  Vulnerable
 section  in  respect  of  iron  and
 and  steel,  foodgrains,  sugar,
 oilseeds.  etc;

 (ii)  Patrolling  by  armed  Rail-
 way  Protection  Force  person-
 nel  in  vulnerable  and  major
 yards;

 (itd)  —
 *  bare  aera gence  and  lucting  of  sur-

 prise  raids  by  the  staff  of  the

 Crime  In  of  the
 Railways  ag  well  as  Central
 Crime  Bureau,  Railway  Board,
 with  a  view  to  tracking  down
 criminals  ang  receivers  of
 stolen  goods;

 (ivy)  Maintenance  of  close  co-ordi-
 Nation  between  Government
 Railway  Police,  Railway  Pro.
 tection  Force  and  Railway
 staff;

 (४)  Insistence  of  provisions  on
 dunnage  to  protect  flap  doors
 in  case  of  wagons  load  con-
 signments  of  sugar,  grains,
 Pulses,  orlseeds,  etc;

 (vi)  proper  marking,  addressing
 and  labeling  to  avoid  the
 consignents  going  astray,

 (vn)  Use  of  nuts  and  bolts  for
 rivetting  wagons  Joaded  with
 valuable  goods;

 (vin)  Proper  maintenance  of
 wagons  so  that  incidence  of
 sicknesg  of  wagons  resulting
 in  detention  and  transhpment
 lg  minimised,  and  also  damage
 by  wet  and  pilferage  through
 doors  and  body-holes  38  re-
 duced;

 (ix)  Patching  of  panel-cuts  of
 wagons  in  sick-lines,  yards,
 and  goods  sheds  to  reduce  the
 circulation  of  defective
 ‘wagons,

 (x)  Proper  supervision  and  care-
 fuj  tallying  of  packages  dur-
 ing  loading  and  unloading
 operations;

 (xi)  Intensnfie®  supervision  of
 break-of-gauge  transnipment
 points  and  repacking  points,
 and

 (mi)  Prompt  fixation  of  staff  res-
 ponsibuility

 Refugee  Harijan  Colony  on  Railway
 Lands  in  Panihati  Area

 5448.  SHRI  SAMAR  GUHA:  Will  the
 Minster  of  RAILWAYS  be  pleased  to
 state

 (a)  whether  a  representation  has
 been  made  to  the  Minister  of  State  on
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 8th  March,  I874‘by  a’  Metnber  of  Par-
 Hament  and  the  President  of  Bhumi
 Muktt  Committee  in  ह...  to  a
 homeless  refugee  Harijan  Colony  set
 up  in  the  deserted  railway  lends  in
 Panihati  area  of  24  Parganas  of  West
 Bengal;

 (b)  if  20,  the  steps  taken  by  Govern.
 ment  in  this  regard;

 (c)  whether  the  Eastern  Railway
 Authority  intimated  the  Government
 of  West  Bengal  regatding  its  willing-
 ness  to  permit  settlement  of  largely
 refugee  Harijan  Colony  in  this  rail-
 way  land;

 @)  if  so,  facts  thereabout;  and

 (e)  the  steps  taken  by  Government
 to  permit  this  refugee  Harijan  Colony
 to  continue  as  has  been  done  in  many
 other  cases  of  sgettiement  of  refugees
 in  other  vacant  and  unused  railway

 lands?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  UF  RAILWAYS  (SHRI
 ‘JUTA  SINGH):  (a)  No  However  a
 representation  dated  8-3~75  on  this
 ubject  was  received,  signed  by  Shri

 Samar  Guha,  M.P.  ang  other  person

 (b)  The  matter  ig  under  considera~-
 tion,

 (९)  No

 (a)  and  (९)  Do  not  arise.

 Off-Shore  O  exploration  along
 Coastal  Belt  of  West  Bengal  and

 Orinsa

 ‘6448,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  final  programme  has
 been  drawn  out  for  off-shore  oll  explo-
 ration  work  along  the  cosstal  belt  of
 West  Bengal  and  Ores;

 (9)  4  80,  facts  about  the  time
 schedule  programme  thereabdut;

 fe)  the  agency  entrusted  with  the

 proposed  exploration  work;  and

 '
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 when  yheh  work  &  uxpected  to

 THE  DEPUTY  इनसानियत  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  Cc.  की.  MAJED:
 (a)  to  (8),  The  Contract  for  the  ex-
 Ploration  of  the  continental  shelf  sarang
 off  the  coasts  of  West  Bengal  and  cer-
 tain  portions  of  Orissa  hes  been  awar-
 ded  to  Carlaberg-Natomes  Group,  The
 reconnaissance,  seismic  survey  of  the

 survey  has  indicated  structure!  posaie
 bilities,  but  these  are  at  q  considerable
 distance  from  the  States  of  West  Ben-
 8ai  and  Orissa,  Detailed  seixmic  survey
 hag  also,  therefore,  been  undertaken
 and  it  js  only  after  the  data  obtained
 from  these  surveys  are  processed  and
 interpreted  that  a  decision  could  be
 taken  about  drilling  wells.  Subject  to
 this  and  the  availability  of  a  guitable
 mobile  off  shore  rig,  exploratory  dril-
 ling  may  be  commenced  m  the  last
 quarter  of  this  year,

 Constraints  faced  by  Haldia  Fertilizer
 Project

 5450  SHRI  SAMAR  GUHA;  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (8)  whether  the  proposed  Haldia
 Fertilizer  Project  is  facing  various
 constraints;

 (b)  if  so,  facts  thereabout;

 (९)  the  time  scheduled  for  itg  com-
 pletion  and  commussioning  into  pro-
 duction  operation,  and

 (ad)  the  steps  taken  to  remove  cons-
 traints  for  early  commissioning  of
 thig  project?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH}:
 (a)  to  (a),  A  fertilizer  project  et  Hal-
 dia  with  a  capacity  for  the  mantfec-
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 struction  of  this  project  due  mainly  to
 the  slow  progress  of  piling  work  on
 account  of  labour  problems  and  delays

 ‘in  the.  delivery  of  equipment,  The  soil
 coriditions.  at  Haldia  necessitated  the
 Giving  of  about  6800  piles  to  meet  the
 ‘foundation  requirements  of  this  pro-
 ject.  Progress  in  driving  these  piles
 ‘wag  glow  initially  due  to  the  failure  of
 contractors  to  mobilise  resources  to
 ‘Mieet  the  requirement,  wagon  shortage
 for  transporting  construction  material
 and  Jater  due  mainly  to  labour  unrest
 amongst  the  contract  labour,  Til!  the
 end  of.  February  1973.  only  2700  piles
 have  been  driven,  Efforts  are  being
 made  to  expedite  the  piling  work  by
 the  induction  of  additional  contractors
 and  rigs.  The  cooperation  and  assis-
 tance  of  the  State  Govt.  has  also  been
 enlisted  to  promote  and  sustain  indus-
 triayj  harmony.  As  8  result  of  these
 efforts,  the  progress  of  piling  work  has
 improved,

 The  ordering  of  equipment  for  this
 proyect  is  nearly  complete  and  impor-
 ted.  equipment  hag  started  arriving  at
 site.  The  fabrication  and  supply  of
 equipment  ordered  on  some  of  the
 indigenous  suppliers  is,  however,
 eausing  concern.  The  Fertilizer  Cor-
 poration  of  India  is  now  closely  follow-
 ing  up  the  fabrication  of  equipment  in
 the  suppliers’  shops  in  order  to  ensure
 that  there  js  no  further  slippage  in  the
 -@élivery  of  these  equipments.  The  pro.
 Jeet  is  now  expected  to  be  completed
 ‘by  October  DT

 ‘Gaseg  pending  in  Supreme  Court  and

 “MBI.  KUMARI  KAMLA  KUMARI
 ‘WIN  the  Minister  of  LAW.  JUSTICE
 ABD:  COMPANY

 AFFAIRS  be  pleased
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 it)  total  number  of  cases  pending
 in  all  the  High  Courts  for  more  than
 two.  years;  and

 (ec)  whether  Government  dre  con-
 sidering  any  proposal  to  dispose  of
 Old  cases  before  9767

 THE  MINISTER  OF  LAW  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI.
 EH  ह:  GOKHALE);  (a)  As  on  3i-2-
 ‘1974,  979]  cases  are  pending  for  more
 than  one  year  ह द  the  Supreme  Court.

 (b)  Excluding  Allahabad  High  Court
 regarding  which  the  information  as  on
 31-12-74  has  not  been  received,  1,08,575,
 cases  are  pending  jn  the  remaining
 High  Courts  for  more  than  two  years
 as  on  3l-22-974  (६  ‘atement  attached).
 In  Allahabad  High  Court,  45,643  cases
 were  pending  for  more  than  two  years
 88  on  30-6-1974,

 (c)  No  time  limit  is  proposed.  How-
 ever,  the  pendency  of  cases  is.  always
 under  review  of  the  Chief  Justice  of
 India  and  the  Chief  Justices  of  High
 Courts  and  all  steps  are  taken  to  clear
 the  arears.

 S.No.  Name  of  the  High  Court  No.  of
 cases  pene
 ding  for
 more  than
 2  years

 t  Allahabad  Not  avaial- able

 2  Andhra  Pradesh  -  8५773

 3  Bombay  16,620

 4  Calcutta  39) 65

 $  Dethi  *  ‘  ‘10,275

 6  Gauhati  857

 7  Gujarat  1,687

 8  Himachal  Pradesh-  +
 257

 9  Jammu  &  Kashmir  *  (234

 ro  Karnataka  0
 8

 UAT4S
 Ww  Kerala  ad  40470
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 Se  ४  ‘2

 4  Orssas  *  .  970

 as  Patna  ss  .  -  40724

 16 Punjab  Haryana  +  24963

 37  Rayasthan  -  :  ‘SAI pegs
 Total  °*  =  15085575

 Cases  Of  Violence  gang  Sabotage  against
 Railway  Employees

 5452,  PROF,  MADHU  DANDAVATE:
 Will  the  Ministre  of  RAILWAYS
 be  pleased  to  state:

 (a)  what  is  the  exact  number  of
 Railway  employees  against  whom
 cases  have  been  filed  on  charges  of
 violence  and  sabotage;  and

 (b)  n  how  many  cases  the  per-
 sons  concerned  are  found  guilty  of
 violence  and  sabotage?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  and  (b)  At  pre-
 sent,  there  are  about  440  employees
 against  whom  cases  are  pending  in  the
 courts  on  charges  of  violence  and
 sabotage.

 Educated  Unemployed  Catering  Cont-
 Factors  था  Northern  Railway

 5453  SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:
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 hes  been  given  oi  sie Northern  Raf
 way  to  the
 ing  the  past  two  years;  and

 (>)  4  80,  the  names  and  addresses
 of  such  persons  given  these  contracts
 year-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SH&I
 BUTA  SINGH).  (a)  and  db).  Yes.  One
 vending  contract  at  Delh;  Sadar  Bazar
 Railway  station  was  allotted  to  Shri
 Jagan  Nath  Clo  Shri  Murari  Lal,  House
 No  1290,  Vaidwadg  Maliwada  Delhi
 on  9-11-1973,

 Bookstalls  contract  ६०  Educateg  Un-
 employeg  (Northern  Railway)

 5454,  SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Mmuster  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  any  contracts  for  book-
 stalls  have  been  given  to  the  educated
 unemployed  persons  on  the  Northen
 Railway  during  past  two  years,  and

 (b)  if  so,  the  names  and  addresses
 of  such  persons,  year-wise?

 THE  DEPI'TY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  Yes  Three  book-
 stalls  have  been  offered  to  educated
 unemployed  persons  ०५  the  Northern
 Railway  during  the  past  2  vears

 (b)  A  gtatement  is  attached,

 Statement

 Station  at  which  book-  Year  in
 Name  &  Address  stall  offered  which

 offered

 7  Shri  Braham  Kapoor,  Ram  Ashram  Colony,
 Civil  Lines,  Moradabed  and  s.  K.

 sa Sina Anand  Bhaw  an,  Roorkee  .  न  .  I975

 rs  Shrt  Rajinder  Singh,  C/o  Khalsa
 ee  कल ama,  Lal  Chowk,  a.  Jammu  Tawi.  ‘  +  1973

 *
 toa

 hh  Trikha,  890  Laxmibal  Nagar,
 Dethi  Kishangaai  ‘  ३978



 tion  of  Member  of  Parliament  from
 Sikkim

 द

 SHRI  BIRENDER  SINGH
 jill  the  Minister  of  LAW,  JUSTICE
 IND  COMPANY  AFFAIRS  be  pleased

 state:

 (a)  the  action  taken  so  far  for  the
 lection  of  a  Member  of  Parliament
 om  Sikkim;  and

 (b)  the  reasons  for  delay  in  filling
 p  the  seat  in  Lok  Sabha  from

 '  THE  MINISTER  OF  STATE  IN  THE
 ISTRY  OF  LAW,  JUSTICE  AND

 OMPANY  AFFAIRS  (DR.  SARO-
 I  MAHISHI):  (a)  and  (b)  Steps

 for  introducing  necessary  legislation
 egarding  procedure  for  the  election
 f  representatives  from  Sikkim  in

 Parliament  are  being  taken.

 Russian  Team  in  Calcutta
 for  Tube  Railway

 Visit  of

 5456.  SHRI  SAKTI  KUMAR
 SARKAR:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  a  Russian  Team  visited
 Calcutta  recently  in  connection  with

 'the  Tube  Railway;  and

 (b)  if  so,  the  details  of  the  foreign
 |  team  and  the  remarks  made  by  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  No  Russian  Team
 had  visited  Calcutta  after  June,  1974.

 (b)  Does  not  arise.

 Class  I,  II,  II  and  IV  Posts  in
 Railway  Ministry

 5457.  SHRI  SAKTI  KUMAR
 SARKAR:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  total  number  of  Class  I,  Class  II,
 Class  ITI  and  Class  IV  temporary  posts
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 in  his  Ministry  and  its  attached  and
 subordinate  offices,  as  on  30th  June,
 974  which  were  in  existence  for  the
 last  three  years  and  are  likely  to
 continue  for  indefinite  period;  and

 (b)  reasons  for  not  declaring  these
 posts  as  permanent  as  required  under
 the  rules?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  In-so-far  as  the
 Ministry  of  Railways  is  concerned,  the
 information  is  as  follows:

 Class  I—65
 Class  II—42

 Class  III—49l

 _—  Class  IV—l0

 Information  pertaining  to  attached
 and  subordinate  offices  is  under  col-
 lection  and  will  be  laid  on  the  table
 of  the  Sabha.

 (b)  The  question  of  conversion  of
 temporary  posts  into  permanent  ones
 is  reviewed  from  time  to  time  and
 such  of  the  posts,  as  are  likely  to  con-
 tinue  on  a  permanent  footing  on  the
 basis  of  worth  of  charge  are  made
 permanent.

 Confirmation  of  Temporary
 Employees

 5458.  SHRI  SAKTI  KUMAR
 SARKAR:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  total  number  of  class  I,  class  II
 class  III  and  class  IV  tem=orary  posts
 in  his  Ministry  and  its  attached  and
 subordinate  offices  as  on  30th  June,
 1974,  which  were  in  existence  for  the
 last  three  years  and  likely  to  continue
 for  indefinite  period;  and

 (b)  reasons  for  not  declaring  these
 posts  as  permanent  as  required  under
 the  rules?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND



 आय  आय APRIL,  a  088)  Welthan.
 Anvects  कक

 GHEMICALS  (SHRI  a  P,  MAJED:
 (a)  and  (७):  Under  the  extent  instru-
 ctions  not  more  than  8¢  per  cent  of
 such  temporary  posts  can  be  declared
 permanent  in  one  ह  Out  of  47  tem-
 Porary  posts  in  existence  for  over  3
 years  in  the  Ministry  on  1-5-1¢  which
 were  likely  to  continue  indefinitely,  31
 have  been  declared  permanent  with
 effect  from  the  same  date  in  actor-
 dance  with  the  instructions  on  the
 subject.  The  number  of  such  tempo-
 rary  posts  as  on  30-6-74  was  thus
 sixteen.

 Expenditure  Uncuarred  on  Expansion
 of  Railway  Lines  in  North  Eastern

 Region  States

 5459  SHRI  SAKTI  KUMAR
 SARKAR;:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 fa)  the  salient  features  of  the  work
 being  done  at  present  for  the  expan-
 sion  of  Railway  lines  in  North  Eastern
 Region  States,  State-wise;

 (b)  particulars  of  the  amount  spent
 and  percentage  of  work  completed  in
 each  line;  and

 fe)  when  will  the  work  be  complet-
 ad,  line-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  to  (c):  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 {Placed  in  Library  See  No  LT  9375}
 7B).

 SC\ST  Employees  in  Clas,  I,  a,  मा
 and  IV  Posts

 §460  SHRI  छ,  M.  SAYEED-
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  total  number  of  Scheduled
 Caste  and  Scheduled  Tribe  temporary
 employees  in  Class  I,  Class  IT,  Class
 m  and  class  है  posts  in  his  Ministry
 and  its  attached  and  subordinate
 offices  88  on  90-8-1974;

 (b)  number  amongst  these  who  fed
 somrpleted.  three  years  parvice  on  that
 date;  gnd

 +  '  @)  wenmene  1... _  aot
 ‘equating

 chose

 —-
 in  (b)'  above  as  है...

 THE  DEPUTY  1, ह  है: ह
 MINISTRY  OF  rer  (SHRI
 HUTA  SINGH):  (a)  and  (b):  n-s0-far
 as  the  Ministry  of  Railways  ig  concern-
 ed,  the  information  fy  as  follows:

 (i)  Total  number  of  temporary
 SC|ST  employees  as  on  8008-74  :

 sc  हैप

 Class  I  .

 Clas  II:  :  "  2  2

 Clas  NI:  ‘  ‘or  6
 शक  ClasIV  +  gg  3

 (ii)  Namber  out  of  (i)  above  with
 3  years  of  service  on  30-86-74  :

 sc  sT

 Class  I  *  “us

 Class  II  .  +  *  3

 Class  SII:  *  24  2

 Clas  iV  *  .  43  2

 Information  pertaining  to  attached
 and  subordiate  offices  is  under  colec-
 tion  and  will  be  laid  on  the  table  of
 the  Sabha.

 (c)  Confirmation  of  employees  is
 made  in  their  turn  on  availability  of
 permanent.  posts,

 Scheduled  Caste  and  Scheduled  Tribe
 Employers  Working  in  the  Ministry

 348i,  SHRI  P.  M.  SAYEED:
 भा  the  Minister  of  PETROLEUM

 AND  CHEMICALS
 be  pleased  to  state:

 (a)  total  number  of  Scheduled



 ,
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 (c)  reasons  for  not  declaring  those
 mentioned  (b)  above  as  permanent?

 THE,  DEPUTY  Oy  ६1.

 ONIDTRY
 OF

 |
 RECKALEUM  AND

 (SHRI  rom  ड्  MAJHI):
 (a)  Twelve  (There  is  no  attached  or

 office  vindger  the  edminis- mubordinate
 trative  eontral  of  thig  Ministry)

 (b)  Four

 (c)  These  parsens  could  not  be  con-
 firmed  for  wang  of  sufficient  perma-
 ment  vacancies.  Some  of  them  were
 not  found  sutableleligible  for  confir-
 mation.

 Confirmation  ef  technical  staff  of  Com-
 munication  Department  (Central

 Rallway)

 5462,  SHRI  DHAMANKAR:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  many  senior  Wireless
 Operators,  Vehicle  Drivers,  Wireless
 Instrument  Mechanics  and  Telecom-
 munication  Mechanics  in  the  Commu-
 nication  Department  of  Central  Rail-
 way  are  kept  temporary  since  several
 years;

 (b)  if  so,  the  details  thereof,  cate-
 gory-wine:  and

 (e)  steps  taken  to  declare  them
 permanent?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  "RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  and  (b)  Five
 Wireless  Operators  and  one  Vehicle
 Driver  are  temporary  for  the  last  few
 years.  There  are  no  Instrument  Mecha.
 nic,  and  Telecommunication  Mecha-
 nics  on  the  Central  Railway

 te)  Canfirmation  of  the  Vehicle  Dri.
 Wer  tg  under  consideration,  The  Wire-
 lets  Operators  are  q  diminishing  cate-
 gery  as  with  the  gradual  changeover
 by  Railways  from  Wireless  jinks  to
 Sierowave  links  from  3968  onwards,
 e@wisting  Wireles,  Operators  are  being
 rendered  surplus.  They  are

 heel  aha
 wales  giternative  posts  such  as  Tele-

 Signalierg  etc,  Ex-

 ing  vacancies  which  arose  prior  to

 339  LS?

 294
 Mp4-l068.  no  confirmations  have  been
 Qndexed  in  the  category  of  Wireless
 Operators.

 Surplus  Wireless  Operators  absorb-
 @d  as  Teleprinter  Operators  would  be
 confirmed  when  the  new  cadre  is  fin-

 Companies  with  Caipte  of  more  than
 9  lakhs  Registered  and  Liquidated  in
 Maharashtra  during  the  Last  Three

 Years

 5483,  SHRI  DHAMANKAR:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  the  number  of  companies  with
 a  capital  of  more  than  Rs.  0  lakhs
 registered  in  Maharashtra  during  the
 last  three  years;  and

 (b)  the  number  of  such  companies
 liquidated  in  Maharashtra  during  the
 saine  period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  (a}:  The  number
 of  companies  limited  by  shares  each
 having  an  authorised  capital  of  more
 than  Rs,  0  lakhs  registered  under  the
 Companies  Act,  1956,  in  the  State  of
 Maharashtra  during  the  last  three  cal.
 ender  years  j.e  4972  to  1974,  is  given
 as  under:—

 No  of
 Companies

 Year

 I972  .  .  .  96

 3973  .  .  .  ‘125

 I974  .

 Tota)  34i"

 *  inchides  one  ynlimited’  compeny

 (b)  The  number  of  companies  Hmilt-
 ed  by  shares  each  heving  9  paid-up
 capital  of  more  than  Rg  0  lakhs,
 which  ceased  functioning  by  elther
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 going  into  liquidation  or  being  struck
 off  under  Bection  80005)  of  the  Com-
 panies  Act,  1986,  in  the  State  of  Maha-
 rashtra  during  the  same  period  is
 given  88  ynder:—

 Year  No.  of
 Companies

 3973
 द  :  5

 3973  *  bi

 3974  .  .  .  ‘  Ni

 Total  :  6

 Wells  constructeg  by  O&NGS

 6464,  CH.  RAM  PRAKASH:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  number  of  wells  constructed
 by  the  Oil  and  Natural  Gass  Commis-
 sion  in  various  States  during  last  two
 years;  and

 (b)  how  many  of  them  have  proved
 failure?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  B  MAJHD:
 (a)  and  (b).  During  the  years  1972-73
 and  ‘1973-74  ONGC  completed  the  dril-
 ling  of  25  weils—94  in  Gujarat,  28  in
 Assam,  lin  J  &  K,  2  in  Tamil  Nadu  &
 Pondicherry.  Of  these,  53  wells  (38
 in  Gujarat  and  5  in  Assam)  proved
 to  be  oil  bearing,  6  (all  in  Gujarat)
 gas  bearing—38  (31  in  Gujarat,  4  in
 Assam,  3  in  J  &  K  and  2  in  Tamil
 Nadu  &  Pondicherry)  turned  out  to
 be  dry.  The  remaining  28  as  on  1-8-
 3975  were  on  testlrepair.

 Price  of  Diesel

 5465.  SHRI  8.  प्  NAIK:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  what  is  the  diesel  cost  in  naye
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 ber
 over  a  kilometer  in  this  country:

 (b)  of  the  above  cost
 Papi

 ie  the
 exchange  ‘component  baded  on

 figures  of  imported  and  indigenous
 production  of  crude?

 THE  DEPUTY  MINISTER  IN  ५: अ
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  ए  P.  MAJHI):
 (a)  The  retali  selling  price  of  high
 speed  diesel  oil  in  Bombay  is  Rs,  102,
 per  litre.  The  cost  of  high  speed  dieset
 oil  used  by  trucks  for  carrying  a  tonne
 over  a  kilometre  depends  on  several
 factors  like  type  and  condition  of  the
 vehicle,  payload,  empty  return  ratio,
 type  of  roads  and  terrain  etc.

 (b)  The  operations  in  a  petroleum
 refinery  are  integrated  and  several
 products  are  produced  simultaneously,
 The  cost  of  production  of  any  product
 Qneluding  H.S.D,  oil)  in  the  refinery
 is  not  known  and  therefore,  it  is  not
 possible  to  indicate  the  foreign  ex-
 change  component  in  the  cost  of  each
 product.

 Production  and  Demand  of  Sodium
 Tripoly  Phospate

 6466,  SHRI  B  छ  NAIK:  Wiul  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  what  the  indigenous  produc-
 tion  of  sodium  tripoly  phosphate  in
 this  country;

 (b)  what  is  the  estimated  demand
 for  this  product  in  India;  and

 (c)  what  is  the  present  licenced
 capacity  yet  to  be  commissioned?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  XK,  R.  GANESH):
 (a)  The  production  daring  974  was
 18,940  tonnes.

 (b)  The  demand  for  1974-75  was
 estimated  at  19,000  tonnes  and  for
 1978.79  at  1,00,000  tonne,

 (c)  Besides  a  licensed  and  installed
 capacity  of  25,000  tonnes  per  annum.
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 capagity  to  the  extent  of  1,76,000  tou-
 nes|jannum  has  been  approved  by  let-
 ters  of  intent,

 Suppty  of  Kerosene  Off  in  Non-Elec-
 "trifle  Villages  and  Honeses

 5467,  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  agencies  concerned
 with  the  distribution  of  kerosene  oil
 for  lighting  purpose  take  into  account
 the  higher  need  of  non-electnfied  vil-
 Tageg  and  houses;  and

 (b)  sf  s0,  what  are  the  directives  of
 Government  in  this  behalf?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C,  P,  MAJHI):
 {a)  and  b)  Monthly  Kerosene  alloca-
 fuong  made  at  State  Governments  are
 based  on  past  consumption  trends  giv-
 ing  ga  suitable  margin  for  other  factors
 which  pave  a  bearing  on  consumption
 like  the  availability  of  alternative  fuels
 extent  of  electrification:  and  the  seaso-
 al  variation  of  demand.

 The  distribution  of  kerosene  oi}  in
 Statec  ys  however  the  responsiciity  of
 the  State  Governments.  All  the  States
 have  been  advised  to  have  an  effective
 system  of  kerosene  distribution  parti-
 ularly  in  the  rural  areas  80  as  to
 ensure  equitable  distribution  of  avail-
 able  supphes  to  the  consumers

 State  Governments  are  free  (०  consi-
 der  reasonabje  factors'norms  for  dis-
 tribution  of  kerosene  to  individuals
 and  families  including  the  higher  need
 of  non-electrifed  villages  ang  houses.

 Steps  to  Curb  Unanthorised  mnterien-
 ding  within  the  Private  Corporate

 Sector

 8468.  SHRI  B.  छ  NAIK:  Will  the
 Muister  of  LAW,  JUSTICE  AND
 CHEMICALS  be  pleased  to  state:

 fa)  the  steps  taken  to  curb  unau-
 thorised  interlending  within  the  pri-
 ‘Vate  corporate  sector;  and

 a

 {b)  the  names  of  the  concerns  in
 which  the  interlending  {s  more  than
 Rupees  one  crore?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  Section  370  of
 the  Companies  Act,  956  already  con-
 taing  certain  provisions  intended  to
 curb  unauthorised  inter-eompany
 loans,  Thig  section,  which  applies  to
 loans  made  or  guarantees  given  by  ali
 public  limited  companies,  whether  in
 the  public  or  private  sector,  provides
 inter  aka  that  the  pnor  approval  of
 the  company  in  general  meeting,
 through  a  special  resolution  shall  be
 necessary  in  respect  of  every  such  loan
 or  guarantee  made  to  compames  not
 under  the  same  management  as  the
 lending  company,  if  the  aggregate  of
 such  loan  exceeds  ten  per  cent  of  the
 aggregate  of  the  subscribed  capital  of
 the  lending  company  and  Its  ceserves.
 Where  however,  the  loan  is  to  be  made
 0  a  company  under  the  same  manage.
 ment  as  the  lending  company.  the  prior
 approval  of  the  company  in  general
 mecting  by  a  special  resolution  8
 necessary,  ir:espective  of  the  amount
 of  the  loan  Section  370  further  pro-
 wides  that  the  prior  approval  of  the
 Central  Government  shall  also  be
 necessary  if  the  aggregate  of  the  loans
 made  to  all  the  bodies  corporate  ex-
 ceeds  th  following  limits:—

 (o  30  per  cen:  of  the  aggregate  of
 the  subscribed  capital  of  the  lending
 compuny  and  its  free  reserves  where
 all  such  other  bodies  corporate  are  not
 under  the  same  management  as_  the
 lending  company,  and

 (i)  20  per  cent  of  the  aggregate  of
 the  subscribed  capital  and  free  reserves
 of  the  lending  company  where  al]  the
 other  bodies  corporate  are  under  the
 same  management  as  the  lending  com-
 Pany.

 Any  contravention  of  the  provisions
 of  the  section  is  liable  to  the  penalty
 laid  dow,  in  Section  37  of  the  Act.

 (b)  The  particulars  asked  for  in  res.
 pect  of  such  loans  for  which  the  Cen-
 tral  Government's  approval  was  not
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 required  under  Section  370  of  the
 Companies  Act,  956  are  not  readily
 available.  The  time  and  labour  in-
 volved  in  collecting  the  information
 from  the  Balance  Sheets  filed  by  com-
 panies  all  over  India  with  thé  various
 Registrars  of  Companies  or  from  the
 companies  themselves  will  not  be  com-
 mensurate  with  the  results  which  may
 be  achieved.

 Shareholders  of  Maruti  Heavy  Vehi-
 cles  Ltd,

 5469.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  the  composition  of  the  Board  of
 Directors  of  Maruti  Heavy  Vehicles
 Limited;

 share-
 and  value  of

 (b)  who  are  its  principal
 holders  and  number
 share  held  by  each;

 (c)  what  are  its  main  lines  of  busi-
 ness;

 (d)  salary  and  emoluments  includ-
 ing  perquisites,  enjoyed  by  each  direc.
 tor  of  the  company;  and

 (e)  total  value  of  purchases  made
 from  it  by  each  Central  Government
 Department  to  date  since  inception?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  As  per  the
 latest  available  information  the  Board
 of  Directors  of  M|s.  Maruti  Heavy
 Vehicles  Private  Limited  is  comprised
 of  the  following  four  Directors:

 l.  Mrs.  Sonia  Gandhi

 2.  Shri  Sanjay  Gandhi

 3.  Shri  Kishan  Lal  Jalan

 4.  Shri  Om  Prakash  Modi

 (b)  The  company  has  2  sharehol-
 ders.  The  names  of  the  _  principal
 shareholders  and  the  number  of  value

 APRIL  8,  975
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 of  the  share  held  by  each  are  given
 below:

 Name  of  Shareholcer  Nae

 @)  Maruti  Technical  Services
 Py  875

 (2)  ShriOm  Prakash  Modi  10,560.

 (3)  Shri  Dwarka  Prasad  Medi

 (३)  S  ri  Satya  Narain  Modi

 I0,CCO

 10,000

 (c)  As  per  the  Memorandum  of  As-
 sociation  the  main  lines  of  business  : 7
 the  company  are:

 (l)  To  carry  on  the  business  oO
 manufacture  and  assembly  of,
 dealers  in,  hirers,  repairers,
 cleaners,  storers  and  warehou- sers  of  earth  movers,  bulldo-
 zers,  sCrapers,  loaders,  ९४९४०
 vators,  road  rollers,  dumpers
 and  other  earth  moving  mac-
 hinery  of  all  descriptions  (all
 heremafter  comprised  in  the
 term  “Heavy  Vehicles  and
 other  things”),  whether  pre-
 pelled  or  assisted  by  means  of
 petrol,  diesel,  spirit,  steam,
 gas,  electricity,  animal  or  other
 power,  and  of  engines,  hodies
 and  other  components,  parts
 and  accessories  and  all  machi-
 nery,  implements,  —  utensils,
 appliances,  apparatus,  lubri-
 cants,  cements,  solutions  and  ५
 all  things  capable  of  being  ©
 used  for,  in.  or  in  connection  ~
 with  manufacture,  mainte-  —

 nance  and  working  of  heavy
 vehicles  and  other  things,  or
 in  the  construction  of  any
 track  or  surface  adapted  for
 the  use  thereof.

 (2)  To  carry  on  the  business  of
 garage  keepers  and  suppliers
 of  and  dealers  in  petrol,  diesel,
 by-products  of  petrol,  electri-
 city  and  other  motive  power
 for  heavy  vehicles  and  other
 things,
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 (a)  ‘The  company  wag  registered  on
 B%20l974,  Ite  first  annual  accounts
 are,  therefore,  mot  yet  due  and  have
 not  heen  filed  with  the  Registrar  of

 jes,  The  required  information
 4s,  therefore,  not  available.

 (e)  This  information  is  not  required
 to  be  filed  with  the  Registrar  of  Com-
 panies;  under  the  provisions  of  the
 Companies  Act,  1956.

 Self-sufficiency  in  Oil  Production

 5470,  SHRI  JYOTIRMOY  BOSU:
 ‘Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  gtate:

 (a)  whether  he  has  recently  stated
 that  the  country  will  achieve  self-suf-
 ficiency  in  oi]  production  in  the  course
 of  the  next  seven  years;

 (b)  if  50,  what  is  the  basis  of  this
 optimistic  statement;  and

 (९)  the  long-term  and  short-term  oil
 programmes  of  Government?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  #£PETRO-
 LEUM  AND  CHEMICALS  (SHRI
 ¢c.  FP.  MAJHD:  (a)  and  (db).
 With  the  promising  discoveries

 made  in  the  Bombay  High  structure
 &ng  some  preliminary  results  of
 offshore  seismic  surveys,  the  prospects
 for  oi]  production  in  the  next  decade
 have  improved.  The  5th  Five-Year
 Plan  alredy  provides  for  increase  of
 on-shore  production  from  about  7
 ‘million  tonnes  to  about  Us  million
 tonnes.  Exploration  on-shore  and
 off-shore  is  being  intensified,  On  this
 Ddasig  and  pnesuming  that  growth  in
 consumption  of  petroleum  products
 would  be  satisfactorily  curbed,  an
 optimistic  forecast  has  been  made  by
 Minister  of  Petroleum  and  Chemicals
 that  the  country  might  be  self-suffi-
 cient  in  the  next  7  or  8  years.

 (९)  The  programmes  included  in
 the  Dratt  5th  Wive-Year  Plan  com-
 prise  the  following  objectives:  —

 (i)  extension  of  exploration  work
 to  almost  oll  gedimentary  hesins  of

 India  on  land  and  to  a  limited  ex-
 tent  in  off-shore,  wherever  posstbi-
 lities  of  finding  hydrocarbons  exist,
 On  geological  considerations;

 (ti)  establishing  additional  re-
 coverable  reserves  of  anything
 between  70  to  00  million  tonnes
 of  oil;

 (ini)  to  produce  crude  oil  at  the
 rate  of  about  32  million  tonnes
 during  1978-79;

 {iv)  quick  development  of  the  dis-
 covered  oil  fields;

 (v)  maximum  utilisation  of  the
 existing  production  wells;

 (vi)  wider  application  of  secon-
 dary  recovery  methods;

 (vii)  to  increase  exploratory  and
 development  drilling  besides  inten-
 sification  of  geological  and  geophy-
 sical  services.

 These  programmes  are  under
 review  and,  particularly  in  the  off-
 shore  area,  exploration  activities  are
 being  stepped  up  considerably.

 investment  in  Fertilizer  Industry

 ‘8471,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minster  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  total  investment  in  the  fertilizer
 industry  as  at  the  eng  of  March,  ‘1974;

 (b)  respective  shares  of  Public  and
 Private  sectors  in  the  total  investment
 as  5  1980-61  and  1973-74;

 (९)  rate  of  return  on  the  total  cap-
 tai  employed  of  the  Public  and  Pri-
 Vate  sector  fertiliser  plants  separately
 23  in  960-6l  and  1973-74;  and

 {d)  projecteg  investment  during  the
 Fifth  Plan  period  ang  respective  shares
 of  public  and  private  sectors  in  this
 total?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLZUM
 AND  CHEMICALS  (SHRI  K.  Rr
 GANESH):  (a)  abdut  Re:  88  dtores.
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 (b)  to  (8)  The  information  ig  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 Merger  andj  take  over  of  companies
 Guring  the  last  three  years

 §472.  SHRI  JYOTIRMOY  BOSU.
 Wilt  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:  —

 (a)  total  number  of  merger  and
 take-over  of  companies  during  the  last
 three  years,

 (b)  salient  features  of  each  merger
 and  take  over  during  this  period;

 (e)  composition  of  board  of  d:rec-
 tors  of  C  E  Fulford  (India)  Limited,

 (d)  who  are  the  company's  principal
 -shareholders  and  number  and  value  of
 -paid-up  shares  held  by  each;

 te)  when  the  company  referred  to
 in  (c)  wag  registered,  and

 s
 ysghat  is  its  main  line  of  businesg?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPAMY  AFFAIRS  (SHRI  BEDA-
 BRATAMBARUA)  (a)  and  (b)  A
 stateinefit  (Annexure  I)  giving  parti-
 culazé  of  caseg  relating  to  take  over
 of  ganpames;  approved  by  Central
 Gov  ent  under  section  23(4)  of
 thie  foenc

 008७
 and  Restrictive  Trade

 Practid@@* Act,  ‘1969,  during  the  three
 +  yeas.  J@72  to  1074  38  laid  on  the

 Tabheraf  the  House  [Placed  in  Lab-
 rary..4See’No  LT  9376/75}

 Tite  ipformation  regarding  cases  of
 Merges  ig  being  collected  and  will  be
 Jai.  omathe  Table  of  the  House

 5
 fad  and  (a)  The  names  of  directors

 ann  thewshare-holders  along  with  their
 shes  ete.  of  M/s,  ए.  cy
 Fulford  \(india)  Private  Limited  as
 per  the  Annual  Return  made  upto
 28-2-74  filed  with  the  Register  of
 Conipaties,  Bombay  by  the  Company
 ig  given  in  statement  (Annexure  wm
 lsig’  on’tle  Table  of  the  Houve.

 .{Rincet?  in:  Library.  See  NoiLhT
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 (e)  and  (१),  The  company  M/s,  0.
 E,  Fulford  (India)  Private  Limited
 Wag  regietered  on  ‘2-8-1948,  Its  main
 Tine  of  business  according  to  the  re-
 cordg  available  with  the  Registrar
 of  Companies,  is  to  manufacture
 pharmaceutical  products  hke  tablets,
 gintments,  granules,  injectables  and
 Uquids  ang  some  other  sophisticated
 Schering  anti-allergy  products  as  also
 some  life  saving  antibiotics  lke
 Geramyem

 Expenditure  on  electrification  cf
 Panskura-Haldia  Section

 8478  SHRI  TUNA  ORAON  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state

 (a)  whether  electrification  of  Pan-
 skura~Haldig  section  has  been  complet-
 ed,

 (b)  af  not,  the  reason  therefor,

 {e)  total  amount  likely  to  be  spent
 on  this  work,  and

 9)  the  amount  spent  up-to-date,
 year-wise  and  the  salient  features  of
 the  work  done?

 THE  DEPUTY  MINISTER  IN  THE
 MNISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH)  (a)  No

 (b)  Delay  in  completion  of  the
 scheme  hag  been  due  to  the  following
 reasons:—

 (i)  Delay  in  laying  of  track  in
 bulk  handling  yard  by  the  Calcutta
 Port  Commisaloner

 (ii)  Delay  in  supply  of  repeater
 station  and  cable  hut  equipment  by
 the  Indian  Telephone  Industries,
 Bangalore,

 (९)  Re  399.90  lakhs  (estimated)
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 (d)  Year-wise  amount  spent  on  the
 acheme  is  83  under:

 Year  Amount  apend  in
 lakhs  of  Rupees

 1970-71,  3.22
 शान:  76.62
 1972-73  70.06
 ‘1978-74  84.23
 1974-75  78.38  (Antici-

 pated)
 nen

 Total  337.5

 The  section  from  Panskura  to
 Durgachak  was  energised  in  Feb.  975
 end  the  balance  is  expected  to  be
 completed  by  June,  1975,

 Completion  of  additional  loops  in
 Bandel-Burdwan  section

 5474  SHRI  TUNA  ORAON:  Wil  the
 Minister  of  RATLWAYS  be  pleased  to
 state:

 (a)  whether  the  additional  loops  in
 Bandel-Burdwan  section  at  Rasulpur
 and  Debipur  have  been  completed;

 (b)  ig  not,  the  reason  therefor;  and
 (c)  the  amount  spent  and  the  pere

 centage  of  the  work  gone  up-to-date,
 year-wise  and  when  the  work  will
 be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  The  work  has
 been  included  in  the  Budget  for  1975-
 76.

 (bd  The  work  will  be  sanctioned
 णा  receipt  of  the  estimate  from  the
 Railway.

 (९)  It  will  take  about  two  years  to
 complete  the  work  from  the  date  of
 sanction.

 Representation  from  Marathwada
 region  of  Maharashtra  regarding

 new  Rallway  lines
 3475.  PROF.  MADHU  DANDA-

 VATE:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 _  (a)  whether  the  representations
 from  backward  Marathwada  region  of
 Maharashtra  regarding  construction  of

 new  railway  lines  have  been  consi-
 dered;  and

 {b)  if  50,  the  action  taken  therevn?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUTA  SINGH):  (a)  Yes,

 (b)  Detailed  engineering  surveys
 for  the  following  conversion  projects
 have  been  completeg  and  the  gurvey
 reports  are  expected  to  be  received
 shortly.

 (i)  Manmad-Parli  Vaijnath  section
 from  MG  to  BG.  (This  is  an  approved
 work  and  has  been  included  in  the
 Railways  budget  for  1974-75).  In
 addition,  a  survey  will  be  taken  up
 shortly  for  conversion  to  BG  of  the
 line  from  Parli  to  Adilabad  and  con-
 truction  of  a  new  line  from  Adilabad
 to  Ghughus  at  the  cost  of  Maharashtra
 State  Govt,

 (i)  Miraj-Latur  section  from  NG
 to  BG.

 Improvements  to  Edava  Railway
 Station

 5476  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 Railway  Users  of  Edava  regarding  the
 improvements  to  the  Edava  Railway
 Station  in  Kerala;

 (b)  if  so,  the  main  contents  thereof;
 and

 (c)  what  steps  Government  have
 taken  tn  improve  the  facilites  in  that
 station?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 BUT  \  SINGH):  (a)  No

 (b)  Does  not  arise.

 (९)  A  new  station  building  was
 constructed  for  Edavai  Station  in  790
 with’  provision  of  seend  class  waiting
 halls  bith  general  and  for  ladies,  A
 rail  level  platform  180  M  long  exists
 at  this  station.  The  station  is  provided
 with  a  5  seateg  sanitised  latrine,  ade-
 quate  number  of  bencheg  and  drinking
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 water  facilities  etc.  The  station  is
 electrified.  These  facilities  are  con-
 sidered  adequate  for  the  present.
 Furthér  augmentation  of  thete  facili-
 thes  may  be  ednsidered  in  future  years’
 work  programme  in  consultation  with
 Railway  Userg  Amenities  Committee
 and  subject  to  availability  of  funds.

 78.90  his.

 SHRI  JYOTIRMOyY  BOSU  (Dia-
 mond  Harbour);  Sir,  I  have  given
 a  notice  on  the  closure  of  Jawaharlal
 Nehru  University  and  alee  on  the
 situation  in  Kerala.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Sir,  Jawaharlal  Nehru  University  has
 been  closed  down.  Kindly  ask  the
 Minister  to  make  a  statement.

 MR.  SPEAKER:  Please  listen  to
 me.  I  have  admitted  a  Calling
 Attention  on  thig  subject.

 SHRi  JYOTIRMOY  ‘BOSU:  _  Sir,
 I  have  a  bad  throat.  I  want  to  make
 a  submission.

 MR.  SPEAKER:  You  don’t  have
 mercy  on  your  throat.

 Please  sit  down.

 I  have  to  inform  the  House  that  I
 have  admitted  the  following  motion
 under  Rule  484  given  notice  of  by
 Shri  Shyamnandan  Mishra:

 “This  House  deplores  the  recent
 violent  incident  in  Calcutta  in
 which  Shri  Jayaprakash  Narayaz's
 car  was  attackeq  and  g  member  of
 the  House  Shri  Samar  Guha  and
 his  colleagues  sustained  injuries.”
 The  motion  will  be  taken  up  for

 discuesion  today  at  3  P.M.  \

 Notices  of  amendment,  to  this
 motion  will  be  received  up  to  2.30  PM.
 today.

 भी  प्रबल  बिहारी  बाज पेनों  (ग्वालियर)
 अध्यक्ष  जी,  कज  पह  बात  बझी  गई  थी  कि  इस

 तरह  का  प्रस्ताव  सारे  सदन  की  साथ  से  पास

 होगा  चाहिए  |

 शायद  भोरे
 :  समिष्कमेंर्स'  तो.  जा

 ह... : ह  हैं  1

 APRIL  a  2988  ;  Paper  Laid  एक,  प्रेत  Table  ac

 '  a  my  ६... |  इजाफा)  t  बह
 चाह्ते  हैं  कि  मार  पढ़े, देने  की  करने दी  जिये  ।

 ची  प्रबल  लाहौरी  चा जपे दी  :  प्रधान  मंत्री
 जी  जब  प्रदा लते में  गई  थीं,  उस  समय  जो  व्यक्ति
 पिस्तौल  लेकर  पकड़ा  गधा  था,  उस  पर  सारे
 लंदन  ने  जीता  प्रकट  की  थी  ।

 अध्यक्ष  लहरें  :  कल  तो  सारादिन  यही
 चलता  रहा  1

 श्री  'अटल  बिहारी  बाजपेयी  :  इस  का  र्थ

 यह  है  कि  भविष्य  में  जब  इस  तरह  के  मामले
 झायेय  तो  हम  को  भी  दल  के  भ्राता  पर  निर्णय
 करना  होग।  ।  =

 Sennen

 2.68  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Orders  of  the  Delimitation  Commision

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  SAROJINY
 MAHISHI):  I  beg  to  lay  on  the
 Table—

 (a)  A  लभ  each  of  the  following
 Orders  (Hindi  and  English  versions)
 of  the  Delimitation  Commission
 under  sub-section  (3)  of  section  0
 of  the  Delimitation  Act,  972:—

 (i)  Order  No.  36  of  the  Delimi-
 tation  Commission  in  respect  of
 the  State  of  Assam,  published  in
 Notification  No.  8.0.  99(E)  in
 Gazette  of  India  dated  the  5th

 February,  1978,

 (8)  Order  No.  39  of  the  Deli-
 mitation  Commission  in  respect  of
 the  State  of  West  Bengal,  pub-
 lished  in  Notification  No.  8.0.
 520४  in  Gatette  of  India  dated

 the  th  March,  198...

 @)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  reasong  for
 delay  in  laying  the  Order  mention-
 ed  at  (i)  above.

 [Placed  tn  Library.  See  No,
 Lesa
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 on  the  Table

 Indiag-Consortitm  fer  Power  ॥... है
 Private  Ltd.  end  Bharat  Heavy  Elec-
 ‘tronics  Ltd.  Amulgamation  Order,  2974

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHR,  BEDA-
 BRATA  BARUA):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Indian  Consortium
 for  Power  Projects  Private  Limited
 and  the  Bharat  Heavy  Electricals
 Limited  Amalgamation  Order,  974
 (Hindi  and  English  versions)  publish-

 ed  in  Notification  No.  G.S.R.  55(E)
 in  Gazette  of  India  dated  the  2ist
 ‘March,  1975,  under  sub-section  (5)
 of  section  396  of  the  Companies  Act,
 1956,  [Placed  in  Library.  See  No.
 ‘LT-9365/75]

 32.05  hres.
 PUBLIC  ACCOUNTS  COMMITTEE

 HUNDRED  AND  FORTY-FOURTH  Report

 SHRI  JAGANNATHRAO  JOSHI
 (Shajapur):  ३  beg  to  present  the
 Hundred  and  forty-fourth  Report  of
 the  Public  Accounts  Committee  on  the
 Report  of  the  Comptroller  and  Audi-
 tor  General  of  India  for  the  year  ‘1972.

 “73,  Union  Government  (Civil)  relating
 to  the  Department  of  Supply—para-
 gtaphs  44  to  47.

 (Interruptions)
 MR.  SPEAKER:  I  have  not  ad-

 anitteqg  any  other  motion.

 I  have  not  called  anybody.

 lam  not  going  to  allow  any  Member.

 We  will  now  take  up  the  further
 discussion  and  voting  on  the  Demands
 for  Grants  of  the  Ministry  of  Agri-
 tulture  and  Irrigation

 ‘Shri  BR.  द  Swaminathan.

 (interruptions)

 MR,  SPEAKER:  Please  do  not  get
 wp  without  say  permission.

 (interruptions)

 MR.  SPEAKER:  I  have  not  called
 any  Member.  have  called  only  Shri

 RY.  Swaminathan.

 CHAITRA  18,  7897  (SAKA)  Papers'laid  230
 on  the-Tabje

 की  अटल  बिहारी  शाजकेयी  (ग्वालियर)  :

 आप  किसी  को  इजाजत  दें  तो  बहू  बोले  ।

 अध्यक्ष  महोदय  :  एक  दम  खड़े  हो  कर
 बोलने  लग  जाना--यहां  कोई  तरीका  नही  है  ny

 भरी  प्रबल  बिहारी  आाजवेयी  :  377  के
 झन्तमंत  भाप  के  पास  नोटिस  गया  है,  नोटिस

 का  विषय  है

 अध्यक्ष  महोदय  :  मैंने  एलाउ  नही  किया  है,
 तो  फिर  ख्वामख्वाह  क्‍यों  बड़े  हुये  हैं  ।

 थी  भ्र टल  बिहारी  बाजपेयी  यह  377
 का  मामला  है  1  फिल्म  सिनेमाघरों  में  चलाई
 गई  है,  उसके  बाद  उस  को  वापस  लिया  गयाहै  ।
 बाप  सूचना  मंत्री  से  वह  सकते  हैं  कि  इस
 के  बारे  में  स्थिति  स्पष्ट  करे

 MR.  SPEAKER:  Everyday  I  can-
 not  allow  notices  under  Rule  377

 story  सीधे  (बांका)  कप  कल  के

 लिए  अनुमति  दिये  ।

 MR.  SPEAKER:  Uniess  ]  allow,  it
 will  not  be  brought  for  discussion  and
 I  have  not  allowed  anything  else  to-
 day.  I  have  allowed  another  discus-
 sion  in  the  afternoon.  Kindly  let  us
 not  waste  the  trme  of  the  House.
 Whenever  I  consider  that  it  is  a
 matter  fit  to  be  brought  before  the
 House,  I  allow.  But  you  cannot  get
 up  abruptly  and  whenever  you  want.
 It  is  very  wrong.

 SHRI  PILOO  MODY  (Godhra):
 When  notice  is  given  to  you  under
 Rule  377  that  a  Member  wishes  to
 raise  a  particular  issue  at  this  time,
 it  jig  upto  you  to  inform  he  Member
 whether  he  will  be  permitted  to  do
 80  or  not....

 MR.  SPEAKER:  No,  please  No.
 T  have  not.

 SHRI  PILOO  MODY:  Apparently
 the  Member  has  not  been  informed
 by  you  that  he  wil}  not  be  permitted
 to  do  so.  And,  even  when  he  is
 told  that  he  is  not  permitted  ta  do
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 so,  there  must  be  some  logical  and
 valid  reasong  why  he  cannot  raise  a
 matter  and  bring  it  to  the  public
 notice.

 Now,  here  ig  a  matter  of  the  utmost
 importance  which  strikes  at  the  very
 fundamental  roots  of  our  democracy
 ang  yet,  I  cannot  understand  why
 he  is  being  prevented  from  bringing
 it  to  the  public  attention  You  know
 the  gravity  of  what  you  have  been
 doing?  Here  is  a  letter  from  the
 Government  of  India,  Ministry  of
 Information  and  Broadcasting,  Film
 Division  which  says....

 MR.  SPEAKER:  |  have  not  allow-
 ed.  I  am  not  allowing.

 SOME  HON.  MEMBERS:  Why?

 श्री  साधु  सिसके  :  आखिर  श्राप  क्यों  नही
 मानते  हैं,  दो मिनट  ही  तो  लगेगे  t

 MR.  SPEAKER:  It  is  a  question  of
 procedure.  I  have  not  allowed.

 SHRI  PILOO  MODY:  Why?

 MR.  SPEAKER:  Shoulg  I  also
 shout  like  you?

 SHRI  PILOO  MODY:
 must  tell  ug  why.

 soft  मधु  लिमये  “पहले  ही  सरकार  विरोध

 पक्ष  की  खबरें  नही  देत।  है  if  यह  फिल्म  बनाई

 गई,  उसके  बाद  वापस  ले  लिया  गया  ।  गुजराल
 साहब  फ्रीडम  ग्राफ  प्रेम  ्र  बहुते  लेक्चर  देते

 हैं

 MR.  SPEAKER:  There  are  a  num-
 ber  of  occasions  when  such  matters
 came  up.  It  comes  up  only  after  my
 permission.

 श्री  नभ  लिमये  :  हाई  कोर्स  में  42  जगहें
 खाली  पढ़ी  हुई  हैं  जजों  की  ।

 (व्यवस्थ)

 No.  You

 SHRI  PILOO  MODY:  These  are
 the  people  who  want  to  save  demo-
 eracy!
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 MR.  SPEAKER:  Kindly.  renane
 your  seat.  After  al;  there  is  a.  pro»
 cedure  about  it,  When  so  many
 noticeg  under  Rule  377  are  received,
 there  ig  hardly  any  time  to  inform
 each  and  every  member,  It  ig  only
 the  Member  who  is  given  the  per-
 mission,  ig  informed,  That  ig  the  prac-
 tice.

 (Interruptions)

 MR.  SPEAKER:  j  am  not  bound.
 It  ig  not  a  matter  of  right  that  you
 should  be  allowed,  No,  no,  There
 are  hundreds  of  notices  which  daily
 come  to  me.  Does  it  mean  that  al¥
 are  admitted?

 way  faa  हम  को  दत्ता  ही  कहीं
 मिलती  है।  नप्राप के  लू  भ्रम  मेन  मानते  है,  ने
 नियम  377  में  दी  गई  सूचना!  को  मानते  हैं,  कया
 मजमा  हो  यथा  है  1  द्वार  कोटा  से  42  बकेन्सीज

 पड़ी  हुई  हैं।

 SHR]  PILOO  MODY:  Will  you
 please  convince  me  why  it  has  not
 been  allowed?  What  ig  the  sence  of
 gravity  with  which  you  deal  with
 these  things?  I  want  to  know  why
 it  hag  not  been  allowed.

 MR.  SPEAKER:  Everyday  you
 bring  matters  so  abruptly  and  should
 J  allow  each  and  everyone  of  them?

 श्री  झल  बिहारी  बाजपेयी  :  प्रखर  राज
 कप  नहीं  जानें  तो  कल  मान  सकते  है।  यह
 मामला  अध्यक्ष  महोदय,  बहुत  गम्भीर  है.

 भ्रध्यल  महोदय  :  सब  जड़े  हो  जाते  हैं  बगैर

 इसका  के  ।

 भो  प्रेस  बिहारी  बाल्रपेशी  :  प्रत्यक्ष

 महोदय  ,  सूचना  मंत्रालय  कटघरे  में  कड़ाहे

 इस  मामले की  ह.4, 8  नहों जा  सकता  ।  भाप  ही

 बचाये  कि  इस  मामले  को  हम  कैसे  उठाये
 |
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 SHRI  PILOO  MODY:  What  is  the
 measure  of  judgment  that  you  have
 adopted?

 MR.  SPEAKER:
 to  give  the  reasons.

 SHRI  PILOO  MODY.  Then,  we  are
 not  boung  to  sit  down,

 MR.  SPEAKER:  Then,  you  go  on
 standing.

 SHRI  PILOO  MODY.  Therefore,
 let  me  say  that  the  Films  Division

 MR  SPEAKER:  I  am  not  calliing
 you  I  have  called  Mr  R  V  Swami-
 nathan.

 I  am  not  bound

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  You  were  pleased  to
 make  some  remarks  about  which  I
 would  hke  to  muke  some  submus-
 sions  Sir,  when  such  matters  are
 brought  to  the  notice  of  a  Member
 of  Parliament  that  there  has  been  a
 misuse  of  a  public  agency,  i5  at  not
 the  duty  cast  on  the  Member  of  Par-
 Hament  to  whose  notice  the  matter
 has  been  brought,  to  bring  it  to  the
 notice  of  the  House?  And  is  not  the
 Government  accountable  to  the  House
 for  any  act  of  omission  or  commus-
 sion?  If  that  Ww  so,  and  particularly,
 m  this  matter,  you  should  be  pleased
 to  consider  that  the  march  wus  con-
 ducted  to  present  a  charter  of  de-
 mands  to  you  and  to  the  Presiding
 Officer  of  the  other  House  It  hay  a
 specifical  significance  that  gq  march
 ‘was  conducted  tg  present  a  charter
 of  demands  to  you  and  to  the  Chair-
 man  of  the  other  House  and  that
 even  this  matter  is  sought  to  be
 excised  from  the  film  of  the  Govern-
 ment  of  India  so  that  the  filme  of
 the  Government  become  the  domestic
 property  of  the  ruling  Party  and  are
 not  the  property  of  the  entire  nation
 That  is  the  important  matter  with
 which  we  are  concerned  now.

 MR.  SPEAKER:  These  matters
 under  Rule  377  were  never  there
 before  but  we  have  introduced
 it  so  that  the  Members  may  get  a

 aI
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 brief  chance  of  expression.  But  it  is
 not  a  question  of  right  There  are
 many  other  ways  whereby  you  can
 discuse  it.  You  can  also  bring  in  a
 regular  motion  But  you  cannot
 take  up  everything  on  earth.

 SHRI  MADHU  LIMAYE:  It  is  a
 very  serious  ‘matter.

 MR  SPEAKER  That  you  have  a
 night  always—I  cannot  accept  Thus
 motion,  I  cannot  say,  wil]  come  to-
 day  or  tomorrow  -  can  allow  it  on
 some  other  day,  but,  not  to-day  I
 have  already  accepted  a  giscussion  on
 a  motion  this  afternoon  and  I  am  not
 g0ing  to  take  up  any  other  motions.

 श्री  अटल  बिहारी  बाजपेयी  हम  इस
 बाल  पर  जोर  नहीं  दे  रहे  हैं  कि  श्राप
 नियम  377  मे  ही  ले  t  लेकिन  हम  आज
 बाप  से  ae  re  भाग  रहे  हैं  कि  यह  मामला
 किस  तरह  से  उठाये  ।  डाक्यूमेंटरी  बने
 गई,  सिनेमा  में  दिखायी  जा  रही  है
 ज  जनता  राज  से  मिश्रित  है  1  उसे  एफ  दस
 वापस  ले  लिया  गया  |  अध्यक्ष  महोदय,  प्राण
 को  याद  होगा  कि  यूथ  फ़ारस  ने  एक  छोटा
 सा  प्रदर्शन,  प्रमोशन  निकाला  था,  उसकी  डाकू
 मेरी  सारे  देश  में  दिखलायी  गई।  बाप  सूचना
 मन्नी  को  पह  सकते  है  कि  इस  के  बारे  में  ४३,  न
 दे  |  प्रभी  7  विवाद  भें  जितना  समय  गया,
 झगर  आप  नियम  377  में  अलाव  कर  देते  तो
 मानना  खत्म हो  जात  ।

 MR  SPFRAKER:  I  do  not  deny
 your  right,  but  my  objection  ४७  to  the
 Way  In  which  you  come  up  lke  this
 suddenly  ang  abruptly,  even  without
 my  having  given  the  permission  That
 is  very  wrong  I  do  not  accept  that.
 It  is  not  any  discussion  or  any  refer-
 ence  which  I  am  objecting  to,  but
 about  the  way  in  which  this  js  brought
 up  so  suddenly  an  abruptly.  I  do
 not  accept  it  ;

 SHRI  PILOO  MODY:  May  I  make
 a  humble  submission,  Sir?  It  is  this.
 There  are  important  matters  which
 come  yp  from  day  to  day.  Any  num-

 *not  recorded.
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 ee yourself  gaid,  ang  It  is  sot  oi  each  fae  \  0408 and  every  matter  will  take  the  for  are  there.  It  is  not  only  foodstuits m
 of  a  formal  motion.  It  is  much  better
 if  you  allow  a  few  matters  to  be
 raised  just  like  this,  under  Rule  377,

 minute  or  two  for  this  matter  to  be
 stated  and  the  Minister  may  make  a
 statement  thereof  at  a
 time.

 MR.  SPEAKER:  Kindly  sit  down.
 I  will  explain  it.  The  position  is  like
 this.  It  is  for  tee  Speaker  to  assess
 which  will  come  today,  what  will  come
 the  other  day,  etc.  and  what  will  come
 under  Rule  377;  but  that  is  9  different
 matter.  When  you  just  get  up  ab-
 ruptly  and  spring  a  surprise  like  this,
 how  is  it  possible?  When  such  hum-
 ble  submissions  cOme  in  a  very  empha-
 tic  and  shouting  manner,  they  be-
 come  a  problem  for  me!  If  that  ie
 the  type  of  humble  submission,  7
 don't  know,  what  will  be  the  other
 types  of  submissions.

 Order  please.  I  have  passed  on  to
 the  next  item.  Shri  R.  V.  Swami-
 nathan,

 322.49  bre.

 DEMANDs  FOR  GRANTS,  975-76—
 Contd.

 Ministry  of  Agricutture  ang  Irriga-
 tion—Contd

 SHRI  R.  ्  SWAMINATHAN
 (Madurai);  Sir,  Agricultural  produc-
 tion  hag  gone  down  for  the  past  three
 or  four  years  continuously  due  to
 failure  of  the  monsoon.  ‘This  is  the
 situation  in  the  country  as  a  whole

 failure  of  monsoon.  Even  the  hon.

 Stowe  Mr  Shinde  visited  Madurai
 and  Ramnad  districts  and  he  has  seen

 nadu.  We  don't  kn

 is  not  there;  in  the  city  of  Madras
 water  is  being  given  once  in  two  days
 or  three  days.  Such  is  the  horrible
 condition  there.  How  are  we  going
 to  solve  the  problem?  Whoever  rules
 the  State,  the  Centre,  cannot  shirk  its
 responsiblity.  The  Centre  hag  got
 ita  responsibility  which  it  must  dis-
 charge.  The  people  have  given  us
 tbe  mandate  and  we  have  to  fulfil
 that.  Therefore,  I  would  like  to  say
 that  the  Centre  has  got  a  duty  and  it
 must  discharge  this  duty.  The  Min-
 istry  hag  to  perform  its  duty  so  far  az
 Tamil  Nadu  is  concerned.  Already
 some  relief  measures  have  been  taken
 which  have  given  some  relief  to  the
 poor  farmers  but  the  small  farmers
 and  the  margmal  farmers  find  it  diffi-
 cult  ag  they  could  not  get  any  help
 They  have  no  money.  Whatever  little
 gran  they  have  produced  with  the
 help  of  uft  irrigation,  well  irrigation,
 etc.  is  also  being  taken  away  by  the

 the  procurement  being  introduced
 there?  Suppose  in  a  house,  a  family.
 consisting  9f  four  or  Give  people,  has
 हम  20  bags  af  paddy.  The  denartmen-
 tal  people
 thet  they  should  only  keep  ten  bags
 with  them  and  the  dalance  y
 should  part  with.  ‘The  balance  of
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 able  to  get  it  directly  in  the  open
 market.  He  has  to  purchase  it  at  the
 black  market  with  exorbitant  price.

 ‘These  things  are  not  at  ail  taken  in-
 to  consideration  by  the  Agmcuitural

 Commission.  It  jis  hightime
 that  the  Commission  is  abolished.

 No  farmers  in  the  country  have  got
 any  confidence  in  the  Agricultural
 Priceg  Commission.  Perhaps  the
 Minister  might  have  got  confidence  in
 them.  The  farmerg  have  lost  their
 confidence  in  them.  Even  the  Mem-
 bers  of  Parliament  have  lost  their
 confidence  in  them.  They  are  not
 able  to  prevail  upon  the  Government
 ta  give

 eg
 farmerg  the  adequate

 quantity  of  fertilisers  at  a  reasonable
 price.  Government  is  not  able  to
 convine,  the  Commission.  If  the
 Commission  says  something,  they
 simply  have  to  accept  it  I  think  it
 ia  not  fair  at  all.  The  Government
 should  themselves  take  up  this  ques-
 tion  arid  Ax  a  remunerative  price.

 I  now  comme  to  river  valley  scheme.
 Ceuvery  Water  dispute  fs  there.
 When  new  parties  are  formeg  with
 States  they  start  fanning  out  regio-
 waliam.  And  the  Ministers  are  natu-

 rally  afraid  of  these  regional  elogans.
 A  new  dispute  has  been  created  for

 २  two  years  gr  80  some
 but  voulferoug  people.

 satiety
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 them.  Somehow  og  etnér  whe  Tamil
 Nadu.  Government  is  not  shle  to  man-
 age  this  with  Karnataka  Government.
 Six,  it  ip  not  enly  in  regard,  to  Cau-
 wery.  There  are  muty  rivers.  There
 ave  hantleeds  of  river  valley  achowes.
 in  the  country.  Ja  each  State,  thay
 have  got  a  problem.  When  we  talk
 to  hon.  Members,  we  find  that  all  of
 them  have  get  problem,  in  regard  to
 the  river  valley  schemes.  Therefore,
 what  isthe  duty  of  the  Government?
 Qevernment  should  come  forward  and
 appoint  4  high  powered  commissisa,
 Fiver  valley  commission,  with  full
 powers  and  they  should  settle  the
 matter.  There  ig  no  use  of  convening
 Conferences  of  Chief  Ministers  and
 Irrigation  Ministers,  talkizig  to  them,
 trying  to  persuade  them  ang  then
 faling  in  the  end.  In  the  end,  they
 come  out  with  a  statement  that  the
 talks  have  failed,  and  therefere,  they
 ara  not  able  to  settle  the  matter.  How
 jong  you  can  do  this?  Ig  it  not  the
 time  40  take  it  up?  |  would  appeal
 te  the  hon.  Minister  and  to  the
 Government  that  they  should  take  it
 up  and  appoint  a  hgh  powered  com-
 mission

 Sir,  in  regarg  to  fertiliser,  it  is
 unfortunate  that  the  installed  capacity
 is  not  being  properly  utilised  and  I
 understand  that  only  50  per  cent  of
 the  installed  capacity  is  being  utilised.
 What  is  the  reason?  They  may  say
 that  there  is  coal  shortage,  there  is
 power  shortage  atid  so  on  and  3०  forth
 They  can  go  on  giving  reasons,  one
 or  the  other.  But  what  is  the  solu-
 tion?  Therefore,  Government  should
 come  forward  and  take  up  the  ques-
 tion  of  producing  more  fertiliser  and
 see  that  this  is  properly  distributed  to
 the  farmers.  Now,  there  are  so
 many  agencies.  All  these  agencies
 have  completely  falled  and  farmers
 are  not  able  to  get  fertiliser  at  rea-
 sonable  price.  Therefore,  Govern-
 ment  shoud  take  steps  to  see  that
 fertiliser  js  made  available  to  the  far-
 mets  at  reasonable  price.

 Sir,  then,  there  is  the  problem  ir
 regatd  to  water.  Leave  alone  water
 for  irrigation  purposés.  There  should’
 be  sufficient  water  for  drifiking  pur-



 time.  The  area  was  in  Madrag  State
 before  4947  or  104.  It  was  a  compo-

 “site  State.  Most  parts  of  Andhra
 Pradesh  except  the  Hyderabad  State
 area,  Malabar  district  in  Kerala
 as  well  as  South  Kanara  were  all  in
 the  then  composite  State  of  Madras,  At
 thtat  time,  this  scheme  was  drawn  up.

 “Then,  there  was  some  trouble  and  a
 separate  Andhra  State  was  created.
 Now,  they  say  that  they  will  not  give
 the  water.  We  talk  about  integra-
 tion.  We  also  say  that  we  should
 think  in  termg  of  ane  country  and
 that  we  are  all  Indians.  When  you
 talk  of  integration  and  when  you
 talk  of  one  country,  you  should  also
 see  that  your  brothers  living  in  one
 comer  of  the  country  do  not  suffer
 for  want  of  water.  If  you  are  not
 able  to  give  drinking  water,  what  is
 the  use  of  talkig  about  integration?
 The  leaders  of  the  country  should
 come  forward  and  tell  the  people  that
 they  should  not  raise  such  kinds  of
 objections.

 Sir,  I  have  already  submitted  about
 the  price.  Sir,  agriculture  is  in  the
 safe  hands  of  our  leaders  hke  Babu

 Jagjivan  Ram  and  Shri  Shinde.  We
 have  able  leaders.  Yet,  trouble  and
 difficult  condition  is  there  in  Tami
 Nadu.  Power  shortage,  Food  shortage,
 water  shortage  for  drinking  and
 what  not.  To  be  or  not  to  be  is  the
 question  in  Tamil  Nadu  now.  There
 is  something  wrong  in  the  State  of
 Denmark.  There  is  something  wrong
 in  the  Tamil  Nadu.  I  would  appeal
 to  the  hon.  Mhnister  to  visit  the
 State  once  again  and  see  the  condi-
 tions  there  go  that  proper  help  can  be
 given  to  the  people  of  Tamil  Nadu.

 THE  MINISTER  OF  STATE  IN
 "THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI
 ANNASAHEB,  SHINDE):  have
 extensively  toured  the  State.  Shri
 58.  दिन  Swaminathan:  With  these
 ~words,  suport  the  demands.

 SHRI  प्र.  M.  PATEL  (Dhandh-
 uka):  Mr.  Speaker,  if  agricultural
 production  has  mexitnieedl,  the

 aig.  Demands
 iar,  Groom,

 APRIL  a  ३७  ,
 Pymeni  ४

 Grants...  220

 greatest  attention  hes  to  Ge  given  to
 four  factors.  First;  seeds  should  be  of
 the  right  quality,  improved,  high
 yielding  varieties  of  seeds.  Then  fer-
 tilisers,  pesticides  and  water.  As
 regardg  these  four  factors,  it  is  inte-
 resting  to  see  that  Government  or
 the  Ministry  does  not  appear  to  have
 paiq  any  attention  to  certain  mal-
 practices  that  have  crept  into  these
 matters.  Take,  for  instance,  seeds.
 There  is  no  mention  at  all  of  the  fact
 that  a  large  percentage  of  these  0
 ealled  improved  or  high-yielding  va-
 rleties  of  seeds  is  adulterated.  What
 steps  has  Government  taken  in  this
 regard.  Js  it  not  of  vital  importance
 that  seeds  should  be  pure  ang  un-
 adulterated?  Their  effect  on  produc-
 tion  is  very  great  Therefore,  from
 this  point  alone,  all  possible  steps
 should  be  taken  to  prevent  adutera-
 tion  The  farmer  suffers  because  h2
 spends  money  on  costly  seeds  in  order
 that  he  may  get  the  best  possible
 yield,  but  finds  that  the  seedg  are
 adulteruted  Why  has  not  Govern-
 ment  taken  up  this  question  in  its  own
 hands?  Every  State  Government  in-
 terferes  in  thig  matter.  In  fact,  mul-
 tiplication  of  seeds  48  done  under  the
 orc  of  the  Agriculture  department
 in  State  after  State  and  yet  when
 it  comes  to  their  quality  control  ade-
 quate  machinery  does  not  exist.

 Then  you  come  to  the  question  of
 fertilisers.  Again  these  are  of  vital
 importance  What  has  happened?  At
 one  single  stroke,  Government  has
 doubled  the  prices  of  fertilisers  and
 expects  farmers  to  procure  them  in
 the  required  quantities  knowing  full
 well  also  that  Government  fixes  the
 prices  of  what  they  produce  at  a  level
 which  makes  it  impossible  for  the
 farmers  to  pay  these  high  prices  for
 fertilisers.

 The  previous  speaker  referred  to
 the  Agricultural  Prices  Commission.
 Th  Commission  has  fixed  the  price,
 say,  of  wheat,  at  a  certain  Jevel  with-
 out  taking  into  account  the  cost  of
 production  of  the  farmer.  Yester
 day,  a  member  of  the  advisory  com-
 mittee  to  the  APC  stated  that  he  has

 went,
 his  resignation  for  wae
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 ह...  it  for  him  to  remain  on  the  com-
 mittee  if  no  importance  wag  over
 attached  to  the  advice  tendered,  on
 wuch'  a  besic  matter  as  cost  of  pro-
 duction?  If  cast  of  producion  is  not
 taken  into  account,  it  Is  diffcult  to
 ee  on  what  basis  the  APC  fixed  the
 prices.  What  are  the  considerations
 that  weigh  with  the  Commission
 not  the  cost  of  production?  This  is

 हम  very  important  point  to  which,  the
 Minister,  it  is  hoped,  will  give  a  very
 full  and  detailed  answer.  It  is  not
 eneugh  to  repeat  what  the  Commis-
 aion  cays.  What  is  needed  is  positi-
 ‘vely  to  state  the  reasons  for  not  giving
 any  weight  to  the  cost  of  production.
 Several  agricultural  universities  have
 carried  out  surveys—that  is  to  say

 ‘objective  evidence  exists—and  the  re-
 sults  of  these  surveys  are  available.
 Punjab  University  carried  out  a  sur-
 ‘vey  and  other  research  students  have
 so  and  have  ponted  out  what  the  cost
 ‘of  production  would  be,  For  instance.
 in  regard  ६७  wheat,  they  have  arrived
 at  the  finding  that  the  cost  of  produc-
 tion  would  be  in  the  region  of  Rs.  120,
 Yet  the  procurement  price  fixed  is  Rs.
 105,  What  is  the  justification  for  this,
 in  the  face  of  the  fact  that  the  price  of
 fertiliser,  an  important  input,  has  been
 wWoubled?

 Now  the  third  ingredient,  pesticides,
 Similarly,  pesticides.  The  prices  have

 increased  considerably  and  what  is
 ‘worse,  many  types  of  pesticides  that
 are  in  the  market  today  are  adulterat-
 ed.  What  steps  have  the  Government
 taken  ६0  ensure  that  the  pesticides  that
 are  in  the  market  for  sale  to  the  far-
 mers  are  of  the  right  quality  and  are
 not  adulterated  ones?  Is  there  any
 machinery?  In  regard  to  drugs  at
 Teast  in  name,  there  is  8  drug  controller
 an  every  State  to  see  that  the  drugs
 Sold  are  not  adulterated.  In  regard  to
 pesticides,  have  you  set  up  any
 ‘machinery  to  ensure  that  pesticides  are
 ‘not  adulterated?

 Last,  but  not  the  least  important  fac.
 ‘tor  for  maximisation  of  agricultural
 ‘production  is  water.  They  say  they
 have  programines  for  increasing  irri-

 pee
 facilities.  During  the  Fourth

 they  warited  to  bring  in  a  consi-

 .
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 derable  additional  area  under  irriga-
 tion  so  that  they  could  have  assured
 water  supply,  They  have  similar  pro-
 grammes  in  the  Fifth  Plan.  Why  is  it
 that  4  number  of  these  projects  are
 not  completed  within  the  time-
 schedule  that  is  laid  down?  Why  is
 it  that  a  number  of  most  desirable
 projects  are  not  even  taken  in  hand
 for  years  for  one  reason  or  another
 and  the  majority  of  them  are
 held  up  because  of  inter-State
 water  disputes?  What  steps  have
 been  taken  by  the  Govern-
 ment  to  resolve  those  disputes?  They
 say  that  they  have  no  powers?  What
 is  the  goog  of  their  saying  go  when
 the  ruling  party  ig  today  in  a  position
 to  pass  any  legislation  that  is  desires,
 even  to  amend  the  Constitution  as
 often  as  it  hkes?  And  yet  it  does  not
 take  steps  to  settle  these  issues,  which
 would  result  ip  self-sufficiency  in  food-
 grains  and  also  in  respect  of  many  vital
 cash  crops  needed  for  important
 industri:s  Why  is  it  that  we  are
 unable  to  take  any  steps  to  settle
 these  disputes  and  allow  them  to
 continue  with  no  end  in  sight?  A
 little  while  ago  I  think  8  statement
 wag  placed  on  the  Table  of  the  House
 Saying  that  there  were  57  projects
 which  were  outstanding  because  of
 inter-State  river  waters  d-.spute.
 They  take  pride  in  the  fact  tha:  they
 succeedeg  in  getting  eight  of  them
 out  of  this  list;  instead  of  being  de-
 layed  they  are  going  to  be  taken  in
 hand.  But  what  about  49  more  pro-
 jects  which  cannot  be  taken  on  hand
 and  there  is  no  knowing  when  they  are
 likely  to  be  taken  up.  One  project
 which  seems  to  me  very  important  is
 the  Narmada  project  and  it  is  a
 great  pity  that  it  should  have  been
 held  up  for  so  long,  as  many  as  398
 years.  I  go  not  propose  to  say  more
 about  that,  however,  because  it  has
 been  referred  to  a  tribunal  and  it
 must  take  its  course.  I  appreciate
 that.  But  even  there.  is  there  no  way
 in  which  the  all  powerful  Central
 Government  could  bring  in  all  the
 parties  together  and  bring  about  a
 Solution  much  earlier  exactly  a8
 they  managed  with  regard  to  eight
 projects?  Even  if  you  leave  Narmada
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 about.  an  agreemant  among;
 natake,  Tamil  Nadu  and  Kerala  Gov-
 ernments,  but  within  ॥  few  days  it
 came  to  nothing.  Why  i,  it  that  the
 Central  Government  does  not  take
 a  continuous  and  sustained  interest
 in  the  salntion  of  these  inter-State
 river  disputes?  De  they  think  that
 they  are  of  no  importance?  Since
 these  749  projects  can  provide  irri-
 gation  water  to  several  million  acres
 of  land,  these  disputes  merit  the
 highest  importance.  I  consider  this
 ought  to  recelve  your  most  earnest
 attention.

 You  claimed  that  you  hag  brought
 the  Kar-

 Further,  the  Government  does  not
 appear  to  attach  much  importance  to
 the  proper  use  of  water.  The  prob-
 Jem  to  using  the  water  in  the  most
 economical  manner  possible  hag  not
 been  given  enough  attention  and  the
 result  is  that  very  often  the  projects
 are  ready,  but  the  water  which  is
 already  in  the  reservoir  is  not  car-
 ried  to  the  fields.  Then,  when  it  is
 carried  to  the  fields,  the  farmers  are
 not  taught  how  to  utilise  the  water
 to  the  last  advantage  with  the  result
 that  a  very  substantial  quantum  of
 the  whter  is  wasted,  which  results
 not  only  in  depriving  other  farmers
 who  neeg  the  water  and  are  ready  to
 Use  it,  but  actually  it  also  does  harm
 to  the  soil  hy  increasing  its  salinity.
 Knowing  all  this,  should  it  not  be
 the  bounden  duty  of  the  Govern-
 ment  to  s¢e  that  the  proper  use  of
 water  is  taught  to  the  farmers,  78
 insisted  upon?  There  is  no  reaon  why
 Government  should  not  make  water
 more  costly,  the  water  whigh  they
 manage  to  bring  and  make  available
 to  the  farmers  after  spendng  a  jarge
 amount  of  money.  What  harni  would
 there  be  in  fixing  water  rates  at  a
 level  wheh  would  make  the  farmer
 fealse  that  he  must  use  that  water
 sparingly,  correctly  and  at  the  right
 thme?  Wherever  water  is
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 Jt  is  true  you  have  extension  ser-
 vices,  but  these  services,  believe  me,.
 are  not  doling  their  job  ag  it  should  be
 Gone  You  claim  to  have  covered  the
 entire  country  with  more  than  5,000
 blocks,  but  these  services  do  not  ९०४7५
 79  their  advice  ang  guidance  to  the
 small  and  marginal  farmers  at  the
 right  time  and  in  the  way  in  which
 it  ought  to  be  done.

 I  would  finally  say  only  one  word
 regarding  the  small  and  marginal
 farmers  for  whom  you  have  develop-
 ed  schemes  Have  you  considereg  to
 what  extent,  apart  fram  spending
 the  money  allotted  you  have  achiev-
 ed  satisfactry  results  m  this  field?
 I  have  reason  to  believe  that  the
 return  you  have  got  is  very  little.
 I  have  no  doubt  that  the  bulk  of  the
 money  hag  been  spent  more  in  the
 staffing  of  the  verious  schemes  intro-
 duced  with  great  fanfare  than  in
 ensuring  that  the  benefits  intended
 reach  the  small  ang  marginal  farmer.
 The  achievernent  is  very  little  in
 terms  of  increased  agricultural  pro-
 duction.  Although  you

 re  ogre tare  fs  being  given  the  nighort  Prio-
 rity,  even  on  these  special  schemes  ta
 assist  the  small  qnd  marginal  farmers,
 you  have  imposed  substential  Anan-
 clal  cuts.  That  means,  Whatever  ad-
 ‘vantage

 goby,  om
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 nougtit  to
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 worth  whilé  insisting  upon.  I  once
 again  suggest  that  these  factors  may
 be  paid  greater  attention,  so  that
 agricultural  production  may  increase

 to  the  maximum  extent  possible.

 SHRI  KRISHNARAO  PATIL  (Jal-
 gaon):  Sir,  while  I  support  the  De-
 mands  of  the  Ministry  of  Agricul-
 ture  and  Irrigation,  I  would  like  to
 make  a  few  observations.  Agricul-
 ture  is  the  vital  sector  of  our  eco-
 nomy.  I  must  express  my  satisfac-
 tion  and  offer  compliments  to  the
 Government  for  facing  the  most  cru-
 cial  ang  complicated  problem  of  ris-
 ing  prices.  Sir,  at  we  take  into  ac-
 count  the  last  year's  economic  back-
 ground  of  our  country,  every  cons-
 cious  citizen  would  definitely  admit
 that  the  trend  of  rising  prices  was
 alarming  and  it  was  a  great  challenge
 to  the  country  and  to  the  Govern-
 ment  But  it  ig  a  matter  of  pride
 for  us  to  see  that  the  reverse  graph  of
 prices.  particularly  the  prices  of
 foodstuffs,  is  also  easing  the  situation
 and  showing  a  downwarg  trend  in
 prices.  This  is  a  great  achievement,
 for  which  I  must  offer  my  compli-
 ments  to  the  Government.

 Going  through  the  various  reports
 of  the  Ministry  and  examining  the
 balance  sheet  of  agricultural  economy
 one  thing  by  way  of  conclusion  is
 certain  and  that  is.  the  future  of
 Indian  economy  will  be  depending
 mainly  on  nature,  ie  climatic  con-
 ditions  at  least  for  some  years  to
 ome.  So  far  as  the  irrigation  poten-
 tial  and  utilisation  are  concerned,  I
 entirely  agree  with  the  basic  views

 expressed  by  Dr  K.  L.  Rao  He  said
 that  the  total  irrigation  potential
 created  in  the  country  is  not  very
 satisfactory  In  some  of  the  States,
 the  average  irrigation  potential  is
 very  disappointing.  The  overall
 average  for  the  whole  country  is
 about  22  per  cent.  But  in  some
 States,  the  irrigation  potential  is  as
 low  as  7  or  8  per  cent.  If  we  take
 into  account  the  resources  position  of
 ‘the  various  States  which  are  having

 this  low  average  irrigation  potential.
 ate  Ls—s,

 they  will  have  to  be  put  in  a  differ-
 ent  category,  as  the  most  backward
 States.  That  is  the  basic  thing.  For
 that  the  Planning  Commission  has
 been  giving  top  priority  for  some
 schemes.  The  integrated  area  deve-
 lopment  programme,  which  has  been
 accepted  by  this  House,  is  a  step  in
 that  direction.  It  hag  been  suggested
 that  if  in  some  States  there  js  some
 bottleneck  or  some  backwardness,
 priority  must  be  given  to  the  schemes
 in  those  States  Some  sort  of  balance
 must  be  kept  in  view  and  imbalances
 must  be  removed.  That  was  their
 approach.  But  that  hag  not  been
 actually  brought  into  practice.

 Coming  to  research  in  dry  farming
 technology,  taking  into  account  the
 changing  average  rainfall  in  the
 various  seasons,  they  are  thinking  of
 different  cropmng  patterns  in  differ
 ent  States  We  are  expecting  that
 something  will  come  out  of  it.  But
 I  am  sorry  to  say  that  the  perfar-
 mance  of  the  extension  service  has

 not  been  very  satisfactory.

 Then  I  come  to  power  and  fertili-
 zers  J  can  understand  the  difficul-
 hes  in  the  matter  of  generation  of
 power  by  hydroelectric  projects,  be-
 cause  of  the  inadequate  rainfal)  dur-
 ing  the  course  of  the  last  three  years.
 But  I  fail  to  understand  the  perfor-
 mance  of  the  thermal  power  projects
 during  the  course  of  the  last  two  or
 three  years,  especially  when  we  were
 expecting  something  more  during  this
 critical  period.  I  am  sorry  to  say  that
 the  thermal  power  projects  have  not
 Performed  even  up  to  60  per  cent  of
 the  standards  prescribed  by  the  Gov-
 ernment  and  the  targets  laid  down  by
 the  Planning  Commission.  This  ig
 very  disappointing.  So,  I  would  re-
 quest  the  Government  to  tighten  its
 machinery  for  all  public  undetak.
 ings.  Particularly  power  and  fertilizer
 undertakings.  When  the  country

 has  made  a  huge  investment  to  the
 tune  of  Rs.  6,000  crores  to  8,060

 the
 in  these  public  undertakings,

 people  are  expec!  enipe
 substantial  return.  But  we  are  bid

 yf  ‘
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 not getting  that  return,  particularly  trom
 power  and  fertilizer  projects.  The
 reason  for  thig  is  inefficiency.  As  a
 solution  for  it  I  would  request  the
 Government  to  tighten  up  the  ad-
 ministrative  machinery.

 Coming  to  the  public  distribution
 system,  I  have  nothing  much  to  say
 about  it.  The  food  situation  has  eased
 to  some  extent  because  some  of  the
 States  have  set  up  the  public  distri-
 bution  aystem.

 The  real  problem  in  the  country  is
 not  actual  shortage  but  the  general
 psychology  of  shortage  deliberately
 created  by  the  vested  interests  in  the
 country.  Government  have  already
 started  taking  action  against  the  vest~
 eq  interests  but  the  Government  must
 Pursue  them  more  vigorously,  because
 the  vested  interests  are  creating  an
 atmosphere  of  scarcity  in  the  country.

 Coming  to  the  procurement  of  food,
 I  do  not  find  any  guidelines  After
 giving  guidelines  to  the  States,  the
 matter  is  supposed  to  have  been  dis-
 cussed  in  the  NDC  They  have  given
 the  guide-lines.  But  tt  hag  been  ulti-
 mately  left  to  the  discretion  of  the
 State  Governments  to  finalise  their
 Programmes  to  procure  foodgrains.
 According  to  my  information,  it  is
 not  because  of  the  shortage  of  food-
 grains  that  the  prcurement  is  not
 actually  gaining  momentum.  It  ig  the
 liberal  policy  of  the  Centre  which
 has  left  {t  the  discretion  of  the  State
 Governments,  or  the  goodwill  of  the
 State  Governments,  to  procure  fgod-
 grains.  It  is  a  national  problem.  I
 fail  to  understand  why  the  Central
 Government,  while  accepting  the
 responibility  of  giving  work  to  the
 needy  workerg  and  labourers  and
 supplying  necessary  foodgrains  at
 reasonable  prices  to  needy  people  who
 are  living  below  the  poverty  line,  is
 adopting  a  Hberal  policy  in  the  mat-
 ter  of  procurement  of  foodgrains  by
 leaving  it  to  the  diseretion  of  the
 State  Governments  to  procure  food-
 greina.

 I  beve  studied  this  problem  in  some
 of  the  Stetes.  The  targeta  laid  down

 neceszaty
 graing  at  reasonable  price,  at  the  rute
 off  5  kg.  in  rural  areas  and  8  kg.  in
 urban  areas,  excluding  the  ratianing
 areas  like  Bombay  and  Calcutta;  even
 in  rural  areas,  the  people  are  not
 getting  even  1  kg.  or  2  kg.  of  food-
 grains.  है ३  is  not  that  the  agricultur-
 ists  have  not  got  the  foodgraina  with
 them.  It  is  the  liberal  policy  of  the
 Central  Government  regarding  pro-
 curement  of  foodgrains  that  in  ree
 ponsible.  It  has  been  left  to  the  dis-
 cretion  and  goodwill  of  the  States  to
 procure  foodgrains.  That  is  why  the
 State  Governments  are  not  very
 keen  about  the  procurement  They
 are  just  building  the  central  pool  and
 the  buffer-stock  also.

 In  thig  connection,  regarding  pro-
 curement  of  foodgrams,  I  woulg  like
 to  make  on  more  point  and  that  is
 abut  pricing  policy.  We  are  not  get-
 ting  the  requmred  amount  of  food-
 grams  from  the  agriculturists  because
 We  are  not  paying  them  adequate
 price  for  the  foodgrains.  Some  of
 the  people  are  wondering  in  the
 country  whether  this  Government

 has  got  any  pricing  policy.  During
 the  last  four  Plans,  have  you  got
 any  pricing  policy  which  is  supposed
 to  be  based  on  economic  parity?  No.
 That  is  the  reply  given  That  is  very
 disappointing.  The  stage  has  come  in
 the  life  of  the  country  when  we  must
 lay  down  very  sound  economic
 ptinciples  for  having  pricing  policy
 80  that  no  section  of  the  society  will
 have  any  grudge  or  any  complaint
 against  the  prices  Jaid  down  by  the
 Government.

 Before  I  conclude,  I  would  like  t?
 touch  upon  one  or  two  points  regard-
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 ang  rural  development  were  the  very
 favourite  ideas,  dreams,  of  our  great
 leader  Pandit}i.  I  do  not  think  due
 attention  is  being  paid  by  this  Minis-
 try,  by  the  Government,  to  these
 institutions  by  way  of  giving”  grants
 of  having  programmes.  The  network
 of  cooperatives  and  panchayati  raj  is
 there.  We  have  been  incurring  a  lot
 of  expenditure  by  way  of  salaries  to
 thea,  people.  But  actually,  they  do
 net  do  any  work.  There  is  no  work
 for  them.  So  also  is  the  case  with

 al  development  programme  These
 very  important  institutions  80

 far  as  the  involvement  of  the  people
 ‘ig  goncerned  They  have  to  carry
 out  the  responsibility  to  the  country
 at  this  very  crucial  time.

 Regarding  distribution  system,  60
 far  as  cooperatives  are  concerned,
 they  can  carry  out  the  responsibility
 for  the  distribution  of  essential  com-
 modities.  If  we  assess  the  over-all
 performance  of  thig  Ministry,  I  think
 We  Gan  889  that,  hke  any  other  De-
 partinent,  the  Ministry  and  its  whole
 net-work  is  suffering  from  imeffi-
 aency  This  administrative  imneffi-
 clen¢y  ig  there  which  the  Govern-
 ment  should  try  to  improve

 न  My  final  request  to  this  Depart-
 ment—particularly  4s  it  is  a  very
 important  Department—-would  be  that
 \he  demang  of  the  times  is  the  opti-
 mum  use  of  man-power,  land,  labour
 and  capital  and  sf  we  basically  neg-
 leet  these  things  and  if  we  do  the
 yb  hapharardly,  |  think  it  18  not  go-
 ing  to  help  us.

 ,  हमह  हैड  (रम दब  अध्यक्ष

 महिला,  हमार  देश  कृषि-प्रधान  होते  हुए  भी

 हमारे  यहां  कृषि  की  उपेक्षा  हो  रहो  है।
 ारेसब  में  झाग  हमारा  देश  प्रदान  के  बारे  मे

 ग्स्क्पं  पूर्ण  होता  चाहिए  था  किन्तु  27  साल

 के  हम  इस  समय  के  नजदीक  नही  पहुच  सके  ।

 एस  का  परिणाम  यह  हुआ  है  कि  हर  वर्ष  हम
 कोबराज  के  लिए  बाहरी  देशों  पर  निर्भर

 रहना  पढ़ता  है  t  हमारा  बहुत  सा  पैसा
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 अनाज  के  लिए  बाहरी  देशों  को  देना  पड़

 रहा  है  |  यहा  दीगर  खर्च  जो  हो  72  हँ  इस
 देश  के  उत्थान  के  लिए  वह  भले  ही  स्वाभाविक
 और  वास्तविक  हो  परन्तु  में  यह  कहेगा  कि
 कृषि  की  उपेक्षा  कर  के  दीगर  योजनाओं  में
 पैसा  लगाना  कहा  तक  उचित  है  ?  राज  हम
 देखते  हैं  कि  देश  मे  नई  नई  इमारतों  का  निर्माण

 हो  रहा  है।  अभी  लोक  सभा  के  नजदीक  एक
 बडी  भार  इम्धस्त  बनी  है  1  कई  प्रान्तों  में
 विधान  सभा  की  इमारते  बन  रही  हैं,  पतियों  के
 बगले  बन  रहे  है  ौर  एम  पीज़  तथा  एम  एल
 एश  के  निवास  स्थान  भी  बनाए  जा  रहे  हैं।
 प्रहरियों  की  इमारतों  का  निर्माण  हो  रहा
 है।  मैं  यह  पूछता  हु  कि  जहा  अनाज  का  सवाल
 हमारे  देश  में  प्राथमिक  सवाल  है  वहा  इस  की
 उपेक्षा  कर  के  सारा  पैसा  जो  इन  निर्माण
 कार्यो  पर  सच  क्या  जा  रहा  है  क्या  यह  उचित
 है  ”  यह  सारा  पैसा  इस  में  न  खर्च  कर  के
 पानी  और  खती  की  व्यवस्था  के  लिए  इस  का

 एक  बड़ा  भारी  हिस्सा  लगा  दिया  जाता  तो
 अनाज  का  सवाल  हो  सकता  था  ।  परन्तु
 हमारी  सरकार  इस  की  उपेक्षा  वर  रही  है  ।

 राज  देहातों  में  खेतिहर  जौर  छोटे
 काश्तकार  जो  है  उन  की  इतनी  उपेक्षा  हो  रही
 है  कि  खेती  के  लिए  उन  को  उचित  मात्रा  में
 दर्जा  नहीं  मित्रता  कौर  कर्जा  भी  मिल्स  है
 तो  पूरी  रकम  उन  के  पास  नही  पहुंचती  है,
 उस  में  भी  कुछ  परहेज  अफसरान  से  लेकर  के

 नेता  लोग  मार  देते  है  ।  खाद  की  जो  समस्या

 है,  रासायनिक  खाद  हमारे  काश्तकारों  को

 पूरी  मात्रा  में  नही  मिल  रही  है  t  उस  के  दाम

 इतने  बढ़  गए  है  फि  छोटे  काश इत कार  रासायनिक

 खाद  का  उपयोग  अपनी  खेती  में  नही  कर  पाते

 और  जो  गोबर  बगेरहू  को  खाद  देहातों  में  होती

 है  उस  का  भी  जलाने  में  इतना  उपयोग  हो  रहा
 है  कि  वह  खाद  भी  खेली  में  पूरी  मात्रा  में  नही

 पहुँचती  ।

 पामी  का  जो  प्रश्न  है,  वास्तव  में  खेती  का

 उत्पादन  पानी  पर  निर्भर  है  ।  हमारे  देश  में

 को रड बाहु  जमीन  जो  है  जिस  में  पानी  नहीं
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 मिलता,  जिसकी  फसल  ऊपरी  निसर्ग  के
 पानी  पर  निर्भर  है,  ऐसी  तीन  बहुत  सी  है।
 उस  के  लिए  अगर  पानी  की  व्यवस्था  हो  जाय
 तो  देश  में  अनाज  की  कसी  नहीं  हो  सकती  ।

 हमारे  देश  में  कई  बड़ी  नदिया  बहुत  है,  कई
 छोटी  मोटी  नदियां  है,  नाले  हैं,  बाध  है,

 पुराने  तालाब  है,  लेकिन  उन  की  दुरुस्त  नहीं
 होती  1  नदियों  का  80  प्रतिशत  पानी  समुद्र
 में  वह  जाता  है।  लेकिन  बाघ  बना  कर  उस  पानी
 को  रोक  कर  खेती  को  देने  की  योजना  हमारे
 देश  में  पर्याप्त  मात्रा  मे  राज  तक  नहीं  बन

 पाई  है  ।  मिसाल  के  तौर  पर  मै  कहूंगा  कि
 भण्डारा  जिले  में  बेतिया  बहती  है  ।  बनाया
 प्रोजेक्ट  का  एक  बड़ा  भारी  प्रोजक्ट  के  रूप
 में  सर्वे  हुआ  लेकिन  सर्वे  होने  के  बाद  ग्राम
 करीब  40  साल  हुए  है,  उस  को  कार्यान्वित

 नहीं  किया  गया  है  1  बनेगा  प्रोजेक्ट  यदि

 पूरा  हो  जाता  तो  विदर्भ  मध्य  प्रदेश  और
 ङ्घ  की  लाखो  एकड  भूमि  पानी  के

 नीचे  कराती  और  इतना  ही  नहीं  मध्य  भारत
 में  खेती  के  जरिए  प्रवास  का  भी  पूरा  इंतजाम

 हो  जाता  शर  बिजली  का  भी  उस  से  निर्माण

 होता  लेविन  उस  की  उपेक्षा  हो  रही  है  Y

 वास्तव  में  इस  के  पीछे  भी  एक  राजनीति
 चलती  है  कि  जिस  प्रदेश  का  नेता  कुछ  विशेषता
 रखता  है  राज्य कर्ता श्री  के  साथ  वह  तो  अपना

 हिस्सा  ले  लेता  है  भौर  जहा  के  नेता  कुछ  वैसी
 अपनी  करतूत  सही  रखते  उन  के  यहां  के  विकास
 की  उपेक्षा  कर  दी  जाती  है।  विशेषत  विदर्भ
 के  बारे  में  तो  यह  हमेशा  से  चलता  आया  है  t

 जब  विदर्भ  मध्य  प्रदेश  में  था  तब  उस  की
 उपेक्षा  की  गई  कौर  राज  महाराष्ट्र  में  है  तो

 राज  उस  की  इसकी  भारी  उपेक्षा  हों  रही  है
 कि  आज  विदर्भ  का  कृषक  बेहुत  ही  दुखी
 है  |  परिश्रमी  महाराष्ट्र  में मो  गन्ने  की  खेती

 होती  &  हम  गे  की  खेती  करने  वालों  के  लिए
 कई  योफत:एं  बनाई  जा  रही  हैं  लेसली  विवर
 की  जमीन  कोरहबाडु  जमीन  है,  उक्त  के  लिए
 पानी  की  व्यवस्था  नहीं  हों  रही  है  ।  इस
 प्रकार  से  असंतुलित  विकास  की  योजनाएं  चलाई
 जाती  ड  शौर  विकास  में  भी  राजनीति

 चलाई  जाती  रही  तो  देश  का  संतुलित  विकास
 कभी  न्हीं  हो  सकता  |  जो  पिछड़े  भाग  हैं  कह
 पिटाई  हू'  +  ह  कौर  जिन  भागों  के  प्रभावशाली

 नेतृत्व  के  लोग  सत्ता  से  सबसे  रखते  वाले  हैं  के
 अपने  क्षेत्र  के विकास  के  लिए  कोई  ते  कोई
 योजना  लेते  रहेगे  ।

 हमारे  देश  में  बंजर  जोन  बहुत  है

 उस  को  भी  हम  जोत में  ला  सकते  हैं।  लेकिन
 उस  की  तरफ  सरकार  का  ध्यान  नहीं  है  ।
 जमात  का  बटवारा  करते  सम  इस  बात  के  कई
 उदाहरण  दिए  जा  सकते  हैं  कि  जिनके  खेती

 हैं  उन  के  पोस  ही  बहू  जोन  जा  रही  है  1
 सरकारी  जमीन  का  बटवारा  करते  क़सम  उन
 को  ही  प्राथमिकता  देकर  राजनैतिक  दांवपेच
 से  उन  को  खुश  रखने  के  लिए  जमीन  उन्हीं
 को  ६.1 ल  जा  रही  है  लेकिन  जो  जमीन  पर  काम
 करने  वाले  आदिवासी,  हा  रजनी  कौर  भूमिहीन
 मजदूर  है  उन  को  वह  जोन  नही  दी  जा  रही
 है।  थे  सालो  से  फर्जी  देत  है,  कलेक्टर  से
 मिलने  है,  मंत्री  के  पास  निवेदन  लेकर  आते

 है,  मगर  उन  की  बोर  10.8  नहीं  दिया  है (1.
 हैं  ।  उन  को  जमात  नहीं  दी  जाती  है  1  भाग

 हमारे  देश  में  लाखो  एकड  बजर  जमात  हैं  ।

 भूमिहीन  मजदूर  आदिवासी।  और  हरिजन
 जो  ईमानदारी  से  मेहनत  कर  के  खेती  का
 उत्थान  बारहों  चाहते  है  उन  में  उस  जमीन
 का  बटवारा  कर  देता  चाहिए  ।  धौर  सिर्फ
 बटवारे  से  ही  काम  नहीं  चलेगा  उस  को
 उस  जमीन  के  विकास  के  लिए  भ्र धिक  सहयोग
 जब  तक  सरकारी  स्वर  पर  ही  देगे  शव  तक
 उस  का  विकास  नही  होगा  ।  कई  जगह  ऐसा
 भी  हुआ  हैं  कि  जमीन  पूरे  पर  दी  गई  लेकिन
 विकास  के  लिए  सुविधा  नही  दी  गई  ।  इसलिए

 बहु  जमीन  वैसी  की  देती  ही  मंडी  है  1  तो

 जमीन  देने  के  बाद  पाच  साल  के  इन्दर  उस
 का  पूरा  विकास  भी  होना  रहिए  कौर  उस  के
 लिए  सरकार  को  पूरी  मगद  भी  करनी  चाहिएं

 4
 में  मिवेदत  करता  चाहता  हुं  कि  विदर्भ

 में  काश्तकारों  को  स्थिति  बड़ी  उपेक्षित  है,

 हम  उन  के  ऊपर  पूरा  ब्यान  नहीं  दे  पा
 a
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 ora  कर  नहीं  ये  रहे  हैं  या  इस  के

 पीछे  क्या  राजनीति  है--मेरी  मझ  में  नही

 जाता  है  राज  खेती  करने  वाले  कृषक  दो

 विभागों  में  बंटे  हुए  हैं--एक  बड़े  काश्तकार

 हैं  जिन  कस  हजारों  एकड़  जमीन  है  ।

 उन्होंने  सीलिया  के  घर  के  कारण  अपनी  कमीनों

 को  अलग-पहली  फैमिली  मेम्बरों  में  बाट

 दिया  है,  लेकिन  वास्तव  में  एक-एक  फैमिली

 के  पार  हजारों  एकड  जमीन  है,  इतनी  जमीन

 है  कि  उन  को  मालूम  ही  नही  है  कि  हमारी
 जमीन  कह#कहा  पर  है।  दूसरे-वे  काश्तकार

 हैं  जो  छोटे  काश्तकार  है,  जिन  के  पास  2  एक,

 5 एकड,  0  एकड़  या  5  एकड़  जमीन  है  1

 वास्तव  में  इन  छोटे  क्राश्तककारों  करू  बहुत
 ही  उपेक्षा  हो  रही  है  a  सरकार  की  झोर  से  जो

 बीज  झर  खाद  का  बट वाश  होता  है,  बड़े

 काश्तकार  उस  में  से  भ्र धिक  से  अधिक  हिस्सा
 ले  जाते  है,  इसलिये  कि  उन  की  पहुच  नेताओं

 कौर  अफ़सरान  तक  हैं  कौर  छोटे  काश्तकारों

 को  कुछ  नही  मिलता  ।  एसी  स्थिति  नही  होता

 चाहिये  |  छोटे  काश्तकारों  की  उपेक्षा  बरेगे

 तो  देश  का  उत्पादन  नहीं  बढ़  सकता  ।

 आज  का  श्तकार  जो  पैदावार  करता  है  उस

 को  उसकी  पैदावार  का  उचित  दाम  सिलता

 चाहिये  4राज  सभी  चीजों  के  दाम  बढ़

 गमे  हैं,  लेकिन  गह  के  दाम  05  रुपये  रखे

 गमे  हैं।  मैं  नहीं  समझ  पा  रहा  हू  कि  यह  दाम

 किस  हिसाब  से  बैठाया  गया  है  ।  उत्पादन

 सर्च  लगा  कर  और  साल  भर  मेहनत  करने

 के  बावजूद  भी  काश्तकार  को  जीवन  के  लिये

 पर्वत  मात्रा  में  खेती  से  लाभ  नही  हो  रहा  है  1

 खेती  के  उत्पादन  खर्च  को  देख  कर,  किसान

 की  मेहनत  को  देख  कर  कृषि  उपज  का  मूल्य
 निर्धारण  होना  चाहिये  !  गेह  के  दामों  पर

 फिर  से  विचार  करते  ह...  इस  सारी  बातो

 प्र  बिचार  करना  बहुत  आवश्यक  है  ।

 कपास  के  बारे  मे  सरकार  की  कौन-

 सी  नीति  है  ?  कपास  कई  पन्नों  मे  होती

 है,  लेकिन  महाराष्ट्र  में  एकाधिकार  कपास

 ख़रीदते  की  योजना  जारी  को  जाती  है  भौर

 1975-76

 बह  भी  किस  ढंग  से--केद्रीय  सरकार  के

 बलबूते  पर  ।  केन्द्रीय  सरकार  पैसा  देगी
 तो  उसका  भुगतान  किया  जायगा  ।  राज
 कपास  का  30  प्रतिशत  दास  काश्तकार  को
 दिया  जाता  है  और  70  प्रतिशत  तुरन्त  नहीं
 दिया  जाता  है--इस  तरह  से  कैसे  काम
 चलेगा  शौर  यह  30  प्रतिशत  भी  एक  दम  नहीं
 दिया  जाता,  उससे  कपास  ले  ली  जाती  है  भौर

 बहुत  से  चक्कर  काटने  के  बाद  उसको  बहू
 पैसा  मिलता  है।  यह  नीति  सन्तोषजनक  नहीं
 है---इस  पर  सरकार  को  तुरन्त  ध्यान  देना

 चाहिए  ।

 आज  ऐसे  बहुत  मे  अ्रफलरान  और  नेता
 लोग  कृषि  के  प्लानिंग  मे  बैठे  हुए  हैं  जिनको
 उसका  कोई  ज्ञान  नहीं  है।  मुझे  तो  ऐसा
 लगता  है  कि  उनको  यह  भी  मालूम  नहीं
 है  कि  मग फली  पेड़  पर  लगती  है  या  जोन
 में  लगती  है।  उनको  इतना  सा  भी  ज्ञान
 न  होने  हुए  वे  प्लानिंग  कमीशन  मे  बैठे  हुए
 हैं।  मैं  तो  यह  कहूंगा  कि  प्लानिंग  करते  वक्‍त
 जो  हमारे  कृपा  हैं,  जो  सदियों  से  यह  काम
 करते  आ  रहे  हैं  उन  लोगो  को  प्राथमिकता
 देनी  चाहिए  ।  उन  क  विदा रो  को  प्र  थमिक्ता
 देन,  चाहिये  ।  उनके  विचारों  के  भाधार  पर

 ही  योजना  बना  कर  हम  कामयाबी  पा  सकते
 हैं

 पानी  के  सम्बन्ध  मे  मुझे  यह  निवेदन
 करना  है  इस  देश  मे  जितने  नदी  शौर  नाने हैं
 उनका  अधिकाश  पानी  बेकार  चला  जाता  है  ।
 उस  पूरे  पानी  को  कृषि  के  लिये  किस  लग  से
 इस्तेमाल  कर  सकते  हैं--इसके  बारे  मे  देश-
 व्यापी  प्लान  होना  चाहिए  कौर  ऐसा  प्रयत्न

 होना  चाहिये  कि  एक  बन्द  पानी  भी  फोकट
 में  न  चला  जाय  ।  एकाएक  इच  कृषि  जर्मन
 पाती  के  नीचे  लाई  जाय,  तब  मुझे  विश्वास
 है  कि  अन्न  उत्पादन  के  काम  में  थोड़े  ही  दिनों
 में  आत्म  निर्भर  हो  जायेगे  t

 हम  देखते  हैं  कि  राज  उद्योगों  को  प्रधानता
 देने  की  बात  चल  रही  है।  मैं  उसका  विरोधी

 नहीं  हूँ  ।  लेकिन  भ्रापको  यह  देखना  होगा
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 कि  प्राथमिकता किसे  दी  जाय  चाज  हम  गड़े-

 बड़े  उद्योगों  पर  खर्चा  कर  रहे  हैं,  लेकिन  कृषि
 हमारे  देश  का  एक  महान  उद्योग  है,  एक  प्रधान
 उद्योग  हमने  के  वावजूद  भी  उसकी  उपेक्षा  कर

 रहे  हैं  भौर  यही  कारण  है  कि  अनाज के  मामले
 में  भाज  हम  दूसर  देशो  पर  निर्भर  हैं।  यदि

 यह  स्थिति  प्रतीक  दिनो  तक  चलेगी  तो  मैं  बता

 देवा  चाहता  हूं  कि  यह  कृषि  प्रधान  देश  डूबे
 बिता  नहीं  रहेगा  कौर  यह  सरकार  भी

 इसके  साथ-साथ  डूबेगी  |  ऐसी  अवस्था  नहीं
 आबी  चाहिए  इसलिये  मेरा  भ्र तु रोध  है  कि

 सरकार  सज  हा  जाये।  कृषि  के  प्राथमिकता
 दे  कर  सभी  प्रकार  की  सुविधाएं  काश्तकारों
 को  दी  जाये

 et  awe  सिह  (आगरा)  :  अध्यक्ष

 महोदय,  $पी  कौर  सिचाई  का  जो  विषय

 दाज  हमारे  सामने  है,  यह  बहुत  ही  महत्वपूर्ण

 है  ।  जैसा  मेरे  पूर्व वक़ता  ने  कहा--हमारी
 नेकी  पंचवर्षीय  योजनायें  बनी,  लेकिन

 हारे  च्लानसे  ने  कृषि  कौर  पशुपालन
 क्र  कोई  ध्यान  नहीं  दिया  कौर  उस  का  यह
 परिणाम  हैं  कि  राज  लोगों  को  खाने  को

 अन्न  नहीं  मिलता  और  पीने  को  दूध  नहीं
 मिलता  ।  हम  को  27  वर्ष  आजाद  हुए
 हो  गये,  इस  बीच  उद्योगों  में  हम  ने  काफी

 उन्नति  की  ।  जहां  हमारे  यहाँ  एक  सुई  भी

 नहीं  बनती  थी,  राज  बड़े-बड़े  जहाज,
 मशीनें  शौर  हर  तरह  का  सामान  बनाता  है
 कौर  करोड़ों  रुपये  का  सामान  विदेशों  को

 भेजा  जाता  है  ।  लेकि तजो जो  भारत  कृषि

 प्रधान देश  है,  जिस  की  80  प्रतिशत  जनसंख्या
 कृषि  पर  काम  करती  है,  उस  की  तरफ  ध्यान

 नहीं  दिया  गया  ।  जैसा  मैंने  भी  कहा--
 27  वर्ष  गुजर  ब्य  राज  भी  हमारा  दं  गम्य

 के  लिये  विदेशों  का  मुहताज  है,  हमे  विदेशों

 है  ह.  मंगाना  पढ़ता  है  i  प्राय  से  28-

 30  वर्ष  महले  ज्यादातर  लोग  मोटा  समाज

 खाते  थे,  बहू  महीं  खाते  थे,  परन्तु  राज

 90-95  प्रतिशत  जनता  गेहूं  खाती  है
 क्यों  ?  इसलिये  ६:  चूं  का  भाव  दूसरे
 अरा भों  के  संस्था  है  +  क  205  रपये

 सिविल  है,  हम  कि  सता  206  अपने  गिंदर

 मटर  200  रपये  विवाद, प्रकार  200  शप्

 विषंदत हूँ  t  इसलिये  क्  हो  एक  ऐसी  चीज है
 जो  हर  भादमी  अपनें  शरीर  प्रपते  जानवरों

 दे  लिये  काम  में  लाता  है  {  इस  की  उपज

 जितनी  होगी  चाहिये, उतनी  नहीं हो  रही  है।
 हमारी  झा वादी  जिस  तेजी  से  बढ़ी  हैं,
 पैदावार उस  के  मुताबिक  नहीं  बढ़ी  हैं  ।

 इस  तरफ  हमारे  |  ने  कोई  ध्यान  नहीं
 दिया  ।  मगर  हमारे  प्लान र्स  ने  इस  तरफ
 ध्यान  दिया  होता  तो  हमारी  हालत  कुछ
 दूसरी  होती  to  are  हमारी  ग्राफिक  दशा

 बहुत  गिरी है,  क्योकि  हमारे  यहां  खाने  को

 अन्न  नहीं  है,  हमें  विदेशों से  करोड़ों  रुपये
 का  मल्ला  मंगाना  पडता  है  ।  यदि  इस

 में  हम  ने  कोई  प्रगति महीं  की  तो  न  मालूम
 हमारी  क्‍या  हालत  होगी  i

 खेती  के  वास्ते  पानी  प्रत्यावश्यक  है  |
 श्ज्छा  बीज  शौर  खाद  होनी  चाहिये,
 शम  होता  चाहिये,  पैसा  होता  चाहिये---
 तब  खेती  को  उन्नति हो  सकती  है  ।  लेकिन

 हम  देखते हैं  कि  पानी  की  समस्या  हल  नहीं

 हो  रही है  ।  मैं  इस  समय  झागरा की
 समस्या  के  बारे  में  श्राप  का  ध्यान  खीचना

 चाहता  हूँ  -  सागरों  राजस्थान  के  बआाईर
 पर  है  और  सन्‌  i052  से,  जब  से  कि  मैं

 लोक  सभा  का  सदस्य  हुआ हू,  तब  से  पानी
 के  बारे  मे  कह  रहा  हुं  ।  हमारी  उत्तर
 प्रदेश  सरकार  ने  इस  बीच  में  काफी  काम
 किया,  नहरों  के  काम  भें  काफी  प्रगति  हुई,
 लाखों  रुपया  पहरों  को  बोला  करने  में  लगाया
 गया  |  तब  से  हम  को  यही  कहाँ  जाता  रहा
 कि  राम  गंगा कम  बस  रहा है,  उस  के  जागरा
 को  पाती  मिलेगा  ।  राज  राम  समा

 बम  बन  भी  पया,  लेकिन  उस  से  बागरा
 शौर  मथुरा  को  एक  क्यू डक  पानी  भी  नहीं
 मिल  रहा  है,  1...  कि  वह  पानी  हरियाणा,
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 हमारी  पानी  को  समस्या  का  समाधान

 नही  होगा,  तब  तक  हम  कृषि  के  क्षेत्र  में
 उन्नति  नहीं  कर  सकते  हैं  ।

 कृषि  का  ज्यादातर  सम्बन्ध  पशुधन  से

 हैं 1  पशुधन  शर  कृषि  देश  के  महत्वपूर्ण
 उद्योग  हैं।  भारत  में  पहले  दूध  की  नदिया

 बहती  थीं,  इतना  दूध  होता  था  कि  लोगों
 को  पानी  की  जगह  दूध  पिलाया  जाता  था,
 लेकिन  राज  इतना  प्रभाव  हो  गया  कि  लोगों
 को  मुश्किल  से  10-5  प्रतिशत  लोगो  को

 हो  दूध  मिलता  होगा,  90  प्रतिशत  लोगों
 को  ने  दूध  मिलता  है,  न  छाछ,  भी,  मक्खन
 आदि  मिलता  है,  कुछ  भी  नही  मिलता  है,
 उनकी  सेहत  गिरती  जा  रही  है।  तो  मैं

 कहूंगा  कि  कृषि  के  साथ-साथ  हम  को  पशुधन
 का  भी  ध्यान  पूरा-पूरा  रखना  चाहिये  ।

 23  वर्ष  पहले  हमारे  देश  में  हजारो  काम-

 रेनु  गायें  होती  थी  जो  काफी  दूध  देती  थी  ।

 लेकिन  राज  एक  गाय  मुश्किल  से  -  2  या

 3  किलो  दूध  देती  है  जब  कि  इंगलैंड,  हालैंड,

 आस्ट्रेलिया,  कनाडा  में  एक-एक  गाय  40,  50

 कलो  तक  दूध  देती  है  ।  वहा  दूध  की

 नदियां  बहनी  हैं  ।  हमारे  प्लान सें  ने  इस

 सरफ  ध्यान  नहीं  दिया  ।  पंजाब  में  जरूर

 कुछ  कच्छ  पशु  हैं  लेकित  नस्ल  सुधार  का

 कम  नहीं  किया  जा  रहा  है।  मंत्री  जी  को

 कैटिच  श्री  को  सुधारना  चाहिये,  ताकि

 झाम  गरीब  जनता  को  पीने  को  दूध  मिले  ।

 हमारे  देश  की  प्राथमिक  अवस्था  तभी  सुधर
 सकती  है  जब  खेती  शौर  पशुधन  की  रक्षा

 करें  शौर  उस  से  प्रगति  करें  -  राज  से

 कुछ  साल  पहले  5  हजार  करोड़  रुपये  हमारी

 बारिश  व  थी  जो  कि  राज  30,  40

 हजार  करोड़  तक  पहुच  गई  है  लेकिन

 झामदनी  दूसरे  साधनों  से  बढ़ी  है,

 बढ़ी  है  i  राज  हर  खाने
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 अध्यक्ष  जी,  मैं  श्राप  का  ध्यान  करा  कथित
 करना  चाहता  हूँ  कि  राज  से  2500
 के  पर्व  भगवान  महावीर  के  भा नन्द,  कामदेव,
 जैसे  श्रावक  बे  जित  के  पास  हजारों  दुधारी
 गायों  के  गुरुकुल  थे  ।  उस  समय  यात्रियों  को
 पानी  के  बजाय  दूध  पिलाया  जाता  था
 लेकिन  खद  का  विषय  है  कि  शान  दूध  का
 इतना  अभाव  है  कि  आम  गरीब  जनता  को
 एक  बुन्द  तक  दूध  नहीं  मिलता  ।

 इन  शब्दों  के  साथ  मैं  इन  अनुदानों  का
 समन  करता  हूं  भौर  चाहूंगा  कि  मंत्री
 महोदय  कृषि  शर  पशुधन  पर  पूरा  ध्यान  दें
 ताकि  देश  की  जनता  को  संतोष  मिले  कौर
 आज  जो  बेचैनी  तथा  घबराहट  है  वह  दूर
 हो  ।  और  यह  तभी  हो  सकता  है  जब  हुम
 खेती  भर  पशुधन  को  बढ़ायें  ।

 अध्यक्ष  जी,  मैं  ग्रुप  का  क्त्यम्त  आभारी
 हूं  कि  बाप  के  मुझे  अपने  विचार  रखने  का
 समय  दिया  ।

 हुह  दल  तह  (बाह्य  दिल्ली  )  :
 अध्यक्ष  महोदय,  में  माप  का

 हैं  कि  श्राप  मे  मुझे  इस  अनुदान  पर  बोलने

 का  मौका  दिया  ।  हमारा  वेश  कृषि  प्रधान
 है.  लेकिन  हमे  हर  साल  बाहर  से  अनाज

 माता  पड़ता  है  t  इस  का  कारण यह  है
 कि  हमारी  सरकार  भी  किसानों  के  पति
 श्रद्धा  नही  रखता  ।  किसानों  को  उतना
 माल  का  दाम  और  आदर  नही  मिलता  जितना
 कि  बहू  मेहनत  कर  के  पैदा  करता  है  t

 यहा पर  खेती  करने  के  लिये  पानी  की  जरूरत

 है.  खाद  प्रौर  प्रच्छे  वीज  को  जरूरत  है  ।

 मुझे  याद  है  कि  19708  यहा  पर  सैस्सिकत

 गेहूं  का  बीज  लोगों  में  बटा  ग्या  जौर  ब
 पैदावार  लोगो  ने  ल,  ौर  उसी  जमाने
 में  देस  में  हरसत  क्रान्ति  की  बात  भागी,

 काफी  उस  का  प्रचार  हुआ  ।  पर  मचे  नहीं
 मालूम कि  गज  |  कोई  तया  बीज  बनाना
 गया था  नहीं  ?  या  उसी  बीज  को  कौर
 डेवलप  किया  गया  कि  नहीं  ?  कोई  |. अ
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 बीज  उस  के  बाद  नहीं  माथा  ।  किसान
 उसी  पुराने  बीज  को  ले  कर  चल  रहे  हैं।

 (Mr.  Drrory.Seeaxer  in  the  chatr}

 सदियों  के  पानी  के  झगड़े  सारे  देश  मे

 चल  रहे  हैं  7  लेकिन  जिन्होंने  ट्यूब  बैल
 लगाये  हुए  हैं  वहां  पर  बिजली  नहीं  मिलती  ।

 मुझे  उत्तर  प्रदेश  कौर  हाँ  यात्रा  की  बात

 मालूम  है  कि  वहा  पर  किसान  को  रात  को

 2,  3  घ्  ही  बिजली  मिलती  है  घौर  वह
 बेचारा  कड़कड़ाती  सदी  में  रात  में  खेत  में

 पानी  देता  है  ।  फिर भी  उस  को  पूरी
 बिजली  नहीं  सीसी  ।  जब  में  माननीय

 जनजीवन राम  जी  कृषि  1... है  बने  उसी  दिन
 से  मौके  मौके  पर  बारिश  होती  गई  जिस  की

 बहुत  से  उत्तर  भारत  में  गेहू  की  फसल  इस

 बार  बहुत  प्रगति  है।  मैं  इस  के  लिये  बाबू
 ी  को  बधाई  देता  हू  7  अच्छी फसल होने फसल  होने
 का  यह  फल  मिला  कि  सरकार  द्वारा  जो

 ऐग्रीकल्चरल  प्राइवेट  कमीशन  है  जहा  सब

 किसान  के  दुश्मन  है  जिन्ह ेf  सान  के  बारे  में
 यता  नहीं  कि  उसको  किलनी  मुसीबतों  का

 सामना कर  के  यह  फसल  मिलती  है
 जहां  पाला  पडता  है  रात  में  उस  महल  वह  खत
 में  काम  करता  है  |  उस  की  मेहनत को
 बहू  कमीशन  कभी  नहीं  सोचता  ।  कौर

 भाव  मुकर्रर  कर  दिया  ios  रुपये  प्रति

 जिंदल  ।  समझ  में  नहीं  भ्राता  कि  कहां  से

 बह  हिसाब  लगाया  ।  मुझें  किसी  ने  बताया

 कि  कमीशन  बाले  यह  कहते  हैं  कि  95  रुपये

 पति  जिहल  किसान  की  लागत  झाडती है
 ere  उन  की  यह  बात  सही  भी  मान  ली

 जाय  तो  क्या  किसाने  10  रुपये  किंबल

 ही  मुनाफा  लेगा
 ?  जो 5  एकड़ का  किसान

 हूँ,  जिस  के  यहां  20,  25  विवाद गेहूं  पैदा
 होता  है  तारा  गेह  बेच  कर  उस  को  250

 मे  का  ही  मुनाफा  सभा।  तो  क्या  उस
 छिपे  किसान  की  सांस  की  मेहनत की  कीमत

 इतनी ही  है.  इतने  में  ®  क्या  कर  सकता

 है  ?  जब  किसान  पैदावार  गढ़ाता  है  तो
 आप  घड़  जाता है  |

 i  Demands  for  Gronte  -APRIL,  3,  um
 =  Demand  for  Kipants  =  a>
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 हमारे  देश  में  प्राशि  काफी  पैदा  अर्सा
 शौर  उत्तर  नरेश  में  ती  महे  हालत है  कि

 उसे  को  कोई  पूछने  बाला  नहीं  है  ।  &
 रुपये  विवाद  के  हिसाब  से  चालू  बिक  रहा
 है  सरकार  चाहती  हूं  कि  पैदावार  बढ़ायें  ।
 लेकिन  उस  का  उचित  साक्ष्य  किसान को  नहीं
 मिलता  ।  राज  हां  कोल्ड  स्टोरेज  में  रखते

 के  लिये  जगह  नही  है.  भ्रम  कुछ  सरकार ने
 चालू  खरीदने  का  सिलसिला  शुरू  किया

 है  1

 शाप  कपास  को  देखें  ।  पिछले  म्
 कपास  का  भाव  600  शाये  क्विंटल था. था।  इस
 दफा  300  रुपये  प्रति  क्विंटल  हो  गया  |
 जब  किसान  ने  महाराष्ट्र  भौर  दूसरे  प्रदेशों
 में  ज्यादा  कपास  पैदा  की  तो  आधा  भा:  हो
 गया  ।  इस  में  क्या  किसान  को  प्रोत्साहन
 मिलेगा  जब  श्राप  बाहर  में  अनाज  लेते

 हैं  तो  250  रुपये  प्रति  विवाद  के  रिसाव  से

 खरीदने  हैं  धौर  यहा  सवसिड्दी  दे  कर  गरीब
 आदमियों  को  राशन  में  वह  अनाज  खाने  को

 देते  हैं।  गर  किसान  को  ही  बाप  उस  की
 उपज  का  ग्रसित  दाम  दे  तो  बहू  और  ज्यादा
 पैदा  करेगा  और  प्राय  को  बाहर  से  महंगा

 अनाज  माता  ही  नही  पढ़ेगा,  साथ  ही  अच्छा

 गेहू  लोगो  को  राशन  के  जरिये  खाने  को

 भी  मिलेगा  ।  तो  क्यों  न  देसी  अनाज  को

 भी  सब सिद्दी  दे  कर  राशन  के  जरिये  लोगो

 को  खाने  को  दिया  जाय  ?

 इन  अनुदानों  में  भूमि  सुधार  कौर  फालन

 भूमि  के  प्रजातियों  की  सहायता  की  योजनाके

 रखी  हैं।  जब  सरप्लस  भूमि  जाटी  जाती
 हैं  तो किसी को  2  एकड़,  किसी  को  3  एकड़

 मिलती है  1  माज  आबादी.  बढ़ने की
 बहू  से  हर  किसान  की  जमीन  जोड़ी  रह

 गई है  ।  छोटे  छोटे  किसान जिन  को

 जमीन  बाटी  जाती  है  2  एकड़  था  3  पकड़

 उनके  पास  क्या  जरिये  हैं।  बह  ही

 खरीद  सकते,  द्यूत  बेल  नहीं  लगा  सकते  t

 तो  बैल  से  ही  नी  करेंगा ।  2,  8  एक्ट

 की  पैक वार तो  उसके  |  ही  |. ड  बागें ।+
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 इसलिये  कल  जो  माननीय  नाथू  राम  सीधा  राशन  में  लोगों  को  जो  प्रमाण  कम  मिलता  है,
 जै  कहा  था  चहु  ठोक  ही  कहा  था  कि  हर  हू  उसकी  बाजार  से  मिल  जायेगा  ।  राज

 दर  झज्जर  छोटे  किसानो  में  कुछ  किसान  मजदूर  जो  है,  उसका  आपके  छः  छटाक  के

 भगवान  इकट्ठे  कर  के  उन  को  सरकार

 डु कटर  से  जुताई  को  सुविधाएं  भर  उस  का

 किराया  उन  से  ले  ले  :  गवर्नमेंट  ट्यूबवेल
 लगाकर  पाती  की  सुविधा  दे  और  छप  से

 बानी  का  जो  मूल्य  है,  वह  ले  ताकि  वे  लोग

 मुसीबत  में  न  रहें  7  इस  के  अलावा  गवर्नमेंट

 qv  बीज  भर  अच्छी  खाद  किसानो  को  दे  ।

 उपाध्यक्ष  महोदय,  कब  -  है,  तक  रेट,  का

 सम्बन्ध  है,  गेहू  का  रेट  पिछले  साल  भी  05

 श्राप  ने  रखा  था  और  इस  साल  भी  05

 ६...  रखा  हैं  किन  पिछले  साल  जहा  उस

 को  26  रुपये  का  एक  कट्टा  खाद  मिलता  था

 चहा  इस  साल  उस  को  52,  53  रुपये  देने

 पड़  रहे  है।  पिछले  साल  डी०  ए०  पी०

 का  एक  बोरा  56  रुपये  मे  मिलता  था  लेकिन

 राज  वह  05  रुपये  में  मिल  रहा  हूँ  लेकिन

 गेहूं  का  भाव  बाप  ने  05  स्वयं  ही  रखा  है।

 महू  चलने  वाली  बीज  कसे  है।

 मैंने  नेशनल  एग्रीकल्चर  कमीशन  की

 रिपोर्ट  एक  दिन  अखबार  में  पढ़ी  भोर  कल

 मिर्धा  साहब  ने  भी  इस  बारे  में  बताया  ।

 मैं  यह  कहना  चाहता  हू  कि  जब  आप  ने

 L05  रुपये  का  भाव  रखा  है,  तो  श्राप  विमान

 है  r2  veer  था  is  परसेंट  लेबी  के  तौर

 पर  लेना  चाहते  हैं,  दो  ले  लीजिये  लेकिन  उसके

 बाद  उनको  छूट  दे  दीजिये कि  यह  बाजार में
 जाकर  अपना  महँ  बेचे  ।  इससे  क्सितलों  को

 साहनी  हो  जागेगी  t  जरगर  बाजार  में  उनका

 गेहूं  कम  भाव  पर  बिकेगा  तो  यह  समझेगा

 “कि  सवमेमेंट  ने  सड़कों  अच्छा  भाव  दिया  है

 कौर  श्र  ज्यादा  पर  बिकेगा,  तो  उसको

 कुछ  कायदा  हो  जायेगा  |  अगर  2.  45

 1...  सेबी  का  हुं  लेने  के  बाद  उसको
 '
 आजार में  भ्र पता  शेष  हूं  बेचने  की  छूट  दे

 देखें,'  तो  इससे  दो  फायदे  होंगे  ।  एव  तो  इससे

 कसि  का  ऐसा  होगा  शोर  किसान  को

 नाशपाती श्र  हो  जायेगी  गौर  दूसरा  हू  कि

 राशन  में  कहां  पेट  भरता  हैं।  उम्रको  तो
 सैर,  सवा  सेर  ध्रमाज  रोज  चाहिये  क्योंकि  बहू
 फाड़  का  काम  करता  है  और  वह  बाजार  के
 खाकर  काटता  है  और  तीन  रुपये  किलो  के
 हिसाव  से  भी  उसको  गेह  नहीं  मिलता  है  t
 आज  दिल्‍ली  शहर  की  क  |  हालत  है  ।  वहां
 पर  कही  से  कोई  चीज  नहीं  न  सकती  है  ।
 दिल्‍ली  में  हरियाणा  नजदीक  है,  और  वहां
 के  लोग  यहां  पर  दाते  हैं।  उत्तर  प्रदेश  के  लोग
 यहा  पर  ग्रास  है  और  राजस्थान  ने  मजदूरों  ते
 सारी  दिल्‍ली  की  शान  को  बनाया  है  1  राज
 राजस्थान  का  मजदूर  दिल्ली  में  है  लेकिन
 बहा  से  अनाज  यहा  नहीं  झा  सकता  है।
 छ.  छटाक  राजन  में  मजदूर  का  पेट  कया  भरना
 कौर  शिन्दे  साहब,  राशन  का  गेहूं  तों  आप  भी
 खाते  होगे।  आप  उसको  शक्ल  देखिये  t
 मैं  मापकों  बताऊं  कि  कोटला  मुबारकपुर
 का  जब  इलेक्शन  हो  रहा  था,  तो  एक  गरीब
 औरत  ने  राशन  का  गेह  मेरे  सामने  रख  कर
 कहा  कि  शाप  कहते  हैं  कि  कांग्रेस  को  वोट
 दो,  और  ऐसा  गहू  प्राय  हमे  खिलाते  हैं  ।
 राज  हमारे  देश  का  किसान  इतना  बरच्छा

 गेहूं  पैदा  करता  है  कौर  माप  म  उसको  अच्छा
 भाव  देंगे  और  न  इज्जत  देंगे  ।  यह  क्या
 तरीका  है  7

 मेरा  कहता  यह  है  कि  आप  यह  जरूर
 कर  दीजिये  कि  लेवी  का  इतना  गेहूं  देने  के
 बाद,  किसान  झपना  गेहूं  बाजार  में  बेच
 सकता  है  और  दिल्ली  में  हरियाणा  कौर
 उत्तर  प्रदेश  से  गेहू  लाने  की  इजाजत
 दीजिये  ।  यहा  पर  हरियाणा  के  मेम्बर  साफ
 पानियामेट  हैं,  उत्तर  प्रदेश  के  हैं  कौर  भरे
 आफिसर्स  हैं  लेकिन  ये  झपने  यहां  का
 पैदा  किया  हा  गेहूं  भी  नही  जा  कसते  हैं  ।

 यहां  के  लोगों  की  जमीने  स्क्वायर  हुई  शौ

 कहोगे  वहां  था  कर  जसी नें  लीं  1  ,  ,  (लए
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 ma)...  कमा  छ  छटांक  राशन  में  बाद  गह  काफ़ी  मेदे  खाली  रहता  है  1  तो

 सजदा का  पेट  भरेगा  |  किसी जो  गेहूं  इस  सम्बन्ध  में  मैं  यहां  कानों  चाहता  हूं  |.
 गवैया  करता  है  उसको  यहां  दिल्‍ली  में  प्रसाद  हिन्दुस्तान  के  गांवों  के  अन्दर  जो  किसाने  के
 "यानी  की  भाष  इजाजत  दीजिये  मेरी  लड़के  मैट्रिक  बौर  बी०  ए  पास  करके
 जमीन  हरियाणा  में  है  कौर  मेरा  गह  वहां  देहातों  में  बेकार  फिर  रहे  हैं  भौर  नौकरी  के

 पड़ा  हुमा  है  लेकिन  मैं  नहा  राशन  का  गन्दा

 ag  जा  रहा  हूं  ।  दिल्‍ली  के  किसानों  को  अपने
 छूट  क्यों  नहीं  दी  कि  वह  अपने  भर  में  इतना
 अनाज  रख  सकता  है।  मैं  पिल्लै  साहब
 से  कहना  चाहता  हूं  कि  मेरी  यह  बात  बाबू
 जी  तक  पहुचान ेदे  कि  दिल्‍ली  के  :2  गांवों
 की  जमीनें  स्क्वायर  हुई  हैं  शौर  उन्होंने

 बाहर  जाकर  जमीनें  खरीदी  हैं  भौर  वहा  पर

 नाज  पैदा  किया  है  लेकिन  ये  अपना  पैदा

 “किया  हुआ  गेहूं  नहीं  खा  सकते  ।  कहा  यह
 जाता  है  कि  परमिट  ले  लीजिये  ।  हमारे

 दो  महीने  परमिट  लेने  में  लग  गये  कौर  दो  बोरे

 साहू  साने  का  परमिट  सिला  ।  ब  हरियाणा
 BR  25,  30  भील  की  दूरी  से  कैसे  वह  दो

 औरे  महूं  करायेगा  टीपू  के  स्वर  रख  कर  दो  बोरे
 "गेहूं  भाएगा  या  ट्रक  के  भ्रमर  रख  कर  दो

 बोरे  गेहूं  झायिगां ।  कप  कम  से  कम  यह
 कर  दीजिए  कि  दिल्‍ली  के  बाहर  से  गेहू  लाने

 की  इजाजत  दे  दीजिये  ।  राज  कल  तो  आप

 भी  दिल्ली के  हो  गये  है  -  जो  दिल्‍ली में  आया,

 वह  दिल्‍ली का  ही  हो  गया  दिल्‍ली मे  जो
 पार्लियामेंट  के  मेम्बर  हैं  उनके  यहा  पर  प्लाट

 है  धौर  फ्लैट  है  कौर  दे  यही  के  अआशिनन्‍्दे  बन

 चले  हैं  ।  सबके  सामने  यह  मुसीबत  है,  जो

 हैं  कहा  रहा  हूं  ।  मैं  चाहूंगा  कि  मेहरबानी
 करके  इतना  कर  दीजिये  कि  जो  किसान  दिल्‍ली

 के  बाहर  से  अपना  पैदा  किया  हुआ  अपने  खाने

 लायक  अनाज  लाता  चाहे,  उसको  अनाज  लाने

 की  इजाजत हो  जाये।  प्राय  राशन  के  हिसाब
 &  ऐसा  कर  दीजिये  कौर  पूरे  साल  की  एक

 बर मिंट  उत्तकों  दे  दीजिये  ताकि  वह  बाहर  से

 कहं  ा  कर  था  सके  ।

 एक  बात मैं  कौर  कहना  चाहता  था।

 उपाध्यक्ष  मदीना,  भ्रापको  पता  है  कि  किसान

 के  हो  बहते  एक  कवन  पर  शो  हैं  श्र
 रो

 बहिनें  | 4  कस  पर  हरते  हैं  कौर  उसके

 लिये  जगह  जगह  चक्कर  लगाते हैं,  उनके  लिये
 छोटी'  छोटी  एग्रो-इंहस्ट्रीज  मांगों  में  लगा  दी
 जायें  जिससे  गांवों  में  छोटी  छोटी  चीजों
 का  प्रोडक्शन  हो  शौर  गाव  वाले  वहां  से
 वह  माल  खरीदे भौर  दस  रे  लोग  भ।  खाद  |
 इस  से  उन  लगों  को  रोजगार  मिल  सकेगा
 और  गाव  वालों  की  जरूरयात  भी  पूरी  हो
 जायेंगी  ।

 भी  सेठ  साहब  ने  एक  बहुत  प्रगति
 बात  कहीं  कौर  उनका  इस  बारे  में  एक
 रेज लू शन  भा  था  जोकि  नही  भरा  सका  था
 लेकिन  पनी  बात  को  उन्होंने  बहुत  भ्रण्छे
 कग  से  यहा  पर  राज  रख  विया  ।  उन्होंन
 पशु-पालन  की  बात  कहीं  कौर  थी  दूध  की

 बहुत  बढ़िया  बात  कहीं  ।  कहा  जाता  है  कि

 पहले  भारत  में  दूध की  नदियां  बहुत  थी  ।

 अं  तो  सहोदरा  थाई  राय  (सागर)  :
 कब  तो  चाय  की  दुकानों  पर  बाय  की  नदियां

 बहुत  हैं  t

 अं;  बाप  सहि  हमारी  बहन  बता

 रही  हैं  कि  चाय  की  नदिया  वह  रही  हैं  ।

 जैसा  कि  सेठ  साहब  ने  कहा  है  मैं  भी  यह
 कहता  चाहता  हूं  कि  हमें  पशुशों की की  नसल  में

 सुधार  लाना  चाहिये  ।  शिन्दे  साहब,
 आपने  इसके  अन्दर  काफी  पैसा  रखा  है  नौकर
 झाप  दूसरे  मुल्कों  से  कुछ  गाय भी  खरीद  कर
 लाये  हैं  लेकिन  बहु  बहुत  कम  तादाद में  हैं  ।

 हरियाणा  शौर  पंजाब  के  झंकार  कुछ  थोड़ी
 सी  अच्छी  बाय  शौर भैसें के  होती हैं  लेकिन  दूसरे
 मुल्कों  से  जो  गाव  नाती  हैं  नत  वहाँ पर
 अच्छी मसल पैदा मसल  पैदा  की  जाये  तो  ने  और  भी

 ज्यादा दूध  देंगी  ।  राज  हमारे  देश  के  शरीर

 हुए  की  तरफ  ज्यादा ध्यान  नहीं  दिया  आता है
 दौर  राज  तो  सब  जगह  दाव  हो  चलती है  ।

 चाहे  ग्रोवर  का  बच्चा  ही  शौर  चाहे  रीय
 हा  बच्चा  हों;  |.  ||  ही  गह  शाप  भांगला
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 है  कौर  |.  रहीं  मानता  है  क्योंकि  दूध  उसको
 दिखायी  ही  नहीं  देता  है।  राज  हमारे  यहां
 दिल्ली  में  दिल,  दुधारू  योजन।  है  लेकिन,
 खपाध्यक  महोदय,  यह  दूध  नई  दिल्‍ली  मेसकौर

 बड़ी  वही  काल  लिया  में  ही  मिलता  है  और
 गरीब  अ्रादमी  को  वह  नहीं  मित्र  पत्ता  है  ।
 शेक  जक  कालोनी।  में  जो  आ्रादमी  रहते  हैं,
 उनको  बहु  दूध  नही  मिल  पात।  है।  उनको  भी

 महू  द्  मिलना  चाहिये।

 मैं  प्रा पका  बहुत  अभा री  हु  कि  अपने  मुझे
 समय  दिया  और  मैं  कृषि  जर  सिलाई  मंत्रालय
 की  सागों  का  समर्थन  करता  हू  ।

 SHRI  S.  P.  BHATTACHARYYA
 €Uluberia):  The  foog  problem  must
 be  considered  as  the  most  serious
 national  problem  When  the  poverty
 -of  our  country  is  growing,  unemploy-
 -ment  is  increasing  and  prices  are
 rising,  and  the  problems  cannot  be
 solved  in  a  piece-mea]  way,  we  should
 consider  where  lies  the  main  root  of

 sour  problem  and  how  to  solve  it.

 At  present  whatever  the  Govern-
 ment  does  for  agriculture  only  serves
 the  interests  of  the  big  land  lords.This
 has  been  accepted  by  the  Planning
 Commission.  The  Raj  Committee's

 “Report  says  that  ten  per  cent  of  the
 “familtes  in  the  rural  areas  get  two-
 thirds  of  the  total  agricultural  pro-
 duction.  They  are  money  lenders  and
 big  land-owpers.

 In  West  Bengal  the  Government  has
 imposed  a  levy  which  is  not  sufficient,

 “Dut  even  that  levy  is  not  given  by  27l
 Congress  M.L/As,  and  nine  Con-
 geese  Ministers.  The  big  land-owning
 interests  are  crippling  everything  in
 the  agricultural  economy  and  in  the

 ‘present  state  of  affaira  you  cannot
 solve  the  real  agricultural  problems

 -of  our  country.  That  must  be  under-
 stood.  {Wthout  solving  the  agricul-
 tural  problems  of  the  rural  areas

 “where  80  per  cent  of  our  people  live,
 न्क्प्ध  cannot  solve  the  unemployment
 ve  may  other  national  problem,  one

 ‘1978.78
 You  need  not  dismieg  it  because  {

 is  coming  from  an  Opposition  Mem
 ber.  Even  American  and  Britist
 economists  have  said  the  same  thing
 Miss  Barbara  Ward  has  written  in  a
 recent  issue  of  Span  that  in  the  deve-
 loping  countries  with  the  development
 of  production,  poverty  is  growing,  un-
 employment  is  increasing.  She  says
 that  Japan  by  radical  land  reforms
 has  miraculously  solved  its  national
 problem  and  trebled  agricultural
 production.  She  further  says  that
 India  can  solve  its  economic  prublem
 if  it  undertakes  radical  land  reforms.

 Mr.  McNamara  with  his  clear  uf-
 derstanding  of  the  economic  situation
 of  our  country  said  a  few  months  ago
 that  India  must  either  undertake
 tadical  land  reforms  or  face  an  agra-
 rian  revolution.

 SHRI  B,  द्  NAIK  (Kanara):  You
 are  very  lucky  that  there  is  nobody
 to  object  to  that  name  here.

 SHRI  S.  P.  BHATTACHARYYA:
 Even  if  an  enemy  says  the  truth,  we
 must  admit  it.

 Tf  all  the  lands  of  the  big  land-ow-
 ners  having  over  ten  acres  of  wet
 land  or  45  to  20  acres  of  dry  land  are
 taken  away  and  distributed  among  the
 rea]  tillers,  the  Scheduled  Castes  and
 Scheduled  Tribeg  and  the  poor  land-
 less  people  and  help  is  given  to  them.
 then  our  national  economy  can  be
 revived,  These  big  land-owners  may
 take  to  industrial  development.  ‘You
 can  understand  that  if  the  purchasing
 power  and  productivity  of  the  vast
 masseg  of  Our  public  is  increased,  our
 agricultural  production  is  bound  to
 increase,  our  industrial  production  is
 bound  to  grow.  Also  this  yicious  cir-
 cle  of  price  rise,  of  controlling  feod-
 grains,  raising  their  prices,  kjlling  the
 people  and  workers  and  préfteering
 will  not  exist,  Our  country  will  be
 put  On  a  strong,  healthy  footing,

 This  is  the  situation  which  we  must
 consider  and  for  this  reason  I  say  that
 radical  land  reform  is  the  only  alae
 tion,  Mere  departmental

 y
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 and  partial  solutions  will  not  help  us.
 Not  even  research  and  development  of
 ००९  seeds,  fertilizers  and  water  &
 hank  Joan  benefit  us  so  long  as  you
 @o  not  undertake  radical  land  reforms
 successfully  because  all  the  benefit
 swill  go  only  to  the  big  owners.  It
 will  only  increase  poverty,  raise  the
 price  of  agricultural  commodities  and
 create  a  dead-Jock  in  the  total  a-
 thonal  econamny.

 So  I  ask  the  Minister  to  consider
 the  problem  seriously  and  take  the
 help  of  the  masses  for  putting  the  na-
 tional  economy  on  a  proper  and  heal-
 thy  footing.  Then  our  unemployed
 young  men  will  be  able  to  get  jobs
 You  need  not  give  them  jobs,  they
 will  get  jobs  when  there  is  cuffi-
 crent  development  of  agricultural  pro-
 duction  and  grewth  of  the  home
 market  They  will  not  come  to  the
 Government  for  jobs  They  will
 have  their  own  jobs  according
 to  ther  qualifications  and  our
 country  can  develop  in  8  proper
 manner

 I  have  many  other  things  to  say,  but
 I  shall  put  this  problem  only  before
 the  Minister  He  may  kindly  consider
 it  seriously  and  let  me  have  the  ans-
 wer  and  his  views.  I  would  bke  to
 know  whether  he  considers  my  pro-
 posal  as  logical.  J  say,  do  not  proceed
 further  in  an  illogical  manner  and  do
 not  intensify  the  crisis  in  the  country.

 SHRI  ANNASAHEB  GOTKHINDE
 {Sangh):  Mr,  Deputy-Speaker.  Sir,
 I  must  express  my  satisfaction  over
 the  realisation  by  the  Government
 that  the  agriculture  and  irrigation
 need  top  priority  in  the  country’s
 economy  abd  that  has  been  envisaged
 am  the  Presidential  Address.  It  has
 been  stated  therein—

 “Meanwhile,  the  annual  plan  for
 16-6  is  being  prepared  giving
 emphasig  to  economic  stability  and
 increased  {nvestment  in  crucial  sec-
 tors~-agricultural  production,  irri.
 gation,  fertilisers,  power,  steel,  coal
 and  oil  exploration.”

 Simultaneously,  I  want  to  pose  a
 question  to  the  Government  whether
 they  are  serious  about  the  situation
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 that  is  im  the  aouttry  Je.
 nearly  i/8rd  of  the  crop  ares  in  the
 country  is  drought  prone  area.  As
 many  as  1  States  in  the  country  are
 having  drought  prone  areas.  I  would
 suggest  that  the  merit  of  the  Chief
 Mmisters  of  the  concerned  States
 should  be  judged  by  the  manner  in
 which  guccess  ig  achieved  in  making
 these  areas  drought  registante.
 But  the  difficulty  is  about  the
 finances  which  have  to  be  pro-
 vided  to  these  areag  and  for  these
 Projects  We  are  told  that  54  dis-
 tricts  together  with  contiguous  areat
 in  anoher  8  districts  have  been  iden-~
 tified  as  chronically  drought  affected.
 Many  members  from  different  States
 have  raised  the  question  of  identify-
 ing  simular  areas  tn  the  States  and
 financial  assistance.  But  Government
 very  reluctantly  says:  “Maharashtra
 State  Government  proposed  exten-
 sion  of  the  coverage  under  the
 Grought  prone  areas  programme,
 but  at  has  not  heen  possible  to
 accept  the  same  due  to  constraints  in
 resources.”  My  submussion  js  that  if
 the  Government  :s  alive  to  the  prob-
 lem  and  as  has  been  mentiond  in  the
 President’s  Address  which  I  again
 quote:

 “Programmes  under  the  Small
 Farmers  Development  Agency  and
 those  for  Marginal  Farmer  and
 Agnicultural  Labour,  drought  prone
 areas  and  the  command  areas  are
 being  accelerated  nm

 l  emphasise  the  word  ‘accelerated’.
 But  there  is  a  difference  between
 what  has  been  stated  in  the  Presiden-
 tual  Address  and  the  reasons  given  for
 not  extending  the  coverage  of  this
 particular  scheme  to  certain  sreas
 because  of  paucity  of  funds.  Why  is
 this  contradiction?

 While  dealing  with  thig  programme
 of  drought  prone  areas  some  difficul-
 ties  have  been  experienceqd  by  the
 people  They  are  thinking  in  terms
 ot  water  sheds  to  be  selected  in  aech
 fahsil  for  operation  of  the

 ae ramme  The  unit  of  operation  will
 a  Water-shed  which  can  be
 as  a  catchment  sea  of  drainage  ay
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 fem  of  nalag  and  rivulets.  No  bank
 branches  are  located  in  some  of  these
 areas  which  is  a  pre-requisite  for  the
 purpose.  I  would  gugegst  that  this
 condition  of  the  availability  of  a
 foranch  of  bank  for  selection  of  water-
 shed  should  be  done  away  with  The
 nationalised  banks  must  as  a  princi-
 pile  open  their  branches  in  such  water-
 shed  areas.  and  charge  lower  rate  of
 interest  from  the  cultivators  with  a
 weaker  footing.

 My  second  suggestion  is  that  pre-
 ferential  rate  of  interest  should  be
 charged  from  the  agriculturists  who
 @re  residing  in  these  drought  prone
 ureas,  I  hope  that  Government  would
 ultimately  feel  the  necessity  of  recog-
 mising  additional  areas  from  Maha-
 rashtra  State  that  are  drought  prone
 and  provide  adequate  financin!  assis-
 tance  to  them.

 My  third  point  is  regarding  the
 ‘World  Bank's  assistance  to  such  drou-
 ght  prone  areas.  We  are  told  that  up.
 il  now  the  World  Bank  have  agreed
 to  finance  six  projects  viz,  Ahmed-
 tagar  and  Sholapur  in  Maharashtra,
 Jodhpur  and  Nagpur  in  Rajasthan,
 Anantpur  in  Andhra  Pradesh  and
 Buyapur  in  Karnataka  u*er  the  drou-
 vht  prone  areas  progiarme,  with  a
 total  of  Rs  35  millior  <‘  read  over  a
 period  of  5  years  There  should  be
 some  norm  for  selection  of  the  drou-
 ght  prone  area  9  would  request  the
 authorities  concerned  to  have  a  look
 at  the  map  of  the  two  States—
 Maherasbtra  and  Kernataka—in  which
 Sholapur  (Maharashtra)  and  Bijapur
 {Karnataka)  fall.  My  Constituency
 Sanglj  falls  in  between  these  two  dis-
 ¢triets  I  know  not  why  my  Consti-
 tuency  (Sangh)  which  too  had  already
 ‘been  declared  as  drought  prone  area
 should  be  excluded  for  the  purpose  of
 giving  benefits  of  the  scheme  which
 are  being  given  to  Sholapur  (Maha-
 rashtra)  and  Bijapur  (Karnataka),

 We  are  told  that  some  projects  have
 teen  recommended  for  assistance  to
 the  International  Development  Asso-
 tiation.  .  am  glad  that  so  far  the
 major  beneficiary  State  has  been  the
 Andhra  Pradesh  in  this  respect.

 1975.78
 There  are  two  projects;  for  Godavari
 Barrage  Project  a  sum  of  $45  million
 has  been  sanctioned  for  the  purpose
 cf  assistance  and  another  is  Pocham-
 Pad  which  hag  received  assistance
 from  the  World  Bank  or  International
 Development  Associations  of  the  tune
 of  $39  million.  Even  though  conced-
 ing  that  it  is  a  major  beneficiary,  I  am
 glad  While  complimenting  the
 Andhra  Pradesh  Government  for  hav-
 ing  secured  a  substantial  amount  of
 this  assistance,  rt  submit  that  the  three
 projects  from  Maharashtra—-Warna,
 Kuishna  and  Bhima  the  locations  of
 which  have  already  been  approved  and
 which  are  going  to  benefit  the  drou-
 giit-prone  areas  in  Maharashtra  should
 be  Seriously  considered  for  getting  the
 immediate  assistance  from  the  Inter-
 national  Development  Association,

 Yestrday  |  heard  Dr.  हे.  L.  Rao
 propagating  his  theories  and  urging
 the  Central  Government  to  give  an
 additional  amount  of  Rs  259  crores  for
 completing  some  33  or  4  projects
 which  are  in  an  advanced  stage  of
 construction,  I  have  no  objection  to
 it  but  what  about  our  suggestion  for
 removing  the  imbalances  in  the  irriga-
 tion  potential  created  in  different
 States?  Madhya  Pradesh  and  Maha~
 rashtra  which  together  constitute
 nearly  one-fourth  of  the  country’s
 crop  area  have  the  least  percentage  of
 wrigation—one  to  the  tune  of  8  per
 cent  and  the  other  YW  per  cent.  I  sug-
 gest  that  Government  must  do  evry-
 thing  to  remove  these  regional  im-
 balances  in  the  growth  of  irrigation
 potential  and  must  give  weightage  to
 those  States  which  are  lagging  behind
 in  this  particular  aspect.

 We  are  told  that  in  the  last  season,
 the  statutory  minimum  cane  price  was
 fixed  at  Rs.  88  per  m.t.  linked  to  a
 recovery  of  85  per  cent,  Since  then
 there  have  been  substantial  increasea
 in  the  prices  of  inputs  ag  well  ag  in
 the  prices  of  other  competing  agri-«
 cultural  crops,  On  the  basis  of  in-
 crease  in  prices  of  wheat,  paddy,
 cotton  etc,  the  minimum  cane
 price  on  parity  level  base

 ag
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 works  out  हे  मी  per  metric
 tonne  of  sugarcane  with  8.6  per  cent
 recovery,  Besides,  there  have  been
 increases  in  the  prices  of  fertilisers,
 paticides  and  other  inputs.  So,  I  sub-
 mit  that  the  minimum  cane  price
 needs  to  be  revised  to  Rs.  50  per
 metric  tonne  of  sugarcane  with  8.5
 per  cent  recovery.  Government  is
 professing  that  they  are  giving  in-
 centives  to  the  sugarcane  growers  and
 doing  everything  to  see  that  this
 industry  flourishes.  Yesterday  |  heard
 a  member  from  Andhra  complaining
 that  Maharashtra  Government  is
 encouraging  growing  of  commercial
 crops.  It  is  not  whole  truth.  Maha-
 rashtra  has  ideal  conditions  for
 sugarcane  growing  and  therefore,
 every  effort  must  be  made  to  see
 that  this  crop  is  grown  in  good
 conditions.

 Coming  to  sugar  exports,  I  submit
 that  this  year  Maharashtra  contemp-
 lates  to  produce  about  3  lakh  tonnes
 of  sugar  compared  to  last  year’s  9.5
 lakh  tonnes.  This  is  a  good  achieve-
 ment.  4  request  that  while  consider-
 ing  the  export  of  sugar,  the  Govern-
 nent  of  India  must  select  Maha-

 rashtra  for  priority  in  supplying  the
 sugar  for  export  because  it  is  situat-
 ed  in  a  particular  vantage  position.
 So,  instead  of  collecting  sugar  from
 other  States,  Maharashtra  should  be
 given  this  opportunity.

 4  hrs.

 It  is  stated  that  from  this  year  the
 factories  are  statutorily  required  to
 ‘hare  50  per  cent  of  their  excess
 realisation  from  the  sale  of  free
 sugat  with  the  cane-growers  by  way
 of  additional  incentive.  Taking  into
 consideration  the  exorbitant  increase
 in  the  cost  of  production  of  sugar-
 cane  and  with  a  view  to  give  further
 incentives  to  the  cane-growers  I
 would  suggest  thet  a  method  should
 be  formulated  whereby  the  cane-
 growers  would  be  allowed  to  share  in
 the  profits  accruing  either  to  the  Gov-
 ernment  or  0  the  factories  from  the
 contemplated  export  of  sugar.

 Much  ig  sald  about  tle  Agricultural
 Prices  Commission  ang  its  way  of
 arriving  at  the  price.  I  personally
 hold  some  five  acres  of  land.  am
 prepared  to  hand  dver  this  land  to:
 any  member  of  the  Agricultural
 Prices  Commission.  Let  him  cultivate
 this  land  in  the  way  he  likea  and,
 taking  into  consideration  the  cost  of
 production,  fix  a  remunerative  prica
 which  the  cultivator  should  get.

 Lastly,  a  word  about  the  Food
 Corporation  of  India  and  its  working.
 The  medical  expenses  incurred  by
 the  employees  of  the  Food  Corpora-
 tion  in  the  year  1972-73  was  Rs.
 223.50  lakhs  and  in  ‘1973-74  Ra.  229.76
 lakhs.  The  overtime  allowances
 paid  to  the  employees  in  ‘1972-73,
 came  to  Rs.  07  and  odd  lakhg  and
 in  1973-74  85,  25  and  odd  lakhs.

 MR.  DEPUTY-SPEAKER:  From
 the  medical  expenses  that  you  have
 read  out  it  looks  as  if  it  is  a  Sick
 Corporation.

 SHRI  ANNASAHEB  GOTKHINDE:
 The  Food  Corporation  hag  some  50,000
 employees.  So,  on  an  average  every
 employee  gets  Rs.  600  per  year  by
 way  of  medical  expenses  ang  another
 substantial  amount  by  way  of  over-
 time.  Actually,  the  burden  of  these
 payments  has  to  be  borne  by  the
 cultivators  and  the  consumers  in  the
 country.  Every  effort  should  be  made
 to  reduce  these  expenses  as  much  as
 possible.  When  the  cultivators  are
 not  getting  any  overtime  or  other
 allowances,  why  should  these  emp-
 loyees  alone  be  paid  such  allowances?

 With  these  remarks,  I  support  the
 Demands  for  Grants  releting  to  the
 Ministry  of  Agriculture  and  Irriga-
 tion.

 हमतो  सही दरा  आई  राब (सागर)  :
 उपाध्यक्ष  महोदय,  कुछ  दिन  पहले  हमारी

 कमेटी  राजस्थान  5  गुजरात पौर  सहार  षट्  गई
 थीं  वहां  बढ़ी  तकलीफ  है।  पानी ते  बरसने  के

 कारण  यहां  गल्ला  महीं  हुमायूँ हूं  वहाँ  हरिजन
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 शौर  भादिवाती  भ््ख्ों  मर  रहे  हैं,  क्योंकि

 बहो  आंकने  की  व्यवस्था  ठीक  नहीं  हे  ।

 फूड  अाफिसरों  द्वारा  गल्‍ले  का  बंटवारा  ठीक
 इंग  से  नहीं  होता  है  1  होशियार  भौर  उससे-

 पुणे  लोग  गल्ला  ले  जाते  है,  लेकिन  गरीब
 कौर  हरिजन  आदिवासियों  को  केवल  दो  या
 तीन  छटांक  गल्ला  मिलता  ्  i  उनको  बड़ी
 तकलीफ  है  t

 इस  साल  मध्य  प्रदेश  मे  भी  पानी  नहीं
 बरसा  है।  रायपुर  कौर  बिलासपुर  में
 धान  सूख  गया  हैँ।  जिससे  जनता  बड़ी
 परेशानी  में  है  गरीबों  को  चावल  नहीं
 मिलता  हैं।  बड़े  झ्रादमी  चावल  ने  जाते  हैं  a
 जो  राहत-कार्य  खुले  है,  उनमे  कुछ  लोगों  को
 काम  मिलता  है,  लेकिन  बहुत  से  लग  बेकार

 हैं,  उनको  काम  पर  नहीं  लगाया  जाता  हूं
 और  वे  भूखो  मर  रहे  हैं।  वहा  मही  तरीके
 से  गल्‍ले  4  बटव  रा  नही  होता  हूँ  -  राव पर
 जौर  ब्रिलासपुर  में  देहात  के  लोग  भूखों  मर

 रह  हैं।  मत्ती  महोदय  से  मेरी  प्रार्थना  है  कि
 कि  वह  आदेश  भेजे  कि  वहां  की  जनता  के  लिये
 गल्ले  का  सही  बंटवारा  हो।  फूड  झा फि सस
 कौर  बाबू  लोग  जनता  को  परेश,न  करते  है  ।
 बे  सही  तरीके  से  गल्‍ला  नहीं  बाटने  है  औैर
 झपना  घर  भरते  हैं।  जनता  खो  मरे,
 इसकी  उनको  कोई  परवाह  नहीं  हूं  ।

 भूमि-सुधार  करके  हरिजनों  कौर  आदि-

 वासियों  को  भूमि  दी  जाये  ।  पहले  ट्रैक्टर
 से  जुतवा  कर  गरीबों  को  जमीन  दी  जाये  ।

 जार  पांच  एकड  में  उनका  गुजारा  नहीं  चल

 सकता  हूं  ।  राज  बेलो  की  जोड़ी  भी  तीन

 शार  हजार  रुपये  से  कम  में  नही  भाती  है  ।

 सरकार  को  गरीब  भूमिदेव  लोगो  कौर  हरि-
 जन  आदिवासियों  को  बैल,  बीज  शौर

 सका त्री  देसी  चाहिये,  जिससे  व  सही  तरीके  से

 शती  कर  सके  कौर  उत्पादन  बढ़ा  सकें  t

 मैंने  की  हीं  देखा  है  कि  सेंटर  के

 पंज्ीगण  ते  राज्यों  का  ढी  रा  किया  है  1  शायद

 वे  प्र पने  अपने  क्षेत्रों  में जाते  होंगे  ।  उसको

 पूरे  हिन्दुस्तान  का  दौरा  करना  चाहिये  ।
 जिन  राज्यो  मे  पानी  सही  बरसा  है,  जहां  की
 स्थिति  खराब  हैं,  यहां  गिला  और  पैसा  भ्रेजना
 चाहिये  ।

 गाव-गाव  में  स्टेट  बैक  की  शाखाये  खुली
 हैं,  लेकिन  उनके  द्वारा  किसानों  गो  सही  तरीके
 से  रुपया  नहीं  दिया  जाता  हैँ  ।  क्लान

 कुंए,  बाघ  कौर  तकावी  के  लिये  पैसा  लेने  के
 लिये  भटकते  रहते  हैं।  नौकरशाही  सही
 तरीके  से  रुपया  नहीं  देती  है।  सरकार  को

 यह  रादेश  देना  चाहिये  कि  जहा  किसान  रहते
 हैं.  वहा  जा  कर  रुपया  बाटा  जाये  ।  हमारे
 यहां  भ्रष्टाचार  का  बड़ा  बोल-बाला  है  +
 जो  लोग  भ्रष्टाचार  करते  है,  वे  पकड़  मे  नही
 कराते  हैं।  वे  रात  r2  बज  पैसा  मानते  हैं,
 किसान  बड़े  परेश  ने  हैं।  किसान  साल  भर
 मेहनत  करके  गल्ला  पैदा  करते  हैं  ।  राज
 उनकी  हालत  खराब  हूँ  ।

 मैंने  गवर्नमेंट  को  सुझाव  दिया  है  कि
 लेवी  को  गेहू  का  जो  05  रुपये  मुख्य तय  किया

 गया  है,  वह  बहुत  कम  है,  इसलिये  उसको  बढ़ा
 कर  कम  से  कम  25  रुपये  किया  जाये  t
 हम  इस  पार्टी  के  हो  या  उस  पार्टी  के,  हम
 सबको  वोट  लेन ेके  लिये  देहात  मे  किसानो  के
 पास  जाता  हूँ  ।  आज  किसान  हमको  गालियां
 देते  है।  वे  हमको  गाव  केन्द्र  नही  जाने
 देते  है।  इसलिये  कृषि  मंत्री  से  मेरी  अपील

 है  कि  गह  से  भ  व  को  कम  से  कम  25  रुपये
 रखा  जाये  ,  ताकि  किसानो  को  सन्तोष  हो  q
 जब  तक  किसानो  की  दशा  नही  सुधरेगी,  तब.
 तक  देश  भागे  नहीं  बढ  सकता  हूँ  ।  जब  हम
 कुमार  के  महोने  मे  चालू  का  बीज  लेने  जाते  हैं,
 तो  हमको  दो  रुपया  किलो  के  हिसाब  से  मिलता

 है,  लेकिन  ब  वह  एक  रुपये  का  दो  किलो  बिक

 रहा है  ।  तो  बताइये,  किसान कैसे  उत्पादन
 करे  ?  यदि  प्राय  सदा  रुपये  गेहूं  का  मूल्य
 नहीं  रखते  हैं  तों  किसान  कहते  हैं  कि  सबसे
 साल  हम  घना  ज्यादा  सोएंगे  क्योंकि  चले  का

 भाव  ज्यादा  है,  दो  सी  ढाई  सो  रुपये तक  चने.
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 का  भाव  मिलता  है  कौर  गेहूं  का  भाव  भाप  !  05

 पये रख रहें हैं। रख  रहे  हैं।  जब  प्राय  हमारा  न्  i058
 रुपये  में  लेंगे  हो  हम  गेहूं  क्यों  बातें,  हम  चना
 ज्यों न  बोये 7  वैसे  तो  भवन मेट कहती  है  कि
 गल्ला  ज्यादा  महंता  करने  से  भौर  सब  चीजें

 महंगी  हो  जायेगी  ।  लेकिन  प्रा पने  गेहूं  का
 भाव  05  रुपये  रखा  ह्  उससे  शौर  भेजें
 तो  सस्ती  नहीं  हुईं  ।  कप  बाजार  मे  कौर
 सोजे  भी  05  दिये  के  भाव  मे  बिकवाइये  ।

 कौर  चीजें  तो  उसी  भाव  पर  मिल  रही  हैं,
 कोई  भी  चीज  सस्ती  नहीं  हुई  |  कौर  किसान
 का  मल्ला  बाप  i05  रुपये  में  ले  रहे  है।
 इससे  किसान  में  खलब्रल्ली  मची  है  धौर
 किसानो  में  जानो  जो  ताना  प्रकार  की  गालियां
 बकते  हैं।  इसलिये  ड्राप  i05  के  बजाय

 सवा  सी  रुपये  गेहू  को  भाव  रहिये  जिससे

 किसानो  को  सन्तोष व  हो  भोर  हम  अपने  क्षेत्र
 में  ये  तो  हमे  गालियां  म  मिलें  ।  किसानों

 दे  ही  आपको  वोट  मिलता  हूँ  तब  आपका

 बहुमत  बनता  है।  शहरों  मे  बहुमत  नहीं
 जाता  i  शहर  वाले  तो  प्रापको  हरा  देते  हैं
 कौर  किसान  कहता  है  कि  हम  कांग्रेस  को
 बोट  देंगे।  इसलिये  बाप  05  का  भाव
 रखने  की  जिद  ने  करिये  ।  बोनस  की  बात

 श्राप  करते  है।  क्‍या  ओस  पाप  देंगे
 ?  हमे

 नहीं  चाहिये  बोनस  ।  हमसे  तो  सवा  सी  रुपये

 का  भाव  दीजिये  t  ौर  प्रतीकों  गेह  देने  के

 बाद  जो  बाकी  बचता  है  वह  हम  चाहे  जे  सौ  में

 बेचे,  दो  सौ  मे  बेटे  या  चार  सौ  पारचे  सो  मे

 सोचे  उससे  आपको क्‍या  ताल्लुक़  हूँ
 ?  श्राप

 ऐसा  करेंगे  वो  गेहूं  आपको  ज्यादा  मिलेगा

 पौर  बाजार  में  भी  ज्यादा  गेहूं  बिकेगा  और

 205  रुपये  का  भाव  रखेंगे  तो  गेहूं  नही  मिलेगा  ।

 उचित  दाम  न  मिलने  से  हमारा  बहुत  सा  गेह
 उत्तर  प्रदेश  शौर  दूसरे  सूत्रों  मे ंबाहर  चला

 जात  हूँ,  हा  रहो  बचत,  हूँ  ।  ऐसी  सरिस्का

 हूँ  इसलिये  झापा  अपी न  हूं  श्राप  ऐसे
 कदम  उठाईये  जिससे  किसान  को  सन्तोष

 हो।  बेते  तो  जब  से  बाबू  जगजीवन  राम

 जौ  इसके  मंत्री हो  कर  भाए  हैं  तब  से  भाष

 नका  हुये  हैं।  लाखो  दीपक  व्यापारियों  का

 जाए; &  4११  एम्स  Jen  Gamte
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 डूब  गया  है,  जिन्होंने  खरीद  कर  के  रक्षा  था
 दे  रो  रहे  हैं  ।  काफी  कन्छी  जति  हुई  है
 लेकिन  गवरमेंट  का  जो  तरीका  हैं  बंटवारे  का

 वह  सही  नहीं  है।  सही  तरीके  से  बंटवारा
 हो  उसके  लिये  शाप  कदम  उठाइये  ।

 नौकरशाह  जो  हैं  इन  से  हम  बहुत  परेशान

 हैं।  हमारा  तख़्ता  पायेंगे  तो  वह  नौकरशाह
 लोग  ही  पल टेंगे  ।  मिनिस्टर  लोग  तो  रोक  नहीं
 सकते  हैं।  राज  बोलबाला  भ्रष्टाचार  का

 हूँ  -  पटवारी,  तहसीलदार,  कलक्टर  हमारी

 सुनती  नहीं ।  कैसे  हम  शासन  चलाएंगे
 धाप  को  निगाह  रखनी  चाहिए,  दस  दस  साल
 से  नौकर  एक-एक  जिले  मे  पड़े  हुए  हैं।  क्यों
 दस-दस  साल  रखते  हैं  एक  जगह  पर  ?  लीन
 साल  में  दो  साल  में  उन  का  तबादला  करिए,

 दूसरे  लोग  जाएं।  एक  जगह  ज्यादा  दिन

 रखने  से  ६.  कोई  काम  नहीं  करते  कहतेहैं
 कि  जानो,  जहा  शिकायत  करनी  हो,  करो

 ऐसी  स्थिति  में  हम  कैसे  चरागे  बढ़  सकते  हैं  ?

 कैसे  हमारा  विकास  हो  सकता  हूं  ?  श्राप  तो

 यहा  बैठे  हैं।  हंसने  से  काम  नहीं  खाना।
 झगर  शाप  सही  कदम  नहीं  उठाएंगे  तो  ते

 हम  हस  पार  रहेंगे  न  उस  पार  रहेंगे।  जनता

 बड़ी  गालियां  दे  रही  है,  हम  कहां  तक  सहन
 करेंट  आप  शरीर  बीजे  बदे  कर  दीजिए,
 सड़क  बनाता  बंद  कर  दीजिए,  दूसरे  विकास
 के  काम  बद  कर  दीजिए,  लेकिन  गलने  की

 तरफ  प्र  कृषि  की  तरफ  विशेष  ध्यान

 दीजिए  जिससे  कि  हमारी  रोजमर्रा  को  जरूरत

 पूरी  होती  हूँ  a  जनता  को  व्यापार,  लूट  रहे  हैं
 व्यापारियों  के  भरो  मे  लाखों  मन  चावल

 और  दूसरे  अनाज'  पड़े  हैं।  कप  उन  को  मिका-

 लिए  कौर  बटवाइए  ।  जहां  पर  कोई  उचित

 च्े  मही  हैं  वहा  शाप  उद्योग  ह. : उ  भी  खोजिये  1

 किसान  6  महीने  खेती  में  काम  करता  हूं

 कौर  बाकी  6  महीने  बेकार  पढ़ा  रहता है
 इसलिए  यहाँ  उस  के  लिए  धंधे  शैलियों
 जिस  में  उस  की  राहुल  मिले  स्कूलों  में  कृषि

 की  शिक्षा  खोजनी  भाहिएं  ताकि  विद्यार्थी

 लोस  कृषि  करना  सीखें  |  प्राय कल  तो  विद्यार्थी
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 कोई  काम  ही  नही  करना  चाहते  दे  हर  तरह

 है  उपद्रव  करते  हैं,  गाड़ियों  में  चलने  नहीं  देते,
 पत्थर  मारते  हैं,  हाकी  ये  मारते  हैं,  कंडक्टर  को,
 टी  टी  को  किसी  को  अपना  काम  नहीं  करने

 देते,  एम  पीज  की  गाड़ी  मे  चलता  मुश्किल  कर
 देते  हैं,  गालियां  देते  हैं  तरह  तरह  की  ।  इस-

 लिए  भें  सुझाव  देना  चाहता  हू  कि  श्राप
 उसे  के  लिए सही  कदम  उठाइए  |  जो  श्राप  की
 भागें  हैं  कृषि  की  उत  का  मैं  समर्थन  करती  हू  ।
 लेकिन  बाप  ऐसे  कदम  उठाइए  जिससे  देश  का
 विकास  हो  और  हम  शौर  श्राप  देश  को  चला
 सकें।  भविष्य  बहुत  खतरे  में  हैँ  1

 SHRI  MOHANRAJ  KALINGAR-
 AYAR  (Pollachi)  Mr  Deputy-Spea-
 ker,  Sir,  9  mse  to  speak  on  the  De-
 mands  for  Grants  in  respect  of  the
 Ministry  of  Agriculture  and  Irriga-
 tion  From  the  President  to  the
 Members  of  Parhament  they  have
 stressed,  from  different  angles,  the
 importance  of  agriculture  and  food
 specially  at  this  =  critical  juncture
 through  which  our  country  3९  pass-
 ing  Even  the  Farmers’  Forum  of  the
 Congress  Parhamentary  Party  has
 eondemned  by  saying  that  the  Gov-
 ernment’,  policy  38  an  anti-farmei
 and  anti-production  oriented  farm
 policy  and  should  be  condemned  I
 fully  support  them

 In  1974-75,  uf  you  compare  the
 origina)  estimates  ang  the  revised
 estimates,  you  will  find  that  crores  of
 rupees  have  been  surrendered  under
 different  Demands  It  is  a  matter  of
 severe  condemnation  that,  under
 Demand  No  7,  rural  development,  a
 sum  of  Rs,  560  crores  has  heen  sav.
 ed.  In  ‘1973-74,  under  that  demand,
 a  sum  of  Rs  6  53  croreg  has  been
 @urrendered  [I  cannot  understand
 why  thig  money  could  not  be  utilised
 ७0  spent  for  rural  development  Do
 you  mean  to  say  that  the  rural  deve-
 lopment  hes  been  completed  and  that
 the  money  bas  to  be  returned?  I
 would  like  the  Minister  to  explain  it
 from  different  angles  as  to  how
 1... ड  money  was  saved  and  returned
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 when  still  so  much  of  work  is  pend-
 ing  In  this  Budget,  under  the
 demand,  rural  development,  a  sum
 of  Rs  37  crores  has  been  asked  But
 at  the  same  time  they  are  returning
 the  money  without  utilismg  it  At
 this  rate,  will  the  Government  be
 able  to  utilise  this  amount  during
 this  year  at  least?

 Smuarly,  under  the  demands,
 fisheries,  animal  husbandry,  dairy
 development,  forestry  and  agricultural
 Tesearch,  a  sum  of  Rs  20  croreg  has
 been  surrendered  in  ‘1974-75  I  would
 hike  to  have  a  reply  from  the  hon.
 Minister  whether  all  the  demands  mn
 i974-75  for  hsheries,  animal  husban-
 dry  dairy  development,  etc,  have
 been  completed  You  will,  therefore,
 agree  that  what  the  Tuling  party  mem-
 bers,  Mr  Nathy  Ram  Mirdha  Presi-
 dent,  and  Mr  D  Desai,  Secretary,
 have  said  ig  true  They  have  rightly
 said  that  ॥  738  an  anti-farmer  and
 anti-production  policy  I  do  not  know
 how  Government  has  reacted  to  the
 criticism  of  these  members

 Coming  to  their  sugarcane  policy,
 they  have  kept  the  price  of  sugarcane
 Jow  to  help  .ome  sugat  magnates  at
 the  eapense  of  the  farmers  ]  want
 to  know  whethe  there  is  any  under-
 hand  dealing  to  keep  the  sugarcane
 Price  so  low  Even  after  spending
 Rs  295]  ciore,  during  the  years
 95!—74  70  per  cent  of  the  area  is
 not  under  cultivation  Fo:  cultiva-
 tion  we  are  still  depending  on  rains.
 If  all  the  70  per  cent  of  the  area  78  to
 be  brought  under  cultivation,  has
 the  Government  worked  out  a  pro-
 gramme  to  find  out  how  much  more
 money  we  need?  The  next  point  is
 about  the  value  of  money  spent  on
 flood  havoy  From  953  to  1974,  the
 loss  on  account  of  floods  ig,  of  the
 order  of  Rs  3,500  crores  During  this
 period,  the  Government  hag  spent
 Rs  394  crores  on  flood  control  mea-
 sues  Experts  have  suggested  that
 the  floog  waterg  should  be  diverted
 down  south,  in  order  to  stop  the  havoc
 to  people  and  property  which  the
 floog  causes  every  year,  and  to  save
 spending  by  the  Government.  Hew
 far  has  this  project  been  discussed  and
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 proceeded  with?  Some  yeara  ago,  a
 news  item  bad  appeared  in  the  papers.
 When  Russian  technical  adviser  in
 the  Bhilai  steel  plant  returned  to  his
 country  after  completing  hig  assign-
 ment  in  India,  his  friends  there  felt
 that  he  had  suddenly  become  holy  and
 religious.  They  asked  him:  “What
 happened?  You  are  supposed  to  be
 an  atheist;  how  did  you  become  a
 religious  man?”  He  replied  that  he
 had  developed  faith  in  God  after  he
 had  seen  how  Indians  managed  to
 survive  in  the  midst  of  a  whirlpool  of
 miseries.  This  is  an  example.  Due  to
 non  availability  of  fertilizers  at  the
 appropriate  time,  rural  farmers  are
 suffering  at  present.  If  you  want,  I
 can  give  you  that  newspaper  cutting.
 When  we  come  to  river  projects,  we
 find  that  many  such  projects  are
 pending  because  of  a  musunderstand-
 ing  or  of  different  States  fighting  for
 water,  I  think  this  is  the  time  when
 the  Centre  should  come  in.  Why  is
 the  Government  shy  to  nationalize  the
 rivers.  They  are  happy  to  see  the
 State  Governments  fightmg—I  do  not
 know  with  what  motivation,  whethe:
 it  ig  political  or  any  other  When  our
 country  ig  going  through  an  acute
 crisis  on  the  foog  front,  the  Centre  is
 keeping  silent  and  38  gtill  trying  to
 formulate  thig  Cauvery  River  Autho-
 rity  and  to  form  a  committee  and  put
 @  common  man  to  decide  these
 tnatters.  They  are  wasting  #o  much
 time  when  so  many  projects  are  pend-
 ing.  I  think  this  will  lead  to  more
 problems—not  only  political;  and
 agriculture  is  suffering  a  lot.  J  would
 like  to  ask  the  Minister:  “Due  to
 these  river  disputes  amongst  the  three
 Stetea,  viz,  Karnataka,  Kerala  and
 Tami]  Nadu,  how  many  of  the  projects
 are  pending  with  the  Central  Govern-
 ment—aince  these  disputes  have  not
 been  settled?  I  now  come  to  the  next
 point,  viz,  the  import  of  foodgrains
 In  the  light  of  what  I  have  stated  80
 fur,  I  um  sure  that  the  import  of  food-
 grains  would  continue  increase,  Dur-
 ing  i974  we  have  imported  food-
 ठ  अाफ,  Ra.  322.72  crores.  Even
 duping  790.7]  when  the  sgricultural ‘  tched  the  peck  of  208

 tones  we  imported  88.92
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 lakhs  tonnes  of  foodgraing.  This
 g0eg  to  show  that  our  minimunt
 annual  requirement  of  foodgrains  is
 roughiy  250  million  ‘tonnes.  80
 the  target  at  the  end  of  the  Fifth
 Plan  is  set  at  i40  million  tonnes
 per  annum  and  I  do  not  know
 whether  this  will  be  possible  to
 achieve  if  the  Government  continues
 to  neglect  agriculture,

 Before  I  conclude,  I  would  like  to
 suggest  a  few  pomts.

 (l)  As  demanded  by  the  ruling
 Party  Members  themselves,  viz,
 Shri  Mirdha  ang  Desai,  the  anti-
 fanner  and  anti-production-oriented
 policy  of  the  Centra}  Government
 should  be  given  up.

 (2)  The  inter-State  river  water
 disputes  should  be  settled  as  soon  as
 possible,  bearing  in  mind  the  nation’s
 interest  and  not  the  interesig  of  a
 political  patty

 (3)  The  irrigation  projects  pending
 with  the  Centre  for  so  many  years
 awaiting  their  approvay  shoulg  be
 cleared  as  soon  as  possible.

 (4)  The  money  allocationg  for  agri
 cultura]  development  ‘must  be  utilized
 in  full.  Lastly,

 (8)  the  need  of  the  small  farmers
 and  the  problems  of  the  agricultural
 labour  must  be  the  focal  point  of  all
 agricultural  planning

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SHAH-
 NAWAZ  KHAN):  lam  very  grateful
 to  the  Members  who  have  spoken  and
 made  such  useful  suggestions  for  im-
 proving  our  agriculture.  In  this
 debate,  my  senior  colleague,  Shri
 Jagjivan  Ramji  and  Shri  Shindeji
 would  be  intervening  later  on  and,
 therefore,  I  do  not  propose  to  take
 very  much  time  of  the  House,

 I  would  like  to  interven¢  In  this
 épecially  because  yesterday  during
 hig  speech  one  of  our  very  ,  senior
 Members,  Shri  D.  N.  Tiwary  mede
 some  desparaging
 cor  Ted  etl of
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 Research  ang  also
 Bwerminathan,  the  Director-General
 of  ICAR,  personally.  So,  I  felt  very
 sorry  that  a  senior  parliamentarian
 of  hig  standing  should  have  indulged
 in  euch  language  in  which  he  said
 that  the  Indian  Council  of  Agricul-
 tural]  research  is  not  an  agricultural
 research  institution  but  a  propa-
 ganda  institute  ang  he  also  said
 that  our  scientists  were  doing  some-
 thing  which  was  bringing  disgrace  to
 this  country.  Sir,  I  felt  very  hurt  by
 these  remarks  and,  therefore,  I  have
 been  impelled  to  intervene.  I  am  no
 scientist  and  would  not  hazarad  any
 personal  opinion  of  mine.  Shri
 Tiwary  had  brought  and  presented
 to  thig  House  some  papers,  especially,
 a  magazine  entitled  ‘Serence  ani
 Culture’  which  is  brought  out  from
 Calcutta,  It  is  one  of  the  leading
 scientists’  papers,  He  made  references
 to  this.  This  paper  coming  out  from
 Calcutta  has  thoroughly  condemned
 the  article  on  which  he  placed  his
 reliance  for  criticismg  our  Indian
 Counci]  of  Agricultural  Research  and
 Dr.  Swaminathan.

 This  magazine  has  condemned  that
 article  which  was  brought  out  by.

 MR.  DEPUTY-SPEAKER:  The
 whole  thing  i,  very  unfortunate.  We
 can  discuss  the  Institute  but  when  we
 discugg  the  personality  of  officers,  it
 becomes  very  difficult.  I  cannot
 prevent  you  if  hig  name  was  men-
 tioneg  yesterday  and  you  want  to  put
 the  record  straight.  It  is  very  very
 unfortunate.

 SHRI]  SHAHNAWAZ  KHAN:  Sari
 Tiwari  based  his  criticism  on  an  arti-
 cle  written  by  one  Mr.  J.  Hanlon
 entitled  “TOP  FOOp  SCIENTISTS
 PUBLISH  FALSE  DATA”  m_  the
 Beitish  Journal  ‘New  Scientist’  on
 November  7,  1974,  Sir,  here  are  the
 opinions  of  some  of  the  most  eminent
 agricultural  scientists  in  the  world
 and  I  would  like  the  House  to  make
 thele  own  judgement.  Prof.  ्य  हद
 Kitvostova  and  Prof,  G.  ्  Privallor
 of  U.S.S.R.  Academy  have  stated
 ‘abowt  this  article  that  “Dr.  Hanlon’s

 wethete
 harmful  as  it  vitupetates  a

 scientist  und  discredits  the  use-

 regarding  Dr

 ©
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 fu,  activity  of  the  experimental
 mutagenesis  growth  of  F.A.O/
 I.A.A.B.A.”  The  article  further
 goes  on  to  say  ‘whether  the  same
 Journa]  hag  ever  meted  out  the  same
 treatment  to  any  of  the  First  World
 Scientist,  We  hope  that  this  is  not  an
 example  of  the  introduction  of  racial
 feelings  in  science  or  the  birth  of  a
 trend  towards  scientific  imperialism.
 That  some  ulterior  motives  lie  behind
 the  attack  can  be  assumed....”

 In  g  letter  written  by  Noble  Laure-
 ate,  Dr.  N.  E.  Borlaug  in  the  famous
 Wheat  Breeder  and  Dr.  R.  G.
 Anderson  to  New  Scientist  is  reveal-
 ing  They  have  said  “Dr.  Swami-
 nathan,  in  our  opinion,  is  one  of  the
 world’s  most  effective  agricultural
 scientists,  educators  and  administra-
 tors......  =

 After  these  remarks  of  the  most
 renoWheqd  word  authorities,  J  need  not
 say  anything  more  about  this.

 The  House  is  aware  that  thig  matter
 of  the  Indian  Councij  of  Agricultural
 Research  has  been  discussed  at  length
 in  this  House.  On  l2th  November,
 1973,  a  statement  was  placed  on  the
 Table  of  the  House  by  the  then
 Minister  of  Agriculture  Shri  Fakbru-
 din  Ali  Ahmed.  Full  facts  regarding
 the  Enquiry  Committee  which  was
 asked  to  go  into  ils  affairg  were  placed
 on  the  Table  of  the  House.  You  are
 fully  aware  of  these  proceedings  and
 this  matter  to  which  reference  was
 made  by  Shri  B.  N  Tiwari  was  also
 entrusted  of  that  Enquiry  Committee.
 The  Enquiry  Committee  went  into
 the  details  to  find  out  whether  there
 wag  any  substance  in  an  allegation
 that  was  made.  That  Committee  also
 cate  to  the  conclusion  that  there  was
 no  substance  whatsoever.  We  have
 carried  out  the  recommendations  of
 the  Enquiry  Committee  and  the  recom-
 mendations  made  in  the  Gajendregad-
 kar  Commission's  Report,  Indian
 Counci)  of  Agricultural  Research  has
 been  thoroughly  re-organised.  Ip  the
 re-organisation  of  the  Indian  Council
 of  Agricuitural  Research,  the  pay
 scales  of  agricultural  scientists  and
 technical  pertonnel  employed  in  the

 4
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 Department  of  Agriculture  have  been
 revised,  After  the  recommendations
 made  by  the  Third  Pay  Commission
 modifications,  wherever  necessary,
 have  been  made.  The  working  condi-
 tong  have  been  improved  very  con-
 siderably  and  a  new  service  called
 Agricultural  Research  Service  with
 scales  ranging  from  Rs,  550—900  and
 ending  with  Rs.  1800—2250  hag  been
 introduced  and  there  may  also  be
 posts  in  higher  grades  going  up  to
 Rs,  3500.  And  therefore,  as  it  will
 be  seen,  we  have  carried  out  con-
 siderable  improvement  ॥  the  service
 conditions  of  our  gcientists  and  I  am
 sure  that  with  the  coming  into  force
 of  thig  new  service  of  scientists,  if
 there  was  anything  wanting,  that
 sort  of  deficiency  would  be  made  up
 A  number  of  hon  Members  said
 that  research  was  stagnant  and  that
 during  the  jast  few  years  nothing  new
 hag  been  done  Sir,  I  am_  sorry,  I
 cannot  agree  with  those  remarks  The
 ICAR  hag  a  large  number  of  agricul-
 tural  research  institutes  under  it  and
 they  are  all  doing  various  research
 activities  in  their  own  flelds,  eg  we
 have  Arid  Zone  Research  Inst:tute,  the
 Vaterinary  Research  Institute  and
 Grasslands  Research  Institute.  We
 have  got  about  2]  or  22  of  them  ir
 our  country  and  they  are  all  carrying
 out  very  useful  research  in  their
 own  respective  fields  In  the  seed
 production  field  we  are  evolving  new
 varieties  They  have  done  exceeding-
 ly  goog  work  They  have  evolved
 new  varieties  of  wheat  known  as
 Arjun  and  Pratap  which  are  highly
 disease-resistants  And  similarly  we
 have  evolved  new  varieties  of  paddy
 which  are  resistant  to  many  new
 diseases  which  have  done  tremendous
 damage  to  ovr  crops  And,  conti-
 nuously  we  ar¢  carrying  out  research
 not  only  on  wheat  and  rice,  but  on
 miflets  and  other  tuber  crops  and  the
 results  ate  greatly  appreciated  not
 only  by  the  people  in  our  country  but
 by  the  eclentific  institutions  all  over  the
 world.

 Recently  I  had  the  privilege  of  pay-
 ing  &  visit  to  the  Internation)  Rice
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 Reseatch  Institute  in  Phillipines  and
 I  met  the  Director  of  the  Institute
 there,  The  International  Rice  Re-
 aearch  Inatitute  in  Manila  has  a  name
 all  over  the  world.  When  !  went  there
 I  was  pleasantly  surprised  to  see
 large  number  of  young  Indian  acien-
 tists  working  in  the  institute  and  the
 Director  of  the  Institute  had  very
 high  praise  for  our  scientists  who  are
 working  there.  Our  scientistg  are
 doing,  excellent  work  in  all  these
 institutes  and  |  am  sure  that  they
 deserve  the  appreciation  from  this
 House  They  work  hard  and,  whether
 they  are  working  m  the  field  of  agri-
 culture  or  any  other  field,  nuclear
 field,  or  in  the  field  of  metallurgy  or
 something  else,  our  svientists  are  doing
 extremely  well  and  I  am  sure  en-
 couragement  from  Members  of
 Parliament  would  go  a  long  way  in
 huilding  up  the  morale  of  our  people.
 Conversely,  Sir,  any  disparaging  re-
 marks  by  Members  of  Parliament
 hased  on  reports  or  some  letters,—
 may  he  from  some  people  who  are
 prejudiceq  against  these  people, —
 would  not  do  any  good  and  we  should
 not  place  any  reliance  on  those  things

 [  do  not  have  ‘much  time  to  go  into
 greater  detai’s  about  the  work  that
 has  been  done  by  the  Indian  Council
 of  Agricultural  Research  But,  JI
 would,  however,  request  the  hon
 Members  to  just  walk  across  the  road
 and  visit  ou:  Exhibition  which  —  is
 being  put  up  by  the  JC  A.R.  just
 opposite  to  Rail  Bhawary  where  the
 inquiry  office  has  been  opened.  If
 they  visit  it  they  will  find  a  bird's
 eye  view  of  the  activities  of  the  Indian
 Council  of  Agricultura]  Research  |
 um  sure  all  of  them  will  find  it  very.
 interesting,  particularly,  the  utilisa-
 tion  of  solar  energy  which  hag  been
 evolved  by  our  Arid  Zone  Research
 Institute  and  their  many  other  re-.
 searches  which  are  available  for  them  |
 to  ace  =  hope  the  han.  Members  of
 Parliament  woulg  take  the  trouble  of  »
 visiting  our  Exhibition.

 A  word  shout  sugar,  A  very  large
 number  of  hon.  Members  have  epoken
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 about  the  price  of  sugar  and  the  need
 for  the  nationalisation  of  sugar  indus-
 tries  The  House  ig  aware  of  the  re-
 port  of  the  Sugar  Industry  Enquuy
 Commission  which  hag  been  received
 by  Government  The  sume  is  receiv
 ing  very  careful  consideration  of  the
 Government  The  House  ts  also  aware
 that  the  report  of  the  Commission  is
 not  unanimous  There  are  very  many
 important  factors  whida  are  to  be
 taken  into  consideration  Govern-
 men  38  algo  giving  it,  utmost  con-
 sideration  to  the  recommendations
 made  by  the  Suga:  Enqmry  Com
 misaion

 Regarding  nationalisation  of  sugar
 industries,  4  would  say  that  it  may  be
 done  only  by  Parament  of  this  coun-
 try  When  Government  decades  ad
 take  such  a  step,  this  House  will  be
 taken  into  full  confidence  We  ad
 been  receiving  many  complaints  from
 different  States  that  .ome  millowners
 are  not  at  all  falling  in  line  and  that
 they  are  not  agreemg  to  pay  a  remu-
 neiative  price  to  tie  farmers

 Ag  the  House  is  aware,  the  statu-
 tory  minimum  price  fur  the  sugul-
 cane  has  been  fixed  at  Rs  850  per
 quintal  fo;  85  per  cent  recovery  with
 &  premium  at  10,  paise  pe:  quintal  tor
 every  0  pe,  cent  recover,  above
 8  8  per  cent  on  ful]  proper  jointty
 basis,  However,  by  negotiations  the
 millg  are  paying  higher  than  the  mini-
 mUM  price  For  instance  in  the
 western  UP,  mills  are  paying
 Re.  24  50  per  quintal  But,  m  certain
 States,  the  mullouners  have  not
 agreed  to  enhance  the  ptice  of  sugar-
 cane  over  this  In  970  the  U  ह:
 Gavernment  wanted  the  Government  »
 permission  to  go  ahead  with  taking
 over  of  ome  mills  We  had  informed
 them  that  they  were  competent  to
 undertake  legislation  for  acquisition
 of  individual  sugar  undertakings  with
 the  prior  assent  of  Central  Govern-
 ment.

 शक,  Government  hag  taken  the
 Yhey  have  shown  the  way

 9  fg  Cetin  to  the  other  State  Govern
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 mente  if  they  consider  necessary,  to
 go  ahead  and  take  such  action,  as
 they  consider  appropriate,  for  ac-
 quiring  the  mills  which  are  not  be-
 having  properly  or  which  are  not
 iunning  properly

 Regarding  the  other  lecommenda-
 tions,  We  have  accepted  three  reccm-
 mendations  of  the  Bhargava
 Commussion—one  is  the  fixation  of
 the  basic  recovery  at  85  per  cent
 pe:  quintal  and  secondly  allowing  a
 premium  in  cane  price  for  higher  re-
 coveries,  on  full  proportianality  basis
 and  thudly,  sharing  equally  of  higner
 realisation,  from  the  fiee-sale  sugar
 between  factories  and  canegrowers
 Even  where  the  factories  have  not
 agreed  to  pay  higher  price,  later  cn,
 they  will  have  to  part  with  half  the
 excess  realisations  from  the  sale  of
 free  sale  sugar  Therefore,  we  hope
 that  even  where  the  factories  have
 not  agreed  imtially  to  pay  higher
 price,  the  cane  growers  would  =  get
 higher  pri  6  for  their  cane

 SHRI  BISHWANATH  ROY
 (Deoria)  Sn,  in  this  connection  I
 would  hke  to  put  this  question  to  the
 hon  Minster  Earter  Goverrrment
 have  promised  profit  sharing  with  the
 kisans  But  this  has  not  been  im-
 plemented  I  woulg  lke  to  know
 whether  it  will  be  implemented

 शो  शाहनवाज  ों  इस  साल  का

 बकाया  ज्यादा  नहीं  ह  शौर  इस  साल  की
 पेमेंट  बहुत  अच्छी  चल  रही  हैं।  पीछे  कुछ
 दिक्कत  हो  गई  थी  जबकि  क्रेडिट  लिमिट

 कम  हो  गई  हैँ,  लेकिन  अब  उम्मीद हूँ  कि
 क्रेडिट  लिमिट  बढ़  जायगी  धौर  किसानों  का

 पेमेंट  फ््ण्छी  तरह  हो  जायेगा।

 भी  मंबा  चह  (पिरोना)  :  क्या  उत्तर
 प्रदेश  मे  L900  करोड़  रुपय ेके  करीब  बकाया
 नही है

 ?
 सब  मिलो  का  परसेंटेज ज।ड  जिया

 जाता हूँ  भोर  कह  देते  हैं  कि  इतना  बकाया

 हैँ  .  एक  एक  मिल  के  ऊपर  50,  50  साख
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 रूपये  ब्र का था  हैं  कौर  कुछ  मिल  ऐसे  हैं  जिन्होने  cnly  ate  in  atrears  in  UP  and  Bitar,
 अपना  सब  बकाया  सदा  कर  दिया  है।
 परसेंटेज के  मानने,  असन,  यह  नहीं  होते  कि
 'सारे  मिलों  का  जोड़  कर  के  बकाया  बता
 दिया  जाए  |

 कौ  चाहुनवाज  थां  श्री  गेंदा  सिह  जी
 गये  के  बड़े  माहिर  हूँ भौर गन्ने  के  बारे मे  सब
 कुछ  जानते  हैं  वे  जानते  हैं  कि  डेली  किलिंग
 यने  का  लगभग  हजार,  बारह  सौ  टन  है
 कौर एक  महीने मे  एक  मिल  लगभग  45,  50

 लाख  रुपये  का  गन्ना  कल  करता  हूँ  -  यह  बात

 सही है  कि  कुछ  मिल  पेमेट  के  मामले  मे  पीछे
 पड़  माथे  लेती  हम  से  उत  से  यह  कहा

 ¢  fe  कम  से  कम  दो  हफ्ते  के  भदर  सात
 का  पेमेंट  हो  जाता  चाहिए।  पहले  उन्हें
 क्लेफ़्ट  की  दिक्कत  हो  गई  थी  कौर  मैं  ने

 पद  देखा  हूँ  कि  कई  मिलो  के  पास  पाथ  पांच
 करोड़  रुपये  की  चीनी  पड़ी  हुई  है  कौर  हा>स
 को  यह  जानकर  खुशी  होगी  कि  इस  साल
 कभी  तक  लगभग  7  लाख  टन  चीनी  पिछले
 साल  के  मुक  बले  में  ज्यादा  पैदा  कर  चुके  हैं

 घौर  हमे  उम्मीद  हैँ  दि  इसे  हम  शौर  भी  ज्यादा

 बढ़  लगे।

 का,  मेंदा  सिह  उतना  ही  ज्यादा

 किसानों  का  बकाया  है  |

 कल.  दा हम बाज  मां  और  जितना  हम
 ते  पिछले  साल  एक्सपोर्ट  किया  था  उस  से  ज्यादा

 इस  साल  एक्सपोट  करेंगे  |

 PROF  MADHU  DANDAVATE
 (Rajapur):  Sir,  he  has  asked  a  specific
 question  whether  arrears  to  the  tune
 of  Ra  400  crores  are  still  uncleared
 To  that,  there  ig  no  specific  reply

 SHRI  SHAHNAWAZ  KHAN:  When
 you  talk  of  Rs  100  crores,  you  must
 take  into  consideration  the  total
 quantity  which  ig  Involved.  Ra  400
 crores  is  nothing  when  you  take  into
 neogunt  the  crushing  done  by  al)  the
 mils  in  India,

 NARGINGH
 wena

 PAR-

 DEF  205४०
 Ka.  oreres

 and  Re.  25  crores  are  in  arrests  all
 over  the  country  What  has  thé  Min-
 ister  to  say  about  it?  I  havg  referred
 tnly  to  UP  that  Re  50  crores  are  in
 arrears

 SHRI  SHAHNAWAZ  KHAN;  The
 difficulty  is  that  the  Reserve  Bank,

 SHRI  NARSINGH  NARAIN  PAN-
 DEY  Thig  ts  not  ow  figure  This  is
 ISMA’s  figure

 The  Mimeter  has  already  said  that
 certificates  against  those  defaultmg
 mills  are  being  issued  =  =I  wotild  like
 to  know,  what  action  hag  been  taken
 by  the  Government  so  far  to  realise
 that  amount

 SHR]  SHAHNAWAZ  KHAN  ‘The
 प्  had  fixed  the  credit  hmit  at  the
 same  level  ag  it  was  laat  year  This
 year  there  ha,  been  an  excess  pro-
 duction  of  about  7  lakh  tonnes  of
 sugar  That  is  why  the  credsi  limit
 ha,  been  exhausted  The  hon  Min-
 iter  of  Agriculture  hag  taken  up  this
 matter  with  the  Finance  Minister  and
 ४६  Ope  vely  soon  some  way  would
 be  foung  and  the  farmerg  would  re-
 ceive  ther  full  payment  for  this  5  eat
 I  admit  that  a  long  time  before  the
 millg  were  taken  over,  some  dues
 have  been  pending  but  we  are  im-
 presting  upon  these  mills  to  clear  al!
 the  dues

 att  नारायण कबहु  पा डेव  एक  मिलियन
 टन  भीनी  विभिन्न  गोदामों  में  पड़ी  हुईं  है।

 पेज  न  मिलने  के  कारण  गह  एक्सपोर्ट  नहीं

 हो  पा  रही  है।  इस  वजह  से  फारेन  एक्सचेंज
 की  जो  आज  रिटायरमेंट है  वह  पूरी  नहीं  हो

 वा  रही  है।  इंटरनैशनल  मार्किट  में  शूगर के के
 दाम  कम  होते जा  रहे  हैं।  इसके  बारे  में  प्राय

 क्या  कर  रहे  हैं।

 wf  शा हुम बाज  शी  जैश  कि  मैंने

 कह  इस  सात |. |  पिके  हाथों  से
 ज्यादा

 जीनी  rents  कसी  के  लिए  Gere  t  हटने



 a  “Torte

 कॉमर्स  मिनिस्ट्री पौर  एस  टी  सी
 को

 कह  दिया
 “कि  हमारे  पास  काफी  स्टिक्स  पढ़े  (हुए  हैं,

 आप  जल्‍दी  से  जल्दी  इसको  बाहर  भेजने

 oR  नारायण  सिंह  पांडेय  :  कितना

 7. भेजेंगे  ?

 I  शा हन बच  थां  :  यह  बताना

 .अच्छी  बात  नहीं  है।  दुनिया  की  मंडी  के
 ऊपर  इसका  असर  पड़ेगा।

 fHE  DEPUTY-SPEAKER:  If  the
 ;Minister.  gives  more  straightforward
 Siswers,  it  would  save  him  difficul-

 “fies  and  it  would  save  me  difficulties.

 i  SHRI’SHAHNAWAZ  KHAN:  Last
 year  we  exported  about  4)  lakh
 tonnes.  This  year  we  hope  to  export
 substantially  more.  The  only  reason

 _why  I  do  not  want  to  give  the  exact
 figure  is  that  it  may  have  some  effect
 on  the  international  market  and  price
 may  slump.  4  have  the  figure,  but
 T  do  not  want  to  give  it.  But  it  is
 very  substantial,

 One  of  the  steps  we  have  taken
 because  of  shipping  difficulties  is  that
 we  are  going  to  store  a  certain
 quantity  of  sugar  as  every  port  so
 that  as  soon  as  shipping  space  is

 ae  available,  it  is  fully  utilised.

 7  Shri  Mirdha,  who  is  Chairman  of
 “the  Agricultural  Prices  Commission,

 talked  about  the  usefulness  of
 "  having  farmers’  service  co-operative

 -pocteties.  I  fully  agree  that  this  is
 ‘Very  good  thing  in  the  interest  of

 -“cvffatmers.  We  have  already  organised
 a  BO  .  such  co-operatives.  In  this

 -ponnettion,  |  would  particularily  lke

 “L.hope  other  States  also  will

 eens
 se  their  co-operatives  in  a  much

 way

 the  co

 got.  choked,  The  RBI
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 has  "  carried
 out  special  studies  in  West  Bengal,
 U.P.  ang  most  other  States  and  is
 taking  remedial  steps  to  improve  the
 working  of  co-operatives.

 A  number  of  other  hon.  members
 spoke  about  the  small  farmers’  and  ४
 and  ‘marginal  farmers"  development
 agencies,  we  are  not  standing  still
 In  the  Fourth  plan,  we  had  87.  of
 these  projects.  In  the  Fifth  plan,
 we  would  have  60  projects.  I  am
 sure  the  tempo  is  building  up;  we
 are  laying  great  stress  on  develop-.
 ment  of  agriculture,  minor  irrigation,
 cattle.  We  are  giving  due  emphasis
 to  these.  We  are  giving  them  due
 emphasis.  Seth  Achal  Singh  and
 others  spoke  about  improvement  in
 the  breeds  of  cattle.  In  almost'every
 block  in  the  country  we  have
 established  what  is  known  as  artificial
 insemination  centres  and  the  country
 cow  can  be  crossed  with  the  exotic
 breeds.  The  result  in  some  cases  is.
 exceedingly  good.  I  hope  this  move-
 ment  will  catch  on  and  farmers  will
 have  cattle  of  high  quality.

 A  number  of  hon.  Members  pointed
 out  that  large  tracts  of  land  were
 lying  fallen  because  they  were
 affected  by  salinity  or  alkalinity.  We
 have  established  a  research  institute
 at  Karnal  and  I  should  invite  the
 hon.  Members  to  find  sometime  to
 visit  that  institute;  they  have  done  |
 exceedingly  good  work  to  reclaim.
 saline  and  alkaline  lands.  Lands
 which  were  more  or  less  useless  are
 now  yielding  bumper  crops.  There
 is  a  way  of  reclaiming  such  lands  and
 I  think  this  movement  can  benefit  the  -
 entire  country.  We  are  aisa’
 reclaiming  ravine  lands  and  other  -
 wastelands  so  that  they  could  be
 brought  under  cultivation,  With  —

 these  words,  I  am  grateful  to  you
 for  this  opportunity.

 MR.  .  DEPUTY-SPEAKER:  We  |
 shall  not  take  up  the  motion  of  Shri
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 shall  not  take  up  another  item,  the
 motion  by  Shri  Shyamnandan
 Mishra.  के

 We  are  postponing  this  discussion
 ali  tomorrow.

 45  brs,

 MOTION  RE  VIOLENT  INCIDENT
 IN  CALCUTTA  IN  WHICH  SHRI
 JAYAPRAKASH  NARAYANA’S
 CAR  WAS  ATTACKED  AND
 SHRI  SAMAR  GUHA,  M.P_  SUS-
 TAINED  INJURIES.

 MR,  DEPUTY-SPEAKER:  We  shall
 not  take  up  the  motion  by  Shr
 Shyamnandan  Mishra.

 शी  मधु  लिये  बांका:  इस  प्रस्ताव  पर

 संशोधन  देने  के  लिए  हम  को  छट  दी

 जाए  |  टाइम  को  जो  इसको  लिए  था

 एक्स टैंड  करके  तीन  बजे  तक  किया  जाए  |

 MR,  DEPUTY-SPEAKER:  After
 the  hon.  Mover  has  moved  his
 motion.

 SHRI  MADHU  LIMAYE:  Notice

 MR,  DEPUTY-SPEAKER:  I  do  not
 think  that  there  is  any  need  to  be
 hard  and  fast  on  this.  You  can  give
 it  now.

 SHRI  SHYAMNANDAN  MISHRA
 (Beguearai):  Mr  Deputy-Speaker,
 I  beg  to  move:

 “This  House  deplores  the  recent
 violent  incident  in  Calcutta  in
 which  Shri  Jayaprakash  Narayan’s
 car  wag  attacked  and  a  member  of
 the  House  Shri  Samar  Guha  and
 his  colleagues  sustained  injuries.”

 One  had  expected  that  a  motion  of
 this  nature  and  on  this  subject  would
 Be  brought  up  by  the  ruling  party
 itself  and  more  particularly  by  the
 Prime  Minister  who  happens  to  be
 the  Leader  of  the  House.  In  fact  it
 ig  the  function  of  the  Leader  of  the
 House  to  rise  to  such  occasions  and
 speek  and  act  on  behals  of  the  entire
 House  symbolishing  the  unity  and

 certain  fundemental  values  which
 underlie  our  democracy.  But  she
 had  not  done  so.

 Our  regret  at  the  Leader  not  rising
 to  certain  occasions  has  taken  the
 form  of  a  motion  which  we  have
 recently  tabled  saying  that  the  hon.
 Leader  of  the  House  js  not  performing
 her  functions.  Perhaps  the  hen.
 Members  of  this  House  are  not  aware
 of  the  fact  that  many  leaders  of  the
 Opposition  have,  already  associated
 themselves  ‘with  this  motion  which
 is  currently  awaiting  approval  and
 permission  of  the  Chair.

 One  had  however,  thought  that  at
 least  on  this  occasion  the  Prime
 Minister  woulg  not  be  found  wanting
 in  performing  her  duty.

 If  any  party  should  have  the
 greatest  vested  interest  in  the  rule
 of  law,  it  should  be  the  ruling  party
 but  that  can  happen  only  when  the
 Tuling  party  happens  to  be  of  true
 democratic  intentions  and  character.
 It  is  the  fascist  regime  which  wants
 to  destroy  the  system  which  throws
 up  that  regime  and  it  is  the  fascist
 regime  which  is  not  interested  in
 sustaining  the  rule  of  Jaw.  So  if
 anywhere  the  rule  of  law  is  found
 to  be  in  jeopardy  or  threatened,
 I  think,  it  is  the  duty  first  and
 foremost  of  the  ruling  party  and  of
 the  Prime  Minister  to  come  forward
 with  unreserved  condemnation  of
 such  a  threat.  That  has  not  happened
 in  this  case  and  that  does  not  seem
 to  be  happening  on  any  other
 occasion  too.

 Here  is  Mr.  Jayaprakash  Narain
 whom  my  hon.  friends  on  that  side
 in  season  and  out  of  season  seem  to
 be  condemning.  They  seem  to  think
 that  the  only  way  to  keep  them
 politically  alive  is  to  look  nice  in  the
 eyes  of  the  Primne  Minister  and  not
 in  the  eyes  of  the  people  of  this
 country,  They  seem  to  forget  that
 they  have  their  unbilical  lnk  with
 the  people  of  the  country.  It  is  not
 enough  that  they  pleese  their  masters

 they  must  mot  speak  against



 thelr  conscience.  When  I  say  so  I
 -:.do-not  lose  sight  of  the  fact  that  there

 ‘ere  e  hon’ble  Members  even  in
 the  ruling  Party  who  had  unreser-
 vediy  condemned  the  attack  on  JP.
 Two.  of  them  Mr.  Krishna  Kant  and
 Chandrasekhar  who  belong  to  the

 ‘other  House  had  expressed  their
 views  in  regard  to  the  incident  that
 had  taken  place  in  Calcutta.  Have
 you  got  the  courage  to  speak  against
 that  voice  of  conscience  of  Shri
 Krishna  Kant  and  Shri  Chandra-
 sekhar?  There  was  also  the  voice
 of  conscience  of  Mr.  Mohan  Dharia
 who  made  the  severest  indictment
 of  this  Government.  The  indictment
 of  Mr.  Mohan  Dharia  had  gone  on
 unchallenged  and  unrebutteq  con-
 firming  ali  the  allegations  that  the
 so-called  irresponsible  Opposition  on
 this  side  had  been  making.

 With  what  face  are  you  going  to
 meet  the  people  of  this  country?  To
 my  mind  in  a  democratic  country
 with  a  peaceful  heritage  and  tradi-
 tions  of  India,  there  can  nardly  be
 any  subject  which  could  demand
 greater  attention  of  this  ton,  House
 than.  thig  one.  What  did  you  find
 yesterday?  In  a  very  amazing
 spectacle  in  one  way  and  very
 agonising  in  another,  when  one  of  the
 victims  of  this  fascist  attack.  Prof.
 Samar  Guha  an  hon.  Member  of  this
 House,  was  speaking,  he  was  sub-
 jected  to  constant  jeering  from  the
 other  side  of  the  House.  That  is  how
 you  treat  a  subject  like  this.

 This  party  has  got  scant  regard
 for  democratic  values.  Now  their
 mask  is  wearing  thin.  This  incident
 which  I  have  described  in  my  reso-

 4ution,  had  indeed  an  unusual
 ‘ominous  significance.  It  poses  certain
 Questions  which  have  to  be  answered
 by'this  House.  What  would  happen

 My.  Jayaprakash  Narayan  suc-
 - @ambed  to  one  of  these  threats  to

 :  ‘wiffhiieh  he  is  being  subjected  and  to
 -  which  he  has  ‘been  subjected  during

 “the  eoutse  of  the  last  aty  years?  Had
 ‘edn  an  isolated  incident  of  a

 nature.  Gne  could  have
 Ht.)  But  this.  comes  In  “the
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 wake  of  a  series  of  such  incidents
 to  which  he  has  been  subjected
 during  the  course  of  the  last  l}  years.
 Would  this  House  forget  for  a
 moment  that  the  peaceful  procession
 led  by  Mr.  Jayaprakash  Narayan  on
 the  5th  June  974  at  Patna  was
 subjected  to  a  firing  undertaken  from
 the  house  of  an  MLA  belonging  to
 the  ruling  party?  That  MLA  found
 himself  lodged  in  jail,  but  have  you
 gentlemen  on  the  other  side,  asked
 yourselves  the  question  whether
 your  party  has  taken  any  action
 against  that  member  and  where  the
 case  stands  now?  The  firing  had
 resulted  in  injuries  to  2l  persons  in
 the  procession  and  the  officials  of
 Patna  on  that  day  were  shaking  in
 their  shoes  that  if  the  results  of  the
 firing  were  made  known  to  the  people
 who  have  assembled  there  in  lakhs,
 there  could  be  very  serious  reper-
 cussions.  But  Mr.  Jayaprakash
 Narayan  quietened  the  entire  crowd,
 although  such  a  serious  incident  had
 taken  place,  and  nothing  untoward
 happened.  Why  was  the  firing
 resorted  to  on  the  procession?  Later
 Mr.  Jayaprakash  Narayan  was
 subjected  to  blows  on  a  second  oc-
 casion  when  he  led  a  march  on  the
 4th  November  at  Patna.  Ultimately
 the  Home  Minister  had  to  express
 his  regret  about  it.  But  it  was  a  very
 reluctant  Home  Minister  who  ex-
 pressed  regret  when  the  entire  House
 wanted  that  there  should  be  some
 explanation  for  the  silence  on  the
 part  of  the  Prime  Minister  and  the
 Home  Minister  on  the  sad  incident
 at  Patna.

 This  was  the  second  incident.  The
 third  incident  has  now  taken  place
 at  Calcutta.

 IT  have  mentioned  in  my  resolution
 that  Mr.  Jayaprakash  Narayan’s
 car  was  attacked.  That  is  the
 wording,  but  my  intention  is  clear.
 and  unmistakable.  No  one  wants  to
 attack  a  car.  The  attack  is  always
 on  the  occupant  of  the  car.  Nobody
 has  got  any  animosity  or  hatred  ©
 abainst  the  car,  it  is  only  against
 the  occupant.  My  friend  says  that
 the  car,  in  fact,  has  became  a  very  .
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 lovable  thing  after  it  had  been
 adopted  as  the  people’s  car  by  the
 sponsor  of  the  Marut:  Project!  So
 the  car  could  not  have  been  the
 object  of  the  attack.  The  target  of
 the  attack  was  clear.  When  the
 target  was  clear,  the  House  should
 also  have  been  unmistakably  clear  in
 its  condemnation  of  the  incident.  But
 the  other  part  of  the  House  has  been
 offering  all  kinds  of  resistance  to
 such  a  discussion  taking  place  in  the
 House.

 But  hew  did  this  very  House
 behave  on  the  occasion  when  a  mau
 with  a  pistol  wanted  to  force  his
 entry  into  the  court  room  at
 Allahabad  on  the  ‘18th:  of  March?  १4
 stood  my  ground,  and  now  4  have
 proved  to  be  correct,  that  it  could
 not  be  definitely  stated  that  the
 Prime  Minister  happened  to  be  the
 target  of  the  attack  on  the  l8th  of
 March.  It  might  be  the  presumption
 in  the  circumstances  that  the  Prime
 Minister  could  be  the  target  of  the
 attack.  But  one  could  not  say  it  for
 sure  that  the  Prime  Minister  was  the
 target  of  attack;  the  target  of  attack
 cofild  be  the  judge  or  the  opposition
 leaders  too.  Now,  what  has  :t
 turned  out  to  be?  Shri  Govind
 Mishra,  the  man  with  the  pistol,  has
 openly  declared  that  he  had
 sympathies  with  the  ruling  party,
 ang  all  the  old  files  could  be  produced
 in  this  hon.  Mouse,  if  so  required,
 to  show  that  the  paper  which  he  was
 editing  had  been  supporting  the
 ruling  party.  Now  that  person  had
 been  absolved  of  all  criminal
 intentions;  that  is  the  statement  made
 by  the  police  officers.  So,  who  has
 been  proved  to  be  correct?  But,  on
 that  day,  the  sheepish  flock  on  the
 other  side  wanted  to  declare  that  the
 target  of  attack  was  the  Prime
 Minister  of  India.  Even  so,  the  entire
 House  rose  to  the  occasian,  and  the
 entire  Howe  demanded  greater
 aeeutity  for  the  person  of  the  Prime
 Minister

 But  when  the  occasion  comes,  when
 Shri  Jayaprakash  Narayan  is  threst-
 ‘ened,  the  other  side  of  the  Houte

 callously  resists  any  attempt  at
 bringing  up  a  motion  on  that  subjest.
 If  for  any  legal,  constitutional  or
 political  reasons,  they  cannot  show
 any  love  for  Shri  Jayaprakash  Narayan
 in  this  House  and  they  would  like  his
 name  to  disappear,  what  have  they
 to  say  about  the  security  of  the
 person  of  an  hon.  Member  of  this
 hon.  House?  Professor  Samar  Guha
 ig  @  man  of  great  self-respect  and
 great  dignity.  So  when  he  spoke  in
 this  House  yesterday  he  did  not  show
 to  the  House  the  torn  shirt  with  bloud
 stains  on  it;  but  we  have  seen  it....
 (interruptions)  If  you  want  to  see  the
 shirt  (Interruptions)  What  does
 the  torn  shirt  with  blood  stain;
 indicate?  Let  the  hon.  Members  on
 the  other  side  not  take  it  in  a  light
 manner  That  indicates  nothing  less
 than  tearing  to  shreds  the  democratic
 values  of  this  country;  the  blood
 stains  on  his  sturt  indicate  the  blots
 on  our  democratic  system,  which  is
 being  administered  by  the  ruling
 party

 What  exactly  do  they  fear  from
 JP?  He  has  raised  his  voice  against
 a  regime  which  commands  an  army
 of  84  lakhs,  equipped  with  all  the
 lethal  weapons  and  backed  by  a
 para-military  force  of  the  same  order,
 say,  about  8  lakhs.  Then,  it  has  got
 a  large  State  police.  It  has  also  got
 a  network  of  an  intelligence  syatem,
 the  like  of  which  probably  prevails
 only  in  a  Communist  or  a  dictatorial
 regime.  ,

 In  no  other  country  of  the
 world  such  a  net-work  intelligence
 system  prevails.  They  are  equipped
 wath  all  the  terroristic  tools  that  any
 dictatorial  or  fascist  regime  possess
 And  yet  they  fear  J.P.  Why?  Here
 is  a  frail  person  at  the  ripe  old  age
 of  73  going  with  a  stick  in  hand
 throughout  the  country.  They  fear
 him  because  his  message  is  spreading
 with  a  lightning  speed  throughout
 the  length  and  breadth  gf  the
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 6th  March,  the  Jamuna  is  also  on
 fire  now  The  regime  is  indeed
 shaking  in  its  foundation

 They  have  already  witnesseq  how
 he  conducted  the  most  peaceful
 march  on  the  6th  March  Was  thee
 a  single  untoward  incident  on  the
 6th?  Would  not  my  hon  friend,  Mr
 Bhagat,  bear  testimony  to  that?
 When  he  addresseg  a  meeting  a‘
 Patna  on  the  I8th  November,  thetic
 was  an  unprecedented  gathering
 Never  had  a  meeting  of  such  prc-
 Portions  been  evar  held  at  Patna
 But  there  was  not  a  cingle  policeman
 to  look  after  the  vast  gathering  That
 5  how  JP  hay  been  moving  about
 And  your  Prime  Munister  require
 the  security  costing  about  Rs  5
 lakhs  to  Rs  20  lakhs  in  one  meeting
 Here  is  the  people’s  man  who  doe
 not  require  a  single  pie  or  a  single
 paisa  for  his  safety

 Now  mv  hon  {friend  Mis  Maya
 Ray  as  waving  her  hang  from  he:
 seat  I  knov  that  she  was  not
 present  in  Calcutta  on  that  da,  wnen
 the  incident  took  place  But  the  very
 Pleasing  presence  of  a  girl  on  the
 roof  of  the  car  gave  us  an  illusion
 that  piobably  it  was  the  hor
 Member  Mrs  Maya  Ra,  who
 happened  to  occupy  the  roof  of  the
 ear  of  J  PTI  recollect  she  had  becn
 away  to  Baghdad  on  that  day

 AN  HON  MEMBER  Why  do  vou
 get  such  illusions?

 SHRI  SHYAMNANDAN  MISHRA
 She  is  Maya  She  is  bound  to  create
 illusions  all  the  time

 I  was  saying  that  they  seem  to  be
 fearing  this  frail  figure  because  of
 the  revolutionary  message  he  has
 been  giving  to  the  people  What  a
 show  of  elaborate  police  bandohbast
 they  had  made  on  that  day'  What
 ‘was  the  police  there  for?  The  police
 was  standing  as  mute  spectator  all
 the  time  When  the  car  was  being
 pelted  with  stones,  even  when
 window  panes  were  being  broken  to
 pistes  and  the  girls  were  climbing

 the  roof  of  the  car,  the  police  stood
 by  silently  and  mately  That  w  the
 kind  of  police  which  we  found  on
 that  day

 SHRI  VASANT  SATHE  (Akola).
 What  would  you  have  done  ig  you
 had  been  there?

 SHRI  SHYAMNANDAN  MISHRA
 My  hon  friend  asks  me,  what  I
 would  have  done  if  I  were  there

 AN  HON  MEMBER  You  would
 have  swooned

 SHRI  SHYAMNANDAN  MISHRA
 I  would  have  certainly  swooned  at
 their  shameful  behaviour

 This  regime  38  on  the  point  of  dis-
 appearance  Where  do  they  exist
 now  except  m  this  hall  or  mn  this
 chamber  Come  forward  m  Gujaiat
 —We  give  १०४  a  challenge  Why  dont
 you  face  the  election  in  Gujurat?
 Why  do  you  go  on  postponing  it?
 We  ask  yo.  to  hold  the  election  here
 and  now  but  you  are  afraid  of  it

 (Interruptrons)

 Bihar  hes  already  solved  its  pro-
 blem  You  dont  earst  im  a  population
 of  sixty  millions  Can  any  Marister
 of  yours  stir  out  of  his  bungalow  and
 address  any  public  meeting?  The
 Piirme  Minister  bas  no  courage  ta  go
 to  Bihar  and  addresy  a  public  meet-
 ing  She  could  go  only  to  the  funeral
 of  Shn  LN  Misra  she  could  not  go
 to  any  other  place  That  35  not  be-
 ९०.०९  of  the  fact  that  anything  could
 happen  to  her  but  beacause  she  does
 not  stand  morally  strong  anywhere
 among  the  peuple  of  Bihar

 I  know  Sn  how  these  people  have
 been  behaving  on  many  occasions.
 They  have  been  saying  one  thing  in
 the  Centra)  Hall]  and  another  thing  in
 this  Chamber  So  I  don't  attach
 much  importance  to  what  they  sa

 But,  there  can  be  absolutely  no
 doubt  that  there  vag  enough  of  pre-
 planning  in  this  matter  Thig  could
 never  have  happeneg  unles#  there  was
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 careful  planning  at  the  hands  of  the
 State  Government  there  and  tuere
 wag  also  sufficient  support  from  the
 Centra}  Government  Therefore,  Mr
 Jayaprakash  Narayan  was  right  in
 saying  that  they  had  the  tacit  sup-
 port  of  Smt  Indira  Gandh:  at  the
 Centre  Otherwise,  why  was  the
 procession  allowed  to  proceed  unde!
 the  leaderdup  of  a  Minister?  Js  this
 fact  denied  by  any  person  that  the
 procession  wag  leg  by  the  Minister?

 SHRI  PRIYA  RANJAN  DAS
 MUNSI  (Calcutta-South)  I  led  it
 not  the  Minister

 SHRI  SHYAMNANDAN  MISHRA.
 The  Minister  wag  also  there  and  every-
 body  had  seen  the  Mimster  behaving
 2n  a  most  objectionable  manner  on
 that  occasion  The  Police  stood  by
 but  they  did  nothing  Mr  ~  =  Jaya-
 prakash  Narayan  had  to  ,eturn  from
 the  place  where  the  meeting  wag  to
 take  place  be  ause  he  could  not  get
 out  of  the  ear

 Now,  here  are  people  who  say—
 and  my  Hon'ble  frieng  Shr;  Priya
 Ranjan  Das  Munsi  issueg  a  statetnnt
 the  other  day  which  is  now  supported
 by  the  Chef  Minister  of  West
 Bengal—that  Jayaprakash  §  Narayan
 turned  away  from  the  meeting  place
 of  hig  own  accord  |  ask  you,  do  you
 mean  to  suggest  that  a  red  carpet
 wag  laid  out  for  Jayaprakash  Narayan
 but  he  could  not  speak?  The  dumb
 people  ate  on  the  other  side,  we  have
 see,  on  many  occasions  how  your
 leader  has  been  behaving  like  a
 dumb  person  in  the  House  Jaya-
 prakash  Narayan  38  not  a  pereon  cf
 that  kind  Do  you  think  that,  on  that
 occasion,  he  lacked  any  théme  or
 words  to  address  the  gathering  there
 and  s0  he  turned  back  But  when  he
 found  that  he  wag  not  bemg  allowed
 to  come  out  of  the  car  and  enter  the
 place  wher,  the  meeting  was  to  take
 place,  he  did  not  come  out  There-
 fore,  their  argument  cannot  cut  ice
 with  any  people  पूप  entire  police
 force  there  could  not  help  Shri  Jaya:
 prakash  Naraya,  in  escorting  him  to
 the  place  where  the  meeting  was  to

 take  place.  So,  he  had  to  come  away.

 That,  however,  does  not  mean  that
 meeting  wou.d  not  be  held  in  Cal-
 cutta  The  meeting  would  be  held  in
 Calcutta  We  will  be  holding  the
 meeting  w.th  bleeding  injuries  on  our
 headg  ang  on  our  faces  The  meeting
 would  beheld  and  no  power  on  earth
 either  the  Government  here  or  the
 Government  in  West  Bengal,  can  pre-
 vent  7  in  Calcutta.  Now,  West  Ben-
 Gal  would  indeed  be  in  the  arena  of
 the  struggle

 All  in  all,  it  was  a  carefully  planned
 affair  which  was  meticulously  exec  st-
 ed

 Now  Mr  Siddartha  Shankar  Ray
 sayy  that,  ३  Shn  Jayaprakash  Narayan
 comes  on  the  25th  May,  he  would  be
 able  to  holg  his  meeting  He  con-
 descends  to  say  that  Shri  Jayaprakash
 Narayan  would  he  able  to  hold  the
 meeting  But  We  do  not  want  any
 mercy  frum  Mr  Siddartha  Shankar
 Ray  It  would  be  the  people’s
 strength  which  will  organize  the
 meeting  whenever  Shri  Jayaprokash
 Narayan  visits,  and  you  will  =  find
 what  a  response  by  thst  time  is
 forthca  ning  fron,  the  people  of  West
 Benga}  itself

 SHRI  PRIYA  RANJAN  DAS
 MUNSI  Provideg  CPM  stands  with
 you

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  not  a  question  of  CPM,  it  is  a
 question  of  the  entire  Oppositian
 rising  against  the  fascism  of  the
 ruling  paity  and  its  allies  with  witch
 the  country  ig  faced  at  the  moment.

 So,  one  would  ask,  what  was  the
 use  of  this  police  arangement  made  if
 blows  could  still  be  showered  upon
 the  car  of  Shri  Jayaprakash  Narayan

 One  of  my  hon,  friends  os  the
 other  side  was  suigesting  to  me
 that  i  the  motion  only  referred  to
 the  car  being  involveg  in  the  viclent

 eo
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 incident,  3  could  have  been  acceptable
 to  them

 AN  HON  Member’  Who  said”

 SHRI  SHYAMNANDAN  MISHRA
 I  would  not  disclose  anything  that
 hag  been  told  to  me  in  confidence  /n
 hon  member  belonging  to  the  ruling
 Party  told  me,  ag  if  the  car  could
 have  been  attacked  2f  there  hag  been
 no  Jayaprakash  Narayan  there,  Is
 that  the  suggestion?  (Inter:  uptions)

 These  people  know  that  they  are
 running  their  whole  show  with  the
 he'p  of  the  monry  provided  by  the
 capitaliste  What  ha,  happened  to  the
 to  the  case  against  Mr  Narang
 who  had  been  regularly  fimancing
 you?  What  has  happened  to  the  case
 against  Mr  Singhania  from  whom
 you  took  Rs  30  lakhs  recertly”

 It  36  also  very  pertinent  to  observe
 that  Shr:  Jayaprakash  Narayan  has
 been  subjected  to  a  persistent  vilifica-
 tion  campaign  a  scurmlou,  campa’gn,
 by  the  members  of  the  ruling  Party
 and  by  no  less  a  person  than  the
 Piime  Manister  heiself  It  has  been
 satd  by  the  Chief  Minister:  of  West
 Bengal  that  Shr:  Jayaprakash  Narayan
 made  some  personal  remark,  agamst
 the  Prime  Minister  Now.  what  has
 the  hon,  Prime  Minister  been  saying
 against  Shri  Jayaprakash  Narayan?
 Did  not  the  Prime  Minis‘er  say  the
 other  day  at  Bhubaneshwar  that
 Shr:  Jayaprakash  Narayan  was  living
 th  pash  houses  of  the  industrialists?
 Here  ५५  a  ‘man  without  any  property

 (Interruptions)

 Can  you  come  anywhere  near  Shii
 Jayaprakad;  Narayan?  If  we  begin
 telling  the  truth  about  the  way  in
 which  members  of  your  paily  and
 perticularly  the  members  of  your
 Government  live,  you  wil]  be  reeling
 under  its  impact  They  have  been
 speaking  against  Shri  Jayaprakash
 Narayan  in  that  strain

 MR,  DEPUTY  SPEAKER.  Please
 conclude.  Ps

 SHRI  SHYAMNANDAN  MISHRA:
 I  will  speak  for  4  or  5  minutes  more.
 They  have  also  said  that  Jayaprakaso
 Narayan  38  a  foreign  agent  Smce
 he  as  a  foreign  agent—  tit-for-tat—
 you  are  determined  to  kill  hur!  Then,
 Say  80

 (Interruptions)

 Now,  Sn,  you  see  the  hooligans  im
 this  House  itself  These  hooligans
 have  no  place  m  the  public  life  and
 yet  they  are  now  having  a  place  in
 thi,  House

 So,  Su,  he  hag  been  accused  of
 running  his  movement  with  the  help
 of  foreign  money  ang  being  a  foreign
 agent  These  are  the  vilifications  to
 which  he  has  been  subjected  So,
 constantly  hatred  is  being  spread
 against  him,  and,  therefore,  we  fear,
 88  Shr:  Jayaprakash  Narayan  himself
 has  said—ags  you  will  recal’.  soon  ufter
 the  incident  when  the  Pressmen  met
 Inm—that  “I  yould  have  been  beaten
 up  and  killed  ’  He  feared  on  attempt
 on  hi,  hfe  and  these  are  tiie  carcum-
 stances  in  which  any  reecnable  and
 intelligent  person  would  came  to  the
 same  conclusion,  :e  that  there  ts  a
 definite  attempt  on  the  hfe  of  Shri
 Jayaprakash  Naravan  And  all  the
 ineidents  whith  are  beng  cited,  viz
 of  the  attempt  the  supp  2.ed  attempt
 on  the  life  of  the  Prime  Minister  at
 Allahabad  or  op  the  hfe  of  Shr
 AN  Ray  here  and  many  other
 cases  of  smiar  nature  vwould  not
 convince  an\  one--they  lack  credi-
 blity

 (Interruptions)

 शो  शंका!  देब  (बीदर)  उपाध्यक्ष

 महोदय  मेरा  प्वाइट  श्राफ  झ्राडर  है  ।  मैं

 कहना  चाहता  हू  कि  जब  मैं  बं सेवा  सर  के

 सम्मेलन  में  गया  था  ता  जे०  पी०  वहा  मौजूद

 थे  वहा  मुझे  पकड़  कर  बाहर  शिकवा  दिया

 गया  (व्यवधान-  )  मुझे

 मारा  गया  पुश-बाउट  कर  के  बाहर  निकाल
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 दिया  सजा।  मुझे  अफसोस  के  साथ  कहना
 पड़ता  है  कि  उस  के  बारे  में  हमारे  मिश्रा

 साहब  ने  एक  लफ्ज  भी  नहीं  कहा,  .  .  ,

 (व्यवधान)  ee  .

 wi  जने इबत  थि  (इलाहाबाद)  :
 में  भूदान  आंदोलन  में  श्रीमती  इंदिरा  गांधी
 की  चमचागिरी  करते  हैं

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  You
 carry  on,  Mr.  Mishra.  Please  con-
 clude  now.

 SHRI  SHYAMNANDAN  MISHRA:
 My  hon  friend  has  asked  me,  why
 8  particujay  treatment  was  meted  out
 to  him  at  Wardha  where  Shri  Jaya-
 prakash  Narayan  happened  to  be  pre-
 sent.  May  |  remind  him  that  not  only
 Shri  Jayaprakash  Naravan  was  pre-
 sent  there,  but  Shri  Vinoba  Bhave
 was  also  present;  and  my  hon.
 friends  on  the  other  sidp  have  been
 evoking  the  blessing,  of  Siri  Vineba
 Bhave  so  often  now  ह ६)  re  way  the
 digtin  unshed  presense  of  Shri  Vinoba-
 Bhave  timself  80,  the  responsibility
 does  not  deve've  on  Jayaprakash
 Narayan  for  what  had  nappened  to
 my  hon  friend  on  that  occasion.

 (Interruptions)

 I  was  posing  this  mportant  ques-
 tion,  viz.  whether  my  hon.  friend:
 ponder  over  the  implication,  of  such
 incidents  and  if  such  tncidente  go  on
 disfiguring  our  democracy,  would  our
 democracy  survive,  and  if  these  inci-
 dent,  are  being  organized  under  the
 aegis  of  the  ruling  party,  would  not
 the  people  come  to  the  conclusion  that
 they  have  hasically  no  faith  in  the
 democratic  system”

 All  these  incident,  that  I  have
 pointed  out  to  you,  whether  it  be  the
 incident  at  Allahabad  उन  the  ore  at
 Delhi  in  broag  day-light  are  now
 being  interpreted  by  the  people,  be-
 cause  the  credibility  gap  has  so  much
 widened  between  the  Government  and
 the  people,  in  th  sam  manor  as  they
 interpret  the  fire  organised  in  Reirh-
 stag  by  Hitter  who  made  it  a  starting

 OME  ed  लक  tn  .

 point  for  assuming  emergency  powers,
 They  have  to  serioualy  reflection
 these  things.

 When  I  wag  mentioning  about  the
 vilification  campaign  against  Jaya-
 Prakash  Narayan,  ]  forget  to  mention
 that  no  less  a  person  than  the  Prime
 Minister  made  Shri  Jayaprakash
 Narayan  responsible  for  the  murder
 of  Suri  L.  N.  Mishra.  Now,  f  ask
 you  whether  any  person  from  the
 Opposition  hag  been  interrogateg  in
 thig  case  at  Samastipur.  None  of  the
 Members  of  the  Opposition  has  been
 and  al)  those  who  have  heer  interri-
 gateq  m  that  connection  belong  to
 the  ruling  Party  Yet,  the  Hon  Prime
 Minister  rusheg  to  the  conclusion  that
 Jayaptakash  Narayan  wag  responsible
 for  the  murder  of  Shri.  N.  Mishra.
 But  the  whole  thing  reroited  on  the
 head  of  the  Prime  Min:.ter  and  she
 Wa,  compelled  to  say  ा,  ‘Even  if
 I  die,  people  would  कफी  that  I  have
 killed  myself’  Shame  to  guch  a
 Prime  Ministery  whom  people  are  not
 ahle  to  believe,  shame  to  such  8  re-
 time  which  rushes  to  a  conclusion  be-
 fore  jt,  investigatme  agercy  hag  been
 able  to  arrive  at  its  finding.

 Tocrefore,  I  would  suv  that  there
 incident,  clearly  indicate  that  the
 ruling  Parv  38  bent  upon  fostering
 conditions  for  the  growth  of  fascism
 in  this  country  But,  let  it  be  quite
 clear  in  the  minds  of  my  hon.  friends
 on  the  other  side  that  whatever  be
 their  attempts.  the  vasiness  of  this
 country,  the  variety  of  thig  country
 and  the  level  of  consciousness  of  the
 peuple  would  not  allow  them  to  plant
 a  fascist  segime  in  thiz  country.  Hf
 these  conditions  are  eing  fostered
 they  are  because  of  tne  complexion
 and  composition  of  the  ruling  party
 ang  the  combination  that  it  has
 brought  about  with  the  CP]  which
 is  now  passing  on  to  them  their  own
 tactics  for  overthrowing  the  demo-
 cfatic  regane  that  we  want  to  see
 strengthened  in  thie  country,

 Thank  you  very  much,  Sir,  fot  your
 indulgence.  With  these  words  !
 commend  my  resolution  to  the  Rouse.
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 MR.  DEPUTY-SPEAKER,  Motion
 moved;

 “This  House  deplore,  tne  recent
 violent  incident  in  Calcutta  an  which
 Shri  Jayaprakash  WNarayan’s  car
 was  attacked  and  a  member  of  the
 House  Shri  Samar  Guha  ang  ni:
 coHeagueg  sustained  injuries  ”

 MR  DEPUTY  SPEAKER  Now
 there  are  a  number  of  amendments
 given  notsce  of  by  Membezs  I  will
 cali  the  names  one  bv  one

 Shri  Indrajit  Gupta

 को  मधु  लिमये  उपाध्यक्ष  महोदय
 मेरा  प्यार  साफ  आर्डर  है।  ये  ग्र मेड मेट

 मूव  नही  कर  ने  हैं।

 MR  DEPUTY  SPEAKER  Which
 ane  vou  ate  objecting  to”  I  will
 listen  to  you  (Interruptions)

 SHRI  MADHU  LIMAYE  You  can
 throw  out  the  motion  but  ६0५  cannot
 move  amendments  which  go  against
 the  onginal  tes  lution  ate  'f

 इनमें  कोई  नोटिससिज  झ्श्नाफ  प्राइस

 हैं।  चूकि  एक  दफा  यहा  गलत  काम  हो  चुका
 हैं,  इस  लिये  राज  मैं  यहा  पर  मौजूद  हू  ।

 MR  DEPUTY  SPEAKER  Your
 point  of  order  is  with  r@,ard  to  which
 amendment?

 SHRI  MADHU  LIMAYE  Moot  c(
 these  amendment,  whih  have  been
 circulated

 उपाध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्न

 ७ # ४ ४.

 MR  DEPUTY-SPEAKER  May  T
 know  what  is  your  point  of  order?

 को  Go  पो०  1... . ह  (बेतुल):  344  के
 अस्तगत  हैं  ।

 अं  स्थल  लिये  जी  हा  344  के
 प्रन्त्गंत  रै  qt  इसो श्राप ने  श्याम  बाबू  के
 सकता  पर  दाग  गलत  निर्णय  करवा  था-सब
 जानते  हैं।  यह  नियम  इस  प्रकार  है--

 “(l)  An  amendmen:  shall  be  re-
 levant  to,  and  within  the  gcope  of,
 the  motion  to  which  ts  proposed

 (2)  An  amendment  shal]  not  be
 moved  which  bias  merely  the  effect
 of  a  negative  vote

 (3)  An  amendment  on  a  question
 shall  not  be  inconysicnt  with  a
 previous  decision  on  the  same  ques-
 fion  ”

 श्र  उपाध्यक्ष  महोदय,  श्री  इन्द्रजीत

 गुप्त  का  संशोधन  देखिए  1  यह  कहते  है  1
 श्याम  बाबू  के  प्रस्ताव  का  यह  जो  झठ्द  है

 this  hou,  उस  के  बाद  deplore  माता
 है  पह  कहते  है  कि  बीच  में  यह  जोड़ा  जाए  :

 “the  spate  of  violene  unleasted
 fiem  Bihar  by  Shri  Jaya  Prakash

 Natrayan’s  follower,  resulting  in

 उपाध्यक्ष  भाग्य,  श्याम  बाबू  का  प्रस्ताव
 क्या  है

 This  House  deplore,  the  recent
 violent  imedent  in  Calcutta  in
 which  Sh’;  Jaya  Prakasn  Narayan’s
 car  Was  attacked  and  ,  Member  of
 the  Hou  >  Sm;  Sama:  Guna  and
 his  co'league,  sustained  myury

 wa  यह  प्रस्ताव  है  और  बिल्कुल  उस  के
 विपरीत  इस  में  माननीय  इन्द्रजीत  गुप्त  जोड़ना

 चाहते  है  कि  वालेस  किया  है  जयप्रकाश
 नारायण  के  प्रनुयाइयों  ने।  तो  क्या  माननीय
 प्रिय  रज  दास  मुशी  कौर  उन  के  जो  गुड
 उस  समय  मौजूद  थे

 (व्यवधान  )
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 trom  the  Members  what  do  they  want
 by  raising  certain  points  of  order;  and
 these  pnints  of  order  can  be  settled  by
 disposa\  from  the  Chair  But  while
 making  hig  submission;  you  interrupt
 him  and  it  becomes  another  matter
 of  debate  It  becomes  difficult  to
 ascertain  what  he  wants  to  say.

 श्री  मधु  लिये  में  यह  कह  रहा  था  कि
 जयप्रकाश  जी  के  ऊपर  जो  हमला  करने  बालें
 लोग  थे  वह  उन  के  झुकाया  नहीं  थे।  शौर

 यह  प्रस्ताव

 MR.  DEPUTY-SPEAKER  Only  on
 a  point  of  order

 लो  ७  लिमये  '  मैं  महू  कहता  हु  कि  यह
 प्रमेंडमेट  नही  हो  सकता  इस  प्रस्ताव  में  ।

 शो  शंकर  दें  (बीदर)  उपाध्यक्ष

 महिला,  गुंडे"  शब्द  पार्लियामेंटरी  है  था
 झनपालियामेटरी  ?

 श्री  मधु  लिये  मैं  न  इन  को  ता  नही  कह

 MR  DEPUTY-SPEAKER,  Kindly
 do  not  interrupt  Mr  Shankar  Dev,
 kindly  sx  down  OrdJer  please

 May  वे  point  out  to  Mr  =  Machu
 Limaye  ‘hat  there  are  only  668
 ground.  कप  which  he  can  object  to
 this  an  endment

 SHR]  MADHU  LIMAYE  They  are
 not  allowing  me  [  have  not  finished

 MR  DEPUTY-SPEAKER  i  am
 not  preventing  you  7  will  pulmy  out
 certam  things  There  are  only  threc
 ground:—firstly  the  amendment  5
 negative  a  character,  secondly,  it  is
 beyond  the  scOpe  and  thirdly  4  deci-
 sion  hag  already  been  piven  and,
 therefore,  :t  cannot  be  brought  back
 here.  Do  not  go  heyond  these  three
 grounds  On  these  three  grounds  you
 can  tetablish  whether  chesa  amend-
 ment  are  admissible  or  not.

 श्री  मधु  लिमये:  उपाध्यक्ष  महोदय,
 बाप  श्री  शक्कर  की  किताब  का  पृष्ठ  576
 देख  ।

 An  amendment  whien  888  merely
 the  effect  of  a  negative  vote......

 MR  DEPUTY-SPEAKER:
 already  gaiq  ७0

 I  have

 SHRt  MADHU  LIMAYE:  {t  ways—

 “An  amendment  which  hag  mere-
 ly  the  effect  of  a  negative  vote  is
 not  admissible  (a)  on  the  same
 principle,  amendments  punporting
 to  omit  a  clause  of  a  Bil!  are  out  of
 order  and  are  not  circulated  (b),  An
 amendment  which  in  effect  would
 constitute  a  direct  negation  of  the
 orginal  motion  has  been  helg  to  be
 out  of  order  (c)  ag  also  one  which
 ts  contradictory  to  the  text  of  the
 motion”

 Please  see  ‘one  which  8  contradic-
 tury  to  the  text  of  the  motion’

 इस  पर  में  अपने  व्यवस्था  के  धर्म  को  भारती-

 प्रा धारित  कर  रहा  हू  शौर  माननीय  इस्म

 जीत  गुप्त  का  जो  सशोधन  है  पह  मेरी  राय

 में  श्याम  बाबू  के  प्रस्ताव  का  जो  प्रायः  हैं  उस

 के  बिलकुल  विपरीत  है,  उस  के  प्रसंग  है।

 इसलिए  माननीय  इस्दजीन  गुप्त  का  जो  हमें-

 डमेट  है  उस  को  भाप  को  नहीं  स्की काना

 चाहिए।

 दूसरा  यह  माननीय  ate  fro  लायक

 का  है।

 SHRI  PIL.OO  MODY  (Godhra).  Do
 you  want  to  go  through  ali  the  a  mend-
 ments’

 MR  DEPUTY  SPEAKER:  Order
 please  What  is  that  they  ore  saying’
 [  may  explain  Kindly  gt  down  Dv
 not  get  excited

 की  जनभ्रांभ  शब  जोशी  (राजा पर)
 उपाध्यक्ष  महोदय,  हम  को  शौकत  हु  नहीं

 मति हैं  i



 .
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 MR.  DEPUTY  SPFAKER,  Order
 please.  hig  Motion  was  admitted
 today,  and  the  amendments  were
 submitted  only  after  that  I  was  told
 by  the  Table  that  many  of  these  am-
 endtnente  have  been  cyclostyled  and
 the  copies  have  been  kept  at  the  seats
 of  Members,  many  of  them  have  seen
 them.

 SHR]  K  S  CHAVDA  (Patna):  No,
 Sir.  ‘

 MR  DEPUTY-SPFAKER  Many
 members  have  got  thcm  and  if  some-
 how  you  have  misred  ६  3urs,  copies  can
 be  given  to  you  Why  dc  you  get
 exectted?  There  are  quite  a  good  num-
 ber  of  hon  Member.  here  who  hive
 Bot  these  copies  If  you  have  not  got
 tiem,  copies  can  be  supplied  to  you

 SHRI  K  8  CHAVDA  Then  pleare
 allow  me  to  raise  m+  point  of  order
 after  I  go  through  them

 MR  DEPUTY-SPFAKER  Iam  on
 my  legs  I  am  regulating  the  business
 of  the  House  Mr:  Madhy  Limaye,  I
 understand,  tt  is  not  only  ti,  amend-
 ment  that  you  objec:  to  but  you  are
 objecting  to  the  other  amendments

 SHRI  MADHU  LIMAYE  When
 they  are  moved  द  bist  If  that
 %  HOY  moved  tuw  .an  I  abject  to
 that?  (Interruptions)

 MR  DEPUTY  SPEAKER  O:der
 please  This  becomes  very  very  diffi-
 cult

 SHRI  MADITU  LIMAYE  =  Mr
 Daga  may  choose  no?  to  move  it

 MR.  DEPUTY  SPEAKER  In  that
 ease  ह ड  would  bevoame  #  debate  on
 eech  ang  every  amendment

 SHRI  MADHU  LIMAYE  80  you
 tat  Bret  fied  out  who  wants  to  mnve

 ,  the  amendments

 »  MR.  DEPUTY  SPFAKFR  =  Let  us
 remember  the  procedure  fcr  this
 Whén  4  galt  the  Member,  it  means,  I

 hey,
 Nara

 nis  amendrent
 29  a 3

 SHRI  SHYAMNANDAN  MISHRA:
 No

 MR  DEPUTY  SPEAKER:  That  is
 why  I  am  allowing  him  to  move  that
 lf  I  do  not  admit,  I  wil]  not  allow  him
 to  move  that  That  is  the  procedure
 (Interruptions)  order  please.  Mr.
 Madhu  Limaye’s  point  is  ths  that  is
 on  the  admissibility  of  this  amend-
 ment.  which  4  have  already  admuit-
 ted

 SHRI  MADHU  LIMAYE’  Admut-
 teq  for  arculation

 MR  DEPUTY  SPEAKER:  They
 have  been  admitted  and  if  they  are
 admitted  they  will  be  circulated  and
 the  Members  will  be  allowed  to
 move  them  And  as  I  told  you,  I
 have  admitteg  them  That  is  why  I
 have  asked  Mr  Indrajrt  Gupta  to
 move  that  It  ig  at  that  point  of  time
 that  Mr  Madhu  Limaye  rose  on  a
 point  of  order  saying  that  this  amend-
 ment  cannot  be  admitted  even  I
 could  have  said  that  I  have  admitted
 Mt  aud  I  won't  hear  you  any  more,
 but  on  an  35७5९  ke  this,  I  don’t
 want  to  be  rigid  especially  when
 tempers  are  so  high,  members  are  so
 charged  with  emotion  All  that  |  can
 du  is  to  try  to  deflate  and  defuse  the
 situation  Ang  that  is  why  I  don’t
 want  ta  be  high  and  mughty,  saying,
 ‘I  won't  hear  any  more’  I  would
 request  jou  this,  in  order  to  save  the
 time  of  the  House  You  are  in  pos-
 session  of  the  other  amendments  also
 You  may  kindly  make  your  submis-
 sons  on  those  amendments  aiso  and
 then  I  wal  give  my  ruling  If  you  say,
 8१०७  wil  confine  only  to  the  amend-
 ment  of  Shr;  Indrajt  Gupta  then  I
 um  soly  J  cannot  allow  you  to  raise
 your  point  of  orde:  any  more  on
 other  amendments

 SHRI  MADHU  LIMAYE:  If  they
 do  not  move  what  to  do”

 MR  DEPUTY  SPEAKER  They
 have  been  admitted;  they  have  been
 circulated.
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 8  bre.

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  I  am  rising  on  8  point  of  order.

 MR.  DEPUTY  SPEAKER:  We  are
 now  dealing  with  his  point  of  order.

 SHRI  SHYAMNANDAN  MISHRA:
 My  point  of  order  ig  this.  The  cir-
 culation  of  an  amendment  does  not
 mean  the  admission  of  the  motion.
 That  is  my  first  submission  The  cit-
 culation  3s  only  for  the  purpose  of
 information  to  the  Members  of  the
 House.  Such  an  amendment  is  pro-
 posed  to  be  moved  in  the  House  and
 it  does  not  go  anything  further  than
 that.

 So,  88  far  as  many  of  these  amend-
 ments  are  concerned,  my  submussicn
 as  on  the  ground  that  they  negative
 my  motion,  they  are  contradictory
 to  the  main  motion  and  they  are,
 therefore,  beyond  the  scope  of  the
 main  Motion  Therefore,  all  thes?
 amendments  should  be  :ejectd

 Now,  I  um  tiking,  ag  a  case  in
 Point,  the  amendment  moveg  by  iny
 hon.  friend,  Shri  Indrajit  Gupta  My
 Resolution  relates  tu  a  particular
 incident.  I  lay  stress  on  the  word
 ‘particular  anecident’  Thar  incident
 took  place  at  a  particular  sput  I  am
 saying  that  it  is  heyond  the  scope  on
 these  three  grounds  that  I  have  sub-
 mitted  already  J  am  not  vague  in
 the  matter  J  have  submitteg  that  on
 these  three  grounds,  they  are  contra-
 dictory,  they  negative  the  muin  Re-
 solution  and  they  are  beyond  the
 scope  of  it.

 MR  DEPUTY  SPEAKFR  Let  me
 here  interrupt  you.

 SHRI  INDRAJIT  GUPTA  (All
 pore):  Won't  you  allow  me  to  speak?

 MR  DEPUTY  SPEAKER:  This  is
 my  difficulty.  Please  understand  it
 I  had  said  that  it  is  the  Speaker  who
 admits  the  amendments  and,  after
 the  amendments  have  been  admitted,
 they  are  circulated.  Now,  you  are
 disputing  that.  You  sey  thet  amend-
 menta  can  be  circulate!  even  before

 admission,  Shri  Madhu  Limaye  has
 now  raised  an  objection  to  the  ad-
 missibility  of  this  amendment.  Ob-
 viously,  I  have  algo  to  hear  Shri
 Indrajit  Gupta  because  at  is  his
 amendment,  naturally.  The  point
 here  is  that,  if  more  Hon.  Members
 want  to  make  submissions  on  this,
 then  the  same  thing  becomes  a  big
 debate  by  itself  How  do  we  contain
 it  and  how  do  we  propose  to  discuss?
 (Interruptions)  I  am  not  disputing
 anybody's  right  J  am  only  seeking
 the  cooperation  of  the  Members  on
 how  to  proceeg  in  this  matter.  I
 every  amendment  becomes  a  subject
 of  a  debate  by  itself,  then  how  do  we
 go  along?  This  js  my  difficulty.

 श्री  प्रभु  लिये  मरी  श्राप  में  प्रार्थना
 है  कि  पहले  श्राप  सदस्या  में  पूछ  लीजिए  के
 बौने  कोस  झपने  पामे दमे  को  मूव  करना
 चलता  है  और  उस  के  बाद  जो  मेरे  श्रेय  है
 पते  की  सुनिए  प्रौढ़  जा  उनके  ब्ाल्षेप  है  इन
 को  सुनिए  सौर  दाद  मे  जिन्हे  एम:  मेद  fx  or
 है.  उन  को,  सुनिए  और  झपती रूलिंग  दे  बर
 ॥  मल  को  खत्म  जर  दीजिए  |

 शशि  VASANT  SATHE  (‘Akolai;
 Su,  T  nuw  mse  on  a  pomt  of  order

 MR  DEPUTY  SPEAKER:  Now,  2t
 hbeeumes  ४  debate  Let  me  =  regulate
 this  I  shall  first  (Interruptions).

 SHRL  INDRAJIT  GUPTA:  If  you
 want  tu  avoid  more  troubles  on  your-
 self,  I  would  humbly  suggest  that  you
 also  fix  some  time  by  which  th:
 amendments  can  be  given.

 MR.  DEPUTY  SPEAKER;  TI’
 time  limut  was  upto  3  P.M.  J  am  ny!
 admitting  any  more.

 SHRI  K.  8  CHAVDA:  How  nar
 amendments  are  moved  by  the  Sev
 bers?  How  many  are  eirculated?  We
 have  not  got  all  the  amendments
 betore  us.  4

 MR.  DEPUTY  SPEAKER:  Will  yuu
 all  Kindly  listen  to  me?  Will  you
 Haten  to  me  for  at  least  two-threq



 293

 minutes?  I  am  not  denying  anybody.
 Now,  «6  Members  want  to  speak  and
 they  want  the  Chair  to  listen,  but,
 when  the  Chair  wants  to  regulate  the
 business  of  the  House,  they  have  nu
 patience  to  listen,  then,  you  can  go
 on  and  I  will  not  regulate  Now,  we
 had  fixed  the  tame  2.30  when  amend-
 ments  shoulg  be  submitted  Then,
 Members  made  sume  special  requests
 Mr  Madhu  Limaye  made  a  special
 request  He  said  that  he  had  some
 amendment,  that  he  could  not  beat
 the  time  fimit  and  therefore  he
 should  be  allowed  to  submit  the
 amendment  |  had  said  that  we  shoulu
 no*  be  tuo  hard  and  fast  und  ॥  had
 Said  that  up  +:  3  PM  we  can  admit
 the  ainendments  That  is  why,  Mr
 Madhu  Limayc's  amend  nert  has  been
 tuken  He  hus  bien  allowed  to  tab'e
 the  amendment  After  that,  no  fui-
 ther  amcidinents  have  come  to  me
 दूध धा  nut  accepting  any  more  of  then.
 Cnterruptions)  Treally  do  not  know
 how  we  proceed  in  this  matter  |  do
 not  know.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore}  Please  do  not  accept
 aay  amendment  whith  goes  against
 the  spartt  of  the  motion  interrup:
 tions}

 MR  DEPUTY  SPEAKER  Now,
 will  you  alluw  me  to  regulate?  Now,
 obviously,  there  38६  some  confusion  to-
 day  3  wil  read  out  to  you  the  rele-
 want  rule  with  regard  ty  amend-
 ments.  Mr.  Mushra,  hindly  listen  to
 me  This  is  Rule  83  The  whole
 dificulty  today  is  that  everything
 happened  today  Normally,  an  amend-
 ment  should  have  been  given  nouce
 of  one  day  in  advance.  It  should
 have  been  circulated  one  day  in  ad-
 vanee.  After  that,  if  the  Speaker
 feela  that  any  amendment:  3५  not  ad-
 misible,  he  can  call  the  Member  w
 lain  Chamber  or  the  Member  can  go
 to  his  Chamber  ang  he  can  ascertain
 from  him  how  it  can  be  admitted
 But,  today,  we  are  denied  all  this
 because  the  whole  thng  happened
 today  and  that  is  why  the  whole
 confusion  is  there.  In  view  of  this,  I
 think,  we  will  not  be  too  rigid.  We

 Viclent  Incident  CHAITRA  18,  897  (SAKA)  in  Calcutta  (Motn.)  2094

 shall  listen  to  the  poimts  of  orders.  I
 will  keep  my  mind  open  I  am  pre-
 Pared  to  be  convinced  by  you.  I
 would  only  request  you  that  you
 should  be  brief  and  let  us  finish  with
 this  bumness  ard  get  on  with  the
 main  thng  Now  Mi  Mishra,  have
 you  finished?

 SHRI  SHYAMNANDAN  MISHRA:
 No,  Sir  I  crave  your  mdulgence  for
 lecapitulating  sume  of  the  grounds
 on  which  I  objected  to  the  amend-
 ments  that  have  been  proposed  by
 many  hon  Members  Ag  a  Case  in
 point,  I  am  taking  up  the  amendment
 of  my  hon  friend  Shri  Indrajit
 Gupta  Sir,  my  submission  is  that,
 the  amendments  are  not  admisable
 because  of  the  fact  that  they  nega~
 tic  the  main  mofion,  they  are  con-
 tridiwtory  to  the  main  motion  and
 they  he  outside  the  scope  of  the  main
 moton  Nov,  Sur  it  you  go  through
 the  amendment  of  my  hon  friend,
 Shi:  Indrajit  Gupta,  you  will  find
 that  at  refers  to  a  diferent  place  al~
 together  My  motion,  Sur,  is  based
 on  8  particular  incident  which  took
 place  at  a  particular  place  at  a
 particular  tame  There  are  three
 particularities  about  my  motion.
 They  clearly  define  the  scope  of  my
 motion  The  first  particularity  about
 ३  3५  that  it  took  place  at  Calcutta  and
 it  took  place  in  the  university  area  on
 that  day.

 36  hrs

 SHRI  PRIYA  RANJAN  DA!
 MUNSI  (Calcutta-South);  Not  unt.
 versity  area

 SHRI  SHYAMNANDAN  MISHRA:
 Near  the  Institute  hall

 It  took  place  on  the
 That  is  the  parinular
 which  my  motion  refers

 Qnd  April.
 incident  to

 Now  the  amendment  of  my  hon.
 friend’s  refers  to  ‘the  spate  of  vio-
 Jence  unlesashed  from  REihar.  Now
 the  spot  of  violence  is  sought  to  he
 shifted  from  Calcutta  to  Bihar  in
 some  way.  What  doeg  my  maotiogg

 ‘
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 seek  to  do?  It  seeks  to  condemn  the
 incident  on  that  day,  while  this
 amendment  seeks  to  justify  the  inci-
 dent  on  that  day.  Therefore,  it  its
 contradictory  to  my  motion.  If  you
 were  to  incorporate  it  in  my  motion,
 you  would  find  that  the  amendment
 geeks  to  provide  a  justification  for  the
 incident  which  took  place  at  Cal-
 cufth.  So  I  think  it  is  clearly  in-
 admissible.

 SHRI  INDRAJIT  GUPTA:  Mr.
 Deputy  Speaker,  like  you,  I  have
 been  in  this  House  for  a  considerable
 time.  It  is  a  well-established  prac-
 tice  in  this  House  that  when  amend-
 ments  are  tabled,  they  go  to  the
 office  of  the  Speaker.

 MR.  DEPUTY  SPEAKER.  Nor-
 mally,  but  not  today

 SHRI  INDRAJIT  GUPTA;  They  20
 to  his  office  and  the  speaker  or  the
 Secretary-General  or  whoever  he
 chooses  to  depute  screens  all  these
 amendments  to  see  whether  they
 comply  with  the  rules  or  not  So
 many  times  we  have  tabled  amend-
 ments  on  various  things  One  thing
 particularly  comes  to  my  mind  A
 large  number  of  amendments  are
 tabled  every  year  to  the  motion  on
 the  President's  Address  A,  large
 number  of  them  are  not  admitted  ४७
 eause  they  do  not  comply  with  the
 rules.  They  are  not  circulated  even
 Only  after  the  screening  is  done  by
 the  Speaker's  office  which  considers
 whether  they  are  in  order,  in  con-
 formity  with  the  rules,  are  they  ad-
 mitted  and  circulated  I  may  just  add
 that  even  here...

 SHRI  MADHU  LIMAYE:
 sionally.

 Provi-

 SHRI  SHYAMNANDAN  MISHRA:
 Prima  facie  it  is  admissible.

 SHRI  MADHU  LIMAYE:  If  your
 objection  is  upheld  by  the  Chair,  it
 goes.
 &  4

 MR.  DEPUTY  SPEAKER:  Hefore
 you  proceed,  let  me  clarify  the  posi-
 tion.  What  you  say  is  the  normal
 procedure.  That  is  that  the  rules
 provide  that  one  day’,  notice  should
 be  there  so  that  the  Speaker  would
 have  the  right  to  vet  the  amendments,
 screen  them,  examine  them.  But  to-
 day  that  thing  has  not  happened.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Even  after  screening  by
 the  Speaker,  they  can  be  objected  to
 in  the  House

 SHRI  INDRAJIT  GUPTA:  I  am  not
 ruling  out  a  member’s  right  to
 object

 MR  DEPUTY  SPEAKER:  In  parti-
 cular,  this  thing  has  not  happened  to-
 day  I  must  gay  that  I  am  alo  seeing
 the  amendments  for  the  first  time
 only  when  I  am  here  just  before  the
 debate  began  I  have  not  had  the
 opportunity  of  even  reading  the
 amendments  _  properly—after  this
 delete  this,  after  this  add  this  and  80
 on—and  connecting  the  whole  thing
 so  88  {o  have  a  mental  picture  of  whet
 they  mean  Even  that  I  have  not
 been  able  to  do  This  ह  the  difficulty
 today

 SHRI  INDRAJIT  GUPTA  Anyway
 Let  me  come  to  the  merit  of  the
 amendment  .To  get  a  proper  view  of
 this,  Jet  me  first  read  out  how  the
 motion  woulg  stand  with  the  inclu-
 sion  of  my  amendment  Then  only,
 I  submit,  you  can  judge  whether  or
 not  it  violates  any  of  these  norms
 laid  down  in  the  rules.  It  would
 read  as  follows:

 “Thig  House  delores  the  spate  of
 violence  unleashed  from  Bihar  by
 Shri  Jayaparakash  Narayan’s  fel-
 lowers,  resulting  in  the  recent  vio-
 lent  incident  jn  Calcutta  in  which
 Shri  Jayaprakash  Narayan’s  csr
 was  attacked  and  a  member  of  the
 House,  Shri  Samar  Guha.  ang  his
 colleagues  sustained  Injuris”.

 Mr,  Limaya  sald  that  the  original
 motion  wat  sought  to  be  negatived.

 yey  ”
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 SHRI  MADHU  LIMAYE.  Contra-
 dicted

 SHRI  INDRAJIT  GUPTA:  How  it
 negatives  I  cannot  understand  The
 first  point  w  thas  rule  9441)  reads,

 “An  amendment  shall  be  relevant
 to,  and  within  the  scope  of,  the  mo-
 tion  to  which  it  ig  proposed  ”

 I  humbly  submit  that  my  amend-
 ment  is  perfeelly  relevant  for  this
 simple  reason

 SHRI  MADHU  LIMAYE,  No

 SHRI  INDRAJIT  GUPTA  Mr
 Mishra  has  put  forward  the  argu-
 ment  that  his  motion  refers  to  a  par-
 ticular  incident,  I  do  not  deny  it,  but
 that  particular  incident  was  a  culmi-
 nation  It  is  not  something  which
 hag  occurred  in  a  vacuum,  something
 in  isolation,  there  28  a  background  to
 it  I  have  not  gone  into  the  merits
 of  the  Calcutta  inadent  at  al]  in  my
 amendment  All  I  say  ys  that  iat
 38  not  something  which  took  place  in
 a  vacuum  =  It  is  related,  and  there-
 fore,  relevant  and  perfectly  within
 the  scope  of  the  rules

 Secondly,  J  have  read  out  the  mo-
 tion  as  it  will  stand  if  my  amendment
 is  accepted,  and  I  say  thaz  it  does  not
 have  the  defect  mentioned  in  rule
 344  (2)  which  reads

 “An  amendment  shall  not  be  mo-
 ved  which  has  mefely  the  effect  of
 a  negative  vote”

 #  xt  does  28  to  put  the  motion  of
 Mr  Mishra  in  the  proper  context  the

 proper  background  If  you  read  the
 whole  motion  as  I  seek  to  amend  it,
 i  certainly  does  not  have  that  merely
 negative  effect  at  all

 Rule  344(3)  of  course  does  not  ap-
 ply.

 MR,  DEPUTY-SPEAKER  This  ry

 the  difficulty  in  making  ad  hoc  deci-
 gions  on  an  important  debate  like  this

 We  have  no  time  to  do  our  home
 work,  no  time  to  prepare,  no  time  to
 read  anything  and  eve  have  to  carry
 on

 SHRI  INDRAJIT  GUPTA  In  your
 anxiety  to  defuse  some  tenmon  which
 you  perceive,  please  60  not  do  any-
 thing  at  the  cost  of  my  amendment.

 You  yourself  have  saig  that  it  is  @
 political  assue  which  38  causing  a  lot
 of  emotions  to  pe  raised  here,  and
 therefore,  it  should  not  be  seen  as  a
 nairow  technica!  thing  It  has  to  be
 discussed  in  its  proper  political  con-
 text  and  that  is  the  sole  purpose  of
 my  amendment  which  does  not  nega=-
 live  the  main  motion  at  all,  but  puts at  in  it  proper  context  and  is  there-
 fore  perfectly  relevant  and  within  the
 scope  of  the  rules

 MR  DEPUTY-SPEAKER  Before
 we  proceed  further  let  us  be  clear  in
 our  minds  as  to  what  we  are  going.
 First  of  all  I  will  mention  there  are
 nine  Honble  Members  who  have
 given  notwes  of  amendments  |  will
 read  their  names  Shri  Indfajit
 Gupta,  Shri  8  द  Naik,  Shr:  Shri  Nar
 singh  Naram  Pandey,  Shri  Jyotirmoy
 8050,  Shri  M  C  Daga,  Shr:  Madhu
 Limaye,  Sht:  Janeshwar  Misra,  Prof.
 M  Dandavate  and  Shri  N  K  P  Salve,
 We  ate  not  accepting  the  amendments
 of  anybody  else  We  are  first  dealing
 with  Mr  Guptas  amendment  now.
 Let  me  mention  this  Because  of
 shortness  of  time  some  amendments
 have  been  circulated  some  have  not
 been  circulated  In  the  case  of
 amendments  which  have  not  been
 circulated  I  shall  read  them  out  So
 do  not  get  excited  about  that

 This  us  a  very  unfortunate  situation
 about  the  admuissitihty  of  amend-
 Ments  to  the  subject  of  debate  and  I
 am  put  in  this  unenviable  position.
 The  whole  House  ts  seized  of  it  and
 yet  the  House  cannot  decide  on  it,  I
 have  to  decide

 SHRI  MADHU  LIMAYE
 you  will  rise  to  the  occasion

 MR  DEPUTY.SPEAKER:  I  yin
 use  al]  the  objectivity  that  I

 T  hope
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 have,  and  I  expect  that  all  Hon,
 Members  with  accept  it  in  that  spirit.

 SHRI  N.  हू,  P.  SALVE:  At  the  out-
 eet.  I  beg  to  submut  that  so  far  ag  this
 not  accept  the  very  premise  of  this
 side  of  the  House  is  concerned,  we  do
 motion  snd  therefore  in  that  sense
 any  amendment  to  it  is  equally  good
 or  bad.  That  is  on  principle.  So  far
 as  admissibility  is  concetned,  the  only
 objection  which  Madhuji  has  raised  is
 on  the  question  of  relevance.  I  think
 it  is  a  technical  ground.

 SHRI  MADHU  LIMAYE:  I  have
 raised  two  objections,  that  it  is  nega-
 tive  and  contradictory.

 SHRI  जे.  K.  छ  SALVE:  It  is  not  so
 for  this  simple  reason.  What  is  the
 pith  and  substance  of  the  motion?  It
 condemation  of  certain  violent  =  in-
 cidents  and  as  a  resuit  of  this  amend-
 ment  you  still  continue  to  condemn
 the  violent  incidents,

 SHR]  MADHU  LIMAYE:  No.

 SHRI  N,  K.  P.  SALVE:  AND  if
 that  be  so,  any  amendment  which  is
 not  negative  cannot  he  ruled  out
 under  rule  344.  Both  condemn  certain
 alleged  violent  incidents,  and  that  re-
 maing  in  tact  and  hence  [  submit  with
 gteat  respect  that  the  objection  of
 negation  and  contradiction  js  utterly
 untenable.

 I  am  not  moving  any  amendment.

 SHRI  VASANT  SATHE.  I  am  only
 on  the  point  whether  this  amend-
 ment  of  Shri  Indrajit  Gupta  is  con-
 teadictory  and  has  at  negative  pur-
 pose  Although  the  amendment  takes
 the  wind  out  of  the  sail  of  the  Mover,
 it  cannot  be  considered  negative  be-
 cause  all  thet  it  does  is  to  add  a

 preface  saying  that  this  has  occurred
 op  sccount  of  such  and  such  things.

 SHRI  MADHU  LIMAYE:  So  it  is
 a  justification.

 SHRI  VASANT  SATHE:  No  justifi-
 cation,  It  is  only  giving  the  context
 of  the  incident  and  it  will  be  in  fact

 making  the  of  ihe  inel-
 dent  total,  Without  giving  ¢his  back-
 ground  this  incident  will  be  out  of  con-
 tyxt  and  will  not  be  complete,  Thére-
 fore,  this  amendment  does  @  very
 useful  purpose  and  cannot  be  corisi-
 dered  contradictory  at  all  within  the
 rules.

 SHRI  DINESH  BHATTACHARYYA:
 This  motion  by  Shti  Shyamanandan
 Mishra  refers  to  a  particular  incident
 which  happeneq  in  a  paticular  place
 on  a  patticular  date.  And  you  read
 what  this  fantastic  amendment  says.
 It  shows  the  way  the  CPI  is  going.
 The  attack  was  on  Mr,  Jayaprakash
 Narayan  and  here  Jayaprakash  Nara-
 yan  is  condemned,  How  can  you  accept
 this  amendment?

 MR.  DEPUTY-SPEAKER:  I  am
 not  concerned  with  the  motives  of  any
 Party  or  person  I  am  concerned  with
 the  rules  on  the  admussibility  of  the
 amendment

 SHRI  8  M.  BANERJEE  (Kanpur):
 The  original  motion  was  circulated  to
 us  at  about  ‘12-30  Mr  Inderajit  Gupta’s
 amendment  says:

 “after  ‘deplores’  inser,  the  spate
 of  violence  unteashed  from  Bihar
 by  Shri  Jayaprakash  Narayan’s
 followers’  oe

 It  38  g0  mild  and  humble  It  does
 not  aven  say  “by  Shri  Jayaprakash
 Narayan”;  it  only  says  “Shri  Jayapra-
 kash  Narayan's  followers”,  Can  Mr.
 Mishra  or  Madhu  Limaye  or  Mr.
 Puloo  Mody  vouchsafe  for  all  his  fol-
 lowerg  that  there  827९  no  goondas
 among  them?  I  want  to  know  this
 from  Mr.  Limaye  who  never  opposes
 any  amendment  moved  by  any  oppo-
 sition  member,  Mr.  Bhattacharya  says,
 the  original  motion  is  ygbout  Calcutta
 whereses  the  amendment  refer  to
 Bihar.  Sir,  fram  Bihar  Mr.  Jayapre-
 kash  Narayan  had  gone  to  Calcutta
 and  from  Calcutta  he  has  again  gene
 back  to  Bihar.  So,  the  amendment  is
 perfectly  in  order.

 SHRI  PILOO  MODY:  The  original
 motion  pays  that  we  deplore  the  vic-



 a  erated  i  Calcutta  oh  Mr.
 Jayaprakash:  “Nerayan,  and  ‘his  follo-

 seera,  The  amendment  says,  which
 has.  been  caused  by  Shri  Jayaprakash

 .  Narayan  and  his  followers  in  Bihar
 “Ht  ig  meaningless,  Look  at  it  this  way.

 Read  together,  the  original  motion
 and  the  amendment  will  mean,  we
 deplore  the  violence  perpetrated  in
 Caicutta  on  Mr,  Jayaprakash  Narayan
 and  fis  followers,  which  has  been
 @aused  as  a  result  of  violence  unlea-
 shed  by  Mr.  J.  P.  and  hig  friends,  If
 this  is  not  contradictory,  I  do  not
 know  the  language,

 SHRI  H.  N.  MUKERJEE:  (Cal-
 cutta-North-East):  Let  us  go  down  to
 the  essence  of  the  matter.  As  you
 rightly  said,  you  are  not  concerned,
 and  the  Chair  should  not  be  concer-
 ned,  with  the  merits  of  the  proposi-
 tion  one  way  or  the  other  or  the  poli-
 tical  motivations  which  might  or
 might  not  be  there.  To  my  mind,
 there  is  no  contradiction,  in  so  far  as
 the  technique  of  Parliament  goes,  bet-
 ween  the  original  resolution  and  the
 amendment,  because  the  essence  of
 the  matter  is  deploring  of  &  certain
 incident.  If  we  accept  the  amend-
 ment  under  discussion,  we  continue
 to  deplore  that  incident  but  we  only
 explain  te  the  extent  possible  an
 amendment  the  perspective  in  which
 it  took  place.  The  essence  of  the
 matter  being  the  deploring  of  the
 incident  and  not  any  kind  of  lauda~
 tion  of  the  J.  P.  movement,  it  is  per-
 fectly  in  order  to  suggest  through  an
 amendment  that  the  incident  gid  not
 happen  in  a  vacuum  or  in  complete
 isdlation,  without  any  perspective.
 The:amendment  only  puts  in  a  very
 aummary  form  the  perspective  in
 which.  very  unpleasant  thing  has
 taken  place,  and  it  is  perfectly  in
 order,

 ugh  बदल  बिहारी  बा जपें थों  (हवा-

 लिवर)  :  उपाध्यक्ष  महोदय,  हमें  थ्री  श्याम-

 बदन  मिश्र  के  प्रस्ताव  को  उस  की  पृष्ठभूमि  में

 रकिविना  होगा।  पहले  यह  सारा  विषय  एफ

 कास-रोको  प्रस्ताव  के  रूप  में  इस.  सदन  में

 उपस्थित  करने  का  अगस्त  हुआ  था  केम-रोको
 फ्
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 प्रस्ताव  एक  तात्कालिक  घटना  को  ले  कर

 _जाता  है।  उसे  इस  आधार  पर  नहीं  दुकराया
 गया  कि  बहू  तात्कालिक  नहीं  है।  उसे
 $  स्वीकृत  करने  का  राडार  यह  था  कि  बहू
 एक  राज्य  के  विषय  से  साविन्धत  है

 =
 इस  प्रस्ताव  में  यह  कहा  गया  है  कि  उस

 दिन  कलकत्ता  में  जो  कुछ  हुआ,  वह  निन्‍दनीय

 ;  है।  मेरे  मित्र,  श्री  इन्द्रजीत  गुप्त,  ,

 1  पील  मोदी :  इन्द्रजीत  गुप्त  Fi

 श्र;  पटल  बिहारी  बाजपेयी.... a  .  .
 उसे  बिहार  से  जोड़ा  चाहते  हैं।  बिहार  में
 प्रान्दोज़न  एक  वर्ष  से  चल  रहा  हैं।  बहू  कोई
 तात्कालिक  विषय  नहीं  है।  उस  को  जब  इस
 प्रस्ताव  के  साथ  कंधे  जोड़ा  जा  सकता  है?
 मेरा  कहता  यह  है  कि  श्री  मिश्र  ने  श्री  जयप्रकाश
 नारायण  की  कार  पर  हुए  ्ाकपण  की  निन्दा
 की  है।  वहू  आक्रमण  जिन्होंने  किया  ?  क्‍या
 श्री  जयप्रकाश  नारायण  के  समर्थकों  ने  ?  श्री
 इन्द्रजीत  गुप्त, का  सरगोधा  यारा  दोष  श्री
 जयप्रकाश  नारायण  के  समर्थकों  पर  दे  रहा  है,
 बिहार  को  बंगाल  से  जोड़  रहा  है.  समर्थकों
 को  विरोधियों  से  मिला  रहा  है

 SHRI  MADHU  LIMAYE:  You  have
 to  judge  whether  it  is  contradicturv
 to  the  original  motion  or  not.  So,
 these  considerations  are  relevant,

 MR.  DEPUTY-SPEAKER:  Let  me
 make  it  very  clear  again  that,  for  the
 purpot  of  the  admissibility  of  an
 amendment,  J]  am  not.  concerned  on
 whom  the  blame  should  or  should  not
 fall.

 शो  अटल  बिहार।  बाज पेयों  :  उपाध्यक्ष

 महोदय,  माफ़  कीजिए,  आप  हिन्दी  समझते

 नहीं  है  कौर  अनुवाद  क्या  हो  रहा  है,  वह  मैं

 जानता  नहीं  हूं?

 MR.  DEPUTY-SPEAKER:  That  is

 My  shortcoming,

 श्री  अटल  बिहारी  बाजपेयी  :  मैं  विरो-

 जियों  सौर  समर्थकों  की  बात  नहीं  कह  रह
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 हुं।  श्री  श्यामसुन्दर  मिन  अपने  प्रस्ताव  के
 द्वारा  श्री  जयप्रकाश  नारायण  कौ  कार  पर

 हमला  करने  वालों  की  निन्‍दा  करना  चाहते
 हैं।  श्री  इच् रजीत  गुप्त  प्रपने  संगोधन  के  द्वारा
 श्री  जय प्र  काश  नारायण  के  समर्थकों  की  निन्‍दा
 करना  चाहते  है।  क्‍या  ये  परस्पर-विरोधी
 बाते  नहीं  हैं?

 श्री  इन्द्रजीत  गुप्त  बिहार  कौ  पृष्ठभूमि  की
 बात  कहने  हैं।  मुझे  ताज्जुब  है  कि  उन्होंने
 फ्रेंड  रेवोल्यूशन  की  पृष्ठभूमि  का  हमला  क्यों

 नही  दिया,  और  कम्यूनिस्ट  रेबोट्पूशन  की

 पृष्ठभूमि  का  हवाला  क्यों  नहीं  दिया  ।

 (व्यवधान)  इन  के  लिए  यह  रेवोल्यूशन  नहीं

 है  {

 मेरा  कहना  है  कि  यह  संशोधन  नहीं  प्र
 मत  ता  है।  झगर  काग्रेस  के  मेरे  मित्र  बाहर
 के  प्राग दोलन  की  निन्‍दा  करना  चाहने  है  ्तो

 बह  ईमानदारी  से  दूसरा  प्रभाव  ल।  सकते

 हैं।  वे  चोर  दरवाजे  से  इस  प्रस्ताव  में  गोधन
 ला  कर  इस  को  विघुत  करने  की  कोशिश  ने
 करे  4

 ह , ड  मधु  लिमये  मगर  यहीं  प्रैक्टिस

 चली,  तो  हम  लोगों  के  द्वारा  प्रस्ताव  रखने

 का  कोई  मतलब  ही  नहीं  रह  जाएगा।

 MR.  DEPUTY-SPEAKER:  I  think
 the  discussion  i,  getting  protracted
 and  enough  submissions  have  been
 made.

 PROF,  MADHU  DANDAVATE:
 The  entire  issue  is  related  to  the
 question  of  the  assault.  An  assault
 involves  only  two  entities—the  terget
 and  those  who  hit.  In  hig  amend-
 ment  Shri  Gupte  is  interchanging  the
 position  of  the  target  and  those  who
 hit  and,  therefore,  it  ig  contradictory
 to  the  original  resolution.

 at  मर सह  भार/ थन  पहनीं  गोरखपुर)
 उपाध्यक्ष  महोदय,  धी  इच्  जीत  गुप्त  का

 संशोधन  अपनी  जगह  पर  एक  बहुत  ही  मुना-

 शिव  संशोधन  है  ।  भाप  जानते  हैं  कि  इसी  सात

 के  सदस्य,  श्री  विरजन  का,  को  भी,  जो

 सूचना  से  चुन  कर  जावे  हैं,  यी  कर  कें

 सड़कों  पर  चुमर  गया।

 MR.  DEPUTY-SPEAKER;  It  is  a
 different  question.

 you  ruling.

 SHRI  NARSINGH  NARAIN  PAN-
 DEY:  You  hear  me  first  and  then  give
 you  ruling,

 यह  जो  वालेस  का  सिलसिला  शुरू  हुआ  है,
 वह  बिहार  से  शुरू  हुआ  है,  जहां  पर  इसी  सदन
 के  ए  के  माननीय  सदस्य,  श्री  जीजी  झा,  को
 सड़कों  पर  चुकाया  गश,  दौर  श्री  जयप्रकाश
 नारायण  के  समर्थकों  ने  घुमाया  -  उसी  तरह
 यह  इन् सि डेट  हमा  है  कि  जयप्रकाश  नारायण
 की  कार  को  लोगों  ने  घेरा  पौर  बढ़ा  डिसास्टर-
 शन  हुमा  ।  यह  जो  स्थिति  है,  उस  को  पूरे
 परिसर  द्य  में  देखना  पड़ेगा  |  अगर  इस  एमेडमेट
 को  स्वीकार  नहीं  किया  गना ,  और  सारे

 देश  में  इस  तरह  की  जो  एक्टिविटीज  हो  रहा
 है  झगर  उस  को  दस  एमेडमेट  के  द्वारा  कलाम

 सही  किया  गया,  तो  जो  लोग  और  जो
 शक्तियां  देश  में  हिंसा  की  प्रवृत्तियां  फैला  रही
 है,  उन  को  प्रोत्साहन  मिलेगा,  देश  की  स्थिति
 शौर  भी  बिगड़े।  श्र  पालि-मेटर  इंडो-
 क्रेसी  के  लिए  खबरों  बढ़ेंगी।  इस  लिए  श्री

 इन्द्र जीत  गुप्त  की  एमेंडमेट  का  रखने  की  मनु-
 संती  देनी  चाहिए  t

 PROF.  SHER  SINGH  (Jhajjar):  Sir,
 I  do  not  want  to  go  into  the  ments
 of  the  Motion,  My  two  friends,  Mr
 H.  N.  Mukerjee  and  Mr.  Indraj.t
 Gupta,  even  though  they  read  out
 the  Motion  as  amended,  dig  not  ap-
 preciate  one  thing,

 Here,  the  original  Motion  says

 “This  House  diplores  the  700
 violent  incident  in  Calcutta...

 It  means,  what  ie  deplored  is  the

 incident.  But  in  the
 amendmen’ what  is  diplored  ig  not  the  inciden
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 but  the  spate  of  violence.  If  you
 Tead  the  Motion,  as  amended,  it  says:

 “Thig  House  deplores  the  spate  of
 violence  unleashed  from  Bihar...  we

 It  means,  the  Motion,  as  amended,
 deplores  not  the  incident  but  the  spate
 of  violence.  So,  the  object  of  the
 amendment  is  negative.  It  negatives
 the  original  Motion.  Both  are  con-
 trary  to  each  other  and  different  in
 scope.

 AN  HON.  MEMBER:  He  is  a  former
 Minister.  (Interruption).

 MR  DEPUTY-SPEAKER,  Now,  if
 the  hon  Members  are  ready  to  listen
 to  me,  then  fet  me  first  formulate  and
 then  give  my  ruling

 J  think,  the  most  powerful  support
 to  the  amendment  tableq  by  Mr.  In-
 drajy  Gupta  was  given  by  Mr.  N  N
 Pandey  just  now.  He  mentioned  the
 Case  of  Mr  Chiranyib  Jha,  a  very  un-
 fortunate  thing  We  deplore  a  thing

 like  that  He  also  said  that  we  must
 condemn  violent  activity.  Of  course,
 We  must  do  that  But  my  difficulty
 is  exactly  there

 Now,  |  am  at  a  loss  to  kow  what
 the  Members  want  to  discuss

 SOME  HON  MEMBERS:  Violence.

 MR.  DEPUTY-SPEAKER:  I  agree.
 But  if  you  want  to  discuss  the  space  of
 violence,  you  should  come  with  a
 separate  or  different  motion  This  is
 my  difficulty

 SHRI  INDRAJIT  GUPTA:  Any-

 how,  you  cannot  prevent  the  discus.
 gion  even  though  you  may  rule  out

 my  amendment.

 MR,  DEPUTY-SPEAKER;  That  is
 true.  Here,  J  am  concerned  with  the
 admussibility  of  an  amendment

 SHRI  NARSINGH  NARAIN  PAN-
 DEY:  When  you  are  discussing  one
 ylolent  incident,  then  other  violent  in-
 tidents  also  come  in.

 MR.  DEPUTY..SPEAKER:  I  am  con-
 cerned  with  a  very  limited  question, whether  this  amendment  of  Mr.
 Indrajit  Gupta  ४8  admussible  or  not
 admissible,  That  is  the  main  point.  I
 am  not  shutting  out  the  discussion.
 I  thoroughly  endorse  and  support what  you  say.

 Let  us  read  =  Mr.
 Mishra’s  motion  as
 Speaker,  It  reads:

 Shyamnandan
 admitted  by  the

 “This  House  deplores  the  recent
 violent  incident  in  Calcutta  »n  which
 Shr  Jayaprakash  Narayan’s  car
 was  attacked  and  a  member  of  the
 House,  Shri  Samar  Guha  and  his
 colleagues  sustained  injuries”

 What  is  the  crux  of  the  motion?  The
 motion  is  that  it  condemns  the  recent
 violente  incident  in  Calcutta.

 ’

 It  particularises  the  meident  toe

 SHRI  SHANKAR  DEV  (Bihar):.,
 which  originated  from  Buhar.

 MR  DEPUTR-SPEAKER:  Let  us
 understand  the  motion  It  is  on  that
 particular  incident  only  He  is  com
 cerned  with  the  “world  government”.
 How  can  he  be  concerned  with  small
 little  things  here?

 Now,  let  us  read  Shri  Indrajit
 by  the  Speaker

 Now,  let  ug  read  Shri  Indrrjit
 Gupta’s  amendment-—

 “This,  House  deplores  the  spate
 of  violence  unieashed  from  Bihar  by

 Shr:  Jayaprakash  Narayan's  follow~
 weres  resulting  in  the  recent  violent
 incident  in  Calcutta  in  which  Shri
 Jayaprakash  Narayan's  car  was  at-
 tack  we

 The  main  motion  as  admitted  by  the
 Speaker  is  to  condemn  a  particuar  in-
 cident  while  the  motion  of  Shri  Indra-
 jit  Gupta  is  to  condemn  the  spate  of
 violence  all  over  the  country  of  which
 this  is  only  an  example.
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 SHRI  INDRAJIT  GUPTA;  I  am  try.  MR,  DEPUTY-SPEARER  ॥ क  | ६
 ing  to  bring  it  within  the  competence  would  call  Shri  H.  K,  L,  Bhagat.
 of  the  Centre,  SHRI  H,  K.L.  BHAGAT  (Mast

 (Interruptions).

 MR,  DEPUTY-SPEAKER:  I  am
 concerned  with  this  limited  question.
 I  would  request  Hon’ble  Members
 who  are  all  knowledgeable  and  intel-

 ligent  to  kindly  understand  The  first
 motion  deplores  a  particular  incident
 and  the  second  says  ‘the  spate  of  vi0-
 Jence  all  over  the  country  of  which
 this  38  only  an  example’  The  rele-
 vant  point  here  is  the  scope.  Now,
 the  first  motion's  scope  is  only  a  parti-
 cular  incident  and  the  second  motion’s
 scope  3४  violence  all  ove:  the  country
 of  which  this  is  only  an  example  Now,

 I  would  fully  agree  that  there  is
 violence  not  only  in  Calcutta
 but  al]  over  India  and  all

 over  the  world.  There  is  more  viclen-
 ce  mn  Viet  Nam  and  Cambodia  and  if
 ‘you  want  to  talk  about  the  whole
 world  you  can  do  s0,

 I  therefore  rule  that  while  I  fully
 appreciate  that  it  would  have  been  a
 more  meaningful  debate  in  this  House
 if  we  discuss  the  spate  of  violence  all
 over  the  country--I  fully  agree  ~but
 for  the  purpose  of  an  amendment  =  |
 think  Shri  Indrdaj:t  Gupta’»  amend
 ment  has  too  big  a  scope  and  it  can-
 not  be  put  within  the  scope  of  the
 motion  by  Shri  Shyamnandin  Mishra

 श्री  मधु  लिमये  शस  में  बाकी

 अमेन्मेद्स  के  बारे  में  ही  प्रार्थना  क  ना

 चाहता  हूं  कि  जो  मे  मेट्स  आउट  साइड
 दि  स्कोप  है  उन  को  रूल  ह: 16:14  कर  दीजिए  t

 MR.  DEPUTY-SPEAKER.  If  all
 Members  agree  afd  if  all  those  who
 have  given  notices  of  amendments
 don’t  want  to  move  them  and  if  they
 waive  their  right,  then  we  can  proceed
 with  the  discussion  now.

 SHRI  MADHU  LIMAYE:  |  want  to
 maove  it,

 Delhi):  Mr,  Deguty-Speaker,  Sir,  let
 ug  consider  whether  the  conclu-
 sions  drawn  by  Prof.  Shyam
 nandan  Mishra  and  the  allegations
 made  by  him  in  his  apeech  are  justi«
 fled  by  his  own  facts  uespective  af
 the  facts  being  different.  I  am  mak-
 ing  a  very  respectful  submission  on
 the  facts  enunciated  by  Prof.  Shyam.
 nandan  Mishra  himself  What  has
 Mr  Mishra  told  us-  He  has  said  that
 there  was  8  very  serious  conspiracy,
 there  were  very  serious  preparations,
 to  attack  Mr.  Jayaprakash  Narayan,
 there  was  an  attempt  to  liquidate  him,
 that  an  attack  on  the  car  was  an
 attack  on  Shn  Jayaprakash  Narayan,
 the  police  ७९४  the  mute  spectators
 the  demonstrators  were  very  aggres-
 sive  These  are  the  facts  which  Mr,
 Mishra  himself  has  given,  I  vant  to
 ask  hun  whether,  from  his  own  facts,

 his  conclusions  and  allegations  are
 justafied  According  to  him,  thous-
 and  of  demonstrators,  as  cr  a  pre-
 planned  conspiracy  to  attack  Mr.
 Jayaprakash  Narayun  were  there,
 the  pohee  was  playing  a  mute  role;
 the  conspiracy  was  there  to  liquidate
 Mr:  Jayaprakash  Narayan  But  Mr.
 Jayaprakash  Narayan  continued  to
 Sit  in  hig  car  I  am  rather  surprised
 How  is  it  that,  with  all  his  asse:tion
 of  these  facts,  no  harm  whatsoever
 was  caused  to  the  persun  of  Shr
 Jayaprakash  Natayan?  How  could  it
 be  suid  that  the  police  did  not  have
 him?  Our  friend,  Prof.  Samar  Guha
 savs  that  he  has  received  a  few  abra-
 sinns  in  the  melee  that  took  place
 there  Are  we  to  beheve  that  the
 thousands  of  uggressive  people,  hold-
 ing  demonsirations  out  to  attack  Mr.
 Jayaprakash  Narayan,  the  police  be-
 ing  the  mute  spectators,  allow  Mr.
 Jayaprakash  Narayan  to  git  quitely
 in  hig  car  and  cause  no  damage,
 whatanever,  to  hig  person?  I  want
 te  ask  this  of  Mr.  Shyamnandan
 Mishra  Whom  is  he  trying  to  fool?
 This  House  or  the  people  of  India?
 I  can  only  tell  him  with  utmost  res-
 है  that  he  is  only  trying  ta  fool
 himself.  I  can  say  thig  with  respect

 rt



 a
 rating  “and  is  trying  to  distort  the

 7  fatteto.  stick  ‘political  ‘mud  on  the
 "Paling

 di
 party,  on  the  Government  and

 we  the:  Prim  Minister.  It  is  obvi-
 Gis”  Ido  not  have  ९0  80  nto  any
 ether  facta  to  come  to  this  conclu-
 sion.  Hig  conclusions  and  allege-
 tions  ‘are  not  at  all  justified  by  his
 oWn  facts,  How  could  Mr,  Jayapra-
 kash  Narayan  continue  to  sit  in  his
 car  without  any  damage  to  his:  per-
 #0n  whatsoever?  He  had  finished
 one  meeting  earlier  very  peacefully.
 There  was  no  disturbance.  I  have
 Been  told  that  there  was  another
 meeting  which  he  had  addressed  and
 fhere  was  no  disturbance  at  all.  It
 is  obvious  that  no  attempt  was  made
 to  harm  the  person  of  Mr,  Jayspra-
 kash  Narayan  whatsoever,  Nobody
 has  alleged.  Even  Mr,  Jayapra-
 kash  Narayan  has  not  alleged  that
 anybody  tried  to  open  the  car  or
 tried  to  drag  him  out  of  the  car  or  do
 any  physical  violence  to  Mr.  Jaya-
 prakash  Narayan.  Nobody  has
 made  these  allegations.  In  the
 fact  of  these  things,  even  presuming
 that  the  facts  given  by  Mr,  Mishra
 §re  Correct,  it  is  clear  that  Mr.  Mishra
 is  fabricating  his  allegationg  and
 conclusions  only  with  a  political  mo-
 tive,  understanding  full  well  what
 he  does,

 6.39  hrs

 (Dr,  Henry.  Austin  in  the  Chair)
 :  The  Chief  Minister  of  West  Bengal
 hag  said  that  he  is  sorry  that  Mr.
 Jayaprakash  Narayan  could  not  ad-
 drest  that  meeting,  that  he  had  fail-
 ed  to  address  that  mesting.  This
 thing  hag  happened  that  Mr.  Jaya-
 prakash  Narayin  faile  to  address  that
 meeting,  may  be  for  whatever  reason
 nay  be,  there  was  some  trouble  bet-
 Ween  two  groups  of  people.  Let  us
 keep  that  eside  for  the  time  being.
 Now  the  conclusion  is  that  he  failed
 to  -wdiireag  the  meeting,  and  the  Chief
 Minister  of  West  Bengal  has  very
 fightly  regretted  that  he  could  not
 iddress  that  meeting.  But  the  whole
 point  is.  this.  Who  is  responsible  for
 Mila  cult  of  disturbance  in  the  meet-
 क
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 him  that  he  ‘iw  very  grossly.  Rage  :  instance  where  somebody  hag  failed
 to  address  a  meeting?  Is  it  the  only
 instance  in  this  country  where  there
 was  an  alleged  demonstration  at  a
 time  when  a  meeting  was  being  held?

 T  want  fo  tell  you  that,  recently,
 when  the  Prime  Minister  addressed

 a  meeting  in  Delhi  in  connection  with
 the  Centenary  of  Chhatrapati  Shiva-
 ji,  a  group  of  women  from  Maharash-
 tra  had  been  sent  to  this  meeting  to:
 disturb  the  meeting,
 These  women  got  up  in  the  meeting
 and  tried;  and  these  friends  stood  up
 in  defence  of  those  woman  and  said
 that  they  had  ६  right  to  go  and  stand
 in  the  meeting  and  protest.  They
 justifie-;  it  on  the  floor  of  the  House.

 I  wi  ६  to  remind  you  about  =  Mr.
 Barooah’s  meeting  at  Baroda.  Who
 tried  to  disturb  it?  Was  it  not  at-
 tempted  to  be  disturbed?  Were  not
 stones  flung?  I  am_  not  justifying
 this  Iam  against  all  kinds  of  dis-
 turbances  in  the  meetings.  Some
 pepole  tried  to  disturb  Mr.  Barooah’s
 meeting.  Stones  were  flung  in  the
 meeting.  Sir,  even  at  Lucknow  dur-
 ing  the  UP.  elections,  when  the  Cong-.
 ress  President,  Dr.  Shankar  Dayal
 Sharma  was  addressing  a  meeting—
 Tam  a  witness  to  it:  I  was  present.
 There  in  the  meeting.

 Similar  attempts  were  made
 to  disturb  the  meeting.  During  the
 UP  elections,  even  their  leader  had
 said  that  the  Congress  jeeps  will  not
 be  allowed  to  proceed  and  Congress
 meetings  will  not  be  allowed  to  be
 held.  What  was  done  in  Patna  in
 several  meetings?  Sir,  Mr.  Jaya-
 prakash  Narayan  has  a  right  to  ad-
 dress  a  meeting;  certainly  he  has  a
 right.  but  the  legislatar  has  the  right

 to  attend  the  Assembly.  He  cannot
 be  prevented.  Who  pleased  for  the
 intimidation:  who  had  said  that  legis-
 lators  should  be  slapped?  He  with-
 drew  it  and  said  that  it  was  said
 jocularly.  I  say  that  the  Vidhan
 Sabha  has  8  right  to  sit.  I  say  that
 the  student  who  wanted  to  appear  in
 the  examination  had  a  right  to  go  te

 the  examination—but  he  wast
 shot  at,  He  was  short  os  at.
 Did  .  this  friend.  bring  in.  a
 resolution  to.  condemn  it,  Sir?  Distur-
 bing  a  meeting  is  bad.  thoroughly

 bad  and  it  should  nog  be  encourag:.  4



 kind  of  a  disturbettce  takes  place’  or
 somebody  fails  to  attend  a  meeting,
 should  it  become  a  subject  matter  of
 a  resolution  or  a  motion  in  this
 House?  That  is  g  question  for  us  to
 see.  Who  is  responsible,  who  has
 given  a  cali?  With  respect,  I  appeal

 ‘to  my  hon,  friends  ]  do  not  know;
 the  appeals  were  never  responded  to.
 T  appeal  to  them  to  consider  as  to  who
 ig  taking  the  politics  to  the  streets.
 ‘Who  has  given  the  call  to  the  people
 to  take  recourse  to  extra-constitutio-
 nal  meang  ang  extra  parliamentary
 ‘means?  (Interruptions)  Mr,  Vajpayee
 himself  once  remarked  that  extra-
 ‘parliamentary  means  are  justified;
 what  are  those  extra-parliamentary
 ‘means?  You  remember,  Sir,  that
 originally  Mr.  Jayaprakash  Nara-

 yan  had  said  that  ten  lakhs  of  people
 would  gherao  the  Parliament.  That
 wag  the  language  used.  I  quote;  no-
 body  can  contradict  me;  and  jater  on
 he  changed  the  language  and  =  said
 that  it  would  not  be  a  gherao;  it  would
 ‘be  a  march.  Even“the  Parliament
 ~was  threatened  to  be  gheraced.  Parli-
 ament  has  a  right  to  meet,  collectors
 amd  district  administrators  have  a
 right  te  govern.  And  you  say  that
 you  are  forming  parallel  govern-
 ments,  Sir,  it  looks  ridiculous.  (In-
 terruptions).

 MR.  CHAIRMAN:  MR.  Mishra:
 ‘you  may  say  this  when  your  turn
 comes,  Mr.  Bhagat  may  continue,

 SHRI  H.K.L.  BHAGAT:  I  am  speak-
 ing,  on  behalf  of  my  friends,  to  plead
 for  democracy,  constitution  and  the
 Tule  of  law  Mr,  Mishra  had  discove-
 red,  in  Mr,  Jayaprakash  Narayan  a

 god.  The  same  god  has  said  that  he
 will  hold  elections  in  the

 country;  and  you  are  preaching  to  us.
 Please,  now,  keep  quit,  Prof.  Mishra.
 forget  your  intolerance.  Learn  to  have
 parliamentary  conduct  at  least  in
 this  House.

 (interruptions).
 -MR.  CHAIRMAN:  Order,  Order.

 -My,  Mishra.  you  will  have  an  oppor
 tunity  to  sey.

 SHRI  H,  L.  BHAGAT:  Is  not  a

 by.  the  so-called  revolutionaries,  Pon
 face  wag  blackened  and.  ‘he.  was:
 paraded  on  a  donkey?  Did  they..come
 out  with  a  condemnation  of  that  inci-  |
 dent?  No.  Because  it
 them,  Ag  &  matter  of  fact,  if  you
 permit  me  to  say  30  and  if  I  am...
 excused,  this  motion  itself  is  ‘an
 attempt  to  project  the  cult  of  violence
 side  and  then  to  stick  mud  on  =  the
 ruling  party.  Sir,  we  believe  in  de-

 suited

 mocracy  and  in  defence  of  democracy,
 we  would  not  kill  but  we  would  ra
 ther  be  killed,  many  more  of  us
 would  be  killed  to  defend  democracy,
 but  we  will  not  =  kill.
 way.

 L.  N.  Mishra  has  been  killed.  My
 friends  are  talking  of  a  democratic
 spirit.  The  other  day  I  quoted  a
 newspaper  article  which  said  that
 Indira  Gandhi  is  conducting  a  very
 oppressive  and  tyrannical  regime  in
 this  country  and  the  people  have  a
 right  to  kill  the  tyrannical  rulers.
 That  is  what  is  stated  in  that  aricle.
 I  brought  it  to  the  notice  of  this
 great  House  but  my  friends  simply
 indulgeg  in  jibes  and  jeereq  at  me.
 When  certain  things  are  written,
 when  incitement  to  murder  and  vio-
 Jence  is  done  in  written  words,  then
 our  friends  ridicule  it.  These  very
 friends  took  it  lightly.  Now,  the
 very  day  this  incident  relating  to  the
 Chief  Justice  happened.  Then,  the
 next  day  without  finding  out  any
 fact,  newspapers  and  leaders  tame
 out  with  a  statement  that  the  incideni
 was  planted.  L,  N.  Mishra  is  killed
 and  they  say  that  Government  has
 done  it.  I  want  to  ask  whether  thi:
 is  a  democratic  conduct,  whether  thi
 is  a  democratic  way.  Everything  the
 Government  has  done?  ...  (Inter:
 ruptinos)  Intolerance  has  become  s
 trait  of  my  friends  over  there.

 My  friends  were  just  now  talking
 of  elections.  The  question  of  dissolu
 tion  of  the  Gujarat  Assembly  .  was
 raised,  Who  was  responsible  for  it?
 Who  led  the  agitation?  Mr  Morar!
 Desai,  I  would  say  Mr,  Morarji  Desa!
 swent  on  a.  fast  to  a  democsratit

 Sact  that  an  MLA  from  Naveari  in
 Assembly  diasolved  and  ig.is  77

 That  is  our“



 313  Violent  Incident  CHAITRA  18,  897  (SAKA)  tm  Calcutta  (Motn)  374

 sin  and  it  is  ‘he  sin  of  these  people
 by  which  the  Assembly  was  dissol-
 ‘ved  ang  the  7९०7४  were  deprived  of

 ,  their  representation.  Then  it  was
 said  that  Mr.  Chiman  Bha:  was  bad  and
 ‘we  want  dissolution’  Now,  they  are
 working  in  paltnership  with  the
 same  Chiman  Bhai  Sir,  would
 there  be  a  greater  instance  of  duph-
 city,  hypocrisy  and  double  munded-
 ness  of  this  Opposition?

 Now,  therefore,  I  say  this  and  I
 Warn  them.  Somebody  was  threaten.

 ting  us,  ‘Lock,  we  can  do  this,  we  can
 Pao  that"  Look  We  do  not  wish  to
 be  provoked  We  would  not  hke  to
 be  provoked  Whatever  provocation
 you  may  give  us,  we  would  not  hke
 to  indulge  in  street  politics  Don’t
 threaten  us  You  know  you  are
 not  stronger  than  us  among  the
 people  Do  not  do  it  I  tell  you

 Now,  at  is  surprising  and,  I  am  very
 happy  as  it  shows  the  great  confi-
 dence  of  the  people  of  Inu  in  the
 methods  of  democratic  behavivur  end
 conduct  What  has  not  been  done  in
 this  country?  Now  anything  and
 everything  has  bee,  done—character
 assassination,  false  allegations  and
 what  not.  Somebody  said  the  Prime
 Minister  ts  attacking  Jayaprakash
 Narayan  Prime  Minaster’s  criticism,
 if  you  see,  whenever  it  is  there  35  a
 political  criticism

 SHRI  SHYAMNANDAN  MISHRA
 No,  it  is  personal

 SHRI  H  फ्  L  BHAGAT  Mr
 Mishra,  please  learn  to  be  tulerant
 You  are  a  senior  member  |  have
 come  to  learn  from  you  not  tu  teach

 You,  But  I  am  sortv  I  have  t>  teach
 &  professor  lke  you

 What  Iam  submitung  ७  thal  the
 Police  and  the  Military  are  incited  to

 |  revolt.  Everything  is  being  done  Mr.
 friends  said,  the  Ganga  is  on  fire,  the
 Yamuna  js  on  fire  To-day,  I  must
 tay  honestly  after  jistening  to  .Mr.
 Mishra  that  I  did  not  find  that  he
 Wee  even  inspired  by  his  mentor.

 Si,  it  is  surprising,  it  is  9  very
 pleasant  surprise  for  me  that  millions
 of  people  in  India  have  so  far  very
 rightly,  because  they  believe  in  demo-
 Ciacy,  not  reacted  in  any  unconstitu-
 tional  manner  against  the  most
 unconstitutional,  undemocratic,  violent
 and  leuding  to  anarchy  and  =  chaos
 movement  of  Jayaprakash  Natayan.

 J  have  my  grievance  against  this
 Government  I  have  repeatedly
 suid  and  thev  said  that  they  would
 consider  my  suggestion,  for  issuirg
 a  While  Paper  on  what  has  been  done
 during  the  last  one  year,  what  has
 been  said,  what  has  been  written  dur
 ing  tm,  one  year  to  propagate  un-
 constitutional  means  and  recourse  to
 violence  I  hope  the  Government
 would  issue  the  White  Paper  soon  and
 that  will  establish  the  truth

 Therefore,  my  suggestion  is  an  in-
 cident  has  taken  place  Siddhartha
 Shankar  has  very  rightly  made  his
 c¢mments  on  it  Now,  to  exaggerate
 that  incident  out  of  ail  proportions
 ond  distort  facts  and  fabricate  alle-
 fations  is  the  usual  and  theatrical
 way  of  the  Opposition  But  if  they
 think  that  they  can  m  this  way  befool
 the  people  of  India,  they  are  sadly
 mistaken  Thev  wlll  be  only  fochng
 themselves

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  Sir,  I  fully  agree  with
 the  motion  moved  by  Shri  Shyamnan-
 dar  Mishra  in  which  he  has  very
 rightly  given  the  true  picture  a3  to
 where  this  ruling  party  38  leading  the
 country  Ags  soon  as  it  was  annotnc-
 ed  that  Shri  Jayaprakash  Narayan
 would  address  a  mecting  ॥  Calcutta,
 day  mn  ang  day  out  there  was  propa-
 ganda  by  tne  Congress,  Youth  Cong-
 ress,  Chhatrg  Parishad  and  their  allies
 CP]  that  they  would  not  allow  Shri
 Javaprakash  Narayan  tc  hold  any
 meeting  in  Calcutta  They  —  started
 Propagating  that  at  the  time  Mr  Jaya
 Prakash  Narayan  comes  to  the  Uni-
 versity  they  will  sce  that  al!  the
 lights  woulq  be  put  off  You  sust  go
 through  their  propaganda  leaflets  and
 their  people  propagating  in  the  streets
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 and  you  will  be  convinced  about  pre-
 planned  attack  on  ति,  All  the  news-
 paperg  in  India  in  all  languages  ex-
 cept  Patriot  im  Delhi  have  brought  the
 facts  in  as  true  form  True  picture
 has  been  depicted  in  The  Statesman,
 and  other  newspaper  of  De'hi  and
 Calcutta  Can  you  imagine  a  minister
 leading  the  hooligans  and  gangesters
 to  attack  Shri  Jaya  Prakash  Narayan
 and  hus  supporters  Has  it  taken  place
 anywhere  mn  8  democratic  country

 We  tried  our  best  to  convince  you
 aud  our  friends  in  the  opposition  as  a
 what  is  the  state  of  aflans  m  West
 Bengal  and  how  the  people  are  being
 ruled  over  theie  and  what  sat  of
 terior  regime  Was  prevailing  We  couid
 not  convince  you  but  in  an  meident  of
 half-an-hour  the  Whole  world  came
 to  know  what  ig  the  .ule  that  t  ie  peo-
 ple  are  having  not  only  in  West  Ben-
 gal  but  throughout  India  Some  West
 Bengal  papery  and  some  feature  wri-
 ters  while  describing  all  these  thing*
 Sad  that  CPIM  fi.  cd.  snould  have
 sent  earthen  potsfull  of  rassutiise  to
 the  student  leaders  Subroto  Mukherys
 and  Prrya  ह  Dan  Munsi  and
 their  allies  CPY

 In  West  Bongel  semi-fascst  forces
 are  there  and  thes.  छुए  hil  ed
 thousands  of  young  men  of  yur  patty
 And  now  they  have  started  killing
 their  own  men,  because  of  their  in-
 fightmg.  The  hon  Member  who  spuke
 before  me  said  about  demo.ratic
 norms,  decency  and  all  that  Here  38
 a  gentleman  sitting  in  the  front  ben-
 ches,  whose  nume  is  Mr  Priya  Ranjan
 Das  Munst  He  will  agree  that  every-
 day  one  would  find  that  the  roads
 there  are  being  blocke  becaus.  of
 thely  im-fighting  resulting  In  murder
 of  their  own  cadre  Mr  Siddhartha
 Shankar  Ray  wag  willy  willy  forced  to
 come  forward  with  9  statement  that
 road  blocking  must  be  stopped  But
 still  everyday  you  will  find  this  me-
 thod  of  forcibly  blocking  of  road  by
 Congress  storm  troopers  still  conti-
 nuing,  In  respect  of  attack  on  J  P,
 Shri  Siddhartha  Shankar  Ray  has
 come  forward  with  a  statement.  He
 hag  expressed  his  regret  for  the  inci-
 dent  but  he  bas  not  condemned  the

 persons  responsible  foy  it.  He  said  that
 Jayaprakash  Narayan  did  not  come
 out  of  the  car  on  his  own,  I  say
 it  ig  completely  wrong  and  dis-
 tortion  of  facts  There  were  two
 meetings  One  was  in  the  stu-
 dents’  hall.  The  teachers  were
 there  JP  addressed  the  meeting  The
 meeting  beng  hardly  concluded  there
 Was  some  big  shouting  by  the  Chha-
 tra  Parishad  and  Yuy  Congress  people
 these  जू,  outside  the  gate  of  that  stu-
 dents’  hall  and  even  JP  was  not  allow.
 cq  to  come  out  of  the  hall  and  get  inte
 the  cn  He  was  prevetited  This  is
 whar  happened  Mr  Sammr  Guha  and
 other,  were  there,  ang  they  helped
 rim  to  come  and  get  into  the  car  with
 freat  difficulty  And  the  next  meeting
 was  to  lie  helg  only  300  yards  away
 You  will  be  snrpiiaed  that  the  hooh-
 fom  preventer)  him  te  reach  =  that
 gete  Some  vouth  congiess  people
 were  ther  shoutimu  aig  a  gir)  samped
 पीए 1  die  bonnet  of  the  cat  and  began
 dmins  In  the  meantime  brickbats
 Were  thrown  Two  bucks  were
 thrown  aimed  at  Mr  Jayaprakash
 Daravun  9  will  read  out  here  what
 Shr  Jayaprakash  Naravan  hag  tated
 in  a  Caleutt,  meeting  Thig  3४3  from
 Statesnian  Jt  states

 Mr  Naruvan  recalled  the  ugly
 incidents  that  had  occurred  at  Cal-
 tutta  on  Apt  ?  and  said  ‘whet  hap~
 pened  there  and  of  which  I  myself
 Was  8  victim  Was  naked  hoolgartsm
 and  gangsterisam  in  the  piesence  of
 a  West  Bengal  Minister,  a  West
 Bengal  MP  and  a  posse  of  police
 officer,  ane  the  pole  force’

 This  39  Mr  Jnvaprakash  Nerayen's
 own  statement,  Sir

 ह १६  hrs

 Again,  I  would  say  that  the  attemr.
 Wag  there  to  throw  stones.  brick-bats
 erd  coconut  shells  towards  the  car
 where  J  ह:  was  sitting  Stiti  they  sey
 and  Shri  Siddhartha  Shankar  Nay
 will  say  that  there  wag  no  attempt  or
 no  attack  on  Shri  Jayaprakash  Nare-
 yan.  say,  the  sume  old  story  they
 are  tepeating  since  the  year  970-7I.
 From  that  day  onwards  they  at
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 €  violence  on  the  Opposition,  parti-
 larly,  in  West  Bengal.  Soma  Mem-

 might  remember  that  Shri  Sid-
 hartha  Shankar  Ray  was  chosen  by
 hrimati  Indira  Gandhi  as  a  stalwart

 West  Bengal;  when  he  was_  the
 ducation  Minister  here,  he  was  sent
 ere  when  there  was  President’s  rule
 prepare  the  ground  for  the  election

 which  was  a  mere  show.  I  will  say,  and
 ii  was  totally  a  rigged  election  and
 no  fair  or  free  election  was  there.

 When  we  came  to  power  in  97l,  at
 that  time,  (Interruptions).

 MR,  CHAIRMAN:  Now  you  please
 try  to  conclude.  Your  time  is  already
 cver.  You  were  given  seven  minutes.
 You  have  spoken  for  ten  minutes.
 Please  conclude  now.  Congress  Mem-
 bers  are  given  ten  to  fifteen  minutes.
 ou  have  been  given  7  minutes.

 SHRI  DINEN  BHATTACHARYYA:
 J  shall  finish  within  ten  minutes.
 Please  excuse  me  for  taking  a  lttie
 more  time.  You  please  read  your  own
 Congress  Papers  like  the  Jugantar,
 Statesman,  Hindustan  Standard,
 Ananda  Bazar  Patrika  and  all  the
 English  dailies  in  the  capital.  Read
 even  Basumati  which  is  run  by  the
 Congress  in  West  Bengal.  They  al}
 came  forward  and  depicted  the  inci-
 dent  as  the  most  ugly  one.  They  pro-
 ved  by  one  action  that  there  is  no
 Gemocracy.  no  freedom  of  speech.  Sir,
 you  will  be  astonished  to  hear  that
 during  the  jute  strike  when  our  C.P.I.
 (M)  leader  was  going  to  address  a
 meeting  in  Kamarguli  suddenly  the
 Congress  hooligans  appeared  there  and
 said  that  they  would  hold  a  meeting;
 the  police  then  ang  there  clamped
 Sec.  44  there  and  this  tactic  has  been
 adopted  by  Shri  Rai’s  Government
 apart  from  straightway  breaking  the
 meeting  of  opposition  by  Congress
 hooligans  under  the  direct  protection
 of  police.  Here  is  Shri  Tridib  Chow-
 dhry  who  had  been  to  Dum  Dum  for
 holding  a  meeting.  But,  that  veteran
 leader  was  not  allowed  to  hold  the
 meeting.  He  was  told  that  if  he  would
 hold  a  meeting,  he  would  not  go  from
 this  place  alive.  This  was  the  naked
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 way  of  attack  on  the  minimum  demo-
 cratic  right  of  the  people.  In  Malda
 same  method  was  adopted  to  disrupt
 and  break  ag  meeting  organised  by
 opposition  parties.  (Interruptions)

 Mr.  Darbara  Singh  will  not  be  able
 to  appreciate  what  I  am  saying  be-~
 cause  he  could  not  understand  how  in
 spite  of  presence  of  police,  how  se-
 called  Youth  Congress  and  Chhatra
 Parishad  storm  troopers  of  Congress
 could  venture  attacking  public  and
 indoor  meetings  addressed  by  promi-
 nent  left  party  leaders,  Why  were
 these  people  not  pushed  out  of  the
 place?  The  people  who  were  there  to
 attend  the  meeting  of  Shri  Jaya-
 prakash  Narayan,  first  of  all,  were
 locked  up  inside  the  university  insti-
 tu*>  ang  those  who  were  outside,  were
 not  attowwed  to  come  near  Shri  Jaya-
 prakash  Narayan.  They  were  beaten
 up  and  many  of  them  received  injuries.
 These  hooligans  with  the  help  of  those
 so-calleq  Yuva  Congress  and  Chatra
 Parishad  leaders,  with  the  help  of
 police  and  with  the  connivance  of  the
 administration  attackeq  J.  P.’s_  car.
 Shri  Jayaprakash  Narayan  was  sitting
 mum.  He  was  amazed.  He  could  not
 believe  that  these  things  could  have
 happened  in  Calcutta  a  metropolitan
 city.  The  left  parties  specially  our
 perty  C.P.I.(M)  were  trying  to  con-
 vince  him  and  the  people  of  other
 states  that  the  minimum  democratic
 rights  were  not  there,  parliamentary
 democracy  was  subverted,  no  trade
 union  right,  no  freedom  of  speech.
 no  security  of  life,  a  semi-fascist
 terror  Raj  was  prevailing.

 Shri  J.  P.  was  convinced  and  the
 next  day  he  said  that  he  had  under-
 stood  the  reality  and  he  stressed  that
 in  Bengal  democracy  was  in  peril  and
 terror  Raj  was  prevailing.  J.  P.  took
 up  the  challenge  and  said  that  he
 would  come  again  and  address.  the
 people.  Congress  Party  has  become
 panicky  and  so  J.P.  is  being  threa-
 tened  by  Shri  Ray.  If  you  read  Shri
 Ray’s  statement,  you  will  find  that  ke
 has  been  threatening  that  Shri  Jaya-
 prakash  Narayan  should  not  say  any-
 thing  against  Shrimati  Indira  Gandhi.
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 Who  ig  this  Ray  to  tell  Shri  Jaya-~
 prakesh  Narayan  that  he  should  say
 this  and  he  should  not  say  this,  I  say
 this  sort  of  thing  is  going  on  in  West
 Bengal  and  the  people  of  India  will
 not  tolerate  this.

 Now,  what  is  happoning  in  West
 Bengal  and  other  placcs?  It  is  obvi-
 ous,  Sir,  that  they  are  building  up
 capitalism,  Prices  are  going  up  every-
 where.  Wages  hav:  been  freezed.
 Lang  distribution  is  not  there  Real
 land  reforms  are  not  taking  place.
 Everywhere,  they  are  facing  crisis.
 The  workers  aud  i}:  ordinary  people
 are  rising  up  against  this  ruling  class.
 But,  they  want  to  crush  them  and
 they  want  to  finish  them  by  terror  and
 by  other  repressive  measures  They
 are  terrorising  the  people

 The  previous  speaker  said  that  we
 are  now  demanding  the  dissolution  of
 the  Bihar  Assembly  What  did  she
 (Shrimat,  Indira  Gandhi)  do  in  19597,
 She  was  the  Congress  President  She
 made  her  father  to  throw  away  the
 Communist  Government  Ig  it  no  a
 fact?  We  know  what  happened  in
 Kerala  at  that  tame  The  Kerala  Gov-
 ernment  was  thrown  out  because  her
 father  way  in  the  Centre.  With  the
 assistance  of  Shri  Padmanabhan,  they
 formeg  a  Vimochan  Samithi

 MR  CHAIRMAN  All  these  things
 are  not  relevant  The  most  relevant
 point  now  is.  you  are  exceeding  your
 time.  There  are  other  Members
 Please  cooperate  and  conclude

 SHRI  DINEN  BHATTACHARYYA:
 Sir,  whatever  our  friends  of  the  ruling
 party  here  may  say,  we  are  now  head-
 ing  towardg  a  situation  where  the  top
 leaders  of  the  Congress  want  that
 there  should  be  only  one  party  and
 only  one  leader  They  want  dicta-
 torship,  Thig  is  the  situation  they  are
 leading  the  country  to  That  7  why,
 while  condemning  the  gangesters  und
 violent  attack  on  J.P.  on  2nd  April,
 I  would  appeal,  through  you,  to  the
 people  and  specially  the  toiling  masses
 of  our  country  to  stand  up  and  unite
 against  this  sort  of  gangsterism  and
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 hooligans  agninat  the  ruling  party  who
 are  :

 bent  upon  crushing  our  demo-
 cratic  rights  and  subverting  our  Par-
 Uamentary  democracy,  ्

 MR,  CHAIRMAN:  Shrimati  Maya
 Ray  Please  try  to  confine  your  re-
 marks  to  ten  minutes.  From  the
 Congress  Party  alone,  there  are  as
 many  as  78  speakers,

 SHRI  8  M  BANERJEE  (Kanpur):
 Thi  International  Women’,  Year.

 MR  CHAIRMAN  I  will  give  all  the
 consideration  to  her  on  that  score.

 ”
 SHRIMATI  MAYA  RAY  (Raigan)):

 M:  Chairman  Sir.  I  assure  you  that
 ]  will  not  take  longe:  time  than  8
 absolutely  necessary

 Y  oppose  thi,  Motion  First  of  all,
 v  relates  to  a  State  matter  which,  I
 understand  carrit  ७  discussed  in  this
 House  So  en  wr  we  have  to  make
 up  our  minds  to  delete  that  rule  from
 our  rule-book  or  we  should  not  allow
 such  a  matter  to  be  discussed  here
 and  stick  to  the  Rules  This  i)  my
 firs,  ground  of  opposition  to  this
 motion

 Secondly,  the  hon  Mover  of  the
 Motion  deplores  the  recent  violent
 incidents  in  Caleutta  Did  he  dep-
 lere  them  when  we  were  at  the  re-
 ceiving  end  of  such  violence  from  the
 pertod  of  I967  to  1971?  Or  has  Shyam
 Babu  yust  woken  up  when  such  an  in-
 cident  has  taken  plate  now  in  Cal-
 cutia?

 SHRI  SHYAMNANDAN  MISHRA:
 I  condemn  both

 SHRIMATI  MAYA  RAY.  ॥». 1. छ  he
 deplore  the  violent  incidents  perpet-
 rated  by  the  Party  of  the  hon  spea-
 ker  who  hag  just  preceded  me?  These
 were  in  197)  (Interruptions).

 Now  this  venerable  gentleman,  this

 halloweg  ‘hes  been’,  Shri  Jayapre-
 kash  Narayan,  has  issued  a
 call  for  a  ‘total  revolution’.  He
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 inciting  mutiny  in  the  forces  and
 mutiny  is  every  walk  of  life,  But  he
 whines  when  there  ig  a  reaction  to
 hig  positive  gction  of  inciting  others
 to  break  the  law  in  every  walk  of
 life  and  to  use  unconstitutional  me-

 Fig  cry  ig  that  of  total  revolution.
 What  are  the  trends  of  that  revolu-
 tion?  It  ३8  naked  assassination,  one
 of  which  has  already  taken  place.
 One  victim  has  already  been  claimed
 and  two  attempts  at  murder  have
 been  made,  one  on  the  Leader  of  this
 House  and  the  other  on  the  head  of
 the  Judiciary

 SHR]  MADHU  LIMAYE  Nonsense.

 SHRIMAT]  MAYA  RAY,  Our  con-
 cept  of  revolution  38  totally  different
 Tt  as  that  of  a  peaceful  transition,  an
 economic,  gocial  ang  cultura]  revolu-
 tion,  and  that  is  where  the  pasic
 difference  lies  between  our  ideology
 and  the  ideology  of  the  Opposition.
 Not  a  single  constructive  programme
 has  been  put  before  our  people  im
 explatning  the  totality  of  the  “total
 revolution”  by  repponsible  members
 opposite  including  Shri  Janeshwar
 Mishra  They  have  entered  into  a
 progtamme  of  appointing  agents  pro-
 vacatures  to  spark  off  incidence,  such
 that  a  gmall,  minor  incident  escalates
 into  g  holocaust

 i  do  not  remember  having  heard
 any  voice  of  protest  being  raised  when
 members  from  our  party  were  atrip-
 ped  and  humilated  publicly  by  fol-
 lowers  of  Opposition  recently—I
 think  it  took  place  in  Bihar.  I  do
 not  remember  ह  adjournment  mo-
 tion  beang  moved  when  the  Congress
 President  was  attacked  in  Baroda,
 when  Shr  Shanker  Dayal  Singh  was
 attacked  in  Brhar  or  when  Shri  K.  D
 Malaviya  was  obstructed  in  another

 part  of  India

 Theretore,  as  far  as  principles  are
 concerned,  these  dp  not  concern  the
 bon.  members  of  the  Opposition.  It

 ig  merely  a  question  of  personalities
 and  personalities  alone.

 88  LS—Ii

 Our  staad  is  quite  clear,

 We  condemn  violence  of  any  kind;
 we  have  always  done  go  and  that  has
 been  the  principle  of  our  party.  We
 stand  by  that  even  today.  But  even
 Gandhi):  said  that  violence  was  justi-
 fied  under  certain  circumstances  and
 में  may  be  that  such  a  circumstance
 has  come  about  today.  Our  stand  is
 quite  clear  We  do  condemn  violence
 and  we  are  not  concerned  with  per-
 sonalities,  not  even  with  you,  Mr.
 Madhu  Lamaye  We  are  concerned
 with  principles  while  Members  of  the
 Opposition  are  concerned  with  x,  y  or
 ्  Interruptions).  When  two  pro-
 fessors  are  sitting  side  by  side,  Sir,  ४
 becomes  a  very  dangerous  combina-
 tion  He  ig  one,  Prof  Dandavate.
 Samar  Guha  is  another  and  so  the
 entire  party  is  in  a  termble  mess  We
 do  not  indulge  in  vilffication  or
 character  assassination  and  scurrilous
 attacks  on  persons  aS  do  the  Mem-
 bers  af  the  CP(M)  party

 There  is  a  another  side  to  it,  Sir.
 Prof  Samar  Guha  is  very  agitated
 because  the  Professor  was  approached
 by  a  girl  on  the  hood  of  car  I  must
 apoligise  on  behalf  of  my  clan;  |  am
 really  amazed  at  such  qa  bad  taste  ..
 (Interruptions)  I  would  have  thought
 that  Prof  Guha  being  a  gentleman
 and  g  bachelor  woulg  have  approved
 of  his  experience  of  having  provoked
 a  woman  to  climb  of  car  (Inter~
 ruption)

 ’

 AN  HON  MEMBER  He  छ  not  a
 bachelor  he  3s  prepared  to  be  consi-
 dered  a  bachelor

 SHRIMATI  MAYA  RAY  Then  I
 pity  his  wife  (Interruption)  Any-
 way  a  woman  climbed  a  car;  he
 should  have  considered  it  an  achieve-
 ment  to  provoke  her  into  doing  so
 and  not  raise  such  a  hue  and  cry
 in  this  House  over  that

 Anyway.  Mr.  Chairman,  the  Ben-
 galj  woman  is  highly  emotional  and
 ०,  Guha  must  have  realised  this.
 But  so  is  the  Professor,  judging  by
 his  histrionic  performances  in  this
 House,  go  much  80,  that  Professor
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 Samar  Guha's  injuries,  I  think,  were
 more  mental]  than  physical,  Because,
 he  w  here  and  he  looks  really  quite
 fit  on  the  whole.  Maybe  if  he  uses
 more  temperate  language  in  the  fu-
 ture,  he  will  not  open  himseif  up  to
 such  humiliating  situations  of  being
 chased  by  a  gitl

 For  ua  in  Bengal  the  most  crucial
 factor  is  that  after  a  period  of  vio-
 lence  and  turbulence  which  had  re-
 Wwided  Bengal  by  about  fifteen  years
 an  tts  developmental  programme,  our
 boys  and  girls  have  prought  about  an
 atmosphere  of  peace  and  tranquillity
 in  order  that  we  May  progress  and
 ‘we  intend  preserving  that  at  atmos-
 phere  (Interruptions)  Time  and
 history  takes  no  notice  of  people  like
 you  or  me  but  we  do  intend  to  pre-
 serve  this  atmosphere  of  peace  50
 that  the  mullons  of  our  peuple  who
 hive  below  the  poverty  line  and  who
 are  entitled  to  a  derent  living  can
 have  our  developmental  programmes
 implemented  so  that  they  can  have
 atleast  the  minumum  needs  that  we
 promised  then  and  we  intend  to  see
 that  they  live  in  an  environment  of
 peace  and  safely  We  will  not  tole-
 rate  fascist  strong  arm  methods  to
 disrupt  our  aspirations  and  achieve-
 ments  at  the  Behest  of  international
 forces  disturb  that  peace  that  we
 have  brought  about  Tt  makes  me
 sik,  hearing  the  Marxist  Members
 speck  here  adopting  the  hoher  than
 thou  attitude  उ  तही.  they  who  un-
 bisshed  a  reign  of  terror  in  West
 Bengal  thank  goodness  they  could
 not  do  so  im  any  other  part  of  the
 country  Nobody  could  produce  those
 conditions  of  violence  Shri  Limaye
 and  the  hangers  on  of  Mr  J  P  or
 any  «ther  P  त  made  a  mistake
 He  had  come  and  gone  from  Calcutta
 matiy  times  The  memories  of  those
 toys  and  girls  are  not  as  short  as  the
 memories  of  the  Members  of  the
 Marxist  Party  They  had  not  forgot-
 ten  what  they  had  undergone  during
 the  times  of  the  Marxist  yule  There.
 fore  when  Mr  J  ह:  joined  forces
 ‘with  the  Marxists,  it  inoenseg  them
 and  had  stoused  them.  {  am  not
 apologising  on  their  behalf;  I  do  not
 apologise  for  what  they  had  done;  it

 Will  be  dong  again  jf  he  comes  to
 Bengal  with  such  forces,  including
 subversive  international  forces....

 PROF  MAPHU  DANDAVATE:
 While  the  Chief  Minister  hes  expres-
 sed  his  regrets,  she  saya  that  the  boys
 and  girls  had  done  the  right  thing

 MR  CHAIRMAN  Mr  Ray  has  ex-
 pressed  his  views  as  Chief  Minister.
 She  has  her  own  views.

 SHRI  SHYAMNANDAN  MISHRA:
 We  only  want  the  country  ta  know
 what  she  is  saying

 SHRIMATI  MAYA  RAY  Mr  Charr-
 man,  Sir,  no  development  can  take
 place  without  peaceful  conditions  and
 therein  hea  the  provocation  go  far  ह
 the  Members  of  fhe  Opposition  are
 concerned  They  are  not  in  the  least
 concerned  with,  or  worried  about  the
 welfare  of  the  average  man  They  ore
 only  concerned  with  singing  hallalu-
 Jahs  to  a  septuagenarian  leader  who
 is  (Trying  to  make  a  dramatw  come
 back  after  hig  days  of  Sarvodaya,
 and  having  entered  the  fray  screeches
 every  time  the  wear  und  tear  of  that
 process  scratches  him

 The  saddest  part  us  that  there  is  a
 hupe  poverty-sinken  world  outside
 those  parties  and  this  House,  waiting
 in  the  wings  to  go  forward  and  attain

 a  minimum  standard  of  a  decent  level
 of  living  That  is  what  we  should
 be  discussing  here  and  not  what
 happened  to  J  छ  or  the  girl  on  the
 hood  of  8  car  or  whether  Samar  Guha
 had  suffered  scratches  what  38  this  in
 comparison  to  what  millions  of  people
 outside  thig  House  gre  suffering  and
 waiting  for

 SHR}  PILOO  MODY  Why  are  we
 not  discussing  it?

 SHRIMATI  MAYA  RAY  We  are

 trying  to  but  you  bring  in  such  mo-
 tions  and  waste  the  time  of  the
 House

 SHRI  PILOO  MODY:  All  the  time
 fs  Government's  time;  why  do  you
 not  discus,  it?
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 MR,  CHAIRMAN:  Let  her  finish

 her  spesch....  (Interruptions),

 SHRIMATI  MAYA  RAY:  They
 have  unleashed  the  forces  of  reaction
 im  all  its  strength.  They  CPM  5
 lurking  behind  the  skirts  of  the  Jana
 Sangh  and  BLD  and  other  reactionary
 parties  and  are  attempting  a  “come
 back”...  (Interruption)  through  the
 back  door....

 As  I  said,  we  can  forgive  them
 for,  Sir,  “they  know  not  what  they
 do,”  but  we  cannot  forget.  We  in
 Bengal  have  hag  our  share  of  this
 revolution  and  a  bloody  one  at  that,
 Sir,  lterallly,  when  the  CPM  took
 over  and  ruled  Bengal  for  22  months
 Where  was  Mr  Jayaprakash  Nara-
 yan  and  Professor  Guha  when  one
 after  one  of  my  Chattra  Parishad
 boys  were  brutally  murdered  an]
 Yiquidated?  Sur,  there  de  not  a  single
 burning  ghat  in  the  districts  of  Ben-
 gal  that  I  have  not  visited  during
 that  period,  where  one  or  other  of
 my  boys  was  cremated,  after  being
 killed  in  the  most  barbaric  manner

 I  do  not  recollect  Mr  Jayaprakash
 Narayan  emerg.ng  from  his  Sarvo-
 daya  retreat  to  join  in  in  condemn-
 ing  suth  ects  at  that  ame  =  T  da  not
 remember  hearing  his  cry  of  protest
 arrinst  such  dacturdly  acts  Not  u
 Single  voice  of  p.otest  was  rais-
 ed  by  our  venerable  =  Professor

 Guha  or  the  mer  of  this  Re-
 solution  No  he  only  deplores  recent
 @vents  in  Calcutta,  not  the  old  ones
 I  will  remind  Prof  Guha  of  the  in-
 eident  at  Ethora  in  Bengal  where  a
 Communist  Party  शारा  girl  called
 Tarafdar  stabbed  and  murdered  a
 Chattra  Parishad  boy  I  know  be-
 cause  I  visited  that  place  where  a
 teacher  also  was  speared  to  death
 through  the  bars  of  a  window  in  a
 lackeg  room.  by  the  very  very  good
 deys  of  the  Communist  Party
 (Marxist)  loyal  card-holders
 (Interruptions)  Does  Prof  Guha  re-
 member?  Whereas  some  Bengali
 Women  know  only  how  to  pound  the
 hood  of  a  car,  others  ate  taught  by

 seme  parties  to  kill?  You  have  join-
 ed  hands  with  them,  remember  that.
 I  am  serious  about  it,  (Interrup-
 trons)

 Shr  Samar  Guha  (Contai):***

 MR  CHAIRMAN  Mr  _  Samar
 Guha’s  obsefvation  will  not  be  re-
 corded

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalhor).  Just  now  you  have  said
 that  the  remarks  made  by  Professor
 Somar  Guha  will  not  go  on  record.
 Mey  I  know  the  reason?  One  may
 or  may  not  agree  with  the  remarks
 made  by  Professor  Guha  but  they
 were  not  unparlamentary.

 SHRI  C  M  STEPHEN  (Muvattu-
 puzha)  When  a  member  speaks,  if
 the  member  does  not  yield  and  still
 another  member  makes  some  re-
 marks,  those  remarks  will  not  go  into
 the  records

 SHRI  SHYAMNANDAN  MISHRA’
 My  hon  friend,  Siri  Stephen,  con-
 tends  that  since  the  hon  lady  Mem-
 ber  had  not  yielded,  therefore,  the
 remarks  made  by  the  hor  Member,
 Professor  Guha,  would  not  go  on  re-
 cord  Mav  I  remind  him  that  when
 one  makes  an  interruption  even
 while  sitting  those  interruptions  go

 On  record?

 MR  CHAIRMAN  They  ere  indica-
 ted  aS  interruptions

 SHRI  SHYAMNANDAN  MISHRA:
 Then,  you  would  be  pleased  to  re-
 call  that  the  hon  Member  was  speci-
 fically  referring  to  Professor  Samar
 Guha  all  the  time  and  was  directing
 her  attack  against  him  Do  you  want
 him  to  bear  all  the  attack?

 SHRI  C  M  STEPHEN:  He  is  the
 subject  matter  of  the  resolution.  So.
 he  must  be  amendable  to  criticism
 (Interruptions).

 **eNot  recorded
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 SHRI  SHYAMNANDAN  MISHRA;
 Professor  Samar  Guha  hag  beeh  men-
 tioned  in  the  resolution  ag  had  been
 assaulted.  Does  that  constitute  a
 crime?  Professor  Guha  has  not  yet
 made  his  submission  in  the  course  of
 the  debate.  Since  he  has  gustained
 injury,  is  that  considered  to  be  a
 crime  for  her  to  make  some  remarks
 against  him?  Is  that  the  point?

 SHRI  C.  M.  STEPHEN:  There  are
 two  things  which  I  want  to  empha-
 size.  The  question  ig  whether  your
 direction  that  his  remarks  must  not
 go  on  record  is  correct  or  not.  The
 hon.  lady  Member  was  having  the
 floor  and  she  was  continuing  to  speak.
 She  was  holding  the  fioor  and  she
 was  continuing  her  speech.  Simul-
 taneously,  Professor  Samar  Guha  was
 carrying  on  a  parallel  speech.  An
 eecasional  interruption  is  one  thing.
 But  continuing  a  speech  when  ano-
 ther  hon.  Member  is  speaking  is  a  dif-
 ferent  thing.  Both  cannot  go  on  re-
 cord  together.  Therefore,  when  the
 hon,  lady  member  has  not  yielded
 but  was  addressing  the  House,  any
 other  speech  made  on  the  floor  of  the
 House  must  certainly  remain  off  the
 record  and,  so,  your  ruling  is  abso-
 lutely  cortect,

 Secondly,  Shr;  Mishra  says  that  the
 hon.  Member  made  an  attack  on  Pro-
 fessor  Guha  two  or  three  times.  The
 only  point  for  discussion  today  is
 whether  the  alleged  attack  on  J.  P.
 and  the  allegedly  inflicted  injury  on
 Professor  Guha  deserve  to  be  deplo-
 red  by  the  Parliament  of  India.  When
 we  discuss  that  question,  whether  the
 attack  on  this  member  fg  of  such  a
 special  character  as  to  deserve  dep-
 loring  by  Parliament  is  absolutely  re-
 levant,  and  the  person  who  has  con-
 vassed  in  a  pert  of  the  resolution  to
 draw  the  attention  of  the  House
 must  be  prepared  to  receive  the  at-
 tack,  right  and  left,  and  left  and
 right,  and  he  will  be  receiving  that

 SHRI  PILOO  MODY:  Mr.  chair-
 man,  Sir  Tam  not  concerned  with
 quality  of  the  remartky  that  have
 exchanged,  or  the  quality  of  the

 I  am  concerned  about  thig  200°
 quent  interjection  on  behalf  of
 Chair  to  say  “this  would  not  go
 record”.  or  “that  would  not  go
 record”.  The  whole  purpose  of  a  ree
 cord  is  that  it  is  recorded.  It  is  not
 recorded  at  the  discretion  of  anybody
 else,

 Your  direction  is  quite  explicit  that
 you  may  only  ask  those  words  to  be
 expunged  which  are  unparliamen-
 tary.  For  your  information  and  for
 the  information  of  these  people  here,
 there  38  actually  a  dictionary  of  um
 parliamentary  expressions.  I  have
 seen  that  very  often,  no,  knowing
 enough  of  the  language,  many  words
 are  sought  to  be  expunged  which
 should  never  have  been  expunged.  The
 whole  procedure  of  expuriction  js  to
 be  used  only  in  that  case  Anything
 they  can  be  heard  py  the  Reporters..

 SHRI  VASANT  SATHE.  That
 nothing  to  do  with  expunction.  This
 is  something  said  without  the  per-
 mission  of  the  Chair.  That  is  why  it
 is  not  going  on  record.

 SHRI  SHYAMNANDAN  MISHRA:
 Expunction  is  not  a  disciplinary  ins-
 trument,

 SHRI  PILOO  MODY:  Iam.  giad
 that  Mr.  Sathe  intervened  because  it
 gives  Me  a  further  opportunity  to
 clarify  the  situation.  The  Char  is
 not  a  deciding  authority  as  to  what
 is  sad  with  his  permission  or  not.
 The  Chair  merely  regulates  the  pro-
 cedure.  It  does  not  decide  what
 should  be  said  by  whom  and  when.  if
 a  Member  chooses  to  say  something,
 if  it  ig  at  all  possible  to  record  it,  it
 should  be  recorded.  Only  history
 will  be  the  judge  whether  that  was  a
 just  or  an  unjust  thing  that  was  said.
 Therefore,  I  pleag  with  you  not  to
 use  this  injuction  of  “Nothing  will  be
 recorded”.  It  is  only  done  by  week
 Speakers  who  cannot  control  the
 House  and  who  resort  to  this  cheap
 method  of  practice  to  control  the
 House.

 DR.  KAILAS
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 the  case  is  different.  There  was  a
 parallel  speech  made  by  Mr.  Samar
 Guha  when  the  hon.  lady  Member
 ‘was  speaking.  Hence,  when  an  hon.
 Member  makes  a  parallel  speech
 without  the  permission  of  the  Chair,
 the  Chair  is  right  in  saying  that  it
 will  not  go  on  record.  Because  he
 was  speaking  without  the  permission
 of  the  Chair  and  making  a  parallel
 speech,  it  should  not  go  on  record,

 MR.  CHAIRMAN:  The  hon.  Mem-
 ber,  Shri  Vajapyee,  raised  a  point  of
 order.  I  thought  I  should  examine
 the  validity  of  his  argument.  So,  I
 allowed  the  hon  Members  to  make
 their  submissions  I  am  thankful
 to  them  for  expressing  their  viwa  on
 various  aspests  of  it

 As  the  hon  Members  have  noted,
 when  interruptions  were  being  made,
 I  was  taking  a  lenient  attitude.  I
 know  this  is  a  matter  on  which  there
 is  a  considerable  interest  evinced.
 These  interruptions  were  allowed.
 Some  hon  Members  wanted  to  say
 something  and  they  sought  my  per-
 mission  tacitly  or  I  gave  the  consent.

 In  this  case,  I  reuested  Shrimati
 Maya  Ray,  to  conclude  her  speech
 But  the  Congress  Members  and  the
 Chief  Whip  indicated  that  they  were
 prepared  to  give  more  time  to  her.
 So,  I  was  giving  her  some  more  time.
 She  was  holding  the  floor  in  her
 own  right.  If  anybody  wanted  to  in-
 tervene  and  make  any  observation,
 naturally,  it  should  be  with  my
 consent,  with  the  consent  of  the
 Chair  or  only  when  she  yields  Here,
 what  happened  was,  knowing  as  I  do
 Shri  Samar  Guha’s  nature,  I  was  to-
 lerent  and  I  allowed  him.  But  again,
 he  wanted  to  intervene.  I  said,  no.
 I  requested  him  not  to  do  it  repeate.
 diy.  Again,  he  persisted  and,  there-
 fore,  I  had  to  take  a  firmer  attitude,
 in  tune  with  the  spirit  of  the  House
 and  in  conformity  with  the  Rules  of
 Procedure  and  Conduct  of  Business
 of  this  House,  I  hope  every  hon.
 member  will  agree  with  me  that,  in
 this  great  and  exteemed  organ  of  our

 State  apparatus,  in  this  august  House,
 proceedings  cannot  be  conducted
 unless  we  conform  to  the  injunctions
 of  this  House.  It  is  in  this  context
 that  I  said  that,  without  the  permis-
 sion  of  the  Chairman,  nobody  culd
 interrput.  I  hope  Shri  Vajpayee  will
 agree  with  me.  I  did  allow  the
 first  one  or  two  interruptions,  but
 when  he  persisted,  I  said  that  it  woud
 not  form  of  the  proceedings.

 Shrimati  Maya  Ray.

 SHRIMATI  MARA  RAY:  What
 is  happening  today  are  merely  trends.
 If  you  allow  such  an  atmospher  to
 prevail  and  escalate,  this  country
 will  be  plunged  into  such  conditions
 of  anarchy  and  chaos  that  will  sweep
 away  Mr.  Jayaprakash  Narayan  and
 Mr.  Samar  Guha  in  its  wake,  and  all
 the  progress  and  development  which
 we  need  so  desperately,  will  be  re-
 tarded  by  decades.

 The  positive  action  of  Shri  Jaya-
 prakash  Narayan  and  Shri  Samar
 Guha  was  to  use  vulgar  and  scurri-
 Jous  language  in  attacking  our  Prime
 Minister.  {

 The  reaction  of  our  youth  in  Ben-
 gal  was  to  protest.  The  public  of
 Bengal  has  given  a  fitting  reply  to
 his  movement  and  will  continue  to  do
 under  such  circumstances.  Do  not
 trifle  with  Bengal  or  Bengalis.  You
 do  not  know  them  =  It  is  our  youth
 and  our  youth  alone,  along  with  the
 West  Bengal  masses,  who  will  resist
 this  conspiracy  launched  by  the
 Right  Reactionaries  and  thea  han-
 gers  on  like  the  CMP  and  other  in-
 ternationa]  agencies.  It  is  they  who

 had  driven  out  gondaism  out  of  Ben-
 gal  between  2967  and  97]  and  they
 will  still  do  so  again  today,  for,  Shri
 Jayaprakash  Narayan  has  joimted
 hands  with  those  very  same  forces
 and  we  will  not  allow  those  forces  to
 return  through  the  back-door,  with
 J.  P.  or  any  other  person.

 There  cannot  be  anone-sided  fray.
 If  you  have  your  say,  we  shall  nave
 ours  also  Bengal  is  not  pusillani.
 mous  or  afraid.  We  have  been  thr-
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 ough  our  trials  of  fire  and  are  pre-
 pered  to  go  through  the  same  again
 to  preserve  what  we  have  attained.
 Nothing  can  stop  us,  not  Mr  Jaya-
 prakash  Narayan  or  any  one  elae.  We
 do  have  our  loyalties  and  we  shall
 stick  to  them.  Our  loyalties  are  to
 our  national  leaders  and  to  the  Lea-
 der  of  this  House,  in  particular  We
 are  not  apologetic  for  having  our
 loyalties  or  for  being  members  of  a
 democratic  society  We  do  not  pre-
 scribe  to  the  fascist  strong-arm
 methods  of  the  member,  opposite

 With  these  words,  I  conclude,  and
 I  thank  you  for  your  indulgence,  Sir,
 as  wel)  as  the  indulgence  of  my  {fol-
 Jow  members  on  this  side

 SHRI  INDRAJIT  GUPTA  (Al»
 pore)  Mr  Chairman,  ay  far  as  the
 mnerdent  in  «Calcutta  is  concerned,
 which  forms  the  subject-matter  of
 Mr  Mishra’s  motion,  I  am  afraid  no
 amount  of  debate  in  this  House  will
 bring  ubout  agreement  on  what  actu-
 ally  happened  there  We  can  argue
 till  we  are  blue  in  the  face  and  even
 the  statement,  which  may  be  made
 by  those  few  people  here  who  hap-
 pened  to  be  present  on  the  scene  will
 be  different  Most  of  us  were  not
 present,  neither  Mr  Dinen  Bhatta.
 charyya  was  present,  now  was  I  pre-
 sent,  nor  was  Mrs  Maya  Roy  present
 Mr  Priya  Ranjan  Das  Munsi  was  pre-
 sent  and  so  was  Mr  Sama:  Guha,  but
 they  will  give  diametncally  oppo-
 site  versions  of  what  happened.  we
 can  only  rely  on  newspaper  reports
 and  photographs  It  was  precisely
 for  this  reason  that  I  wanted  to  widen
 the  scope  of  the  debate  Otherwise,
 it  is  quite  futile  I  am  grateful  to
 the  Deputy-Speaker  that,  though  he
 ruled  out  my  amendment,  he  did
 make  the  observation  that  it  would
 have  been  a  more  meaningful  debate
 if  my  amendment  could  have  been
 accepted,  but  it  could  not  be,  unfor-
 tunately,  accordig  to  the  rules

 Now,  what  are  the  few  facts  which
 are  not  disputed  by  either  gide  about
 the  Calcutta  incident?  One  is  the
 fact  thet  Shri  Jayaprakash  Narayan
 ‘wag  wevented  from  addressing  8

 meeting  at  the  University  Institute
 Hall.  This  is  accepted.  Secondly,  it
 is  also  accepted  thet  shortly  before
 he  went  to  the  Institute  hail  he  had
 addressed  a  meeting  only  a  hundred
 Yards  away,  at  another  hall  called  the
 Students  Hall.  All  of  us  are  familiue
 with  those  places  [tis  hardly  a
 hundred  yards  away  =  It_is  a  small
 hall  About  200  people  can  perhaps
 sit  That  is  accepted.  (interrup~
 tions)  The  third  thing  which  fs  ac-
 cepted,  because  the  photograph  pra.
 ves  it  is  that  a  girl  or  a  woman-—I
 do  not  know,  her  age  cannot  be  de-
 cided  from  the  photograph  she  be-
 longs  to  the  feminine  sex,  she  has  a
 long  pig-tail,  the  pig-tail  is  very
 muh  visible—was,  according  to  the
 photogiuph,  sitting  on  the  top  of  the
 hond  ता  roof  of  Mr  Jayaprakash
 Narayans  car  It  is  also  agreed  that
 Jayaprakash  Narayan  did  nut  suffer
 ans  iojurs  What  was  in  somebody's
 mind,  we  do  not  know  He  did  not
 suffer  uny  injury  My  hon  —  friend,
 Mr  Samar  Guha  first  claamed  that  he
 suffered  sume  injuries  and  that  he  is
 having  internal  haemorrhage  and
 what  not  I  am  sorry  for  that  if  it
 had  happened,  but  my  conterition  i2
 that  on  the  buss  of  these  3  or  4
 facts  which  are  undisputed  and
 which  are  not  a  matter  for  contro-
 cersy,  can  one  come  to  the  conclusion
 that  there  was  a  deliberate  attempt
 to  murder  Shri  बेबब्यूकरोघतडी!,  Nara-
 yan?  There  should  be  some  limit  to
 these  things  I  do  not  approve  of
 this  business  of  physcially  prevent.
 ing  people  from  holding  meetings,
 whoever  it  ot  though  it  may  sound  a
 goody-goody  thing  because  nobody
 observes  it  in  this  country;  but  to  say
 that  because  he  was  preven-
 ted  trom  attending  the  meet-
 ing  at  the  Institute-—though  he  had
 held  another  meeting  perfectly  all
 might  earlier,  half  an  hour  earlier,
 hundred  yards  away—end  to  may
 that  because  a  girl  had  gone  to  the
 roof  of  his  car,  therefore,  there  was
 a  diabolical  plot  to  murder  him—that
 is  more  than  I  am  prepared  to  swal-
 tow.  (interruptions)  That  is  not  in
 the  motion.  It  is  difficult  to  put  it

 in  the  motion;  but  thet  ia  what  is
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 being  tried  to  be  proved  here  on  the
 floor  of  the  House  Therefore,  as  far
 as  this  Calcutta  incident  goes,  I
 want  to  say  that  facing  hostile  demo
 nstrators,  J  am  afraid,  is  part  of  the
 occupational  hazards  of  politics  All
 of  us  have  faced  it  some  time  or  the
 other

 SHRI  SHYAMNANDAN  MISHRA
 Now  you  dont,  we  are  glad  you  are
 safe  now

 SHRI  [NDRAJIT  GUPTA  I  will
 tell  you  wnat  J  mean  If  one  hag  to
 run  the  risk  of  a  hostile  demonstra-
 tion  now  and  then  one  does  not  com-
 Pplun  and  gereraily  one  does  not
 ery  14  one  gets  one  or  tuo  brunses
 You  have  to  get  used  to  that  I  do
 not  know  whether  Mr  Piloo  Mody
 has  get  that  experience  I  read  in
 thy  newspapers  that  Mr  S.ddhartha
 Shankar  Ray  has  expressed  his  re-
 gieat,  because,  ag  he  hag  said,  some
 of  the  boya  got  over-excited  Thig  38
 what  he  hay  stated  in  lus  statement
 That  means  that  he  has  expressed
 his  regret  for  the  fact  as  I  under-
 stud  it,  that  some  boys  had  got
 excited  and  surrounded  his  car  and
 all  these  things  took  place  There
 were  no  weapons  (Interruptions)

 SHRI  SHYAMNANDAN  MISHRA
 Iran  bar.  of  course

 SHRI  INDRAJIT  GUPTA  There
 were  no  lethal  weapons  alleged  by
 anybody  You  can  now  talk  about
 iron  bars  and  machine  guns  and
 every  thing  They  are  not  establi-
 shed  anywhere

 SHRI  SHYAMANDAN  MISHRA
 Jayaprakash  Naravan  has  seen  the
 iron  bars  in  the  hands  of  many  of
 the  hoohgans  (Interruptions)

 MR  CHAIRMAN  Let  us  hear
 him,

 SHRI  INDRAJIT  GUPTA  My
 point  is,  whether  one  approves  or
 @isapproves  of  all  these  things  I  do
 not  approve  of  them  but  how  was
 it,  that  if,  as  it  i8  alleged,  the  crowd

 had  gone  there  to  attack  ang  kul
 Shr:  Jayaprakash  Narayan,  the
 meeting  in  the  students’  hall  a  hun-
 dred  yards  away  was  held  perfectly
 peacefully  and  orderly?  (Interrup-
 tune  Secondly,  if  the  peo-

 ple  of  Calcutta  in  large
 numbers  had  really  wanted  to
 hear  Jayaprakush  Narayan,  could
 anybody  have  stopped  it?  (Interrup~
 thons)  They  shou'd  know  that  B:her
 is  nut  West  Bengal  They  should
 know  that  (Interrnptions)  Mr.
 Dinen  Bhattucharyya  please  dont
 provoke  me  into  saying  something,
 because  Mr  Javaprakash  Narayar  s,
 now,  convinced  he  said  that  by  his
 experience  that  day,  he  i,  convinced
 that  the  CMP’.  allegations  about
 terror  during  elections  earher  are
 now  confirmed  (Interrupteonus)  To-
 day  they  are  completely  confirmed
 When  I  contested  this  Lok  Sabha
 election  in  397]—let  them  know;
 can  they  deny  it?  I  was  fighting
 against  the.r  candidate—in  the  con-
 Stituency,  in  four  of  the  Assembly
 constituencies  within  my  area,  ow
 Behala  West,  Behala  East,  Jadavpur
 and  Maheshtala  I  and  my  workers
 were  not  able  phvsically  to  go  any-
 where  even  to  hold  any  meeting
 (Interruptions)  I  say  that  it  does
 not  lie  in  the  month  of  these  people
 (Interruptions)  I  ¢

 MR  CHAIRMAN
 down

 SHRI  INDRAJIT  GUPTA  The  Se-
 cretary  of  the  branch  unit  of  my
 party  m  an  area  called  Bansdrom.
 (Interruptions)

 को  अनवर  स्त्री:  फिर  भी  जात
 गये।

 थो  इसा जीत  गुप्त  जोत  गये,  यही
 शर्म  नुम  का  हनी  चाहिये।  यह  बात  रहा
 नही  मसण्झ गे, गे,  कलकता  भारत,  नृम्हे

 समझ  देगे  |

 श्री  पोल  पोद  श्री  कहते  थे  कल-

 करता  देखा  नहीं  हे,  ४र  कोस्टोयूएन्सज
 में  जा  नही  ये  भ्रम  कहते  है  हि  कलकत्ता

 Kindly  =  sit
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 erat,  तब  दिखा  वे  t  wr  दिखाएंगे,

 क्या  हरित!  गधी  का  हाथ  पकड़  कर

 दिखला पो गे  ?

 MR.  CHAIRMAN:  Mr.  Indrajit
 Gupta,  please  continue,  We  have  had
 endugh  interruptions,  I  suppose.
 Piease,  no  more  interruptions.

 SHRI  INDRAJIT  GUPTA:  There
 muat  be  some  limit  to  buffoonery
 also.

 WR  CHALUAMAN;:  Let  us  be  seri-
 ug  about  it.

 SHR]  INDRAJIT  GUPTA:  During
 the  election,  the  secretary  of  the  unit
 of  my  pariy  in  a  place  calied  Bale-
 d@oni,  which  js  in  the  Jadavpur  cona-
 tituency,  Comrade  Netaji  Mukherjee,
 है... ३  murdered  during  the  election

 campaign.  The  case  is  stil  going  on
 He  was  not  murdereg  by  Congress-
 men.  We  know  who  he  wag  murdered
 by.  We  do  not  want  to  say  it  here.
 And  only  3  days  ago,  every  nawspaper
 here  also  carried  a  report  of  the  con-
 viction  of  the  3  people  of  the  CPM
 who  had  murdered  one  of  our  eldest
 and  most  respected  leaders,  Suren
 Dhar  Chaudhary.  They  have  been
 convicted—~it  ig  in  the  newspapers—
 after  a  prolonged  trial.

 SHRIMATI  MAYA  RAY:  Ask
 Dinen  Baby  what  be  has  to  say  now

 SHRI  DINEN  BHATTACHARYYA:
 How  many  of  our  people  you  have
 killed?

 (Interruptions)

 MR  CHAIRMAN:  Picase  let  us
 get  out  of  this  insensible  murder
 business.

 SHRI  INDRAJIT  GUPTA:  All  i
 want  to  say  is  that  it  is  not  some-
 hody  who  is  threatening  Jayspra-
 kash  Narayan  as  to  what  will  happen
 if  he  comes  to  Calcutta.  I  think  it
 ig  ¥  ty  =  jndiscreet,  ]  should  say  ond
 very  unwine  of  ह:  himself  to  have

 ieuued  @  threat  before  he  left  Caleut-
 ta,  saying,  %  wil  come  betk..

 ¥
 SHRI  SHYAMNANDAN  MISHRA:

 es.

 SHRI  INDRAJIT  GUPTA:  ..and  I
 will  show  you.’

 SHRI  SHYAMNANDAN  MISHRA:
 I  will  come  back'’—de  it  a  threat?

 (Interruptions)
 SHRI  INDRAJIT  GUPTA;  My  hon.

 friend  from  the  CPM  was  not  there
 to  welcome  him  that  day.  Not  a
 single  CPM  leader  wa,  there  to  wel-
 come  him  or  to  protect  him  that  day.
 Where  were  you?  You  are  champion-
 ing  him  now  Why  were  you  not  in
 the  College  Square  on  that  day?

 (interruptions)
 At  least  Mr  Samar  Guha  had  the
 courage  of  his  convictions  to  be  on
 the  spot,  but  these  gentlemen  were
 not  to  be  found  anywhere  Now,  they
 are  talking  here

 (Taterruptions)
 MR  CHAIRMAN:  I  can  undor-

 stand  the  feelings  of  the  Members  of
 this  side,  but  you  should  not  ga  on
 to  the  extent  of  mterrupting  8
 apeech.

 {Interruptions
 Order,  order  Please  sit  down.  I

 on  my  legs  Please  co-operate.
 SHRI  KRISHNA  CHANDRA  HAL.

 DER  (Auagram).
 SHRI  RAMAVATAR  SHASTRI

 (Patna):°
 MR  CHAIRMAN:  Nothing  will  go

 on  record
 I  would  appeal  to  the  hon.  Mem-

 bers  to  keep  up  at  least  the  element-
 ary  norms  of  a  normal  debate.  [  can
 understand  the  sirong  feelings  one
 might  feel  when  party  confrontations
 take  place  but  you  will  have  to  bear
 it  and  when  members  of  the  other
 party  se  speaking,  they  can  point
 out—Please  do  not  interrupt.  (intere
 ruptlons).  ae

 Now  please  conclude.

 “Wot  recorded.
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 प्  bes.  $

 SHRI  INDRAJIT  GUPTA:  The  pur-
 pose  of  my  amendment  which  was
 anfortunately  rejected  or  ruled  out
 was  to  show  that  there  was  an  origi-
 nal  sin  which  wag  responsible  for  all
 this  chain  of  things  that  were  taking
 place.  It  iy  absolutely  a  native  and
 a  non-political  way  to  consider  this
 problem  without  reading  it  in  that
 context.  Is  it  something  suddenly
 happening  out  of  the  blue  in  the  vac-
 wun?  I  do  not  say  that  if  you  slap
 me,  Mr.  Mishra,  thet  I  would  be
 justified...  ,

 (Interruptions)

 MR.  CHAIRMAN:  I  know  he  is
 interrupting.  but  you  address  the
 Chair.  Mr  Mishra  will  also  co-
 operate

 SHRI  PILOO  MODY:  The  original
 ain  ws  October  revolution

 SHRI  INDRAJIT  GUPTA:  When
 Mr.  Jaya  Prakash  Narayan  first
 launched  his  movement  in  Bihar  on
 the  W8th  of  March,  1974,  his  chatra
 sangharsha  samiti  indulged  in  ram-
 pant  kinds  of  arson,  etc.

 है; ज  was  Everyman's  Weekly,  which  is
 whose  Paper  you  know  very  well,
 that  Everyman's  paper  had  to  write
 at  that  time —

 “loot  ane  arson  do  nut  make  a
 revolution’  and  that  “if  they  want
 te  make  2  revolution,  they  must  do
 It  with  the  people  rather  than
 against  the  people”  because  “wha.
 they  did  in  Patna,  however,  has
 turned  the  entire  people  of  thig  city
 hostile  to  them  except  fur  the
 goondas  and  these  who  are  bhndly
 partisan”
 This  was  given  by  Everysnan's

 paper  on  30th  Maren,  .975

 (Inéerraptions)
 The  appeal  issued  for  the  i8th

 March  demonstration  jopenly  called

 ypon  the  students  to  march  to  Patna
 in  order  to  have  “a  boli  of  blood  and

 gevolution  with  the  establishment.”
 Yveryman’s  paper  on  the  ¢th  of  April

 “Gujarat  students’  demands  for
 cleansing  the  gystem  breathes  right-
 e0us  anger.  That  of  Bihar  abandon
 and  licentiousness”.

 You  can  check  it  up.  These  are
 Everyman's  paper's  words  and  not
 My  words.

 SHRI  SHYAMNANDAN  MISHRA:
 What  was  Indira  doing  at  that  time?

 CUnterruptions)

 PROP  MADHU  DANDAVATE:
 T  wish  to  bring  to  the  notice  of  the
 hon.  member  that  what  he  has  quo-
 ted  is  correct.  But  everything  hap-
 pened  before  Mr.  Jaya  Prakash
 Narayan’s  tour  and  after  he  took  up
 leadership,  all  this.,.(Interruptions)

 MR.  CHAIRMAN:  He  is  capable  of
 defending  himself.  He  is  himself  a
 leader,  That  woulg  be  a  better  way
 of  defence.

 SHRI  INDRAJIT  GUPTA:  On  the
 6th  of  October  last,  after  his  famous
 three  day  Bihar  Bandh  there  was  a
 public  rally.  He  said  this  and  I  will
 ask  everybody  to  consider  this,—whe-
 ther  this  28  incitement  to  violence  or
 not.  He  said:

 “Sometimes  I  also  think  that
 when  these  men  are  so  shameless

 He  is  referring  to  the  MLAs  and
 Minsters—

 “what  is  left  for  the  people  to
 do  but  to  go  to  their  houses
 and  being  them  out  and  tell  them
 that  they  have  to  go...”

 That  means,  go  to  their  houses,  get
 them  out  forcibly,  force  them  to
 resign.  JP  had  given  a  oall  for  the
 students  to  poycott  their  examinations.
 May  I  tell  you  something  in  this  con-
 nection?  In  Nalanda  district,  a  stu-
 dent  by  name  Brinda  Prasad  did  not
 choose  ta  follow  this  call’of  his  and
 he  went  to  the  examination  hali.  He
 wag  killed  on  the  way.  So,  we  have
 to  know  these  things.  I  ask:  In  which
 country—especially  one  which  is  char-
 ged  by  you  with  having  fascist  or
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 semi-fexcist  regime~rate  politicians
 permitted  to  go  up  ang  down  the
 country,  addressing  public  meetings,
 in  which  they  appeal  to  the  army  and
 the  police  to  revolt  against  the  Gov-
 ernment?  There  is  an  interesting
 book  written  by  Mr.  S  8.  Khera.
 I  can  quote  that  if  you  like.  Ag  early
 as  in  +1967,  Mr  Khera  wrote  this.
 This  is  what  he  said:

 ‘Even  a  person  like  Jayapra-
 kash  Narayan  wus  reported  quite
 recently  (Indian  Express,  3  May,
 967)  as  ‘toying  with  the  idea  of
 a  military  dictatorship  in  India’
 and  suggesting  that  in  the  ‘political
 instability’  createg  by  the  results  of
 the  general  elections  of  February,
 ‘1967,  the  naton  should  ‘summon  the
 service  of  the  army  to  fill  the
 vacuum  and  set  myht  the  instabi-
 lity’.

 In  the  967  general  election,  in  a
 number  of  States,  the  Congress  was
 Aefeated  for  the  first  tyme,  But  at
 that  time  JP  said,  there  is  a  political
 vacuum...

 SHRI  SAMAR  GUHA  (Contai);  (६
 rise  on  a  point  of  order  My  point  of
 order  as  this  When  a  political  state-
 ment  attributed  to  a  leader  ike  Shri
 Jayaprakash  Narayan  is  made  saying
 that  he  said,  Miltary  should  take  over,
 and  all  that,  should  we  not  know  from
 which  source  the  quotation  is  made,
 when  he  made  that  statement,  and
 the  place  where  he  made  that  state-
 ment  and  in  which  book  or  publica-
 tion  this  was  mentioned,  and  in  the
 absence  of  that,  would  you  allow
 such  a  serious  observation  to  go  on
 record?  He  mentioned  the  name  of
 one  gentleman  Mr.  Khera.  It  may
 be  his  own  personal  observation
 There  is  no  indication  that  JP  made
 such  a  statement  |  request  you  to
 kindly  understand  the  mood  of  the

 House.  I  request  you  to  seriousness
 of  the  observations  and  the  accu-
 sations  made  by  a  Member.

 SHRI  INDRAJIT  GUPTA:  I  am
 willing  fo  supply  all  the  quotations
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 to  Shri  Samar  Guha,  7४५0७
 difficulty,

 so

 SHRI  SAMAR  GUHA:  There  ig  a
 serious  point  of  order,  (Intterrup~
 tions),

 MR.  CHAIRMAN;  Please  sit  down,
 T  think  you  do  not  have  any  doubt
 about  the  seriousness  of  your  argu-
 ments.  The  point  here  in  this.

 SHRI  8  M  BANERJEE:  Before
 you  give  your  rujing,  I  want  my
 points  also  to  be  covered,  namely,
 whether,  in  thus  House,  anything  can
 be  quoted  or  not.

 SHRI  PILOO  MODY:  Anything
 can  be  quoted  and  nothing  oan  be
 deleted  (Interruptions)

 MR  CHAIRMAN:  Order,  order.
 Now,  Shri  Gupta  was  only  quoting
 from  a  certain  authority  who  has
 written  a  certain  public  book  on  cure
 Tent  topics  So,  in  our  debate,  it  is
 now  open  to  other  hon  Members  to
 put  forth  their  view  pomts.  Prof.
 Guha  himself  ig  to  speak  He  wrote
 to  me  just  now  that  he  is  an  eye-
 witness  to  the  alleged  incident  and
 that  he  ig  also  a  victim  according  to
 him  =  And  _  so,  he  can  alsa  quote  to
 substantiate  hig  view  points.  The
 precedence  in  this  House  38  to  allow
 the  hon  Members  to  quote  from  any
 recognised  authority  So,  I  disallow
 his  point  of  order  and  I  would  req-
 uest  Shri  Gupta  to  resume  his
 speech.

 SHRI  PILOO  MODY:  |  am  giad  that
 you  gave  a  correct  ruling.

 SHRI  INDRAJIT  GUPTA:  I  have
 already  quoteg  from  this  book.  He
 can  verify  it  from  that.  The  quota-
 tions  are  from  the  Indian  Exprese  of
 the  8th  May,  1967,  There  is  nothing
 mysterious  about  it.  It  Jy  aleo  inci-
 Gentally  mentioned  there  that  the
 C.P  M.  leaders,  Shri  A.  K.  Gor-
 alan  and  Shri  Besava  Punniah  wr'-
 ned  that  Mr  Jayaprakash  Narayou’s
 remarks  amounted  to;
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 *“Patronising  flattery  of  our  armed
 forces  and  utter  contempt  of  the
 people  ang  ther  democratic  and
 patriotic  aspirations.”

 Now  1  would  like  to  conclude  that
 the  seeds  of  violence  were  sown
 through  these  activities  and  state-
 ments  which  have  been  going  on
 since  the  JP’s  movement  was  laun-
 Ched  I  again  repeat  that  I  da  not
 consider  that  because  of  these,  any
 counteraction  of  this  type  is  justified.
 But.  on  the  other  hand,  we  are  liv-
 ing  tn  a  realistic  world,  we  are  not
 fooling  ourselves  JP's  movement
 avowedly  has  the  suppert  of  such
 organisation  pledged,  to  peaceful
 Means  a,  the  Naxalities,  ag  the
 Ananda  Margis  and  as  the  R  $  5.
 These  are  all  vetaries  of  peace  and
 non-violence.  They  are  avowedly  in
 the  movement.  Secondly,  I  shall  just
 remind  you  that  on  the  lith  of  Nov.
 ember  when  the  CPI.  held  a  de-
 monstration  im  Patna,  every  news-
 paper—all  the  newspapers,  which  my
 friends  are  quoting—hag  the  banner
 headlines  deserihing  how  the  trains
 were  stopped  on  the  way  by  the
 JP's  supporters  and  how  they  were
 forcibly  dragged  out  of  their  com-
 partments.  They  were  all  poor  peo-
 ple,  landless  and  agricultural  labou-
 rers,  Women  wete  beaten  up  and  they
 were  stripped.  One  Mr.  Loke  Nath
 Azad—l  am  not  discriminating  in
 the  status  of  the  people;  they  are  all
 Member,  of  the  Legislature—a  Mem-
 ber  of  the  Legislature  was  so  seve-
 rely  beaten  that  he  was  hospitalised
 He  was  a  Harijan  M  L.A.  All  these
 things  went  on  This  is  not  denied
 by  anybody.  It  was  published
 through  the  country  in  the  press.
 Not  only  there  was  not  a  word  of
 condemnation,  but,  ]  have  a  very
 sore  grievance  that  when  we  tried
 repeatedly  in  this  House  to  raise  this
 matter,  it  was  not  permitted  It  was
 permitted.  But,  one  incident  in  the
 university  institute  hall  there  is  mag-
 nified  into  such  a  huge  thing  because
 he  is  a  big  leader.  These  were  only
 poor  agriculture]  labourers.  What
 does  it  matter,  if  they  were  beaten
 up?  Nobody  bothers.
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 Finally,  Sir,  I  woulg  say  this.  I  do
 not  know  if  there  is  any  meann  by
 which  all  these  things  can  be  brou-
 ght  to  a  stop.  But,  those  who  saw  the
 wind  have  to  reap  the  whirlwind
 It  will  be  better  if  we  come  to  sme
 sort  of  an  understanding  It  is  no  8००0
 seeing  things  in  isolation  and  saving
 that  we  condemn  this  or  we  support
 this  Something  is  happening.  Fin  l-
 ly,  Sir,  I  would  bring  to  the  notice  of
 the  Home  Minister  that  in  a  lengthy
 sta‘ement  made  by  the  West  Berga}
 Chief  Minister,  which  is  published  in
 the  papers  today,  he  has  made  one
 allegation,  the  truth  or  otherwise  of
 which  I  do  not  know.  But,  I  Lnink  it
 is  the  30  of  the  Home  Minister  to
 take  notice  of  it  and  hold  an  enquiry,
 investigation.  The  Chief  Minister  has
 said  that  the  flat  in  Calcutta  in  which
 Shi;  Jayaprakash  Narayan  was  pu‘  up
 and  which  he  was  using  during  his
 stay  there  in  Moira  Street,  where  he
 had  had  on  fabulations  with  his  other
 Political  friends  and  allies  is  the
 office  of  था  organisation  called
 ‘Awakening  of  Life’  which  is  a  branch
 according  to  the  Chief  Minister,  of  an
 organisation  known  as  the  Neo  San-
 yas  International,  which.  he  says,
 functions  in  the  USA  also  and  is  re-
 ported  to  have  links  with  the  CIA.  I
 do  not  know  whether  it  is  correct  or
 not.  But.  it  ig  the  job  and  it  is  the
 responsibility  of  the  Home  Minister
 to  find  out  the  truth.  to  pursue  this
 matter  and  see  whether  there  us  any
 concrete  evidence  available.  Much
 has  been  said  about  how  many  and
 resources  are  useq  and  so  on.  It  is
 an  unfortunate  fact  in  our  country.
 Shri  Jayaprakash  Narayan  is  no  ex-
 ception.  He  went  to  Calcutta  in  a
 chartered  plane,  specially  chartered,
 which  cost  some  Rs.  14,000  or  some-
 thing  was  paid  as  chartered  fee.  Is
 this  the  way  the  leaders  of  the  com-
 mon  and  Poor  people  are  supposed  to
 80  about?  They  also  do  it  and  your
 leaders  also  do  it.  It  is  no  use  eay-
 ing  that  this  is  right  ang  that  is
 wrong.  If  we  are  serious  about  it,
 if  we  want  to  stop  this  business  of
 forcibly  stopping  people  from  hold-
 ing  meetings  and  demonstrations  and
 ao  on,  then,  let  us  get  together  and
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 ‘see  whether  it  can  be  done.  Hf  it
 cannot  be  done,  whatever  conse.
 quences  ate  there  will  follow,  which

 eae
 be  good  for  the  country,  J]  am

 a  ;

 SHRI  VASANT  SATHE  (Akola):
 Sir,  there  are  two  main  points  that
 arise  for  consideration  from  this
 motion.  One  is,  in  relation  to  Shri
 Jayaprakash  Narayan  and  the  other
 person  involved  is  Shri  Samar  Guha,
 ‘Sir,  I  will  first  take  up  the  point  re-
 lating  to  Shri  Jayaprakash  Narayan.
 Let  us  dispassionately  consider  the
 fucts  of  the  case,  that  are  known,  I
 just  saw  some  photographs.  From
 these  photographs  and  from  all  the
 descriptions  that  have  been  given  up
 till  now,  what  is  seen  is  that  and
 what  ig  reported,  even  in  the  speeches.
 40  have  happened  is  that  Shri  Jaya-
 ‘~prakash  Narayan  was  to  have  addres-
 sed  meetings  in  two  places  in  the  uni-
 versity  area.  One  was  in  the  students’
 hall  and  the  other  was  in  the  Calcutta
 University  institute.  In  regard  to  the
 meeting  which  he  addressed  in  the
 students  hall,  it  is  nobody's  case  that
 iLere  was  any  disturbance.

 DR.  SARADISH  ROY  (Bolpur):
 Inside  the  hall,  stones  were  thrown.

 SHRI  VASANT  SATHE:  Nobody
 ‘hes  said  that.  Shri  Jayaprakash
 Narayan  and  even  Shri  Samar  Guha
 has  not  said  that.  What  actually  we
 know  is  that  the  meeting  took  place
 and  about  100-200  yards  away,  Shri
 Jayaprakash  Narayan  came  in  the  car.

 The  allegation  in  the  case  made  out
 by  Shri  Shyamnandan  Mishra,  and  the
 gravity  with  which  he  put  it,  is  that
 ‘there  was  a  danger  to  the  life  of  Shri
 Jayaprakash  Narayan;  actually  there
 was  a  pre-planned  attack,  a  plan  to
 murder  Jayaprakash  Narayan,  That
 is  the  way  he  put  it.  Now  kindly  see
 the  circumstances  of  what  happened.
 In  these  photographs  you  see  the  car
 surrounded  by  hundredg  of  students
 who  were  demonstrating.  It  is  alleg-
 ed  that  the  police  were  just  bystan-

 did  not  intervene;  in  fact,

 more  07  ites  to  this  demonstration,  It
 ig  gaid  that  the  window  of  she
 ear  was  broken,  I  would  to  ask
 this.  Here  was  a  oar  in  which  Jaya-
 prakash  Narsyanji,  a  weak,  old,  frail
 man,  as  he  is  deteribed,  was  sitting.
 There  were  no  security  guards,  no
 persons  to  protect  him,

 SHRI  DINEN  BHATTACHARYYA:
 There  was  security.

 SHRI  VASANT  SATHE:  At  least,  it
 wan  not  effective,  according  to  you.
 Acenrding  to  you,  Shri  Samar  Guha
 was  ‘he  only  person  present  to  pro-
 tect  him,  and  but  for  him  he  does  not
 know  what  would  have  happend  te
 Jayaprakash  Narayan.  That  was  the
 state  of  affairs.  Is  it  difficult  in  such
 a  situation  for  these  students  and
 young  men  to  pull  out  this  old,  frail
 साधता  from  the  car?  The  easiest  thing
 would  tave  been  to  pull  him  out.  I
 would  Jie  you  to  consider  this  when
 you  make  this  allegation  unless  yu
 blow  hot  and  cold  in  the  same  breath
 untess  you  ssy  that  that  could  not  be
 done  because  there  was  protection.
 Then  you  will  have  to  give  credit  to
 the  police  that  they  protected  him;  or
 if  the  police  did  not  protect.  you  will
 have  to  give  credit  to  the  boys  them-
 selves  that  they  did  not  have  any  such
 intention.  You  cannot  have  it  both
 Ways.  This  ig  the  simple  logic  of  the
 situation.

 Then  Jayaprakashji  waited  in  the
 car.  The  boys  were  demonstrating.
 One  girl  is  shown  to  have  climbed  the
 car  in  the  photo.  Shri  Samar  Guha  is
 standing  nearby  in  the  car  with  specs
 on.  It  is  alleged  that  he  was  man-
 handled.  Then  the  first  thing  that
 would  have  happened  was  that  the
 specs  would  have  fallen.  It  is  alleged
 that  this  girl  climbed  the  top  of  the
 car  and  slapped  Shri  Samar  Guha.

 SHRI  SAMAR  GUHA:  That  girl
 did  not  slap  me.

 SHRI  VASANT  SATHE:  Ghe  did
 not.  When  Shyambabu  was  qpeaking,
 I  thought  he  said  that,
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 SHRI  SHYAMNANDAN  MISHRA:

 $  did  not  say  that.

 SHRI  VASANT  SATHE:  I  had  noted
 you  say  that.

 SHRI  SHYAMNANDAN  MISHRA:
 That  the  girl  slapped  him?  No.  They
 elimbed  the  roof  of  the  car.

 SHR]  VASANT  SATHE:  The  whole
 Question  ig  if  these  girls  had  any
 tuch  intention.  I  have  not  heard
 Shyambabu  speak  in  this  House  with-
 out  heart  ag  he  did  today  Normally
 he  speaks  out  of  conviction,  but  today
 at  upyeared  as  if  he  was  enjoying  and
 speaking  in  a  manner  as  if  he  was
 feeling  jea?ous  of  Shri  Samar  Guha
 when  he  referred  to  those  girls,

 SHRI  SHYAMNANDAN  MISHPA’
 That  is  how  they  have  been  enjoying
 the  whole  thing.

 SHRI  VASANT  SATHE:  I  am  sorry
 for  Shyambabu

 SHR]  SHYAMNANDAN  MISHRA:
 lam  sorry  for  your  degradation,  being
 reduced  to  mere  sycophants.  My
 speech  i8  not  to  be  judged  by  third-
 rate  persons.

 SHRI  VASANT  SATHE:  Even  this
 remark  cannot  be  considered  first  wate,
 Seo  the  jcme  of  your  resolution  Ares.
 ponsible  person  like  Shyamnandan
 Mishra  comes  in  this  House  and  wants
 this  enuntry  to  believe  that  there  was
 8  murderous  attack  on  JP!  He  must
 have  some  sense  of  responsibilty.
 Thewe  are  the  circumstances  that  we
 had  been  told—a  person  sitting  in  the
 ear,  surrounded  by  hundreds  of  young
 men  with  the  intention  to  manhandle
 bim  or  hurt  him?  Is  this  wha!  hap-

 ed  to  go  peacefully.  Is  this  the  exam-
 ple  of  the  youth  wanting  to  hurt  JP?
 And  this  is  what  they  are  saying.  This
 fy  what  you  want  the  country  to  be-
 Heve.  The  meeting  in  that  hall  was

 in  spite  of  JP  having  gone  away
 wid  wag  continuing  Hill  8  p.m,  These
 are  facta.  Does  this  show  that  there
 ‘was  any  intention  on  the  part  of  the

 youth  and  students  to  have  any  vio-
 lence  there?  There  was  no  clash.
 There  were  two  groups.  One  was  a
 Morcha,  Some  people  were  on  the
 side  of  JP;  they  supported  him.  Nor-
 mally  when  there  are  two  groups,  one
 would  expect  a  clash.

 Shri  Dinen  Bhattacharyya  said  that
 brickbats  were  thrown  and  he  started
 quoting  from  the  Statesman.  There
 was  not  a  word  about  brickbats.  Why
 do  you  want  to  tell  lies?

 SHRI  DINEN  BHATTACHARYYA:
 You  go  and  enquire;  so  many  brickbats
 were  thrown.

 SHRI  VASANT  SATHE:  You  wanted
 to  corroborate  vour  statement  from
 quotations  from  Statesman  and  there
 was  Not  a  word  about  brickbats.  ee
 (Interruptions)

 MR  CHAIRMAN: Let  him  have  his
 interpretation.

 SHRI  VASANT  SATHE:  Thay  are
 trying  to  make  a  mountain  out  of  a
 molehill,

 SHRI  SHYAMNANDAN  MISHRA:
 He  is  saying  that  he  is  telling  lies.
 Would  you  allow  that  to  go  on  record?

 SHRI  VASANT  SATHE,  I  say  that
 he  was  not  telling  the  truth,  he  was
 misleading  Therefore,  let  us  calmly
 consider  the  circumstances

 I  uphold  the  mght  of  not  only  JP
 but  also  of  any  other  person  in  thia
 country,  any  citizen  to  express  any-
 where  his  views  freely  There  was  a
 ridiculous  resolution  brought  in  some
 days  back  by  Shri  Shyamnandan
 Mishra  that  fascism  was  growing  what
 greater  proof  do  you  need  to  refute
 that,  than  the  fact  that  persons  like
 JP  are  allowed  to  go  on  making  spee~
 ches  inciting  the  army  and  the  pulice
 to  rebel?  Can  there  be  any  greater
 proof  of  freedom  of  expression  and
 democracy?  JP  would  be  welcome  any
 day  in  Calcutta  to  speak  but  he  must
 also  give  the  same  privilege  to  others.
 In  those  days  when  ugly  things  were
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 happening  in  Gujarat.  When  Vice
 chancellors  and  MLAs  were  being
 gheraced,  MLAs  were  shaved  and
 garaded  mm  the  streets,  when  buses  and
 public  property  were  burnt,  he  did
 mot  utter  one  word  of  condemnation
 against  the  students  of  the  Nava
 Nirman  Samiti  or  whatever  it  is

 In  Bihar  even  today  MLAs  have
 been  gheraoed  Shyambabu  has  just
 now  said  that  the  Prirne  Minister
 dare  not  go  to  Bihar,  (Interruptions)  .
 MLAs  and  the  Ministers  cannot  speak
 there,  Why  cannot  they  ga  and  speak
 there?

 SHRI  SHYAMNANDAN  MISHRA:
 Because  they  have  no  faith

 SHRI  VASANT  SATHE.  And  two
 things  are  possible  Firstly  if  some-
 tbody  goes  there  and  speaks,  nobody
 ¥2'l  come  to  listen  him  That  can  be
 unders*  ed  Secondly  no  one  can  gs
 and  speak  there  because  there  is  a
 fear  that  people  will  be  violent  with
 the  leader

 SHRI  SHYAMNANDAN  MISHRA
 Nothing

 SHRI  VASANT  SATHE  Now,  what
 3५  happening  in  Bihar?  What  is  this
 ‘cherao’  that  is  taking  place?’  What
 '  ine  द्  ysical  force  that  was  uscd  n
 Bihar?  Therefore,  you  cannot  have
 douhte  standards  I  would  submit  that
 as  far  ag  Jayaprakashj  38  converned,
 there  are  the  facts.

 KNow,  I  come  to  our  hon  Member,
 Ehi:  Samar  Guha  Even  today  Shri
 Sama:  Guha~—  it  i3  now  six  days  past—
 ts  under  shock  He  has  himself  said
 £0  Now,  Sir  that  shock  obviously  1
 due  to  the  fact  that  he  3s  an  emotional
 person  We  know  that  and  we  have
 seen  him  here  This  shock  must  be
 due  to  his  bemg  emotional,  because
 the  photograph  does  not  show  that  he
 was  being  manhandled  He  says  that
 his  shirt  was  torn,  he  says  that  his
 nose  was  biceding,  his  spectacles  fell
 down  and  he  had  snternal  heemorr-
 hage  ‘When  nose  start  bleeding,  it  is
 &  gerioug  thing  If  more  blood  comes
 out,  at  is  likely  to  damage  the  brain.
 It  could  lead  to  paralysis.  Thank

 God,  we  have  Shri  Samar  Guha  here
 hale  and  hearty.  Therefore,  Sir,  no
 girls  were  violent  but  the  allegation
 was  that  the  girls  attacked  him.

 SHRI  JAGANNATHRAO  JOSHI:
 Not  at  this  age

 SHRI  VASANT  SATHE:  So,  Sir,  as
 far  ag  Shrj  Samar  Guha  is  concerned
 nothing  has  happened  apart  from  the
 internal  mental  jury  that  was  caus-
 ed  It  is  a  serious  thing,  I  agree,  and
 it  should  not  have  happened  m_  the
 International  Women’s  Year.  Even
 apart  from  that,  nobody  has  ihe  right
 to  hurt  Shri  Samar  Guha  But  why
 don’t  you  compare  this  incident  vith
 the  one  that  took  place  im  Pavnar
 Ashram?  In  the  Pavnar  Ashram  Shri
 Jayaprakash  Narayan  was  holding  his
 meeting  with  the  Sarvodaya  workers.
 At  that  time  the  poor  fellow  Shri
 Shankar  Dev,  was  trying  to  say  that
 Shr:  Jayaprakash  Narayan  was  not
 telling  the  truth  when  he  was  making
 the  allegiuien  against  Shrimats  Indira
 Gandhi  and  he  was  cireulating  the
 pamnn'ets  For  thig  act,  what  did
 the  Sarvodava  workers  do?  They  Iift-
 ed  him  bodily  and  threw  him  out.
 Therefore  Sir,  if  we  put  ourselves
 strietly  Within  the  purview  of  today’s
 motion—this  motion  which  hag  been
 moved  bv  Shyamnandan  Babu-—has
 absolutely  no  jogic  no  truth  even
 Therefore,  it  canot  be  taken  seriously,
 and  that  resclution  deserves  to  be
 yejected  by  this  House  This  resolu-
 tion  itself  should  be  condemned,  and
 jou  should  be  condemned  for  bring-
 ing  such  a  resolution

 3  could  have  understood  ४  you  were
 ready  sorry  about  the  whale  cult  of
 viulence  occuiring  in  the  country  We
 are  willing  to  join  you  Let  us  serlo-
 usly  consider  this  tendency.  It  is  no
 use  blaming  each  other  Let  us  sec
 even  now  how  to  put  a  halt  to  it  69
 that  the  democratic  system,  the  par-
 lementary  system  survives  and  she
 right  of  each  individual  and  party  for
 freedom  of  expression,  freedom  of
 speech  and  freedom  of  association  are
 preserved,  protected  and  maintained.
 Let  पड  |... अ  ह"...  minds  to  this,  If
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 you  were  to  bring  such  a  resolution,
 there  can  be  no  two  opinions  in  this
 House  and  we  would  gladly  join  you,
 but  if  you  bring  a  tendentious.  false
 exaggeraicd  and  perverted  atory  about
 @  particular  incident,  nobody  can  sup-
 Port  sou,

 SHRI  SAMAR  GUHA  (Contai):
 Seeing  the  mood  of  my  Congress
 friends,  I  actually  fee]  ashamed  that
 this  resolution  should  have  been
 moved  at  all  by  our  friends  from  the
 Opposition.  At  least  I  thought  that
 this  resolution  would  be  discussed
 and  adopted  unanimously  by  express-
 ing  the  same  sense  of  concern  and
 anxiety  and  with  the  same  spirit  of
 Gignity  and  patriotism  that  was
 shown  in  this  House  when  a  report
 came  about  a  person  who  was
 arrested  with  a  pistol  when  the
 Prime  Minister  appeared  before  the
 Allahabad  Court  This  House  unani-
 mously  condemned  that  incident  At
 least  I  thought  that  some  of  the
 Members  would  not  behave  like
 Lilliputians  trying  to  measuring  how
 tall  Shri  Jayaprakash  Narayan  is

 8  42  hrs.

 (Sure:  Vasanr  Satue  mm  the  Chair)

 My  name  is  included  in  the  resolu-
 on  incidentally  1  am  just  a  grain  in
 the  dust  of  my  motherland  Because
 I  happen  to  be  a  Member  cf  this
 House  it  has  been  the  privilege  given
 to  .2e  to  include  my  name  in  this  :°s0-
 lution.  I  would  have  been  hapny  if
 my  name  was  not  there

 I  do  not  want  to  utter  a  single  word
 about  what  happened  to  me  because
 there  are  other  friends  who  received
 grievous  injuries  Shri  Swara}  Ban-
 dhu  Bhattacharvya  had  two  teeth
 broken  Prof  Dilip  Chakravarty,  the
 undisputed  leader  of  the  College  and
 University  Teachers’  Organisation  re-
 selved  blows  after  blows.  Another
 young  PhD  scholar,  son  of  Shri  D  L
 Sengupta,  Member  of  the  Rajya  Sabha,
 hed  four  stitches  on  the  head  and
 peveral  gtitches  on  the  face.  A  number
 of  other  friends  are  not  privileged
 Hke  me  to  be  mentioned  in  thig  House
 n  this  resolution.

 Another  reason  is  that  something
 was  mentioned  about  assault  on  me
 which  evoked  derisive  laughter  from
 the  friends  on  the  other  side.  3  do
 not  know  whether  the  feelings  of  a
 Member  whether  this  side  or  that
 side  in  a  humanitarian  sense,  in  sense
 of  camaraderie  in  a  parilamentary
 institution  have  come  to  such  a  level
 that  if  a  friend  is  injured,  it  only
 evokes  laughter  from  the  other  be-
 cause  our  sense  of  compassion  and
 human  dignity  have  come  to  that  level.
 I  would  only  add  thousand  times
 shame  to  myself  and  my  sense  of  dig-
 nity  if  I  utter  a  single  word  today  in
 this  debate  as  to  what  happened  to
 me  Sir,  I  was  simply  astounded
 when  Mrs  Maya  Ray  boldly  said  that
 they  would  not  apologise,  rather  they
 would  support  what  had  been  done.
 It  nas  Leen  very  rightly  said.  Exactly
 it  is  the  echo  of  what  all  the  Cong-
 ressmen  in  the  West  Bengal  Legisla-
 ture  as  also  of  the  President  of  the
 ‘West  Bengal  Congress  Shri  Maitra
 gyaid  in  support  of  ant:-J.  P  demons-
 tration,

 “Ay:  Pratibad  suspasta  Ebonzg  Balis-
 tha”

 This  protest  is  clear  and  courageous.
 They  have  done  just  what  their  lea-
 de:is  sid  Sidbartha  Babu  did  not
 utter  a  single  word  of  regret  then  and
 there  He  mentioned  it  casually  in  8
 mecting  s{  Durgapur  after  six  days.
 Neither  the  Congress  President  nor
 the  Prime  Minister  did  have  a  word  of
 reeros  to  what  happened  nct  for  me
 I  am  just  a  grain  of  dust—but  again
 I  58४  for  what  happened  to  the  tallest
 among  the  Indians  today,  Shri  Java-
 praaksh  Narayan

 SHFI  C  M  STEPHEN:  I  question
 that.

 SHRI  SAMAR  GUHA:  He  may  put
 tls  question  to  the  people  of  India
 ana  not  to  me

 Sir,  Mrs,  Maya  Ray  said  that  this
 Motion  was  nothing  but  waste  of
 time  of  the  House  and  she  was
 thunderously  cheered  by  the  Cong-
 ress  Members,  That  shows  the  psy-
 chosis  of  powerism,  political  arro.
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 gance  and  sense  of  human  degrada«
 tion  that  have  been  brought  upon
 them,  They  say  that  it  js  a  futile
 debate  and  thig  debate  should  not
 have  been  allowed.  It  has  added
 injury  to  the  wound  of  not  Jaya-
 prakash  Narayan  but  to  the  cons-
 cience  of  the  Indian  people  and  the
 feeling  of  the  Indian  people.  These
 people  sitting  in  this  House  may  have
 Gesigns  for  certain  pleasure  to  give
 expression  to  their  views  but  how
 will  it  reflect  on  the  millions  of  their
 countrymen?  I  do  not  know  whether
 they  have  thought  over  that,  Shri
 Uma  Shankar  Dikshit  is  not  here;
 Shri  Brahmananda  Reddy  is  ‘here  at
 least.  I  thought  the  older  men  in
 the  Congress  who  had  the  privilege
 to  work  with  Jayaprakashji  and  who
 know  him  at  least  should  have  some
 concern  and  restraint  over  the
 speeches  and  the  expression  of  द्ैल्हन
 siveness  and  the  slanderous  remarks
 which  they  were  making  about
 Jayaprakashji  I  repeat  that  I  am
 sotry  and  ashamed  that  this  resolu-
 tion  has  been  mooted  before  this
 House.  Its  purpose  was  completely
 different.  I  thought  it  could  have  been
 finished  within  an  hour,  as  it  was
 done  in  the  case  of  the  resolution
 adopted  in  regard  to  the  Prime
 Minister.

 There  is  no  necessity  for  me  to
 describe  what  actually  happened.
 All  the  papers  in  West  Bengal  have
 given  detailed  coverage  about  the
 ugly  incident.  This  is  Amrita  Bazar
 Patrika  owned  by  Mr.  Tarun  Kanti
 Ghosh,  the  Minister  of  Industries,  who
 is  very  powerful,  next  only  to  Shri
 Siddhartha  Shankar  Ray.  This  paper
 eays:

 “Demonstrators  force  JP  to  aban-
 don  meeting—Mr.  Jayaprakash
 Narayan  was  prevented  from  ad-
 dressing  q  meeting  of  students  and
 youths  in  Calcutta  on  Wednesday,
 by  anti-JP  demonstrators  from  the
 Youth  Congress  and  Chhatra  Pari-
 shead....In  the  melee  stones  and
 chappale  were  thrown  and  Mr.
 Narayan's  car  was  damaged  and  its
 windscreen  broken.  Some  demons-
 tyators  climbed  atop  the  car  and

 danced  shou
 tog  elegans

 ike  “neo-
 fascist  JP,  go  Yo.  At  one
 stage,  a  Youth  Congres  leader,  who
 is  also  a  Minister  of  the  West  Ben-
 gal  Government.  Was  eeen  moving
 with  the  demonstrators  and  addres-
 sing  them  through  a  police  micro.
 phone  standing  on  the  rails  of  the
 Institute's  gate,  The
 posted  there  were  seen  not  inter-
 fering.”
 Here  is  another  paper  Basurnati,

 now  completely  financed  by  the  Gov-
 ernment  and  controlled  by  the  Con-
 grees  Party,  by  one  wing  of  the  Chha-
 tra  Parishad.  It  gives  the  picture  of
 the  Minister  addressing,  exciting  the
 mob  This  is  what  it  says  in  Bengali
 I  will  translate  it:

 “Before  the  Institute,  the  demons.
 tizvers  damaged  and  tried  to  crush
 the  cai  of  JP  For  i5  minutes,  thev
 performed  a  devilish  dance  on  JP’s
 car.  Some  of  them  got  over  the
 car  of  JP  and  were  dancing  there.
 One  girl  was  also  there  From  6
 to  7  pm  there  were  demonstrations,
 as  a  result  of  which  38  were  injured,
 The  attack  on  6  of  them  was  very
 serious.  Samar  Guha  was  one  of  the
 wounded.  From  his  face  and  nose
 blood  was  oozing  out.”
 This  is  another  paper  Ananda

 Bazar  Patrika  which  has  written
 several  vitriolic  editorials  criticising
 the  JP  movement.  4  will  translate
 into  English  what  it  says  in  Bengali
 in  its  headline  :

 “Demonstrations  after  demons
 trations  like  Daksha  Yajna  spoiled
 the  meeting  of  JP".
 Here  I  have  got  The  Statesman.

 It  says:  “Violent  demonstrations
 against  JP;  Several  injured;  Institute
 Meeting  abandoned”.  This  is
 Juganter.  Again  the  same  story  is
 given  here.  Gir,  I  will  place  all
 these  papers*  on  the  Table  of  the
 House.  These  are  few  photograph
 Here  the  Minister  is  exciting;  this  {a
 the  car  and  a  girl  fs  dancing  over  it.

 ad  DANE
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 Now  I  will  give  you  the  whole
 background,  what  actually  happened.
 On  the  earlier  day,  when  JP  arrived
 at  Dum  Dum  airport,  there  was  a
 véry  good  police  arrangement.  There
 were  demonstrations  with  black  flags
 and  other  pro-J.P.  demonstrations
 also.  The  police  made  such  a  nice
 arrangement  that  nothing  untoward
 happened.  Then  next  morning  when
 SP  was  addressing  batches  after
 batches  of  representatives  of  political
 parties  and  Nava  Nirwan  Samiti
 elaborate  arrangement  was  made  by
 police.  Black  flag  demonstrators
 were  there,  but  nothing  untoward
 happened.  After  that  when  J.P.
 came  and  entered  into  Students’  hall
 in  the  evening  and  addressed  the
 University  professors  and  teachers,
 there  was  not  much  trouble  although
 some  trouble  started.  He  entered
 Student  Hall  peacefully.  But  when
 he  was  almost  concluding  his  speech,
 stones,  brickbats  etc.,  started  being
 thrown  into  the  Hall.  On  one  side
 of  the  road  was  my  young  friend,
 Priya—I  did  not  see  him  there,  his
 name  was  heard  there—I  saw
 Subroto  Mukerjee  on  the  other  side.
 I  am  sorry  to  mention  about  them.
 T  have  a  lot  of  affection  for  them  for
 two  reasons.  One,  after  all  they  are
 brilliant  youngmen;  they  may  belong
 to  any  patty.  I  have  grown  in  age
 and  if  I  find  a  youngman  in  any  party
 coming  up,  I  feel  proud.  There  is
 another  reason.  Every  vear  on  2ist
 October  and  23rd  January,  Subroto
 Mukerjee  very  sincerely  and  with  a
 sense  of  dignity  decorates  the  statue
 of  Netaji,  l  have  congratulated  him
 severa]  times.  This  year  Priya  has
 brought  out  a  brilliant  brochure  on
 Netaji's  birthday.  I  have  my  soft-
 neésg  for  them,  but  X  have  to  mention
 about  them  as  a  matter  of  fact
 because  they  were  to  lead  the  anti-
 JP.  demonstration  there.  Perhaps
 they  will  think  over  the  whole
 situation  now  as  to  what  happened
 and  what  they  did.

 Then  what  happened.  There  is
 one  police  officer,  Shri  Kalyan  Dutt,
 Deputy  Police-  Commissioner,  who

 was  in  charge  of  the  whole  thing.
 When  J.  P.  was  to  come  out,  already
 there  was  some  kind  of  disorder.  On
 one  side  of  Bankim  Chatterjee  Road,
 where  Subroto  Mukerjee  was  there,
 there  was  a  cordon  of  the  police.  On
 the  other  side,  there  was  also  a
 cordon  of  the  police.  Suddenly,
 some  200  or  300  people,  not  more
 than  that,  with  lathis—not  exactly
 lathis,  but  with  flags  fitted  in  dandas
 were  running  from  North  to  South.
 l  asked  Dutt  what  this  was  and  why
 police  were  allowing  them  to  run
 inside  threatening.  He  said,  “Do  not
 worry,  Samar  Babu,  everything  will
 be  all  right,  JP  will  go  there.”  When
 J.  P.  came  out,  immediately,  a  few
 hundred  boys,  from  the  north  side
 of  the  cordon  came.  About  two
 hundred  to  three  hundred  people
 suddenly  came  and  gheraced  ताटिह
 car.  We  had  allowed  the  pro-J.P.
 students  and  youth  with  identity
 cards  to  enter  the  Institute  Hall.
 They  were  all  inside.  We  did  not
 allow  anybody  without  identity  card
 to  enter  the  meeting  Hall.  We  were
 not  prepared  for  this  kind  of  8
 rowdyism  There  was  another
 reason  On  80th,  the  Socialist  Party
 had  its  annual  conference  at  Panihati,
 a  small  town  near  Calcutta.  When
 I  went  to  address  that  meeting,  T  was
 astonished  to  see  that  before  me  and
 after  me  there  were  several  police
 vans  and  in  the  meeting  ground  700
 armed  police  were  posted.  The
 Additional  Superintendent  of  Police
 of  Barrackpore  was  also  there.  About
 45  to  20  police  vans  were  there.  I
 acked,  what  the  matter  was,  and  why
 this  arrancement  was  there.  They
 said  that  there  were  some  reports  of
 likely  disturbances.

 Naturally,  we  thought  that  in
 the  case  of  JP  also  such  precautionary
 measure  will  be  taken.  When  JP
 came,  when  the  trouble  started,  when
 the  melee  started,  when  some  trouble
 and  rowdyism  was  going  on,  T  tried

 to  pacify  them.  T  asked  Subrota

 Mukeriee  “what  are  you  doing?  This

 end  of  democracy.
 oi  The  role  of  the  police  T  will,
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 narrate  afterwards  Then  they
 started  .  throwing  stones  and  brick.
 bats.  JP  was  there  inside  the  car.
 with  another  security  guard  by  his
 side.  There  was  stone-throwing,  and
 chappals  were  also  being  thrown.
 With  the  flag  dandas  they  were
 beating  JP’s  car  and  the  window
 glass  was  broken.  One  stick  was
 enough  to  kill  J.P.  I  was  standing
 by  the  window  of  J.P.’s  car  ta
 protect  him  when  blows  after  blows
 Were  coming  on  me.

 I  will  not  mention  many  things—
 what  happened  about  me;  I  will
 mention  only  one  thing.  They  were
 trying  to  snatch  Netaji’s  badge  from
 me.  What  vulgar  words  were  they
 using  about  Netaji.  I  do  not  believe
 they  were  Congressmen.  [I  have
 myself  published  the  15th  edition  of
 the  book  on  Chemistry  and  at  least
 20  lakhs  of  students  have  read  my
 book.  I  do  not  believe  any  young
 man  in  Bengal  can  speak  derogatively
 about  the  emblem  of  Netaji.  They
 tried  to  snatch  it  away  from  me.
 They  were  raining  blows  after  blows
 on  me.  I  kept  quiet.  I  do  not
 believe  in  Gandhian  ethics.  When  I
 was  a  boy.  I  was  trained  differently;
 my  cult  was  different.  But  that
 would  have  been  self-defeating  if  we
 tried  to  retaliate  They  were  trying
 to.  snatch  Netaji’s  badge,  I
 think  they  were  hirelings,  not  real
 congressmen.  9  do  not  think  thcy
 belong  to  the  Congress.  I  refuse  to
 believe  they  were  Congressmen.
 When  they  tried  0  snatch  Netaji’s
 emblem,  I  tried  to  push  them  away.
 J  said  that  only  at  the  cost  of  my
 life  they  can  snatch  away  the  badge
 of  Netaji  Then  Shri  Kalyan  Datta
 came  and  I  said  “what  has  happened

 “to  the  police?  Why  don't  vou  ask
 the  police  to  give  protection?”  He

 rentied  “yes,  you  are  injured,  but
 -Y  don't  know  who  hit  vou”  But
 nothing  was  done.  I  will  come  to

 “About  2,000  -pro-I.P.  youngmen  :

 were  inside.  the  meeting  ‘Hall.  Bid  .

 they  were  asked  to  come  out  of  the
 University  Institute  Hall,  there  would.
 have  been  blood-shed.  I  said  “don't
 open  the  door;  don’t  allow  them  to.
 come  out’.  Then  JP  was  allowed
 almost  to  get  down.  Immediately  I
 went  to  the  right  side  of  the  car  to
 escort  him  to  the  meeting  hall.  ३
 saw  hundreds  of  demonstrators  and
 hirelings  who  tried  to  obstruct  J.P.
 getting  down.  I  hesitate  to  use  the
 word  “gangsters’  or  “hooligants”.
 They  are  our  boys  and  we  have
 made  them  what  they  are.  If  there
 is  gangsterism  or  goondaism  among
 them  we  are  responsible  for  it.  Just
 as  a  beggar-waster  uses  the  lepers
 for  his  own  professional  purposes,
 similarly,  we  the  politiciang  are  using
 these  unemployed  young  men,
 utilising  them  for  gangsterism,  for
 hooliganism,  for  our  political
 purposes.  Therefore,  I  do  not  call
 them  hooligans  or  goondas.  Somehow
 they  are  like  misled  young  men.

 When  I  went  there  and  saw  the
 sight  I  was  terrified  because  in  front
 were  hundreds  of  anti-J.P.  demons-
 trators.  Before  JP.  could  get
 down,  his  car  was  forcibly  whisked
 away  by  police  and  the  anti-J.P.
 demonstrators  to  northern  direction,
 where  thousands  of  demonstrators
 were  raising  anti  J.P.  Slogans.

 I  immediately  rushed  and  telephoned
 to  the  Police  Commissioner,  Shri
 Suni]  Chaudhari,  and  asked  him
 immediately  “Where  is  JP?"  I  told
 him  “If  he  is  not  safe.  what  would
 happen  you  cannot  understand".
 Then,  immediately,  within  half  a
 minute,  he  telephoned  me  that  J.P.
 is  being  escorted  to  6,  Short  Street
 with  two  police  cars  in  front  and
 two  police  cars  in  the  rear.  Then  f

 telephoned  to  J.P.  at  6.  Shori  Street
 when  Shivnath  Babu  J.P.’s  brother-
 in-law  saig  “JP  is  sitting  like  a
 statue;  nobody  dare  approach  him
 now.”  After  ten  minutes  JP  tele-
 phoned  me  and  asked  me  to  sec  him
 immediately  Because,  pro-J.P
 students  who  were  there  wanted  to

 ‘take  ‘some.  other  action..  But  JP
 “sald:  “No,  you  cannotdo  lke  this:
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 you  have  to  reply  in  a  different  way
 hy  mobilising  public  opinion  such
 hooliganism.”  Then  immediately
 I  had  a  lightning  trunk  call
 sonnection  with  Shri  Brahmananda
 Reddy.  I  had  long  talk  with  him.
 It  costs  me  a  few  hundred  rupees.
 He  promised,  “I  will  find  out  the
 whole  matter  and  jet  you  know
 afterwards.”

 79  hrs.

 Till  10.30  at  might,  we  held  our
 ameeting  at  the  gate  of  the  Institute
 Hall,  but  we  did  not  allow  J.P.  to

 ‘eome,  though  he  was  eager  to  come
 again  to  address  the  students.  After
 0.30  pm.  when  I  found  that  all
 the  boys  went  away  safely,  then  I
 along  with  Shri  P  C  Sen  visited
 the  hospital  and  saw  some  wounded
 persons  and  the  son  of  Shri  D  L
 Sen  Gupta,  MP.  Then  at  .30
 9.7.  I  had  sent  this  telegram  to  the
 Prime  Minister.  It  reads  as  follows:

 “Protesting  against  nakeq  fase.st
 attack  on  Jayaprakash  Naravn,
 myself  and  others  by  Congress
 hooligans  in  presence  of  a  Minister
 inciting  the  mob.  Police  helped
 hooligans  instead  of  preventing
 them.  Myself  injured  while  trying
 to  save  J.P.  Unless  police  acter
 on  advice  from  Delhi  and  ज्
 Bengal  Governments  the  officer-in-
 charge  must  be  suspended
 immediately.  Shri  Brahmananda
 Reddy  informed  by  me  telephoni-
 cally  urging  him  to  communicate
 to  you  the  incident  of  attempt  t>
 ki  ति.  and  butchery  of  demo-
 cratic  right  of  dissent.”

 *  Sir,  the  role  of  the  police  was
 baffling  We  could  manage  ourselyes
 and  deal  with  the  situation.  It  was
 not  so  difficult  to  face  those  few
 hundred  young  men  demonstrating

 paguinst  J.P.  Shri  Sunil  Choudhary,
 Deputy  Commissioner  was  there  !
 Would  not  blame  the  police  They
 were  very  esger;  they  were  verv
 much  concerned  to  save  J.P.  and
 others.  But  not  a  single  police  man
 raised  hie  baton.  Every  Press  hes

 said  that  the  police  remained  com-
 pletely  inactive.  Therefore,  nothing
 was  done  to  stop  hooliganism  against
 J.P.  All  Press  reported  this  fact.
 The  whole  situation  could  have  been
 controlled  very  easily  by  the  police.
 I  told  Shri  Kalyan  Dutt,  “what  you
 are  doing,  gentleman’  He  did  not
 say  anything.  Therefore,  this  creates
 a  suspicion  in  my  mind  that  he
 decerved  us  He  said  eurlier,  “Do
 not  worry;  everything  will  be  all
 right.”  This  had  led  to  a  doubt  and
 a  suspicion  m  my  mind  that  it  was
 done  in  collusion  with  the  Govern-
 ment.  Their  whole  intention  was
 not  to  allow  Shri  Jayaprakash
 Narayan  to  enter  into  the  University
 Tnstitute  Hall  ang  address  the
 meeting.  Otherwise,  why  should  the
 police  remain  absolutely  passive,
 inactive,  daing  nothing.  although
 ordinary  police  men  were  too  eager
 to  take  action.  It  was  the  officer
 who  was  wholly  responsible.  Tow
 ean  an  officer  do  it  without  hav.ng
 any  instructions  from  the  Govern-
 ment?  This  is  the  who're  thing  which
 has  happened  and  intrigued  us.

 Now,  I  want  to  ask  a  few  besic
 questions  involved  in  it.

 SHRI  C  M  STEPHEN:  Now  that
 you  have  completed,  I  wish  to  seek
 a  clarification.  The  Chief  Minister
 Made  a  statement  before  the  Leg:s-
 lative  Assembly  saying  that  during
 the  incident,  Mr  Samar  Guha
 mounted  on  the  bonnet  of  the  car
 and  made  a  speech  which  was  h.ghly
 inflammatory  and  instigating  and  that
 provoked  the  incident.  I  want  to
 know  whether  you  mounted  on  the
 car  and  made  a  speech

 SHRI  SAMAR  GUHA:  This  is  a
 fact.  I  once  mounted  and  tried  to
 pacify  the  crowd.  But  who  would
 believe  what  the  Chief  Minister  said.
 They  can  draw  their  own  conclusions
 All  the  papers  of  West  Bengal  did
 not  mention  a  word  that  I  did  any
 thing  to  instigate  violence  On  the
 contrary,  every  paper  mentioned
 about  the  Minister  and  others—how
 they  made  inflammatory  speeches
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 They  mentioned  that  Mr.  Samar
 Guha  tried  like  that  This  is  totally
 false  and  fabricated

 YT  again  say  that  I  am  not  an  ethical
 believer  of  non-violence  I  belong
 to  Netai's  cult  Even  according  to
 the  situation  on  that  day,  there  were
 enough  students  to  counteract  the
 anti-J.P.  demonstration

 At,  last,  I  say,  20  Iekh  =  studonte
 have  read  my  book  Half  a  dozen
 students  at  least  woula  have  given
 thelr  lives  to  save  Samar  Guha  But
 that  would  have  been  absolutely  self
 defeating

 What  was  my  slongan?  It  was

 मरने  मारने  नहीं  |  मरने  नुमा  मारेंगे  नहीं।

 There  wag  another  ore  in  Bengali

 मार्वी  मारब  ना  प्राण  दवा  प्रण  नेवा  ह]

 These  were  the  two  slogans  We
 will  give  our  lives  but  we  wil)  not
 take  iife  We  will  die  but  we  will
 not  kill  anyone”

 Now,  there  are  a  few  basic  questions
 that  are  imvolved  in  it  I  think,
 every  organisation  has  a  right  to  stage
 a  black-flag  demonstration  against
 any-body  provided  it  is  peaceful,
 provided  it  does  not  obstruct,  provid-
 ed  it  does  not  deprive  any  person  or
 any  organisation  of  his  fundamental
 rights

 Secondly,  I  say  about  this  vulganty
 —-the  Opposition  parties  are  also  vic-
 timg  of  such  vulgarity—debesing,
 demeaning—of  burning  the  effigies  of
 important  men  either  of  this  mde  or
 that  side  हि.  effigy  was  burnt
 I  do  not  object  to  that  JP's  effigy  was
 burnt  ang  some  cra‘  kers  were  put
 inside  the  effigy  They  showed  black
 flags  About  the  burning  of  effigies
 it  ig  vulgarity,  debasing  demeaning,
 we  are  all  equally  victims  of  such
 political  perversities;  it  is  the  है
 sity  of  the  present  state  of  Indian
 natlities.

 There  are  three  basic  questions.  J
 know  they  will  not  agree.  Thig  is
 what  Mr  Subrato  Mukherjee  said  in
 hig  speech,  “Why  is  J.P.  angry?  J.P.
 approached  the  Prime  Minister,
 Shrimati  Indira  Gantni,  to  make  him
 the  Deputy  Prime  Minister  and,  es
 she  refused  to  oblige  him,  he  got
 angry  and  he  started  all  these  agits-
 tations  "  It  is  all  written,  in  the
 papers  It  hag  come  out  In  the  press.
 If  you  want  f  can  read  it  out  Jt  ड़
 On  record

 You,  Sir,  were  then  the  follower  a
 JP  Now  you  are  criticismg  vim
 (Interruptions)  ,

 MR  CHAIRMAN  I  da  not  want
 to  say  anything  from  (hig  Chair

 PROF  MADHU  DANDAVATE  If
 you  were  not  in  the  Chair,  I  would
 heve  said,  “You  ate  a  J  P  defector  *

 MR  CHAIRMAN  I  do  not  want
 to  say  anything  from  heic

 SHR]  SAMAR  GUHA  It  is  known
 to  everybody  that  in  1953,  the  Prime
 Minister,  Pandit  Jawaharlal  Nehru,
 invited  J  FP  to  become  the  Deputy
 Prime  Minister  It  was  written  in
 innumerable  biographies  of

 Indian  §
 leaders,—"“Who  after  Nehru”  Almost
 everybody  universally  said,  “J  P
 after  Nehru’  You  also  knoy,  that
 everybody  said,  not  Giri  but  बे
 should  be  the  Presiden’  ‘You  know
 that  Giri  wag  the  Opposition  candi-
 date  The;  forget  it  converiently
 IP  could  have  been  the  candidate
 for  Presidents’  Offie  But  he  is  @
 man  with  a  genge  of  different  values
 and  our  sense  of  politica;  Valueg  bap
 undergone  such  change  to  sich  an
 extent  thet  we  do  not  understand
 him  He  is  @  person  with  a  sere  of
 commitmen:  to  certain  basic  values
 ह 21:  ig  the  emblem  of  the  basic,
 values  of  morality  of  politics,  which
 it  yy  now  beyond  the  comprehension
 of  many  of  us,  perhaps  including
 mywelf.



 is  made  to  assail
 him,  what  will  be  the  reaction  in

 ?  a  thing  can
 happen  in  the  case  of  Shri  Jayapra-
 kash  Narayan,  it  can  happen  in  the
 case  of  the  Prime  Minister,  it  can
 happen  in  the  case  of  mary  Ministers,

 dayaprakesh  Narayan  in  affection
 and  consider  him  as  the  emblem
 of  the  highest  values  that  we
 possesg  in  India  today  in  our  political
 life.  They  are  determined  people
 having  the  spirit  of  sacrifice  und
 dedication,  and  nothing  can  stop
 them.  Therefore,  you  have  to  ponder
 over  this  if  these  things  are  allowed
 to  happen,  what  will  be  the  conse-
 quences?

 Secondly,  |  want  to  say  that  our
 Constitution  guarantees  certam  Fun-
 damental  Rights.  They  may  cal]  J.P
 &  ieactionary,  they  may  cali  him  a
 henchman  of  the  Americans,  they
 may  call  him  a  CIA  agent.  J.  दत  may
 be,  according  to  them,  a  dalal  of  the
 industrialists.  They  have  every
 right  to  say  so.  I  do  not  contest  their
 right.  They  have  every  right  to
 accuse  him  and  try  te  convince  the
 people  that  J.P.  is  nothing  but  a
 reactionary,  nothing  but  a  CIA  agent,
 nothing  but  «  daicl  of  industrialists,
 that  J.P.,  in  his  old  age,  bag  gone
 mad,  This  is  the  democratic  mght  of
 ant:  J.P.  groups.  |  do  not  Say  any~
 thing  about  their  rigit  to  say  so.  But
 I  want  to  ask  whether  anybedy  was
 any  right  to  prevent  8  person  from
 exercising  his  Fundamental  Right  of

 addressing  an  assembly  or  a  meeting
 or  from  exercising  his  freedom  of  ¢x-

 ion.  A  lurking  fear  ig  there  in
 the  ‘minds  of  the  peuple,  seeing  the
 way  in  which  they  have  stopped
 J.P  that  thig  ig  perhaps  the  way

 ,for  imposing  an  authoritarian  rule  in
 the  country.  I  warn  the  country  to
 beware  of  it.  I  warn  them  that  it  will
 recoil  on  them  too.  That  is  the  appre-
 hension  of  J.P.  J.P.  never  wanted  the
 army  or  the  police  to  revolt.

 Mind gays,  “be  loyal  to  the  Constitution,
 be  loyal  to  the  national  flag,  be  loyal

 to  the  people,  and  if  here  is  any
 attempt  from  the  ruling  party  to
 impose  a  totalitarian  rule  in  this
 country,  scuttling  the  deniocratic
 values,  then  revolt  against  them.”
 J.P.  bag  not  doné  anything  wrong.
 He  ig  playing  the  role  of  a  great
 saviour  of  Indiay,  democracy.  These
 Ppigmies  and  Lilliputs  may  attack
 Shr:  Jayaprakagh  Narayan,  but  the
 millions  of  the  Indian  people  consider
 him  as  the  emblem  of  the  people's
 power,  as  the  Lok  Nayak  of  the
 Indian  people.

 SHRI  K.  PF.  UNNIKRISHNAN
 (Badagara):  |  just  want  to  ask  him
 one  question.  He  hag  said  just  now
 that  he  belongs  to  the  Netaji  cult
 which  does  not  believe  in  non-
 violence.  Now  my  question  ig  this.
 What  did  Netaji  Subhash  Chandra
 Bose,  after  the  Tripuri  Session,  say
 and  write  about  your  present  hero,
 Shr:  Jayaprakash  Narayan?  Please
 answer  me

 SHRI  SAMAR  GUHA;  J.P.  wrote
 from  Hazaribagh  jail  a  long  letter  to
 Neian  saying  that  he  made  the
 dreatest  mistake  in  life  in  Tripuri
 bs  opposing  him.  He  wrote  a  long
 letter  to  Netaji  expressing  his  regret
 to  Netay,  from  Hazaribagh,  jail.

 This  young  man  perhaps  does  not
 know.  J.P.  in  his  historic  second
 letter  during  the  Quit  India  Movement
 saig  that  Indians  should  co-operate
 with  Subhas  Bose—he  was  not  known
 as  Netajj  at  that  time.  He  udmitted
 the  mistake.  In  that  letter  he  asked
 Indians  to  join  hands  with  Subhas
 Chandra  Bose  I  can  tell  you  even
 the  names  of  messenger,  through
 whom  he  sent  the  letter  to  Netaji.  One
 of  them  ig  Mr  Abyankar.  ‘Lhey  were
 sent  to  contact  Neta),  ang  deliver  the
 letter.  Ang  lastly  it  was  Netaj;  who
 gave  the  call  of  “All  power  to  the
 Indian  people”  at  Ramgarh  Anti-
 compromise  Conference  and  J.P.  is
 now  fulfilling  that  :dea]  by  building
 people's  power.

 SHRI  K.  P.  UNNIKRISHNAN:
 History  is  recordeg  and  you  cannot
 rewrite  ४  now.
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 SHRI  PRIYA  RANJAN  DAS
 MUNS:  (Caleutta  South):  Prat.
 Samar  Guha  in  hig  usua;  atyle.....

 PROF.  MADHU  DANDAVATE:
 Not  his  usual  style.  He  did  not  get
 excited  even  for  once.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Yes.  He  tried  to  explain
 the  intidentyg  that  happened  and  took
 Place  in  Caloutta  on  the  2nd  of  April
 when  J.P.  visited  Calcutta.  Prof.
 Guha’s  name  jg  cluded  in  the  motuon
 and  he  was  one  of  the  witnesses  in
 that  gathering  and  be  claimed  to  be
 a  vicum  of  the  attuation.  lnciden-
 tally,  I  was  present  on  that  day  and

 awe

 SHRI  JAGANNATHRAO  JOSHI.

 SHRI  PRIYA  RANJAN  DAS
 MUNSHI  oe  take  all  responsibility
 in  this  House  that  ३  led  the  detnuns-
 tration  from  the  Calcutta  University
 lawn  and  I  had  issued  a  statement
 after  the  imeidents  took  place  there

 Before  {  come  to  explain  alli  the
 matters  ag  expressed  by  Prof  Guns
 and  the  mover  of  the  motion,  I  would
 hike  to  place  before  you  sume  facts.
 Tne  mover  of  the  motiwn,  Shri
 Shyamnandan  Mishra,  Prof  Guha  and
 one  hon  {rend  fiom  the  CPM  Gitup
 titeg  to  explain  that  democracy  ७  at
 stake  in  Bengal  and  that  efforts  were
 mate  not  to  attack,  but  to  kill  Jaya-
 prakash  Narayan  on  that  day

 SHRI  SHYAMNANDAN  MISHRA
 That  would  have  killed  hyn

 SHRi  PRIYA  RANJAN  DAS
 MUNSI:  I  would  like  to  sobmit  to
 you  one  thing  JP's  vist  to  Bengal
 afte:  the  Patna  agitul  on  started  from
 23rd  April  I974  Hig  first  viat  was
 on  23rd  April  974  He  did  not  %rgs-
 nise  any  meeting  ह  straightaway
 went  and  came  back  Hig  second
 visit  wag  on  3ist  May  and  then  alsv
 he  did  not  organise  any  meeting.
 He  straightaway  consulted  some
 friends  and  came  back.  ..

 SHRI  ह,  VISWANATHAN  (Wan-
 diwash):  You  were  in  Calcutta?

 SHRI  PRIYA  RANJAN  DAS-
 MUNSI:;  Yes.  Hig  third  visit  was  on
 3rq  April,  He  reached  Howrah  Ste-  ,

 Seden  is  the  head-
 quarters  of  the  West  Bengal  Chhatra
 Parishad,  the  students’  wing  of  the
 Congreag  Party  ang  Mr.  Jayaprakezh
 Narayan  addretseg  the  first  meeting
 in  the  Mahajati  Sadan  near  the  head-
 quarters  of  ‘the  Chhatre’  Par
 when  not  even  a  single  protest an
 made.  His  fourth  visit  was  on  30th
 September  and  he  addressed  the  first

 ro

 public  meeting  in  ॥  maidan  caileg  the
 Shaheed  Minar  Maidan  It  wa,  pre-
 eided  over  by  Shri  P.C.  Sen,  the  Pre-
 sident  of  Cong  (0)  unit  there  and
 presently,  President  of  Nav  Nirman
 Samiti

 SHRI  SHYAMNANDAN  MISHRA:
 He  is  not  the  President

 SHRI  PRIYA  RANJAN  DAS
 MUNSI  Iam  not  sure  In  that
 meeting  there  was  no  demonstration.
 Nobody  threw  stones  and  there  war
 not  even  any  black  flag  showing  His
 fifth  visit  wa,  on  20th  March  975
 when  aio  he  consulteq  seme  people
 and  cume  back  Hig  sixth  vigt  was
 on  and  April  फ्5  ond  on  that  day
 a  demonstration  took  plare

 SHRI  G  VISWANATHAN:  Why

 SHRI  PRIYA  RANJAN  DAS
 MUNSI  Naturally  It  js  very  int-
 resting  to  know  why  our  students  aid
 the  youth  have  chosen  the  date  of
 2nd  April,  without  disturbing  ané
 demonstrating  during  the  fifth  vinit,
 to  demonstrate  their  strength  and
 protest  against  J.P.  on  his  2nd  April
 visit,  I  would  like  to  make  it  very
 clear  to  you  that  the  tradition  of  note
 only  the  youth  of  my  है...  or  the
 youth  of  other  parties  but  the  tradi?
 tion  of  Bengal  youth  in  general  is  not
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 to  regard  the  personality  but  to  wor-
 ship  the  ideology,  ang  the  context  in
 which  it  takes  the  direction  of  the
 country.  We  watched  carefully—
 J.P."4  movement  as  it  happened  in
 Gujarat,  in  Bibar  and  its  consequential
 developmentt—aligning  with  the
 political  parties  and  its  cunstant
 switching  to  non-violence  in  the
 method  of  violence  and  appealing  to
 the  Army,  Police  and  asking  students‘
 youth  to  boycott  the  examunations,
 ete.

 Maturity  of  Bengal  ang  the  youth
 of  Bengal  ia  well  known  and  when
 Bengal  re-acts,  it  reacts  at  the  proper
 fame  and  it  never  reacts  at  the
 immature  time  or  stage.

 Qn  2nd  April  Shri  Jaya  Prakash
 Narayan  organiseg  a  public  meeting
 at  the  venue  chosen  by  him.  On  that
 day  one  venue  wag  one  “student
 hall",  the  capacity  as  50°  The  other
 Institute  is  Calcutta  Institute  The
 capacity  is  450  (interruptions)  make
 at  600.  [  left  Delhi:  on  3lst  March  in
 the  night  and  on  lat  April  I  was  at
 Calcutta  [  heard  from  the  State
 Unit  that  they  were  organising
 demonstration.  Incidentally.  |  regret
 the  word  ‘incidentally’  my  aunt  and
 uncle  were  badly  ill  at  Aliourdwar
 T  was  supposed  to  go  there  I  could
 mot  go.  I  reached  Calcutta  by  plane
 They  expired  on  4th  morning  |  could
 not  go,  When  I  heard  the  news  that
 the  State  Wing  of  Youth  Congres  and
 Chhatra  Parishad  as  going  to  crga-
 nise  demonstration  and  that  thev  took
 the  decigion  that  mero  will  be  ctu-
 dents  strike  on  2nd  Apr:  ang  Mack
 out  in  Calcutta  city  |  aneidentally
 told  them  that  2nd  Apri  was  Higher
 Secondary  Examination  gay  0  von
 cannot  hold  =  strike  There  will
 he  na  problern  for  them
 Secondiy,  if  there  is  a  black  out  in
 the  entire  city.  so  manv  people  =  ir-
 cluding  the  office  goers  and  the  exa-
 minees  will  face  serious  problems  है
 does  pot  look  nice  We  should  de-
 monstfate  very  peacefully  as  a  politi-
 cal  party

 I  listened  to  the  news  that  Youth
 Congress  will  show  black  flags.  Mr.

 Jeys  Prakash  Narayan—the  symbol
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 of  youth  which  they  claim—tried  to
 banter  the  gentiment  of  youth  by
 saying  “Oh!  they  will  show  me  black
 flag.  That  is  my  flag.  Whenever  I
 see  that  flag  I  get  inspiration,  When
 I  started  my  movement,  I  started
 with  the  black  flag.”  To  inspire  him
 More  it  was  the  task  of  the  youth—
 which  symbol  is  clamed  by  Shri
 Jaya  Prakash  Narayan.  The  youth
 of  Calcutta  city  did  not  make  any  mis-
 take  in  that  regard  and  they  did  it
 very  carefully  and  very  intelligently
 to  give  more  inspiration  to  Shri  Jaya
 Prakash  Narayan,  having  thousands
 and  thousands  of  black  flags.

 Secondly  the  area  chosen  by  Shri
 Jaya  Prakash  Narayan  to  hold  the
 meeting  was  not  the  Calcutta  Un:-
 versity.  Do  not  mussunderstand,  3६
 was  not  Calcutta  University.  It  is
 not  within  the  Calcutta  University
 compound  In  the  University  com-
 pound,  not  100,  200,  300  or  400,
 but  there  were  15,000  boys  and  girls.
 It  was  Calcutta  city  demonstration
 m  spite  of  the  examination  of  Higher
 Secondary:  otherwise  the  number
 would  have  been  50,000.  I  went
 there  and  [  addressed  after  three
 years  in  the  university  lawn  and  what
 I  spoke  in  the  meeting  appeared  in
 aii  the  newspapers  I  do  not  want
 to  mention  that  The  speech  is  tape
 recorded.

 Shn  Jaya  Prakash  Narayan  held  a
 meeting  of  tne  non-party  teachers  im
 which  former  Educatwn  Minister  «f
 C.FM  Mr  8  Roy  was  there  Ts
 give  it  a  “non  party”  shape  tea}  er:
 from  different  political  parties  were
 therc.

 Our  procession  should  not  go  te  the
 venue  of  the  meeting  Jf  Shri  Jaya
 Prakash  Narayan:  that  was  our
 attempt  We  made  it  a  point  that  our
 procession  should  —  straightway  go
 toward,  Sealdah  so  that  the  boys  may
 catch  the  bus  to  leave  that  area.  I
 did  exactly  so  The  newspaper  which
 Mr  Samar  Guha  is  quvtiig  also  said
 so

 T  led  the  demons‘ration  When  |
 was  crossing  along  with  the  demons-
 tration,  Bankim  Chandra  Street  of

 |
 | }



 Mirzapur  Junction  one  police  sergeant
 in  the  North  Calcutta  Mr.  Anil
 Bannerjee  came  and  told  me,  before
 you  startet  teacmnenting in  tie  Uni-
 versity  areas,  a  few  young  men
 assembled  near  tha  Mirzapur  Junc-
 tion  and  Coffee  House.  Will  you
 come  and  see  who  is  there?
 I  got  panicky.  Government  ३9  run  by
 our  party,  if  there  is  any  stake  in  law
 and  order  it  will  come  to  our  shoul-
 ders;  as  responsible  member  of  our
 party  and  of  Parliament  I  should  see
 that  nothing  is  done  to  disturb  this.
 I  immediately  instructed  my  colle.
 argue  and  lientenant.  J  have  my  re-
 gards  for  him  and  he  is  a  person  who
 cannot  defend  himself  in  thig  house
 because  he  is  Minister  of  my  State
 Mr.  Subrato  Mukerjee.  I  said:  You  go
 the  spot.  Police  is  there,  it  will  be
 More  useful  if  you  go  there.  Our
 friends  have  quoted  only  one  portion
 of  the  paper.  I  can  quote  the  whole
 lot  of  it.  In  one  portion  it  has  been
 stated,  he  is  blowing  his  own  boys
 Tight  and  left.  Counter-slogans  were
 coming  from  Nav  Nirman  Samut:  fac-
 tion.  JP  was  conducting  this  meeting
 and  there  was  students  and  teachers,
 For  the  teachers  I  have  tremendous
 respect  and  some  of  them  are  my
 teachers  also.  They  gave  slogans  which
 I  don’t  like  to  mention.  These  cume
 in  newspapers  also  They  are:  ‘Agents
 of  Soviet  Imperialism,  hands  af;
 Stooges  of  Indira  Gandhi  hands-of.
 I  don’t  deny  the  fact  that  no  youth
 leader,  no  sensible  political  leader,
 if  he  ig  provoked  will  keep  quiet.  I
 know  how  they  will  react.  Here
 what  happened?  15,000  militant  pro-
 gressive  boys  and  girls  were  there.
 JP  concluded  his  meeting  with  tea
 chers  in  the  student  hall.  He  came
 out  of  the  students  hail,  This  was
 reported  in  the  papers.  Slogans  and
 counter-slogans  were  going  on.  Those
 who  have  not  seen  the  college  square
 there  cannot  explain  the  position  there.
 ‘The  college  square  is  surrounded  by
 some  railings.  It  is  a  spectrum  where
 the  youth  used  to  assemble,  publi-
 shers,  shopkeepers,  etc.  There  was  a
 big  crowd.  The  area  was  covered  by
 hawkers’  stalls  and  it  was  q  strate-
 डीठ  1... जि  Slogans  and  counter-slo-

 gars  were  going  on,  JP  said  ‘Now  ft
 will  not  go;  {  wilt  go  inude’  He
 went  ittside  and  sat  it  a  chair  quietly,
 fn  the  Calcutta  University  Institute
 area  what  happened  was  this.  There
 were  some  personalities  of  Congress
 (0)  who  had  no  guts  to  move  in  the
 streets,  with  their  .own  children,
 Even  their  own  children  say  that.  I
 say  this  because  if  they  do  that,  boys
 will  spit  at  their  faces.  They  went
 to  receive  Shri  Jayaprakash  Narayan
 at  the  airport.  (Interruptions)

 SHRI  SHYAMNANDAN  MISHRA:
 Can  you  say  honestly  whether  any
 person  is  more  respected  than  Shri
 P.  0.  Sen?  (Interruptions)

 SHRI  PRIYA  RANJAN  DAS  MUN-
 SI;  I  have  not  said  anything,  f  am
 only  talking  of  Shri  Nirmalanand
 Dey.  Last  time,  Prof  Guha,  it  is  in
 the  record  of  the  House,  admitted
 that  these  people  are  dead  people
 and  so  their  names  should  be  cancel-
 led  from  the  hst.  This  Nirmalanand
 Dey'’s  Group  and  his  followers  started
 not  only  provoking  but  they  were
 throwing  chappals  from  the  window
 of  the  University.  They  were  show-
 ing  their  fists  and  90  the  entire  boys
 there  became  angry  Mr.  P.  C  Sen
 was  not  present  at  the  meeting.  I  am
 telling  you  the  truth.  You  do  not
 know  it.  You  will  be  happy  that
 Shri  Nirmalanand  had  no  objection  to
 do  so  (Interruptions)

 SHRI  SHYAMNANDAN  MISHRA:
 You  have  no  culture,

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  You  do  not  teach  me  that.
 Why  are  you  angry?  When  your
 followers  started  shouting,  there  were
 counter  slogans  and  then  J.P,  was
 squatted  by  the  police  and  by  some
 people—I  do  not  know—maybe  they
 are  organisers  of  the  meeting—  in
 the  car.  Let  me  explain  the  inci-~
 dent  one  after  another.  He  was  in
 the  car.  Shri  Sushi]  Dara,  President
 of  the  B.  L.  D.  Unit  of  Bengal  and
 Shri  Biswa  Ranjan  Sarkar,  Vice-
 President  of  the  Bengal  Youth



 दी...
 जक  क्‍स्‍्णशाक्रापप्टवहाड  “CHITRA  प्रदपणछ्छा  TSARAY  “int

 Calcutta”  (oti)  “30

 fram  the  Car.  But,  he  said—I  wan't
 ‘be  wrorig  because  it  is  not  reported
 in  the  press—in  Hindi,  I  do  not  know
 what  exactly  he  said  because  I  can
 not  speak  Hindi:—~

 झामुमो  कहो  हैं  जहां  मेँ  भाषण  करूंगा।

 He  wag  thoroughly  unhappy  because
 (Interruptions)  oe  Let  me  4nish  with
 this  and  then  you  may  clarify;  if  I
 am  wrong—I  am  telling  the  truth—
 Prof.  Guha  is  at  liberty  to  refute  it.
 What  happened  afterwards  was  this.
 The  ९87  was  taken  away  and  then

 ,  Shri  Ausit  Mitra,  the  General  Secrce-
 tary  of  the  Chhatra  Parishad—-I  still
 say  he  ig  an  honest  boy  because  he
 hag  sacrificed  his  all—and  he  is  well-
 kriown  to  the  people  of  Howrah  Dis-
 trict.  He  rescued  not  one  gentle-
 man’s  life  but  thousands  of  lives  from
 the  violence  of  Naxalites  ang  C.P.M.;
 in  the  entire  Howrah  area  he  is  a
 known  fellow  and  is  liked  by  all  poli-
 tical  parties  including  Shri  Haripata
 Bharti,  President  of  the  Jan  Sangh.
 He  himself  said  ‘Please  get  away
 from  here’.  Shri  Guha  stood  at
 one  end  of  the  car.  He  also  =  said
 what  he  used  to  say  to  fhe  boys,  to
 control  or  to  provoke  I  don’t  know.
 The  boys  got  provoked  I  am  told.
 Afterwards  the  police  in  civilian
 dress,  A.C.  Central  Calcutta  was  scuf-
 fling  with  the  boys  and  the  Minister
 Shri  Subroto  Mukerjee’s  face  is
 known  to  everyone  but  the  face  of
 A.  C.  wag  not  known.  There  were
 exchanges  of  blows  among  them-
 selves  and  he  got  injured.  There
 ‘were  slogans  and  counter  slogans.  It
 usually  happens  in  all  political  meet-
 ings  and  somebody  gets  injured.  I
 do  not  deny  this  fact;  I  make  a  state-
 ment  here  that  what  happened  is
 shameful.  There  was  not  a  single
 word  about  it.  I  do  not  like  to
 suppress  the  truth.  If  something  is
 wrong,  I  may  be  hauled  up.  If  a  great
 leader  telis  a  lie,  he  is  not  exposed
 by  the  people  but  if  I  tell  a  le,  Tam
 wure,  I  shall  be  exposed  by  the  peo-
 ple  becauge  ¥  am  young.  I  may  tell
 ठप्प  that  but  for  me  and  Shri  Subro-

 to  Mukerjee,  on  that  day,  the  masea-
 cre  would  have  taken  place  because
 demonstrators  were  provoked  badiy.
 It  was  disastrous.  (Interruptions)
 Why  is  the  massacre  occurring?
 I  tell  this  in  the  face  of  Shri  Dinen
 Bhattacharyya  that  there  was  a  plan-
 ned  meeting  in  Alimudin  Street  by
 the  C.P.Ms.  on  the  2nd  morning.  But,
 that  day  no  CPM  went  to  the  meet-
 ing  and  still  they  sent  some  infiltra-
 tors  to  create  such  things  which  will
 demolish  the  entire  arrangement.
 Shri  Jyoti  Bosu  was  all  along  present
 in  JPs  room  in  the  meeting.  He
 organised  a  meeting  in  Alimuding
 Street,  I  have  my  information  and  I
 may  show  you  from  the  photograph
 as  to  how  many  of  them  were  there
 (Interruptions).  You  will  please
 keep  silent.  J  know  it.  You  do  not
 try  to  tell  me  about  the  youth  of
 West  Bengal  (Interruptions).  You
 tell  Shri  Jayaprakash  Narayan.  Why
 Jyoti  Bosu  wag  about?  Why  you
 were  sent?  (Interruptions).  You  are
 trying  to  teach  me,  Have  I  not
 known  the  facts?  I  know  the  kind
 of  provocation  given  to  the  boys  on
 that  day  and  I  know  about  the  utter-
 ances  if  Shri  Jayaprakash  Narayan.
 Prof  Guha  may  like  him.  I  do  not
 mind.  I  say,  Sir,  that  JP  is  not  at
 &  a  symbol  of  revolutionary  youth
 He  is  a  symbol  of  reaction.  He  :s
 exploiting  the  youth  in  the  name  of
 fighting  corruption,  uniting  all  the
 corrupt  people  in  this  country  like
 Maharan:  Gayatri  Devi  ang  Biju
 Patnaik  and  other  people  If  he
 comes  forward  and  tells  us  that
 he  will  leave  these  corrupt  people
 and  he  will  lead  a  revolution,  I  will
 be  the  first  to  join  him.  Sir,  JP  has
 addresed  a  meeting  of  the  teachers.
 He  ig  trying  to  incite  the  teachers
 and  the  students  of  Vishwa  Bharati.
 He  did  not  quote  that  statement
 This  has  also  appeared  in  the  papers.
 Amrita  Bazar  Patrika:

 “Shanti  Niketan  had  set  an  al-
 ternative  programme  for  education,
 but,  today,  it  has  very  little  diffe-
 rence  with  other  institutions.  He
 could  not  understand  why  the
 Prime  Minister,  Mra,  Gandhi  should
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 be  the  Chancellor  of  Vishwa
 Bharati.”

 JP  has  said  this.  He  has  asked,  how
 can  a  senior  Cambridge  lady  be  the
 Chancellor  of  Shanti  Niketan.  He
 has  been  telling  like  this  every  day.
 He  is  a  reactionary,  He  is  a  symbol
 of  fascism.  He  is  a  symbo]  of  all  cor-
 rugt  forces,  Simply  because  he  is
 an  elderly  man,  simply  because  he
 fought  for  freedom,  simply  because
 he  is  a  weak  man,  he  cannot  be  tou-
 ched,  and  therefore,  he  wil]  do  every
 thing  and  the  youth  will  keep  quite?
 No,  I  do  not  mind.  We  must  demons-
 trate  and  oppose  in  Calcutta  and
 everywhere,  I  will  demonstrate  in
 all  parts  of  India.  Even  if  I  am  put
 into  trouble  by  Anand  Margis  and
 RSS,  I  will  do  it.  I  will  fight  the
 reactionary  forces.  Today,  should
 the  youth  be  taught  by  Shri  Shyam-
 nandan  Mishra,  &  man  who  did  not
 have  the  guts  to  support  the  econo-
 mie  programme  of  the  Congress  in
 19717  Should  the  youth  be  taught
 by  Shri  Morarji  Desai,  a  man  who
 always  indulges  in  stunts  and  who
 is  exploiting  the  precious  weapon  of
 Mahatma  Gandhi,  of  fasting?  Should
 the  youth  be  taught  by  a  person  like
 Shri  Jayaprakash  Narayan?  Where
 was  he  when  there  was  violence  in
 West  Bengal  for  four  years?  Prof.
 Guha,  please  help  me.  I  agree  that
 you  are  opposed  to  CPI(M)  in  West
 Bengal.  Where  was  your  great  lea
 der  Shri  Jayaprakash  Narayan  at  that
 time?  Sir,  in  the  University  Insti-
 tute,  where  he  went  to  address  a
 meeting.  portraits  of  Mahatma  Gan-
 dhi  and  Vidya  Sagar  Statue  were
 burnt.  (Interruptions).  Where  was
 Shri  Jayaprakash  Narayan?  I  would
 like  Shri  Guha  to  help  me,  Where
 was  he?  Sir,  nails  of  six  inches  thick-
 ness  were  pushed  into  the  head  of
 the  leader  in  the  Dum  Dum  by  CPI
 (My)  (Interruptions).  Where  was
 JP  when  the  Vice  Chancellor,  Shri
 Gopal  Sen,  was  murdered  in  the
 Jadavpur  University  campus?  You
 are  talking  of  JP.  He  has  come  to
 West  Bengal  at  a  time  when  we  are
 restoring  peace  after  four  years  of
 violence.  I  agree  that  still  there  is

 State  and  the  second  is  very  clear.
 The  atmosphere  of  violence  which
 has  been  built  up  by  the  CPI  (M)

 '

 for  four  years  has  yolsoned  the
 youth  of  my  State.  I  agree  that  our
 boys  became  unruly  on  many  0028७
 sions.  I  condemned  them  and  I  ex.
 pelled  them.  It  is  my  State,  Should
 Shri  Jayaprakash  Narayan  teach  Shri
 Ray  the  lesson  of  corruption?  It  was
 not  JP,  but  it  was  the  Youth  Cong.
 tess  in  my  State  which  demanded
 an  enquiry  against  the  Ministers  and-
 then  the  Wanchoo  Commission  was%
 set  up.  It  was  the  Youth  Congress
 which  said  that  Ministers  give  permits
 which  are  sold  in  the  black  market,
 and  therefore,  they  should  be  remo-
 ved.  I  have  personally  sent  BO  peo-
 ple  of  my  party  to  jail  under  MISA,
 Can  they  deny?  This  is  my  duty,
 When,  we  have  done  anything  to  re-
 Store  order,  when  we  are  trying  to
 restore  the  confidence  of  the  people,
 when  we  are  trying  to  restore  faith
 among  the  people,  he  is  asking  the
 Army  and  the  Police  to  agitate.  He
 is  being  supported  by  people  like
 Shri  Biju  Patnaik  and  Shri  4H.  K.
 Mahtab.  (Interruptions).  Jaya-
 prakash  Narayan  will  come  No-
 body  prevents  him.  I  know  his  capa-
 city  and  power.  Jayaprakash  Nara-
 yan  was  always  a  follower  of  violence,  '
 In  the  1942  movement  when  the  great
 great  leader  Mahatma  Gandhi  con-
 demned  violence,  when  the  Working
 Committee  of  the  Party  had  condemn-
 ed  violence,  it  was  JP  who  encourag-
 ed  violence  and  spread  the  cult  of
 violence  in  many  States.  Can  any
 body  deny  it?  Thig  ig  recorded  in  the
 history  of  India.

 Sometimes  JP  is  a  pahcemaker.
 Sometimes  he  is  asking  boys  to  slap
 MLAs.  Sometimes  he  is  saying  ‘T  am
 the  Supreme  Commander  of  th®  ze
 volution’.  If  ग  is  the  Supreme
 Commander  of  the  revolution  uni
 Biju  Patnaik,  Gayatri  Devi,  Atal  Bi-

 hari  Vajpayee,  Piloo  Mody  and  inter~
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 national  reaction,  then  I  say  the  pro-
 gressive  youth  of  the  country  would
 be  the  Field  Marshal  to  stop  that
 counter  revolution.  Yes,  I  do  say
 that.  What  do  you  think  of  us?

 In  the  State  of  Bihar,  MLAs  are
 unsafe.  Shyamnandan  Babu  was
 laughing  and  telling  that  Ministers
 cannot  go  and  address  meetings.  I
 was  in  Ahmedabad  on  the  day  the
 students  started  forcing  MLAs  to  re-
 sign.  He  said  in  this  House  that  that
 was  the  spontaneity  of  the  expression
 ot  the  people.  This  38  also  &  spon-
 taneous  demonstration—nothing  more.
 You  are  talking  of  spontaneity.  Here
 Is  spontaneity,

 You  are  saying  that  Mrs.  Gandhi
 cannot  go  and  address  meetings.  You
 are  happy  at  that.  Mrs.  Gandhi  may
 not  go  because  there  are  security  and
 other  reasons  for  it  But  it  is  Mrs.
 Gandhi  who  stood  by  the  people  in
 the  dark  days  in  i97!.  You  are
 saying  there  is  no  democracy  in  our
 State.  In  97]  when  our  Government
 was  in  a  minority  carrying  on  like
 a@  coalition,  we  carried  out  the
 Bangladesh  operation,  we  managed
 the  refugee  movement.  The  entire
 thing  was  done  by  our  Government,
 by  the  youth  whom  JP  accuses  of
 goondaism.

 SHRI  DINEN  BHATTACHARYYA:
 What  about  the  blanket  scandal?

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  You  betrayed  Bangladesh
 You  fought  Mujibur  Rehman  =  Pro-
 Mode  Das  Gupta  sided  with  ‘he
 Razakars.  Do  not  forget  that

 The  net  result  is  not  this  photo-
 graph  which  you  aie  showing  I  am
 sorry  for  that.  The  net  result  3९  this
 photograph—of  JP  and  Jyoti  Bosu,
 the  great  philosopher  of  proletaman
 revolution  and  the  great  philosopher
 of  party  less  democracy.

 Our  slogans  have  nothing  personal
 against  JP  Not  a  single  one  of  them

 {s  provocative.  There  was  no  plan  or
 preaching  of  attempts  on  JP's  hife
 The  slogans  were  very  simple.  These
 are  in  Bengali.  I  wil)  give  them  and
 also  the  English  translation.  They
 are:

 HITLARER  TIN  DOST  JP
 PRAFULLA  JYOTI  BOSE

 ‘Hitler  has  got  three  friends,  JP,
 PC  Sen  and  Jyoti  Bosu’;

 BANGLA  CHHARA;
 ‘JP’  Prafulla  and  Sushil  Dhara

 will  be  turned  out  fram
 Bengal’;

 CPM  SYNDICATF  SAMAJ-
 BADER  BARRIC  JE;

 (CPM  and  syndicate  is  the
 barricate  of  socialism);

 DALHIN  GANTANTRA  FASCI-
 BADER  SHARAJANIBA;

 (Partyless  democracy  is  the
 conspiracy  of  fascism);

 CHILIE  THEKE  SIKSHA  NAO
 CHAATRA  YUBA  TAIREE

 Take  the  lesson  from  Chile:  Ict
 the  country’s  youth  be  united’;

 KAMODIA  THEKE  SIKSHA
 NAO  JP  TUMI  FIRE  JAO

 ‘Take  the  lesson  from  Cambodia,
 Prince  Sihanouk,  JP  please
 quit’;

 BIJU  KI  DURNITIHEEN  JP
 JABAB  DIN

 Is  Biju  corruptionless;  JP
 answer’.

 GAYATRIKI  DURNITI  HIN  JP
 JABAB  DIN

 Is  Gayatri  Devi  less  corrupt?
 Answer  JP"

 These  were  the  slogans  There  was
 nothing  personal  against  him.  There
 was  no  attack  on  him,  no  intentica
 to  do  so.

 I  would  hke  to  establish  three
 things,  First,  there  was  no  intention
 to  attack  JP.  You  may  blame  Bengal
 youth,  but  they  are  not  so  foolish
 that  they  will  hit  a  man  at  the  age
 of  80  years  who  is  only  serving  a
 narrow  selfish  interest  uniting  all  the
 reactionaries  in  the  country.  Our
 enemy  is  not  JP;  our  enemy  is  the
 atrangement  of  the  reactionaries  We
 have  fought  it.we  are  fighting  it  and



 we  will  continue  to  fight  it  in  all
 directions.  There  is  no  doubt  about

 .
 T  would  like  to  say  three  or  four

 things.
 MR.  CHAIRMAN:  With  that  good

 Sentence,  you  should  have  concluded.
 SHRI  PRIYA  RANJAN  DAS

 MUNSI:  There  was  no  attempt;
 there  was  no  plan  by  the  party
 against  him.  Secondly,  during  JP's
 previous  visits  the  youth  never
 planned  any  demonstration.  ‘They
 could  not  assess  the  situation  earlier.
 They  never  understood  that.  JP  was
 not  a  danger  to  Bihar.  We  never  say
 that.  JP  is  not  a  danger  to  Mrs.
 Gandhi  herself.  JP  ig  a  danger  to
 the  very  establishment  of  democracy
 in  our  country.  We  considered  it
 Tn  newspapers  it  came  “that  JP  said
 in  Caleutta  during  the  davs  of
 Gokhale  and  earlier  it  was  saii  of
 Bengal  that  what  Bengal  does  today,
 India  does  tomorrow.  what  Bengal
 thinks  today,  India  thinks  tomorrow
 but  today  I  am  surprised  that  Bengai
 is  not  doing  anything  and  how  will
 India  do  tomorrow?  He  said  it  in
 public.  Ido  not  know”  JP  is  rorry
 for  the  behaviour  of  Bengal  I  say
 this  for  your  understanding,  the  very
 next  day  after  the  incident  the  Youth
 Congress  office  of  Bombay  was
 ransacked;  the  President  was  =  in
 trouble;  the  Youth  Congress  offic»  in
 Saharsa  was  attacked  I  know  I!  do
 not  bother  He  does  not  care  for
 the  violence  of  Naxalites  and  others;
 he  does  not  care  for  the  violence  of
 RSS  and  <Anandamarg  Prof  Guha
 may  be  a  witness,  After  972
 elections,  when  JP  said  that  he
 would  like  to  come  to  Bengal  and
 see  what  kind  of  rigging  went  there.
 I  was  general  Secretary  of  the  PCC
 and  I  wrote  him  a  letter:  ‘You  are
 welcome  to  come  and  meet  the
 people  and  see  what  the  fault  was
 there.  But  he  did  not  turn  up  TI
 make  clean  offer  I  am  told  that
 JP  is  coming  again  and  will  address
 meetings  and  he  will  organise  a
 revolutionary  army  or  whatever  ft  te
 with  all  those  people.  4  am  told
 that  JP  will  send  a  parliamentary

 »

 delegation  for  enquiry.  ik
 weiconte;  we  will  not  object.  I  think
 Dinen  Bhattacharyya  will  accept  this
 proposal.  let  JP  come  and  enquire
 into  all  the  incidents  from  the  क्,  C.
 Sen  Government's  firing  down  to
 happenings  of  the  Ray  Government,
 Let  JP  give  independent  hearing  to
 all  incidents  and  tell  who  is  responsi-
 ble.  If  I  cannot  prove  eae
 (Interruptions).  You  are  spoiling
 yourself  by  siding  with  JP.  you  do
 not  know  the  sentiments  of  the
 people  Many  of  your  followers  have
 left  you  and  are  begging  membership
 from  me;  I  will  not  give  them  just
 now;  I  will  wait.  Your  followers  in
 Calcutta  will  resign  and  you  will  be
 in  a  great  soup  JP  will  not  be  able
 to  help  you  If  you  require  a  seat
 please  follow  JP  and  join  Morar)
 and  have  a  seat  in  Gujarat;  do  not
 fight  here  in  Bengal.

 SHRI  DINEN  BHATTACHARYYA
 Don't  te]  cock  and  bull  stories  here

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Stories  are  inside  the  House
 you  know  and  in  you;  area  you  do
 not  make  any  stories  Siddhartha
 Sankar  Ray  expressed  his  regret  =  |
 am  glad  It  38  the  test  of  m”
 Government  Whether  it  23  a  meetatz
 conducted  by  JP  or  anybody  else,  if
 in  the  shghtest  way  something
 done,  something  is  wrong,  it  chou.
 not  be  there  We  must  see  how  it
 has  happened  But  I  can  tell  you
 categorically  and  clearly  that  thc
 Youth  Congress,  the  Chhatra  Parishad
 did  not  make  any  plan:  they  never
 had  any  idea  of  attacking  or  atsault-
 ing  anybody.  JP  unfortunately
 depended  on  CPM  to  mebb-
 lise  people  but  they  odetraved
 him  People  saw  Piof  Guha.
 Guha.  I  admire  his  courage.  It  i*
 a  fact  that  in  all  cases  of  violence
 in  my  State,  he  comea  forward.  it  is
 his  habit.  Some  of  ihe  boys
 appreciated  his  conduct  He  also
 knows  that  they  did  not  turn  up.
 They  will  not  turn  out.  The  CPM
 is  in  great  danger.  Even  P.  C.  Sen
 did  not  go  to  the  meeting  because  he
 also  knew  that  the  meeting  would  be
 8  great  flop.  They  depended  on  CPM
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 and  they  betrayed  them  at  the  last
 hour  of  meeting.  Shri  Indrajit
 Gupta  referred  to  Jyoti  Bosu  and
 others  meeting  at  flat  3l.  This  should
 be  enquired  by  the  Home  Minister's
 Intelligence  Department,  3,  Moira
 Street,  that  flat  has  witnesseg  so
 many  riots  in  Calcutta  city.
 Gulzarilal  visited  Calcutta  in  2965
 during  riot  at  Calcutta.  3,  Moira
 Street  flat  has  witnessed  many
 conspiracies.  I  know  it.  There  is
 movement,  international  Krishna
 Consciousness.  Great  hippies,  dozens
 of  Americans  come  and  take  charas
 etc.  morning  and  night  I  do  not
 know  what  sort  of  conversation  took
 Place  between  JP  and  others  Without
 casting  aspersions  on  JP,  I  should
 like  to  say:  please  make  enquiries  of
 International  Krishna  Consciousness
 and  No.  3  flat  m  Moira  Street.
 It  is  nothing  but  a  branch  of  the
 American  Consulate  at  Calcutta
 which  is  indulging  in  all  mischiefs
 against  the  nation  ang  our  national
 integrity  all  the  time.  J.  P.  might
 also  be  trying  to  change  their  minds
 and  habits.  TI  do  not  know  how  far
 he  will  be  successful.  There  is  a
 book  written  by  Shri  Bharat  Chandra
 Roy,  a  poet  of  Bengal  In  that  you
 will  find  a  story  about  ‘Annapurna’
 It  says  that  somebody  was  the
 disciple  of  ‘Annapurna’  and  whenever
 he  touched  a  thing—even  a  bamboo
 stick—it  became  gold.  Here  J  P  is
 also  considered  like  that.  If  he
 touches  Gayatri  Devi,  she  becomes
 honest,  if  he  touches  Shri  Biju
 Patnaik,  he  becomes  honest.  when  he
 touches  Goenka,  he  becomes  honest
 and  he  touches  this  thing  and  that
 thing  and  everything  becomes  pure.
 He  is  trying  to  make  everybody
 honest  and  purified  except  his
 purpose.  Let  him  first  purify  his
 purpose,  let  him  purify  his  intentions
 and  let  him  purify  his  desire.  But
 don't  try  to  denigrate  the  Prime
 Minister  and  spoil  the  democracy
 Thelr  charge  is  that  we  are  becoming
 communists  and  Communists  in  this
 country  as  hob-nobbed.

 Git,  West  Bengal  is  the  head-

 quarters  of  the  Communist  Party—

 CPI(M),  C.P.I.,  CPI(ML),  RCPI,
 RCPI-dissident,  Bolshevik  Party,
 SSP(I)  and  R.S.P.  Out  of  all  these
 parties  only  CPI  took  the  stand
 against  J.  P.  But  others  like  Prof.
 Guha  and  Shri  Piloo  Mody  are
 unhappy.  A  majority  of  the  so  called
 Communists  CPM  have  told  that  they
 &re  Communists  or  Marxists.  I  do
 not  know  why.  But  they  say  that
 they  do  not  beheve  in  Marxism
 because  Marx  is  dead,  Lenn  is  in
 the  Museum  and  that  too  in  USSR.
 We  have  no  faith  in  that  because
 Lenin  is  no  more  living  and  there  is
 no  Leninism.  Therefore,  they  say
 that  they  would  better  follow  J.  P.
 because  once  he  was  a  Communist
 and  once  he  tried  to  follew
 Communism.

 Sir,  IT  have  no  personal  charge
 against  Prof  Guha,  nothing  against
 his  party,  but  I  only  want  to
 establish  that  demonstration  was
 spontaneous.  Shri  Jyoti  Bosu  made
 a  statement  the  very  next  day  of  the
 incident  because  some  journalist
 wrote  in  Ananda  Bazar  Patrika  about
 this  incident.  Sir,  the  role  of  Ananda
 Bazar  Patrika  is  well  known  and  this
 Patrika,  for  the  last  one  week,  has
 been  publishing  leading  articles  on
 these  matters.  When  Pakistan  was
 getting  arms  from  the  United  States,
 when  J  P.  was  asking  the  army  to
 revolt  against  the  democratic  rule,  at
 that  time  Ananda  Bazar  Patrika  gave
 a  large  coverage  of  J.  ह:  movement.
 Sometime  back  2  news  item  was
 published  in  that  Patrika  which
 stated  that  Mujibur  Rehman  was  a
 communal  man,  Bangladesh  was  a
 State  of  Communalism  and  secularism
 was  destroved  there  This  kind  of
 news  item  was  published  for  some
 davs  in  the  front  page  of  that  Patrika.
 I  am  giving  this  for  your  information.
 In  that  Patrika  thev  raised  the
 Members  of  the  CPM  and  Shri  Jveti
 Bosu’s  statement  that  “let  8.  S  Rav
 withdraw  the  police:  we  do  not
 believe  in  police.  We  have  our  own
 police”  was  published.  Shri  Jvoti
 Bosu  used  to  say  if  the  police  were’
 withdrawn  from  the  State.  how  the
 Congress  Party  could  rule  the  State.
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 Let  him  choose  any  kind  of  action,
 but  we  do  not  like  violence.  I  tell
 you  very  seriously  that  your  hands
 stained  with  blood  of  women  and
 children  will  not  be  spared.  Let
 Jyoti  Bosu  do  whatever  he  wants.
 Let  him  gve  a  challenge  J  P  also
 gave  a  challenge  He  is  coming  to
 mobilise  a  meeting.  We  welcome  it,
 but  we  also  say  at  the  same  time
 that  if  any  mischievous  effort  :s  made
 to  disrupt  integrity  there,  Calcutta
 will  simply  demonstrate  with  black
 fiags  Tt  was  only  ‘15.000  last  time,
 now  it  will  be  75  lakhs  ‘You  are
 waiting  for  that  Most  welcome

 ओ  जगप्नाधराव  जोशी.  (शाजापुर
 ्  पति  महोदय,  श्याम  बाब  ने  जो  प्रस्ताव

 सदन  के  सामने  रखा  है  वास्तव  में  उसकी

 पृष्ठ  भूमि  को  समझकर  मैं  7ह  मानता  था

 कि  यहां  पर  उसके  बारे  में  कुछ  उच्च  स्तर

 की  बहस  होंगी,  क्यो  झूमती  पे  हम
 लोग  इस  बात  को  स्वीकार  »  करते  है  कि  त्र

 हमने  लोकतंत्र  को  अ्रपनाया  है

 (व्यवधान)  ।  मेंने  बै  बैठे  बहुत  पृष्ठ  सुना
 है.  ।  किन्तु  यह  जो  ला कत तर  है,  वह  केवल

 बोलने  से  नहीं  होप  हैं  बम  उससे  पीछे

 एक  स्वस्थ  परम्परा  का  खड़ा  करना  होता

 है

 अभी  मैंने  श्री  प्रिय  रजनी  नस  मूडी  का

 भाषण  सा।  वह  बाबा  मी०  पी०  शु
 के  बारे  मे  बोल  रह  थे  -  लेकिन  वह  बीच  मे

 एकदम  बॉल  पढ़ें  कि  आनन्द  भाग  एण्ड
 कार  एस०  एस०  बड़  किल  मी  ।  मेरी

 समझ  में  नहीं  भाया  कि  जो  संगठन  पिछने

 50  साल  में  इस  देश  म ेकाम  व?  है,  उस

 समान  मे  बारे  में  एक  छोटा  सा  युवा  खड़ा

 होक"  ऐसी  वात  कह  दे,  जिसका  ते  भागा

 है  ब्रौर ने  पीछा  है  1  है  मैं  इसलिए  बना  कहा

 हैं  कि श्रगर मरा झा  किसी  ने  कर  में  झूठी  बात

 कहते  जाये,  मो  आखिर  उसकी  भी  सहन
 करने  की  मर्यादा  टूट  जाती  हैं.  :  बाप  यह
 समझकर  चलिये  कि  आज  ig4s  नहीं

 है;  भव  2975  है  ।  हम  मार  खाकर,

 जलाकर,  भाग  तृदवांकर  भागे  भा  है।  मेरे
 दायें,  बायें  जो  बैठ  है  सब  को  मैंने  देख  है।

 मैंने  930  से  काग्रेस  को  देखा  है  ।  मैं
 राज  का  नही  हू  1  डाले  साहब  जिन  दिनोगाधी
 जी  को  oma s घर  «  fefer  tee

 form  कहते  थे,  बस  मैं  उनको  जानता  हु  t
 मैने  कन्सत्टटिव  कमेटी  मे  स्वय  प्रधान  मत्ती
 से  कहा  थ  कि  कार  एम०  एस०  के  बारे  में

 कोई  निष्पक्ष  जाच  बांटने  ।  और  उनकी
 जो  भी  सिफारिश  जाएगी  हम  स्वीकार
 करेगे  t  किन्तु  कोई  प्रिय  रजनी  दास  म॒शी
 खड़  हो  कर,  काई  इंद्रजीत  गत  खड़  हों
 बर  बोलते  जाए  बोलत  जाए  शौ  हम  सिर्फ

 सुनते  रहे,  सुनते  रहे।  इसलिए  में  कहना
 च  हता  हू  कि  यह  लाजपत  है  यह  भले  नहीं
 राज  आपकी  स्थिति  ग्र्स्छी  नहीं  है  बिल्कुल
 अझल्छ  नहीं  हे,  ट्साजिए  कि  बाप  7  लोग  ही
 मापकों  सा  ते  पर  उतारू  हैं।  हम  नहीं
 हैं।  जब  कांग्रस  टट  गई  तो  निर्जालगष्या

 का  हाथ  हमने  नहीं  लगाया  ।  “सहारे  शशि
 भाषण  न  लगाया  ।  कांग्रेस  पालिस  पर

 कब्जा  नुम्हार  खम्द् जीम  यादव  ने  किया  ।
 मोरारजी  भाई  के  घर  वे  सामन  पुलिस  खड़ी
 थी  ।  बह  तनाव  किस  ने  पैदा  किया  ?

 श्राप  दोनों  अमित  है  ने?  &  डम  ए
 बता  रहा  हू  प्राइईडयोलाजिक्न  बात

 होती  तो  मोरारजी  भाई  के  धर  के  सामने

 पुलिस  खड़ी  करन  नो  जरूरत  नहीं  थी,
 किसी  का  कुर्ता  फाइनल  की  जरूरत  नहीं  थी
 कौर  श्राप  हम  का  सुनाते  हो  ¥  शिमला
 समझौते  वा  विरोध  है  से  क्या  ।  इसको
 ले  कर  जिस  के  कार्यालय  पे  हमला
 किया  गया  ।  कलकत्ते  में  हुआ,  दिल्‍ली  में

 हुआ  in  क्‍या  शिमला  समझौते  का  विरोध

 करने  का  भ्रध्रिकार  हमे  नहीं  है.  ?  प्रापको

 आलोचना  बरदाश्त  नही  है  जब  भाप
 दबी  झा वाज  से  कहते  हों  पाकिस्तान  फिर

 हिंसार  मे  रहा  हैं,  पाकिस्तान  यह  कर  रहा
 है  तो  आपके  शिमला  समझोते  का  क्‍या  सुधा?
 कोई  क्या  उसका  विरोध  मही  कर  सकता  ?
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 20  brs.

 थ्  एम०  राम  गोपालन  र्द्डी  (निजामी-
 बाद)  :  क्‍या  यह  रेलेवेंट  है  ?

 अं  जगन्नाथ  राव  जोशी  :  रेलवे  ट  इसलिए
 है  कि  जयप्रकाश  बाबु  पर  बाप  लोगों  ने
 जो  हमला  किया  यह  पहली  बार  नहीं  है  ।
 जब  तक  वह  आपके  साथ  थे  अच्छा  थ  ।  जब
 से  उन्होंने  आपक  विरोध  करना  शुरू  किया

 तब  से  खराब  हो  गए  ।  उन्होंने  कहा  जय-
 प्रकाश  बाबू  जिन  के  बारे  में  कह  दे  करप्ट  है
 बिठाभोी  जाच,  कोई  भी  हो,  करते  क्यों  हैं  ?

 जहा  जहां  ध्रप्टाचार  है  चित्रों  जान  ।

 एक  माननीय  सदस्य :  करता  कौन

 है?

 श्र  जगन्नाथ  राव  जोशी  :  प्राय  डर

 रहे  हो  ब्रज  स्वय  मैसूर  का  बारे  वा
 झघ्यदा  कहता  है  कि  मध्य  पत्नी  करप्ट  हे  ।
 झापके  ही  लोग  कह  रहे  है  t

 भर,  रख  कमा  कल्बे  मरी  स्टेट
 में भ्रापकी  सवाद  सरकार  रह  चुकी  है  भर
 उसके  जमाने  मे  जन  सच  और  कार  स०  एस०
 ने  जितनी  बेईमानी  को  अर  जितना  पैसा
 कमाया  उसकी  जाच  करवाने  के  लिए  आप
 तैयार  हैं  ?

 शो  जगन्नाथ  राव  मौकों.  बिल्कुल  ।

 साल्वे  जी  मैं  प्रापको  भी  जानता  हू  ।  कोई  ऐसी
 बात  नहीं  कि  जो  मैं  नहीं  जानता  लेकिन  मैं
 बोलता  नहीं  चाहता  किसी  के  बारे  में  ।

 (व्यवधान)  फिर  ग्रा पने  शुरू  किया  जय-

 प्रकाश  जी  के  बारे  मे  कौर  कहा  कि  बढ़  दलाल

 है.

 समाप्ति  महोदय  :  यह  प्रस्ताव  मध्य

 प्रदेश  के  बारे  में  नही  है.  -  यह  बलके  में

 जो  घटना  हुई  उस  के  बारे  मे  है  |  इसलिए

 “उसी  पर  भाप  बोलें  तो  जिल्दों  हो  जायेग'  ।

 शी  जगन्नाथ  राव  जोशी  यह  वायलेंस
 का  वातावरण  जो  पैदा  हो  रहा  है,  आप  ने

 कहा  कि  यह  जयप्रकाश  बाबू  ने  पैदा  किया  t

 each  महोदर,  उसी  बात  पर
 तो  प्रस्ताव  नहीं  होने  दिया  ni  इस  को  उसी
 घटना  तक  सीमित  रखा  जाय  यह  “टी
 स्पीकर  साहब  ने  कहा  ।  तो  आप  अपने
 को  उसी  पर  सीमा  रखिए  |

 श्र  जगन्नाथ  राव  जोशी  प्रियरंजन
 दाम  मनी  ने  जो  कहा  कि  हम  चुप  सहन  नहीं
 करेगे  तो  दूसरे  चुप  सहन  करेगे  क्या  ?  खून
 श्राप  में  ही  केवल  बढ़ता  हे  और  दूसरे  मे
 पानी  बहता  है  ?  i948  7%  यह  गाली

 सुनता  था  रहा  है  ५6]  से  मैं  पार्लियामेट
 मे बैडा ह  1  बार  बार  मैने  प्रधान  नबी  मे

 पूछा,  होम  मिनिस्टर  से  पूछा,  काई  जवाब
 नहीं  देता  है  ।  फिर  भी  हम  चप  बैठे  है  शौर
 यह  कहने  है  कि  हम  चप  नहीं  बैठेंगे  ।  इसलिए
 मैने  कहा  कि  वातावरण  में  एक  स्वस्थ्य
 परम्परा  पैदा  करनी  होती  है  ।  राज
 बाप  की  स्थिति  कच्छ  नहों  है  I  इसलिए
 मैं  यह  बारबार  बता  रहा  हु  ।  आपने

 समस्तीपुर  का  काड  हमारे  ऊपर  डालने  की

 कोशिश  की  1  पैट्रियट  ने  लिखा  दि  उस  में

 आर०  एस०  एस०  का  हाथ  है  मैं  कहता

 हु  ब्रह्मानन्द  रेणु  राज  कह।  है  :  शर्म

 नहीं  जाती  श्राप  लोगों  को,  इतनी  बडी

 हुकूमत  लिए  बैठे  है  शार  राज  तब  कातिल

 का  पत्रा  नहीं  लगा  पाए  ?  यह  राज  करने

 का  तरीका  है  *  गेट  ट्राउट  1

 भा पर् नति  महोदय  भाप  हस  रहे  हैं  ?

 जब  दाप  ने  हमारे  ऊपर  यह  लाइन  लगाया

 कि  विरोधी  दल  जिम्मेदार  है.  .  .

 ६. ह  हॉकर  दयाल  सह  (चतरा)

 यह  अंग्रेजी  में  गाली  दे  रहे  है।  eee  ««

 (SMM)...
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 ett  जग स्तान  ह ५,  जोशी  +
 हिन्दी  भाषा

 इतनी  प्यारी  है  कि  गाली  देकर  उस  को

 अशुद्ध  ,रना  मैं  नहीं  चाहता  ।

 हु  मैं  इसलिए  कह  रहा  हू  कि  यह
 वातावरण  इसलिए  भाप  पैदा  कर  रहे  हैं,
 बाप  ते  पहले  जयप्रकाश  बाबू  को  बदलाव

 करने  की  कोशिश  की,  कोई  हत्या  हा  गई  उस
 का  पता  लगाए  बगैर  उस  को  आरोप  उन
 के  ऊपर  डालने  की  कोशिश  की,  फिर  जब
 बाप  ने  देखा  कि  इस  से  कुछ  होता  नहीं  है,
 जयप्रकाश  बाबू  षा  व्यक्तित्व  बढ़ा  है,
 तो  आप  ने  यह  सोचा  कि  जयप्रकाश  बाबू
 के  पीछे  जा  जा  लोग  है  उन  को  गाली  दे  दो,
 जयप्रकाश  बाबू  अच्छे  होगे  लेकिन  उन  के

 पीछे  कौन  है  ?  जन  सच  है.  करार  एस७  एम०
 है।  उन  के  पीछे  कौन

 है?  सी०पी०एम०  है
 फला  है  a  इस  का  मतलब  क्‍या  है  ?

 जयप्रकाश  बाबू  कौन  सा  उसूल  ले  कर  खड़े

 हैं,  महंगाई  है,  बेकारी  है  इलेक्टोरल  रिफार्म

 है,  उस  की  चर्चा  नहीं  करना  चाहते  ।  सवाल

 महू  है  कि  उन्होंने  जो  बाते  सामने  रखी  हैं,
 आप  काउण्टर  रिवोल्यूशन  भी  चलाना  चाहते
 हैं,  मैं  मान  लेता  हू  |  रोसी  भी  चलाना

 चहाते  हैं,  मैं  मान  लेता  हू,  किन्तु  मीट  हिज

 झार्गूमिट्स  ।  हेट  दि  सिन,  मैं  यह  मानने
 वाला  हूं,  नाट  दि  सिर  जो  भी  गड़बड़

 करे,  जहा  भी  हो  लोकमत  में  हिंसा  भौर
 चट  पचास  के  लिए  स्थान  नहीं  है  ।  यह
 सुनिश्चित  है  ।  इसलिए  हम  यहाँ  बहस
 कर  रहे  हैं  (ब्यधधम  )  ५०

 साले  जी,  पिसी  भी  बात  के  लिए  हम  बहस
 करने  के  लिए  तैयार  हैं।  बाप  ऐसा  मत

 समझिए  कि  हम  छिपाने  के  लिए  तैयार  है  ।

 किसी  भी  बात  के  लिए  हम  तैयार  है  ।  किन्तु

 एक,बार  निश्चित  तथ्य  सामते  जाने  दीजिए,
 बात  समझ  ा  जायगी  -  किन्तु  जब  पता

 बला  कि  इस  से  भी  कुछ  नहीं  होता  तो  भाप

 इस  हुए  पर  पहुच  गए  कि  हर  हम  पाप  को

 बोलने  नही  देंगे  ।  तेरा  जो  विरोध  है.  बह

 कोई  जयप्रकाश  बाय  के  लिए  ही  नहींहै  ।

 किन्तु  किलो  की  भा  हम  बोलते  ते  दें,  से

 ही  इंदिरा  गाँधी  हों,  कोई  भी  हो,  .  oe  .  .

 (धचबान) ..  ...  प्राय  पूछ  “है  हैं,  मैं  ,
 बताता  हू,  में  श्व्यं  गुजरात  1 क  था,  मैंने

 कहा  कि  पहले  विधायकों  को  चुप  कर  देना
 कौर  शाद  में  उन  के  धीर  निकालना |  गलत
 है.  यह  लोकतंत्र  में  बैठता  नहीं  है  1
 आप  को  नहीं  चाहिए  तो  मत  चुनिए  ।  इतना
 ही  नहीं  महाराष्ट्र  की  बात  बताता  हूं।
 संयुक्त  महाराष्ट्र  समिति  के  दिनों  से  एम०वी०७
 गाडगिल  को  बोलने  नहीं  दिया  गया  |  उस
 के  बाद  मैं  बहा  गया  था  उन  दिलों  मे  ।  मैंने
 कहा  यह  गलत  है  ।  राय  को  उन  को  माल

 सुननी  नही  है,  रत  जानो  जैसे  प्रहमदाबाद
 में  हुआ  था,  जनता  कर पीयू,  मोरारजी  भाई  का
 भाषण  लोग  सुनना  नहीं  चाहते  थे  ।  गए
 नहीं  ।  मैंने  कहा  कि  सुनना  नहीं  है,  मत
 जाओ  t  किन्तु  यहा  हर  एक  को  बोलते
 का  अधिकार  है  ।  एस०बी०  गाडगिल

 हो,  कोई  भी  हो  ।  श्राप  भले  ही  संयुक्त
 महाराष्ट्र  के  पक्ष  में  है,  इसका  मतलब  यह
 नही  कि  उस  के  खिलाफ  कोई  बोल  ही  नहीं
 सकता  ।  इसलिए  मैंने  स्वर  गुजरात  में

 कहा  हैभौर  अपने  हर  भाषण  में  कहा  है  कि

 यह  तरीका  गलत  है,  किसी  को  कोर्स  करना
 गलत  है

 पहले  सुनकर  देते  हो  और  फिर  बाद  में
 उन  को  भिंड  निकालते  हो,  उन  की  ब्ेहज्जती
 करते  हा  यह  बात  गलत  है  ।  शुरू  से  मैंने  यह
 कहा  है  कि  हेट  दिन  बट  नाट  दि  सिंगर  ।

 कोई  भी  हो  ।  जब  हम  ने  लोकतंत्र  को
 प्रतिकार  किया  है...  (व्ययभाव) .  ,  मैंने

 उस  दिन  कहा,  फिर  बताता  हू,  उस  दिन  हमारे
 लो  मिनिस्टर  ने  कहा  (५  विदेशों  से  पैसों  भीतर
 को  मिलता  है  वह  रिपोर्ट  कराई  है,  पाजी  पंड
 में वेश  की  है।  लो  सेमिस्टर को  यह  पता
 नहीं  है  कि  वहू  पार्लियामेंट  में  पेश  नहीं  हुईं
 है  ।  पालणिवामेंट  को  पता  नहीं  है  ।  मैंने
 बार-वार  पूछा  है  कि  गह  कौन  है,  जित  को
 1...  मिलता  है  पताशो।  मगर  नहीं
 बताते  1  इसलिए  ऐसे  आरोप करता  और
 विशाल:  स्तान  मंत्री  जैसे  लोगों  के  द्वारा

 द
 ¢
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 कि  इन  के  पीछ  फारस  बावर  है,  मीर  भाप
 राज  करते  हो,  बतासो  कौन  सी  ट्रेन  पावर

 है,  कहा  की  है  ?  नियो-सन्यासी  है,  पूरा
 सन्यासी  है,  काहे  का  सन्यासी  है,  पीछे  कौन

 है,  पैसा  कहां  से  धराता  है,  कैसे  चलता  है,
 खोज  के  लाखों  ।  ड्राप  के  पास  अ्रधिकार  है,
 ताकत  है,  बाप  के  पास  शक्ति  है,  खोज  कर
 झाड़ो,  सामने  रखो  यह  हो  तो  बात  में  मान
 लेता  हूँ  जन्तु  i967  से  लगातार  पूछने
 के  बाद  भी  न  बताते  हुए  इस  प्रकार  आरोप
 लगाना,  इस  का  क्या  अर्थ  हे?

 पुत्र  बार

 इन्होंने  आरोप  लगाया  प्रिय  रजनी  दास  मूडी
 में  कि  चार  एस०  एस०  को  सी०  ग्राम  ए०
 से  पैसा  मिलता  है  ।  सी०  आई०  ए०
 इतना  बेवकूफ़  नहीं  है  ।  बह  देगा  तो
 आप  को  देगा  क्यो  कि  कर्ताधर्ता  आप  है  ।

 कुछ  करेंगे  ता  श्राप  करेगे।  वह  मुफ्त  में  नहीं
 बनाता,  कोई  र्म  मुफ्त  में  नहीं  बनाता  1

 इसलिए  सी०  भाई  ०  का  दलाल  है,
 फला  है,  ढमरानता  है  यह  जो  सारे  आरोप

 हैं  बेबुनियाद  शार  गीत,  ऐसे  आरोप  जगाने
 से  वातावरण  प्रबन्ध  होता  है  ।  झा
 को  जो  विरोध  है  वह  श्राप  बताइए,  हम  को
 जो  विरोध  है  हम  बताएंगे  ।  शिमला  कांग्रेस
 अच्छी  है.  आप  बताइए,  शिमला  कांग्रेस
 हैं  हम  को  विरोध  है  हम  बसाएगा  ।  इसलिए
 मैंने  कहा  था  कि  शिमला  समझाते  का  विरोध
 अकेले  हम  ने  किया  था  यहा  तक  कि  यहा  मधु
 इण्डवते  जी  बैठे  है  इन्होंने  बीच  में  खड़े  हो
 क्र  कहा  था--

 Let  it  go  on  record  that  except
 Jansangh  all  have  supported  the
 Simla  agreement.

 महू  मैं  इसलिए  बहता  हू  कि  हम  बकेल  थे

 फिर  भी  हमे  बहा  तेजी  विजन  पर  बुलाया  नही

 थमा,  रेडियो  पर  बलाया  नहीं  गया--

 What  ig  the  other  point  of  view—
 dimming  a  pacticular  thing  into  the
 ears  of  the  people  day  in  and  day

 इेमोफेसी  ह ए  संत लव  यह  नहीं  होता  है

 हक  Las

 This  is  not  democracy.

 यदि  ड्रम  सजग  विचार  रखते  है

 एक  साननीय  सदस्य  उस  की  रेलवे-
 बेस  क्या  है  ?

 श्र  जगन्नाथ  पाव  जोशी  रेलवे  अभी
 याद  झाई  ?  प्रिय  रजनी  दास  मुंशी  जब
 सी०  पी०  पन  की  बात  बोल  रहे  थे  ग्न्य
 रेलवे  की  याद  नहों  आई  बाप  को  किस-
 किस  को  मार,  क्या-क्या  किया  सब  किस्सा
 बता  रहे  थे  तब  याद  नही  भाई  .  मैं  पूछता
 हु  आर  एस०  एस०  ने  किस  को  मारा
 बंगाल  में  ?  प्रिय  रजन  दास  मुशी  को  मारा  ?
 उन्होंने  कहां  ि  I  am  not  afraid  even

 ४  RSS  or  Anand  Marg  wills  me.

 यानी  ग्राम  एस०  एस०  ने  बंगाल  में  किस  को
 मारा  है  बताओ  तो  सही  ।

 हम  प्रियरंजन  दाभ  मुंशी  उधर  है  ही
 नहीं  t

 ag  जगन्नाथ  राव  जोशी  न  होते  हुए  जो
 गाली  देता  है,  वह  या  तो  हिपोक्तेट  है  या  महा

 रखे  है  7  इस  के  लिए  तीमरा  कोई  वाल्टर-
 नेटिव  नहीं  है  जानबूझ  गलत  इल्जाम  लगाना

 कहां  तब  ठीक  हूँ  ।  मैं  ऐसा  इस  लिए  बोल  रहा

 हूं  “मै  यहा  i967  4  बैठा हू  प्रिय  र  जन  दास

 मुशी  जी  यहा  प्राय  से  पहले  से  बैठा  ह  और  सब
 को  देख  आया  हु  सब  को  सुनता  शाया  हूं
 जब  ये  सारे  एक  थे  तव  भी  इन  को  देखा  और

 जब  झगड़ा  कर  के  इधर  जाये  तब  भी  देखा,

 एक  दूसरे  के  साथ  कितना  प्यार  था  और

 कितन।  झगडे  थे-यह  सब  मैंने  देखा हूँ  |  इस-

 लिए  यहा  खड़े  हा  कर  इस  तरह  से  कह  देता

 ठीक  नहीं  है।

 जब  इलाहाबाद  के  बारे  में  यहा  बहस

 हई--हम  ने  युनेनिमस  कन् डेम नेशन  किया  है
 शोर  हम  ने  उस  समय  कहा  था  —

 unreserved  condemnation,  no  doubt
 about  it,
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 किन्तु दुख  यह  हूँ  कि  इतने  दिल  होने  के  बाद  भी

 यह  पता ते  पल  सका कि  सह  गोविन्द  मिश्र  वहाँ
 क्यों  गया  था,  कैसे  गया  था,  वह  कैसे  अन्दर

 पहुंचा,  विदाउट-प्राइडेन्टिटो  कैसे  श्म्दर

 पहुंच  गया  —was
 it  all  stage-managed?

 समस्तीपुर  के  मामले  का  राज  तक  पता  नहीं
 बला,  श्री  राय  के  साथ  जो  डूबा,  उस  के  बारे

 में  भी  राज  तक  पता  नहीं  चला।  जिस  बम

 का  सेफ्टी  पिन  निकाल  दिया  जाए  कौर  वहां
 फीका  जाए--उस  फेंकने  वाले  का  राज  तक

 पता  न  जला--यह  सब  क्या  हो  रहा  है  |

 ऐसी  स्थिति  में  जब  कि  देश  के  मस्दर  हिसा  का

 वातावरण  तैयार  हो  रहा  है  तो  ऐसा  लगता  हूं
 ~People  are  not  going  to  believe  in
 these  things.  You  have  lost  your
 creditability.

 हम  चाहते  हैं  कि  ऐसा  न  हो।  शालिपर्णी
 तरीके  से  हर  मामला  चले,  लोकतन्त्रात्मक  लग
 से  हर  मामला  चले,  हर  मामले  पर  बहस  हो,
 लेकिन  एक  दूसरे  पर  इलज़ाम  लगा  कर  नही,
 वैधानिक  ढंग  से  बात  हो।  मोहन  मारिया  जी
 में  आप  का  विरोध  किया,  कैसे  किया  ?  विरोध
 का  मतलब  था  कि  वह  आपसे  डिफर  करते  थे,
 लेकिन  उन  को  फौरन  निकाल  कर  बाहर  फेंक
 दिया  गया,  यानी  प्रा लोच ता  श्राप  को  सहन

 नही  होती  है

 थो  प्रिन्ट जल  दास  मत,  बाप  ने  बलराज
 अशोक  को  निकाल  दिया।  सोधो  को  निकाल
 दिया  |

 शो  जगरनाथ  पय  कोशी :  यदि  पाप

 कम्यूनिस्टों  के  साथ  रहें  तो  कुछ  उनके  प्र्ज्छे

 गुण  ले  लीजिए  |  They  indulge  in  self

 etiticism,

 मोहन  मारिया  कुछ  कहना  चाहते  करे--

 सेकिग उन को फेंक दिया उन  को  फेंक  दिया।  यहां  तक  कि  पूना-

 बानों  ने  कहा  कि  भागे  चल  कर  पता का  मंत्र

 मोहन  धारियों  के  लिए  बदले.
 this  is  nacked  faciam.  है.  बाप  के  मंत्री

 रहे  हैं।  प्यार  कोई  अलग  विचार

 रखता  है  तो  प्राय  कहते  हैं  कि  क्यों  झलक  विचार
 रखता  है,  उस  को  आप  इजाजत  नहीं  देंते  कि

 अपने  विचार  प्रकट  कर  सके  ।  तो  इस  तरह  से  पह

 यह  कैसी  डेमोक्रेसी  है।

 इस  लिए  मं  प्राय  से  वह  कह  रहा  था  कि  सब
 मिल  कर  कन् डेम नेशन  करें।  यह  सवाल  जब-
 प्रकाश जी  का  नहीं है,  यह  सवाल  समर  बाबू

 का  नही  है,  ऐसी  घटना  कही  भी  न  हो।  वह

 चाहे  कलकत्ता में  हो,  पटना में  हो,  दिल्‍ली में  हो
 कही  भी  हो--नन्ही  होनी  चाहिए।  दिल्‍ली  में

 6  मात्र  को  प्रदर्शन  हुआ--हमारे  ऊपर  जिम्मे-

 दारी थी,  सब  से  बढ़ा  दल  होने  के  नाते  कि  कोई
 घटना  न  हो  कौर  ड्राप  ने  देखा  कि  कोई  घटना

 नहीं  हुई  t

 मै  प्रिय  रजनी  दाप  मुनि  से  कहना  चाहता

 हू-अब  से  पहले  घेराव  शब्द  का  विरोध  मैंने
 किया  था--हसी  पार्लियामेट  में  और  यह  शब्द

 इन्ही  कम्युनिस्टों  ने  निकाल  था  t  बाद  में  सेक्स-

 लाइट  कराये  a  नक्स लाइट्स  के  नाम  पर  बंगाल
 में  कितनी  हत्यायें  हुई--उस  समय  कांग्रेसियों
 ध्रौर  हम  ते  मिल  कर  उन  का  विरोध  किया

 किस्त  ये  दोनो--सी  ०पी  '  धाई  एम  )  झाग
 सी  ०पी  ०  कराई  उस  का  विरोध  नही  करते  थे,
 ये  कहते  थे--वे  मिस सेर  है।  हत्या  कही
 भी  हो,  किसी  की  हो,  ठीक  नहीं  हूँ  -  कभी-कभी
 थे धप  के  साथ  रहते  है,  कमी  विरोध  में  रहते
 हैं,  कभी  इन  के  साथ  चलते  हैं घौर  कभी  उन
 के  साथ  चलते  है  भौर  हम  को  बेवकूफ  बनाने  की
 कोशिश  करते  है,  ,  eee ,

 शो  हक  पांडे  (सलिला बाद)  :  बाप
 को  जयप्रकाश  जी  के  अलावा  कोई  नहीं  बना
 सकता  ।

 को  सीड  कभार  साथी:  अच्छा  खासा
 मजाक  हो  रहा  है.,..
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 जी  जग-माष  राब  शैली'  साल्वे  जी,  मैं

 हा

 को  छोड़ा  नहीं  श्राप  ने  यहां  जेलेना  दिया
 '

 श्री  रेख  कुमार  साल्वे  :  जोशी  जी,  मैं
 इरेस्पोन्सिबिल  ति  नही  करता  हूं  ।  अगर  भाप
 एंक्वायरी  के  लिए  तैयार  हैं  तो  आआजाइये,
 उन  लोगों  की  एन  शायरी  हो  जाए  जिन  लोगों

 ने  संवाद में  मिनिस्टर  बनने  के  बाद  is  महीनों
 में  उतनी  हेल्थ  मेस  कर  ली  जितनी  80
 सालों  में  भी  नहीं  हो  सकती  थी।

 की  जगन्नाथ  राव  जोद  :  मालवे  जी.
 श्राप  स्री  दब  लायर  हूँ  में  ला47  नही
 हूँ  मैंने  जो  चैलेंज  दिया  था  वह  कार  ०एस  ०

 एस  ०  की  एक्टीविटीज  के  बारे  में  था।  संवाद
 शासन के  बारे में  म॑  नहीं बोला  था  प्यार  एस  ०

 एस  ०  के  बारे  1. उ  खोला  था  ।  इस  लिए  श्राप  को
 सच  का  सामना  करना  जरा  मुश्किल  होता  हैं  ।

 मानती  जी,  में  ज्यादा  समय  नहीं  लेना
 चाहता  इ--मैं  बही  कहता  हू  कि  राज  हम  को
 डीलडौल  करना  हैं  भौर  उसी  तरह  से  करना  है
 जैसे  उस  दिन  सब  ने  मिलकर  किया  था।  मैं

 ऐसा  इस  लिए  कहता  हू  कि  आज  बाहर  हवा

 में  तनाव  हूँ,  हवा  में  अराजकता  हैँ  हवा में  ढीला
 का  वातावरण  है  और  हम  किसी  भी  ठप्टि  से
 उस  को  उत्तेजित  देने  की  कोशिश  करे  तो  उस
 का  असर  झन्छ  नहीं  होग  इस  लिए  हम
 कहते  है  वि  हम  उसे  सिने  को  पकड़े,

 the  gin  is  a  sin,  let  us  fing  at  out.

 इस  लिए  मैन  कहा  कि  ऐसी  घटना  चाहे
 कलकत्ता  में  हो  या  कही  भी  हाँ
 without  even  going  into  the  merils
 of  the  case  उसका  भ्रनरिजर्ड  ।  इमरान
 करें  ।  इसके  बारे  में  प्लोर  शब्द

 कहा  गया  हैं,  इसलिए  मैं  समझता  हु  कि  सब
 मिल  कर  हम  घटना  को  1 प्लोर  करे।

 ह1. 2  शब्दों!  के  साथ  में  इस  प्रस्ताव  का
 संदर्भ  करता  हु।

 SHRI  0.  M.  STEPHEN  (Muvatti-
 puzha);  Mr.  Chairman,  I  rise  to  op-
 pose  this  Resolution  and  to  pleag  with
 the  entire  House,  including  the  oppo-

 that  we  must  reject  this  Reso-
 lution  unanimously.  In  my  judgement

 today  is  one  of  the  saddest  days  in
 the  history  of  this  Parliament,  be-
 cause  I  feel  we  are  discussing  a
 motion  which,  under  the  Constitution,
 this  House  has  no  jurisdiction  to
 discuss;  rather,  it  will  not  be  proper
 for  us  to  discuss;  such  a  motion.  The
 matter  we  discuss  is  an  allegation  of
 an  incident  of  violence,  a  matter  con-
 cerning  law  and  order  in  a  State  in
 India.  This  comes  squarely  under  the
 jurisdiction  of  the  State  Government,
 and  not  of  thie  Parliament  or  the
 Central  Government.  Therefore,  I
 feel  we  are  doing  an  improper  thing
 in  submitting  to  the  demand  that
 this  motion  be  discussed.

 Sir,  I  am  also  pained  that  yeaster-
 day  when  the  demand  was  made  to
 move  an  adjournment  motion  and
 when  it  was  rejected  by  the  Speaker,
 the  opposition  helq  out  a  threat  of
 dharna  in  this  House.  They  are
 speaking  about  violence.  What  exac-
 tly  do  we  mean  by  violence,  I  do  not
 undetstand  Does  it  mean  violence
 only  af  you  beat  somebody  on  his
 face’  Would  it  not  amount  to  vic-
 lence  if  tLe  Parlament  of  India  ig  not
 pernutted  to  function  ‘In  the  proper
 manner.  ty  the  collective  action  of
 obstruction  by  the  Members  of  Par-
 lament?  After  having  entered  Par-
 hament  by  the  right  of  election,  in
 violation  of  the  oath  they  have  taken
 on  the  floor  of  the  House,  if  some
 members  cullectiie  y  say  that  they
 will  obstruct  the  n-n’sedmgs  of  the
 House,  is  it  by  any  measure  less
 violent  than  the  violence  we  are
 attemp'ing  to  deploie?  I  feel  this
 Hou  at  least  the  mebers  of  this
 House  belonging  to  my  party,  have
 submitted  themselves  to  a  moment  of
 weakness  in  agreeing  that  to  avoid  &
 particular  situation,  we  may  discuss
 a  motion  which  we  have  no  jurisdice
 tion  to  discuss.  That  is  why  I  said
 this  ig  a  sad  day

 Now  the  State  Government,  which
 must  have  a  direct  interest  in  this
 matter,  is  not  before  the  House,  end
 we  are  hearing  stories.  Let  alone
 that,  forgetting  JP  for  a  moment,  let
 us  focus  our  attention  on  that  parti-
 cular  incident.  Let  us  ask  oureelves
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 this  question  whether  there  ia  any-
 thing  particularly  special  in  this  inck-
 dent.  In  an  election  year,  when
 demonstrations  and  meetings  are
 taking  place,  is  there  anything  parti-
 cularly  extraordinary?  Are  we  nct
 conversant  or  acquainted  with  inci-
 dents,  demonstrations  which  are
 taking  place  and  some  violence
 breaking?  Some  spontaneous  out-
 burst  is  coming  out  Hundreds  of
 these  incidents  are  taking  place  in
 this  country.  Ag  politicians,  we  know
 that  we  are  in  for  series  of  incidents
 where  the  election  tempo  will  be  in
 full  swing  When  the  tension  bet«
 ween  the  political  fights  as  going  ou,
 these  will  be  datly  incidents

 Let  us  look  to  Mr  Borooah,  Piesi-
 dent  of  the  Indiat:  National  Cunz~
 tess  He  was  attacked  with  chappal
 and  stones  in  Baroda  and  Patna  Wo.
 body  raised  a  hullabaloo  about  the
 incident  invoived  in  rt  Mi  Shankar
 Dayal  Singh  a  Member  of  Farha-
 Ment  wag  also  attacked  only  last
 week  in  his  constituency  Nobody
 Wag  bothered  about  that  A  geiter  of
 ineidents  are  taking  place  Noboey  39
 bothered  about  them

 Here,  we  have  heard  Mr  Munshi
 and  Mr.  Samer  Guha.  I!  would  take
 ™My  position  on  the  basis  of  the  state-
 ment  Mr  Samar  Guha  had  made
 What  is  the  position?  A  meeting  ig  ad-
 dressed  in  the  university  hail  No
 inevdent  takes  pluce  there  A  series
 of  meetings  JP  addressed  in  the
 morning  No  incident  takes  place
 there  A  massive  demonstiation  took
 place  under  the  auspiceg  of  Chhatra
 Parishad.  They  made  a  march  on,
 and  the  paper  which  Mr.  Samar
 Guka  quoted  here  reports  that  Mr.
 Subrato  Mukherjee  and  Mr  Priya
 Ranjan  Dag  Munshi  made  an  appeal
 to  the  demonstrators  to  disperse  and
 they  dispersed  Mr  Samer  Guha
 told  ug  that  about  200  people  infiltra-
 ted  into  that  scene  of  incident  This
 is  not  what  I  am  quoting  from  the
 paper;  this  ig  what  Mr.  Samer  Guha
 ‘was  just  now  pointing  out  that  about
 200  people  came  away  to  that  parti-
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 culay  place  eng  Shri  Subrato  Mukh-
 erjee  made  a  speech  to  those  people
 pacifying  them.  These  slogang  and
 counter-slogans  are  taking  plece.
 Mr.  Jayaprakash  Narayan  came
 away  to  that  particular  place.  There
 thousands  of  people  made  a  march.
 All  them  were  going  to  the  railway
 station  and  the  leader  of  Chhatra
 Parishad  succeeded  in  sending  them
 to  thy  railway  station.  Gomg  by
 the  statement  of  Mr  Samar  Guha
 means  that  only  200  people  were
 remaining  at  the  place  of  incident
 Then  M:  Jajyaprakash  Narayan  came
 there  ang  slogans  and  counter-
 slogans  were  raised  with  the  result
 that  an  inflammatory  situation  deve-
 lopedthere  That  is  what  is  happening
 The  important  point  I  am  emphasising
 here  ws  this  If  ot  is  a  premeditated
 move  is  thi,  the  method  in  which
 Mr  Jayaprakash  Naiayan  wag  एन
 posed  to  be  gheraoed  Everyone  of
 those  who  were  present,  vho  did
 not  putticipate  should  have  leg  into
 that  piace  In  spife  ०  ots  leadet,
 about  200  people  gatherert  chere;
 sunk  others  were  also  these  There-
 fore,  this  ह  the  story  whicu  ta  there
 Therefore  nothing  wag  premedita-
 ted  there  A  development  ha»  taken
 place  ag  a  result  of  slogang  and  =  900५
 ple  get  infuriuted  and  then  some
 incident  takes  place  Mr  Samar
 Guha  admitteg  that  he  mouuted  on
 the  bonnet  of  the  car  and  made  a
 speech  The  allegation  is  that  the
 speech  was  inflammatory  I  put  a
 question  to  hm  He  did  not  deny
 that  He  admitted  that  he  did  mount
 on  the  bonnet  of  the  car  and  made  a
 speech  We  know  Mr  Samar  Guha
 how  will  he  speak  and  react  in  a
 perficular  situation  We  can  more
 or  lets  judge  and  his  volce  gete  in-
 furiated  end  then  something  happens.

 What  am  emphasising  is  this
 Forgetiang  for  a  moment  that  Mr.
 Jayaprakash  Natayan  was  involved
 in  this  particular  small  incident  of  a
 serfe;  of  demonstrations  and  counter-
 demonstrations  going  on  and  ulti.
 mately  a  small  incident  of  some
 chagpal  being  thrown  and  somebody
 being  prevented.  I9  this  inoldent
 deserving  of  consideration  by  the



 :

 of  India?  This  is  a  ques-
 on  I  am  putting  to  you.  If  such
 cidents  deserve  consideration  at  the

 r  of  the  Parliament  of  India,  then
 feel  that  the  Parliament  of  India

 ill  have  no  other  business  to  do
 xcept  to  discuss  this,  because  these

 y  be  daily  occurrences.
 What  is  important  about  it?

 Because  JP  is  involved  in_  it.
 A  mischievous  attempt  was  made
 to  equate  this  incident  with  the
 Allahabad  incident.  The  Opposition
 Was  saying  as  if  it  was  an  act  of

 ‘generosity  on  their  part  in  agreeing  to
 ‘Pass  a  resolution  unanimously  con-
 Fdemning  the  Allahabad  incident,  Are

 we  such  duds  as  not  to  understand
 "a  distinction  between  the  two?  Is
 there  any  comparison  between  the
 two?  The  Prime  Minister  goes  to
 a  court  to  give  evidence;  somebody

 oes  into  the  court  with  a  revolver
 ‘and  that  particular  person  is  caught.
 The  Prime  Minister  of  India  goes  not
 to  a  public  meeting,  not  for  perform-
 ing  a  political  function,  not  for  that
 sort  of  a  purpose,  but  to  give  evidence
 in  the  court.

 Now,  for  example,  in  1967,  the
 Prime  Minister  went  to  Bhuvaneshwar
 to  address  a  public  meeting.  She  was
 attackeg  and  she  was  hit.on  the  nose.
 Nobody  came  forward  with  a  motion
 in  Parliament  to  deplore  or  to  con-
 demn  it.  But  the  case  of  Allahabad
 was  different.  There  was  a  deliberate
 attempt  made.  Somebody  went  to
 the  court  with  a  revolver.  Here,  it  is
 not  a  deliberate  attempt  made.  A
 deliberate  attempt  was  made  there.
 They  equate  it  with  that.  Ag  a  citi-
 zen  of  this  country,  I  raise  my  voice
 of  protest  against  equating  §  the
 Prime  Minister  of  India,  not  Shrimati
 Indira  Gandhi,  with  J.P.

 I  do  not  find  anything  in  J.P.  to
 deserve  that  sort  of  a  position.  Is
 there  any  comparison  between  an
 elected  leader  of  the  country,  the
 Prime  Minister  of  India,  the  Leader
 of  this  House,  and  J.P.  I  do  not
 agree  that  there  is  any  comparison
 between  the  two.  (Interruptions)
 Don’t  add  insult  to  the  holy  name  of
 Mahatma  Gandhi  by  equating  J.P.
 with  Mahatma  Gandhi,  I  know  J.P,

 = —
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 Did  Mahatma  Gandhi  ever  go  to  any
 place  in  a  chartered  plane?  This  is
 what  J.P.  went  to  Calcutta  at  i0.0’
 Clock  on  that  day  by  a  chartered
 plane  of  Kalinga.  I  happened  to  see
 the  IAC  Schedule.  There  is  every  day
 a  flight  from  Bhuvaneshwar  to  Cal-
 cutta,  landing  their  at  30.  He
 could  go  by  that  flight.  But  the
 great  poor  people’s  leader  had  to  go
 there  by  a  chartered  plane.  Chartered
 by  whom?  By  Mr.  Biju  Patnaik.

 SHRI  SURENDRA  MOHANTY
 (iXendrapara):  He  ig  telling  a  lie—
 (Interruptions)

 MR.  CHAIRMAN:  You  can  refute
 it  when  you  speak.

 SHRI  C.  M.  STEPHEN:  This  is
 what  was  stated  on  the  floor  of  the
 Assembly  of  West  Bengal.  It  ia  not
 my  statement.

 Next  day,  the  functiong  were  held
 in  the  evening.  He  could  have  come
 the  next  day  by  the  plane.  But  he
 came  by  a  chartered  plane.  Where
 did  he  stay  and  with  whom?  I  need
 not  say  all  that.  All  l  say  is,  for
 heaven’s  sake,  don’t  speak  about
 Mahatma  Gandhi  in  comparison  with
 J.P.  Let  his  soul  rest  in  peace.  Let
 ug  not  offend  ang  shame  the  sacred
 memory  of  the  Father  of  the  Nation.

 This  gentleman  in  place  and  out  of
 place  takes  the  name  of  Mahatma
 Gandhi.  What  right  has  he?  What  is
 his  following?  He  talks  of  partyless
 democracy.  It  is  all  nonsense.  No
 politician  of  any  recognition  will
 accept  it.  Who  will  accept  it?  Will
 Congress  (O)  accept  it?  Will  CPI(M)
 accept  it?  Will  Socialist  Party  accept
 it?  He  is  calling  jt  a  revolution.
 What  doe  he  know  about  revolution?
 He  has  no  idea  about  revolution.  He
 speaks  about  partyless  democracy,

 I  ask  you,  ‘If  he  wants  partyless
 democracy,  if  he  does  not»jwant  any
 of  you,  why  is  he  calling  all  of  you”,
 Why  is  he  discussing  matters  with
 you?  What  is  his  following  consisting
 of?  Is  it  his  following  or  the  follow-
 ing  supplied  by  you?

 SHRI  SAMAR  GUHA:  Let  him  go
 outside  ang  make  this  type  of
 speech.



 995  Violent  Incident  APRIL  6,  795  in  Caloutta  Uiletn.)

 SHRI  con  M.  STEPHEN:  I  am
 speaking  for  the  people  to  heer.

 making  a  public  speech  here.
 I  ask  you,  what  is  his  following?

 it  or  is  it  not  a  following  supplied
 you?  If  you  say  that  the  follow-

 ing  that  Shri  Jayaprakash  Narayan
 js  supposed  to  have  is  his  own,  then
 you  are  conceding  that  you,  Parties,
 have  no  following  of  your  own  If,
 on  the  other  hand,  you  say  that  the
 following  that  Shri  Jayaprakash  Nar-
 ayan  is  supposed  to  have  is  the
 following  that  you  are  supplying
 him,  then  J.P,  is  a  non-entity  on
 the  political  scene  of  this  country.
 This  is  nothing  better  or  nothing  less
 than  the  Grand  Alliance  we  knew  of.
 The  Grand  Alliance  wanted  a  mask
 and  this  gentleman  who  had  been
 going  about  trying  to  fing  an  oppor-
 tunity  has  lent  his  own  name  to  it.

 प

 A  ample,  small,  insignificant  inci-
 dent  ig  sought  to  be  brought  up  be-
 fore  the  House  of  Parliament,  impor-
 tance  ig  sought  to  be  attached  to  it,
 because  J.P.  is  the  tallest  man;  may
 be,  physically;  I  do  not  know,  but
 about  the  other  tallness,  I  am  pre-
 pared  to  agree

 Mr.  Jayaprakash  Narayan  made
 certain  speeches  in  Calcutta  Every
 public  man  who  goes  out  and  makes
 speeches  must  be  prepared  to  teke
 the  reaction  of  all  those  speeches.
 If  he  mekes  a  speech  attacking  the
 Prime  Minister—I  am  not  against
 attacking  the  Prime  Minister—but
 wf!  he  calls  the  Prime  Minister  an  il-
 literate  woman,  a  person  who  has  no
 yight  to  be  the  Chancellor  of  a  Uni-
 versity  and  if  he  make,  that  speech
 in  the  University  campus  and  ex-
 pects  that  he  can  get  away  with
 laurels  and  flowers,  then  either  he
 does  not  know  the  reality  of  the
 aittuation  or  he  is  exaggerating  it.
 Every  political  leader  must  have
 mutual  respect.  And  here  is  a  gen-
 fleman,  who  speaks  about  democracy,
 going  about  and  asking  the  people  to
 enter  into  @  knock-out  campaign,
 ¢alling  upon  the  students  to  give  up
 thetr  studias  for  all  time  to  come  and
 calling  upon  the  military  and  the
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 poling  to  revolt  and  instigation

 ral  Violence  openly
 oat  eae  ‘be e  champion  of  democracy,  Hi

 the  people  have  reacted  to  this  paid
 dent  is  to  be  judged  by
 lowed  the  next  day.  On  the  4th,  a  call

 then  certainly  they  would  have  struck
 work  for  ome  day,  but  no  schoot
 struck  work;  the  University  dig  not
 strike  work;  everything  went  on  per-
 fectly  well.  Then  a  call  was  given
 for  a  bend’  on  the  6th.  What
 happened?  Nothing  happened.  ‘That
 means,  in  the  Oalcutta  city,  this  was
 an  insignificant  incident,  and  people
 felt  that  this  was  manipulated  and
 stage-managed  for  a  political  pur-
 pose,

 My  only  sorrow,  as  I  submitted  at
 the  beginning,  is  that,  for  this  sort
 of  thing,  for  this  sort  of  farcical
 comedy,  the  Parliament's  time  was
 taken;  something  wag  forced  on  this
 House  in  the  most  improper  manner;
 we  have  taken  up  a  subject  which  we
 have  no  jurisdiction  to  take  up  and
 discuss,  That  is  why,  I  say  that  it  is
 a  sad  thing.  For  this  reason,  it  is  in
 the  fitness  of  things  that  this  Reso-
 lution  be  thrown  out,  thrown  out  not
 merely  by  the  vote  of  the  Congress
 Party.  but,  if  we  have  any  sense  of
 propriety,  by  the  entire  Opposition
 also.  Let  us  fiot  accept  this  Reac-
 lution  and  let  us  throw  it  out
 unanimously,

 SHRI  पृ.  MAYAVAN  (Chidambe-
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 The  motion  is:

 “This  House  deplores  the  recent
 violent  incident  in  Calcutta  in  which
 Shri  Jayaprakash  Narayan’s  cer
 Wag  attacked  and  &  member  of  the
 House  Shri  Samar  Guha  and  his
 colleagues  sustained  injuries.”

 Now,  the  question  is:  was  there  a
 violent  incident  that  took  place  on
 2nd  April  in  Calcutta?  Secondly,  are
 we  condemning  such  occurrences?

 Sir,  what  happened  in  Calcutta  on
 the  2nd  April  is  an  indelible  stigma
 on  the  largest  democracy  of  the  world.
 The  Minister  of  Information  of  the
 State  of  West  Bengal  led  the  proces-
 sion  against  Shri  Jayaprakash  Nara-
 yan.  The  procession  wag  instigated  to
 violence  by  no  other  person  than  Shri
 Priya  Ranjan  Das  Munsi,  a  member  of
 this  House,  who  only  the  other  day
 piloted  g  Private  Members’  Bill  seek-
 ing  to  declare  that  only  politicians
 should  become  Members  of  Parlia-
 ment  and  no  other  professional  repre-
 sentatives  should  aspire  for  member-
 ship  of  this  House.  He  was  criticised
 virulently  by  his  own  colleague,  in
 the  Congress  Party  for  having  brought
 auch  a  worthless  Bill.  Shri  Munshi
 feigned  sickness  and  was  not  here  in
 the  House  to  hear  the  abuses  made  Ly
 his  own  colleagues.  But  he  wag  en-
 gaged  in  Calcutta  preparing  the  ground
 for  finishing  off  an  eminent  and  the
 Orly  surviving  politician  of  the  Inde-
 pendent  era  who  did  not  seek  any
 off.e  a3  a  reward  for  his  services  and
 sacrifices  to  the  nation.  Mr.  Munal
 himself  had  accepted  while  he  spoke
 that  had  he  not  been  there,  a  mas-
 eacre  would  have  taken  place,  That
 ig  what  he  has  stated  in  his  speech.
 Such  a  felony  was  perpetrated  on  the
 person  of  Shri  Jayaprakash  Narayan
 O@nd  Shri  Samar  Guha,  a  Member  of
 this  House  and  the  Chief  Minister  of
 Wert  Bengal,  Shri  Siddhartha  Shan-
 ker  Ray  has  tendered  his  apology...

 @GOME  HON,  MEMBERS:  No
 apology,

 SRMRI  बी  MAYAVAN:  All  right.  He
 faa  regretted,  if  not  apologised,  for

 this  premeditated  attack  by  putting
 fui\h  the  excuse  that  the  audience  was
 annoyed  at  certain  remarks  of  Mr.
 Jayaprakash  Narayan  against  Mxs.
 Indira  Gandhi.  It  has  been  reported
 in  the  Press.

 I  am  gure  the  hon.  Home  Munister,
 Shri  Brahamananda  Reddy  who  is
 fond  of  using  the  phrase  ‘our  beloved
 leader’  will  no  doubt  refer  to  this
 qualified  apology  or  regret  of  the  Chief
 Mimster,  In  ou:  country,  there  is  only
 one  leader  and  that  is  Shrimati  Indira
 Gandhi,  Yet  we  call  ourselves  a  de-
 mocracy.  Dissent  is  the  life-force  of
 a  democracy.  if  this  life-force  is  stif-
 led,  then  we  cannot  foster  democracy
 in  the  country.  What  has  JP  done  to
 invite  the  wrath  of  the  hooligans  in
 Calcutta?  He  might  have  referred  to
 the  rampant  corruption  m  the  फ्रीडा
 ernment  led  by  Shrimati  Gandhi...
 (Interruptions).  We  have  appointed  a
 Judge.  Is  it  democratically  unwise  to
 plead  for  the  amelioration  of  the  mis-
 eries  of  the  masses?  The  widespread
 corruption  does  not  affect  those  in
 authority.  It  affects  the  common  peo-
 ple  whose  very  survival  hangs  in  the
 balance.  Yet,  the  Congress  Party  who
 swears  by  the  people  does  not  hesi-
 tate  to  throttle  the  voice  of  dissent
 against  the  anti-people’s  policy  of  the
 Government.

 I  would  like  to  point  out  that  Shri
 Jayaprakash  Narayan  has  started  this
 movement,  not  depending  upon  his
 Physical  stamina  but  depending  upon
 his  spiritual  and  mora}  strength.  ‘The
 hon.  Member  opposite  said  that  he  js
 No  respector  of  personality  but  is  a
 respector  of  ideology.  What  ideology
 have  they  been  respecting  js  not
 known  at  all.  He  :s  advanced  in  age,
 with  evrious  ailments.  Any  faint  blow
 on  his  physique  will  finish  him  off
 for  ever.

 20.40  hrs.

 (Serr  Jacannararao  Joent  in  the
 Chair.}

 Every  third  man  is  not  a  security
 man  in  the  audience  as  you  find  in  the
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 he  derive  strength  by  addressing
 the  people  of  the  couritry  in  the  swel-
 tering  heat?  What  he  is  doing  is  just
 to  strengthen  the  sinews  of  demo-
 cracy  in  the  country  He  hes  got  in
 his  heart  not  only  the  interest,  of  the
 people  but  also  the  future  of  the  coun-
 try.  As  we  see  the  political  develop-
 ments  in  the  country,  a  microcoamic
 munority  political  party,  the  C.P.I,  is
 extending  its  full  support  to  the  mic-
 rotosmic  Congress  Party  in  the  com-
 ing  elections  It  looks  as  though  the
 CPI  has  hecome  an  incarnation  of
 munificence  in  the  country  It  has
 nothing  but  the  interests  of  the  people
 in  supporting  the  Congres  Party  ‘Yet,
 Shri  §  ए  who  ws  acclaimed  as  4  great
 Somalist  all  ove:  the  world  has  sud-
 denly  become  a  reactionary  im  the
 eyes  of  the  Congress  Party  As
 Trotsky  was  murdered  by  those  then
 in  authority  in  Soviet  Russia,  now
 U.P.  has  become  the  largest  for  the
 Congress-C  फप  alhance

 Y  would  lke  to  warn  the  Govern-
 ment  th:t  uf  anything  happens  to
 J.  9,  the  country  will  rise  in  revolt
 and  those  in  authority  will  have  to
 run  like  the  refugees  of  South  Viet
 Nam  now.

 Ip  this  House,  all  the  hon.  Members,
 whether  they  belong  to  the  ruling
 party  or  the  opposition  party,  whe-
 ther  one  Member  is  8  Prime  Minis-
 ter  and  the  other  is  a  leader  of  an
 opposition  group,  have  a  place  of
 honour  in  the  democratic  structure.
 The  other  day,  when  q  man  with  a
 gun  wag  caught  in  the  vicinity  of
 Allahabad  High  Court,  where  the
 Prime  Minister  was  tendering  evi-
 dence,  there  was  a  spontaneous  exhi-
 bition  of  sentiments  on  the  floor  of
 this  House  from  all  sides.  Yet,  when
 the  physical  attack  on  Shri  Samar
 Guha  was  referred  here  on  the  floor
 of  this  House  yesterday,  it  is  really
 abominable  that  the  ruling  party
 members  should  ridicule  the  issue,  as
 if  Samar  Guha  was  a  non-entity  in
 the  politics  of  our  country.  Demo-
 cracy  should  breed  tolerance  towards
 differing  viewpoints.  But  the  ruling
 party  members  jump  in  jitters  the
 moment  the  PM's,  autocratic  policies

 “

 are  criticised  by  the  opposition.  ३
 personally  feel  that  the  ruling  party
 members  have  identified  the  Cong-
 tess  Party  with  itg  leader.  I  have  to
 Say  that  this  ig  not  conducive  for  the
 healthy  growth  of  democracy  in  the
 country,

 Ig  I  say  that  the  country  ts  ruled
 by  8  Kashmiri  Brahmins,  am  |  doing
 anything  wrong  to  the  cause  of
 democracy?  What  I  wish  to  stress  is
 that  the  intelligence  is  not  confined
 to  Kashmir  and  it  can  be  located  in
 other  regions  also  for  running  eff-
 ciently  the  Central  administration,  If
 J  P  refers  to  this,  or  of  Samar  Guha
 “«ys  this,  should  there  be  viotent
 annoyance  and  anger  on  the  part  of
 the  yuling  party?

 I  condemn  the  attack  on  Shri
 Jayaprakash  Narayan  and  Shr:  Samar
 Guha  By  attacking  them  the  ruling
 party  has  wut  the  १0606  cf  democracy
 m  the  country

 SHRI  K  P  UNNIKRISHNAN
 (Badagera)  Mr  Chairman,  at  this
 late  hour,  I  do  not  want  to  extend
 this  exercise  in  futihty  nor  do  I  want
 to  tax  your  patience  or  the  patience
 of  the  House  But  you  would  forgive
 me  if  I  make  some  brief  remarks
 ubout  the  arguments  and  inferences
 that  have  been  placed  before  ug  and
 also  about  the  admissibility  of  thus
 motwn  to  which  Mr  C  के,  Stephen
 teferred  earlier.

 T  have  not  been  able  to  understand
 this  extreordinary  preposterous
 motion.  During  the  last  four  years
 and  a  few  monthg  in  this  House,  even
 earher  when  |  used  to  cover  thw
 House,  or  when  I  wed  to  read,  never
 have  I  seen  such  an  extraordinary
 motion  being  admitted  almost  on
 the  point  of  ‘dharna’  or  on  the  point
 of  a  bayonet!  I  would  like  to  pose  this
 question  before  you  whether  it  is
 exactly  a  democratic  method  of  ar-
 riving  at  decision?  Because,  as  some-
 body  claimed,  they  are  concerned



 t  is  the  name  which  hon.  Mem-

 |

 Shri  Shyamnandan  Mishra
 ed,—hooligans,  perpetrators  of  rape,

 m,  loot  and  what  not,  whereas
 ey  are  the  angles  and  paragons  of

 ue,  defenders  of  democracy  etc.
 tt  the  whole  debate  has  been  an
 ercise  in  futility  and  it  has  ended

 a  fiasco  just  like  the  Calcutta  meet-
 which  was  still-born.  Whele  I

 fave  every  sympathy  for  the  pnysi-
 a]  injuries  suffered  by  my  distin-
 wished  colleague  Prof.  Samar  Guha,

 am  thankful  to  him  that  he  had
 Pared  us  of  an  exhibition  in  this
 Ouse  of  his  alleged  physical  injuries!
 am  thankful  to  him  that  he  did  not

 |

 that;  he  was  on  a  very  low  key
 oday  but  for  occasional  gesticulaticns.
 would  like  to  tell  him  and  request

 im  that  this  House  is  not  to  be  con-
 erted  into  a  stage  or  circus  arena.
 lose  friends  who  have  moved  this
 otion  should  not  try  to  convert  this

 louse  into  a  circus  arena  or  stage  and
 f  they  are  bent  on  doing  that,  we  are
 eady  to  play  the  game  and  many
 ore  things  can  come  out  like  Goenka,

 Gayatri  Devi,  Maharanis  and  about
 their  CPM  leaders,  their  new  friends,

 and  all  that.  Is  it  proper  to  have  this
 debate  at  all?  If  he  had  grievance  he
 could  have  come  here  with  ६  privi-
 lege  motion.  That  he  did  not  choose
 to  do  so  is  significant.  And  he  club-
 bed  this  with  an  attack  on  JP’s  car—
 not  person,  mind  you,  but  the  ear
 used  by  JP.  He  was  not  attacked  but
 the  car  was  attacked.  All  this  shows
 how  politically  motivated  Mr.  Mishra’s
 motion  is,  where  an  occasion  is  trying
 to  be  utilised,  like  the  farce  of  a  fast
 which  is  going  on  in  Delhi  by  another
 gentleman,  who  is  competing  with  the
 so-colled  “mahant”.  I  call  jayapra-
 kash  Narayan  ‘mahant’  and  this  is  not
 my  word.  This  word  was  used  about
 Jayaprakash  Narayan  by  my  former
 leader  and  also  his  leader  Dr.  Ram
 Manohar  Lohia.  Mahant  was  the
 title  given  to  him  by  Lohia  who  was
 life-long  comrade  of  his.  I  do  not
 want  to  go  into  those  things.  Even
 in  Mr.  Shyamnandan  Mishra’s  speech
 there  was  not  the  usual  thrust  and  it
 was  on  a  dull-note,  of  course  there
 were  the  usual  inuendoes  about  the
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 Prime  Minister.  The  basic  question
 now  js  this.  About  Calcutta  nobndy
 is  more  competent  to  talk  than  my
 friend  Mr.  Priya  Ranjan  Dag  Munsi
 Who  comes  from  that  place.  He  rep-
 resents  Calcutta.  He  is  representing
 Btngal  here.  He  is  more  competent
 to  speak  about  it  than  anybody  else,
 and  to  describe  what  went  on  in  Cal-
 cutta.  This  is  not  the  first  time  that
 there  has  been  violence  in  Calcutta.
 Calcutta  has  not  only  been  the  home
 of  revolutionaries  but  also  been  a
 home  of  terrorists  in  Bengal  Politics.
 Even  Shri  Dinen  Bhattacharyya  and
 his  friend  Shri  Jyoti  Basu  once  gaid
 that  the  police  had  to  be  removed  so
 that  they  could  speak  in  public  J]  am
 quoting  from  the  Times  of  India  as  to
 wnat  Shri  Jyoti  Basu  says:

 “To-day  I  challenge  the  Congress
 Party  in  the  State  to  withdraw  the

 police  for  forty-eight  hourse  so  _  that
 I  can  speak  in  public”

 Whereas  Shri  Subroto  Mukerjee  and
 Nurul  Islam  represent  the  reyolu.
 tionary  traditions  of  Bengal  politics,
 Shri  Dinen  Bhattacharyya  and  _  his

 represent  the  terrorist
 trends  which  we  are  determined  to
 crush  at  all  costs  in  Calcutta,  Kerala
 or  anywhere  else

 This  is  a  “sangam”  between  Shri
 Dinen  Bhattacharyya’s  hoodlum  strains
 of  Indian  politics  and  Shyam  Babus!
 There  is  another  Sangam  between  Shri
 E.  M.  8.  Namboodripad  and  J.P.  and
 between  Shri  Jyotirmoy  Bosu'  and
 Morarji  Desai.  J  was  amused  to  see
 from  this  morning  Times  of  India  a
 picture  where  ६  man  bereft  of  that
 great  Gandhi  cap  and  another  com-
 peting  Gandhi,  Shri  Morarji  Desai
 who  squatted  on  the  floor.  Who  was
 behind  him—Shri  Jyotirmoy  Bosu.
 Here  is  another  picture.  I  am  told
 that  some  of  the  Student’s  federation
 leaders  said  that  it  is  shameful.  In
 Calcutta  Jayaprakshji  was  there.  Who
 wag  behind  him—Shri  Jyoti  Basu.  We
 are  determined  to  defeat  and  crush
 this  “sangam”.  I  can  speak  about  my
 State  since  Munsi  has  already  spoken
 about  West  Bengal—that  we  are  deter_
 mined  to  crush  this  “Sangam”  once
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 for  all  4  agree  with  Shri  Indrajit
 Gupta  who  spoke  before  me  that  it
 would  have  been  worthwhile  to  widen
 the  30096  of  this  debate  because  there
 fa  violence  not  only  in  Calcutta  and
 West  Bengal  but  also  in  Kerala,  There
 is  violence  going  on  everywhere.
 There  was  violence  in  Gujarat;  there
 was  violence  in  Orissa;  there  was  vio-
 Jence  in  प  ह:  there  was  violence  in
 Bihar.  Who  Was  responsible  for  this?
 May  I  ask  who  condemned  the  vio-
 Jence  and  who  ended  the  violence  cnce
 for  all  in  West  Bengal?  The  credst
 for  ending  the  violence  there  goes
 to  my  friend,  Shrj  Priya  Ranjan  Das
 Munsj  and  Shri  Subroto  Mukerjee
 ang  countless  thousands  of  young  men
 who  sacrificed  everything  so  that  the
 democracy  might  survive.  Where  was
 this  concern  then?  Where  was  this
 concern  when  our  workers  in  Kerala
 were  attacked.  A  number  of  persons
 were  attacked  there.  There  was  loot,
 areon  and  rape  that  went  on  in  the
 name  of  socialism  in  Kerala.  Where
 were  the  C.P.M.  and  socialist  leaders
 and  their  hamgers  on?  Whert  was
 Shri  Bhattacharyya  then?  They  were
 not  to  be  seen  anywhere  It  goes  to
 the  lasting  credit  of  my  friends  who
 have  added  a  new  chapter  to  the
 history  of  Bengal  for  finishing  off  this
 goare  of  violence  of  C.P.M,.

 So,  Sir,  as  I  said  earlier,  this  nofi-
 vated  motion  bereft  of  any  content
 deserves  to  be  thrown  in  the  dust  bin.
 Before  I  conclude,  I  would  like  to  say
 what  is  the  genesis  of  this  violence.
 I  would  have  agree  with  Shri  Indrajit
 Gupta  if  there  was  a  debate  wider  in
 scope  and  we  could  have  gone  into
 greater  details  of  it.  It  is  again  ano-
 ther  “Sangam”  to  which  also  he  re-
 ferred,  4  shall  not  name  if  becaust  |
 do  not  Know  whether  Shri  Bhatta-
 charyya  Will  object  to  the  name.  The
 person  who  calla  ्,  P  as  8  C.L.A,  agent
 was  none  other  than  the  distinguished
 leader  of  Marxist  Party’s  leader  and  a
 great  leader  of  my  State,  Shri  A.  K.
 Ccpalan.  That  was  a  few  years  ago.

 SHRi  DINEN  BHATTACHARYYA:
 Mo,  No,  I  totally  disagree  with  this.

 Shy  है.  P,  UNRIKRISHNAN:  Well,
 है  shall  being  the  cutting  We  did  not
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 say  thet.  It  is  you  who  said  it,  that
 JP  was  a  CIA  agent,  Mr,  Indrasit
 Gupta  read  out  from  hero's  book  7४९8

 statement  and  A,  K,  Gopalan’*s  re-
 joinder.

 SHRI  DINEN  BHATTACHARYYA:
 Kaira  was  a  capitalist,

 SHRI  K.  P,  UNNIKRISHNAN:  He
 has  quoted  datewise  from  the  Indian
 Express.  Don't  talk  about  that,  Now,
 what  I  would  like  to  say  is,  here  is
 the  Colossus  with  feet  of  clay  who  is
 being  paraded  around  in  the  inter.
 national  press,  in  the  American  Press,
 with  the  help  of  agencies  like  CIA,
 with  the  help  of  Indian  monopoly
 press  presided  over  by  Shri  R,  N.
 Goenka  and  with  the  help  of  this
 motley  crowd  who  were  rejected  by
 the  electorate  and  who  were  thrown
 into  the  dust  bin  of  history  in  1971
 and  ‘1972,  It  is  this  combination,  it  is
 this  “Sangam”,  with  which  we  are
 concerned  because  we  want  demo-
 cracy  to  gurvive,  we  want  democratic
 value  to  survive  and  we  want  parlia-
 mentary  institutions  to  survive.  If
 Subroto  and  Priya  have  done  what-
 ever  they  have  done,  in  organising  a
 demonstration,  a  black  flag  demons-
 tration.  a  hundred  times  I  would  say,
 cheers  to  Priya  and  cheers  to  Subroto
 T  can  also  say  that  the  same  fate
 awaits  this  Colossus  Mahant,  if  ho
 comes  to  Kerala.  I  am  telling  you  to-
 day,  in  advance.  We  are  determined
 everywhere  to  oppose  and  annihilate
 tis  trend  in  Indian  politics  go  that
 democracy  can  survive  and  parlia-
 mentary  institutions  can  survive,

 SHRI  SURENDRA  MOHANTY
 (Kenerspara):  Mr,  Chairman,  Sir,
 every  dark  cloud  hay  its  silver  lin-
 ings.  The  Calcutta  incident,  how-
 ever,  deplorable  and  vulgar  it  may
 be,  has  at  least  one  weleome  aspect.
 It  has  unmasked  the  fascist  face  of
 the  Congresa  regime,  which  we  want
 to  condemn  and  destroy  through  the
 motion  moved  by  my  hon.  friend
 Shri  Shysmnandan  Mishra,  The
 attack  on  JP  in  Caleutts led  by  Con-

 abetted  by  2
 a  sitting  MP



 405  Violent  Incident  CHAITRA  18,  80  (SAKA)  in  Calcutta  (Motn.)  406

 of  this  House,  who  in  a  most  unaba-
 ahed  manner  hag  justified  his  action,
 fa  really  unparalielled  in  the  political
 history  not  only  of  India  but  of  the
 world  Sir,  I  would  ask  those  who
 talk  of  the  preservation  of  the  system
 of  parliamentary  democracy,  how
 was  it  open  to  a  Minister  and  to  an
 elected  representative  of  this  House
 to  lead  this  king  of  demonstration,
 vulgar  demonstration?  This  is  worse
 than  vulgarity.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Please  define  vulgarity.

 SHRI  SURENDRA  MOHANTY:
 I  am  coming  to  that.  With  you  site
 ting,  I  need  not  define.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  You  symbolise  that.  How
 can  you  define?

 SHRI  SURENDRA  MOHANTY.
 I  have  every  regard  and  affection  for
 the  youth  of  West  Bengal.  But,  my
 only  regret  is  that  they  are  त्ट्राहन
 @ented  in  this  House  through  a  per-
 gon  ike  Mr  Pnya  Ranjan  Das
 Munsi,  whose  cultural  level  today  has
 gone  even  below  the  level  of  urchins.
 In  an  unabashed  manner....

 SHRI  N.K.P.  SALVE:  Sir,  is  it
 fair?

 2i  hrs,

 SHRI  SURENDRA  MOHANTY:
 Iam  not  yieding.  Some  of  the  speak-
 era  of  the  treasury  benches  have  ex-
 ceeded  the  urchings  in  their  abuses  and
 aspersons,  We  many  differ  from  Shri
 Jayaprakash  Narayan.  We  may  differ
 from  Mrs  Indira  Ganhi,  but
 that  does  not  give  us  the  liberty  to
 bhural  absuse;  at  her.  Those  who  want
 te  cherish  the  value:  of  democracy
 ug  respect  the  opposition,  should  hot
 have  indulged  in  this  kind  of  vulgar
 outburst,  this  evening.  If  according
 te  Shri  Dag  Munsi.  the  demonstration
 Was  justified  and  if  it  was  sponta.
 heous,  |  ask  bim  as  an  honest  man
 why  the  Chiet  Minster,  Shri  Siddhar-

 flanker  Ray,  hod  to  express  re-
 ह  grhat  at  over  the  incident?

 Here  I  have  th  Hindustan  Standard  of
 7th,  Manday.  The  reort  is  of  its
 Staff  Corfrespondent  datelined;  फिदा
 gapur,  April  6:

 ‘The  Chief  Mhunister  of  West
 Bengal,  Mr.  Ss.  8,  Ray,  today  ex-
 ressed  his  regret  over  the  recent  in-
 cident  of  an  attack  on  Mr.  Jayapra-
 kagh  Narayan’s  car  in  Calcutta”.

 He  wag  worried  a:  the  action  of
 the  Chhatra  Congres;  Youth  in  Cal-
 cutta

 “Mr.  Ray,  however,  claimed  that
 students  and  youth  got  exciteg  over
 certain  remarks  on  Mrs.  Gandhi
 made  by  Mr.  Narayan  after  hia
 arrival  in  West  Bengal.”

 This  is  exactly  what  we  are  oppo-
 Sing  today.  Mrs.  Gandhi,  the  Prime
 Mimtster  of  India,  cannot  claim  the
 diving  right  of  kingship  that  she  will
 be  Leyond  any  criticism.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  If  you  abuse  women  in  filthy
 language,  you  will  be  taught  a  lesson.

 SHRI  SURENDRA  MOHANTY:  I
 am  not  yielding.  That  a  person,  a
 Minister,  who  hag  not  even  completed
 Senior  Cambridge,  who  hag  not  even
 passed  Senior  Cambridge,  should  be
 the  Chancellor  of  Viswa  Bharati  is
 fantastic....

 SHRI  S.  M  BANERJEE:
 pomt  of  order.

 Ona

 SHRI  SURENDRA  MOHANTY:  I
 am  nog  yielding.

 MR.  CHAIRMAN:  He  2g  on  a  point
 of  order.

 SHRI  5.  M.  BANERJEE:  I  would
 make  an  appeal  to  Sh:i  Mohanty.  I
 have  great  regard  for  his  ability  and
 eloquence.  I  myself  have  passed  just
 Senior  Cambrige.  Anyone  who  has
 attained  the  age  of  25  and  who  ig  nat
 insane  can  become  a  member  of  this
 House.  May  Tt  ask  him  if  this  is  the
 criterion  to  be  adopted?  May  I  agit
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 whydoes  he  respect  Tagore  who  was
 not  even  ६  matriculate?  Is  this  the
 standard?  If  a  person  has  not  passed
 a  particular  examination,  does  he  not
 have  knowledge?  This  is  shameful.

 SHRI  SURENDRA  MOHANTY:
 What  is  the  point  of  order?

 Let  us  use MR.  CHAIRMAN:
 moderate  language.

 SHRI  SURENDRA  MOHANTY:  It
 ig  allegeg  that  Jayaprakash  Narayan
 made  a  statement  in  Calcutta  on  his
 arrival  that  the  Prime  Minister  Indira
 Gandhi  was  not  fit  to  be  Chancellor
 of  Viswa  Bharati  University  and  that
 this  enraged  the  youth  of  Bengai.  Is
 this  not  q  fascist  tendency  that  you
 claim  the  divine  right  of  kingship
 which  was  washed  away  in  blood  in
 the  i6th  century  in  England?”  That
 the  Prime  Minister  should  claim  the
 divine  right  of  kingship  and  she
 should  be  beyond  all  criticisim  of  the
 Oposition  and  the  Opposition  should
 swallyow  whatever  be  hey  _protesta-
 tions  shows  a  fascist  trend,  a  fascist
 tendency,  which  we  are  condeming  to-
 day  (Interruptions)  because  Mr.  S.
 S.  RAY  said  that  JP  made  certain  re-
 marks  about  Mrs.  Gandhi  which  had
 enraged  the  youth  of  Bengal  (Inter-
 ruptions).

 AN  HON.  MEMBER:  It  is  the
 “statement  of  Mr.  S.  S.  Ray.

 SHRI  SURENDRA  MOHANTY:
 You  are  more  loyal  than  the’  king.
 You  will  never  be  able  to  understand
 this  because  this  is  not  a  Supreme
 Court  brief.  I  could  not  adduce  per-
 haps  better  evidence  to  the  vulgarity
 that  was  permitted  on  2nd  April  than
 to  quote  the  statement  of  Mr.  S.  S.
 Ray  which  I  have  quoted.  My  chal-
 lenge  is  still  open.  If  the  demons-
 tration  was  that  innocuous  and  that
 justified,  why  should  S.  8.  Ray  the
 Chief  Minister  of  West  Bengal  come
 with  that?

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Where  was  democracy  in
 Utkal  University  when  the  Minister
 and  Governor  were  not  allowed?

 id
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 SHRI  SURENDRA  MOHANTY:
 Instead  of  “affording  protection  to
 the  critics  of  the  powers  that  be  the
 Government  is  today  employing
 strong  arm  tactics  and  methods  and
 is  using  Government  machimery
 to  bludgeon  th  critics  to  silence,
 Before  JP  came  to  Calcutta  he  had
 visited  Orissa  and  we  were  grante-
 ful  to  him  for  that.  From  =  Jara-
 saguda  io  Dhenkanal  the  constitue-
 ney  of  the  Chief  Minister  Shrimati
 Nandini  Satpathy  such  kind  of  vulgar
 attempts  were  also  made,  Here
 we  are  not  so  much  bothered  about
 the  personal  safe:y  of  JP.  Every
 man  is  mortal  and  men  like  JP  and
 and  Gandhiji  always  die  a  martyer’s
 death  they  do  not  die  of  protracting
 allments,  Krishna  was  killtd  by
 Jarasa,  Christ  was  crucified.  Gandhiji
 was  killed  by  Godse.  The  violent
 death  of  such  great  men  always  gives
 tragic  dimension  to  _  their  lives.
 Martyrs’  bood  does  not  go  in  vain,
 So,  we  are  not  bothereg  about  JP  or
 Samar  Guha;  we  are  concerned  with
 values.

 SHRI  C.  M.  STEPHEN:  You  are
 determined  to  make  a  martyr  of  him
 to  make  political  capital  out  of  it.

 SHRI  SURENDRA  MOHANTY:
 As  I  was  saying  drunkards,  and
 hooligans  were  employed  by  the
 Congress  under  the  garb  of  youth
 Congress  and  students.

 PRIYA  RANJAN  DAS
 Whisky  bottles  were  found

 lea-

 SHRI
 MUNSI:
 in  Biju  Patnaik’s  house,  your
 der’s  house.

 SHRI  SURENDRA  MOHANTY:
 If  he  is  interested  in  learning  about
 Biju  Patnaik  he  may  better  address
 his  enquires  to  Mr.  S.  S.  Ray  who
 was  his  paid  retainer  for  a  number
 of  years  and  who  was  handling  his
 taxation  matters.  Naturally  he
 would  be  able  to  have  much  better
 information,

 SHRI  C.  M.  STEPHEN:  You  have
 now  shifted  the  retainership  to  JP?
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 SHRI  SURENDRA  MOHANTY:
 In  Orissa  in  Dhenkanal  300  drunkards
 and  hooligans  under  the  garb  of  stu-
 dents  and  outh  congress  started  pel-
 ting  stones  at  0  O’clock  on  JP,  meet-
 ing  on  30th  March,  974  but  unfor-
 tunately  they  hit  the  armed  police-
 men  who  were  there  to  maintain
 law  and  order.  I  congratulate  the
 District  Magistrate  of  Dhenkanal  who
 gave  order  for  a  lathi  charge  and  in
 the  mele  hooligans  were  hurt.  They
 are  therefore  today  clamouring  for
 a  judicial  inquiry  into  it  and  the  Dis-
 trict  Magistrate  and  the  S.  P.  are  be.
 ing  victimised  because  their  “crime”
 was  that  they  had  only  maintained
 law  and  order.  It  is  for  the  informa-
 tion  of  Shri  Brahmananda_  Reddi.
 Since  you  are  asking  me  to  conclude,
 let  me  tell  you  that  this  is  synchra-
 nising  with  the  death  knell  of  de-
 mocracy  in  this  country.  We  can
 sit  till  the  early  hours  of  the  morning
 here  as  we  are  discussing  a  very  vital
 issue  which  goes  to  the  very  root  of
 our  democratic  existence,  These  are
 fascist  trends.  I  know  the  commu
 nists  want  to  make  Shrimati  Indira
 Gandhi  a  Keransky.

 SHRI  8.  M.  BANERJEE:  Your  pro-
 nunciation  is  very  bad.

 SHRI  SURENDRA  MOHANTY:
 Sir,  God  save  Shrimati  Indira  Gandhi
 and  the  Congress  Party  from  the
 hands  of  our  friends,  the  Commu-
 nist  Party  of  India.  Whatever  it  may
 be  this  is  a  very  serious  matter.  Now,
 what  we  are  concerned  about  is  not
 the  safety  of  J.  P.  It  is  not  the
 safety  of  Samar  Guha  or  of  any  indi-
 viduals  but  with  certain  fundamental
 values.  My  only  regret  is  that  the
 Members  on  the  Treasury  benches
 have  degraded  such  a  momentous
 issue  to  personal  level  and  with  these
 words,  I  fully  associate  myself  with
 the  motion  moved  by  ShriShyam-
 nandan  Mishra  ang  I  hope  our  message
 will  be  carried  across  the  people  and
 even  at  the  last  moment  hon,  Mem-
 bers  on  the  other  side  will  analyse
 their  hearts  and  associate  themselves
 also  with  this  motion  which  has  been
 moved  by  Shri  Shyamnandan  Mishra

 409  Violent  Incident  CHAITRA  18,  897  (SAKA)  in  Calcutta  (Motn.)  4I0

 and  deplore  the  violence,  whatever
 its  colour,  whatever  its  origin  might
 have  been  and  in  whatever  sphere  it
 might  have  occurred.

 श्री  शंकर  दयाल  सिह  (  चतरा)  :

 सभापति  महोदय,  मैंने  बहुत  ध्यान  से  श्याम

 बाबू  का  प्रस्ताव  पढ़ा  है  और  मेरी  बहुत  इच्छा

 हो  रही  हैं  कि  अगर  थोड़ा  सा  संशोधन  श्याम

 बाबू  उसमें  कर  दें  तो उसको  स्वीकार  कर  लिया

 जाय  और  इस  संशोधन  को  स्वीकार  करने  में

 श्याम  बाब  को  कोई  आपत्ति  नहीं  होनी  चाहिये
 या  जो  हमारे  विरोधी  दल  के  माननीय  सदस्य

 हैं,  उनकों  कोई  आपत्ति  नहीं  होनी  चाहिये।
 संशोधन  वही  है,  कोई  लिखित  नहीं  है  t

 लिखित  तो  सबने  चिड़ा  कर  लिया  है  ।

 मेरा  संशोधन  यह  है  :

 “अगर  उस  घटना  क  समय  सुब्रत

 मुखर्जी  और  प्रिय  रंजन  दास  मुशी
 नहीं  होते  तो  वह  घटना  दुर्घटना  में

 बदल  जाती,  इसलिये  वह  सदन  श्री

 सुब्रत  मुखर्जी  और  श्री  प्रिय  रंजन

 दास  मुन्शी  के  प्रति  कृतज्ञता  व्यक्त
 करता  है  जिन्होंने  वहां  'उपस्थित

 होकर  कोई  दुर्घटना  होने  से  बच  या  |

 अब  यह  तो  बहुत  ही  निर्दोष  संशोधन

 मैं  आपको  दे  रहा  हूं  ।  आपको  क्ृतन्नता
 व्यक्त  करनी  चाहिये  दास  मुन्शी  के  प्रति  और

 सुब्रत  मुखर्जी  के  प्रति  जिन्होंने  वहां  उपस्थित

 होकर  किसी  तरह  की  दुर्घटना  नहीं  होने  दी  ।

 देश  में  इस  समय  हिसा  का  एक  वातावरण

 जागृत  होगा  हैं  |  सभापति  महोदय,
 आपने  स्वयं  अपने  भाषण  में  बहुत  ही  अच्छे-

 अच्छे  शब्दों  के  द्वारा  उसका  वर्णन  किया  है  I

 मैं  जब  आपको  देख  रहा  हुं  तो  अभी  भी  वह
 झलक  आपकी  आंखों  में  दिख  यी  दे  रही  हैं  t
 आप  वहां  से  उठ  कर  जब  सामने  की  कुर्सी
 पर  गये  हैं  और  आप  जब  मेरी  ओर  ठीक

 सामने  देख-  रह  हैं  तो  आपकी  नजरों  से  भी

 यह  वात  साफ  जाहिर  हो  रही  है  कि  हिसा  के

 वातावरण  को  बनाने  में  सबसे  बड़ा  हाथ
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 हमारे इत मित्रों का  है  |  यह  ठीक  है  कि
 आप  जब  वहां  बोल  हे  ये  तो  भाप  का  कुछ
 कहनी  था,  लेकिन  वहा  से  जब  श्राप  देखेंगे  तो

 बिल्कुल  साफ़-पाक  चीजे  दिखायी  देंगी  कि  हमारे
 जो  मित्र उधर  बैठे  |  है ंहिसा  को  जागृत  करने

 में  उसका  बहुत  दड़ा  हाथ  है  कौर  मुझे  बड़ी  खुशी
 हो  रही  है  -  सभापति  महोदय,  कि  प्राय

 ऐसे-ऐसे  अपना  सिर  हिला  कर  हमारा  मनु-
 मोहन  कर  रह  है  1

 इस  सदन  में  हसने  कई  दुखद  घटनाओं
 की  पर्चा  की  है।  वर्ष  के  प्रारम्भ  में  ही  केन्द्रीय

 रेल  मंत्री  और  देश  के  एक  भारतीय  नेता
 श्री  ललिततारायण  मिथ  की  हत्या  की  चर्चा

 हम  लोगो  ने  की  ।  उसके  बाद  इलाहाबाद

 हाई  कोर्ट  में  जहां  से  श्री  जनेश्वर  मिश्र  चुन
 कर  झाये  हैं  वहा  के  एक  गोविन्द  मिश्र  ताम  के
 सज्जन  ,  (व्यवधान)  गोपाल
 या  गोविन्द  मैं  नहीं  जानता  हू  मैं  मिश्र  जानता

 है  कि  दोनों  मिश्र  हैं  कौर  हो  सकता  है  वि

 कोई  मिश्रण  हो,  मैं  नही  कहता  कि  इस  सम्बन्ध

 में,  लेकिन  बहू  एक  दुखद  घटना  हमारे  सामने

 आई  जिसकी  स्य्खा  हमने  इस  सदन  में  की  ।

 उसके  कुछ  ही  मम  बाद  जब  कि  झख बारा

 की  काली  स्याही  नहीं  रखी  होगी  कि  उच्चतम

 स्थान;  के  मुख्य  न्यायाधीश  पर  जो  बम

 प्रहार  किया  गया  उसकी  भी  चर्चा  हम  लोगो

 ने  इस  सदन  में  की  ।  उसके  बाद  कलकल

 हद2  हा,  क्या  नहीं  हुआ,  यह  तो  मैं  नहीं
 जानता,  मैं  नहीं  थ  लेकित  3  अप्रैल  को  मेरे

 ऊपर  भी  कुछ  इसी  तरह  की  घटना  होते-होते
 बच  गई  ।  मैं  अपनी  कांस्टिट्यूएंसी  मरी

 रवैया  से  जना  जा  रहा  था  गाड़ी  से  कौर

 एक  वे  एक  §=20  व्यक्तियों  ने  नारा

 लगाना  शुरू  किया  झुमरि  ठलैया  का  नाम

 सभी  लोग  जानते  होंगे  इसलिये  कि  विविध

 भारती  पर  फर्माइशी  गानों  के  लिये  सबसे

 ज़्यादा  फरमाइश  झुमरी  ततैया  से  होती  है  ।

 जब  मैं  उस  जगह  से  जा  रहा  था  तो  20-25

 सड़के--महू  छात्र  नहीं  ये,  लफंगे  थे,  मैं

 शुबहा  शब्द  प्रयोग  नहीं  करता  हु,  कुछ  लगन

 एक के  एक  नारा  सपने  लगे  कि  बंगाल  का

 बला  बिहार  में  लेंगे  f  मैंने  तो  अखबार  भी
 नहीं  देखा  था,  तब  तक  एक  बड़ा  सा  रीता
 चलो  जिसने  मेरी  गाड़ी  के  शीशे  को  तो

 बिलकुल  भागे  से  निकाल  कर  दिया,  दूसस
 बला  उसमे  दाहिने  तरफ  के  शीशे  को  तोड़
 दिया  ।  वह  तो  खुशकिस्मती  कहिये,  श्राप
 लोगों  की  शुभ  कामना  मेरे  ऊपर  है  कि  मे

 सही  सलामत  कप  लोगों  के  सामने  हाजिर  हूं
 नही तो  दो  तारीख  को  कलकते  में  हमारें,
 तो  विश्नो  ने  बचाया  दुर्घटना होने  से  लेकिन

 दूसरी  झोर  बिरोधप्ती  दस  के  लोगो  ने  जिस
 वातावरण  की  सृष्टि  की  है  उसके  कारण  सारा
 देश  राज  हिसा  के  कगार  पर  खड़ा  है  कौर
 इसके  लिये  राज  या  कल  जाने  वाला  इतिहास
 इसकी  निन्दा  करेगा  कि  पढ़ने  बाला  जनेगा
 कि  उनकी  इसमें  भूमिका  गया  हैं  ?  जनता
 में  विरोधी  दलों  की  बहुत  बड़ी  भूमिका  हैं,

 बहुत  बड़ा  कर्तव्य  हैं  in  लेकिन  मैं  वह  जानना

 चाहत;  हु  कि  1 क  विरोधी  दलों  वा  एक  ही
 काम  हैं  कि  भाग  में  थी  वा  काम  करे  ?

 कई  बातों  की  चर्चा  होती  है  माननीय
 सदस्य  राजीव  झ  की  चर्चा  हुई  ।  शंकर
 देव  जी  के  साथ  वर्धा  में  बयार  ग्राइनर  में
 जो  घटना  हुई  थो,  उसकी  भी  मैने  -बचा  की
 थी  ।  मुझे  विरोधी  लोगो  की  भी  ता  २  7नीचे  1
 जब  मा  नीय  सदस्य  पीलू  मोदी  के  ऊपर  किसी
 में  चप्पल  फेंकी  थी  तब  भी  मैने  दु  ख  व्यक्त
 किया  था  और  दागे  भी  किसी  के  ऊपर

 जूते  >चयन  का  प्रहार  होगा  तो  मै  दु  ख  ब्याज
 कहेगा  ।  लेकिन  जाके  पैर  से  फट  बाई,
 सो  कया  जाने  पीर  पराई,  थोड़ी  सी  चात

 क्या  हुई  जया  नहीं  हुई,  उसको  लेकर  इतना
 बताई  बनाया  जा  रहा  हैं,  तो  मैं  तो  केवल

 एक  बात  कहना  चाहता  हैं  कि  हम  आह  भी

 भरते  हैं  तो  हो  जाते  है  बदनाम,  वह  कामल  भी

 करते  हैं  तो  या  नहीं  होती  ।

 हमारे  पूर्व  बक्ताधों  ते  बहुत  कुछ  कड़ा

 है।  मैं  नही  चहता  कि  इस  सात  का  बहुमूल्य
 समय  मैं  बरबाद  करं  ।  एक  ही  जात  मैं  कहता

 चाहता  हूं  कि  थी  समर  महा  जी  के  प्रति  हम

 द
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 सबको बहुत  प्रा दर  है  ।  मैंने जब  अखबारों  में  थोड़ी
 सो  बात  इनके  बारे  में  पढ़ी  तो  मुझे  बढ़ो  चिन्ता

 | ऑ  और  मैंने  सोचा  कि  झगर  समर  दा  की  कुछ
 भी  हुआ  होगा,  अस्पताल  मे  गये  होगे  तो
 मेरे  हुअ  का  ग्रुप  मिले  या  न  मिले  पुराना  खून
 में  उनके  लिये  दे  दूगा  |  इतना  मैं  इनके  लिये
 झा दर  करता  हूं  भीर  ये  हैं  भी  बरादर के  काबिल।
 लेकिन  जब  के  यहां  आये  तो  इनकी  बुलन्दी
 चकी  सेहत,  इनकी  भावज  में  कोई  भी  कमी  न
 देख  कर,  मुझे  सगता  है  कि  यहां  के  नौजवानों
 से  उनका  इतना  अधिक  स्वागत  क्या  कि
 उससे  इनका  व्यक्तित्व  इतना  अधिक  जागे

 बढ़ा  ।  इसके  लिये  समर  दा  को  बंगाल  के
 नौजवानों  के  प्रति  धन्यवाद  ज्ञापन  करना

 चाहिये  ।

 अन्त  में  एक  बात  बह  कर  अपने  भाषण
 को  समाप्त  करूगा  शौर  वह  यह  कि  देश  के
 सामने  जो  परिस्थितियां  हैं,  वे  चिन्ता  की  है
 हिंसा  के  पाव  बढ़  रहे  है,  जनतन्त्र  पर  खतरा

 बढ़  रहा  है  भौर  हम  लोग  जो  इस  सदन  में
 बैठे  हैं,  भारत  की  60  करोड़  जनता  के  प्रति-
 निधि  ा  रूप  मे--हमलों  बहुत  गम्भीरता
 से  इन  बातों  का  तरफ  ध्यान  देना  चाहिये  1

 यह  ठीक  हूँ  कि  हम  लोग  एक  दुसरे  पर  लाइन
 लगा  दें,  एक  दूसरे  पर  कीचड  उछाल  द  एक
 दूसरे  के  सम्बन्ध  मे  सरहनसरह  की  बाते  बह  दे,
 लेकिन  जनसभा  का  पौधा  जिस  दिन  कुम्हला
 जायेगा  उस  दिन  इस  छत  को  मिनारे  नहीं
 रहेंगी।  इसलिये  हम  लोगो  का  कर्तव्य  है

 कि  देश  मे  जो  वातावरण  इस  तरह  का  बनता

 चला  जा  रहा  हँ--अतिहिसा  का--इलकों

 रोकने  की  भ्रमर  2  चलने  जवाब देहों  हम
 लोगों  की  है  तो  4  आने  जवाबदेही  ड्राप  लोगों

 की  भी  है  ।  इसलिये  कि  यहा  जो  कुल  सख्या

 हैं  उस  में  चार  न  भर  यानी  25  प्रतिशत

 कप  लोग  हैं  ।  हम  चाहते  है  कि  यह  25

 अधिकत  भागे  चुनाव  मे  भी  कायम  रहे,  हम  नही

 गाहते  हैं  कि इधर  बिल्कुल  सफाचट  हो  जाये--

 1... ड  लोगों  को  इसकी  चिता  भी  रहती  है।

 इसीलिये  बाप  सोग  जो  बोलते  हैं--सच  बोलें

 ा  झूठ  बोलें--इस  को  सुनते  हैं,  बहुत

 आदरपूर्वक  सुनते  हैं  कौर  जनता  भी  सुन  लेती

 है,  लेकिन  इस  कान  में  सुन  कर  उस  कान  से
 निकाल  देती  है  क्योकि  भारत  की  जनता  जानती

 है  कि  देश  के  लिये  कौन  क्या  कड़  रहा  है।
 भारत  की  जनता  जातती  है  कि  राज  इंदिरा
 गाधी  के  सिवाय  न  कोई  हमारा  नेता  है  शौर
 ने  त्तीय  में  कोई  भारत  के  जनतन्त्र  की  र्स
 कर  सकता  है।  इसलिये,  सभापति  जी,  अच्छा

 हुआ  कि  मेरे  भाषण  के  समय  श्राप  इस  कुर्सी  पर
 विराजमान  हैं,  इसलिए  मैं  आपको  साक्षी  रख
 कर  इन  भाइयो  से  अनुरोध  करना  चाहता  हुं---
 जयप्रकाशजी  को  छाता  बना  कर  दुबकी  न  नें
 बंगाल  में  क्यों  ऐसा  हुआ

 ?  जयप्रकाशजी
 केने  जाते  तो  उनका  स्वागत  सत्कार  भी

 होता,  लेकिन-  अगल  बगल  वालों  को  देखकर
 जनता  वैसे  ही  भटकती  है  जैसे  लाल  रंग  को
 देख  +र  साइ  भड़कता  हैं।  अगर  एक  तरफ
 उनके  बीजू  पटनायक  रहेगे  को  जनता

 पटक  पटकी  करेंगी  या  नहीं  ?  उनका
 नाम  ही  पटना  है।  दूसरी  तरफ  ग्र तुल्य
 घोष  को  रख  ले  तीसरी  तरफ  पाटी  त  साहब  को
 रख  लें  और  चौथी  तरफ  जनता  के  हमारे
 जो  भाई  लोग  यहा  पर  जन्में  क्सी  का  नाम

 नहीं  ले  रहा  हु  उसमें  से  आप  को  डगर
 किसी  को  रखे  ले-नलों  जाते,  यह  उसे
 का  क्या  असर  पड़ेगा  ?  हम  चाहते  हैं  कि  इस
 वातावरण  को  समाप्त  किया  जा  और  हम  सब
 दल  के  लोग,  जितने  विरोधी  दल  के  लोग  हैं,
 वे  राज  सकल्प  करे  कि  देश  ने  जन तन्त  के
 पौधे  को  मरदाने  नहीं  देंगे  कौर  उसकी  रक्षा
 के  जिये  बड़े  से  बढ,  बलिदान  केएक
 साथ  मिलकर  निगार  रहेगे  ।

 सभापति  सही वध  नी  जी०  विश्वनाथन  t

 थी  एस०  एस०  बीजों  सभापति  जी,

 हम  लोग  दि ६.6  नक  बाँगे  ?

 सभापति  सही दय  ,  विश्वनाथन  जी,
 मावल कर जी  और  साल्वे  जी  पाच-पाच  मिनट

 ले  में  तो  हो  सकता  है।
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 tt  एस०  एम०  बीजों:  मुझे  खतरा
 है--साढ़े  नौ  -ज  चुके  हैं,  भव  प्रखर  रेडियो
 से  किसी  का  नाम  नहीं  बोलेंगे  तो  कल  ,प्रति-
 लेज  मोशन  भा  जायगा।  इसलिये  इस  बहस
 को  पत्र  खत्म  कर  दूं  जिससे  शाले  इंडिया
 रेडियो  पर  लोगों  का  भाषण  भा  जाए।

 SHRI  c.  VISWANATHAN  (Wandi-
 wash):  Sir,  the  resolution  moved  by
 Shri  8,  N.  Mishra  secks  to  deplore
 the  incident  in  Calcutta  where  Prof.
 Samar  Guha  was  assaulted.  Al)  of
 us  feel  very  sorry  about  it.  But  I
 would  hay»  been  happy  if  Shri  Mi<hra
 in  his  resolution  has  condemned  the
 eult  of  vcioltnce  which  is  very  much
 on  the  increase  threugbout  the  coun-
 try  now  Recently  we  heard  that  when
 Mr.  Piloo  Mody  went  to  addrey  a
 teeting  at  Allahabad,  2  chapp..}  was
 thrown  at  tum.  Mr,  Shanker  Dev
 Wags  unfiutunately  assaulted  by  Sarvo-
 daya  workers  and  throws  oul  badily
 from  the  venue  of  the  conferene,  I
 am  glad  our  DMK  rember  his  ex-
 pressed  the  view  that  the  opposition
 should  be  «allowed  to  espress  their
 views  freely.  But  I  ask  him,  is  this
 addressed  to  Delhi  along  or  to  Madras
 also?

 SHRI  V  MAYAVAN:
 relevance?

 What  is  the

 SHRI  5.  VISWANATHAN.  We
 ate  talking  about  violence  an?  that
 is  the  relevance.  Very  recently  one
 of  the  members  of  the  Legistative
 Council,  Mr,  Venga  was  assaulted  and
 stabbed  in  open  day-hght  in  the
 MLA's  hostel  and  the  irrespoz.ible
 Governmen:  of  Madras  took  no  action
 at  all.

 If  the  cult  of  violence  is  on  the
 jucrease,  all  of  us  shoud  be  held  res-
 ponsible  for  it  The  politicians  of  the
 country  have  been  egging  it  on  and
 it  ig  recoiling  on  us.  Whether  it  is
 ra  FP.  or  Mr.  Piloo  Mody  or  Mr.  Guha,
 politicians  receive  bouquets  as  well  as
 brickbats,  But  in  a  democracy,  there
 must  be  two  criteria;  People  must  be
 able  to  express  their  view  without

 fear  and  aisa  change  the  Government
 without  violenre.  If  you  go  on  en
 couraging  violence,  whether  it  is  Bihar
 or  Bengal  or  any  other  State,  it  will
 naturally  recoil  on  us.  The  proverb  in
 the  Bible  says,  he  who  takes  the  sword
 shall  perish  by  the  sword.  If  you  sow
 the  wind  था  Bihar,  you  will  reap  the
 whirlwind  in  Calcutta,  Curbing  vio-
 lence  is  the  responsibility  of  all  of  us,
 particularly  the  ruling  parties,

 [Sumz  Vasant  Sarme  in  the  Chair)

 2i.3!  hrs.

 4  have  great  respect  for  J.  P.  who
 has  started  this  movement  against
 corruption,  But  I  do  not  know  whe-
 the:  it  is  restricted  only  to  Patna  or
 Calcutta.  I  want  to  know  from  him
 wheter  it  will  extend  to  Madrag  or
 not  i  want  लि  P,  to  have  the  same
 yardetck  for  all  the  States.

 SHRI  8,  M.  BANERJEE:  Has  any-
 hudy  toplied  for  agency  fom  Madras?

 SHRI  G.  VISWANATHAN:  80  far
 J  P.  and  his  collesgues  have  kept
 mum  a  out  the  Tamil  Nadu  Govern-
 ment  which  is  the  most  corrupt  min
 istry  in  this  country  दु दाह  glad  T
 havc  come  out  of  it.  The  problem  is,
 how  to  change  the  Governments,  Is
 the  dissolution  of  the  Bihar  Aasem-
 bly  the  panacea  for  all  the  ils  of  the
 country?  I  want  some  concrete
 answer  from  J  P,  or  Mr  Mishra,  We
 have  to  change  the  Government  by
 the  ballot,  not  by  bullets.

 lf  the  fate  of  a  Government  is  go-
 ing  to  be  decided  in  the  streets  by
 mub,  it  will  not  be  democracy.  but  it
 will  be  mobocracy.  We  72०४४  find
 out  8  solution.  There  is  no  provision
 for  recall  in  the  Constitution,  it  has
 to  be  amended.  If  somebody  say»
 that  the  people  are  againat  the  Gov-
 ernment  how  to  find  this  out?  There
 is  no  provision  for  referendum  now
 in  the  Constitution  you  have  to
 amend  it.  Let  us  sit  together  and  ;
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 find  out  a  sdlution.  Let  us  not

 Fenty
 democracy  into  mobocracy.

 Jolence  is  not  to  sdlve
 any  problem.  Our  leader,  late  Shri
 Anna,  used  to  say  that  violence
 frould  complicate  problems  and
 tveate  more  problems  than  solving
 the  problems  Are  we  going  ०
 create  such  a  preceden.  for  the  fu- turet

 Suppose,  in  a  State,  the  Govern-
 ment  is  forced  to  digsolve  the
 Assembly,  what  happens  after  the
 election?  If  somebody  takes  into  his
 mind  and  collects  ten  thousand
 people  and  daily  goes  on  creating
 {rouble  in  the  capital,  what  happens
 to  the  next  Government?  Is  it  going
 to  be  dissolved  again?  Where  i.  the
 end  to  this?  Ultimately,  it  will  be
 some  soft  of  mobocracy,  or  whatever
 We  may  callit  We  have,  therefore,  to
 find  out  a  solution  I  will  request
 the  Pome  Minister,  the  leader  of  the
 country  to  sit  together  with  the
 opposition,  as  well  as  JP  and  find  out
 a  sdlution

 Tam  very  unhappy  that  one  of  our
 esteemeg  members  of  thig  House  and
 former  Dy  Prime  Minister,  Shri
 Morary:  Desai,  has  gone  on  fast  He
 insists  that  unless  the  Prime  Minister
 announces,  and  the  Government
 announces,  elections  in  Gujarat,  he
 would  not  end  his  fast  It  is  unfer-
 tunate  that  he  has  taken  this  extreme
 step  I  think  he  has  to  re-consider  it
 All  of  us  have  to  sit  and  find  out  a
 solution  I  wil]  request  all  the  senior
 leaders  of  Congress  (0)  that  they
 should  not  sacrifice  such  an  eminent
 leader

 Already,  the  cult  of  violence  8  on
 the  mmerease  and  people  go  on  incit-
 ing  molence  Whether  it  is  the  tall-
 lest  man  or  the  shortest  man,  I  want
 that  whosoever  instigates  violence,
 shoulg  be  dealt  with  by  the  law  of
 the  land  १  somebody  instigates  the
 military  and  the  police  that  they
 should  defy  the  Government,  I  am
 very  sorry  to  say  that  it  is  neither
 democratic  nor  patriotic

 Former  American  President  Wood-
 row  Wilson,  once  said  that  the  world
 must  be  made  safe  for  democracy,  Let

 us  not  worry  about  the  world,  at  least
 this  country  must  be  made  safe  for
 democracy,  Let  us  curb  and  eradi-
 cate  violence  in  this  country  and  the
 politicians  of  this  country  should
 take  up  the  responmbillty.

 SHRI  N  हू  P  SALVE  (Betul):
 Mr  Chairman,  Sir,  a  debate  on  a
 Motion  such  as  the  one  which  8  being
 discussed  by  the  House  should  have
 taken  the  entire  discussion  to  the
 dizry  heights  of  sublime  dignity  in
 fact  but  if  it  had  descended  to  the
 disgraceful  low  depths  of  ridicule,

 I  am  afiuid,  the  supporters  of  the
 Motion  have  to  thank  themselves  for
 the  gross  mishandling  of  the  entire
 matter  I  think,  greatest  harm  has
 been  done  to  JP  by  bringing  him
 to  mdicule  in  this  House  by  those
 who  have  sought  to  defend  him  If
 he  has  friends  lke  them,  who  have
 defended  the  Motion,  JP  need  no
 enemies.

 S.r,  in  a  way,  this  debate  has  been
 exceedingly  helpful,  for  a  smoke
 screen  had  been  created  about  this
 incident  an  the  country  and  =  every
 sane-thinking  person  including  Shri
 Siddartha  Shankar  Ray  regretted  the
 incident  Everyone  regrets  an  incj-
 dent  in  which  it  becomeg  necessaiy  to
 throw  chappals  and  throw  brick-bats
 No  one  s  happy  We  love  devoutly
 democratic  traditions  and  we  hate
 situations  ang  we  hate  contingencies
 where  the  people  have  to  resort  to
 extra-Constitutional  and  extra~-legal
 Means  in  any  manner  whatsoever.
 And  therefore,  we  are  sorry  for  the
 incident  As  J  was  listeung  to  Shri
 Priv.  Ranjan  Das  Muns,  very  care-
 full.  and  very  cautiously—I  iustened
 to  the  facts  as  he  narrated  them  with
 absolute  calm,  clarity  and  lucidity—
 I  felt  and  I  say  now,  that  far  from
 blaming  the  Chhatra  Parishad  ang  far
 from  blaming  the  Youth  Congress,
 my  hearty  congratulations  t)  the
 young  people  in  thece  two  organiza-
 tions  for  their  extreme  restraint  and
 exemplary  behaviour  if  there  is  any
 one  to  be  blamed  in  this  connection,
 ig  there  38  any  one  to  be  blamed  for
 the  episode,  it  ts  those  who  mdulged
 in  recklesg  and  irresponsible  criticism.
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 The  hon.  Member  from  ‘Orissa  was
 asking  why  anybody  should  arrogate
 to  himself  the  divine  right  ang  the
 divine  authority.  That  is  precisely,
 with  great  respect,  my  submission.  Is
 it  correct,  and  has  anyone  any  ousl-
 nese  to  say,  that  the  Prime  Minister
 has  soiled  the  land  of  Bengal  and  the
 good  nume  of  Rabindranath  Tagore
 by  becoming  the  Vice-Chancellor  of

 a  University?  Is  it  not  a  personal
 mvective?  You  may  have  difference
 of  opinion  and  you  may  think  that
 somebody  else  38  more  suitable,
 others  have  ther  own  opinion,  but
 casting  8  personal  aspersion,  to  what
 extent  is  2t  in  conformity  with  gnod
 taste?  And  how  do  you  expect  peo-
 ple  to  be  silent  spectatorss  to  this
 sor,  of  smear  campaign  going  on
 against  a  leader  whom  they  revere
 and  leve?  How  does  it  behove  a  per-
 son,  who  is  considered  an  embod-
 ment  of  gentleness,  to  cast  aspersiona
 on  the  Prime  Minister?  How  doeg  it
 behove  him  to  say  that  the  Prime
 Minister  is  not  educated  to  be  enti-
 tled  to  lead  the  country?  ly  these
 allegations,  if  these  utterly  urrespon-
 evble,  reckless  abuses  and  invectives
 are  not  going  to  arouse  the  youth  of
 the  country  then,  I  am  _  afraid,  the
 youth  38  not  worth  the  name  In  the
 midst  of  such  grave  provocation  how
 they  have  behaved,  how  they  have
 managed  the  affairs,  how  Shr
 Subroto  Mukherjee  went  and  tried  to
 pacify  the  mob  छह  a  great  tribute  to
 the  restraint  and  exemplary  bchav-
 tour  of  young  Mukherjee,  Priya
 Ranjan  Das  Munsi  ang  80  on  And
 if  Priya  Rangan  Des  Munsi  has  been
 accused  of  being  an  urchin,  then  ail
 of  ug  join  that  member  in  being  ur-
 chins,  because  those  members  are  try-
 ing  to  preserve  the  norms  of  demo-
 cracy  in  spite  of  grave  provocations.

 There  is  one  more  thing  that  I

 Jones  छह  parliamentary  democracy

 Gujarat?  Who  के  responsible  for  in-
 citing  violence  in  Gujarat?  Who  hes
 humiliated  and  paraded  the  MLAa?
 Who  has  stripped  out  the  cloth  of  the
 MP  and  paraded  him  on  the  roads?
 Who  has  killed  a  student  for  the  only
 offence  of  going  to  attend  the  exami-
 nation?  Who  has  talked  of  gherao  of
 Parhament  with  a  miliion  people?
 Who  hay  talked  of  slapping  the
 MLAs?  Who  has  behaved  like  the
 worst  goondas  in  the  Wardah
 Ashram  in  front  of  Vinoba  Bhave?
 Who  has  recommended  extra-consti-
 tutional  means  to  over-throw  the
 lawful  Government?  Last  but  not  the
 least,  who  wanted  the  pohce  and  the
 army  to  revolt”  Under  the  laws  of
 the  United  States  of  America  and
 United  Kingdom  any  call  to  the
 army  and  police  to  :evolt  against  the
 government  is  considered  high  trea-
 son  against  the  country  It  as  only
 in  our  country  that  we  tolerate  that

 SURI  SURENDRA  MOHANTY
 Arrest  him

 SHRI  N  K  P  SALVE  If  we  do
 not  arrest  him  it  is  because

 SHRI  SURENDRA  MOHANTY
 You  cannot  arrest  him

 SHRI  N  K.  P  SALVE:  Mr.  so  and
 80,  we  do  need  to  arrest  him,  as  jong
 ag  you  people  are  there  to  support
 him  He  is  a  damagogue,  ,  (Interrup-
 tions)  I  am  not  yielding.  Sir  this
 gentleman  who  supports  the  partv  35
 led  by  a  party  L  may  be  educated  by
 that  But,  unfortunately,  do  not
 belong  to  that  class  which  hag  com-
 mutted  all  sorts  of  crimes.  |  still
 continue  to  be  economically  on  the
 same  level  ag  my  friend  Mr.  Priya
 Ranjan  Das  Munsi,  and  y  am  ५९०१
 proug  of  it.

 SHR]  SURENDRA  MOHANTY
 You  ate  a  middle  man  detwcco
 crime  and  justice

 SHRIN  K  P  SALVE:  I  am  the
 tiniddle  man  between  the  erime  and
 the  criminals,  and  shat  is  why  |
 know  the  criminals  very  vl!
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 (interruptions)  Sir,  I  de  not  mean
 hitn.  I  mean  all  those  affluent  sec-
 tlons  of  the  society  who  alow  high-
 brow  anobbery  after  committing  all
 रहे  of  economic  offences.  Profes-
 sionally,  l  am  certainly  connected
 with  it.  There  is  no  doubt  about  it.

 There  ie  one  more  important  reason
 why  there  will  never  be  a  creditabi-
 lity  to  JP.  So  far  as  the  question  of
 condemning  violence  and  so  far  as
 his  avowed  profession  to  profess  de-
 mocracy  igs  concerned,  it  is  shis  set
 of  people  who  have  gathered  around
 him,  As  very  rightly  pointed  out  by
 Mr.  Priya  Ranjan  Dag  Munsi,  hag  he
 Mot  willy-nilly  acquired  the  role  of
 an  election  agent  of  all  these  people,
 of  this  motley  crowd  in  the  opposi-
 tion,  who  have  been  thrown  lock
 stock  and  barrel,  not  once,  but  in
 five  consecutive  elections  The  un-
 Yortunate  part  is  do  they  want  us  to
 believe  very  seriously  that  Anrnd
 Margis.  who  are  the  champion  killer
 have  certainly  becomes  apostles  of
 non-violence  Do  they  want  us  to
 believe  that  RSS  has  taken  to  the
 cult  of  non-violence  and  have  star-
 ted  beheving  in  parhamentary
 democracy?  When  the  chief  of  the
 RSS  is  to  be  nominateg  by  the  exist-
 ing  chief,  how  RSS  works.  Sur,  you
 are  from  Nagpur.  I  am  also  from
 Nagpur  The  less  it  {s  said,  the  bet-
 tery  it  is.  Otherwise,  Shri  Jaganna-
 thrao  Joshi  will  again  get  into  the  fit  of
 hysteria.  (Interruptions)  He  has
 Bot  into  it

 Last  but  not  the  least,  there  is  my
 friend,  Shri  Dinen  Bhattacharyya;
 their  hands  are  soileq  with  human
 blood  and  the  entire  water  of  Ganges
 ‘will  not  be  able  to  wash  that  blood  of

 ‘thelr  hands.  How  are  they  talking  of
 parliamentary  democracy?  How  are

 gs  Mogae
 of  condemning  violence?

 i  not  lie  in  their  mouth  either
 to  talk  of  non-violence  or  of  parlia-
 goetery  democracy.  As  long  as
 spirit  of  Shri  Priya  Ranjan  Das  Mu-
 sai  end  Shri  Subrato  Mukherjee
 @arvive  in  thi,  country,  parliamen
 tiny  democracy  shall  go  from  strength

 to  strength.  We  shall  fight  and
 fight  to  the  end.

 Shri  P.  Ga.  MAVALANKAR:  (Ah-
 medabad):  Mr.  Chairman,  Sir,  it  is
 Nearly  seven  hours  now.

 MR  CHAIRMAN.  Now,  he  is  the
 last  speaker  on  that  side.  After  this..

 SHRI  P.  G  MAVALANKAR:  Mr.
 Chairman,  Sir,  it  is  nearly  seven
 hourg  that  we  have  been  discussing
 and  debating  an  rsue  which  is  appa-
 rently  very  small,  of  one  incident  on
 one  day  in  one  metropolitan  city  of
 our  country.  But  the  hope  was  and
 a  that  taking  advantage,  I  use  the
 worg  ‘advantage’  advised  by,  of  the
 very  serious  thing  that  has  happened
 at  least,  this  House,  would  now  con-
 sider  in  all  earnestness  and  fairness,
 the  various  implications,  and  thereby,
 if  possible,  give  to  the  country  some
 kind  of  a  conforting  message  that  this
 Parhament  is  not  going  to  tolerate
 any  increase  in  the  atmosphere  and
 cult  of  violence.  But,  Sir,  when  I
 sat  through,  almost  continuously,
 these  seven  and  odd  hours  of  the  de-
 bate,  I  must  confess  that  I  am  not
 able  {fo  say  that  this  has  been  necessa-
 rily  a  fruitful  debate.  Of  course,  it
 is  not  also  a  completely  futile  debate
 perhaps,  this  debate  has  been  purtly
 futile.  partly  fruitful!  It  has  un-
 doubtedly  produced  some  thinking
 points  But  l  wonder  whether  people
 who  will  reag  the  debate  of  today  मा
 months  and  years  to  come  will
 readily  agree  that  we  as  Members
 of  this  House  were  really  in  a
 serious  mood  and  they  would  ask
 whether  we  were  at  all  earnest  about
 locating  the  guilt,  as  to  where  it  real-
 ly  existed  and  whether  we  were  doing
 80  without  bothering  about  who  was
 at  fault  and  instead  of  trying  to  see
 what  was  wrong  in  our  politics  and
 policy

 Significantly  enough  ,  all  speakers
 who  have  preceded  me  have  been
 Members  of  this  or  that  political  par-
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 United  Kingdom,  for  the  information
 cf  Dr.  Kailas,  if  it  pleases  him,  I
 may  tell  him  that  Independents  have
 Practically  gone  for  good.  However,
 T  do  not  know  whether  in  parliamen-
 tary  democracy,  although  it  becomes
 workable  through  party  system,
 Party  institution  and  party  member-
 ship,  we  should  consider  all  matters
 necessarily  from  any  partisan  angles
 Is  there  no  national  angle?  Is  there  no
 objective  angle?  Is  there  no  dispas-
 sionate  attitude  towards  all  these
 matters?

 I  would  have  gladly  sat  down  if  my
 hon  friend,  Mr  Satpal  Kapur  and
 otherg  felt  that  I  am  the  only  person
 responsible  for  prolonging  the  de-
 hate.  I  am  not  interested  in  making
 a  very  long  speech.  But  the  point  is:
 Look  at  the  attacks  that  have  been
 taking  place  on  both  the  sideg  of  the
 House,  these  attacks  and  counter-
 attacks,  for  instance,  on  J.P  and
 Mrs  Indira  Gand.  What  have  they
 produced?  If  Congressmen  afte  tc  be
 cherged  with  their  heroine  worship,  I
 am  afraid,  I  must  say  that  many  Op-
 Position  parties  must  also  be  char-
 ged  with  their  hero  worship!  If  you
 go  on  attacking  Mrs  Indira  Gandhi
 all  the  time,  then  I  am  one  of  thosc
 who  will  say,  Congressmen  will  go
 on  attacking  J  P.  all  the  time  But
 these  attacks  on  the  Prime  Minister
 and  on  J  P.  and  other  individuals  do
 not  lead  us  anywhere.  It  may  give
 a  vicarious  satisfaction  to  some  of  us
 that  we  have  taken  the  liberty  of
 using  the  parliamentary  forum  and
 thereby  publicly  criticised  or  con-
 demning  or  abusing  this  or  that  the
 individual  or  leader  in  sometimes  the
 most  filthy  language  which  can  ever
 be  used

 Hearing  the  entire  debate,  barring
 a  few  exceptions—I  am  sorry  if  I  am
 brutally  front  in  this  expression  of
 my  feeling,  I  am  not  only  distressed
 but  am  also  disgusted  at  the  way  In

 which  the  detate  has  developed  rather

 SHRIMAT]  T.  LAKBHMIKAN.
 THAMMA:  (Khammam):

 Shean
 used

 the  word  “herdine”  rt
 think,  he  should  change  it  to  द...
 worship.  The  Prime  Ministership  is
 masculine,

 SHRI  P.  G.  MAVALANKAR:  The
 entire  debate  included  all  kinds  of
 verbal  exchanges  and  gesticulations.
 Today,  thé  House  hag  seen  and  wit-
 nessed  a  strange  spectacle  of  some
 political  parties,  pitted  against  each
 Other,  washing  their  dirty  linen  in  '
 Parliament  so  that  the  entire  nation,
 can  watch  and  see  the  dirty  damn
 things.

 What  was  the  purpose  of  the  de-
 bate*  It  was  about  the  Calcutta  in-
 cident  Now,  it  is  not  a  stray  inci-
 dent  It  is  the  culmination  of  the
 cult  of  violence  tha{  is  fast  spreading
 in  the  country.  There  was  the  Al-
 Jahabad  incident  When  the  Allaha-
 bad  :nadent  took  place,  we  did  not
 even  wait  for  the  presg  reports  to
 come  in  We  immediately,  instanta-
 neously,  unanimously  condemned  it
 which  we  thought,  at  that  time,  was
 an  attack  on  the  Prime  Minister  It
 is  on  recorg  what  I  said,  that  any  a!-
 tack  on  the  Prime  Minister  is,  ul-
 mately  an  altack  on  democracy.  And
 we  will  not  tolerate  it.  It  is  not  a
 question  of  this  or  that  party  being
 in  power  It  ig  a  question  of  the  Prime
 Minister  who  belongs  to  the  whule
 country.  Similarly,  when  a  grenade
 was  thrown  at  the  highest  man  im
 the  judiciary,  the  Chief  ‘Justice  of
 India,  this  Howse  expressed  its  decp
 concern,  I  would  have,  therefore,
 thought  that,  when  his  Cacutta  incl-
 dent  took  place.  we  should  have  pin-
 pointeg  the  alarming  fact  that  the
 VIPs,  whether  they  belong  to  the
 establishment  or  to  the  Opposition.

 very  important  persons  who  are  held
 in  high  respect  and  esteem  by  m'l-
 lions  of  pople,  whether  it  is  Mrs.
 Indira  Gandhi  ot  Mr,  Jayaprakash
 Narain~—it  is  foolish  to  say

 ae  n
 country  condemning  Mra.  Indira  87०
 dhi  and  not  Mr.  Jayaprakash  Narae
 yan  ot  vice  versa;  militone  of  people
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 admire  both  these  individuals  88
 netional  leaders,  the  VIP,  are  being
 made  targets  and  that  the  politics  of
 masassination  is  repacing  the  politics  of
 perguation.  That  is  the  point  which  we
 should  have  highlighted  in  thig  debat>,
 because  if  this  alarming  climate  is  no‘
 stopped  and  the  equally  explosive

 conditions  of  repression  are  not  avert-
 ed,  then  I  feel  that  no  amount  of
 debate,  heat  and  argument  in  this
 House  will  really  clear  the  air  trom
 the  polluted  atmosphere

 :  Today  the  situation  is  that  autho-
 fitarianism  and  totalitarianism  are
 increasing  on  the  one  hand;  ani  on
 the  other  hana,  civil  liperties  are
 getting  eroded,  on  the  third  hand,  the
 politicians  and  political  parties  are
 becoming  more  and  more  intolerant
 of  one  another.  It  is  on  account  of
 these  facts  that  all  thig  acrimony,
 bitterness,  hatred,  intimidation  and
 in  the  end  physical  violence  are  being
 injected  into  the  political  atruos-
 phere.

 How  has  violence  been  spreading?
 Can  any  one  of  us,  with  our  hands
 on  our  heart  and  conscience,  say  m
 all  sincerity  that  we  are  not  guilty  of
 using  the  youths  of  this  country  for
 our  politica]  and  narrow  purposes,  for
 our  party  purposes?  Can  we  say  that
 we  are  not  exploiting  the  emotions
 and  sentiments  of  the  people  concern-
 ed?  We  have  the  atmosphere  of
 threats,  intimidations  and  personal
 attacks.  As  my  friend,  Mr  Salve.  has
 said,  uncharitable  criticisms  =  ac
 levelled  against  one  another.  Physical
 assaults,  vio’ence,  use  of  force,  fascist
 techniques  and  even  murders  =  arc
 happening.  Did  they  happen  only  re-
 cently?  Have  we  forgotten  who
 started  the  gherao  and  where  was  it
 started?  Where  was  it  staTted—the
 idea  of  having  the  politicians  of  the
 Opposite  parties  almost  taken  to  ran-
 wom,  closing  them  in  theiy  offices  for
 hours  together?  This  had  happened
 in  more  than  one  State,  and  over  a
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 Several  friends,  including  my  trend,

 Shri  raya  Ranjan  Das  Munsi,  Mr.
 Sa.ve  and  others,  have  referred  to
 incidents  in  Gujarat.  {  would  fixe
 this  to  go  on  record.  The  Gujarat
 movement  started  on  January  .  19,
 ‘1974,  Normally  I  would  not  have
 Sboxen  on  this  because  4  consider  3
 below  the  taste  to  refer  to  my  owa
 Participation  in  that  particular  phe-
 nomenon,  Qn  January  10,  1974,  I
 flew  back  cuttmg  short  my  stay  in
 Madras  where  |  had  gone  as  a  mem-
 ber  uf  g  Select  Committee,  ot  which
 you  Mr.  Chairman,  were  also  a  mem-
 ber,  because  Ahmedabad  was  in
 flame,  and  being  my  constituency,  Mw
 was  my  duty  and  obligation  to  go
 back  to  Ahmedabad.  For  five  days,
 fiom  l0th  to  5th  January,  I  tried  to
 have  a  direct,  timate,  honest  and
 frank  dialogue  with  my  young  friends
 ang  students,  I  have  been  in  the
 education  field  for  25  years  and  more
 and  I  clam  to  know  the  youths  and
 students  fairly  well  The  Navnirman
 Samiti  was  formed  in  my  presence;
 the  name  wags  christened  by  me.  Fer
 five  daysI  pleaded  with  the  student.
 They  made  me  thew  leader,  They
 wanted  me  to  be  the  Chairman  ot
 the  Samiti,  but  l  said  I  could  not  pe
 the  Chairman;  at  best  I  could  be  their
 friend  and  adviser  if  they  chcse  दा ने
 to  be  so.  But  after  five  days,  on  the
 l3th  January  3974  when  I  discovered
 in  the  evening  that  these  youngesters
 and  students  were  out  for  a  pro-
 gramme  involving  some  kind  of  fascist
 techniques  and  violence  and  intimida-
 tion,  at  once  [  resigned  publicly  and
 I  sad  that  I  could  not  ne  the  leader
 of  a  movement  whefe  the  followers
 wanted  me  to  be  led  by  them  rather
 than  to  lead  them  Therefore,  let
 them  not  unnecessarily  chide  against
 some  of  us  and  say  that  Gujarat  was
 full  of  violence.  Of  course,  we  con-
 demn  the  phenomenon  of  MLAs.  and
 Congress  MLAs  particularly,  being
 taken  out  in  all  kinds  of  shameful
 demonstrations,  I  am  one  of  those
 who  feel  eternally  ashamed  of  these
 things  because  they  do  not  Jead  us
 anywhere.  Even  if  it  means  a  chiev-
 ing  the  dissolution  of  the  Assembly,
 it  does  not  mean  westoration  of  de-
 mocratic  and  decent  standards  in  our
 public  life,  Therefore,  my  point  is:



 er  Violen?  Incident  APRIL,  8  ion  ry  Cabouthe'  ete  48

 we  ail  want  this  cult  of  violence  to
 go  an  in  @  galloping  way  and  let  it
 soon  let  us  up  al  while  we  go
 on  simply  and  helplessly  looking  at
 its  destroying  all  of  ug  in  that  pro-
 cess,  or  we  want  to  take  sincere,
 bold  and  prompt  steps  to  put  an  end
 to  this  violence,  intolerance,  bitter-
 ness  and  hatred!  All  of  us  have  to
 ensure  continuously  that  people  can
 attend  and  hold  meetings  peacefully.
 The  other  day  I  was  told  by  my
 friends  that  in  Bihar  those  who  are
 Opposed  to  JP  movement  cannot  hold
 meetings,  and  then  people  who  are
 opposed  to  the  Congress  cannot  hold
 meetings  in  Bengal,  Hatyana  or
 other  places.  This  is  not  good  for  the
 health  of  democracy.

 Therefore,  I  am  concluding  by  say-
 ing  that  this  »s  the  real  challenge  and
 if  we  cannot  see  it  and  it  we  dare  not
 face  it,  then  no  ong  will  help  us,  not
 even  God!  If  democracy  means  civi-
 luseq  behaviour,  persuasion,  tolerance
 and  understanding  each  other's  point
 of  view,  then  ]  should  say  that  the
 “Demon  of  Violence”  must  be  driven
 away  from  our  political  and  public
 life  for  gil  times  to  come,  or,  else,  we
 must  be  prepared  to  perish  for  all
 times!  Hypocrisy  and  dishonesty  will
 not  rescue  us.  Only  sincere  and
 honest  efforts  and  bolq  attempts  in
 the  right  direction  will  rescue  us  and
 thig  country  from  this  increasing  cult
 of  violence,

 w  det  de  (बीवर)  मैं  ऑफ  इतना

 हूं!  बड़ा  दंत,  आहत  हूं  कि  इस  मोशन  को

 #4  1. उ  देखा  तो  मु  बड़ा  धधे  हुआ |

 कहते  तो  बहुत  अच्छा  होता  बाकी.  Zo  पी०

 साहव  विद्यार्थियों  को  इंडिस्सपिलिंग  सिखाते

 हैं।  डिसिपलिन  को  भंवर  करो,  म्ह  उन्होंने
 विद्यार्थियों  को  सिख  या  कौर  ag  उन्होंने'
 सीख  लिया  कौर  वही  उन्होंने  वहां  पर

 डिमोस्ट्ट्रेट  किया  ।  फिर  उस  के  बाद  पुलिस
 को  मह  कहू  विया  कि  सवमेम्रेट  के  कार्ड्स

 को  नहीं  मानता  t  और  वहां  पर  जो  कुछ
 हो  रहा  था,  उसी  तरह  से  पुलिस  वहां  पर
 देखती  रही।  इस  तरह  से  मैं  यह  समझना
 कि  ज े०  पी०  साहब  जिस  मूवमेंट  को  चलाना

 चाहते  थे,  जिस  मिशन  को  वे  चलाना  चाह

 रहे  थे,  ह:  कब  सफल  होता  दीव  रहा  है
 शौर  बह  शुद  उन्होंने  पनी  भालों से  खो।

 तो  मेरी  समझ  में  नही  ड्रामा कि  हमारे  मिश्रा
 जी  कि  तरह से  कह  रहे  हैं  कि  to  पी०  साहब

 के  साथ  जो  कुछ  हुआ,  उस  को  डे प्लोर करें
 शर  यह  करें  बौर  वह  करें  1  उस  के  बाद  मैंने
 देखा कि  समर  गृह  जी  के  साथ  भी  कुछ  हुआ  t

 तो  एक  भी  मैं  यहां  पर  कह  देना  चाहता हु
 और  श्री  शकर  हयात  सिह  जी  ने  भी  इस
 को  रेफर  किया  है  और  वह  यह  है  कि  नवोदय

 '

 सर्व से दा  संध  की  हसिक  कांफ्रेंस  विनोबा  जी

 की  उपस्थिति  में  होती  है  पोर  ऐसी  जगह  पर
 जेक  पी  साहब  पहुचते  हैं।  जेन  पी०  साहव

 वहां  पर  रहने हैं  कौर  उन  के  सामने वे  बैठे  हैं  t

 विनोबा भी  वहां  पर  सीन  के  अन्दर  ये  कौर
 इधर  Fo  पी०  साहब  सामने  बैठे  हैं  कमरे  मे

 अन्दर  कौर  तमाम  उन  के  फालो  घस  at:

 मैं  वहा  पर  पहुंचता हूं,  तो  वें  क्या  करते हैं!
 जब  मैं  पम्प (ट  ले  जा  रहा  था  स्टेज पर  देते
 के  लिए  कौर  वहां  पर  मेरे  दोस्त  ददा  साहबे

 प्रौढा [ह  कर  रहे  थे,  तो  मैं  से  बहा  कि  इन

 वेम्पफए्स  को  करना  दीजिए,

 तो  उसी  क्त  बीच  हें  कुछ  लोगों  ने  कहा  कि

 क्या  हर  है,  हम  देखते  हैं।  कुछ  गंग  लोगों को
 हो  भार  दिये  और  जैसे  ही  उन्होंने  देशी  कि
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 we  तो  इंदिरा  गाधी  से  सम्बन्धित  है  भौर  उस  में

 सिखा  था।

 ‘Look  to  Mra.  Indira  Gandhi  in  the

 totality’.  ,
 जब  उन्होंने  यह  देखा  कि  यह  तो  इंदिरा

 ग्रां धी  का  आदमी हू,  शंकर वेव  तो  इंदिरा  गाधी
 का  एजेंट  है  कौर  वहां  पर  बैठा  हुआ  सन्त
 विनोबा  सरकारी  ह...  है,  तो  इस  तरह  का
 स्लोगन  लगाते  हुए  तमाम  लोगों  ने  मेरा  घेराव
 किया  पौर  उसके  बाद  मुझे  उठाकर  वहां  से

 बाहर  फेंक  दिया  गया  I  और  यह  तब  हमा
 जब  कि  जे०  पी०  वहां  पर  उपस्थित  थे  tT

 फिर में  जे  ०पी०  +  पास  गया  क्योंकि जे  ०पी  ०
 के  लिये  मेरे  मन  मे  बहुत  बड़ा  प्रा दर  रहा  है
 मैंने  उन  से  कहा  कि  आपके  होते  हुए  इस  तरह  से
 आपके  लोगों  ने  किया  है,  आपको  इस  बारे
 में  कुछ  इन्ट्रबशन्स  देनी  चाहियें,  तो  वह  कहते
 हैं  कि  (मैं  इसके  लिये  क्या  कर  सकता  हू।
 कौर  जो  कुछ  हो  रह।  है  वह  ड्राप  देख  रहे
 हैं।

 मेरा  कहने  का  मतलब  इतना  ही  है  कि  जे ०
 पी०  जिस  मिशन  को  चला  रहे  हैं  उसमें
 नेक  सक्सेस  मिल  रही  है

 22  brs.  ee

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  Mr.  Chairman,  Sir,  it  is  now
 over  seven  hours  since  the  discussion
 started  in  this  House,  and  naturally
 all  of  you,  including  me,  must,  have
 been  feeling  very  tired  and  jaded,
 and,  therefore,  I  shall  try  to  be  very
 brief.

 Sir,  after  Istening  to  the  speeches
 of  hon,  Members,  and  particularly  the
 Mover  of  the  Motion  Shri  Shyam-
 tandan  Babu,  !  wonder  why  _  this
 motion  has  been  brought  before  this
 House  at  all.  I  agree  with  what  my
 friends  Mr.  Unnikrishnan,  Mr,  Salve
 and  some  others  have  gaid.  I  cannot
 wall  thia  a  futile  discussion  comie-
 ely,  but  all  the  name,  it  is  8  discus-

 ston,  which,  if  it  had  been  chalienged

 fu  a  different  direction,  would  have
 been  helpful  to  the  country.

 After  all,  Shyamnandan  Babu,  na-
 turally  ag  he  was  not  there,  spoke
 anything  except  the  incident,  though
 the  Hon.  Speaker  had  confined  him
 to  the  particular  incident  at  Calcutta
 on  April  2nd.  Now,  even  after  listen-
 ing  to  the  very  unusually  calm  speech
 of  Prof,  Samar  Guha  and  the  very  well
 delivered  speech  of  my  good  friend
 Mr,  Priya  Ranjan  Das  Munsi,  you  will
 observe,  the  House  will  observe,  and
 wonder  why  a  simple  demonstration
 should  have  come  to  the  floor  of  this
 House  for  a  discussion.

 It  may  be,  Sir,  that  Shyamnandan
 Babu  thought  that  it  will  serve  e
 Political  purpose  if  he  brings  it  on  the
 floor  of  the  House  to  give  it  a  na-
 tional  focus.  That  may  be  30,  but
 even  there,  I  am  afraid,  Shyamnandan
 Babu.  you  have  not  succeeded.

 Now,  I  am  not  questioning  the  ruling
 of  the  Hon.  Deputy-Speaker  when  he
 disallowed  the  amendment  of  Shri
 Indrajit  Gupta;  whether  it  was  allow-
 ed  or  not,  if  the  debate  had  been  di-
 rected  towards,  as  you  had  rightly
 seid,  Sir,  while  you  were  speaking,
 against  the  cule  of  violence,  the  at-
 mosphere  of  violence,  the  cult  of
 hatred  and  what  we  have  been  seeing
 in  recent  months  in  this  country,  if
 this  House  had  unanimously  condemn-
 ed  this  attitude,  probably  that  would
 have  had  a  sobering  effect  not  only  on
 the  entire  population  of  this  country
 but  especially  on  the  impressionable
 young  men  and  women  of  India,  I  will
 not  go  into  the  details  just  pow  be-
 cause  all  of  them  have  been  published
 in  the  papers,  Let  me  start  by  say-
 ing  about  the  Bihar  movement,  Bihar
 movement  is  for  the  dissolution  of  the
 Assembly,  seeking  to  gecure  it  by  in-
 timadation,  coercion,  threat  etc,  Is
 it  to  be  called  a  peaceful  movement?
 Is  it  to  be  called  a  nen-violeny  move-
 ment?  People  who  disagree  with  you,
 who  do  not  want  to  resign,  are  para-
 ded  on  the  streets  with  shoe  and  all
 that  round  their  necks.  Is  thig  not
 an  ugly  intimidation  or  coercion?
 Many  other  things  are  there.  Even
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 img:  #  theetinig  “sawething  had
 ‘sa§4  ogainst  the  Prime  Minister  which

 "Rie  Badve  his  put  just  now  beford  the
 House.’  Is'it  not  intemperate  to  make

 speeches.  Hke  that  about  high  perso-
 nages,  especially  against  persons  who
 are  respected  by  a  large  number  af
 people  in  ‘this  country,  by  millions  of
 people  in  this  country?.  I  do  not  knuw
 Mr.  Mohanty’s  qualifications,  but  to
 call  Mt.  Priya  Ranjan  Das  Munsi,  an
 honourable  Member  of  thig  House....

 SHRI  SURENDRA  MOHANTY:  I
 am.  not  a  mofussil  lawyer

 SHRI  K,  BRAHMANANDA  REDDY
 I  sm  glad  you  are  a  barrister.  I  am
 glad  if  you  are  very  much  satisfied
 of  ‘your  qualifications;  I  have  no  ob-
 jection.  But  your  taste  has  been  just
 now  displayed  here  by  calling  a  co-
 member  ag  an  urchin..

 SHRI  SURENDRA  MOHANTY:  I
 did  nat  call  him  an  urchin.  I  said  he
 had  exceeded  the  bounds  of  an  ur-
 chin

 SHRI  K.  BRAHMANANDA  RED-
 DY:  Never  mind,  if  you  have  not  cal-
 led  him  like  ६08६  I  am  happy.  That  I
 want  to  submit  is  this.  There  are
 several  things  that  have  been  bappen~
 ing.  not  only  here  in  the  House  but
 outside.  I  want  to  ask  this.  You
 cali  students:  to  boycott  schools  and.
 colleges  not  only  for  one  year  but  for

 _  two  years,  to  ‘waste  their  education,  to
 cottie  on  the.streets.  Is  it  patriotism,
 ¥  ask.  Everyone  must  have  noticed
 this  that  wherever  Jayaprakash
 Narayan  goes,  the  first  thing  he  does
 ig  to  touch  the  students  and  youth
 wings.  to  start  this  sangh  or  that
 samithi

 SHRI  SAMAR  GUHA:  It  is  be-
 .  Catise  students.are  on  the  verge  of

 starvation.  25-lakhs  of  educated  youths
 “age  Unemployed  in  West  Bengal  alone.

 SHRIK,  BRANMANANDA  REDDY:
 you:  raatly  that,  then,  the

 d  Yov  Congress  people  were  hold-

 &  solution  and-not  to  call  them
 find

 °
 thi  4  .

 roads  &nd  ask  them  to  indulge  in  all:
 kinds  of  violence,  ‘to  ‘ask.  “them  to.”
 waste  theit  educational  career,  result.  |
 ing  in  huge  loss  to  their  parents.  Is  -
 this  patriotism?  Iy  it  nationalism?  I‘.
 want  to  ask  this.

 MR,  CHAIRMAN:  His  grievance  is
 that  they  have  read  two  lakhs  of  his
 book

 DR,  KAILAS  (Bombay  South):  20
 Jakhs  and  not  2  lakhs.

 SHRI  K,  BRAHMANANDA  REDDY:
 Today  it  is  reported  not  onco  but
 twice  that  JP  himself  has  been  indulg.
 ing  in  some  speeches  which  cause  not
 only  disaffection  and  disloyalty  in  the
 armed  and  police  forces.

 Is  i¢  quite  a  reasonable  activity?
 That  is  a  different  matter  whether
 you  arrest  or  you  do  not  arrest  him.  I
 want  to  submit  to  you....  :

 SHRI  SAMAR  GUHA:  Has  he  ever
 asked  the  army  to  revolt  against  Gov.
 ernment?  He  only  said  that  if  any
 altempt  is  made  to  subvert  the  cons-
 titution,  only  then,  they  could  revolt?

 ‘AN  HON.  MEMBER:  Is  it  the  right
 of  the  army  to  revolt?

 MR,  CHAIRMAN:  Who  is  to  decide
 that?

 SHRI  K,  BRAHMANANDA  REDDY:
 If  you  take  the  roots  of  the  sistter  or
 the  genesis  of  the  matter  and  go  into
 it  and  then  condenin  all  sorts  of  vio-
 lence,  intimidation,  coercion,  etc,  in

 _the  public  life  in  this.  country,  as  I
 said  earlier,  it  would  certainly  create
 2  great  impact  on  ail  of  us.

 PROF.  MADHU  DANDAVATE:  The
 Opponents  of  the  Resdlution  are  chang.
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 ‘  .  4
 ,  SHREK,  BRAHMANAND4  REDDY;

 My  submission  is  this.  Or  April  2,  it
 isdn  the  words  of  है...  Guha  himself,
 that  everything  went  off  peacefully.
 Me  addressed  a  meeting  at  rhe  stu-
 dente’  hall  and  in  the  areas  of  Shri
 Des  Mura,  J.  P.  went  to  Calcutta  nut
 ayace  but  five  or  six  times,  This  was
 vhe  sixth  time  that  he  went  to  Cal-
 vutta.  Not  only  there.  But,  during
 the  Jast  so  many  months  or  about  a
 ‘year  and  nine  months  or  so,  he  must
 @ave  gone  to  7  to  9  States  addressing
 about  jundred  meetings,

 SHRI  KRISHNA  CHANDRA  HAL-
 DER.  is  there  any  restriction  ५०  go  to
 Caleutta’

 SHRI  K  PP,  UNNIKRISHNAN:
 Nobody  said  that

 SHRI  K,  BRAHMANANDA  REDDY,
 I  am  narrating  the  fact  to  be  sure
 about  what  Mr  Syam  Babu  said.  He
 said  that  there  was  a  preplanned
 attack  on  the  car  of  J.  P.  to  murder
 him  or  kill  him  and  things  hke  that.
 You  said  that  there  was  a  pre-med.-
 tated  or  preplanned  attack.

 é
 SHRI  SHYAMNANDAN  MISHRA:

 A  very  carefully  planned  and  execut-
 ed  act.

 SHRI  K,  BRAHMANANDA  REDDY:
 You  must  have  seen  that  government
 has  been  spending  some  lakh,  of
 supees  is  protection  whenever  he  gs
 ta  any  place  of  the  State  in  the  coun-
 try,  Therefore,  to  say  that  the  poiire
 are  keeping  quiet  is  not  correct.  Do
 you  want  the  police  to  interfere  for
 anytisug?  Ig  there  any  demonsrta-
 tion  which  has  not  affected  the  pub-
 lic  life  in  the  country?  Is  it  such  a
 thing  tur  a  person  like  Shri  Mishra  0
 कराई  that  on  the  floor  of  the  House’
 i  must  submit  one  thing  about  Shri
 Whankar  Deo.  He  jis  our  respected
 leader,  He  went  to  Gujarat,  Baroda
 and  other  places  There  was  stone
 throwing;  there  was  brick-batting  and
 there  wag  slmost  all  kinds  of  things

 Re  ba  A
 के  fe  unfortunate  that  Shri

 Shankar  Deo  should  be  insulted  by
 the  Sarvodaya  people.  Therefore,  my

 submission  would  be  this.  If  you  can
 indulge  in  inflammable  language,  you
 can  offend  the  people—highly  respect-
 ed  people  and  highly  respected  ica-
 ders  of  the  States,  leaders  of  the  ne-
 t-on  and  then  simply  get  away  with
 i,  Without  cny  ré@etion,  without  .i7
 countering  by  foreés,  that  is  to  ex
 pect  too  much,  It  is  not  ag  if  I  am
 encouraging  anybody  to  hold  demons-
 trations  The  fact  1s,  we  must  ‘ake  it
 i»  a  Stance  in  the  political  life  of  any
 country  and  more  so,  in  this  country
 All  of  us  have  been  in  public  life  for
 depades  We  have  seen  instances
 where  in  ६  political  atmosphere,  in  a
 pchtizal  heat.  sometimes,  when  intem-
 perate  language  is  used,  when  un-
 necessary  langauge  is  used,  when
 vacabulary  38  wastéd  on  high  dignita-
 laeS,  certainly  emotions  run  high  and
 if  some  young  people  indulge  in  some
 demonstration,  surrounding  a  car,
 what  ही। ६५  jj  matter?  Is  it  a  big  tung’
 I  would  like  to  submit,  let  us  not  take
 an  unrealistic  view  of  things.  You
 say  that  Indira  Gandhij:  become;  the
 Chancellor  of  the  Vishwa  Bharati
 University  You  try  to  offend  her  by
 saying  In  the  words  of  Mr  Salve,
 he  has  sullied  the  name  of  ttis  Um-
 versity  What  type  of  speeches?  Does
 it  lend  maturitv  and  stature  to  the
 ecnt<¢man  who  uses  it?  Does  xt  ro
 create  an  emotion  in  the  munds  of
 yorne  men?  It  does  create  emotion  पा
 the  minds  of  our  people  including  the
 Opposition  friends  Supposing,  some
 other  man  talks  disparagingly,  deni-
 grating  JP  and  using  filthiest  langua-
 ge  would  :t  nct  offend  you?  Would  it
 not  affect  your  emotions?  If  you  get
 passing,  is  72  something  unreasonable
 or  inhuman?  Therefore,  Su,  we
 sheuld  not  thmk  thatI  am  clean  and
 others  are  wrorg,  that  you  are  not
 indy  gig  in  vtolence  and  others  av?
 idulgmg  in  violence  and  so  on  if  I
 associate  myself  with  Indira  Gandhi.
 Iam  a  bad  man  If  Jayaprakash
 Narayan  associates  himself  with  Biju
 Patnaik.  he  is  a  paragon  of  virtue.  Let
 us  not  do  that.  We  know  the  people
 of  India.  The  people  will  be  watch-
 ing  and  are  watcling,  who  is  associat-
 ing  himself  with  whom,  about  whom
 what  the  great  leaders  sre  speaking,
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 and  therefore,  they  are  able  to  arrive
 at  their  own  conclusions,  We  are  not
 worrfed  on  that  account,  But,  the
 point  would  be....

 SHRI  DINEN  BHATTACHARYYA:
 Don't  encourage  this  thing.

 SHRI  K,  BRAHMANANDA  REDDY:
 Certainly  not,  3  would  only  say  that
 it  ig  not  that  because  a  certain  gentle-
 Man  associates  himself  with  a  certain
 gentleman,  a  bad  man  becomes  a  good
 man,  Therefore,  let  us  not  presume
 that  people  are  not  watching  us.  You
 and  I  are  in  the  eyes  of  mililons  of
 people  of  this  country.  By  using  an
 intemperate  and  an  inflammable  lan-
 guage,  you  may  feel  temporarily  grati-
 fied.  Just  for  an  hour,  you  may  feel
 satisfica.  But,  you  should  know  that
 the  Indian  citizen  is  such  g  shrew  man,
 Evep  though  he  is  illiterate,  he  is
 ehrewd  enough  to  understand  who  is
 humble  who  is  wrong,  what  language
 @  perton  38  using  and  therefore  let  us
 be  very  careful.  Therefore,  I  weuld
 submit  to  ths  House,  for  the  conside-
 ration  of  the  entire  House,  that  all  of
 us  must  have  restraint  in  the  exer-
 cise  of  our  fundamental  rights,  either
 of  speech  or  association  and  so  on.  If
 we  observe  restraint,  if  we  do  not  use
 intemperate  language,  if  we  do  not
 use  coercion,  if  we  do  not  use  intimi-
 dation,  if  we  do  not  accuse  others
 if  we  dg  not  denigrate  high  per-
 sonages  in  power  with  all  kinds
 of  allegationg  and  accusationg  and
 if  we  do  not  denigrate  our  demo-
 cratic  institutions  which  we  cherish.
 certainly,  you  will  have  a  better  India
 in  future,  Let  us  all  work  towards
 that,

 I  felt  very  sorry  also.  Many  times.
 when  i  see  that  certain  fnends  8११
 being  paraded  ad  certain  friends  are
 being  insulted,  I  feel  very  sorry.
 This  is  not  the  way  at  all.  Even  +o
 achieve  an  objective  and  even  to  bring
 down  a  Goverment,  this  is  not  the
 proper  wey  agree  with  Mr,  Shyam-
 asndan  Mishra  when  he  sald  that  this
 country  is  a  peaceful  country,  This  is
 car  tradition  and  this  is  cur  heritage.
 Laat  us  maintain that  and  see  that,

 mature.  After  all,  it  ig  not  a  question
 of  the  personalities.  I¢  ig  8  question
 of  the  national  prestige.  It  le  a  ques

 a  question  of  the  na
 It  is  a  question  of  tens  of  millions  of
 our  people  who  are  going  without  food
 and  who  should  get  a  better  deal  to-

 not  befit  anyone  of  us,
 Now  to  put  the  record  gtraight,  |

 just  want  to  waste  the  time  of  the
 House  for  g  few  minutes  so  that  I
 could  read  the  information  I  got  from
 the  State  Government,  because  seve-
 tal  friends  have  said  something..

 PROF,  MADHU  DANDAVATE:  In
 that  case,  why  do  you  say  ‘waste  the
 time  of  the  House’?

 SHRI  SAMAR  GUHA:  Did  you  have
 any  ta:k  with  the  Chief  Minister  when
 he  visited  Delhi  8  this  matter?  I  re-
 quested  you  about  this  over  the  tele-
 phone  on  that  very  day.  within  a  f=
 minutes  of  it.  Did  you  have  any  talk
 with  him?

 SHRI  K,  BRAHMANANDA  REDDY:
 With  whom?

 SHRI  SAMAR  GUHA:  With  Shri
 Siddhartha  Shankar  Ray.

 SHRI  K,  BRAHMANANDA  REDDY:
 He  did  not  meet  me.

 SHRI  SAMAR  GUHA:  He  did  not
 meet  you,

 SHRI  K,  BRAHMANANDA  REDDY:
 You  will  permit  me  to  read  it

 “Shri  Jayaprakash  Narayan  urriv-
 ed  at  Dum  Dum  airport  from  Bhu-
 baneshwar  by  8  plane  chartered  by
 Kalinga  Airlines  at  about  2200
 hourg  on  ist  April  ‘1975.  The  lea-
 ders  of  the  Nab  Nieman  Samiti.
 Congress  (0),  Socialist  Party  etc.
 who  wanted  to  receive  him  were
 allowed  to  go  into  the  VIP  Bart
 where  the  plane  of  Shri  Jayaprakash
 Narayay  landed.  A  mall  group  off!
 Yuba  Congress  followexg  staged  af
 antl.JP  demonertation  at  the  airport
 by  sbonting  slogans.
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 “There  was  no  obstruction  to  Shri
 Jayaprakash  Narayan’s  car  and  no
 clash  during  his  journey  from  the
 airport  to  Calcutta.

 “On  2nd  April,  Shri  Jayaprakash
 Narayan  held  a  number  of  meetings
 at  6|0,  Short  Street,  where  he  was
 putting  up  with  a  relation  of  his
 and  at  a  ground  floor  flat  of  a  multi-
 storeyed  building  at  3  Moira  Street.
 There  was  no  disturbance  during
 these  meetings.  Shri  Jayaprakash
 Narayan  was  to  address  two
 meetings  in  the  afternoon—
 one  at  the  students’  hall  and
 the  other  at  the  Calcutta  Universty
 Institute.  Both  the  places  are  in
 the  university  area  situated  on
 Bankim  Chatterjee  Street  at  a  dis-
 tance  of  about  200  yards  of  each
 other.  The  former  meeting  was
 organised  by  some  teachers  includ-
 ing  those  owing  allegiance  to  the
 CPI(M)  and  the  latter  by  the  Naba
 Nirman  Samiti.  The  Chhatra  Pari-
 shad  and  the  Yuba  Congress  had
 organised  q  mass  rally  of  students
 and  youth  at  the  university  campus
 to  protest  against  Shri  Jayaprakash
 Narayan's  activities.  From  time  to
 time,  prior  to  the  scheduled  meet-
 ing,  processions  of  youth  Congress
 ang  Chhatra  Parishad  paraded  in
 the  locality  where  the  meetnigs  of
 Shri  Jayaprakash  Narayan  were  to
 be  held,  shouting  slogans  and  wav-
 ing  black  flags.  At  about  3635  his.
 Shri  Jayaprakash  Narayan  arrived
 at  the  students’  hal}  escorted  by  the
 police  Elaborate  police  arrange-
 mente  had  been  made  for  mainte-
 nance  of  peace  in  the  area  Shri
 Jayaprakseh  Narayan  was  welcomed
 and  received  at  the  gate  of  the  hall
 by  the  organisers  of  the  meeting.
 The  meeting  was  being  held  peace-
 tully.

 “Meanwhile,  Chhatra  Parishad  and
 Yuba  Congress  meeting  at  the  Uni-
 vertity  campus  terminated  at  about
 1615  hrs,  and  a  big  procession  of
 Youth  Congress  and  Chhatra  Parl-

 shad  led  by  Shri  है:  R.  Das  Munsi,
 MP,  Shri  Subroto  Mukerji,  Minis-
 ter  of  State.  Shr  Sudeep  Bandyo.
 padhyay  and  many  other  leaders
 wae  taken  out,  A  section  of  the  pro-
 cession  about  I00  strong  went  to-
 wards  the  University  Institute
 followed  by  Shri  Subrata  Mukher'ji
 and  a  few  ether  leaders,  Reaching
 the  gate  of  the  University  Institute
 which  by  this  time  was  closed  by
 the  crganisers  of  the  Nava  Nirman
 Samity,  they  began  demonstrating
 and  faced  counter-demonstration.
 Te:.si0n  was  mounting.  Seeing  this
 Shri  Subrata  Mukherjee  climbed  on
 top  of  one  of  the  gate  pillars  of
 the  Institute  and  addressed  the
 crowd  persuading  them  to  disperse.
 His  voice  had  already  cracked  and
 he  lad  to  take  the  help  of  a  power
 mike  used  by  the  police,  Some  went
 away,  but  some  remained  and  Shri
 MuFeryjec  left  the  place.

 Owing  to  the  intervension  of  Shri
 Mukherjee  tension  gubsided,  Tehaton
 however  increased  subsequently  due
 te  ccunter  demonsrtation  by  the
 followers  of  the  Nava  Nirman
 Samiti  and  the  speeches  given  by
 Shri  Samar  Guha,  MP....

 SHRI  SAMAR  GUHA**

 SHRI  हू  BRAHMANANDA  REDDY: oe  The  atmosphere  was  surcharg-
 ed  owing  to  the  nature  of  the  speeches
 made  at  the  meeting.  Shri  ते.  P.
 came  out  of  the  students  hall  after  the
 meeting....”

 SHRI  SAMAR  GUHA**

 SHRI  K,  BRAHMANANDA  REDDY:
 In  fact  [  will  be  anxious  not  to  dis-
 beheve  you  but  the  fact  seems  to  be
 otherwise;  I  am  helpless.

 SHRI  DINEN  BHATTACHARYYA:
 Who  had  sent  you  this  report?

 SHRI  77  BRAHMANANDA  REDDY:
 Not  you.

 «..,  Shri  Samar  Guha  M,  9,  made
 the  followng  remarks:

 “अनघ  recorded.  SSS” recorded.



 gangs..."  (Interruptions)

 7  SHRI  SAMAR  GUHA:  **

 MR,  CHAIRMAN:  lease  resume
 your  seat,  4

 SHRI  SAMAR  GUHA

 MR.  CHAIRMAN:  Not  a  word  of
 what  Prof.  Samar  Guha  says  will  go
 on  record

 (interruptions)

 He  is  reading  a  report,  Mr.  Samar
 Guba.  Now  what  do  you  want  him
 to  do?.  Allow  him  to  reed.  It  is  not
 his  speech,  He  js  reading  the  report.
 Do  you  understand  this  much?  You
 must  agree  that  the  report  he  is  read-
 ing  is  the  report  that  he  has  received
 from  West  Bengal.  You  have  already
 ‘suffered  from  haemorrhage.  Some-
 ‘time  back  you  were  very  cool.  Don’t
 Bet  excited:  Please  sit  down.

 SHRI  K,  BRAHMANANDA  REDDY;
 ‘The  atmosphere  was  however  =  sur-
 charged  owing  to  the  nature  of  the
 speeches  made  at  this  meeting.  Shri
 Jayaprakagh  Narayan  came  out  of  the
 student’s  hall  after  the  meeting  had
 concluded  peacefully  and  boarded  his
 ar  to  go  to  the  next  venue,  .  The
 police  threw  a  cardon  all  around  the

 car  and  took  to  the  University  Ins-
 titute  slowly  through  demonsrators

 “No  sooner  had  the  car  of  Shri  Jaya-
 prakesh  Narayan  reached  the  gate  of
 the  University  Institute  then  it  was
 ‘surrounded  by  the  demonstrators,
 some  of  whem  poundéd  and  thumped
 the  car.  The  police  pushed  them  back
 with  great  difficulty.  Tension  ran

 “high  at  this  stage  when  the  suppor-
 ters  of  the  Nava  Nirman  Samity  rais-
 -ed  counter-slogans  and  made  many
 disperaging  remarks  about  the  Chief

 Minister  and  the  Prime  Minister.  A

 ‘few  pieces  of  brickbats  and  one  or

 -indita  Gandhi  and  her  favourite
 “s@iet  Minister  ate  leaders  of  Goonda

 car  and  gtarted  pounding  it.  She  was
 fcllowed  by.  a  couple  of.  other  démons-
 trators;  .  They.  were...  immediately”
 brought  down  by  the  ‘police.  Shri
 Samar  Guha,  MLP.,  then  climbed'on  the
 bonnet.  of  the  car  and  began  castigat-  :
 ing.  the  Congress,  the  Chhatra  Pari-
 shad  and  the  Yuva  Congress.  Irritat-
 ed  by  his  utterances,  some  of  the  de-
 monstrators  surged  towards  the  car
 and  in  the  melee,  Shri  Guha’s  specta-
 cleg  fellon  the  ground  and  his  punjabi
 was  torn.  -His  spectacles  were  imme-
 diately  picked  up  by  a  police  officer
 and  handed  over  to  him.  The  mem-
 bers  of  the  Nava  Nirman  Samit7.re-
 quested  Shri  Jayaprakash  Narayan:  to
 come  down  and  attend  the  meeting,
 but  Shri  Narayan  did  not  get  down
 fram  the  car  and  asked  the  driver  to
 move  away.  The  car  inched  along
 and  its  path  was  cleared  by  the  police
 by  removing  the  demonstrators.  It
 finally  left  the  place  escorted  by  the
 police.  A  case  was  registered  a  at
 Amherst  Street  police  station.  The
 State  Government  have  observed  that
 there  was  no  fighting  07  clash  in  the
 course  of  the  entire  incident  and  that
 the  meeting  of  the  Nava  Nirman
 Samity  was  held  at  the  University
 Institute  Hall  till  about  8  pm  At
 the  meeting  the  followers  of  the  Nava
 Nirman  Samity  took  a.  decision  to
 squat  on  the  road  but  they  were  dis-
 suaded  by  the  police.

 These  are  the  facts  as  enumerated
 by  the  information  given  to  us  by  the
 West  Bengal  Government,

 I  would  like  to  say  this.  We  dep-
 lore  any  viotence.  oo,

 SHRI  SAMAR  GUHA:  I  had  _  the
 courtesy  to  telephone  to  you  imme-.
 diately.***

 MR,  CHAIRMAN:  Don't  you  even

 ~  "*Not  recorded.
 _#**Not  recorded.

 |  need  to  takes  miy  perminaion?  Because

 bonnet  af  Shri  Jayaprakash  mas  a
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 you  have  not  taken  my  permission,
 pothing  will  go  on  record.  This  is  the
 only  thing  I  can  do.

 SHRI  SAMAR  GUHA:  What  por-
 tion?

 MR.  CHAIRMAN:  Everything  that
 you  said.  will  tel  you  why.  Because
 te

 banrieed
 I  am  asking  you  to  at  least

 take  the  permission  of  the  Chair  to
 speak.  This  is  elementary,  And  with.
 out  my  permission  you  go  on  speaking
 for  give  five  minutes.  What  is  this?

 SHRI  SAMAR  GUHA:  Do  not  re-
 move  from  the  record,  Are  you  stick-
 ing  to  your  decision  that  nothing  will
 go  on  record?  I  humbly  request  you.

 MR,  CHAIRMAN:  Please  do  not
 interrupt.  Let  him  go  on.

 SHRI  SAMAR  GUHA:  I  humbly
 request  this  should  go  on  record.
 Today  it  is  affecting  somethiag  of  my
 inner  feelings

 MR  CHAIRMAN:  I  am  not  expun-
 Bing  I  am  saying  nothing  will  go
 On  receaord  if  you  speak  without
 taking  my  permission.  You  ask  for
 permission  now  I  will  allow  you.

 SHRI  SAMAR  GUHA:  I  seek  your
 permission.

 MR.  CHAIRMAN:  Now,  what  do
 you  want  to  say?

 SHRIMATI  T  LAKSHMIKANTH-
 AMMA:  On  a  point  of  order.  Every-
 body  in  this  House  is  an  hon.  Member.
 If  something  is  quoted  here  and  the
 Member  contradicts  it,  are  we  not
 supposed  to  believe  what  the  Mem-
 ber  says  now  ig  true  ang  correct?
 What  should  we  do?  Here  is  a  state-
 ment  given  by  the  Home  Mnunister
 and  here  is  an  hon,  Member  saying
 that  he  has  not  said  it.  What  should
 we  do?  What  the  Member  says  should
 be  taken  as  true

 MR.  CHAIRMAN:  What  is  the
 Point  of  order?

 SHRI  K.  BRAHMANANDA  RED-~
 DY:  Prof.  Samar  Guha  wag  mention-
 ing  about  the  telephonic  talk.  It  is
 true  that  he  mentioned  that  there
 was  demonstration  and  the  Police
 did  not  intervene  and  then  I  toid  him
 that  {  would  certainly  look  into  the
 matter  (Interruptions).

 SHRIMATI  T  LAKSHMIKAN-
 THAMMA:  Rose  (Interruptions).

 AN  HON.  MEMBER:
 search  of  truth,

 She  is  in

 MR.  CHAIRMAN:  I  can  _  bring
 gertiemen  to  order  but  I  can’t  bring
 a  lady  to  order  if  She  behaves  in  a
 disorderly  manner.  (Interruptions)
 Hereafter,  if  you  do  not  behave  pro-
 perely  I  will  have  to  pull  you  up
 also  (Interruptions)

 SHRI  K  BRAHMANANDA  RED-
 DY:  Now  Shrimatj  Lakishmikantham-
 ma  and  Mrs  Maya  Ray  are  sitting  in
 different  places,  there  won’t  be  any
 trouble  (Interruptions)

 We  deplore  violence  in  public  life
 in  the  country  It  is  our  endeavour
 and  it  will  be  oyr  endeavour  in  fut-
 ure  to  give  all  reasonable  protection
 to  any  public  man  or  any  other  in
 every  lawful  exercise  of  fundamental
 rights  There  is  no  gain-saying  this
 fact  But  what  ]  have  submitted  be-
 fore  3s  that  we  have  to  see  that  we  do
 not  create  a  climate,  we  do  not  do  any.
 thing  to  contribute  to  the  creation  of
 atmosphere  of  violence  and  we  do
 net  mdulge  m  speeches  which  are
 inflammable,  etc

 In  the  end,  I  would  say,  as  has
 been  said  by  Shri  Stephen  and  seve-
 ral  other  friends  ,  looking  into  the
 matter  and  looking  at  what  has  hap-
 pened-——that  the  demonstration  took
 place.  even  00  or  200  persons  sur-
 rounded  the  car  and  even  if  Shri
 Samar  Guha  or  some  lady  got  on  the
 bonnet  of  the  car—it  is  not  a  matter
 which  should  claim  the  attention  of
 the  House.  It  is  purely  a  State  cube
 ject.  Tam  glad  that  Shri  Sidharthe
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 Shanker  Ray,  Chief  Minister,  because
 certain  things  have  happened  in  his
 oWn  State,  felt  about  it  and  it  was
 gentlemanly  of  him  to  have  expressed
 regret.  I  am  happy  about  it.  ४  Mr.
 Guha  says  he  has  also  receivad  any
 injury  unfortunately,  I  say,  I.  am
 sorry.  But  he  hag  not  said  so  and
 therefore,  there  38  no  occasion  for  me
 to  express  regret.

 SHRI  SHYAMNANDAN  MISHRA:
 Let  me  say  at  the  beginning  that  no
 debate  has  succeeded  better  than  this
 debate  in  serving  the  purpose  for
 which  it  was  intended  (Interrup.
 trons)

 MR  CHAIRMAN  May  I  appeal  to
 you  all  not  to  say  a  word  till  he  has
 finished?

 AN  HON  MEMBER,  How  long
 will  he  take?

 SHRI  SHYAMNANDAN  MISHRA.
 I  cannot  say,  I  will  take  a  reason-
 able  time

 SHRI  8  M  BANERJEE  I  agree
 he  should  be  allowed  to  reply  to  the
 ‘debate  to  the  best  of  his  ability,  but
 he  says,  there  should  be  no  time
 Yimit.  It  has  never  happened  even
 in  the  House  of  Commons  If  we
 start  the  discussion  on  the  8th  and
 end  on  the  9th,  what  will  happen?
 Let  him  say  he  will  take  ]  hour  or
 2  hours,

 MR.  CHAIRMAN:  He  39  in  the
 spirit  of  indefimiteness  that  is  prevail-
 ing  all  round

 SHR]  S  M.  BANERJEE:  The  de-
 bate  must  end  at  22  o’clock.

 SHRI  0  M  STEPHEN:  On  a
 pomt  of  order,  Sir.  Ag  a  member  of
 this  House,  I  have  a  right  to  know
 how  I  long  J  am  to  sit  in  this  House
 ‘It  is  already  I4.0’clock  and  YX  should
 not  be  held  to  ransom  by  any  mem-
 ber.  This  is  a  motion  under  rule  I8¢
 Under  rule  1%,  the  Speaker  has  the
 Tight  to  prescribe  a  time  limit  for
 speeches.  Under  this  rule,  I  am
 ing  8  request  to  the  Chair  to
 eribe  a  time  Hmit  for  his  reply.

 re

 ze

 member  bas  the  right  to  sty  भू  ह / द
 speak  as  long  ag  I  choose”.  भ्  have
 a  perfect  right  under  rule  t  to  say
 this  is  the  time-limit  for  a  speech.
 I  submit  that  you  kindly  prescribe
 the  time  It  is  ]  O'Clock  now.  We
 are  human  beings,  We  have  not
 taken  our  food.  We  are  feeling  gle-
 epy  We  want  you  to  give  your
 ruling  I  protest  against  this  atéitude
 “I  will  speak  as  long  as  I  choose”.

 MR  CHAIRMAN:  Mr.  Mishra,
 can  you  show  me  any  provision
 which  give;  a  right  to  the  member
 who  is  replying  to  speak  for  any
 length  of  time  that  he  wants?  If  you
 can  show  me  some  rules,  then  I
 have  nothing  to  say

 SHRI  SHYAMNANDAN  MISHRA:
 I  have  told  you  that  I  must  be  given
 enough  time

 MR,  CHAIRMAN  There  ts  no  right
 to  reply  for  an  unlimited  tume

 SHRI  SHYAMNANDAN  MISHRA
 You  can  pull  me  up  if  there  5  repe-
 titon

 MR  CHAIRMAN,  It  is  not  a  ques-
 thon  of  repetition

 SHR]  SHYAMNANDAN  MISHRA:
 I  have  my  night  to  reply.

 SHRI  DINEN  BHATTACHARYYA:
 The  member  hag  categorically  stated
 that  he  wants  reasonable  tyme

 SHRr  VIKRAM  MAHAJAN  (Kan-
 gra),  Under  rule  78  no  speech  shall
 be  for  a  duration  of  more  than  t5
 munutes

 SHR  SHYAMNANDAN  MISHRA:
 Why  don't  you  trust  my  reaeonabie-
 ness?  As  ३  was  submitting,  the  mo-
 tion  has  eminently  succeeded.

 SHR]  C.  M  STEPHEN:  Sir,  I
 submit  I  am  entitled  to  know  how
 long  we  af  to  sit  here?  I  am  अश्वानी
 ing  to  you  to  prescribe  the  time.
 Otherwise,  I  am  moving  a  closure
 motion  We  cannot  just  continue  to
 sit  like  this.
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 ‘SHRr  SHYAMNANDAN  MISHRA:
 My  submission  is  that  it  is  wrong  to
 Wold,  as  the  hon.  Home  Minister  hag
 ttied  to  do,  or  convey  an  impression

 0  the  House,  that  the  debate
 had  been  futile.  The  debate  had
 been  exceedingly  meaningful,  and
 it  had  eminently  succeeded  in  serv-
 dmg  itg  purpose.  It  has  revealed  the
 face  of  the  ruling  party,  it  has  re-
 vealed  the  forces  which  had  master-
 minded,  engineered  and  inspired  the
 incident  at  Calcutta.

 It  is  clear  that  my  hon.  friends  on
 the  other  side  have  been  ext-emely
 unhappy  because  of  two  reasons,
 which  have  not  originated  from  me.
 They  have,  in  fact,  originated  irom
 the  Chair.  One  ig  that  they  did  not
 like,  and  put  up  थी  kinds  of  resis-
 tance  to  the  admission  of  a  motion
 of  this  kind.  ut,  ultimately  the
 motion  was  admritted,  and  they  have
 been  smarting  under  the  per-
 mission  the  chair  hag  given  for  a
 discussion  on  this  subject.  It  is  a:so
 very  clear  that  they  have  been
 smarting  under  the  rejection  of  an
 amendment  for  which  they  .alied  all
 their  support.  And  you  know  what
 type  of  amendment  it  was?

 My  hon.  friend,  Shri  Brahmananda
 Reddy,  the  Home  Minister,  said  that  if
 the  scope  of  the  discussion  were  en-
 larged,  it  would  have  been  better.  I
 am  not  prepared  to  learn  any  lesson
 from  a  person  like  Shri  Brahmananda
 Reddy.  If  there  is  a  specific  incident
 the  whole  attention  of  the  House  has
 to  be  concentrated  on  that  incident.
 When  that  incident  took  place  at  Al-
 lahabad,  we  did  not  ask  for  the  en-
 largement  of  the  debate.  When  the
 incident  took  place  in  this  gallery,
 dig  we  ask  for  a  general  discussion  on
 the  question  of  violence  in  *he  coun-
 try?  No,  we  wanted  to  deliberate  on
 that  particular  issue  in  order  to  put
 it  in  proper  focus  and  effectively
 draw  the  attention  of  the  country  to

 ry
 This  is  an  incident  which  requires

 the  specific  attention  of  the  louse,
 end  if  these  people  heve  been  trying

 |  to  run  away  from  it,  that  ahcws  the
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 utter  irresponsibility  which  characte-
 rises  their  attitude.  So,  let  tham  not
 get  away  by  saying  this  that  they
 wanted  ‘the  larger  subject  to  be
 discussed.  We  want  the  larger  sub-
 ject  to  be  discused  and  if  they  ‘van-
 ted  to  discuss  the  subject  of  vivlence.
 there  was  an  ideal  opportunity
 which  the  hon.  Prime  Minister  lost.
 After  th>  murder  of  Shri  L,  N.
 Mishra  at  Samastipur,  who  preven-
 ted  the  Prime  Minister  from  calling
 a  meeting  of  the  leaders  of  the  oppo-
 sition  to  consider  tha‘?  Bur  the
 Prime  Minister  and  her  party  have
 been  avoiding  a  discussion  with  the
 opposition.  They  do  not  have  the
 courage  to  call  a  meeting  of  the  leu-
 ders  of  the  opposition.  If  she  thaug’:t
 it  necessary,  she  should  nave  invited
 leaders  like  JF  also  to  that  meeting
 It  was  JP  who  first  converted  a  poli-
 tical  meeting  into  a  condojenze  meet~-
 ing  Let  the  hon’ble  Hone  Mirister
 Shri  Brahmananda  Reddy  nvld  ‘us
 face  to  the  mirror  and  ask  what  *he
 hon  Prime  Minister  did  when  a  con-
 dolence  meeting  was  held  at  Vithai-
 bhai  Patel  House?  She  turned  it  into
 a  political  meetng.  But  what  did  JP
 do?  He  converted  a  public  meeting,
 a  political  meeting,  into  a  condolence
 meeting.  That  is  the  contrast  in  qua-
 lity,  Mr.  Brahmananda  Reddy,  from
 which  you  suffer.

 Today  what  hag  made  me  a  sad
 person  is  the  quaity  of  the  speeches
 made  by  some  members  in  the  name
 of  Congress.  This  is  the  crisis  of
 quality,  a  deterioration  we  have  been
 witnessing.  I  will  never  cail  it  Con-
 gress  if  this  is  the  kind  of  values
 which  saturates  their  speeches  and
 their  attitude.

 The  rejection  of  amendment  also  is
 a  triumph  for  the  opposition  just  as
 the  motion  i,  a  triumph  for  the  op-
 position.  These  people  have  been
 smarting  under  all  this.

 Now  the  impression  created  on
 one’s  mind  by  the  speeches  from  the
 other  side  is  that  JP  is  an  undesira-
 ble  person—he  happens  to  be  a  CIA
 agent,  he  happens  to  be  an  undesira-
 ble  person,  and  what  not.  Even  then,
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 is  that  undesirable,  w
 responsibility  to  वए  And  yet

 that  is  what  they  sought  to  do.
 My  hon.  friend.  Shri  Brahmananda

 wanted  to  chastise  my  hon.
 friend,  Shri  Mohanty,  for  using  some
 expressions,  But,  has  he  ever  cared
 te  ponder  over  what  kind  of  expres-
 sions  the  Prime  Minister  has  been
 using  against  JP?  Let  the  country
 not  lose  sight  of  the  fact  that  there  is
 not  a  single  speech  of  the  hon.
 Prime  Minister  which  is  free  from
 vituperative  attack  on  JP.

 SHRI  S.  M  BANERJEE:  Sir,  I  rise
 on  a  point  of  order,

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  Sir.  Shri  Raghu  Ramaiah  and
 the  Home  Minister  are  instruction
 the  members  to  go  out  8  that  there
 will  be  no  quorum  in  the  House
 23  bes.

 PROF.  MADHU  DANDAVATE:  I!
 rsise  the  question  of  quorum.  There
 is  no  quorum  in  the  House.  Norinally,
 I  would  go  by  the  convention,

 (Interruptions)
 MR,  CHAIRMAN:  The  quorum  bell

 may  be  rung  ...Now,  there  js  quorum
 The  hon.  Member  may  continue  his
 speech.

 SHRI  SHYAMNANDAN  MISHRA:
 So,  24  wag  submitting  that  the  hon.
 Home  Minister  was  stating  to  us
 something  which  was  obnoxious  only
 on  the  basig  of  certain  remarks  made
 by  the  hon,  Member,  Shri  Mohanty.
 But  he  has  never  cared  to  ponder  over
 what  kind  of  remarks  the  hon.  Prime
 Minister  had  been  making  against
 Shri  Jayaprakash  Narayan,  whenever

 ways  insinuated  that  he  had  been

 getting,
 monetary  help  from  outside.
 hag  contradicted  these  things

 He  had  said:  If  JP
 there  would

 patriot  teft  in  the  country.  If

 Ey

 ‘Reddy

 it
 i

 said  that  he  is  reaping  the  conse-
 quences  of  his  own  action.  In  fact,
 what  we  find  ig  that  there  are  three

 Member  went  to  the  length  of  saying
 that  the  word  “deplore”  should  be
 substituted  by  the  word  “appreciate”.
 It  meang  that  we  should  appreciate
 the  violent  action  in  Calcutta,  Did  it
 not  come  from  the  mouth  of  one  of
 the  hon.  Members  on  that  side?  Then
 the  other  hon.  Member,  Shri  Shanker
 Dayal  Singh,  has  said  that  if  Mr.
 Mishra  includes  in  his  motion  another
 clause—“we  appreciste  the  efforts
 made  by  the  hen,  Members  Shri  Priya
 Ranjan  Das  Munai  and  Shri  Subrato
 Mukherjee"—then  the  motion  would
 be  acceptable  to  them.  So,  they
 ug  to  appreciate  their  efforts  fs
 direction,
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 MR.  CHAIRMAN:  I  do  not  know.

 SHRI  SHYAMNANDAN  MISHRA:
 ]  would  not  like  you  to  know  because
 you  afe  now  gitting  in  the  Chair
 which  is  much  higher  than  any  per-
 son’s  here.  He  said  that  there  was
 No  deliberate  attempt  on  the  life  or
 J.  P,  Now,  who  will  be  more  pleased
 than  myself  if  am  assured  that
 there  was  no  deliberate  attempt  on
 the  life  of  J.P.?  But  my  predicament
 is,  whether  to  believe  my  hon,  friend
 Mr.  Sathe,  who  sits  in  that  corner  or
 to  believe  the  hon’ble  Member  Mr.
 Priya  Ranjan  Das  Munsi  whose  seat
 I  do  not  know  but  who  generally
 occupies  a  front  seat.  According  to  his
 own  admission,  the  hon'ble  Member,
 Mr.  Munsi  happened  to  lead  the
 procession  that  went  there  And
 what  dig  he  say?  He  said  that  a
 massacre  had  been  prevented  because
 of  the  efforts  made  by  him  and  Mr
 Subrato  Mukherjee  This  has  gone
 on  record  So,  had  these  honourable
 gentlemen  not  been  present,  a  mas-
 sacre  would  have  taken  place  What
 greater  testimony  do  you  want  to
 Prove  the  contention  that  there  was  a
 deliberate  attempt  on  the  life  of
 JP?

 T  ask  you:  Should  I  belive  the
 hanble  Member  Mr.  Vasant  Sathe
 or  should  Y  believe  for  that  matter
 the  hon  Minister,  Mr  Brahmonanda
 Reddy.  who  was  arguing  on  the  same
 lines?  The  hon.  Minister  was  also
 trying  to  argue  how  there  could  not
 be  a  deliberate  attempt  on  the  life
 of  J.  P.  But  he  is  contradicted  by  his
 own  party  Member,  Mr  Priya  Ranjan
 Das  Munsi,  who  said  that  there  was
 an  attemot  at  यी  massacfe  which  was
 prevented.  (Interruptions)

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Don't  try  to  make  politics
 out  of  it.  J  know  how  manv  criminals
 you  have  protected.  (Interruptions)
 But  for  the  criminals,  you  are  surviv-
 ing...  (Interruptions)  In  Begusarai.
 you  were  seen  surrounded  bv  पक
 nals  (Interruptions)  I  know  you

 SHRI  SHYAMNANDAN  MISHRA:
 Mv  hon,  friend,  Shri  Indrajit  Gupts
 who  does  not  happen  to  be  present

 450
 just  Now  also  seemed  to  hold  the
 same  view  that  thete  could  not  be
 any  conclusion  that  there  was  an
 attemt  on  the  hfe  of  J.  P.  But  here
 ig  what  J.  P  himself  has  said,  He
 said,  “l  would  have  been  beaten  and
 killed”  He  himself  has  said  it.  I
 have  to  go  by  that

 What  are  the  evidence  availble?
 है 10  the  blows  fell  on  J.  P  and  not  on
 the  car,  what  would  have  happened
 to  J  P?  I  ask  you  that  Were  they
 only  after  the  body  of  the  car?  He
 was  physically  prevented  from  going
 out  of  the  car  I  dy  not  belive  in  the
 de‘iberately  concocted  report  which
 the  Home  Minicter  read  out  to  the
 House  J]  never  cafe  to  ask  for  such
 reports  I  know  the  depth  of  degra-
 dation  to  which  this  lot  has  gone,  and
 they  cannot  be  trusted  with  preparing
 any  accurate  and  honest  report.
 Therefore,  I  never  cate  to  ask  for
 them.

 Shri  Jayaprakash  Narayan  had  told
 me  that  he  had  been  prevented  from
 going  out  of  the  car  If  he  had  not
 been  physically  prevented  from  go-
 ing  out  of  the  car  by  the  security
 men  and  others,  then  what  would
 have  happened?  हद  ask  the  hon'ble
 Member,  Mr  Gupta.  to  contemplate
 the  consequences,  what  would  have
 happened

 Would  they  also  forget  what  kind
 of  slogans  were  raised  on  that  ocra-

 ian?  The  slogans  were:  (spoke  in
 Benga)  “We  will  murder;  we  will
 murder”

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  No,  no  Do  not  say  these
 things,  Mr  Mishra  Do  not  behave
 like  a  Begusarai  man  Behave  like  a

 Member  of  Parliament.  This  sort  of

 slogans  were  never  7  Do  you
 think  that  you  can  say  whatever  you
 like  and  we  will  accept  it”  (Inter.
 ruptions)

 SHRI  SHYAMNANDAN  MISHRA:
 Let  them  sav  whatever  they  like.

 When  Mr.  Brehmananda  Reddy  was

 reading  out  the  report,  T  kept
 _

 letely  silent  although  I  did
 sad

 believe  a  word  of  it.  My  hon.  frien



 M.
 STEPHEN:  sir,  I  rise

 point  of  order,  .  Two  hon..  mem-
 this  House  qwere  present of

 the  stene  of  incident,  of  which  Shri.
 Priya.  Ranjan.  Dag  Munsi  is  one.  Mr
 Das  Munsi  categorically  repudiates

 .  that  this  slogan  was  ever  raised  at
 .  al  My,  Mishra  makeg  a  statement

 .  thatthe  slogan  was  raised  Papers
 .  dave.  been  laid  on  the  Table  of  the

 House  by  Mr.  Samar  Guha,  and  none
 Of  the  papers  says  that.this  slogan
 -Wag  eV@y  raised

 =  . SHRI  SHYAMNANDAN  MISHRA:
 Jam  quoting  from  a  paper.

 SHRI.  PRIYA  RANJAN  DAS
 ‘MUNSI:  Any  paper  of  West  Bengal?

 I  chailenge.

 SHRI  C.  M.  STEPHEN:  Let  him
 place  that.  paper  on  the  Table  of  the
 House.  Let  him  produce  that  paper
 ‘He  Just  cannot  speak  through  the
 hat  in  repudiation  of  a  statement
 made  by  Mr.:Dag  Munsi.  who  was
 present  on  the  spot.

 "SHRI  SHYAMNANDAN  MISHRA:
 T  am  quoting  from  a  paper.

 "SHRI  C.  M.  STEPHEN:  Where  is
 the  paper?  Place  it  on  the  Table  of
 the  House.

 SHRI:  PRIYA  RANJAN  DAS
 MUNSI:  What.  ig  he  saying?  Such  a
 slogan  was  never.  raised.  Behave
 like  g  responsible  Member  of  Parlia-
 ment.  You  have  no  standing  in  your

 ~  Party.  Zven  your  own  Party  does
 ०  not  trust  you.  (Interruptions).

 MR.  CHAIRMAN:  Mr.
 rage .paiged-  a  point  of  order.  Mr.  FA,

 ‘Gf  you  are  making  a  specific  allege-
 _tion  and  are  rélying  for  that  ag,

 8
 particular.  newspaper,  then  youl

 oe produce:  thet.  paper,  you  gust
 he  what  :  that  newspaper’  anil

 couraging  goondaiamn,  he’  was.  iim
 mediately  on  his  feet’  and  he  aeid

 given  notice  under  rule  ‘35  ahd  we”
 will  raise  thig  issue  of  a  wrong  atate-
 ment.  Similarly,  if  he  wants  té.raise
 it,  he  can  follow  the  same  procedure
 ft  is  an.  identical  case,  ©

 MR,  CHAIRMAN:  That  ‘is  a  different
 thing.  He  was  reading  the  report  of
 the  Government  of  West  Bengal.  Hf
 there  ig  anything  wrong  or  mislead-
 ing,  sccording  to  you,  under  Direc-
 tion  HS  you  will  be  petfectly  free
 to  reise  it.  Bug  that  is  not  out  of
 order.  Here,  when  he  says,  ‘I  am
 quoting,  particular  slogan  which
 was  raised  and  I  am  quoting  from
 the  newspaper.’,  and  once  he  says,  ‘T
 am  quoting’,  he  must  produce  the
 document  on  which  he  is  relyirig..

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Let  him  say  which  paper  it:
 is.

 (interruptions)

 SHRI.  PRIYA  RANJAN  DAS
 MUNSI:  He  is  9  responsible:  Member
 Let  him  say  which  is  the  paper.

 (Inerruptions)

 PROF.  MADHU  DANDAVATE:  Pes
 _aveept  your  contention,  >  but;  on  this

 point  ]  want  to  bring  to  your  notice
 that.  sometime  .  back  in  this  .wery

 |  House  Shri  Janeshwer.  Misra  ‘made
 teference..  Those’.  utterances.  ware  -

 challenged.  They  were  alep  related,
 to.  the  Prme  Minister.  He.said,  ‘Tam



 Violent  Incident,  CHAITRA  i8,  1897,  (SAKA)  in  Calcutta  (Motn.)  454
 me  the  new  from  which  you
 ate  quoting.”  Newt  day,  Ms,  Mishra

 /Srpught  sbe  paper.  Similarly,  you  can
 “direct  the  hon,  members  if  they  quote

 from  newspapers  that  they  can  bring
 the  newspaper  and  point  out  the
 Quotation,  t6  yOu.  It  i¢  not  obligatory
 that  the  Member  should  immediately
 produce  it,  This  has  happened,  You
 ean  check  the  record.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Let  him  name  the  paper
 at  least.  He  can  produce  it
 tomorrow.  This  is  a  serious  charge
 which  I  cannot  accept.

 MR.  CHAIRMAN;  The  hon.
 Member  shouki  not  get  excited.
 Mr.  Mishra,  as  jong  as  you  say  that
 you  are  quoting  from  the  paper,  do
 you  have  the  newspaper?

 SHRI  SHYAMNANDAN  MISHRA
 I  will  show  it  to  you  tomorro..

 PROF.  MADHU  DANDAVATE.
 There  is  a  precedent.

 (Interruptions.  )

 MR  CHAIRMAN:  Mr.  Unni-
 krishnan,  please  sit  down.  I  have
 allowed  this  to  be  said,  subject  to
 the  condition,  qa  that  if  it  us  not
 produced  tomorrow,  then  the  Chair
 again  hos  the  right  to  expunge  it.
 That  is  the  position  as  it  stands  now.
 It  will  be  expunped  if  he  does  not
 produce  it  and  it  will  not  form  part
 of  the  record.

 SHRI  है.  P.  UNNIKRISHNAN.
 He  can  produce  it  tomorrow,  dut  let
 him  at  least  name  the  newspaper

 MR,  CHAIRMAN:  Yes,  I  am
 asking  him  to  produce  the  paper  and
 the  newspaper  cutting  tomorrow.

 SHRI  K.  P.  UNNIKRISHNAN:
 But  the  name  of  the  newspaper
 should  be  given  to-day.

 (Interruptions.)

 MR,  CHAIRMAN;  Actually,  the
 rale  is  that  before  you  quote  from
 a  document,  you  must.  inform  the

 Chair  that  you  want  to  make  a
 quotation  from  that  document  sad
 then  produce  the  document,  That
 38  the  rule.  You  cannot  just  offhand
 Quete  and  say,  4  will  produce  it
 later  on.’  That  is  the  rule,

 AN  HON.  MEMBER:  Many
 Members  quote.

 SHRI  SHYAMNANDAN  MISHRA:
 We  read  so  many  papers.  *

 SHRIMATI  T.  LAKSHMIKAN.
 THAMMA:  It  is  not  that  a  Member
 hag  said  this  or  not  said  that.  Sir,
 we  take  what  the  Member  says
 whether  from  this  side  or  from  that
 side.

 MR.  CHAIRMAN:  I  am  not  able
 to  follow  what  the  hon.  lady  Member
 58  saying.

 PROF.  MADHU  DANDAVATE:
 He  did  not  say  that  Mr.  Munsi  gave
 the  slogan.

 SHRI  SHYAMNANDAN  MISHRA:
 l  read  so  many  newspapers.  i  will
 show  it  to  you  tomorrow.

 MR  CHAIRMAN:  If  it  is  not
 there,  2४  will  be  expunged.  Now,
 kandiy  do  not  prolong  it  further.

 SHRI  SHYAMNANDAN  MISHRA:
 Then  the  slogan  was  raised—l  am
 again  quoting  from  the  newspapers
 which  I  will  show  to  you  tomorrow—
 Yeh  Bihar  Nai,  Yeh  Paschim  Bangla.’

 Sir,  I  was  referring  to  certain
 remarks  of  the  hon.  member  Shri
 Gupta.  He  hag  not  a  word  of
 sympathy,  Mr.  Brahmananda  Reddy
 had  not  a  word  of  sympathy,  for  the
 2)  persons  who  had  been  injured  by
 a  firmmg  from  the  house  of  an  MLA,
 Mr.  Phulana  Rai,  a  Member  of  the
 Rulng  Party,  on  the  Sth  of  June
 974  —Now,  I  ask  my  hon.  friend  of
 the  Communist  Party  whether  you
 should  not  have  spoken  a  word  about
 them?  And  then  my  hon.  friend  Shri
 Indrajit  Gupta....

 (Interruptions.)
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 SHRI  8.  M.  BANERJEE:  Shri

 Indrajit  Gupta  said  that  he  does  not
 support  this.

 SHRI  SHYAMNANDAN  MISHRA:
 Did  he  not  support  that  indirectly?
 Wheiher  त  P.  would  not  have  been
 killed  on  that  date—5th  of  June,  974
 when  firing  was  resorted  to—that  is
 my  question?

 (Interruptions  )

 Mr  Chairman.  I  draw  vour
 attention  to  another  pomt  which  was
 raised  by  the  hon  member  Shr:
 Indrajit  Gupta  He  quotey  Shr
 Khera  in  8  particular  context  But
 may  I  remind  this  hon  House  that
 Mr  =  Indrajit  Gupta  himself  had  rade
 serious  allegations  against  Shri  Khera
 during  the  course  of  a  Commission  of
 Enquiry  when  investigations  *  ere
 being  made  by  a  Commission  On
 the  one  hand  he  would  quote
 Mr  Khera  and  on  the  other  hand  he
 would  make  serious  alleeations
 against  him

 (Interruptions  )

 Today  Ghri  Indrant  Gupta  was
 donning  the  mantle  of  a  Budhictt  He
 wae  nat  only  non-violent  het  had
 turned  a  completely  Buddhist  Mo  I
 ack  him  whether  it  is  not  a  fact  that
 in  थी)  the  processiors  ारिगावक्लने  by  hi-
 party  there  are  persons  eauinped
 with  lethal  weapons?  Whether  it
 happene  to  be  the  case  की  the
 processions  of  Cangress(O)  ह फते  है
 or  Jan  Songh  or  CPM?  T  sav
 that  their  processions  are  full  of
 persone  who  carr,  lethal  weapons
 and  yet  now  they  are  bringing  to  7६
 the  message  of  non-violence  दिन
 do  vet  carry  lethal  weapons  in  the
 procesgions?

 (Interruptions  )

 Mr  Chairman  Shri  Priva  Raniar
 Tas  Monsi  has  told  that  manv  #  time
 J  P  has  returned  from  Calritts
 without  addressing  a  meeting  What
 does  he  want  to  convey  saying  a0?
 He  then  wanted  to  fell  the  House

 that  the  halls  where  he  had  addressed
 meetings  hed  maagre  capacity.
 Probably,  he  slipped  into  saying
 that  there  was  also  a  meeting  at  the
 Maidan  near  Shahid  Miner.

 We  were  told  by  Shri  Priya  Ranjan
 Das  Munshi  thet  we  will  continue
 to  face  all  this;  that  was  also  the
 threat  given  by  hon.  Lady  Member
 Mrs  Maya  Ray  But  I  am  also  told
 that  Mr  8  S  Ray  had  already
 expressed  regret,  so  why  I  make  a
 fuss  about  it  But  regret  of  what
 kind  Mr  Ray  says  that  Jaya
 Prakash  Narayan  had  used  certain
 remarke  against  the  Prime  Minster’
 thereby  he  wanted  to  suggest  that
 it  was  natural  And  yet  it  had
 been  considered  a  prace  gesture
 on  the  part  of  the  Chief  Ministor
 Even  if  the  regret  was  with  obvioue
 reluctance  on  his  part  his  other  half
 ware  unabashed,  when  she  «aid  that
 the  ce  ineidents  would  continue  to
 oetur

 Then  again,  Mr  Chairman  what
 had  Mr  Priva  Ranian  तिस  Munst
 गाली  —“yau  will  face  field  marshals”
 Now  his  partv  consists  of

 (Interruptions  )

 Mv  hon'ble  ftsend  Shri  Pande
 could  not  invite  me  to  a  dinner
 though  he  promised  daksahna  00
 which  I  would  not  Ike  to  tell  the
 opposition  members!  Gaensider  alse
 what  the  President  of  Ruling  Partv
 m  West  Bengal  has  said  about  the
 intident  This  again  T  will  quote
 ‘He  has  been  paid  in  his  own  coin’
 This  is  what  he  has  said  And  these
 are  considered  to  be  examples  of  re-
 gret!

 प्त  C  M  STEPHEN:  How  ‘ong
 are  we  to  ४०१  He  has  taken  40  minutes
 for  reply

 SHRI  SHYAMNANDAN  MISHRA
 You  will  be  pleased  to  hear  about
 the  mark  made  by  a  uniquely  signi-
 ficant  person  7  gay,  8  uniquely  बहिन
 fliant  person  Be  save:  "Antl-JP  de-
 monstration  was  inspired  and  perhaps
 organised  by  covert  pro-JP  glements
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 within  the  State  Congress!  And  who
 ig  thig  peculiarly  significant  person?
 Mr:  Yeshpal  Kapoor.

 SHRI  8.  M.  BANERJEE:  When
 did  he  say,  evening  or  night.

 GHRI  SHYAMNANDAN  MISHRA.
 That  is  a  very  apropriate  question.
 He  knows  what  time  of  the  day  or
 night  one  cou'd  be  treated  more
 balanced  than  on  some  other  ocesi-
 sions.

 SHRI  C.  M.  STEPHEN:  How  Jong
 are  we  tO  g0  on  like  this?  There  must
 be  a  time  limit.

 MR.  CHAIRMAN;  I  now  fix  time-
 limit.  This  must  be  over  at  H-40.
 Then  !  will  adjourn  the  House.

 GHRI  SHYAMNANDAN  MISHRA
 Let  me  say  what  Mr,  Krishnakant  has
 said,

 ‘It  was  hoped  that  the  authors  of
 the  Resolution  of  the  Working  Com-
 mittee  on  the  Cult  of  Violence  would
 have  shown  at  least  some  concern
 about  the  events  in  Calcutta  where
 Shn  Jayaprakash  Narayan  was  ob-
 structed  from  addressing  the  students
 the  other  day.’

 My  hon’ble  friend,  Shri  H.  K.  L.
 Bhagat,  wanted  to  meet  my  point
 that  the  police  did  not  stand  as  mute
 spectators,  But  what  have  we  seen
 in  this  very  city  of  Delhi  when  the
 raid  was  carried  out  at  No.  7  Jantar
 Mantar  Road?  It  could  be  said  that
 the  police  stood  as  mute  spectators
 when  the  inmates  were  driven  out  of
 the  premises,  And,  in  the  State  of
 Bengal  itself,  our  office  was  raided  by
 the  ruling  party  with  300  to  400
 policemen;  our  Dum  Dum  Congress
 Committee  Office  was  bombed  bv
 their  men.  Our  office  was  sought  tc
 be  occupied  at  Midnapore  where  Miss
 Aba  Maity  stood  like  a  valiant  fighter
 and  they  treated  her  in  a  very  shame-
 ful  way.

 So,  Sir,  the  basic  question  is:
 whether  any  patty  would  keep  8

 private  army  fully  equipped  to  attack
 its  oppponents.  There  is  a  hostel
 calleq  ‘Hardinge  Hostel’  which  is
 equipped  with  arsenal  and  distillery.
 This  is  how  a  political  party  keeps  a
 Private  atmy  and  maintains  it.

 The  basic  question  is:  if  the  leaders
 of  the  stature  of  Shri  Jayaprakash
 Narain  and  of  the  standing  of  Mr.
 Guha  are  prevented  from  exercising
 their  mghts  to  freely  express  their
 views,  what  would  happen  to  smaller
 men?  These  are  the  issues  which  I
 wanted  to  highlight  through  this
 Motion  and  this,  I  hope,  has  been
 effectively  done,

 if  they  try  to  defend  this  incident
 in  an  unabashed  and  aggressive  man-
 ner,  that  will  not  help  democracy  or
 even  them.  They  cannot  hold  up
 their  face  against  the  mirror,  Let
 the  country  realise  this,  I  know  that
 they  are  guing  to  oppose  this  Resolu-
 tion,  We  welcome  their  opposition
 because  therein  lies  the  success  of
 the  Motion  ing  way.  This  will
 clearly  unmask  that  they  stand  in  the
 way  of  such  8  Resolution  being

 *

 passed  even  though  it  only  wants  to
 condemn  a  violent  incident.  I  ask
 them:  is  this  a  crime  of  the  Opposi-
 tron  that  it  asks  for  the  condemna-
 tion  of  this  violent  incident?  In  fact,
 while  this  Motion  has  sought  to  con-
 demn  this  incident  here  the  Mover  is
 sought  to  be  condemned  and  all  those
 persons  associateq  with  this  Motion
 are  alsv  sought  to  be  condemned.

 Therefore,  Sir,  I  was  not  surprised
 when  the  hon.  Home  Minister,  Shri
 Reddy,  said  that  this  was  a  ‘simple
 demonstration’  and  what  has  been
 done  is  not  ‘unhuman.'  What  he
 wanted  to  suggest  was  that  it  was
 human  On  that  day,  or  probably,
 the  next  day,  one  important  person
 who  led  the  demonstration  said  that  it
 was  a  perfectly  peaceful  and  legiti-
 mate  demonstration  !  So  we  have  got
 an  ideal  Home  Minister  who  says  that
 it  was  a  simple  demonstration!  Our
 ideal  Home  Minister  further  says  that
 it  was  not  an  unhuman  incident,  He
 might  even  suggest  that  there  was  an
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 element  in  that  incident  which  might
 be  said  to  be  overbrimming  with  the
 milk  of  human  kindness.  That  was
 the  kind  of  impression  that  he  gave.

 Therefore,  this  is  an  occasion  when
 the  country  has  come  to  realise  the
 nature  of  the  party  which  is  ruling
 this  country  and  which  is  driving  this
 country  to  Fascism.  Now,  most  of  the
 allegatins  that  haq  been  made  by  my
 hon.  friends  fram  the  C.P.M.  about
 the  rigging  of  elections,  about  the
 political  murder  etc,  would  stand
 confirmed.  It  was  because  of  thcir
 actions  (Interruptions)

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Shri  P.  C.  Sen  was  the  only
 Congress  (O)  Candidate  who  won
 election.

 SHRI  SHYAMNANDAN  MISHRA
 Finally,  if  conditions  for  Fascism  are
 created  in  this  country,  it  would  be
 the  autobiography  of  the  Ruling  Party,
 it  would  be  because  of  the  kind  of
 elements  which  have  come  into  the

 *  Ruling  Party.  It  was  remarked  by  a

 very  eminent  writer  that  Italian
 Fascism  was  the  autobiography  of
 Italy.  In  this  country,  the  growing
 conditions  for  Fascism  I  repeat,  are
 an  autobiography  of  the  Ruling  Party,
 We  were  not  surprised  when  Shri
 Munshi  and  Shri  Subrote  Mukherjee
 got  cheers  from  Shri  Salve,  Probably,
 he  would  get  something  in  return  for
 a  lawyer  does  not  do  anything  with-
 out  a  consideration.

 MR.  CHAIRMAN:  Now,  the
 question  is:

 “This  House  deplores  the  recent
 violent  incident  in  Calcutta  in
 which  Shri  Jayaprakash  Narayan's
 car  was  attacked  and  a  member  of
 the  House  Shri  Samar  Guha  and
 his  co  legues  sustained  injuries.

 The  motion  was  negatived.

 The  Lok  Sabha  then  adjourned  til!
 Eleven  of  the  Clock  on  Wednesday,
 April  9,  975/Chaitra  19,  897  (Saka)




